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NOTE BY THE SECRETARIAT

Under Article 102 of the Charter of the United Nations every treaty and every international agree-
ment entered into by any Member of the United Nations after the coming into force of the Charter shall,
as soon as possible, be registered with the Secretariat and published by it. Furthermore, no party to a
treaty or international agreement subject to registration which has not been registered may invoke that
treaty or agreement before any organ of the United Nations. The General Assembly, by resolution 97(I),
established regulations to give effect 1o Article 102 of the Charter (see text of the regulations, vol. 859,
p. VIII).

The terms “treaty” and “international agreement” have not been defined either in the Charter or in
the regulations, and the Secretariat follows the principie that it acts in accordance with the position of the
Member State submitting an instrument for registration that so far as that party is concerned the instru-
ment is a treaty or an international agreement within the meaning of Article 102. Registration of an in-
sirument submitted by a Member State, therefore, does not imply a judgement by the Secretariat on the
nature of the instrument, the status of a party or any similar question. It is the understanding of the
Secreciariat that its action does not confer on the instrument the status of a treaty or an international
agrecment if it does not aiready have that status and does not confer on a party a status which it would
not otherwise have.

Unless otherwise indicated, the translations of the original texts of treatics, etc., published in this
Series have been made by the Secreiariat of the United Nations.

NOTE DU SECRETARIAT

Aux termes de PArticle 102 de la Charte des Nations Unies, toul traité ou accord international conclu
par un Membre des Nations Unies aprés l'entrée en vigueur de la Charte sera, le plus t6t possible,
enregistré au Secrétariat et publié par lui. De plus, aucune partic a un traité ou accord international qui
aurait dG étre enregistré mais ne I'a pas é1é ne pourra invoquer ledit traité ou accord devant un organe des
Nations Unies. Par sa résolution 97 (1), I'’Assemblée générale a adopté un réglement destiné a mettre en
application I’Article 102 de la Charte (voir texte du réglement, vol. 859, p. 1X).

Le terme «traité» et 'expression «accord international» n’ont été définis ni dans la Charte ni dans le
réglement, et le Secrétariat a pris comme principe de s'en tenir  la position adoptée a cet égard par I'Etat
Membre qui a présenté I'instrument & I'enregistrement, a savoir que pour autant qu'il s'agit de cet Etat
comme partie contractante l'instrument constitue un traité ou un accord international au sens de I'Article
102. 1l s’ensuit que I'enregistrement d'un instrument présenté par un Etat Membre n'implique, de la part
du Secrétariat, aucun jugement sur la nature de U'instrument, le statut d'une partie ou toute autre question
similaire. Le Secrétariat considére donc que les actes qu'il pourrait éire amené a accomplir ne conférent
pas a un instrument la qualité de «traité» ou d’«accord international» si cet instrument n’a pas déja cette
qualité, ct qu'ils ne conférent pas 2 une partie un statut que, par ailleurs, clle ne posséderait pas.

Sauf indication contraire, les traductions des textes originaux des traités, eic., publiés dans ce Recueil
ont été établies par le Secréiariat de 'Organisation des Nations Unics.
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No. 20290

FEDERAL REPUBLIC OF GERMANY
and
CHINA

Agreement concerning economic co-operation (with annex).
Signed at Boom on 24 October 1979

Authentic texts: German and Chinese.
Registered by the Federal Republic of Germany on 31 July 1981.

REPUBLIQUE FEDERALE D’ALLEMAGNE
et
CHINE

Accord de coopération économique (avec annexe). Signé a
Bonn le 24 octobre 1979

Textes authentiques: allemand et chinois.
Enregistré par la République fédérale d’Allemagne le 31 juillet 1981.
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[GERMAN TEXT — TEXTE ALLEMAND]

ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDES-
REPUBLIK DEUTSCHLAND UND DER REGIERUNG DER
VOLKSREPUBLIK CHINA UBER DIE WIRTSCHAFTLICHE
ZUSAMMENARBEIT

Die Regierung der Bundesrepublik Deutschland und die Regierung der
Volksrepublhik China,

in dem Wunsche, die wirtschaftlichen Beziehungen zwischen beiden Staaten
auf der Grundlage der Gleichheit und des beiderseitigen Nutzens weiterzuentwik-
keln,

unter Bezugnahme auf das Handelsabkommen vom 3. April 1978 zwischen
der Europiischen Wirtschaftsgemeinschaft und der Volksrepublik China,

sind wie folgt iibereingekommen:

Artikel 1. Die Vertragsparteien werden sich bemiihen, die wirtschaftliche,
industrielle und technische Zusammenarbeit zwischen beiden Seiten im Rahmen
der jeweils geltenden Gesetze und Regelungen zu férdern und zu erweitern. Dabei

werden sie bestrebt sein, ihre Wirtschaftsbeziehungen auf der Grundlage des
beiderseitigen Nutzens moglichst ausgewogen und harmonisch zu entwickeln.

Artikel 2. Um die wirtschaftliche Zusammenarbeit zu fordern, werden die
Vertragsparteien insbesondere die in der Anlage zu diesem Abkonimen genannten
Bereiche beriicksichtigen.

Artikel 3. Die Vertragsparteien werden entsprechend dem Bedarf und im
Rahnien ihrer Moglichkeiten die Zusammenarbeit zwischen Unternehnien,
Organisationen und Institutionen beider Seiten auf der Grundlage des
beiderseitigen Nutzens unterstiitzen. Die Zusammenarbeit kann in folgenden
Formen durchgefiihrt werden:

— industrielle Produktion; Errichtung, Ausbau und Modernisierung von
Industrieanlagen und -betrieben;

— gemeinsame Produktion und gemeinsamer Vertriecb von Waren sowie
Spezialisierung und Kooperation in Produktion und Vertrieb;

— Austausch von Patenten, Lizenzen und technischemt Know-how;

— Anwendung und Verbesserung bestehender und Entwicklung neuer
technischer Verfahren;

— Austausch von technischer Informiation und Dokumentation;

— Erfahrungsaustausch unter anderem auf den Gebieten der Rohstoffe sowie der
Normung, der Metrologie und der Materialpriifung;

— Austausch von Fachleuten und Praktikanten;

— Austausch von Fachdelegationen;

— Veranstaltung von Symposien, Seminaren und Ausstellungen;

— Austausch von Informationen zur Verbesserung der Absatzméglichkeiten;
— sowie andere mdégliche Formen der Zusammenarbeit.

Vol. 1245, 1.20290
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Artikel 4. Die Vertragsparteien werden im Einklang mit den in jedem der
beiden Staaten jeweils geltenden Gesetzen und Regelungen und im Rahmen ihrer
Maoglichkeiten die Herstellung und Pflege von Geschiftskontakten zwischen den
fiir die wirtschaftliche, industrielle und technische Zusammenarbeit zustindigen
Unternehmen, Organisationen und Institutionen beider Seiten férdern und
unterstiitzen und dabei vor allem auf folgenden Gebieten behilflich sein: der
rechtzeitigen Erteilung von Sichtvermerken fiir Geschiftsreisen, der Errichtung
von Firmenvertretungen, der Beschiftigung von Biiro- und Hilfskriften, der
Anmietung von Biiro- und Wohnrdumen, der Einrichtung von Fernsprech- und
Fernschreibanschliissen sowie der Ein- und Wiederausfuhr der notwendigen
Biiroausstattungen und personlicher Gegenstinde.

Artikel 5. Die Bedingungen fiir die einzelnen Vorhaben der
wirtschaftlichen, industriellen und technischen Zusammenarbeit werden von den
jeweils beteiligten Unternehmen, Organisationen und Institutionen beider Seiten
im E;in;dang mit den in jedem der beiden Staaten geltenden Rechtsvorschriften
vereinbart.

Artikel 6. (1) Die Vertragsparteien befiirworten, daB Streitigkeiten, die aus
den zwischen den Unternehmen, Organisationen und Institutionen beider Liinder
geschlossenen Vertrigen entstehen oder damit in Zusammenhang stehen, nach
Moglichkeit durch Verhandlungen giitlich beigelegt werden.

(2) Werden die Streitigkeiten durchkk Verhandlungen nicht beigelegt, so
konnen die streitenden Parteien auf Grund einer in ihren Vertrigen selbst
vereinbarten Schiedsklausel oder auf Grund besonderer Schiedsvereinbarungen
die Durchfiihrung eines Schiedsverfahrens beantragen. Das Schiedsverfahren
kann in der Bundesrepublik Deutschland, in der Volksrepublik China oder in
einem von den beiden Parteien vereinbarten dritten Staat stattfinden. Auf das
Verfahren findet die Schiedsordnung Anwendung, die fiir das von den Parteien
vereinbarte Schiedsgericht gilt. Die von den Vereinten Nationen empfohlene
Schiedsgerichtsordnung der Kommission der Vereinten Nationen fiir Inter-
nationales Handelsrecht oder sonstige internationale Schiedsgerichtsordnungen
konnen mit dem Einverstindnis- der beiden Parteien und des Schiedsgerichts
ebenfalls angewandt werden.

(3) Die Vertragsparteien verpflichten sich, die Schiedsspriiche gemi3 den
gesetzlichen Bestimmungen des Staates, in dem ihre Vollstreckung beantragt
wird, durch die zustindigen Stellen anzuerkennen und zu volistrecken.

Artikel 7. Im Hinblick auf die Bedeutung, die die Finanzierung von mittel-
und langfristigen Vorhaben fiir die Entwicklung und Vertiefung der industriellen
und technischen Zusammenarbeit hat, werden die Vertragsparteien Anstren-
gungen unternehmen, damit derartige Finanzierungen im Rahmen der in jedem
der beiden Staaten bestehenden Regelungen zu méglichst giinstigen Bedingungen
gewihrt werden.

Artikel 8. Der Zahlungsverkehr zwischen der Bundesrepublik Deutschland
und der Volksrepublik China wird in Ubereinstimmung mit den in jedem der
beiden Staaten geltenden Bestimmungen in Deutscher Mark, in Renminbi oder in
einer anderen von den Geschiftspartnern vereinbarten, frei konvertierbaren
Wihrung abgewickelt.

Artikel 9. (1) Die Vertragsparteien stimmen darin iiberein, einen Gemi-
schten Ausschuf8 zu bilden, der sich aus Regierungsvertretern beider Staaten

Vol. 1245, 1-20290
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zusammensetzt. An der Arbeit des Ausschusses konnen Vertreter der Wirtschaft
teilnehmen.

(2) Der AusschuB hat die Aufgabe, die Durchfiihrung dieses Abkommens zu
iiberwachen, Fragen und Probleme zu erértern, die sich bei der Durchfiihrung
dieses Abkommens ergeben, Empfehlungen auszuarbeiten, die zur Ver-
wirklichung der Ziele des Abkommens beitragen kiinnten, und sie ihren
Regierungen vorzulegen.

(3) Der Gemischte AusschuB tritt auf Wunsch der Vertragsparteien
abwechselnd in einem der beiden Lidnder zusammen.

(4) Der Gemischte AusschuBl kann, falls beide Vertragsparteien dieses fiir
notwendig erachten, fir besondere Fragen Arbeltsgruppen einsetzen, die ihn bei
der Erfullung seiner Aufgaben unterstiitzen.

Artikel 10. Falls internationale Verpflichtungen einer der Vertragsparteien
dieses Abkommen beriihren, werden die Vertragsparteien Konsultationen
durchfiihren, wobei jedoch die grundlegenden Zlelsetzungen dieses Abkommens
nicht in Frage gestellt werden diirfen.

Artikel 11. Dieses Abkommen gilt im Einklang mit der bestehenden Lage
auch fiir Berlin (West).

Artikel 12. (1) Dieses Abkommen tritt am Tage seiner Unterzeichnung in
Kraft und gilt bis zum 31. Dezember 1985.

(2) Die Vertragsparteien werden spitestens sechs Monate vor Ablauf der
Geltungsdauer MaBnahmen zur weiteren Entwicklung der wirtschaftlichen,
industriellen und technischen Zusamnienarbeit vereinbaren.

(3) Tritt dieses Abkonimen auBer Kraft, so hat dies keinen EinfluB auf die
Rechtsgiiltigkeit von Vertrigen, die zwischen Unternehmen, Organisationen und
Institutionen der beiden Linder im Zusammenhang mit diesem Abkommen
geschlossen wurden.

GESCHEHEN zu Bonn am 24. Oktober 1979 in zwei Urschriften, jede in
deutscher und chinesischer Sprache, wobei jeder Wortlaut gleichermaBen
verbindlich ist.

Fiir die Regierung der Bundesrepublik Deutschland:
HANS-DIETRICH GENSCHER

Fiir die Regierung der Volksrepublik China:
HUANG HuA

Vol. 1245, 1-20290
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ANLAGE

BEREICHE DER WIRTSCHAFTLICHEN, INDUSTRIELLEN
UND TECHNISCHEN ZUSAMMENARBEIT

Land-, Forst-, Fisch- und Erndhrungswirtschaft
ErschlieBung, Gewinnung und Verarbeitung von Rohstoffen
Energiewirtschaft und Bergbau

Chemische Industrie

Eisen- und Stahlindustrie, Nichteisen-Metallindustrie
Maschinenbau

Elektrotechnische und elektronische Industrie
Fahrzeug- und Schiffbau, Luftfahrtindustrie
Gebrauchs- und Verbrauchsgiiterindustrie

Verkehr und Nachrichteniibermittlung

Bauwesen

Bank- und Versicherungswesen

Sonstige Dienstleistungsbereiche

Projektierung _

sowie andere beide Seiten interessierende Gebiete
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[CHINESE TEXT — TEXTE CHINOIS]
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[TRANSLATION -— TRADUCTION]

AGREEMENT' BETWEEN THE GOVERNMENT OF THE FED-
ERAL REPUBLIC OF GERMANY AND THE GOVERNMENT
OF THE PEOPLE’S REPUBLIC OF CHINA CONCERNING
ECONOMIC CO-OPERATION

The Government of the Federal Republic of Germany and the Government of
the People’s Republic of China,

Desiring further to develop economic relations between the two States on the
basis of equality and mutual advantage,

Having regard to the Trade Agreement of 3 April 1978 between the European
Economic Community and the People’s Republic of China,

Have agreed as follows:

Article 1. The Contracting Parties shall endeavour to proniote and extend
economic, industrial and technical co-operation between the two sides within the
scope of the laws and regulations for the time being in force. In so doing, they
shall seek to develop their economic relations on the basis of mutual advantage m
as balanced and harmonious a manner as possible. -

Article 2. In order to promote economic co-operation, the Contracting
Parties shall give particular attention to the sectors listed in the annex to this
Agreement.

Article 3. As necessary, and within the limits of their means, the
Contracting Parties shall support co-operation between enterprises, organizations
and institutions of the two sides on the basis of mutual advantage. That
co-operation may take the following forms:

— Industrial production; construction, extension and modernization of mdustrial
plants and factories;

— Joint production and joint distribution of goods, specialization and
co-operation in production and distribution;

— The exchange of patents, licences and technical know-how;

— The application and improvement of existing technical processes and the
development of new ones;

— The exchange of techmical information and documentation;

— The exchange of experience, inter alia, in the fields of raw materials,
standardization, measurements and materials testing;

— The exchange of specialists and trainees;

— The exchange of specialist delegations;

— The arrangement of symposia, seminars and exhibitions;
— The exchange of information to improve sales prospects;
— Other forms of co-operation.

! Came into force on 24 October 1979 by signature, in accordance with article 12 (1).
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Article 4. In conformity with the laws and regulations for the time being in
force in each State and within the limits of their means, the Contracting Parties
shall promote and support the establishment and maintenance of business
contacts between the enterprises, organizations, and institutions of both sides
responsible for economic, industrial and technical co-operation, and shall provide
particular assistance in the following areas: the issuing of visas in good.time for
business travel, the establishment of company agencies, the employment of
clerical and temporary workers, the leasing of offices and living accommodations,
the provision of telephone and telex connections and the import and export of the
necessary office equipment and personal effects.

Article 5. The conditions for individual economic, industrial and technical
co-operation projects shall be agreed upon by the enterprises, organizations and
institutions of the two sides in each particular case, in conformity with the laws in
force in each of the two countries.

Article 6. (1) The Contracting Parties recommend that, wherever possible,
disputes arising from or connected with the contracts drawn up between the
enterprises, organizations and institutions of the two countries be settled
aniicably by negotiation.

(2) If the disputes are not settled by negotiation, the parties to the dispute
may request conduct of an arbitration hearing on the basis of an arbitration clause
agreed upon by them in their contracts or on the basis of special arbitration
agreements. The arbitration hearing may take place in the Federal Republic of
Germany, the People’s Republic of China or a third State agreed upon by the two
parties. The arbitration rules of the arbitral tribunal agreed ugon by the parties
shall be applied during the hearing. The Arbitration Rules of the United Nations
Commission for International Trade Law (UNCITRAL), recommended by the
United Nations, or other international arbitration rules, may with the agreement
of the two parties and the arbitral tribunal also be applied.

(3) The Contracting Parties undertake to accept and execute the arbitral
tribunal’s award through their competent authorities, in accordance with the
legislation of the State in which the award is to be executed.

Article 7. In view of the importance which the financing of medium-term
and long-term projects has for the developnient and strengthening of industrial
and technical co-operation, the Contracting Parties shall endeavour to ensure that
such financing is granted on the most favourable terms possible under the
regulations in force in the two States.

Article 8. Payments between the Federal Republic of Germany and the
People’s Republic of China shall be made in accordance with the provisions in
force in the two States in Deutsche Mark, yuan renminbi or another freely
convertible currency agreed upon by the business partners.

Article 9. (1) The Contracting Parties agree to set up a mixed committee
consisting of governmental representatives of the two States. Representatives of
business circles may participate in the work of the committee.

(2) The committee’s functions shall be to supervise the implementation of
this Agreement, to consider questions and problems arising from the
implementation of this Agreement and to formulate and submit to the respective
Governments recomniendations which might contribute to the realization of the
objectives of the Agreenient.
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(3) The mixed committee shall meet at the request of the Contracting Parties
alternately in each of the two countries.

(4) If the two Contracting Parties deem it necessary, the mixed committee
shall establish working groups for particular questions to support it in the
execution of its tasks.

Article 10. If the international obligations of one of the Contracting Parties
should affect this Agreement, the Contracting Parties shall hold consultations, but
there may be no departure from the basic aims of this Agreement.

Article 11. This Agreement shall also apply to Berlin (West) in accordance
with established procedures.

Article 12. (1) This Agreement shall enter into force on the date of its
signature and shall remain in force until 31 December 1985.

(2) Not later than six months before the expiry of the term of validity, the
Contracting Parties shall agree upon measures for the further development of
economic, industrial and technical co-operation.

(3) Termination of this Agfeement shall not affect the validity of contracts
concluded between enterprises, organizations and institutions of the two
countries in connection with this Agreement.

DONE at Bonn on 24 October 1979 in duplicate in the German and Chinese
languages, both texts being equally authentic.

For the Government of the Federal Republic of Germany:
HANS-DIETRICH GENSCHER

For the Government of the People’s Republic of China:
HUANG HuA

ANNEX
SECTORS OF ECONOMIC, INDUSTRIAL AND TECHNICAL CO-OPERATION

Agriculture, forestries; fisheries and food production
Prospecting, extraction and processing of raw materials
Energy and mining

Chemical industry

Iron and steel, non-ferrous metals

Mechanical engineering

Electrical mdustry and electronics

Vehicle engineering and shipbuilding, aeronautics industry
Commodities and ‘consuiner goods

“Traffic control and data transmission

Construction

Banking and insurance

Other services

Design

Other fields of interest to the two sides
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[TRADUCTION — TRANSLATION]

ACCORD' DE COOPERATION ECONOMIQUE ENTRE LE
GOUVERNEMENT DE LA REPUBLIQUE FEDERALE
D’ALLEMAGNE ET LE GOUVERNEMENT DE LA REPU-
BLIQUE POPULAIRE DE CHINE

Le Gouvernement de la République fédérale d’Allemagne et le Gouverne-
ment de la Répubhque populaire de Chine,

Désireux de poursuivre le développement des relations économiques entre
les deux Etats sur la base de 1'égalité et de 1'imtérét réciproque,

Se référant A I’Accord commercial du 3 avril 1978 entre la Communauté
économique européenne et la République populaire de Chine,

Sont convenus de ce qui suit:

Article premier. Les Parties contractantes s’efforceront d’encourager et’
d’imtensifier la coopération économique, industrielle et techirique entre les deux
Etats dans le cadre des lois et réglements qui y sont en vigueur. A cet effet, elles
chercheront 2 développer leurs relations économiques sur la base de I'intérét
réciproque de mamere aussi équilibrée et harmomeuse que possible.

Article 2. Afin d’encourager la coopération, les Parties contractantes
tiendront notamment compte des domaines visés dans I’annexe au présent
Accord.

Article 3. Les Parties contractantes soutiendront, selon les besoins et dans
la mesure de leurs moyens, la coopération entre entreprises, organisations et
institutions des deux Etats sur la base de I'intérét réciproque. Cette coopération
pourra prendre les formes suivantes:

— Production industrielle ; construction, extension et modernisation d’installa-
tions et d’entreprises industrielles ; ‘

— Production et commercialisation communes de biens ainsi que spécialisation et
coopération dans le domaine de la production et de la commercialisation ;

— Echange de brevets, licences et savoir-faire technique ;

— Utilisation et perfectionnement des procédés techiriques existants et mise au
pomt de nouveaux procédés;

— Echange d’informations et de documentation techiriques ;

— Echange d’expériences notamment dans les domaines des mati¢res premiéres,
de la normalisation, de la métrologie et du contréle des matériaux ;

— Echange de spécialistes et de stagiaires ;

— Echange de délégations spécialisées ;

— Organisation de colloques, séminaires et expesitions ;

— Echange d’informations permettant d’accroitre les débouchés ;

— Autres formes -de coopération.
' Entré en vigueur le 24 octobre 1979 par la signature, conformément au paragraphe 1 de I'article 12.
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Article 4. Les Parties contractantes encourageront et soutiendront, en
accord avec les lois et reglements en vigueur dans chacun des deux Etats et dans |
la mesure de leurs possibilités, I’établissement et le maintien de contacts
commerciaux entre les entreprises, organisations et institutions des deux Etats
compétentes en matiere de coopération économique, industrielle et technique et
préteront avant tout leur concours dans les domaines suivants : délivrance en
temps voulu des visas destinés aux voyages d’affaires, création d’agences, emploi
de personnel de bureau et de personnel auxiliaire, location de bureaux et de
logements, branchement d’installations de téléphone et de télex, et importation et
exportation des équipements de bureau et des effets personnels nécessaires.

Article 5. Les conditions relatives aux différents projets de coopération
économique, industrielle et technique seront déterminées d’un commun accord
entre les entreprises, organisations et institutions participantes des deux Etats
conformément A la législation en vigueur dans chacun d’eux.

Article 6. 1. Les Parties contractantes feront en sorte que les différends
qui découleraient des contrats conclus entre les entreprises, organisations et
institutions des deux pays ou seraient liés A ces contrats soient réglés autant que
possible & I’amiable par voie de négociation.

2. Si les différends ne peuvent étre réglés par voie de négociation, les Parties
en litige demanderont I’application d’une procédure d’arbitrage sur la base de la
clause d’arbitrage dont elles seront convenues dans leurs contrats ou d’accords
d’arbitrage particuliers. La procédure d’arbitrage pourra se dérouler en
République fédérale d’Allemagne, en République populaire de Chine ou dans un
pays tiers choisi d’'un commun accord par les deux Parties. Le réglement
d’arbitrage applicable A la procédure sera celui en vigueur pour le tribunal arbitral
choisi par les deux Parties. Le réglement du tribunal arbitral de la Commission des
Nations Unies pour le droit commercial international recommandé par
I’Organisation des Nations Unies ou tout autre réglement international d’un
tribunal arbitral pourront également &tre utilisés avec ’accord des deux Parties et
du tribunal arbitral.

3. Les Parties contractantes s’engagent A reconnaftre et A exécuter par
I'intermédiaire des autorités compétentes les jugements arbitraux conformément
aux dispositions législatives de I’Etat dans lequel leur exécution est demandée.

Article 7. Etant donné I'importance du financement de projets 3 moyen et
long terme pour le développement et l'intensification de la coopération
industrielle et technique, les Parties contractantes feront en sorte que les
financements de ce type bénéficient des conditions les plus favorables possible
dans le cadre des réglements existant dans les deux Etats.

Article 8. Les opérations de paiement entre la République fédérale
d’Alleniagne et la République populaire de Chine seront effectuées conformément
aux dispositions en vigueur dans chacun des deux Etats en deutsche marks, en
yuan renminbi ou dans une autre devise librement convertible choisie d’un
commun accord par les partenaires commerciaux.

Article 9. 1. Les Parties contractantes sont d’accord pour créer une
commission mixte composée de représentants gouvernementaux des deux Etats.
Des représentants des milieux d’affaires pourront participer aux travaux de cette
commission.
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2. La commission aura pour tiche de surveiller I’application du présent
Accord, de discuter des questions et des problémes soulevés par son application,
de formuler des recommandations susceptibles de contribuer 2 la réahsation des
objectifs du présent Accord et de les soumettre aux gouvernements respectifs.

3. La commission mixte se réunira alternativement dans I'un des deux pays a
la demande des Parties contractantes.

4. La commission mixte pourra, si les deux Parties contractantes le jugent
nécessaire, créer des groupes de travail chargés de questions particuliéres, qui
I’aideront A s’acquitter de sa tache.

Article 10. Au cas ol le présent Accord serait touché par les obligations
internationales de I'une des Parties contractantes, les Parties se livreront i des
consultations, au cours desquelles les objectifs définis dans le présent Accord ne
devront cependant pas étre mis en question.

Article 11. Le présent Accord s’applique aussi a Berlin-Ouest, conformé-
ment aux procédures établies.

Article 12. 1. Le présent Accord entrera en vigueur au jour de sa signature
et restera valable jusqu’au 31 décembre 1985. :

2. Les Parties contractantes arréteront d’un commun accord, six mois au
moins avant ’expiration de la durée de validité, les mesures visant a poursuivre le
développenmient de la coopération économique, industrielle et techmque.

3. L’expiration éventuelle du présent Accord n’aura aucune influence sur la
validité des contrats qui auront été conclus dans le cadre du présent Accord entre
les entreprises, orgamsations et institutions des deux pays.

FAIT A Bonn le 24 octobre 1979 en deux exeniplaires originaux, chacun en
allemand et en chinois, les deux textes faisant également foi.

Pour le Gouvernement de la République fédérale d’Allemagne: .
HANS-DIETRICH GENSCHER

Pour le Gouvernement de la République populaire de Chine:
HUANG HuA
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ANNEXE
DOMAINES DE LA COOPERATION ECONOMIQUE, INDUSTRIELLE ET TECHNIQUE

Agriculture, sylviculture, pisciculture et production alimentaire
Exploitation, production et transformation de matidres premitres
Energie et industrie miniére
Industrie chimique
Sidérurgie et industrie des métaux non ferreux
Construction mécanique
Industrie électrotechnique et électromique
Industrie automobile, navale et aéronautique
Industrie des biens d’usage courant et des biens de consommation
Transports et transmission des informations
Bétiment
Banques et assurances
utres services
laboration de projets
Autres domaines intéressant les deux Parties
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FEDERAL REPUBLIC OF GERMANY
and
NICARAGUA

Agreement concerning financial co-operation (with annex).
Signed at Managua on 31 Octoher 1979

Authentic texts: German and Spanish.
Registered by the Federal Republic of Germany on 31 July 1981.

REPUBLIQUE FEDERALE D’ALLEMAGNE
et
NICARAGUA

Accord de coopération financiére (avec annexe). Signé a
Managua le 31 octobre 1979

Textes authentiques : allemand et espagnol.
Enregistré par la République fédérale d’Allemagne le 31 juillet 1981.
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[GERMAN TEXT— TEXTE ALLEMAND]

ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDES-
REPUBLIK DEUTSCHLAND, UND DER REGIERUNG DER
REPUBLIK NICARAGUA UBER FINANZIELLE ZUSAM-
MENARBEIT

Die Regierung der Bundesrepublik Deutschland und die Regierung der
Republik Nicaragua,

Im Geiste der bestehenden freundschaftlichen Beziehungen zwischen der
Bundesrepublik Deutschland und der Republik Nicaragua,

in dem Wunsche, diese freundschaftlichen Beziehungen durch part-
nerschaftliche Finanzielle Zusammenarbeit zu festigen und zu vertiefen,

im BewuBtsein, da8 die Aufrechterhaltung dieser Beziehungen die Grundlage
dieses Abkommens ist,

in der Absicht, zur sozialen und wirtschaftlichen Entwicklung in der
Republik Nicaragua beizutragen,

sind wie folgt iibereingekommen:

Artikel 1. (1) Die Regierung der Bundesrepublik Deutschland ermdéglicht
es der Regierung der Republik Nicaragua oder emem anderen von beiden
Regierungen gemeinsam auszuwihlenden Derlehensnehmer, bei der Kreditanstalt
fiir Wiederaufbau, Frankfurt am Main, zur Finanzierung der Devisenkosten fiir
den Bezug von Waren und Leistungen zur Deckung des laufenden notwendigen
zivilen Bedarfs und der im Zusammenhang mit der finanzierten Wareneinfuhr
anfallenden Devisen- und Inlandskosten fiir. Transport, Versicherung und
Montage ein Darlehen bis zu 20 Millionen DM (in Worten: zwanzig Millionen
Deutsche Mark) aufzunehmen.

(2) Es muB sich hierbei um Lieferungen und Leistungen gemif der diesem
Abkommen als Anlage beigefiigten Liste handeln, fiir die die Liefervertriige bzw.
Leistungsvertrige nach dem 1. August 1979 abgeschlossen worden sind.

Artikel 2. (1) Die Verwendung dieses Darlehens sowie die Bedingungen,
zu denen es gewahrt wird, bestimmen die zwischen dem Darlehensnehmer und
der Kreditanstalt fiir Wiederaufbau zu schlieBenden Vertrige, die den in der
Bundesrepublik Deutschland geltenden Rechtsvorschriften unterliegen.

(2) Die Regierung der Republik Nicaragua, soweit sie mcht selbst
Darlehensnehmerin ist, wird gegeniiber der Kreditanstalt fiir Wiederaufbau alle
Zahlungen in Deutscher Mark in Erfiilllung von Verbindlichkeiten des
Darlehensnehmers aufgrund der nach Absatz 1 zu schlieBenden Vertrige
garantieren.

Artikel 3. Die Regierung der Republik Nicaragua stellt die Kreditanstalt fiir
Wiederaufbau von simtlichen Steuern und sonstigen 6ffentlichen Abgaben frei,
die im Zusammenhang mit Abschluf und Durchfithrung der m Artikel 2
erwihnten Vertrige in der Republik Nicaragua erhoben werden.

Artikel 4. Die Regierung der Republik Nicaragua iiberliBt bei den sich aus
der Darlehensgewihrung ergebenden Transporten von Personen und Giitern im
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See-, Land- und Luftverkehr den Passagieren und Lieferanten die freie Wahl der
Verkehrsunternehmen, trifft keme MaBnahmen, welche die Beteiligung der
Verkehrsunternehmen mit Sitz in dem deutschen Geltungsbereich dieses
Abkommens ausschlieBen oder erschweren, und erteilt gegebenenfalls die fiir
eine Beteiligung dieser Verkehrsunternehmen erforderlichen Genehmigungen.

Artikel 5. Die Regierung der Bundesrepublik Deutschland legt besonderen

Wert darauf, daB bei den sich aus der Darlehensgewihrung ergebenden

. Lieferungen und Leistungen die wirtschaftlichen Moglichkeiten des Landes Berlin
bevorzugt genutzt werden.

Artikel 6. Mit Ausnahme der Bestimmungen des Artikels 4 hinsichtlich des
Luftverkehrs gilt dieses Abkommen auch fiir das Land Berlin, sofern mcht die
Regierung der Bundesrepublik Deutschland gegeniiber der Regierung der
Republik Nicaragua innerhalb von 3 Monaten nach Inkrafttreten des Abkommens
eine gegenteilige Erklirung abgibt.

Artikel 7. Dieses Abkommen tritt am Tage seiner Unterzeichnung in Kraft.

GESCHEHEN zu Managua am 31. Oktober 1979 im zwei Urschriften, jede m
deutscher und spamischer Sprache, wobei jeder Wortlaut gleichermaBen
verbindlich ist.

Fiir die Regierung der Bundesrepublik Deutschland:
GERHARD KUNZ

Fiir die Regierung der Republik Nicaragua:

ALFONSO ROBELO
JOAQUIN CUADRA

ANLAGE ZUM ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDES-
REPUBLIK DEUTSCHLAND UND DER REGIERUNG DER REPUBLIK
NICARAGUA UBER FINANZIELLE ZUSAMMENARBEIT

1. Liste der Waren und Leistungen, die gemiB Artikel 1 des Regierungsabkommens

vom 31. Oktober 1979 aus dem Darlehen finanziert werden kénnen:

(a) Industrielle Roh- und Hilfsstoffe sowie Halbfabrikate,

(b) industrielle Ausriistungen sowie landwirtschaftliche Maschinen und Geriite,
einschlieBlich der erforderlichen Erzatzteile,

(c) Erzatz- und Zubehérteile aller Art,

(d) Erzeugnisse der chemischen Industrie, insbesondere Diingemittel, Pflanzenschutz-
und Schiidlingsbekimpfungsmittel, Arzneimittel,

(e) sonstige gewerbliche Erzeugnisse, die fiir die Entwicklung der Republik Nicaragua von
Bedeutung sind,

() Beratungsleistungen, Patente und Lizenzgebiihren.

2. Einfuhrgiiter, die in dieser Liste nicht enthalten sind, kdonnen nur finanziert
werden, wenn die vorherige Zustimmung der Regierung der Bundesrepublik Deutschland
‘dafiir vorliegt.

3. Die Einfuhr von Luxusgiitern und Verbrauchsgiitern fiir den privaten Bedarf sowie
von Giitern und Anlagen, die militirischen Zwecken dienen, ist von der Finanzierung aus
dein Darlehen ausgeschlossen.
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[SPANISH TEXT — TEXTE ESPAGNOL]

CONVENIO ENTRE EL GOBIERNO DE LA REPUBLICA DE
NICARAGUA Y EL GOBIERNO DE LA REPUBLICA FEDERAL
DE ALEMANIA SOBRE COOPERACION FINANCIERA

El Gobierno de la Repiblica de Nicaragua y el Gobierno de la Repiblica
Federal de Alemiania,

En el espiritu de las relaciones amistosas existentes entre la Repiblica de
Nicaragua y la Repiblica Federal de Alemania,

En el deseo de consolidar e intensificar estas relaciones amistosas por medio
de una cooperacién financiera entre compartes,

Conscientes de que el mantenimiento de estas relaciones constituye la base
del presente Convenio,

Con el prop6sito de contribuir al desarrollo social y econ6émico en la
Repiblica de Nicaragua,

Han convenido en lo siguiente:

Articulo 1. (1) El Gobierno de la Repiiblica Federal de Alemania otorgara
al Gobierno de la Repiblica de Nicaragua o .a otro prestatario que ambos
Gobiernos designen de comin acuerdo la posibilidad de contratar un préstamo
hasta la suma de 20.000.000,— Deutsche Mark en total (en letra: veinte millones
de Deutsche Mark) con el Kreditanstalt fiir Wiederaufbau (Instituto de Crédito
para la Reconstruccion), Frankfurt/Main, para la financiacién de gastos de divisas
surgidos del suministro de mercancias y servicios destinados a cubrir las
necesidades civiles corrientes y para la de los gastos en moneda extranjera y
?_acioqaldsurgidos del transporte, seguro y montaje de mercancias de importacién

inanciada.

(2) Tendr4 que tratarse de suministros y servicios segln la lista anexa al
presente Convemo, para los que los contratos de suministro o de servicio hayan
sido concertados después del 1 de agosto de 1979.

Articulo 2. (1) El empleo de este préstamo, asi como las condiciones de su
concesién, se fijarin por los contratos que habrin de concertarse entre el
prestatario y el Kreditanstalt fiir Wiederaufbau, contratos que estardn sujetos a
las disposiciones legales vigentes en la Replblica Federal de Alemania.

(2) El Gobierno de la Repiblica de Nicaragua, en tanto que él mismo no sea
el prestatario, garantizar4 ante el Kreditanstalt fiir Wiederaufbau todos los pagos
en Deutsche Mark, en cumplimiento de los compromisos que el prestatario asume
en virtud de los contratos que habrdn de concertarse segtin el parrafo precedente.

Articulo 3. El Gobierno de la Reptblica de Nicaragua eximird al
Kreditanstalt fiir Wiederaufbau de todos los impuestos y demds gravamenes
piblicos que se devenguen en la Repiblica de Nicaragua en relacién con la
concertacién y ejecucién de los contratos mencionados en el articulo 2.

Articulo 4. Respecto a los transportes maritimos, aéreos y terrestres de
personas y mercancias resultantes de la concesién del préstamo, el Gobierno de la
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Repiblica de Nicaragua permitir a los pasajeros y proveedores elegir libremente
entre las empresas de transporte, no adoptard medidas que excluyan o dificulten
la participacién de las empresas de transporte con sede en el drea alemana de
aplicacién del presente Convenio y otorgard en su caso las autorizaciones
necesarias para la participacién de esas empresas de transporte. '

Articulo 5. El Gobierno de la Repiiblica Federal de Alemania tiene especial
interés en que en los suministros y prestaciones que resultaren de la concesion del
préstamo se utilicen con preferencia las posibilidades econémicas del Land
Berlin.

Articulo 6. Con excepcién de las disposiciones del articulo 4 en lo
referente a los transportes aéreos, el presente Convenio se aplicard también al
Land Berlin en tanto que el Gobierno de la Repiiblica Federal de Alemania no
liaga una declaracién en contrario al Gobierno de la Repiblica de Nicaragua
dentro de los tres meses siguientes a la entrada en vigor del presente Convenio.

Articulo 7. El presente Convenio entrard en vigor el dia de su firma.

HECHO en Managua, D. N., el 31 de octubre de 1979 en dos ejemplares, en
espaiiol y alemén, siendo ambos textos igualmente vélidos.

[Signed — Signé]'

Por el Gobierno Por el Gobierno
de la Repiblica de Nicaragua: de la Repiiblica Federal de Alemania:
[Signed — Signé)* [Signed — Signé]®

ANEXO AL CONVENIO SOBRE COOPERACION FINANCIERA ENTRE EL
GOBIERNO DE LA REPUBLICA DE NICARAGUA Y EL GOBIERNO DE LA
REPUBLICA FEDERAL DE ALEMANIA

1. Lista de mercancias y prestaciones de servicios que, conforme al articulo 1 del

Convenio de [31 de octubre de 1979], pueden ser financiadas con el préstamo:

a) Materias primas y auxiliares para la industria, asi como productos semifabricados,

b) Equipos industriales, asf como maquinaria y aparatos agricolas, inclusive las piezas de
repuesto necesarias,

c) Piezas de repuesto y accesorios de toda indole,

d) Productos de la industria quimica, especialmente fertilizantes, productos fitosanitarios
e insecticidas, medicamentos,

e) Otros productos industriales de importancia para el desarrollo de la Repiblica de
Nicaragua,

P Servicios de asesoramiento, patentes y derechos de licencia.

2. Los productos de importacién no contenidos en esta lista no podrén ser financiados
mas que cuando el Gobierno de la Repiblica Federal de Alemania haya dado su previa
aprobacién.

3. La importacién de bienes de lujo y de bienes de consumo para el uso privado, asi
como de bienes e instalaciones que sirvan para fines militares, queda excluida de la
financiacién por medio del préstamo.

' Signed by Alfonso Robelo— Signé par Alfonso Robelo.
? Signed by Joa%\;lrn Cuadra— Signé par Joaquin Cuadra.
s Signed by Gerhard Kunz—Signé par Gerhard Kunz.
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[TRANSLATION — TRADUCTION]

AGREEMENT' BETWEEN THE GOVERNMENT OF THE FED-
ERAL REPUBLIC OF GERMANY AND THE GOVERNMENT OF
THE REPUBLIC OF NICARAGUA CONCERNING FINANCIAL
CO-OPERATION

The Government of the Federal Repubhc of Germany and the Government
of the Republic of Nicaragua,

In the spirit of the friendly relations existing between tlie Federal Republic of
Germany and the Republic of Nicaragua,

Desiring to strengthen and enhance these friendly relations through financial
co-operation as partners,

Aware that the maintenance of these relations constitutes the basis of this
Agreement,

Intending to contribute to social and economic development in the Republic
of Nicaragua,

Have agreed as follows:

Article 1. (1) The Government of the Federal Republic of Germany shall
enable the Government of the Republic of Nicaragua, or another borrower to be
jointly selected by the two Governments, to obtain from the Kreditanstalt fiir
Wiederaufbau, Frankfurt am Main, for the purpose of financing the
foreigu-exchange cost of the goods and services provided to cover current civil
requirements, and the foreigu-exchange and national currency costs of transport,
insurance and assemnbly incurred in connection with the financed importation of
goods, a loan of up to DM 20 million (twenty million Deutsche Mark).

(2) Such suppliés and services shall be from among those specified in the list
annexed to this Agreement and the supply of service contracts shall have been
concluded after 1 August 1979.

Article 2. (1) The utilization of this loan as well as the terms and conditions
on which it is granted slhall be governed by the contracts to be concluded between
- the borrower and the Kreditanstalt fiir Wiederaufbau, which shall be subject to
the laws and regulations applicable in the Federal Republic of Germany.

(2) The Government of thie Republic of Nicaragua, provided that it is not
itself the borrower, shall guarantee to the Kreditanstalt fiir Wiederaufbau all
payments in Deutsche Mark to be made in fulfilment of the borrower’s obligations
under the contracts to be concluded pursuant to paragraph (1) above.

Article 3. The Government of the Republic of Nicaragua shall exemnpt the

. Kreditanstalt fiir Wiederaufbau from all taxes and other fiscal clhiarges levied in

the Republic of Nicaragua in connection with thie conclusion and implementation
of the contracts referred to in article 2.

Article 4. The Government of the Republic of Nicaragua shall allow
passengers and suppliers free chioice of transport enterprises for such transport by

' Came into force on 31 October 1979 by signature, in accordance with article 7.
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sea, land and air of persons and goods as results from the granting of the loan,
refrain from taking any measures that might exclude or impede the participation
of transport enterprises having their principal place of business in the German
area of application of this Agreement, and grant any permits necessary for the
participation of sucli enterprises.

Article 5. With regard to supplies and services resulting from the granting
of the loan, the Government of the Federal Republic of _Germany attaches
partllcular importance to preference being given to the economic potential of Land
Berlin.

Article 6. With the exception of those provisions of article 4 which refer to
air transport, this Agreement shall also apply to Land Berlin, provided that the
Government of the Federal Republic of Germany does not make a declaration to
the contrary to the Government of the Republic of Nicaragua within three months
of the date of entry into force of this Agreement.

Article 7. This Agreement shall enter into force on the date of its signature.

‘DONE at Managua on 31 October 1979, in duplicate, in the German and
Spanish languages, both texts being equally authentic.

For the Government of the Federal Republlc of Germany:

[Signed]
GERHARD KUNZ

For the Govefnment of the Republic of Nicaragua:

[Signed]
ALFONSO ROBELO

[Signed]
JOAQUIN CUADRA

ANNEX TO THE AGREEMENT BETWEEN THE GOVERNMENT OF THE
FEDERAL REPUBLIC OF GERMANY AND THE GOVERNMENT OF THE
REPUBLIC OF NICARAGUA CONCERNING FINANCIAL CO-OPERATION

1. List of goods and services which, pursuant to article 1 of the intergovernmental

Agreement of 31 October 1979, may be financed from the loan:

(a) Industrial raw materials and auxiliary materials, and semi-finished products;

(b) Industrial equipment, and agricultural machinery and implements, imcluding any
necessary spare parts;

(c) Spare parts and accessories of all kinds;

(d) Chemical-industry products, especially fertilizers, plant-protection and pest-control
agents, and pharmaceuticals;

(e) Other industrial products of importance for the development of the Republic of
Nicaragua;

(O Advisory services, patents and licences.

2. Imported goods not included in this list may be financed only with the prior consent
of the Government of the Federal Republic of Germany.

3. Imported luxury items and consuiner goods for private use and goods and
installations serving military purposes shall not be financed from the loan.
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[TRADUCTION — TRANSLATION]

ACCORD' DE COOPERATION FINANCIERE ENTRE LE
GOUVERNEMENT DE LA REPUBLIQUE FEDERALE
D’ALLEMAGNE ET LE GOUVERNEMENT DE LA REPU-
BLIQUE DU NICARAGUA

Le Gouvernement de la République fédérale d’Allemagne et le Gouverne-
ment de la République du Nicaragua,

Dans ’esprit des relations amicales qui existent entre la République fédérale
d’Allemagne et la République du Nicaragua,

Désireux de renforcer et d’approfondir ces relations amicales par une
coopération financiére entre associés,

Conscients que le maintien de ces relations forme la base du présent Accord,

Se proposant de contribuer au développement social et é&conomique dans la
République du Nicaragua,

Sont convenus de ce qui suit:

Article premier. 1. Le Gouvernement de la République fédérale d’Alle-
magne accorde au Gouvernement de la République du Nicaragua, ou a un autre
emprunteur a choisir de commun accord entre les deux gouvernements, la
possibilité de contracter auprés de la Kreditanstalt fiir Wiederaufbau de
Francfort-sur-le-Main un emprnnt d’un montant maximal de DM 20 000 000 (vingt
millions de deutsche marks) pour financer les dépenses en devises résultant de la
fourniture de biens et de services destinés & couvrir les besoins civils courants,
ainsi que les colits en devises et en monnaie nationale relatifs au transport, a
I’assurance et au montage des biens dont I'importation est financée.

2. Les livraisons et prestations financées devront étre conformes a la liste
jomte en annexe au présent Accord et faire 'objet de contrats de livraison ou de
prestation postérieurs au 1 aofit 1979.

Article 2. 1. L’utilisation de cet emprunt et les modalités d’octroi seront
déterminées par les contrats & conclure entre ’emprnnteur et la Kreditanstalt fiir
Wiederaufbau, dans le cadre de la législation en vigueur dans la République
fédérale d’Allemagne.

2. Le Gouvernement de la République du Nicaragua, dans la mesure oi il
n’est pas lui-méme I’emprunteur, se portera garant envers la Kreditanstalt fiir
Wiederaufbau de tous les paiements en deutsche marks 4 effectuer en exécution
des obligations conférées a I’empmnteur par les contrats a conclure
conformément au paragraphe 1.

Article 3. Le Gouvernement de la République du Nicaragua exonérera la
Kreditanstalt fiir Wiederaufbau de tous les impéts et autres taxes qui seraient &
percevoir dans la République du Nicaragua en liaison avec la conclusion ou
I’exécution des contrats visés a I’article 2.

Article 4. En ce qui concerne le transport maritime, terrestre ou aérien de
persoimes et de marchandises qui résulte de I’octroi des crédlts le Gouvernement

' Entré en vigueur le 31 octobre 1979 par la signature, conformément A I'article 7.
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"de la République du Nicaragua laissera aux passagers et aux fournisseurs le libre
chioix des entreprises de transport; il ne prendra aucune mesure susceptible
d’exclure ou de restreindre la participation des entreprises de transport ayant leur
siege dans le domaine d’application allemand du présent Accord et délivrera, le
cas échéant, les autorisations nécessaires i la participation de ces entreprises.

Article 5. S’agissant des livraisons et prestations qui résultent de I'octroi
des crédits, le Gouvernement de la République fédérale d’ Allemagne attache une
importance particuliere a3 ce qu'on utilise de préférence les possibilités
économiques du Land Berlin.

Article 6. A I’exception des dispositions de I’article 4 relatives au transport
aérien, le présent Accord s’appliquera également au Land Berlin, sauf déclaration
contraire faite par le Gouvernement de la République fédérale d’Allemagne au
Gouvernement de la République du Nicaragua dans les trois mois qui suivront
I'entrée en vigueur de P’Accord.

Article 7. Le présent Accord entrera en vigneur 2 la date de sa siguature.

FAIT 34 Managua le 31 octobre 1979, en deux exemplaires originaux, chacun en
allemand et en espagnol, les deux textes faisant également foi.

Pour le Gouvernement de la République fédérale d’Allemagne :

[Signé]
GERHARD KUNZ

Pour le Gouvernement de la République du Nicaragua:

[Signé]
ALFONSO ROBELO

[Signé)
JOAQUIN CUADRA

ANNEXE A L’ACCORD DE COOPERATION FINANCIERE ENTRE LE GOU-
VERNEMENT DE LA REPUBLIQUE FEDERALE D’ALLEMAGNE ET
LE GOUVERNEMENT DE LA REPUBLIQUE DU NICARAGUA

1. Liste des produits et des services qui peuvent &tre financés au moyen de I’emprunt
conformément 3 I'article premier de I'’Accord gouvernemental du 31 octobre 1979 :
a) Matieres premilres et matieres auxiliaires industrielles et produits semi-finis;

b) Matériel industriel, machines et outils agricoles, y compris les pieces de rechange
nécessaires;

c) Pitces de rechange et accessoires en tout genre;

d) Produits de rindustrie chimique, notamment engrais, produits phytosanitaires et
insecticides, médicaments;

e) Autres produits industriels importants pour le développement de la République du
Nicaragua;

J) Services de conseil, brevets et droits de licence.

2. L’importation de produits ne figurant pas sur cette liste ne pourra étre financée
qu’avec l'accord préalable du Gouvernement de la République fédérale d’Allemagne.

3. L’importation de produits de luxe et de biens de consommation a usage privé, ainsi
que de biens ou installations servant a des fins militaires, ne pourra pas étre financée au
moyen de ’emprunt.
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[GERMAN TEXT — TEXTE ALLEMAND]

ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDES-
REPUBLIK DEUTSCHLAND UND DER REGIERUNG DES
NATIONALEN WIEDERAUFBAUS DER REPUBLIK NI-
CARAGUA UBER FINANZIELLE ZUSAMMENARBEIT

Die Regierung der Bundesrepublik Deutschland und die Regierung des
Nationalen Wiederaufbaus der Republik Nicaragua,

im Geiste der bestelhenden freundschaftlichen Beziehungen zwischen der
Bundesrepublik Deutschland und der Republik Nicaragua,

in dem Wunsche, diese freundschaftlichen Beziehungen durch Finanzielle
Zusamninenarbeit zwischen beiden Vertragsparteien zu festigen und zu vertiefen,

im BewuBtsein, daB die Aufrechterhaltung dieser Bezichungen die Grundlage
dieses Abkominens ist,

in der Absicht, zur sozialen und wirtschaftlichen Entwicklung in der
Republik Nicaragua beizutragen,

sind wie folgt iibereingekommen:

Artikel 1. (1) Die Regierung der Bundesrepublik Deutschland erméglichit es
der Regierung des Nationalen Wiederaufbaus der Republik Nicaragua oder einem
anderen von beiden Regierungen gemeinsam auszuwihlenden Darlehensnehiner
bei der Kreditanstalt fiir Wiederaufbau, Frankfurt am Main, zur Finanzierung der
Devisenkosten fiir den Bezug von Waren und Leistungen zur Deckung des
laufenden notwendigen zivilen Bedarfs und der im Zusamninenhang mit der
finanzierten Wareneinfuhr anfallenden Devisen- und Inlandskosten fiir Trans-
port, Versicherung und Montage ein Darlehen bis zu 6 Millionen DM (in Worten:
sechs Millionen Deutsche Mark) aufzunehmen.

(2) Nach diesem Abkommen sind nur Lieferungen und Leistungen gemniB
der beigefiigten Liste finanzierbar, sofern die entsprechenden Liefervertrige
bzw. Leistungsvertrige nach dem 1. Noveinber 1979 abgeschlossen worden sind.

Artikel 2. (1) Die Verwendung dieses Darlehens sowie die Bedingungen, zu
denen es gewihrt wird, bestimmen die zwischen dem Darlehensnehmer und der
Kreditanstalt fiir Wiederaufbau zu schlieBenden Vertrige, die den in der
Bundesrepublik Deutschland geltenden Rechtsvorschriften unterliegen.

(2) Die Regierung des Nationalen Wiederaufbaus der Republik Nicaragua,
soweit sie nicht selbst Darlehensnehmerin ist, wird gegeniiber der Kreditanstalt
fiir Wiederaufbau alle Zahlungen in Deutscher Mark in Erfiillung von
Verbindlichkeiten des Darlehensnehmers aufgrund der nach Absatz 1 zu
schlieBenden Vertrige garantieren.

Artikel 3. Die Regierung des Nationalen Wiederaufbaus der Republik
Nicaragua stellt die Kreditanstalt fiir Wiederaufbau von sémtlichen Steuern und
sonstigen offentlichen Abgaben frei, die im Zusainmenhang mit Abschlufl und
Durchfithrung der in Artikel 2 erwihnten Vertridge in der Republik Nicaragua
erhoben werden.
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Artikel 4. Die Regierung des Nationalen Wiederaufbaus der Republik
Nicaragua iiberliBt bei den sich aus der Darlehensgewidhrung ergebenden
Transporten von Personen und Giitern im See-, Land- und Luftverkehr den
Passagieren und Lieferanten die freie Wahl der Verkehrsunternehmen, trifft
keine MaBnahmen, welche die Beteiligung der Verkehrsunternehmen mit Sitz in
dem deutschen Geltungsbereich dieses Abkommens ausschlieBen oder erschwe-
ren, und erteilt gegebenenfalls die fiir eine Beteiligung dieser Verkehrsunter-
nehmen erforderlichen Genehmigungen.

Artikel 5. Die Regierung der Bundesrepublik Deutschland legt besonderen
Wert darauf, daB bei den sich aus der Darlehensgewihrung ergebenden
Lieferungen und Leistungen die wirtschaftlichen Moglichkeiten des Landes
Berhin bevorzugt genutzt werden.

Artikel 6. Mit Ausnahme der Bestimmungen des Artikels 4 hinsichtlich des
Luftverkehrs gilt dieses Abkommen auch fiir das Land Berlin, sofern micht die
Regierung der Bundesrepublik Deutschland gegeniiber der Regierung des
Nationalen Wiederaufbaus der Republik Nicaragua innerhalb von 3 Monaten nach
Inkrafttreten des Abkommens eine gegenteilige Erklirung abgibt.

Artikel 7. Dieses Abkommen tritt am Tage seiner Unterzeichnung in Kraft.

GESCHEHEN zu Managua am siebenundzwanzigsten Mirz neunzehnhundert-
achtzig in zwei Urschriften, jede in deutscher und spanischer Sprache, wobei
jeder Wortlaut gleichermaBen verbindlich ist.

Fiir die Regierung der Bundesrepublik Deutschland:
VOLKER HAAK

Fiir die Regierung des Nationalen Wiederaufbaus
der Republik Nicaragua:

MIGUEL D’ESCOTO

ANLAGE ZUM ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDES-
REPUBLIK DEUTSCHLAND UND DER REGIERUNG DES NATIONALEN
WIEDERAUFBAUS DER REPUBLIK NICARAGUA UBER FINANZIELLE
ZUSAMMENARBEIT

1. Liste der Waren und Leistungen, die gemiB Artikel 1 des Regierungsabkommens
vom 27. Miarz 1980 aus dem Darlehen finanziert werden kénnen:
— Giiter zur Deckung des laufenden, notwendigen, zivilen Bedarfs, insbesondere:
(a) Chemikalien zur Bekdmpfung des Kaffeerostes,
(b) Gerite und Fahrzeuge zur Bekimpfung des Kaffeerostes.

2. Einfuhrgiiter, die. in dieser Liste micht enthalten sind, kénnen nur finanziert
werden, wenn die vorherige Zustimmung der Regierung der Bundesrepublik Deutschland
dafiir vorliegt.

3. Die Einfuhr von Luxusgiitern und Verbrauchsgiitern fiir den privaten Bedarf sowie
von Giitern und Anlagen, die militirischen Zwecken dienen, ist von der Finanzierung aus
dem Darlehen ausgeschlossen.

VOLKER HAAK
MIGUEL D’ESCOTO
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[SPANISH TEXT — TEXTE ESPAGNOL]

CONVENIO ENTRE EL GOBIERNO DE LA REPUBLICA FEDERAL
DE ALEMANIA Y EL GOBIERNO DE RECONSTRUCCION
NACIONAL DE LA REPUBLICA DE NICARAGUA SOBRE
COOPERACION FINANCIERA

El Gobierno de la Reptblica Federal de Alemania y el Gobierno de
Reconstruccién Nacional de la Reptblica de Nicaragua,

En el espiritu de las relaciones amistosas existentes entre la Reptblica
Federal de Alemamia y la Reptblica de Nicaragua,

En el deseo de consolidar e imtensificar estas relaciones amistosas por medio
de una cooperacién financiera entre ambas partes,

Conscientes de que el mantenimiento de estas relaciones constituye la base
del presente Convenio,

Con el propésito de contribuir al desarrollo social y econémico en la
Repiblica de Nicaragua,

Han convemdo en lo siguiente:

Articulo 1. (1) El Gobierno de la Repiiblica Federal de Alemamia otorga al
Gobierno de Reconstruccién Nacional de la Reptblica de Nicaragua o "a otro
prestatario que ambos Gobiernos designen de comiin acuerdo, la posibilidad de
contratar con el Kreditanstalt fiir Wiederaufbau (Instituto de Crédito para la
Reconstruccién), Frankfurt/Main, un préstamo hasta la suma de 6 millones DM
(en letra: seis millones Deutsche Mark) para la financiacién de gastos de divisas
surgidos del suministro de mercancias y servicios destinados a cubrir las
necesidades civiles corrientes y para la de los gastos en moneda extranjera y
?acional surgidos del transporte, seguro y niontaje de mercancias de importacién

inanciada.

(2) Bajo este Convemo serdn financiables solamente los sunimistros y
servicios mcluidos en la lista anexa, siempre que los respectivos contratos de
suministro o de servicio hayan sido concertados después de 1 de noviembre de
1979. .

Articulo 2. (1) El empleo de este préstamo, asf como las condiciones de su
concesion, se fijardin por los contratos que habrin de concertarse entre el
prestatario y el Kreditanstalt fiir Wiederaufbau, contratos que estarin sujetos a
las disposiciones legales vigentes en la Reptblica Federal de Alemamia.

(2) El Gobierno de Reconstruccién Nacional de la Repdblica de Nicaragua, si
no es él mismo el prestatario, garantizari ante el Kreditanstalt fiir Wiederaufbau
todos los pagos en Deutsche Mark en cuniplimiento de los compromisos que el
prestatario asume en virtud de los contratos de préstamo que habrin de
concertarse segin el parrafo precedente.

Articulo 3. El Gobierno de Reconstruccién Nacional de la Repdblica de
Nicaragua eximird al Kreditanstalt fiir Wiederaufbau de todos los impuestos y
demds gravimenes plblicos que se devenguen en la Repiblica de Nicaragua en
relacién con la concertacion y ejecucién de los contratos que habran de concluirse
conforme al articulo 2.
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Articulo 4. Respecto a los transportes terrestres, maritimos y aéreos de
personas y mercancias resultantes de la concesién del préstamo, el Gobierno de
Reconstruccién Nacional de la Repiblica de Nicaragua permitird a los pasajeros y
proveedores elegir libremente entre las empresas de transporte, no adoptard
medidas que excluyan o dificulten la participacién de las empresas de transporte
con sede en el 4rea alemana de aplicacién del presente Convemo, y otorgari en su
caso las autorizaciones necesarias para la participacién de esas empresas de
transporte.

Articulo 5. El Gobierno de la Reptblica Federal de Alemania tiene especial
interés en que en los suministros y prestaciones que resultaren de la concesién del
préstamo se utilicen con preferencia las posibilidades econémicas del Land
Berlin.

Articulo 6. Con excepcién de las disposiciones del articulo 4 en lo referente

a los transportes aéreos, el presente Convenio se aplicard también al Land Berlin

en tanto que el Gobierno de la Repiblica Federal de Alemania no haga una

declaracién en contrario al Gobierno de Reconstruccién Nacional de la Repiblica

dce Nicaragua dentro de los tres meses siguientes a la entrada en vigor del presente
onvemio.

Articulo 7. El presente Convenio entrarid en vigor el dia de su firma.

HECHO en Managua, el vemtisiete de marzo de mil novecientos ochenta, en
dos ejemplares, en espafiol y alemdn, siendo ambos textos igualmente vilidos.

[Signed — Signé]’
Por el Gobierno de la Repiblica Federal de Alemania

[Signed — Signé)?

Por el Gobierno de Reconstruccién Nacional
de la Repiiblica de Nicaragua

ANEXO AL CONVENIO SOBRE COOPERACION FINANCIERA ENTRE EL
GOBIERNO DE LA REPUBLICA FEDERAL DE ALEMANIA Y EL GOBIERNO
DE RECONSTRUCCION NACIONAL DE LA REPUBLICA DE NICARAGUA

1. Lista de mercancias y prestaciones de servicios que conforme al articulo 1 del
Convemio del 27 de marzo de 1980 pueden ser financiadas con el préstamo:

— Mercancias para cubrir las necesidades civiles corrientes, especialmente:
a) Productos quimicos para la lucha contra la roya del café,
b) Aparatos y vehiculos para la lucha contra la roya del café.

2. Los productos de importacién no contenidos en esta lista no podrén ser financiados
més que cuando el Gobierno de la Reptblica Federal de Alemania haya dado su previa
aprobacién.

3. La importaci6én de bienes de lujo y de bienes de consumo para el uso privado, asi
como de bienes e instalaciones que sirvan para fines militares, queda excluida de la
financiacién por medio del préstamo.

[Signed — Signé]’ [Signed — Signé} 2

! Signed by Volker Haak — Signé par Volker Haak.
 Signed by Miguel d’Escoto — Signé par Miguel d’Escoto.
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[TRANSLATION -—— TRADUCTION]

AGREEMENT' BETWEEN THE GOVERNMENT OF THE FED-
ERAL REPUBLIC OF GERMANY AND THE GOVERNMENT
OF NATIONAL RECONSTRUCTION OF THE REPUBLIC OF
NICARAGUA CONCERNING FINANCIAL CO-OPERATION

The Government of the Federal Republic bf Germany and the Government of
National Reconstruction of the Republic of Nicaragua,

In the spirit of the friendly relations existing between the Federal Republic of
Germany and the Republic of Nicaragua,

Desiring to strengthen and enhance these friendly relations through financial
co-operation between the two Contracting Parties,

Aware that the mnaintenance of these relations constitutes the basis of this
Agreement,

Intending to contribute to social and economic development in the Republic
of Nicaragua,

Have agreed as follows:

Article 1. (1) The Government of the Federal Republic of Germany shall
enable the Government of National Reconstruction of the Republic of Nicaragua,
or another borrower to be jointly selected by the two Governments, to obtain
from the Kreditanstalt fiir Wiederaufbau, Frankfurt am Main, for the purpose of
financing the foreign-exchange cost of the goods and services provided to cover
current civil requirements, and the foreign-exchange and national-currency costs
of transport, insurance and assembly incurred in connection with the financed
nnportation of goods, a loan of up to DM 6 million (six million Deutsche Mark).

(2) Under the terms of this Agreement, only the supplies and services
specified in the appended list and for which the relevant supply or service
contracts have been concluded after 1 November 1979 may be financed.

Article 2. (1) The utilization of the loan as well as the terms and conditions
on which it is granted shall be governed by the contracts to be concluded between
the borrower and the Kreditanstalt fiir Wiederaufbau, whicli shall be subject to
the laws and regulations applicable in the Federal Republic of Germany.

(2) The Government of National Reconstruction of the Republic of
Nicaragua, provided that it is not itself the borrower, shall guarantee to the
Kreditanstalt fiir Wiederaufbau all payments in Deutsche Mark to be made in
fulfilment of the borrower’s obligations under the contracts to be concluded
pursuant to paragraph (1) above.

Article 3. The Government of National Reconstruction of the Republic of
Nicaragua shall exempt the Kreditanstalt fiir Wiederaufbau from all taxes and
other fiscal charges levied in the Republic of Nicaragua in connection with the
conclusion and implementation of the contracts referred to in article 2.

' Came into force on 27 March 1980 by signature, in accordance with article 7.
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Article 4. The Government of National Reconstruction of the Republic of
Nicaragua shall allow passengers and supphers free choice of transport
enterprises for such transport by sea, land and air of persons and goods as results
from the granting of the loan, refrain from taking any measures that might exclude
or impede the participation of transport enterprises having their principal place of
business in the German area of application of this Agreement, and grant any
necessary permits for the participation of such enterprises.

Article 5. With regard to supplies and services resulting from the granting of
the loan, the Government of the Federal Republic of Germany attaches particular
importance to preference being given to the economic potential of Land Berlin.

Article 6. With the exception of those provisions of article 4 which refer to
air transport, this Agreement shall also apply to Land Berlin, provided that the
Government of the Federal Republic of Germany does not make a declaration to
the contrary to the Government of National Reconstruction of the Republic of
Nicaragua within three months of the date of entry into force of this Agreement.

Article 7. This Agreement shall enter into force on the date of its signature.

DONE at Managua on 27 March 1980, in duplicate, in the German and Spamish
languages, both texts being equally authentic.

For the Government of the Federal Republic of Germany:
[Signed]
VOLKER HAAK

For the Government of National Reconstruction
of the Republic of Nicaragua:

[Signed]
MIGUEL D’ESCOTO

ANNEX TO THE AGREEMENT BETWEEN THE GOVERNMENT OF THE
FEDERAL REPUBLIC OF GERMANY AND THE GOVERNMENT OF
NATIONAL RECONSTRUCTION OF THE REPUBLIC OF NICARAGUA
CONCERNING FINANCIAL CO-OPERATION

1. List of goods and services which, pursuant to article 1 of the intergovernmental
Agreemnent of 27 March 1980, may be financed from the loan:
— Goods to cover current civil requirements, in particular:

(a) Chemicals used in coffee-rust control,

(b) Equipment and vehicles for coffee-rust control.

2. Imported goods not included in this list may be financed only with the prior consent
of the Government of the Federal Republic of Germany.

3. Inported luxury items and consumer goods for private use and goods and
installations serving military purposes shall not be financed from the loan.

[Signed]
VOLKER HAAK

[Signed]
MIGUEL D’ESCOTO
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[TRADUCTION — TRANSLATION]

ACCORD' DE COOPERATION FINANCIERE ENTRE LE
GOUVERNEMENT DE LA REPUBLIQUE FEDERALE
D’ALLEMAGNE ET LE GOUVERNEMENT DE RECONSTRUC-
TION NATIONALE DE LA REPUBLIQUE DU NICARAGUA

Le Gouvernement de la République fédérale d’Allemagne et le Gouverne-
ment de reconstruction nationale de la République du Nicaragua,

Dans I’esprit des relations amicales qui existent entre la République fédérale
d’Allemagne et la République du Nicaragua,

Désireux de renforcer et d’approfondir ces relations amicales par une
coopération financiere entre les deux Parties contractantes,

Conscients que le maintien de ces relations forme la base du présent Accord,

Se proposant de contribuer au développement social et économique dans la
République du Nicaragua,

Sont convenus de ce qui suit:

Article premier. 1. Le Gouvernement de la République fédérale d’Alle-
magne accorde au Gouvernement de reconstruction nationale de la République
du Nicaragua, ou 2 un autre emprunteur 2 choisir de commun accord entre les
deux gouvernements, la possibilité de contracter auprés de la Kreditanstalt fiir
Wiederaufbau de Francfort-sur-le-Main un emprunt d’un montant maximal de
DM 6 000 000 (six millions de deutsche marks) pour financer les dépenses en
devises résultant de la fourniture de biens et de services destinés & couvrir les
besoims civils courants, ainsi que les colts en devises et en monnaie nationale
relatif%eau transport, 4 ’assurance et au montage des biens dont I’hnportation est
financée.

2. Seules les livraisons et les prestations conformes 2 la liste ci-jointe
pourront étre financées au titre du présent Accord,  condition que les contrats de
livraison ou de prestations correspondants soient postérieurs au 1 novembre
1979.

Article 2. 1. L’utilisation de cet emprunt et les modalités d’octroi seront
déterminées par les contrats A conclure entre 'emprunteur et la Kreditanstalt fiir
Wiederaufbau, dans le cadre de la législation en vigueur dans la République
fédérale d’ A]lemagne

2. Le Gouvernement de reconstruction nationale de la République du
Nicaragua,dans la mesure ol il n’est pas lui-méme I’emprunteur, se portera garant
envers la Kreditanstalt fiir Wiederaufbau de tous les paiements en deutsche marks
a effectuer en exécution des obligations conférées A I’emprunteur par les contrats
a conclure conformément au paragraphe 1.

Article 3. Le Gouvernement de reconstruction nationale de la République
du Nicaragua exonére la Kreditanstalt fir Wiederaufbau de tous les nnpéts et
autres taxes qui seraient & percevoir dans la République du Nicaragua en liaison
avec la conclusion ou I’exécution des contrats visés 3 I’article 2.

! Entré en vigueur le 27 mars 1980 par la signature, conformément 2 I’article 7.
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Article 4. En ce qui concerne le transport maritime, terrestre ou aérien de
personnes et de marchandises qui résulte de I’octroi des crédits, le Gouvernement
de reconstruction nationale de la République du Nicaragua laissera aux passagers
et aux fournisseurs le libre choix des entreprises de transport; il ne prendra
aucune mesure susceptible d’exclure ou de restreindre la participation des
entreprises de transport ayant leur si¢ge dans le domaine d’application allemand
du présent Accord et délivrera, le cas échéant, les autorisations nécessaires 2 la
participation de ces entreprises.

Article 5. S’agissant des livraisons et prestations qui résultent de 1’octroi
des crédits, le Gouvernement de la République fédérale d’Allemagne attache une
importance particuliere 3 ce qu’on utilise de préférence les possibilités
économiques du Land Berlin.

Article 6. A I’exception des dispositions de I’article 4 relatives au transport
aérien, le présent Accord s’appliquera également au Land Berlin, sauf déclaration
contraire faite par le Gouvernement de la République fédérale d’Allemagne au
Gouvernement de reconstruction nationale de la République du Nicaragua dans
les trois mois qui suivront I’entrée en vigueur de 1'Accord.

Article 7. Le présent Accord entrera en vigueur 2 la date de sa siguature.

FAIT 2 Managua le 27 mars 1980 en deux exemplaires originaux, chacun en
allemand et en espagnol, les deux textes faisant également foi.

Pour le Gsouvgmement de la République fédérale d’Allemagne :
[Signé]
VOLKER HAAK

Pour le Gouvernement de reconstruction nationale
de la République du Nicaragua:

[Signé]
MIGUEL D’ESCOTO

ANNEXE A L'ACCORD DE COOPERATION FINANCIERE ENTRE LE
GOUVERNEMENT DE LA REPUBLIQUE FEDERALE D’ALLEMAGNE
ET LE GOUVERNEMENT DE RECONSTRUCTION NATIONALE DE LA
REPUBLIQUE DU NICARAGUA

1. Liste des produits et des services qui peuvent étre financés au moyen de I’emprunt
conformément A I'article premier de 1’Accord gouvernemental du 27 mars 1980:
— Produits destinés A couvrir les besoins civils courants, notamment:

a) Produits chimiques destinés 3 lutter contre la rouille du caféier;

b) Appareils et véhicules destinés 3 lutter contre la rouille du caféier.

2. L’importation de produits ne figurant pas sur cette liste ne pourra étre financée
qu’avec I'accord préalable du Gouvernement de la République fédérale d’'Allemagne.

3. L’importation de produits de luxe et de biens de consommation 2 usage privé ainsi
que de biens et d’installations servant 4 des fins militaires ne pourra pas étre financée au
moyen de I'emprunt.

(Signé]
VOLKER HAAK

[Signé]
MIGUEL D’EScoTo
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[GERMAN TEXT — TEXTE ALLEMAND]

ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDES-
REPUBLIK DEUTSCHLAND UND DER REGIERUNG DER
REPUBLIK TOGO UBER FINANZIELLE ZUSAMMENARBEIT

Die Regierung der Bundesrepublik Deutschland und die Regierung der
Republik Togo,

im Geiste der bestelienden freundschaftlichien Beziehungen zwischen der
Bundesrepublik Deutschland und der Republik Togo.

in dem Wunsche, diese freundschaftlichen Beziehungen durch part-
nerschaftliche Finanzielle Zusaminenarbeit zu festigen und zu vertiefen.

im BewuBtsein, daB die Aufrechterhaltung dieser Beziehungen die Grundlage
dieses Abkommens ist,

in der Absicht, zur sozialen und wirtschaftlichen Entwicklung in der Republik
Togo beizutragen,

sind wie folgt iibereingekommen:

Artikel 1. (1) Die Regierung der Bundesrepublik Deutschland erméglicht es
der Regierung der Republik Togo, bei der Kreditanstalt fiir Wiederaufbau,
Frankfurt am Main, fiir das Vorhaben Programmbestimmte Warenhilfe (Hafen
Lomé), wenn nach Priifung die Forderungswiirdigkeit festgestellt worden ist, ein
Darlehen bis zu 5000 000,00 DM (in Worten: fiinf Millionen Deutsclie Mark)
aufzunehmen.

(2) Das in Absatz 1 bezeichnete Vorliaben kann im Einvernehmen zwischen
der Regierung der Bundesrepublik Deutschland und der Regierung der Republik
Togo durch andere Vorliaben ersetzt werden.

Artikel 2. Die Verwendung dieses Darlehens sowie die Bedingungen, zu
denen es gewihrt wird, bestimmen die zwischen dein Darlehensnehmer und der
Kreditanstalt fiir Wiederaufbau zu schlieBenden Vertrige, die den in der
Bundesrepublik Deutschland geltenden Reclitsvorschriften unterliegen.

Artikel 3. Die Regierung der Republik Togo stellt die Kreditanstalt fiir
Wiederaufbau von simtlichen Steuern und sonstigen 6ffentlichen Abgaben frei,
die im Zusaminenhang mit AbschluB und Durchfithrung der in Artikel 2
erwihnten Vertrige in der Republik Togo erlioben werden.

Artikel 4. Die Regierung der Republik Togo iiberlidBt bei den sich aus der
Darlehensgewihrung ergebenden Transporten von Personen und Giitérn im See-,
Land- und Luftverkehr den Passagieren und Lieferanten die freie Wahl der
Verkehrsunternehmen, trifft keme MaBnahmen, welche die gleichberechtigte
Beteiligung der Verkehrsunternehmen mit Sitz in dem deutschien Geltungsbereich
dieses Abkommens ausschlieBen oder erschweren, und erteilt gegebenenfalls die
fiir eine Beteiligung dieser Verkehrsunternehmen erforderlichen Genehmigungen.

Artikel 5. Lieferungen und Leistungen fiir Vorhaben, die aus dem Darlehen
finanziert werden, sind international 6ffentlich auszuschreiben, soweit nicht iin
Einzelfall etwas Abweichendes festgelegt wird.
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Artikel 6. Die Regierung der Bundesrepublik Deutschland legt besonderen
Wert darauf, daB be1 den sich aus der Darlehensgewidhrung ergebenden
Lieferungen und Leistungen die wirtschaftlichen Moglichkeiten des Landes
Berlin bevorzugt genutzt werden.

Artikel 7. Mit Ausnahme der Bestimmungen des Artikels 4 hinsichtlich des
Luftverkehrs gilt dieses Abkommen auch fiir das Land Berlin, sofern nicht die
Regierung der Bundesrepublik Deutschland gegeniiber der Regierung der
Republik Togo innerhalb von drei Monaten nach Inkrafttreten des Abkommens
eine gegenteilige Erklirung abgibt.

Artikel 8. Dieses Abkommen tritt am Tage seiner Unterzeichnung in Kraft.

GESCHEHEN zu Lomé am 12. November 1979 in zwei Urschriften, jede in
deutscher und franzosischer Sprache, wobei jeder Wortlaut gleichermaBen
verbindlich ist.

Fiir die Regierung der Bundesrepublik Deutschland:
Dr. SELDIS

Fiir die Regierung der Republik Togo:
AHIANYO
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ACCORD' DE COOPERATION FINANCIERE ENTRE LE
GOUVERNEMENT DE LA REPUBLIQUE TOGOLAISE ET
LE GOUVERNEMENT DE LA REPUBLIQUE FEDERALE
D’ALLEMAGNE

Le Gouvernement de la République togolaise et le Gouvernement de la
République fédérale d’Allemagne,

Dans I’esprit des relations amicales qui existent entre la République togolaise
et la République fédérale d’Allemagne,

Désireux de consolider et d’approfondir ces relations amicales par une
coopération financiére entre partenaires,

Conscients que le maintien de ces relations forme la base du présent Accord,

Dans I'intention de contribuer au développement social et économique en
République togolaise,

Sont convenus de ce qui suit:

Article 1”. (1) Le Gouvernement de la République fédérale d’ Allemagne
rendra possible au Gouvernement de la République togolaise de contracter aupreés
de la Kreditanstalt fiir Wiederaufbau (Institut de crédit pour la reconstruction),
Frankfurt/ Main, pour le projet « Aide en marchandises pour le programme Port
autonome de Lomé», i condition qu’aprés examen le projet ait été reconnu
digne d’étre encouragé, un emprunt jusqu’a concurrence d’un montant total de
5 000 000,00 DM (en toutes lettres: cinq millions de deutsche marks).

2) Le Gouvernement de la République togolaise et le Gouvernement de la
République fédérale d’Allemagne pourront décider, d’un commun accord, de
remplacer le projet mentionné au paragraphe 1 ci-dessus par d’autres projets.

Article 2. L’utilisation de cet emprunt ainsi que les modalités d’octroi
seront déterminées par les contrats a conclure entre ’emprunteur et la
Kreditanstalt fiir Wiederaufbau, contrats soumis & la législation en vigneur en
République fédérale d’Allemagne.

Article 3. Le Gouvernement de la République togolaise exemptera la
Kreditanstalt fiir Wiederaufbau de tous les imp6ts et autres taxes publiques
percgus en République togolaise en connexion avec la conclusion et I’exécution des
contrats mentionnés A I’article 2 du présent Accord.

Article 4. Pour les transports par mer, par terre et par air de personnes et de
biens résultant de 1’octroi du crédit, le Gouvernement de la République togolaise
laissera aux passagers et aux fournisseurs le libre choix des entreprises de
transport; il ne prendra aucune mesure susceptible d’exclure ou d’entraver la
participation 2 égalité de droits des entreprises de transport ayant leur si¢ge dans
le champ d’application allemand du présent Accord et délivrera, le cas échéant,
les autorisations nécessaires 2 la participation de ces entreprises de transport.

Article 5. Les livraisons et prestations destinées i des projets financés au
moyen de I'emprunt devront faire I’objet d’un appel d’offres a I’échelon
international, s'il n’en est pas disposé autrement dans certains cas d’espéce.

' Entré en vigueur le 12 novembre 1979 par la signature, conformément 2 Iarticle 8.
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Article 6. Le Gouvernement de la République fédérale d’ Allemagne attache
une valeur particuliére a ce que, pour les livraisons et prestations résultant de
I'octroi du crédit, le potentiel économique du Land de Berlin soit utilisé de
préférence.

Article 7. A l'exception des dispositions de I'article 4 relatives aux
transports aériens, le présent Accord s’appliquera également au Land de Berlin,
sauf déclaration contraire faite par le Gouvernement de la République fédérale
d’Allemagne au Gouvernement de la République togolaise dans les trois mois qui
suivront I’entrée en vigueur du présent Accord.

Article 8. Le présent Accord entrera en vigueur 2 la date de sa signature.

FAIT A Lomé, le 12 novembre 1979, en double exemplaire en langues
frangaise et allemande, les deux textes faisant également foi.

Pour le Gouvernement Pour le Gouvernement
de la République togolaise : de la République fédérale d’ Allemagne
[Signé — Signed]' [Signé — Signed)?

t Signé par Ahianyo—Signed by Ahianyo.
2 Sgé gar Seldis — Signed by Dr. Seldis.
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[TRANSLATION — TRADUCTION]

AGREEMENT' BETWEEN THE GOVERNMENT OF THE FED-
ERAL REPUBLIC OF GERMANY AND THE GOVERNMENT OF
THE - TOGOLESE REPUBLIC CONCERNING FINANCIAL
CO-OPERATION

The Government of the Federal Republic of Germany and the Government of
the Togolese Republic,

In the spirit of the friendly relations existing between the Federal Republic of
Germany and the Togolese Republic,

Desiring to consolidate and strengthen these friendly relations through
financial co-operation as partners,

Aware that the maintenance of these relations constitutes the basis for the
present Agreement,

Intending to contribute to economic and social development in the Togolese
Republic,

Have agreed as follows:

Article 1. 1. The Government of the Federal Republic of Germany shall
enable the Government of the Togolese Republic to raise a loan of up to DM
5 million (five million Deutsche Mark) with the Kreditanstalt fiir Wiederaufbau,
Frankfurt am Main, for the project of assistance m kind for the programme for the
autonomous port of Lomé, provided that on examination it is found to be eligible
for support.

2. The project referred to in paragraph 1 above may be replaced by other
projects if the Government of the Federal Republic of Germany and the
Government of the Togolese Republic so agree.

Article 2. The utilization of the loan as well as the terms and conditions on
which it is granted shall be governed by the provisions of the contracts to be
concluded between the borrowers and the Kreditanstalt fiir Wiederaufbau; such
contracts shall be subject to the laws and regulations applicable in the Federal
Republic of Germany.

Article 3. The Government of thie Togolese Republic shall exempt the
Kreditanstalt fiir Wiederaufbau from all taxes and other public charges levied in
the Togolese Republic at the time of the conclusion or execution of the contracts
referred to in article 2 of this Agreement.

Article 4. The Government of the Togolese Republic shall allow passengers
and suppliers free choice of transport enterprises for such transportation by land,
sea or air of persons and goods as results from the granting of the loans, refrain
from taking any measures that might exclude or impede the participation on equal
terms of transport enterprises having their place of busmess in the German area of
application of this Agreement, and issue the relevant permits that may be
necessary for the participation of such enterprises.

! Came into force on 12 November 1979 by signature, in accordance with article 8.
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Article 5. Deliveries and services for projects financed from the loans shall,
unless otherwise provided for in individual cases, be subject to international
public tender.

Article 6. With regard to deliveries and services resulting from the granting
of the loans, the Government of the Federal Republic of Germany attaches
particular importance to preference being given to the economic opportunities
provided by Land Berlin.

Article 7. With the exception of those provisions of article 4 which relate to
air transport, this Agreement shall also apply to Land Berlin, unless the
Government of the Federal Republic of Germany makes a contrary declaration to
the Government of the Togolese Republic within three months following the entry
into force of the present Agreement.

Article 8. This Agreement shall enter into force on the date of its signature.

DONE at Lomé on 12 November 1979, in duplicate in the German and French
languages, both texts being equally authentic.

For the Government of the Federal Republic of Germany:
[Signed]
Dr. SELDIS

For the Government of the Togolese Republic:

[Signed]
AHIANYO
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'[GERMAN TEXT — TEXTE ALLEMAND]

ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDES-
REPUBLIK DEUTSCHLAND UND DER REGIERUNG DER
REPUBLIK MALI UBER FINANZIELLE ZUSAMMENARBEIT

Die Regierung der Bundesrepublik Deutschland und die Regierung der
Republik Mali,

im Geiste der bestehenden freundschaftlichen Beziehungen zwischen der
Bundesrepublik Deutschland und der Republik Mali,

in dem Wunsche, diese freundschaftlichen Beziehungen durch part-
nerschaftliche Fmanzielle Zusammenarbeit zu festigen und zu vertiefen,

im BewuBtsein, daB die Aufrechterhaltung dieser Beziehungen die Grundlage
dieses Abkommens ist,

in der Absicht, zur sozialen und wirtschaftlichen Entwicklung in Mali
beizutragen,

sind wie folgt iibereingekommen:

Artikel 1. Die Regierung der Bundesrepublik Deutschland erméglicht es der
Regierung der Republik Mali, von der Kreditanstalt fiir Wiederaufbau, Frankfurt
(Main), fiir das Vorhaben ,,Wasserversorgung der Stadt Kita“' einen
Finanzierungsbeitrag bis zu 15,5 Millionen DM (in Worten: fiinfzehn Millionen
fiinfhunderttausend Deutsche Mark) zu erhalten.

Artikel 2. Die Verwendung des Finanzierungsbeitrags sowie die Bedin-
gungen, zu denen er gewiihrt wird, bestimmt der zwischen der Kreditanstalt fiir
Wiederaufbau und der Regierung der Republik Mali zu schlieBende Finan-
zierungsvertrag, der den in der Bundesrepublik Deutschland geltenden
Rechtsvorschriften unterliegt.

Artikel 3. Die Regierung der Republik Mali stellt die Kreditanstalt fiir
Wiederaufbau von simtlichen Steuern und sonstigen 6ffentlichen Abgaben frei,
die im Zusammenhang mit AbschluB und Durchfilhrung des in Artikel 2
erwihnten Finanzierungsvertrages in Mali erhoben werden.

Artikel 4. Die Regierung der Republik Mali iiberldBt bei den sich aus der
Gewihrung des Fimanzierungsbeitrags ergebenden Transporten von Personen
und Giitern im See- und Luftverkehr den Passagieren und Lieferanten die freie
Wabhl der Verkehrsunternehmen, trifft keine MaBnalimen, welche die Beteiligung
der Verkehrsunternehmen mit Sitz in dem deutschen Geltungsbereich dieses
Abkommens ausschlieBen oder erschweren, und erteilt gegebenenfalls die fiir die
Beteiligung dieser Verkehrsunternehmen erforderlichen Genehmigungen.

Artikel 5. Lieferungen und Leistungen fiir Vorhaben, die aus dem
Finanzierungbeitrag finanziert werden, sind international &6ffentlich auszu-
schreiben, soweit nicht im Einzelfall etwas Abweichendes festgelegt wird.

' Should read: “Kati”—Devrait se lire: «Kati».
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Artikel 6. Die Regierung der Bundesrepublik Deutschland legt besonderen
Wert darauf, daB bei den sich aus der Gewihrung des Finanzierungsbeitrags
ergebenden Lieferungen und Leistungen die wirtschaftlichen Mdglichkeiten des
Landes Berlin bevorzugt genutzt werden.

Artikel 7. Mit Ausnahme der Bestimmungen des Artikels 4 hinsichtlich des
Luftverkehrs gilt dieses Abkommen auch fiir das Land Berlin, sofern nicht die
Regierung der Bundesrepublik Deutschland gegeniiber der Regierung der
Republik Mali innerhalb von drei Monaten nach Inkrafttreten des Abkommens
eime gegenteilige Erklirung abgibt.

Artikel 8. Dieses Abkommen tritt am Tage seiner Unterzeichnung in Kraft.
GESCHEHEN zu Bamako am 17. November 1979 in zwei Urschriften, jede in
deutscher und franzosischer Sprache, wobei jeder Wortlaut gleichermaBen
verbindlich ist.
Fiir die Regierung der Bundesrepublik Deutschland:
Dr. ERHARD HOLTERMANN
Fiir die Regierung der Republik Mah:
ALIOUNE BLONDIN BEYE
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ACCORD' DE COOPERATION FINANCIERE ENTRE LE
GOUVERNEMENT DE LA REPUBLIQUE DU MALI ET
LE GOUVERNEMENT DE LA REPUBLIQUE FEDERALE
D’ALLEMAGNE

Le Gouvernement de la République du Mali et le Gouvernement de la
République fédérale d’Allemagne,

Dans I’esprit des relations amicales qui existent entre la République du Mali
et la République fédérale d’Allemagne,

Désireux de consolider et d’approfondir ces relations amicales par une
coopération financiére entre partenaires,

Conscients que le maintien de ces relations forme la base du présent Accord,

Dans I'intention de contribuer au développement social et économique au
Mali,

Sont convenus de ce qui suit:

Article 1°. Le Gouvernement de la République fédérale d’Allemagne
rendra possible au Gouvernement de la République du Mali d’obtenir de la
Kreditanstalt fiir Wiederaufbau (Institut de crédit pour la reconstruction)
Frankfurt/Main, pour le projet « Approvisionnement en eau de la Ville de Kita»
une contribution financiére jusqu’a concurrence d’un montant total de
15 ,5kn)1illions de DM (en toutes lettres : quinze millions cing cent mille deutsclie
marks).

Article 2. L’utilisation de la contribution financiére amsi que les modalités
d’octroi seront déterminées par la Convention de financement 4 conclure entre le
Gouvernement de la République du Mali et la Kreditanstalt fiir Wiederaufbau,
Convention soumise 2 la législation en vigueur en République fédérale
d’Allemagne.

Article 3. Le Gouvernement de la République du Mali exemptera la
Kreditanstalt fiir Wiederaufbau de tous les imp6ts et autres taxes publiques
pergus au Mali en connexion avec la conclusion et I’exécution de la Convention de
financement mentionnée 4 l'article 2 du présent Accord.

Article 4. Pour les transports par mer et par air de personnes et de biens
résultant de l'octroi de la contribution financi¢re, le Gouvernement de la
République du Mali laissera aux passagers et aux fournisseurs le libre clioix des
entreprises de transport ; il ne prendra aucune mesure susceptible d’exclure ou
d’entraver la participation des entreprises de transport ayant leur si¢ge dans le
champ d’application alleinand du présent Accord et délivrera, le cas échéant, les
autorisations nécessaires a la participation de ces entreprises de transport.

Article 5. Les livraisons et prestations destinées 4 des projets financés au
mnoyen de la contribution fmanciére devront faire I'objet d’un appel d’offres a
Péchelon international, s’il n’en est pas disposé autrement dans certains cas
d’espece.

! Entré en vil%ueur le 17 novembre 1979 par la signature, conformément a I’article 8.
? Devrait se lire: «Katin».

Vol. 1245, 1-20294



1981 United Nations—Treaty Series o Nations Unies— Recueil des Traités 53

Article 6. Le Gouvernement de la République fédérale d’ Allemagne attache
une valeur particuliere 4 ce que, pour les livraisons et prestations résultant de
I’octroi de la contribution fimanciére, le potentiel économique du Land de Berlin
soit utilisé de préférence.

Article 7. A l’exception des dispositions de Il’article 4 relatives aux
transports aériens, le présent Accord s’appliquera également au Land de Berlin,
sauf déclaration contraire faite par le Gouvernement de la République du Mali
dans les trois mois qui suivront I’entrée en vigneur du présent Accord.

Article 8. Le présent Accord entrera en vigneur 3 la date de sa signature.

FAIT 2 Bamako, le 17 novembre 1979, en double exemplaire en langues
frangaise et allemande, les deux textes faisant également foi.

Pour le Gouvernement Pour le Gouvernement
de la République du Mali: de la République fédérale
d’Allemagne :
[Signé — Signed]’ [Signé — Signed)?

! Signé par Alioune Blondin Beye — Signed b&Alioune Blondin Beye.
2 Signé par Erhard Holtermann —Signed by Dr. Erhard Holtermann.
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[TRANSLATION — TRADUCTION]

AGREEMENT' BETWEEN THE GOVERNMENT OF THE FED-
ERAL REPUBLIC OF GERMANY AND THE GOVERNMENT
OF THE REPUBLIC OF MALI CONCERNING FINANCIAL
CO-OPERATION

The Government of the Federal Republic of Germany and the Government
of the Republic of Mali,

In the spirit of the friendly relations existing between the Federal Republic of
Germany and the Republic of Mali,

Desiring to consolidate and strengthen these friendly relations through
financial co-operation as partners,

Aware that the maintenance of these relations constitutes the basis for the
present Agreement,

With a view to contributing to social and economic development in Mali,
Have agreed as follows:

Article 1. The Government of the Federal Republic of Germany shall
enable the Government of the Republic of Mali to obtain a financial contribution
of up to DM 15.5 million (fifteen million five hundred thousand Deutsche Mark)
from the Kreditanstalt fiir Wiederaufbau, Frankfurt/Main, for the project “Water
Supply of the City of Kati”.

Article 2. The utilization of the financial contribution and the terms and
conditions on which it will be granted shall be determined by a financing
agreement to be concluded between the Kreditanstalt fiir Wiederaufbau and the
Government of the Republic of Mali, which shall be subject to the legal provisions
applicable in the Federal Republic of Germany.

Article 3. The Government of the Republic of Mali shall exempt the
Kreditanstalt fiir Wiederaufbau from all taxes and other public charges levied in
Mali in connection with the conclusion and execution of the financing agreement
referred to in article 2.

Article 4. The Government of the Republic of Mali shall allow passengers
and suppliers free choice of transport enterprises for such maritime or air
transport of persons and goods as arises from the grant of the financial
contribution; it shall refrain from taking any measure that might exclude or im-
pair the participation of -transport enterprises having their principal place of
business in the German area of application of this Agreement and shall grant any
permits necessary for the participation of such transport enterprises.

Article 5. Unless otherwise specified in individual cases, the provision of
supplies and services for projects financed by means of the financial contribution
shall be subject to international tender.

! Came into force on 17 November 1979 by signature, in accordance with article 8.
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Article 6. With regard to supplies and services resulting from the grant of
the financial contribution, the Government of the Federal Republic of Germany
attaches particular importance to the preferential utilization of the economic
potential of Land Berlin.

Article 7. With the exception of the provisions of article 4 which relate to
air transport, this Agreemnent shall also apply to Land Berlin, unless the
Government of the Federal Republic of Germany makes a declaration to the
contrary to the Government of the Republic of Mali within three months following
the entry into force of the present Agreement.

Article 8. This Agreement shall enter into force on the date of its signature.

DONE at Bamako on 17 November 1979, in two original copies, each in the
German and French languages, both texts being equally authentic.

For the Government of the Federal Republic of Germany:

[Signed]
Dr. ERHARD HOLTERMANN

For the Government of the Republic of Mali:

[Signed]
ALIOUNE BLONDIN BEYE
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[GERMAN TEXT — TEXTE ALLEMAND]

ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDES-
REPUBLIK DEUTSCHLAND UND DER REGIERUNG DER
REPUBLIK MALI UBER FINANZIELLE ZUSAMMENARBEIT

Die Regierung der Bundesrepublik Deutschland und die Regierung der
Republik Mali,

im Geiste der bestelienden freundschaftlichen Beziehungen zwisclien der
Bundesrepublik Deutschland und der Republik Mali,

in dem Wunsche, diese freundschaftlichen Beziehungen durch part-
nerschaftliche Finanzielle Zusammenarbeit zu festigen und zu vertiefen,

im BewuBtsem, daB die Aufrechterhaltung dieser Beziehungen die Grundlage
dieses Abkommens ist,

in der Absicht, zur sozialen und wirtschaftlichen Entwicklung in der
Republik Mali beizutragen,

sind wie folgt iibereingekommen:

Artikel 1. (1) Die Regierung der Bundesrepublik Deutschland erméglicht es
der Regierung der Republik Mali von der Kreditanstalt fiir Wiederaufbau,
Frankfurt (Main), fiir das Vorhaben ,,Wasserversorgung der Stadt Kati II*, wenn
nach Priifung die Forderungswiirdigkeit festgestellt worden ist, emen Finan-
zierungsbeitrag bis zu 7 Millionen DM (in Worten: sieben Millionen Deutsche
Mark) zu erhalten.

(2) Das in Absatz 1 bezeichnete Vorliaben kann im Einvernehimen zwischen
der Regierung der Bundesrepublik Deutschland und der Regierung der Republik
Mali durch andere Vorhaben ersetzt werden.

Artikel 2. Die Verwendung des Finanzierungsbeitrages sowie die Bedin-
gungen, zu denen er gewilirt wird, bestimmt der zwischen der Kreditanstalt fiir
Wiederaufbau und der Regierung der Republik Mali zu schlieBende Finan-
zierungsvertrag, der den in der Bundesrepublik Deutschland geltenden
Rechtsvorschriften unterliegt.

Artikel 3. Die Regierung der Republik Mali stellt die Kreditanstalt fiir
Wiederaufbau von sédmtlichen Steuern und sonstigen 6ffenthichen Abgaben frei,
die im Zusammenhang mit AbschluB und Durchfithrung des in Artikel 2
erwihnten Finanzierungsvertrages in Mali erhoben werden.

Artikel 4. Die Regierung der Republik Mali iiberldBt bei den sich aus der
Gewilirung des Fmanzierungsbeitrages ergebenden Transporten von Personen
und Giitern im See- und Luftverkehr den Passagieren und Lieferanten die freie
Wabhl der Verkehrsunternehmen, trifft keine MaBnahmen, welche die Beteiligung
der Verkehrsunternehmen mit Sitz in dem deutschen Geltungsbereich dieses
Abkommens ausschlieBen oder erschweren, und erteilt gegebenenfalls die fiir die
Beteiligung dieser Verkehrsunternehmen erforderlichen Genehmigungen.

Artikel 5. Lieferungen und Leistungen fiir Vorhaben, die aus dem
Finanzierungsbeitrag finanziert werden, sind international offentlich auszu-
schreiben, soweit nicht im Einzelfall etwas Abweichendes festgelegt wird.

Vol. 1245, 1-20295



1981 United Nations—Treaty Serfes e Nations Unles— Recueil des Traités 59

Artikel 6. Die Regierung der Bundesrepublik Deutschland legt besonderen
Wert darauf, daB bei den sich aus der Gewihrung des Finanzierungsbeitrages
ergebenden Lieferungen und Leistungen die wirtschaftlichen Mogliclikeiten des
Landes Berlin bevorzugt genutzt werden.

: Artikel 7. Mit Ausnahme der Bestimmungen des Artikels 4 hinsichtlich des
Luftverkehrs gilt dieses Abkommen auch fiir das Land Berlin, sofern nicht die
Regierung der Bundesrepublik Deutschland gegeniiber der Regierung der
Republik Mali innerhalb von drei Monaten nach Inkrafttreten des Abkommens
eine gegenteilige Erkldrung abgibt.

Artikel 8. Dieses Abkommen tritt am Tage seiner Unterzeichnung in Kraft.

GESCHEHEN zu Bamako am 17. November 1979 in zwei Urschriften, jede in
deutscher und franzésischer Sprache, wobei jeder Wortlaut gleichermaBen
verbindlich ist.

Fiir die Regierung der Bundesrepublik Deutschland:
Dr. ERHARD HOLTERMANN

Fiir die Regierung der Republik Mali:
ALIOUNE BLONDIN BEYE
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ACCORD' DE COOPERATION FINANCIERE ENTRE LE
GOUVERNEMENT DE LA REPUBLIQUE DU MALI ET
LE GOUVERNEMENT DE LA REPUBLIQUE FEDERALE
D’ALLEMAGNE

Le Gouvernement de la République du Mali et le Gouvernement de la
République fédérale d’Allemagne,

Dans I’esprit des relations amicales qui existent entre la République du Mali
et la République fédérale d’Allemagne,

Désireux de consolider et d’approfondir ces relations amicales par une
coopération financiére entre partenaires,

Conscients que le mamtien de ces relations forme la base du présent Accord,

Dans I’'intention de contribuer au développement social et économique en
République du Mali,

Sont convenus de ce qui suit:

Article 1°. 1) Le Gouvernement de la République fédérale d’Allemagne
rendra possible au Gouvernemnent de la République du Mali d’obtenir de Ia
Kreditanstalt fiir Wiederaufbau (Institut de crédit pour la reconstruction),
Frankfurt/Main, pour le projet « Alimentation en eau de la Ville de Kati I », a
condition qu’aprés examen le projet ait été reconnu digne d’étre encouragé, une
contribution financiére jusqu’a concurrence d’'un montant total de 7 millions de
DM (en toutes lettres: sept millions de deutschie marks).

2) Le Gouvernement de la République du Mali et le Gouvernement de la
République fédérale d’Allemagne pourront décider, d’'un commun accord, de
reimnplacer le projet mentionné au paragraphe 1 ci-dessus par d’autres projets.

Article 2. L’utilisation de la contribution financiére ainsi que les modalités
d’octroi seront déterminées par la Convention de financement A conclure entre le
Gouverneinent de la République du Mali et la Kreditanstalt fiir Wiederaufbau,
Convention soumise a la législation en vigueur en République fédérale
d’Allemagne.

Article 3. Le Gouvernemnent de la République du Mali exemptera la
Kreditanstalt fiir Wiederaufbau de tous les impdts et autres taxes publiques
pergus au Mali en connexion avec la conclusion et I'exécution de la Convention de
financement 1nentionnée A I’article 2 du présent Accord.

Article 4. Pour les transports par mer et par air de personnes et de biens
résultant de l'octroi de la contribution financiere, le Gouvernement de la
République du Mali laissera aux passagers et aux fournisseurs le libre chioix des
entreprises de transport; il ne prendra aucune mesure susceptible d’exclure ou
d’entraver la participation des entreprises de transport ayant leur siége dans le
champ d’application allemand du présent Accord et délivrera, le cas échiéant, les
autorisations nécessaires a la participation de ces entreprises de transport.

! Entré en vigueur le 17 novembre 1979 par la signature, conformément a !'article 8.
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Article 5. Les livraisons et prestations destinées 2 des projets financés au
moyen de la contribution financiére devront faire I'objet d'un appel d’offres a
Séchelon mternational, s'il n’en est pas disposé autrement dans certains cas

‘espece. '

Article 6. Le Gouvernement de la République fédérale d’ Allemagne attache
une valeur particuli¢re & ce que, pour les livraisons et prestations résultant de
I'octroi de la contribution financiére, le potentiel économique du Land de Berlin
soit utilisé de préférence.

Article 7. A P'exception des dispositions de I'article 4 relatives aux
transports aériens, le présent Accord s’appliquera également au Land de Berlin,
sauf déclaration contraire faite par le Gouvernement de la République fédérale
d’Alle e au Gouvernement de la République du Mali dans les trois mois qui
suivront I’entrée en vigueur du présent Accord.

Article 8. Le présent Accord entrera en vigueur 2 la date de sa signature.

FAIT & Bamako, le 17 novembre 1979, en double exemplaire en langues
frangaise et allemande, les deux textes faisant également foi.

Pour le Gouvernement Pour le Gouvernement
de la République du Mali: de la RéKHblique fédérale
. d’Allemagne :
[Signé— Signed]' [Signé — Signed]*
; ggg g:rr Alioune}?;ondin Be!.em lgr.Alioune %Igfdin Be)t_e.
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[TRANSLATION — TRADUCTION]

AGREEMENT' BETWEEN THE GOVERNMENT OF THE FED-
ERAL REPUBLIC OF GERMANY AND THE GOVERNMENT
OF THE REPUBLIC OF MALI CONCERNING FINANCIAL
CO-OPERATION

The Government of the Federal Republic of Germany and the Government
of the Republic of Mali,

In the spirit of the friendly relations existing between the Federal Republic of
Germany and the Republic of Mali,

Desiring to consolidate and strengthen these friendly relations through
financial co-operation as partners,

Aware that the maintenance of these relations constitutes the basis for the
present Agreement,

With a view to contributing to social and economic development in the
Republic of Mali,

Have agreed as follows:

Article 1. 1. The Government of the Federal Republic of Germany shall
enable the Government of the Republic of Mali to obtain a financial contribution
of up to DM 7 million (seven million Deutsche Mark) from the Kreditanstalt fiir
Wiederaufbau, Frankfurt/Main, for the project “Water Supply of the City of
Kati II”, provided that, on examination, it is considered deserving of support.

2. The project specified in paragraph 1 above may, by agreement between
the Government of the Federal Republic of Germany and the Government of the
Republic of Mali, be replaced by otlier projects.

Article 2. The utilization of the financial contribution and the terms and
conditions on which it will be granted shall be determined by a financing
agreement to be concluded between the Kreditanstalt fiir Wiederaufbau and the
Government of the Republic of Mali, which shall be subject to the legal provisions
applicable in the Federal Republic of Germany.

Article 3. The Government of the Republic of Mali shall exempt the
Kreditanstalt fiir Wiederaufbau from all taxes and other public charges levied in
Mali in connection with the conclusion and execution of the financing agreement
referred to in article 2.

Article 4. The Government of the Republic of Mali shall allow passengers
and suppliers free choice of transport enterprises for such maritime or air
transport of persons and goods as arises from the grant of the financial
contribution; it shall refrain from taking any measure that might exclude or impair
the participation of transport enterprises having their principal place of business
in the German area of application of this Agreement and shall grant any permits
necessary for the participation of such transport enterprises.

! Came into force on 17 November 1979 by signature, in accordance with article 8.
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Article 5. Unless otherwise specified in individual cases, the provision of
supplies and services for projects financed by means of the financial contribution
shall be subject to international tender.

Article 6. With regard to supplies and services resulting from the grant of
the fmancial contribution, the Government of the Federal Republic of Germany
attaches particular importance to the preferential utilization of the economic
potential of Land Berlin.

Article 7. With the exception of the provisions of article 4 which relate to
air transport, this Agreement shall also apply to Land Berlin, unless the
Government of the Federal Republic of Germany makes a declaration to the
contrary to the Government of the Republic of Mali within three months following
the entry mto force of the present Agreement.

Article 8. This Agreement shall enter into force on the date of its signature.

DONE at Bamako on 17 November 1979, in two original copies, each in the
German and French languages, both texts being equally authentic.

For the Government of the Federal Republic of Germany:

[Signed)
Dr. ERHARD HOLTERMANN

For the Government of the Republic of Mali:

[Signed)
ALIOUNE BLONDIN BEYE
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[GERMAN TEXT— TEXTE ALLEMAND]

ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDES-
REPUBLIK DEUTSCHLAND UND DER REGIERUNG DER
REPUBLIK MALI UBER FINANZIELLE ZUSAMMENARBEIT

Die Regierung der Bundesrepublik Deutschland und die Regierung der
Republik Mali,

im Geiste der bestehenden freundschaftlichen Beziehungen zwischen der
Bundesrepublik Deutschland und der Republik Mali,

in dem Wunsche, diese freundschaftlichen Beziehungen durch part-
nerschaftliche Finanzielle Zusammenarbeit zu festigen und zu vertiefen.

im BewuBtsein, daB die Aufrechterhaltung dieser Beziehungen die Grundlage
dieses Abkommens ist,

in der Absicht, zur sozialen und wirtschaftlichen Entwicklung in Mali
beizutragen,

sind wie folgt iibereingekommen:

Artikel 1. Die Regierung der Bundesrepublik Deutschland ermoéglicht es
der Regierung der Republik Mali, von der Kreditanstalt fiir Wiederaufbau,
Frankfurt (Main), fir das Vorhaben , Elektrifizierung der Stadt Kita“' einen
Finanzierungsbeitrag bis zu 750 000,—DM (in Worten: siebenhundertfiinfzig-
tausend Deutsche Mark) zu erhalten.

Artikel 2. Die Verwendung des Finanzierungsbeitrags sowie die Bedin-
gungen, zu denen er gewihrt wird, bestimmt der zwischen der Kreditanstalt fiir
Wiederaufbau und der Regierung der Republik Mali zu schlieBende Finan-
zierungsvertrag, der den in der Bundesrepublik Deutschland geltenden
Rechtsvorschriften unterliegt.

Artikel 3. Die Regierung der Republik Mali stellt die Kreditanstalt fir
Wiederaufbau von simtlichen Steuern und sonstigen 6ffentlichen Abgaben frei,
die im Zusammenhang mit Abschlu8 und Durchfiihrung des in Artikel 2
erwihnten Finanzierungsvertrages in Mali erhoben werden.

Artikel 4. Die Regierung der Republik Mali uberlit bei den sich aus der
Gewihrung des Finanzierungsbeitrages ergebenden Transporten von Personen
und Giitern im See- und Luftverkehr den Passagieren und Lieferanten die freie
Wabhl der Verkehrsunternehmen, trifft keine Mafinahinen, welche die Beteiligung
der Verkehrsunternehmen mit Sitz m dem deutschen Geltungsbereich dieses
Abkommens ausschlieBen oder erschweren, und erteilt gegebenenfalls die fiir die
Beteiligung dieser Verkehrsunternehmen erforderlichen Genehmigungen.

Artikel 5. Lieferungen und Leistungen fiir Vorhaben, die aus dem
Finanzierungsbeitrag finanziert werden, sind international o6ffentlich auszu-
schreiben, soweit nicht im Einzelfall etwas Abweichendes festgelegt wird.

! Should read: “Kati” —Devrait se lire: «Kati»,
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Artikel 6. Die Regierung der Bundesrepublik Deutschland legt besonderen
Wert darauf, daB bei den sich aus der Gewihrung des Finanzierungsbeitrags
ergebenden Lieferungen und Leistungen die wirtschaftlichen Moglichkeiten des
Landes Berlin bevorzugt genutzt werden. :

Artikel 7. Mit Ausnahme der Bestimmungen des Artikels 4 hinsichtlich des
Luftverkehrs gilt dieses Abkommen auch fiir das Land Berlin, sofern nicht die
Regierung der Bundesrepublik Deutschland gegeniiber der Regierung der
Republik Mah mnerhalb von drei Monaten nach Inkrafttreten des Abkommens
eine gegenteilige Erklirung abgibt.

Artikel 8. Dieses Abkommen tritt am Tage seiner Unterzeichnung in Kraft.

~ GESCHEHEN zu Bamako am 17. November 1979 in zwei Urschriften, jede in
deutscher und franzosischer Sprache, wobei jeder Wortlaut gleichermaBen
verbindlich ist.

Fiir die Regierung der Bundesrepublik Deutschland:
Dr. ERHARD HOLTERMANN

Fiir die Regierung der Republik Mali:
ALIOUNE BLONDIN BEYE
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ACCORD' DE COOPERATION FINANCIERE ENTRE LE
GOUVERNEMENT DE LA REPUBLIQUE DU MALI ET
LE GOUVERNEMENT DE LA REPUBLIQUE FEDERALE
D’ALLEMAGNE

Le Gouvernement de la République du Mali et le Gouvernement de la
République fédérale d’Allemagne,

Dans ’esprit des relations amicales qui existent entre la République du Mali
et la République fédérale d’Allemagne,

Désireux de consolider et d’approfondir ces relations amicales par une
coopération fmanciere entre partenaires,

Conscients que le maintien de ces relations forme la base du présent Accord,

Dans 'intention de contribuer au développement social et économique en
République du Mali,

Sont convenus de ce qui suit:

Article 1. Le Gouvernement de la République fédérale d’Allemagne
rendra possible au Gouvernement de la République du Mali d’obtenir de la
Kreditanstalt fiir Wiederaufbau (Institut de crédit pour la reconstruction),
Frankfurt/Main, pour le projet «Electrification de la Ville de Kita»2, une
contribution financiére jusqu’a concurrence d’un montant total de 750 000 DM
(en toutes lettres: sept cent cinquante mille deutsche marks).

Article 2. L'’utilisation de la contribution financiere ainsi que les modalités
d’octroi seront déterminées par la Convention de financement 2 conclure entre le
Gouvernement de la République du Mali et la Kreditanstalt fiir Wiederaufbau,
Convention soumise 2 la législation en vigueur en République fédérale
d’Allemagne.

Article 3. Le Gouvernement de la République du Mali exemptera la
Kreditanstalt fiir Wiederaufbau de tous les imp6ts et autres taxes publiques
pergus au Mali en coimexion avec la conclusion et I’exécution de la Convention de
financement mentionnée A I'article 2 du présent Accord.

Article 4. Pour les transports par mer et par air dé personnes et de biens
résultant de 'octroi de la contribution financitre, le Gouvernement de la
République du Mali laissera aux passagers et aux fournisseurs le libre choix des
entreprises de transport ; il ne prendra aucune mesure susceptible d’exclure ou
d’entraver la participation des entreprises de transport ayant leur sidge dans le
champ d’application allemand du présent Accord et délivrera, le cas échéant, les
autorisations nécessaires 2 la participation de ces entreprises de transport.

Article 5. Les livraisons et prestations destinées 2 des projets financés au
moyen de la contribution financiére devront faire I’objet d’un appel d’offres 2
géchelon international, s’il n’en est pas disposé autrement dans certains cas

‘espeéce.

! Entré en vigueur le 17 novembre 1979 par la signature, conformément 3 [I’article 8.
2 Devrait sewﬁre: «Katis. P
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Article 6. Le Gouvernement de la République fédérale d’Allemagne
attache une valeur particuliere A ce que, pour les livraisons et prestations résultant
de P’octroi de la contribution financiére, le potentiel économique du Land de
Berlin soit utilisé de préférence.

Article 7. A l'exception des dispositions de lDarticle 4 relatives aux
transports aériens, le présent Accord s’appliquera également au Land de Berlin,
sauf déclaration contraire faite par le Gouvernement de la République fédérale
d’Allemagne au Gouvernement de la République du Mali dans les trois mois qui
suivront Pentrée en vigneur du présent Accord.

Article 8. Le présent Accord entrera en vigueur a la date de sa signature.

FAIT 4 Bamako, le 17 novembre 1979, en double exemplaire en langues
frangaise et allemande, lés deux textes faisant également foi.

Pour le Gouvernement Pour le Gouvernement
de la République fédérale de la République du Mali:
d’Allemagne :
[Signé—Signed1' [Signé — Signed1?

' Signé par Erhard Holtermann— Signed el?' Dr. Erhard Holtermann.
2 Signé par Alioune Blondin Beye —Signed by Alioune Blondin Beye.
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[TRANSLATION — TRADUCTION]

AGREEMENT' BETWEEN THE GOVERNMENT OF THE FED-
ERAL REPUBLIC OF GERMANY AND THE GOVERNMENT
OF THE REPUBLIC OF MALI CONCERNING FINANCIAL
CO-OPERATION

The Government of the Federal Republic of Germany and the Government of
the Republic of Mali,

In the spirit of the frie.ndl)} relations existing between the Federal Republic of
Germany and the Republic of Mali,

Desiring to consolidate and strengthen these friendly relations through
financial co-operation as partners,

Aware thiat the maintenance of these relations constitutes the basis for the
present Agreement,

With a view to contributing to social and economic development in Mali,
Have agreed as follows:

Article 1. The Government of the Federal Republic of Germany shall
enable the Government of the Republic of Mali to obtain a financial contribution
of up to DM 750,000 (seven hundred and fifty thousand Deutsche Mark) from tlie
Kreditanstalt fiir Wiederaufbau, Frankfurt/Main, for the project “Electrification
of the City of Kati”.

Article 2. The utilization of the financial contribution and the terms and
conditions on which it will be granted shall be determined by a financing
agreement to be concluded between the Kreditanstalt fiir Wiederaufbau and the
Government of the Republic of Mali, which shall be subject to the legal provisions
apphicable in the Federal Republic of Germany.

Article 3. The Government of the Republic of Mali shall exempt the
Kreditanstalt fiir Wiederaufbau from all taxes and other public charges levied in
Mali in connection with the conclusion and execution of the financing agreement
referred to in article 2.

Article 4. The Government of tlie Republic of Mali shall allow passengers
and supphers free choice of transport enterprises for such maritime or air
transport of persons and goods as arises from the grant of the financial
contribution; it shall refrain from taking any measure thiat might exclude or impair
the participation of transport enterprises liaving their principal place of business
in the German area of application of this Agreement and shall grant any permits
necessary for the participation of such transport enterprises.

Article 5. Unless otherwise specified in individual cases, the provision of
supplies and services for projects financed by means of the financial contribution
shall be subject to international tender.

! Came into force on 17 November, 1979 by signature, in accordance with article 8.
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Article 6. With regard to supplies and services resulting from the grant of
the financial contribution, the Government of the Federal Republic of Germany
attaches particular importance to the preferential utilization of the economic
potential of Land Berlin.

Article 7. With the exception of the provisions of article 4 which relate to
air transport, this Agreement shall also apply to Land Berlin, unless the
Government of the Federal Republic of Germany makes a declaratlon to the
contrary to the Government of the Republic of Mali within three months following
the entry into force of the present Agreement.

Article 8. This Agreement shall enter into force on the date of its signature.
DONE at Bamako on 17 November 1979, in two original copies, each in the
German and French languages, both texts being equally authentic.
For the Government of the Federal Republic of Germany:
[Signed]
Dr. ERHARD HOLTERMANN
For the Government of the Republic of Mali:

[Signed]
ALIOUNE BLONDIN BEYE
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[GERMAN TEXT— TEXTE ALLEMAND]

ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDES-
REPUBLIK DEUTSCHLAND UND DER REGIERUNG DER
DOMINIKANISCHEN REPUBLIK UBER FINANZIELLE
ZUSAMMENARBEIT

Die Regierung der Bundesrepublik Deutschland und die Regierung der
Dominikanischen Republik, '

im Geiste der bestehenden freundschaftlichen Beziehungen zwischen der
Bundesrepublik Deutschland und der Dominikanischen Republik,

in dem Wunsche, diese freundschaftlichen Beziehungen durch partner-
schaftliche Finanzielle Zusammenarbeit zu festigen und zu vertiefen,

im BewuBtsein, daB die Aufrechterhaltung dieser Beziehungen die Grundlage
dieses Abkommens ist,

in der Absicht, zur sozialen und wirtschaftlichen Entwicklung in der
Dominikanischen Republik beizutragen,

sind wie folgt iibereingekommen:

Artikel 1. (1) Die Regierung der Bundesrepublik Deutschland ermdglicht es
der Regierung der Dominikanischen Republik, bei der Kreditanstalt fiir
Wiederaufbau, Frankfurt am Main,

(a) fiir das Vorhaben ,,Programmbestimmte Warenbhilfe fiir den Energiesektor*,
wenn nach Priifung die Forderungswiirdigkeit festgestellt worden ist, ein
Darlehen bis zu 15 Millionen DM (in Worten: fiinfzehn Millionen Deutsche
Mark) und : :

(b) zur Finanzierung der Devisenkosten fiir den Bezug von Waren und
Leistungen zur Deckung des laufenden notwendigen zivilen Bedarfs und der
im Zusammenhang mit der finanzierten Wareneinfuhr anfallenden Devisen-
und Inlandskosten fiir Transport, Versicherung und Montage ein Darlehen bis
zu 5 Millionen DM (in Worten: fiinf Millionen Deutsche Mark)

aufzunehinen.

(2) Es muB sich sowohl bei dem Vorhaben gemi8 Absatz 1 Buchstabe a als
auch bei dem Vorhaben gemiB Absatz 1 Buchstabe b um Lieferungen und
Leistungen handeln, fiir die die Liefer- beziehungsweise Leistungsvertrige nach
dem 31. August 1979 abgeschlossen worden sind.

(3) Fiir das in Absatz 1 Buchstabe b genannte Vorhaben mu8 es sich um
Lieferungen und Leistungen gemidB der diesem Abkominen als Anlage
beigefiigten Liste handeln.

(4) Die in Absatz 1 bezeichneten Vorhaben konnen nhn Einvernehmen
zwischen der Regierung der Bundesrepublik Deutschland und der Regiernng der
Dominikanischen Republik durch andere Vorhaben ersetzt werden.

Artikel 2. Die Verwendung dieser Darlehen sowie die Bedingungen, zu
denen sie gewihrt werden, bestimmen die zwischen dein Darlehensnehmer und
der Kreditanstalt fiir Wiederaufbau zu schlieBenden Vertrige, die den in der
Bundesrepublik Deutschland geltenden Rechtsvorschriften unterhiegen.
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Artikel 3. Die Regierung der Dominikanischen Republik stellt die
Kreditanstalt fiir Wiederaufbau von simtlichen Steuern und sonstigen 6f-
fentlichen Abgaben frei, die im1 Zusanimienhang mit Abschlu und Durchfiihrung
der ;n Artikel 2 erwihnten Vertrage in der Dominikanischen Republik erhoben
werden.

Artikel 4. Die Regierung der Dominikanischen Republik iiberliBt bei den
sich aus der Darlehensgewihrung ergebenden Transporten von Personen und
Giitern im See-, Land- und Luftverkehr den Passagieren und Lieferanten die freie
Wahl der Verkehrsunternehmen, trifft keine MaBnahmen, welche die gleich-
berechtigte Beteiligung der Verkehrsunternehmien mit Sitz in dem deutschen
Geltungsbereich dieses Abkommens ausschlieBen oder erschweren, und erteilt
geiebenenfalls die fiir eine Beteiligung dieser Verkehrsunternehmen erforder-
lichen Genehmigungen.

Artikel 5. Lieferungen und Leistungen fiir Vorhaben, die aus dem Darlehen
gemiB Artikel 1 Buchstabe a finanziert werden, sind international ffentlich
auszuschreiben, soweit nicht im Einzelfall etwas Abweichendes festgelegt wird.

Artikel 6. Die Regierung der Bundesrepublik Deutschland legt besonderen
Wert darauf, daB bei den sich aus der Darlehensgewihrung ergebenden
Lieferungen und Leistungen die wirtschaftichen Mogliclikeiten des Landes
Berlin bevorzugt genutzt werden.

Artikel 7. Mit Ausnahme der Bestimmungen des Artikels 4 hinsichtlich des
Lnftverkehrs gilt dieses Abkommen auch fiir das Land Berlin, sofern nicht die
Regierung der Bundesrepublik Deutschland gegeniiber der Regierung der
Dominikanischen Republik innerhalb von drei Monaten nach Inkrafttreten des
Abkommens eine gegenteilige Erklirung abgibt.

Artikel 8. Dieses Abkommen tritt am Tage seiner Unterzeichnung in Kraft.

GESCHEHEN zu Santo Domingo am 21. November 1979 in zwei Urschriften,
jede in deutscher und spanischer Sprache, wobei jeder Wortlaut gleichermaBen
verbindlich ist.

Fiir die Regierung der Bundesrepublik Deutschland:

RAINER OFFERGELD
Bundesminister fiir wirtschaftliche Zusammenarbeit

Fiir die Regierung der Dominikanischen Republik:

Don ANTONIO GUZMAN
Prisident der Republik

ANLAGE ZUM ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDES-
REPUBLIK DEUTSCHLAND UND DER REGIERUNG DER DOMINIKA-
NISCHEN REPUBLIK UBER FINANZIELLE ZUSAMMENARBEIT

1. Liste der Waren und Leistungen, die gemiB Artikel 1 Absatz 1 Buchstabe b des
Regierungsabkommens vom 21. November 1979 aus dem Darlehen finanziert werden
konnen:

(a) Industrielle Roh- und Hilfsstoffe sowie Halbfabrikate,
(b) industrielle Ausriistungen sowie landwirtschaftliche Maschinen und Geriite,
(c) Ersatz- und Zubehérteile aller Art,
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(d) Erzeugnisse der chemischen Industrie, insbesondere Diingemittel, Pflanzenschutz-
und Schidlingsbekimpfungsmittel, Arzneimittel,

(e) sonstige gewerbliche Erzeugnisse, Erzugnisse, die fiir die Entwicklung der
Domimkanischen Republik von Bedeutung sind,

() Beratungsleistungen, Patente und Lizenzgebiihren.

2. Einfuhrgiiter, die in dieser Liste nicht enthalten sind, konnen nur finanziert
werden, wenn die vorherige Zustimmung der Regierung der Bundesrepublik Deutschland
dafiir vorliegt.

3. Die Einfuhr von Luxusgiitern und von Verbrauchsgiitern fiir den privaten Bedarf
sowie Giitern Giiten und Anlagen, die militirischen Zwecken dienen, ist von der
Finanzierung aus dem Darlehen ausgeschlossen.

Vol. 1245, 1-20297



1981 United Nations— Treaty Series e Nations Unfes— Recueil des Traités 77

[SPANISH TEXT — TEXTE ESPAGNOL]

CONVENIO ENTRE EL GOBIERNO DE LA REPUBLICA
DOMINICANA Y EL GOBIERNO DE LA REPUBLICA FEDE-
RAL DE ALEMANIA SOBRE COOPERACION FINANCIERA

El Gobierno de la Repiblica Dominicana y el Gobierno de la Repiblica
Federal de Alemania,

En el espiritu de las relaciones amistosas existentes entre la Reptblica
Dominicana y la Reptiblica Federal de Alemania,

En el deseo de consolidar e intensificar estas relaciones amlstosas por medio
de una cooperacién financiera entre compartes,

Conscientes de que el mantenimiento de estas relaciones constituye la base
del presente Convenio,

Con el propésito de contnbulr al desarrollo social y econémico en la
Repiblica Doniimicana,

Han convenido en lo siguiente:

Articulo 1. (1) El Gobierno de la Repiiblica Federal de Alemania otorga al
Gobierno de la Repidblica Dominicana la posibilidad de contratar con el
Kreditanstalt fiir Wiederaufbau (Instituto de Crédito para la Reconstruccién),
Frankfurt/Main,

a) Un préstamo hasta la suma de 15 millones DM (en letra: quince millones
Deutsche Mark) para el proyecto “Ayuda de mercancias conforme a
progranias para el sector energético”, si después de examinado resulta digno
de apoyo, y

b) Un préstamo de hasta 5 millones DM (en letra: cinco millones Deutsche Mark)
para la fmancxacnén de gastos de divisas surgidos del suministro de mercancias
y servicios destinados a cubrir las necesidades civiles corrientes y de los gastos
en moneda extranjera y nacional surgidos del transporte, seguro y montaje de
ntercancias de importacién financiada.

(2) Tanto respecto al proyecto niencionado en el subparrafo 1 letra a) como
respecto al mencionado en el subpérrafo 1 letra b) tendrd que tratarse de
suniinistros o servicios cuyos respectivos contratos se hayan concertado después
del 31 de agosto de 1979.

(3) Respecto a los proyectos mencionados en el subpdrrafo 1 letra b) tendrd
que tratarse de suministros y servicios segiin la lista anexa al presente Convenio.

(4) Los proyectos mencionados en el subparrafo 1 podran ser reemplazados
por otros si el Gobierno de la Repiblica Dominicana y el Gobierno de la Reptiblica
Federal de Alemania asi lo convienen.

Articulo 2. El enipleo de estos préstamos, asi como las condiciones de su
concesién, se fijardn por los contratos que habran de concertarse entre el
prestatario y el Kreditanstalt fiir Wiederaufbau, contratos que estardn sujetos a
las disposiciones legales vigentes en la Repﬁbhca Federal de Alemania.

Artfculo 3. El Gobierno de la Repdblica Dominicana eximird al
Kreditanstalt fiir Wiederaufbau de todos los intpuestos y demds gravdmenes
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plblicos que se devenguen en la Repablica Dominicana en relacién con la
concertacién y ejecucioén de los contratos que hiabrin de concluirse conforme al
Articulo 2. ’

Articulo 4. Respecto a los transportes maritimos, terrestres y aéreos de
personas y mercancias resultantes de la concesién de los préstamos, el Gobierno
de la Reptblica Dominicana permitird a los pasajeros y proveedores elegir
libremente entre las empresas de transporte, no adoptard medidas que excluyan o
dificulten la participacién de las empresas de transporte con sede en el drea
alemana de aplicacion del presente Convemo, y otorgari en su caso las
autorizaciones necesarias para la participacion de esas empresas de transporte.

Articulo 5. Los suministros y servicios para proyectos que se financien con
los préstamos a que se refiere el articulo 1 letra a) deberén sacarse a licitacién
publica internacional, a no ser que se convenga algo diferente para casos
especiales.

Articulo 6. El Gobierno de la Repiiblica Federal de Alemania tiene especial
interés en que en los suministros y servicios que resultaren de la concesién de los
préstamos se utilicen con preferencia las posibilidades econémicas del Land
Berlin.

Articulo 7. Con excepcién de las disposiciones del articulo 4 en lo referente
a los transportes aéreos, el presente Convemo se aplicard también al Land Berlin
en tanto que el Gobierno de la Reptblica Federal de Alemania no haga una
declaracién en contrario al Gobierno de la Repiblica Dominicana dentro de los
tres meses siguientes a la entrada en vigor del presente Convenio.

Articulo 8. El presente Convenio entrard en vigor el dia de su firma.

HECHO en Santo Domingo, el 21 de noviembre de 1979, en dos ejemplares, en
espafiol y alemin, siendo ambos textos igualmente vilidos.

Por el Gobierno Por el Gobierno
de la Repiblica Doininicana de la Repiblica Federal de Alemamia:
[Signed — Signé] [Signed — Signé]
Don ANTONIO GUZMAN RAINER OFFERGELD
Presidente de la Repiblica Ministro Federal de Cooperacién
Econ6émica

ANEXO AL CONVENIO SOBRE COOPERACION FINANCIERA ENTRE EL
GOBIERNO DE LA REPUBLICA DOMINICANA Y EL GOBIERNO DE LA
REPUBLICA FEDERAL DE ALEMANIA

1. Lista de mercancias y servicios que conforme al articulo 1 subparrafo 1letra b) del
Convenio del 21 de noviembre de 1979 pueden ser financiados con el préstamo:
a) Materias primas y auxiliares para la industria, asi como productos semifabricados,
b) Equipos industriales, asi como maquinaria y aparatos agricolas,
¢) Piezas de repuesto y accesorios de toda indole,
d) Productos de la industria quimica, especialmente fertilizantes, productos fitosamitarios
¢ isecticidas, medicamentos,
e) Otros productos industriales de importancia para el desarrollo de la Repiiblica
Dominicana,
) Servicios de asesoramiento, patentes y derechos de licencia.
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2. Los productos de importacién no contenidos en esta lista no podrén ser financiados
nds que cuando el Gobierno de la Repiblica Federal de Alemania haya dado su previa
aprobacién.

3. La importaci6n de bienes de lujo y de bienes de consumo para el uso privado, asf
como de bienes e instalaciones que sirvan para fines militares, queda excluida de la
financiacién por medio del préstamo.
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[TRANSLATION —TRADUCTION]

AGREEMENT' BETWEEN THE GOVERNMENT OF THE FED-
ERAL REPUBLIC OF GERMANY AND THE GOVERNMENT
OF THE DOMINICAN REPUBLIC CONCERNING FINANCIAL
CO-OPERATION

The Government of the Federal Republic of Germany and the Government of
the Domimican Republic,

In the spirit of the friendly relations existing between the Federal Republic of
Germany and the Dominican Republic,

Desiring to strengthen and enhance these friendly relations through financial
co-operation as partners,

Aware that the maintenance of these relations constitutes the basis of the
present Agreement,

Intending to contribute to social and economic development i the
Domimcan Republic,

Have agreed as follows:

Article 1. (1) The Government of the Federal Republic of Germany shall
enable the Government of the Dominican Republic to obtain from the
Kreditanstalt fiir Wiederaufbau (Development Loan Corporation), Frankfurt ain
Main,

(a) For the project “Goods aid under specific programmes for the energy sector”,
a loan of up to DM 15 million (fifteen million Deutsche Mark) if, on
examination, this project is deemed worthwhile, and

(b) For the purpose of fmancing the foreign-exchange cost of the goods and
services provided to cover current civil requirements, and the foreign-
exchange and national-currency costs of transport, msurance and assembly
incurred m connection with the fmanced importation of goods, aloan of up to
DM 5 million (five million Deutsche Mark).

(2) The relevant contracts for supplies and services in connection with the
projects referred to i paragraph (1) (a) and paragraph (1) (b) shall have been
concluded after 31 August 1979.

(3) The supplies and services for the project referred to in paragraph (1) (b)
shall be from among those specified in the list amiexed to this Agreement.

(4) The projects referred to in paragraph (1) above may be replaced by other
projects if the Government of the Federal Republic of Germany and the
Government of the Dominican Republic so agree.

Article 2. The utilization of these loans as well as the terms and conditions
on which they are granted shall be governed by the contracts to be concluded
between the borrower and the Kreditanstalt fiir Wiederaufbau, which shall be
gbject to the laws and regulations applicable in the Federal Republic of

ermany.

' Came into force on 21 November 1979 by signature, in accordance with article 8.
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Article 3. The Government of the Dominican Republic shall exempt the
Kreditanstalt fiir Wiederaufbau from all taxes and other fiscal charges levied in
the Domimcan Republic in connection with the conclusion and implementation of
the contracts referred to in article 2.

Article 4. The Government of the Dominican Republic shall allow
passengers and suppliers free choice of transport enterprises for such transport by
sea, land and air of persons and goods as results from the granting of the loans,
refrain from taking any measures that might exclude or impede the participation
on equal terms of transport enterprises having their principal place of business in
the German area of application of this Agreement, and grant any necessary
permits for the participation of such enterprises.

Article 5. Supplies and services for projects to be financed from the loan
pursuant to article 1 (a) shall, unless otherwise provided for in individual cases,
be subject to international public tender.

Article 6. With regard to supplies and services resulting from the granting
of the loan, the Government of the Federal Republic of Germnany attaches
partlicular importance to preference being given to the economic potential of Land
Berlin.

Article 7. With the exception of those provisions of article 4 which
refer to air transport, this Agreement shall also apply to Land Berlin, provided
that the Government of the Federal Republic of Germany does not make a
declaration to the contrary to the Government of the Dominican Republic within
three months of the date of entry into force of this Agreement.

Article 8. This Agreement shall enter into force on the date of its signature.
DONE at Santo Domingo on 21 Novembeér 1979, in duplicate, in the German
and Spanish languages, both texts being equally authentic.
For the Government of the Federal Republic of Germany:

[Signed]
RAINER OFFERGELD
Federal Minister for Economic Co-operation

For the Government of the Dominican Republic:

[Signed]
ANTONIO GUZMAN
President of the Republic
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ANNEX TO THE AGREEMENT BETWEEN THE GOVERNMENT OF THE
FEDERAL REPUBLIC OF GERMANY AND THE GOVERNMENT OF THE
DOMINICAN REPUBLIC CONCERNING FINANCIAL CO-OPERATION

1. List of goods and services which, pursuant to article 1, para%h (1) @), of the

intergovernmental Agreeinent of 21 November 1979, may be finan froin the loan:

(a) Industrial raw materials and auxiliary materials, and semi-finished products,

(b) Industrial equipment, and agricultural machinery and imiplements,

(c) Spare parts and accessories of all kinds,

(d) Chemical-industry products, especially fertilizers, plant-protection and pest-control
agents, and pharmaceuticals,

@ gﬂmi, liindust.ria.l products of importance for the developmment of the Dominican

epublic,
() Advisory services, patents and licences.

2. Imported goods not included in this list may be financed only with the prior consent
of the Government of the Federal Republic of Germany.

3. Imported luxury items and consumer goods for private use and goods and
installations serving military purposes shall not be financed from the loan.
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[TRADUCTION — TRANSLATION]

ACCORD' DE COOPERATION FINANCIERE ENTRE LE
GOUVERNEMENT DE LA REPUBLIQUE FEDERALE
D’ALLEMAGNE ET LE GOUVERNEMENT DE LA REPU-
BLIQUE DOMINICAINE

Le Gouvernement de la République fédérale d’Allemagne et le Gouverne-
ment de la République dominicaine,

Dans I’esprit des relations amicales existant entre la République fédérale
d’Allemagne et la République dominicaine,

Désireux de renforcer et d’approfondir ces relations amicales par une
coopération financiére entre associés,

Conscients que le maintien de ces relations forme la base du présent Accord,

Se proposant de contribuer au développement social et économique dans la
République dominicaine,

Sont convenus de ce qui suit:

Article premier. 1. Le Gouvernement de la République fédérale d’Alle-
magne autorise le Gouvernement de la République dominicaine A contracter
auprés de la Kreditanstalt fiir Wiederaufbau de Francfort-sur-le-Main les
emprunts suivants : :

a) Un emprunt d’'un montant maximal de DM 15 000 000 (quinze millions de
deutsche marks) destiné au projet « Fourniture de biens et services conforme
aux programmes pour le secteur énergétique », si, aprés exainen, ce projet est
jugé digne d’étre encouragé;

b) Un emprunt d’'un montant maximal de DM 5000000 (cing millions de
deutsche marks) destiné 3 financer le cofit des devises nécessaires a
I’acquisition des biens et services permettant de satisfaire les besoins civils
actuels, ainsi que les dépenses en monnaies étrangére et nationale relatives au
tt_lzanspcé)rt, A I'assurance et au montage des biens dont I'importation est

inancée.

2. Les biens et services relatifs au projet visés a I'alinéa a du paragraphe 1
et au projet visé a ’alinéa b du paragraphe 1 devront avoir fait I'objet de contrats
de livraison ou de prestations conclus aprés le 31 aoat 1979.

3. S’agissant des projets visés a 1’alinéa b du paragraphe 1, les biens et
services devront correspondre 2 la liste jointe en annexe au présent Accord.

4. Les projets visés au paragraphe 1 pourront étre remplacés par d’autres
projets si le Gouvernement de la République fédérale d’Allemagne et le
Gouvernement de la République dominicaine en conviennent ainsi.

Article 2. L'’utilisation de préts et les conditions auxquelles ils sont consentis
seront déterminées par les contrats 3 conclure entre I’emprunteur et la
Kreditanstalt fiir Wiederaufbau, lesquels seront soumis 2 la législation en vigueur
en République fédérale d’Allemagne.

_ ' Entré en vigueur le 21 novembre 1979 par la signature, conformément & I'article 8.
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Article 3. Le Gouvernement de la République dominicaine exonéreraila
Kreditanstalt fiir Wiederaufbau de tous imp6ts et autres droits per¢us dans la
République dominicaine tant lors de la conclusion que durant ’exécution des
contrats visés a l'article 2.

Article 4. S’agissant du transport par mer, terre ou air de personnes et de
marchandises découlant de 1’octroi des préts, le Gouvernement de la République
dominicaine laissera aux passagers et aux fournisseurs le libre choix des
entreprises de transport ; il ne prendra aucune mesure susceptible d’exclure ou
d’entraver la participation A conditions égales des entreprises de transport ayant
leur si2ge dans le domaine d’application allemand du présent Accord et délivrera,
le cas échéant, les autorisations nécessaires a la participation de ces entreprises.

Article 5. Les biens et services destinés aux projets financés par les préts
visés a lalinéa a de Tl'article premier feront I'objet d’un appel d’offres
international, 3 moins qu’il n’en soit disposé autrement dans certains cas
d’espece.

Article 6. En ce qui concerne les biens et services résultant de ’octroi des
préts, le Gouvernement de la- République fédérale d’Allemagne attache une
importance particuliere & ce que priorité soit donnée a I’utilisation du potentiel
économique du Land Berlin.

Article 7. A Vexception de celles des dispositions de I’article 4 qui
concernent le transport aérien, le présent Accord s’appliquera également au Land
Berlin, sauf déclaration contraire faite par le Gouvernement de la République
fédérale d’Allemagne au Gouvernement de la République dominicaine dans les
trois mois qui suivront son entrée en vigueur.

Article 8. Le présent Accord entrera en vigueur au jour de sa signature.

FAIT 2 Saint-Domingue le 21 novenibre 1979, en deux exemplaires, cliacun
en allemand et en espagnol, les deux textes faisant également foi.
Pour le Gouvernement de la République fédérale d’Allemagne:
Le Ministre fédéral de la coopération économique,

[Signé]
RAINER OFFERGELD

Pour le Gouvernement de la République domimcaine :
Le Président de la République,

[Signé]
Don ANTONIO GUZMAN
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ANNEXE A L’ACCORD DE COOPERATION FINANCIERE ENTRE LE GOU-
VERNEMENT DE LA REPUBLIQUE FEDERALE D’ALLEMAGNE ET LE
GOUVERNEMENT DE LA REPUBLIQUE DOMINICAINE

1. Liste des biens et services qui peuvent étre financés au moyen du prét visé a
I'alinéa b du paragraphe 1 de l'article premier de I’Accord gouvernemental du
21 novembre 1979:

a) Matieres premilres et matieres auxiliaires industrielles ainsi que produits semi-fimis ;

b) Equipements industriels, machines et outillages agricoles ;

c) Pieces de rechange et accessoires en tout genre ;

d) Produits de l’industrie chimique, notamment engrais, produits phytosanitaires et
insecticides, médicaments ;

e) Autres produits industriels importants pour le développement de la République
dominicaine ;

) Services de conseil, brevets et droits de licence.

2. Les importations ne figurant pas sur cette liste ne pourront étre financées qu’avec
Paccord préalable du Gouvernement de la République fédérale d’Allemagne.

3. L’importation de produits de luxe et de biens de consommation destinés a I'usage
Privé, ainsi que de produits et d’équipements destinés & des fins militaires, ne peut étre
inancée par le prét. .
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[GERMAN TEXT — TEXTE ALLEMAND]

ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDES-
REPUBLIK DEUTSCHLAND UND DER REGIERUNG DER
REPUBLIK BOLIVIEN UBER FINANZIELLE ZUSAMMEN-
ARBEIT

Die Regierung der Bundesrepublik Deutschland und die Regierung der
Republik Bolivien,

im Geiste der bestehenden freundschaftlichen Beziehungen zwischen der
Bundesrepublik Deutschland und der Republik Bolivien,

m dem Wunsche, diese freundschaftlichen Beziehungen durch part-
nerschaftliche Finanzielle Zusammenarbeit zu festigen und zu vertiefen,

im BewuBtsein, daB die Aufrechterhaltung dieser Beziehungen die Grundlage
dieses Abkommens ist,

m der Absicht, zur sozialen und wirtschaftlichen Entwicklung in der
Republik Bohvien beizutragen,

sind wie folgt iiberemgekommen:

Artikel 1. (1) Die Regierung der Bundesrepublik Deutschland erméoglicht es
der Regierung der Republik Bolivien oder einem anderen von beiden Regierungen
gemeinsam auszuwihlenden Darlehensnehmer, bei der Kreditanstalt fiir
Wiederaufbau, Frankfurt am Main, fiir das Vorhaben ,,Kreditfonds fiir
Vorinvestitionsstudien (Instituto Nacional de Preinversién-INALPRE)“, wenn
nach Priifung die Forderungswiirdigkeit festgestellt worden ist, ein Darlehen bis
zu 5 Millionen DM (in Worten: fiinf Millionen Deutsche Mark) aufzunehmen.

(2) Dariiber hinaus ermoglicht es die Regierung der Bundesrepublik
Deutschland der Regierung der Republik Bolivien oder einem anderen von beiden
Regierungen gemeinsam auszuwihlenden Darlehensnehmer, nichtverbrauchte
Restmittel m Hohe von 1,206 Millionen DM (in Worten: eine Million
zweihundertundsechstausend Deutsche Mark) aus dem gemiB Abkommen vom
24. November 1970 fiir das Vorhaben ,,Banco Industrial S.A.“ zugesagten Betrag
von 5 Millionen DM (in Worten: fiinf Millionen Deutschie Mark) fiir das in
Absatz 1 genannte Vorhaben zu verwenden, so daB fiir das Vorhaben ,,Kreditfonds
fiir Vorinvestitionsstudien (Instituto Nacional de Preinversion-INALPRE)“ ein
Gesamtdarlelien von 6,206 Millionen DM (in Worten: sechs Millionen
zweihundertundsechstausend Deutsche Mark) verfiigbar ist.

(3) Das in Absatz 1 bezeichnete Vorhaben kann im Einvernehmen zwischen
der Regierung der Bundesrepublik Deutschland und der Regierung der Republik
Bolivien durch andere Vorhaben ersetzt werden.

Artikel 2. (1) Die Verwendung dieses Darlehens sowie die Bedingungen, zu
denen es gewihrt wird, bestimmen die zwischen dem Darlehensnehmer und der
Kreditanstalt fiir Wiederaufbau zu schlieBenden Vertrige, die den in der
Bundesrepublik Deutschland geltenden Rechtsvorschriften unterliegen.

(2) Die Regierung der Republik Bolivien, soweit sie micht selbst Dar-
lehensnehmerin ist, und die Zentralbank der Republik Bolivien werden gegeniiber

Vol. 1245, 1-20298



1981 United Nations—Treaty Series o Nations Unies — Recueil des Traités 89

der Kreditanstalt fiir Wiederaufbau alle Zahlungen in Deutscher Mark in
Erfilllung von Verbindlichkeiten des Darlehensnehmers auf Grund der nach
Absatz 1 zu schlieBenden Vertrige garantieren.

Artikel 3. Die Regierung der Republik Bolivien stellt die Kreditanstalt fiir
Wiederaufbau von siamtlichen Steuern und sonstigen 6ffentlichen Abgaben frei,
die im Zusammenhang mit Abschluf und Durchfilhrung der in Artikel 2
erwihnten Vertrdge in der Republik Bolivien erhoben werden.

Artikel 4. Die Regierung der Republik Bolivien iiberliBt bei den sich aus der
Darlehensgewihrung ergebenden Transporten von Personen und Giitern im See-
und Luftverkehr den Passagieren und Lieferanten die freie Wahl der
Verkehrsunternehmen, trifft keine MaBnahmen, welche die gleichberechtigte
Beteiligung der Verkehrsunternehmen mit Sitz in dem deutschen Geltungsbereich
dieses Abkommens ausschlieBen oder erschweren, und erteilt gegebenenfalls die
fiir eine Beteiligung dieser Verkehrsunternehmen erforderlichien Genehmigungen.

Artikel 5. Lieferungen und Leistungen fiir Vorhaben, die aus dem Darlehen
finanziert werden, sind international 6ffentlich auszuschreiben, soweit nicht im
Einzelfall etwas Abweichendes festgestellt wird.

Artikel 6. Die Regierung der Bundesrepublik Deutschland legt besonderen
Wert darauf, daB bei den sich aus der Darlehensgewihrung ergebenden
Lieferungen und Leistungen die wirtschaftlichen Méglichkeiten des Landes
Berlin bevorzugt genutzt werden.

Artikel 7. Mit Ausnahme der Bestimmungen des Artikels 4 hinsichtlich des
Luftverkehrs gilt dieses Abkommen auch fiir das Land Berlin, sofern niclit die
Regierung der Bundesrepublik Deutschland gegeniiber der Regierung der
Republik Bolivien innerhalb von drei Monaten nach Inkrafttreten des
Abkommens eine gegenteilige Erklirung abgibt.

Artikel 8. Dieses Abkommen tritt am Tage seiner Unterzeiclinung in Kraft.

GESCHEHEN zu La Paz am 12. Dezember 1979 in zwei Urschriften, jede in
deutscher und spanischer Sprachie, wobei jeder Wortlaut gleichermaBen
verbindlich ist.

Fiir die Regierung der Bundesrepublik Deutschland:
HEYMER
H. LINHART

Fiir die Regierung der Republik Bolivien:
J. GARRET

Vol. 1245, 1-20298



9% United Nations— Treaty Serles o Nations Unies— Recueil des Traités 1981

[SPANISH TEXT — TEXTE ESPAGNOL]

CONVENIO ENTRE EL GOBIERNO DE LA REPUBLICA DE
BOLIVIA Y EL GOBIERNO DE LA REPUBLICA FEDERAL DE
ALEMANIA SOBRE COOPERACION FINANCIERA

El Gobierno de la Repiblica de Bolivia y el Gobierno de la Repiblica Federal
de Alemania,

En el espiritu de las relaciones amistosas existentes entre la Republica de
Bolivia y la Republica Federal de Alemania,

En el deseo de consolidar e intensificar estas relaciones amistosas por medio
de una cooperacién financiera entre compartes, .

Conscientes de que el mantenimiento de estas relaciones constituye la base
del presente Convemo,

Con el prop6sito de contribuir al desarrollo social y econémico en la
Republica de Bolivia,

Han convemdo en lo siguiente:

Articulo 1. (1) El Gobierno de la Repiblica Federal de Alemania otorgara
al Gobierno de la Republica de Bolivia, 0 a otro prestatario que ambos Gobiernos
designen de cointin acuerdo, la posibilidad de contratar un préstamo hasta la suma
de 5.000.000 Deutsche Mark en total (en letra: cinco millones Deutsche Mark) con
el Kreditanstalt fiir Wiederaufbau (Instituto de Crédito para la Reconstruccién),
Frankfurt/Main, para el proyecto “Fondo de Créditos para estudios de
preinversién (Instituto Nacional de Preinversién-INALPRE)”, si este proyecto,
después de examinado, resuita digno de apoyo.

(2) Adeniis, el Gobierno de la Reptblica Federal de Alemania concedera al
Gobierno de la Reptblica de Bolivia o0 a otro prestatario, que ainbos Gobiernos
designen de comidn acuerdo, la posibilidad de wutilizar para el proyecto
mencionado en el parrafo 1 fondos no aprovechados por valor de
1.206.000 Deutsche Mark (en letra: un millén doscientos seis mil Deutsche Mark)
procedentes de la suma proinetida de acuerdo con el Convenio de 24 de
novienibre de 1970 para el proyecto “Banco Industrial S.A.”, de modo que queda
disponible para el proyecto “Fondo de Créditos para estudios de premversién
(Instituto Nacional de Preinversion-INALPRE)” un préstamo global de
&202)000 Deutsche Mark (en letra: seis millones doscientos seis mil Deutsche

ark).

(3) El proyecto mencionado en el parrafo 1 podra ser reemplazado por otros

si el Gobierno de la Repiiblica de Bolivia y el Gobierno de la Repiblica Federal de
Alemania asi lo convienen.

Articulo 2. (1) El enipleo de este préstamo, asi coino las condiciones de su
concesién, se fijardn por los contratos que habrdn de concertarse entre el
prestatario y el Kreditanstalt fiir Wiederaufbau, contratos que estardn sujetos a
las disposiciones legales vigentes en la Reptiblica Federal de Alemania.

(2) El Gobierno de la Reptiblica de Bolivia, en tanto que no sea el
prestatario, y el Banco Central de la Repiblica de Bolivia garantizardn ante el
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Kreditanétalt fiir Wiederaufbau todos los pagos en Deutsche Mark, en
cumplimiento de los compromisos que el prestatario asume en virtud de los
contratos de préstamo que habran de concertarse segiin el parrafo precedente.

Articulo 3. El Gobierno de la Repiblica de Bolivia eximird al Kreditanstalt
fiir Wiederaufbau de todos los impuestos y demds gravimenes piblicos que se
devenguen en la Repiiblica de Bolivia en relacién con la concertacién y ejecucién
de los contratos mencionados en el Articulo 2.

Arttculo 4. Respecto a los transportes maritimos y aéreos de personas y
mercancfas resultantes de la concesién del préstamo, el Gobierno de la Repiiblica
de Bolivia permitird a los pasajeros y proveedores elegir libremente entre las
empresas de transporte, no adoptari mediedas que excluyan o dificulten la
participacién de las empresas de transporte con sede en el drea alemana de
aplicacién del presente Convenmio y otorgard en su caso las autorizaciones
necesarias para la participacién de esas empresas de transporte.

Artfculo 5. Los suministros y prestaciones para proyectos que se financien
con el préstamo deberén sacarse a licitacién piblica internacional siempre que no
se convenga algo diferente para casos especiales.

Articulo 6. El Gobierno de la Reptiblica Federal de Alemania tiene especial
interés en que en los suministros y prestaciones que resultaren de la concesién del
%résiitamo se utilicen con preferencia las posibilidades econémicas del Land

erlin.

Articulo 7. Con excepcién de las disposiciones del articulo 4 en lo referente
a los transportes aéreos, el presente Convenio se aplicard también al Land Berlin
en tanto que el Gobierno de la Repiiblica Federal de Alemania no haga una
declaracién en contrario al Gobierno de la Repiblica de Bolivia dentro de los tres
meses siguientes a la entrada en vigor del presente Convenio.

Artfculo 8. El presente Convenio entrard en vigor el dia de su firma.

HECHO en La Paz, el 12 de diciembre de 1979 en dos ejemplares, en espafiol
y alemén, siendo ambos textos igualmente validos.

[Signed — Signé)* [Signed — Signé)?
[Signed — Signé1®
Por el Gobierno Por el Gobierno

de la Reptiblica de Bolivia de la Repiblica Federal de Alemania

! Signed by J. Garret— Signé par J. Garret.
* Signed by Heymer— Signé par He{lmer.
* Signed by H. Linhart—Signé par H. Linhart.

Vol. 1245, 1-20298



92 United Nations— Treaty Series o Nations Unies— Recueil des Traités 1981

[TRANSLATION — TRADUCTION]

AGREEMENT' BETWEEN THE GOVERNMENT OF THE FED-
ERAL REPUBLIC OF GERMANY AND THE GOVERNMENT
OF THE REPUBLIC OF BOLIVIA CONGERNING FINANCIAL
CO-OPERATION

The Government of the Federal Republic of Germany and the Government of
the Republic of Bolivia,

In the spirit of the friendly relations existing between tlie Federal Republic of
Germany and the Republic of Bolivia,

Desiring to strengthen and enhance these friendly relations through financial
co-operation as partners,

Aware that the maintenance of these relations constitutes the basis of this
Agreement,

Intending to contribute to social and economic development in the Republic
of Bolivia,

Have agreed as follows:

Article 1. (1)The Government of the Federal Republic of Germany shall
enable the Government of the Republic of Bolivia, or another borrower to be
jointly selected by thie two Governments, to obtain from the Kreditanstalt fiir
Wiederaufbau, Frankfurt am Main, for the project “Fund for pre-investment
studies (Instituto Nacional de Preinversién—INALPRE)”, provided that, on
examination, the project is deemed worthwhile, a loan of up to DM 5 million (five
million Deutsche Mark).

(2) The Government of the Federal Republic of Germany shall moreover
enable the Government of the Republic of Bolivia, or anotlier borrower to be
jointly selected by the two Governments, to utilize, for the project referred to in
paragraph (1), the unexpended balance of DM 1,206,000 (one million two hundred
and six thousand Deutsche Mark) remaining from the amount of DM 5 million
(five million Deutsche Mark) granted for the project “Banco Industrial S.A.”
under an Agreement dated 24 November 1970, so that a total loan of
DM 6,206,000 (six million two hundred and six thousand Deutsche Mark) is avail-
able for the project “Fund for pre-investment studies (Instituto Nacional
de Preinversion —INALPRE)”.

(3) The project referred to in paragraph (1) above may be replaced by other
projects if the Government of the Federal Republic of Germany and the
Government of the Republic of Bolivia so agree.

Article 2. (1) The utilization of the loan as well as the terms and conditions
on which it is granted shall be governed by the contracts to be concluded between
the borrower and the Kreditanstalt fiir Wiederaufbau whicl: shall be subject to the
laws and regulations applicable in the Federal Republic of Germany.

' Came into force on 12 December 1979 by signature, in accordance with article 8.
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(2) The Government of the Republic of Bolivia, provided tlhiat it is not itself
the borrower, and the Central Bank of the Republic of Bolivia shall guarantee to
tlie Kreditanstalt fiir Wiederaufbau all payments in Deutsclie Mark to be made in
fulfilment of the borrower’s obligations under the contracts to be concluded
pursuant to paragraph (1) above.

Article 3. The Government of thie Republic of Bolivia shall exempt the
Kreditanstalt fiir Wiederaufbau from all taxes and other fiscal charges levied in
the Republic of Bolivia in connection with the conclusnon and implementation of
the contracts referred to in article 2.

Article 4. The Government of the Republic of Bolivia shall allow
passengers and suppliers free choice of transport enterprises for such transport by
sea and air of persons and goods as results from the granting of the loan, refrain
from taking any measures tliat might exclude or impede the partlcnpatnon on equal
terms of transport enterprises liaving their principal place of business in the
German area of application of tliis Agreement, and grant any necessary permits
for the participation of suclt enterprises.

Article 5. Supplies and services for projects financed from the loan shall,
unless otherwise provided for in individual cases, be subject to international
public tender.

Article 6. With regard to supplies and services resulting from the granting
of the loan, the Government of the Federal Republic of Germany attaches
particular importance to preference being given to tlie economic potential of Land
Berlin.

Article 7. With the exception of those provisions of article 4 which refer to
air transport, this Agreement shall also apply to Land Berlin, provided that the
Government of the Federal Republic of Germany does not make a declaration to
the contrary to the Government of the Republic of Bolivia within three months of
the date of entry into force of this Agreement.

Article 8. This Agreement shall enter into force on the date of its signature.

DONE at La Paz on 12 December 1979, in duplicate, in the German and
Spanish languages, both texts being equally authentic.
For thie Government of the Federal Republic of Germany:

[Signed]
HEYMER

[Signed]
H. LINHART
For tlie Government of tlie Republic of Bolivia:

[Signed]
J. GARRET
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[TRADUCTION — TRANSLATION]

ACCORD' DE COOPERATION FINANCIERE ENTRE LE
GOUVERNEMENT DE LA REPUBLIQUE FEDERALE
D’ALLEMAGNE ET LE GOUVERNEMENT DE LA REPU-
BLIQUE DE BOLIVIE

Le Gouvernement de la République fédérale d’Allemagne et le Gouverne-
ment de la République de Bolivie,

Dans ’esprit des relations amicales qui existent entre la République fédérale
d’Allemagne et la République de Bolivie,

Désireux de renforcer et d’approfondir ces relations amicales par une
collaboration financiére entre associés,

Conscients que le maintien de ces relations forme la base du présent Accord,

Se proposant de contribuer au développement social et économique dans la
République de Bolivie,

Sont convenus de ce qui suit:

Article premier. 1. Le Gouvernement de la République fédérale d’Alle-
magne autorise le Gouvernement de la République de Bolivie, ou un autre
emprunteur a choisir de commun accord entre les deux gouvernements, a
contracter auprés de la Kreditanstalt fiir Wiederaufbau de Francfort-sur-le-Main
un emprunt de DM 5 000 000 (cinq millions de deutsche marks) destiné au projet
«Fonds de crédits pour études de préinvestissement (Instituto Nacional de
Preinversion —INALPRE) » si, aprés examen, ce projet est jugé digne d’étre
encouragé. -

2. Le Gouvernement de la République fédérale d’Allemagne autorise en
outre le Gouvernement de la République de Bolivie, ou un autre emprunteur a
choisir d’'un commun accord entre les deux gouvernements, a utiliser pour le
projet visé au paragraphe 1 le solde de DM 1 206 000 (un million deux cent six
mille deutsche marks) issu du montant de DM 5 000 000 promis conformément 2
I’Accord du 24 novembre 1970 relatif au projet «Banco Industrial SA», le
montant total des crédits disponibles pour le projet « Fonds de crédits pour études
de préinvestissement (Instituto Nacional de Preinversion —INALPRE)» se
troul\(/e) ainsi porté 3 DM 6 206 000 (six millions deux cent six mille deutsche
marks).

3. Le projet visé au paragraplie 1 pourra étre remiplacé par d’autres projets si

le Gouvernement de la République fédérale d’ Allemagne et le Gouvernement de la
République de Bolivie en conviennent ainsi.

Article 2. 1. L’utilisation de ce prét et les conditions auxquelles il est
consenti seront déterminées par les contrats & conclure entre I’emprunteur et la
Kreditanstalt fiir Wiederaufbau, lesquels seront soumnis a la législation-en vigueur
en République fédérale d’Allemagne.

! Entré en vigueur le 12 décembre 1979 par la signature, conformément a Iarticle 8.
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2. Le Gouvernement de la République de Bolivie, dans la mesure ot il n’est
pas lui-méme I’emprunteur, et la Banque centrale de la République de Bolivie se
porteront garants envers la Kreditanstalt fiir Wiederaufbau de tous les paiements
en deutsche marks effectués en exécution des obligations de I’emprunteur telles
qu’elles découlent des contrats & conclure selon le paragraphe |

Article 3. Le Gouvernement de la République de Bolivie exonérera la
Kreditanstalt fiir Wiederaufbau de tous impdts et autres droits pergus dans la
République de Bolivie tant lors de la conclusion que durant I’exécution des
contrats visés a ’article 2.

Article 4. S’agissant du transport par mer et par air de personnes et de
marchandises découlant de I’octroi du prét, le Gouvernement de la République de
Bolivie laissera aux passagers et aux fournisseurs le libre choix des entreprises de
transport; il ne prendra aucune mesure susceptible d’exclure ou d’entraver la
participation 4 conditions égales des entreprises de transport ayant leur siege dans
le domaine d’application allemand du présent Accord et délivrera, le cas échéant,
les autorisations nécessaires a la participation de ces entreprises.

Article 5. Les biens et services destinés aux projets financés au moyen du
p.ét feront ’objet d’un appel d’offres international, a moins qu’il n’en soit disposé
autrement dans certains cas d’espeéce.

Article 6. S’agissant des biens et services découlant de I’octroi du prét, le
Gouvernement de la République fédérale d’Allemagne attache une importance
partidculiérle i ce que priorité soit donnée A ’utilisation du potentiel économique du
Land Berlin.

Article 7. A T'exception de celles des dlsposmons de l’article 4 qui
concernent le transport aérien, le présent Accord s’appliquera également au Land
Berlin, sauf déclaration contraire faite par le Gouvernement de la Repubhque
federale d’Allemagne au Gouvernement de la République de Bolivie dans les trons
mois qui suivront son entrée en v1gueur

Article 8. Le présent Accord entrera en vigueur le jour de sa signature.

FAIT 4 La Paz le 12 décembre 1979 en deux exemplaires, chacun en allemand
et en espagnol, les deux textes faisant également foi.

Pour le Gouvernement de la République fédérale d’Allemagne:

{Signé]
HEYMER
{Signé]
H. LINHART
Pour le Gouvernement de la République de Bolivie:

[Signé]
J. GARRET
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[GERMAN TEXT — TEXTE ALLEMAND]

ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDES-
REPUBLIK DEUTSCHLAND UND DER REGIERUNG DER
%EIEI'UBLIK UGANDA UBER FINANZIELLE ZUSAMMENAR-

Die Regierung der Bundesrepublik Deutschland und die Regierung der
Republik Uganda,

im Geiste der bestehenden freundschaftlichen Beziehungen zwischen der
Bundesrepublik Deutschland und der Republik Uganda,

in dem Wunsche, diese freundschaftlichen Beziehungen durch part-
nerschaftliche Finanzielle Zusammenarbeit zu festigen und zu vertiefen,

im BewuBtsein, daB die Aufrechterhaltung dieser Beziehungen die Grundlage
dieses Abkommens ist,

in der Absicht, zur sozialen und wirtschaftlichen Entwicklung in Uganda
beizutragen,

sind wie folgt ilibereingekommen:

Artikel 1. Die Regierung der Bundesrepublik Deutschland erméglicht es der
Regierung der Republik Uganda, von der Kreditanstalt fiir Wiederaufbau,
Frankfurt am Main, zur Finanzierung der Devisenkosten fiir den Bezug von
Waren und Leistungen zur Deckung des laufenden notwendigen zivilen Bedarfs
und der im Zusammenhang mit der finanzierten Wareneinfuhr anfallenden
Devisen- und Inlandskosten fiir Transport, Versicherung imd Montage einen
Finanzierungsbeitrag bis zu 10000000,—~DM (in Worten: zehn Millionen
Deutsche Mark) zu erhalten. Es muB sich h1erbe1 um Lieferungen und Leistungen
gemiB der diesem Abkommen als Anlage beigefiigten Liste handeln, fiir die die .
Liefervertrige bzw. Leistungsvertrige nach der Unterzeichnung des nach
Artikel 2 zu schlieBenden Finanzierungsvertrages abgeschlossen worden sind.

Artikel 2. Die Verwendung des Finanzierungsbeitrages sowie die Bedin-
gungen, zu denen er gewihrt wird, bestimmt der zwischen der Kreditanstalt fiir
Wiederaufbau und der Reglerung der Republik Uganda zu schlieBende
Finanzierungsvertrag, der den in der Bundesrepublik Deutschland geltenden
Rechtsvorschriften unterliegt.

Artikel 3. Die Regierung der Republik Uganda stellt die Kreditanstalt fiir
Wiederaufbau von sdmtlichen Steuern und sonstigen &ffentlichen Abgaben frei,
die im Zusammenhang mit AbschluB und Durchfilhrung des in Artikel 2
erwihnten Fmanzierungsvertrages in Uganda erhoben werden.

Artikel 4. Die Regierung der Republik Uganda iiberlidBt bei den sich aus der
Gewahrung des Finanzierungsbeitrags ergebenden Transporten von Personen und
Giitern im See- und Luftverkehr den Passagieren und Lieferanten die freie Wahl
der Verkehrsunternehmen, trifft keine MaB8nahmen, welche die Beteiligung der
Verkehrsunternehmen mit Sitz in dem deutschen Geltungsbereich dieses
Abkommens ausschlieBen oder erschweren und erteilt gegebenenfalls die fiir die
Beteiligung dieser Verkehrsunternehmen erforderlichen Genehimigungen.
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Artikel 5. Die Regierung der Bundesrepublik Deutschland legt besonderen
Wert darauf, daB bei den sich aus der Gewdhrung des Finanzierungsbeitrages
ergebenden Lieferungen und Leistungen die wirtschaftlichen Méoglichkeiten des
Landes Berlin bevorzugt genutzt werden.

Artikel 6. Mit Ausnahine der Bestimmungen des Artikels 4 hinsichtlich des
Luftverkehrs gilt dieses Abkoinmen auch fiir das Land Berlin, sofern nicht die
Regierung der Bundesrepublik Deutschland gegeniiber der Regierung der
Republik Uganda innerhalb von drei Monaten nach Inkrafttreten des Abkomniens
eine gegenteilige Erklirung abgibt.

Artikel 7. Dieses Abkommen tritt am Tage seiner Unterzeichnung in Kraft.

GESCHEHEN zu Kampala ant 23. November 1979 in zwei Urschriften, jede in
deutscher und englischer Sprache, wobei jeder Wortlaut gleichermaBen
verbindlich ist.

Fiir die Regierung der Bundesrepublik Deutschland:
Dr. W. FROEWIS

Fiir die Regierung der Republik Uganda:
A. S. P. SENTOGO

ANLAGE ZUM ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDES-
REPUBLIK DEUTSCHLAND UND DER REGIERUNG DER REPUBLIK
UGANDA UBER FINANZIELLE ZUSAMMENARBEIT

1. Liste der Waren und Leistungen, die gemiB Artikel 1 des Regierungsabkommens
vom 23. November 1979 aus dem Finanzierungsbeitrag finanziert werden konnen:
(a) Industrielle Roh- und Hilfsstoffe sowie Halbfabrikate,

(b) mdustrielle Ausriistungen sowie landwirtschaftliche Maschinen und Geriite,

(c) Ersatz- und Zubehorteile aller Art,

(d) Erzeugnisse der chemischen Industrie, imsbesondere Diingemittel, Pflanzenschutz-
und Schidlingsbekidmpfungsmittel, Arzneimittel,

(e) sonstige gewerbliche Erzeugnisse, die fiir die Entwicklung der Republik Uganda von

~ Bedeutung sind, ‘

(f) Beratungsleistungen, Patente und Lizenzgebiihren.

2. Einfuhrgiiter, die in dieser Liste micht enthalten sind, kénnen nur finanziert
werden, wenn die vorherige Zustimmung der Regierung der Bundesrepublik Deutschland
dafiir vorhegt.

3. Die Einfuhr von Luxusgiitern und von Verbrauchsgiitern fiir den privaten Bedarf
sowie von Giitern und Anlagen, die militirischen Zwecken dienen, ist von der
Finanzierung aus dem Fmanzierungsbeitrag ausgeschlossen.
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AGREEMENT' BETWEEN THE GOVERNMENT OF THE REPUB-
LIC OF UGANDA AND THE GOVERNMENT OF THE
FEDERAL REPUBLIC OF GERMANY CONCERNING FINAN-
CIAL CO-OPERATION

The Government of the Republic of Uganda and the Government of the
Federal Republic of Germany,

In the spirit of the friendly relations existing between the Republic of Uganda
and the Federal Republic of Germany,

Desiring to strengthen and intensify those friendly relations through financial
co-operation in a spirit of partnership,

Aware that the maintenance of those relations constitutes the basis of this
Agreement,

Intending to contribute to social and economic development in Uganda,
Have agreed as follows:

Article 1. The Government of the Federal Republic of Germany shall
enable the Government of the Republic of Uganda to obtain from the
Kreditanstalt fiir Wiederaufbau (Development Loan Corporation),
Frankfurt/Main, a financial contribution of up to DM 10,000,000 (ten million
Deutsche Mark) to meet foreign exchange costs resulting from the purchase of
goods and services to cover current civilian requirements, and to meet foreign
exchange and local currency costs of transport, insurance and assembly arising in
connection with the importation of goods financed under the present Agreement.
These supplies and services must be such as are covered by the list annexed to the
present Agreement and for which supply or service contracts have been
concluded after the signing of the financing agreement to be concluded pursuant
to article 2 of the present Agreement.

Article 2. The utilization of the financial contribution as well as the terms
and conditions on which it is granted shall be governed by the provisions of the
financing agreement to be concluded between the Government of the Republic of
Uganda and the Kreditanstalt fiir Wiederaufbau, which shall be subject to the
laws and regulations applicable in the Federal Republic of Germany.

Article 3. The Government of the Republic of Uganda shall exempt the
Kreditanstalt fiir Wiederaufbau from all taxes and other public charges levied in
Uganda in connection with the conclusion and implementation of the financing
agreement to be concluded pursuant to article 2 of the present Agreement.

Article 4. The Government of the Republic of Uganda shall allow
passengers and suppliers free choice of transport enterprises for such
transportation by sea or air of persons and goods as results from the granting of
the financial contribution, abstain from taking any measures that might exclude or
impair the participation of transport enterprises having their place of business in
the German area of application of this Agreement, and grant any necessary
permits for the participation of such enterprises.

' Came into force on 23 November 1979 by signature, in accordance with article 7.
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Article 5. With regard to supplies and services resulting from the granting
of the financial contribution, the Government of the Federal Republic of
Germany attaches particular importance to preferential use being made of the
economic potential of Land Berlin.

Article 6. With the exception of those provisions of article 4 which refer to
air transport, this Agreement shall also apply to Land Berlin, provided that the
Government of the Federal Republic of Germany does not make a contrary
declaration to the Government of the Republic of Uganda within three months of
the date of entry into force of this Agreement.

" Article 7. This Agreement shall enter into force on the date of signature
thereof.

DONE at Kampala on November 23rd 1979, in duplicate in the English and
German languages, both texts being equally authentic.

For the Government For the Government
of the Republic of Uganda: of the Federal Republic of Germany:
[Signed— Signé}' [Signed— Signé]*®

ANNEX TO THE AGREEMENT BETWEEN THE GOVERNMENT OF THE
REPUBLIC OF UGANDA AND THE GOVERNMENT OF THE FEDERAL
REPUBLIC OF GERMANY CONCERNING FINANCIAL CO-OPERATION

1. List of goods and services ehgible for financing from the financial contribution

under article 1 of the agreement of November 23rd, 1979:

(a) Industrial raw and auxiliary materials as well as semimanufactures,

(b) Industrial equipment as well as agricultural machinery and implements,

(c) Spare parts and accessories of all kinds,

(d) Chemical products, in particular fertilizers, plant protection agents, pesticides,
medicaments, ‘

(e) 8ther dzindustrial products of importance for the d:velopment of the Republic of
ganda,

() Advisory services, patents and licence fees.

2. Imports not included in the above list may only be financed with the prior approval
of the Government of the Federal Republic of Germany.

3. The importation of luxury and consumer goods for personal needs as well as goods
and facilities serving military purposes may not be financed from the financial
contribution.

t Signed by A. S. P. Sentogo—Signé par A. S. P. Sentogo.
2 Sged by Dr. W. Froewg——Signé par W. Froewis. 8
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[TRADUCTION — TRANSLATION]

ACCORD'! DE COOPERATION FINANCIERE ENTRE LE
GOUVERNEMENT DE LA REPUBLIQUE FEDERALE
D’ALLEMAGNE ET LE GOUVERNEMENT DE LA REPU-
BLIQUE DE L’OUGANDA

Le Gouvernement de la République fédérale d’Allemagne et le Gouverne-
ment de la République de I’Ouganda,

Dans D’esprit des relations amicales existant entre la République fédérale
d’Allemagne et la République de 1’'0Ouganda,

Désireux de consolider et de renforcer ces relations amicales par une
coopération fmanciere réalisée dans un esprit de collaboration,

Conscients que le maintien de ces relations constitue le fondement du présent
Accord,

Dans l'intention de contribuer au développement économique et social de
I’Ouganda,

Sont convenus de ce qui suit:

Article premier. Le Gouvernement de la République fédérale d’Allemagne
habilite le Gouvernement de la République de 1'Ouganda 2 solliciter auprés de la
Kreditanstalt fiir Wiederaufbau, & Francfort-sur-le-Main, une contribution
financiére d’'un montant de DM 10 000 000 (dix millions de deutsche marks) au
maximum destinée 2 la couverture des dépenses en devises résultant de I’achat de
marchandises et de services pour les besoins courants de la population civile, ainsi
que des dépenses en devises ou en monnaie locale au titre des transports, des
assurances et des opérations de montage en relation avec I'miportation des
marchandises financées griace au présent Accord. Les marchandises et services
en question doivent figurer parmi ceux mentionnés dans la liste annexée au
présent Accord et avoir fait I’objet de contrats de fournitures ou de service passés
apres la signature de I’accord de financement qui doit étre conclu conformément a
I'article 2 du présent Accord.

Article 2. L’utilisation de la contribution financiére et les conditions de son
octroi seront régies par les clauses de la convention de financement que concluront
le Gouvernement de la République de 1I'Ouganda et la Kreditanstalt fiir
Wiederaufbau, convention qui sera soumise aux lois et réglements applicables en
République fédérale d’Allemagne.

Article 3. Le Gouvernement de la République de I’Ouganda exemptera la
Kreditanstalt: fiir Wiederaufbau de tous imp4ts et autres redevances publiques
normalement pergus en Ouganda, pour ce qui concerne la conclusion et
I’exécution de la convention de financement visée & I’article 2 du présent Accord.

Article 4. S’agissant du transport par voie maritime ou aérienne de
personnes et de marchandises en conséquence de I'octroi de la contribution
financi¢ére, le Gouvernement de la République de 1’Ouganda laissera aux

t Entré en vigueur le 23 novembre 1979 par la signature, conformément a D’article 7.
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personnes transportées et aux fournisseurs le libre choix des entreprises de
transport, s’abstiendra de toutes mesures susceptibles d’interdire ou de
restreindre la participation sur un pied d’égalité des entreprises de transport ayant
leur si¢ge dans la zone allemande & laquelle s’applique le présent Accord et
délivrera, le cas échéant, les autorisations nécessaires pour la participation
desdites entreprises.

Article 5. S’agissant des marchandises ou services A acquérir suite 2
I’octroi de la contribution financiére, le Gouvernement de la République fédérale
d’ Allemagne attache une importance particuliere & ce que soit privilégié le recours
au potential économique de Land Berlin.

Article 6. Exception faite des dispositions de I’article 4 qui ont trait au
transport aérien, le présent Accord s’appliquera également au Land Berlin, a
moins que le Gouvernement de la République fédérale d’ Allemagne n’adresse une
déclaration d’effet contraire au Gouvernement de la République de 1’Ouganda
dans les trois mois suivant la date d’entrée en vigueur du présent Accord.

Article 7. Le présent Accord entrera en vigueur 2 la date de sa signature,

FAIT 2 Kampala le 23 novembre 1979, en deux exemplaires en allemand et en
anglais, les deux textes faisant également foi.

Pour le Gouvernement de la République fédérale d’Allemagne:

[Signé].
W. FROEWIS

Pour le Gouvernement de la République de 1’Ouganda:

[Signé]
A. S. P. SENTOGO

ANNEXE A L’ACCORD DE _ COOPERATIQON FINANCIERE ENTRE LE
GOUVERNEMENT DE LA REPUBLIQUE FEDERALE D’ALLEMAGNE ET LE
GOUVERNEMENT DE LA REPUBLIQUE DE L’OUGANDA

1. Liste des marchandises et services finangables a 1'aide de la contribution visée a
I'article premier de I’Accord du 23 novembre 1979:
a) Matidres premilres et auxilaires pour I'industrie et demi-produits;
b) Matériel industriel, machines et outillage agricoles;
c) Pieces de rechange et accessoires de toute nature;
d) Produits chimiques, en particulier engrais, agents de protection des végétaux,
antiparasitaires, médicaments;
e) Autres produits industriels importants pour le développemnent de I’Ouganda;
) Conseils, brevets et droits de licences.

2. Les importations non désignées dans la liste ci-dessus ne pourront &tre financées
qu’avec l'accord préalable du Gouvernement de la République fédérale d’Allemagne.

3. L’importation d’articles de luxe et de produits de consommation 2 usage personnel
ne pourra 8tre financée au moyen de la contribution accordée, non plus que celle d’articles
ou d’équipements & destination militaire.
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[GERMAN TEXT — TEXTE ALLEMAND]

ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDES-
REPUBLIK DEUTSCHLAND UND DER REGIERUNG DES
KONIGREICHS THAILAND UBER FINANZIELLE ZUSAM-
MENARBEIT

Die Regierung der Bundesrepublik Deutschland und die Regierung des
Konigreichs Thailand,

im Geiste des bestehenden freundschaftlichen Beziehungen zwischen der
Bundesrepublik Deutschland und dem Kénigreich Thailand,

in dem Wunsche, diese freundschaftlichen Beziehungen durch part-
nerschaftliche Finanzielle Zusammenarbeit zu festigen und zu vertiefen,

im BewuBtsein, daB die Aufrechterhaltung dieser Beziehungen die Grundlage
dieses Abkoniniens ist,

in der Absicht, zur sozialen und wirtschaftlichen Entwicklung im Konigreich
Thailand beizutragen,

sind wie folgt libereingekommen:

Artikel 1. Die Regierung der Bundesrepublik Deutschland ermoglicht es der
der Regierung des Komgreichs Thailand, von der Kreditanstalt fiir Wiederaufbau,
Frankfurt am Main, zur Finanzierung der Devisenkosten fiir den Bezug von
Waren und Leistungen zur Deckung des laufenden notwendigen zivilen Bedarfs
und der im Zusammenhang mit der finanzierten Wareneinfuhr anfallenden
Devisenkosten fiir Transport, Versicherung und Montage einen Finan-
Zierungsbeitrag bis zu 20 000 000 DM (in Worten: zwanzig Millionen Deutsche
Mark) zu erhalten. Es muB sich hierbei umi Lieferungen und Leistungen gemiB
der diesem Abkommen als Anlage beigefiigten Liste handeln, fir die die
Liefervertrige oder Leistungsvertriage nach dem: 1. Oktober 1979 abgeschlossen
worden sind.

Artikel 2. Die Verwendung des Finanzierungsbeitrags sowie die Bedin-
gungen, zu denen er gewihrt wird, bestimnit der zwischen der Kreditanstalt fiir
Wiederaufbau und der Regierung des Konigreichs Thailand zu schlieBende
Finanzierungsvertrag, der den in der Bundesrepublik Deutschland geltenden
Rechtsvorschriften unterliegt.

Artikel 3. Die Regierung des Konigreichs Thailand stellt die Kreditanstalt
fiir Wiederaufbau von simtlichen Steuern und sonstigen 6ffentlichen Abgaben
frei, die im Zusammenhang mit AbschluB und Durchfiihrung des in Artikel 2
erwihnten Finanzierungsvertrages im Konigreich Thailand erhoben werden.

Artikel 4. Die Regierung des Konigreichs Thailand iiberliBt bei den sich
aus der Gewihrung des Finanzierungsbeitrags ergebenden Transporten von
Personen und Giitern im See- und Luftverkehr den Passagieren und Lieferanten
die freie Wahl der Verkehrsunternehnien, trifft keine MaBnahnien, welche die
gleichberechtigte Beteiligung der Verkehrsunternehmen mit Sitz in dem
deutschen Geltungsbereich dieses Abkommens ausschlieBen oder erschweren,
und erteilt gegebenenfalls die fiir die Beteiligung dieser Verkehrsunternehnien
erforderlichen Genehmigungen.
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Artikel 5. Die Regierung der Bundesrepublik Deutschland legt besonderen
Wert darauf, daB bei den sich aus der Gewihrung des Finanzierungsbeitrags
ergebenden Lleferungen und Leistungen die wirtschaftlichen Moglichkeiten des
Landes Berlin bevorzugt genutzt werden.

Artikel 6. Mit Ausnahme der Bestimmungen des Artikels 4 hinsichtlich des
Luftverkehrs gilt dieses Abkommen auch fiir das Land Berlin, sofern nicht die
Regierung der Bundesrepublik Deutschland gegeniiber der Regierung des
Konigreichs Thailand innerhalb von drei Monaten nach Inkrafttreten des
Abkommens eine gegenteilige Erklirung abgibt.

Artikel 7. Dieses Abkommen tritt am Tage seiner Unterzeichnung in Kraft.

GESCHEHEN zu Bangkok am 13. Dezember 1979 in zwei Urschriften, jede in
deutscher und englischer Sprache, wobei jeder Wortlaut gleichermaBen
verbindlich ist. Bei unterschiedlicher Auslegung des deutschen und des
englischen Wortlauts ist der letztere 1naBgebend.

Fiir die Regierung der Bundesrepublik Deutschland:

WALTER BOSS
Botschafter der Bundesrepublik Deutschland

Fiir die Regierung des Komigreichs Thailand:

. . B. NANDABHIWAT
Minister im Biiro des Premierministers

ANLAGE ZUM ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDES-
REPUBLIK DEUTSCHLAND UND DER REGIERUNG DES KONIGREICHS
THAILAND UBER FINANZIELLE ZUSAMMENARBEIT

1. Liste der Waren und Leistungen, die gemi8 Artikel 1 des Regierungsabkommens

vom 13, Dezember 1979 aus dem Finanzierungsbeitrag finanziert werden kénnen:

(a) industrielle Roh- und Hilfsstoffe sowie Halbfabrikate,

(b) industrielle Ausriistungen sowie landwirtschaftliche Maschinen und Geriite,

(c) Ersatz- und Zubehdrteile aller Art,

(d) Erzeugnisse der chemischen Industrie, insbesondere Diingemittel, Pflanzenschutz-
und Schidlingsbekimpfungsmittel, Arzneimittel,

(e) sonstige gewerbliche Erzeugnisse, die fiir die Entwicklung des Kénigreichs Thailand
von Bedeutung sind,

() Beratungsleistungen, Patente und Lizenzgebiihren.

2. Einfuhrgiiter, die in dieser Liste nicht enthalten sind, konnen nur finanziert
werden, wenn die vorherige Zustimmung der Regierung der Bundesrepubhk Deutschland
dafiir vorliegt.

3. Die Einfuhr von Luxusgiitern und von Verbrauchsgiitern fiir den privaten Bedarf
sowie von Giltern und Anlagen, die militirischen Zwecken dienen, ist von der
Finanzierung aus dem Finanzierungsbeitrag ausgeschlossen.
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[EXCHANGE OF LETTERS —ECHANGE DE LETTRES]

I
DER BOTSCHAFTER DER BUNDESREPUBLIK DEUTSCHLAND

Bangkok, den 13. Dezember 1979
Wi 444 THA 19

Exzellenz,

anliBlich des heute unterzeichneten Abkommens zwischen unseren beiden
Regierungen iiber Finanzielle Zusammenarbeit in Héhe von DM 20 Mio mochte
ich den besonderen Willen meiner Regierung unterstreichen, IThrem,Lande neben
den multilateralen Unterstiitzungsaktionen, die von meiner Regierung mitge-
tragen werden, mit dieser MaBnahme auch bilateral bei der Losung der durch den
Fliichtlingsstrom aus Kambodscha, Laos und Vietnam entstandenen Probleme zu
helfen und damit die Entwicklungsanstrengungen Ihrer Regierung zu un-
terstiizten.

Ich habe Ihre Mitteilung zur Kenntnis genommen, daB die Regierung des
Konigreichs Thailand die entsprechenden Haushaltsmittel fiir zusétzliche
EntwicklungsmaBnahmen in den durch den Fliichtlingsstrom betroffenen
thailindischen Gebieten einsetzen wird.

Nach Ihren Mitteilungen sind folgende UnterstiitzungsmaBnahmen dabei
vorgesehen:
(a) GesundheitsmaBnahnien,
(b) Infrastrukturvorhaben (StraBenbau, Wasserversorgung, Elektrifizierung),
(c) Aus- und Fortbildungs- sowie Umschulungsprogramme,
(d) Siedlungsprogramme,
(e) Kauf und Verteilung von Saatgut, Handwerkszeug und Mitteln fiir den
Lebensunterhalt.

Ich habe auBerdem von Ihrer Absicht Kenntnis genommen, die Regierung der
Bundesrepublik Deutschland iiber die Durchfiihrung der genannten MaBnahmen
und die dabei entstehenden Kosten zu unterrichten.

Ich bitte Sie, mir den Erhalt dieses Briefes und Ihr Einverstindnis mit dem
Inhalt zu bestiitigen.

Genehmigen Sie, Exzellenz, die Versicherung meiner ausgezeichnetsten
Hochachtung.

WALTER BOSS

Seiner Exzellenz Herrn B. Nandabhiwat
Minister im Biiro des Miisterprisidenten
Bangkok
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II

DEPARTMENT OF TECHNICAL AND ECONOMIC COOPERATION
BANGKOK, THAILAND
13. Dezember 1979
Nr. 1804 (2)/22809

Exzellenz,
Ich beziehe mich auf den Brief Nr. Wi 444 THA 19 Threr Exzellenz vom
13. Dezember 1979, der wie folgt lautet:
[See note I— Voir note I]

Ich beehre mich, den Erhalt Ihres Briefes zu bestiitigen und Sie davon in
Kenntnis zu setzen, daB ich dem1 oben angefiihrten Inhalt dieses Briefes
zustimme.

Genehmigen Sie, Exzellenz, den Ausdruck meiner vorziiglichsten Hoch-
achtung.

B. NANDABHIWAT
Minister im Biiro des Ministerprisidenten
Seiner Exellenz Dr. Walter Boss
AuBerordentlicher und bevollmichtigter Botschafter
Botschaft der Bundesrepublik Deutschland
Bangkok
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AGREEMENT' BETWEEN THE GOVERNMENT OF THE KING-
DOM OF THAILAND AND THE GOVERNMENT OF THE
FEDERAL REPUBLIC OF GERMANY CONCERNING FINAN-
CIAL CO-OPERATION

The Government of the Kingdom of Thailand and the Government of the
Federal Republic of Germany,

In the spirit of the friendly relations existing between the Kingdom of
Thailand and the Federal Republic of Germany,

Desiring to strengthen and intensify those friendly relations through financial
co-operation in a spirit of partnership,

Aware that the maintenance of those relations constitutes the basis of this
Agreement,

Intending to contribute to social and economic development in the Kingdom
of Thailand,

Have agreed as follows:

Article 1. The Government of the Federal Republic of Germany shall
enable the Government of the Kingdom of Thailand to obtain from the
Kreditanstalt fiir Wiederaufbau (Development Loan Corporation), Frank-
furt/Main, a financial contribution of up to DM 20,000,000 (twenty million
Deutsche Mark) to meet foreign exchange costs resulting from the purchase of
goods and services to cover current civilian requirements, and to meet foreign
exchange costs of transport, insurance and assembly arising in connection with
the importation of goods financed under this Agreement.

These supplies and services must be such as are covered by the list annexed
to the present Agreement and for which supply or service contracts have been
concluded after 1 October 1979.

Article 2. The utilization of the financial contribution as well as the terms
and conditions on which it is granted shall be governed by the provisions of the
financing agreement to be concluded between the Government of the Kingdom of
Thailand and the Kreditanstalt fiir Wiederaufbau, which shall be subject to the
laws and regulations applicable in the Federal Republic of Germany.

Article 3. The Government of the Kingdom of Thailand shall exempt the
Kreditanstalt fiir Wiederaufbau from all taxes and other public charges levied in
the Kingdom of Thailand in connection with the conclusion and implementation
of the financing agreement to be concluded pursuant to article 2 of the present
Agreement.

Article 4. The Government of the Kingdom of Thailand shall allow
passengers and suppliers free choice of transport enterprises for such
transportation by sea or air of persons and goods as results from the granting of
the financial contribution, abstain from taking any measures that might exclude or
impair the participation on equal terms of transport enterprises having their place

t Came into force on 13 December 1979 by signature, in accordance with article 7.
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of business in the German area of application of this Agreement, and grant any
necessary permits for the participation of such enterprises.

Article 5. With regard to supplies and services resulting from the granting
of the financial contribution, the Government of the Federal Republic of
Germany attaches particular importance to preferential use being made of the
economic potential of Land Berlin.

Article 6. With the exception of those provisions of article 4 which refer to
air transport, this Agreement shall also apply to Land Berlin, provided that the
Government of the Federal Republic of Germany does not make a contrary
declaration to the Government of the Kingdom of Thailand within three months of
the date of entry into force of this Agreement.

. A{ticle 7. This Agreement shall enter into force on the date of signature
thereof.

DONE at Bangkok on 13th December 1979 in duplicate in the English and
German languages, both texts being equally authentic. In case of divergent
interpretation of the German and the English text the latter shall prevail.

For the Government For the Government
of the Kingdom of Thailand: of the Federal Republic of Germany:
[Signed] [Signed]
BUNYING NANDABHIWAT WALTER BOSS
Minister attached to the Ambassador Extraordinary . and
Prime Minister’s Office Plenipotentiary of the Federal Re-

public of Germany

ANNEX TO THE AGREEMENT BETWEEN THE GOVERNMENT OF THE
KINGDOM OF THAILAND AND THE GOVERNMENT OF THE FEDERAL
REPUBLIC OF GERMANY CONCERNING FINANCIAL CO-OPERATION

1. List of goods and services eligible for financing from the financial contribution

under article 1 of the Agreement of 13th Dec. 1979:

(a) Industrial raw and auxiliary materials as well as semi-manufactures,

(b) Industrial equipment as well as agricultural machinery and implements,

(c) Spare parts and accessories of all kinds,

(d) Chemical products, in particular fertilizers, plant protection agents, pesticides,
medicaments,

(e) %tlhe;lr igdustrial products of importance for the development of the Kingdom of

ailand,
(f) Advisory services, patents and licence fees.

2. Imports not included in the above list may only be financed with the prior approval
of the Government of the Federal Republic of Germany.

3. The importation of luxury and consumer goods for personal needs as well as any

goods and facilities serving military purposes may not be financed from the financial
contribution.
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[EXCHANGE OF LETTERS]

I
THE AMBASSADOR OF THE FEDERAL REPUBLIC OF GERMANY

Bangkok, 13th December 1979
Wi 444 THA 19

Excellency,

On the occasion of today’s signing of the Agreement between our two
Governments concerning financial co-operation in the amount of DM 20 million, I
should like to stress the special desire of my Government to provide, in addition
to the multilateral support activities co-sponsored by my Government, also
bilateral assistance to your country in solving the problems caused by the influx of
refugees from Cambodia, Laos and Viet Nam, and to support thus your
Government’s development efforts.

I have taken note of your information that the Government of the Kingdom
of Thailand will allocate corresponding funds for additional development
measures in the areas of Thailand affected by the influx of refugees.

According to your indications the following measures are envisaged:
(a) Health care measures;
(b) Infrastructure projects (roads, water supply, electrification);
(c) Schooling, training and re-training programmes;
(d) Settlement programmes;
(e) Purchase and distribution of seeds, tools and means of subsistence.

Moreover, I have taken note of your intention to inform the Government of
the Federal Republic of Germany about the implementation of the aforesaid
measures and the costs incurred in this connection.

I should be grateful if you would confirm receipt of this letter and your
agreement to its contents.

Accept, Excellency, the assurance of my highest consideration.

[Signed]
WALTER BOSS
His Excellency Mr. Boonying Nandabhiwat
Minister to the Prime Minister’s Office
Bangkok
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II

DEPARTMENT OF TECHNICAL AND ECONOMIC COOPERATION
BANGKOK, THAILAND

December 13, 1979
No. 1804 (2)/22809

Excellency,
Please refer to Your Excellency’s letter No. Wi 444 THA 19 of 13% De-
cember 1979 which reads as follows:
[See note I

I have the honour to acknowledge receipt of your letter and to inform that I
agree to the contents of the above.

Accept, Excellency, the assurances of my highest consideration.

[Signed]
Mr. BUNYING NANDABHIWAT
Minister attached to the Office
of the Prime Minister

His Excellency Dr. Walter Boss

Ambassador Extraordinary and Plenipotentiary

The Embassy of the Federal Republic of Germany
Bangkok
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[TRADUCTION — TRANSLATION]

ACCORD' DE COOPERATION FINANCIERE ENTRE LE
GOUVERNEMENT DE LA REPUBLIQUE FEDERALE
D’ALLEMAGNE ET LE GOUVERNEMENT DU ROYAUME
DE THAILANDE

Le Gouvernement de la République fédérale d’Allemagné et le Gouverne-
ment du Royaume de Thailande,

Dans ’esprit des relations amicales qui existent entre la République fédérale
d’Allemagne et le Royaume de Thailande,

Désireux de renforcer et de développer ces relations amicales par une
coopération financiére dans un esprit de collaboration,

Conscients que le maintien de ces relations constitue le fondement du présent
Accord,

Se proposant de contribuer au développement économique et social du
Royaume de Thailande,

Sont convenus de ce qui suit:

Article premier. Le Gouvernement de la République fédérale d’ Allemagne
fera en sorte que le Gouvernement du Royaume de Thailande puisse obtenir de la
Kreditanstalt fiir Wiederaufbau, 2 Francfort-sur-le-Main, une contribution
financi¢re jusqu’a concurrence de DM 20 000 000 (vingt millions de deutsche
marks) pour financer le co0t en devises des achats de biens et de services destinés
A couvrir les besoins civils courants ainsi que celui des dépenses afférentes aux
transports, assurances et assemblages résultant des importations de biens
financées dans lacadre du présent Accord. Les biens et services visés sont ceux qui
sont énumérés dans la liste jointe au présent Accord et qui ont fait I’objet de
contrats conclus aprés le 1 octobre 1979.

Article 2. L'’utilisation de la contribution financi2re ainsi que les conditions
auxquelles elle sera accordée seront déterminées par les dispositions de la
convention de financement A conclure entre le Gouvernement du Royaume de
Thailande et la Kreditanstalt fiir Wiederaufbau, convention qui sera soumise aux
lois et réglements en vigueur dans la République fédérale d’Allemagne.

Article 3. Le Gouvernement du Royaume de Thailande exemptera la
Kreditanstalt fiir Wiederaufbau de tous impdts et autres droits percus en
Thailande en relation avec la conclusion et la mise en ceuvre de la convention de
financement prévue 2 P'article 2 du présent Accord.

) Article 4. Le Gouvernement du Royaume de Thailande accordera aux

passagers et aux fournisseurs le Libre choix des entreprises de transport pour le
transport par air ou par mer des personnes et des biens consécutif 2 I’octroi de la
contribution financiére, s’abstiendra de prendre des mesures de nature a exclure
ou 2 restreindre la participation, sur un pied d’égalité, d’entreprises allemandes

! Entré en vigueur le 13 décembre 1979 par la signature, conformément a I'article 7.
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ayant leur centre d’activité dans le champ d’application allemand du présent
Accord et octroiera toute autorisation nécessaire en vue de la participation desdites
entreprises.

Article 5. Pour ce qui est des biens et des services dont I’acquisition sera
consécutive 2 'octroi de la contribution financiére, le Gouvernement de la
République fédérale d’Allemagne attache une importance particuliere 2 ce qu’il
soit fait de préférence usage du potentiel économique du Land Berlin.

Article 6. A I’exception de celles des dispositions de I'article 4 qui ont trait
aux transports aériens, le présent Accord s’appliquera également au Land Berlin,
3 moins que le Gouvernement de la République fédérale d’ Allemagne n’adresse au
Gouvernement du Royaume de Thailande, dans les trois mois suivant ’entrée en
vigueur du présent Accord, une déclaration en sens contraire.

Article 7. Le présent Accord entrera en vigueur 2 la date de sa signature.

FAIT 2 Bangkok, le 13 décembre 1979, en double exemplaire, en allemand et
en anglais, chacun des deux textes faisant également foi. En cas d’interprétation
divergente du texte en allemand et de celui en anglais, ce dernier prévaudra.

Pour le Gouvernement de la République fédérale d’Allemagne:
L’Ambassadeur extraordinaire et plénipotentiaire
de la République fédérale d’Allemagne,

[Signé]
WALTER BOSS

Pour le Gouvernement. du Royaume de Thailande:
Le Ministre attaché au Cabimet du Premier Ministre,

[Signé]
BOONYING NANDABHIWAT

ANNEXE A L’ACCORD DE COOPERATION FINANCIERE ENTRE LE
GOUVERNEMENT DE LA REPUBLIQUE FEDERALE D'ALLEMAGNE ET
LE GOUVERNEMENT DU ROYAUME DE THAILANDE '

1. Liste des biens et services pouvant étre financés au moyen de la contribution
financiere visée A l'article premier de I’Accord du 13 décembre 1979:
a) Matieres premitres et auxiliaires industrielles ainsi que produits demi-finis ;
b) Equipement industriel ainsi que machines et appareils agricoles ;
c) Pieces de rechange et accessoires divers;
d) Produits chimiques, en particulier engrais, agents de protection phytosanitaire,
pesticides, médicaments ;
e) Autres produits industriels importants pour le développement du Royaumne de
Thailande ;
) Services consultatifs, droits d’exploitation de brevets et de licences.
2. Les importations de biens et services qui ne figurent pas dans la liste ci-dessus ne

peuvent &tre-financées que moyennant P’approbation préalable du Gouvernement de la
République fédérale d’Allemagne.

3. Les importations de produits de luxe, de biens de consommation 3 usage personnel
et de biens et installations militaires ne pourront pas étre financées au moyen de Ia
contribution financiere.
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ECHANGE DE LETTRES

I
L'AMBASSADEUR DE LA REPUBLIQUE FEDERALE D’ALLEMAGNE

Bangkok, le 13 décembre 1979
Wi 444 THA 19

Monsieur le Ministre,

A I'occasion de la signature, ce jour, de I’Accord de coopération financiére
entre nos deux gouverneinents portant sur un montant de 20 millions de deutsche
marks, je tiens 2 souligner que, paralleélement aux activités multilatérales
auxquelles il participe, mon gouvernement est particuliérement désireux de
fournir une assistance bilatérale a votre pays pour I’aider A résoudre les problémes
résultant de I’afflux de réfugiés du Cambodge, du Laos et du Viet Nam et
d’appuyer ainsi les efforts de développement déployés par votre gouvernement.

Y’ai pris note de votre déclaration selon laquelle le Gouvernement du
Royaume de Thailande consacrerait des fonds d’un montant équivalent 2 la mise
en ceuvre de mesures supplémentaires de développeinent dans les régions de la
Thailande touchées par I'afflux de réfugiés.

Vous avez indiqué que les mesures ci-aprés étaient envisagées :
a) Mesures concernant les soins de santé;
b) Projets d’infrastructure (routes, adduction d’eau, électrification);
¢) Programmes de scolarisation, de formation et de recyclage;
d) Prograinmes visant 3 Il'installation des réfugiés ;
e) Achat et distribution de semences, d’outils et de moyens de subsistance.

En outre, j’ai noté que vous aviez I'intention d’informer le Gouvernement de
la République fédérale d’Allemagne de la mise en ceuvre des mesures
susmentionnées ainsi que du montant des dépenses correspondantes.

Je vous saurais gré d’accuser réception de la présente lettre et d’en confirmer
la teneur.

Veuillez agréer, etc.

[Signé]
WALTER BOSS

Son Excellence Monsieur Boonying Nandabhiwat
Ministre attaché au Cabinet du Premier Ministre

Bangkok
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II

.DEPARTEMENT DE LA COOPERATION TECHNIQUE ET ECONOMIQUE
BANGKOK (THAILANDE)

Le 13 décembre 1979
N° 1804 (2)/22809

Monsieur I’Ambassadeur,
Je me réfere A votre lettre n° Wi 444 THA 19, en date du 13 décembre 1979,
qui se lit comme suit:
[Voir note I
J'ai ’honneur d’accuser réception de votre lettre et de vous informer que son
contenu rencontre mon agrément.

Veuillez agréer, etc.

Le Ministre attaché au Cabinet
du Premier Ministre,
[Signé]
BOONYING NANDABHIWAT
Son Excellence Monsipur_ Walter Boss .
Anibassadeur extraordinaire et plénipotentiaire

Anibassade de la République fédérale d’Allemagne
Bangkok
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[GERMAN TEXT — TEXTE ALLEMAND]

ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDES-
REPUBLIK DEUTSCHLAND UND DER REGIERUNG DES
KONIGREICHS THAILAND UBER FINANZIELLE ZUSAM-
MENARBEIT

Die Regierung der Bundesrepublik Deutschland und die Regierung des
Konigreichs Thailand,

im Geiste der bestehenden freundschaftlichen Beziehungen zwischen der
Bundesrepublik Deutschland und dem Konigreich Thailand,

in dem Wunsche, diese freundschaftlichen Beziehungen durch part-
nerschaftliche Finanzielle Zusammenarbeit zu festigen und zu vertiefen,

im BewuBtsein, da8 die Aufrechterhaltung dieser Beziehungen die Grundlage
dieses Abkommens ist,

in der Absicht, zur sozialen und wirtschaftlichen Entwicklung im Konigreich
Thailand beizutragen,

sind wie folgt iibereingekommen:

Artikel 1. (1) Die Regierung der Bundesrepublik Deutschland ermdglicht es
der Regierung des Konigreichs Thailand oder anderen von beiden Regierungen
gemeinsam auszuwihlenden Darlehensnehmern, bei der Kreditanstalt fiir
Wiederaufbau, Frankfurt am Main, fiir die Vorhaben
(a) Gasturbinen-Dampfkraftwerk Bang Pakong

(bis zu achtzehn Millionen Deutsche Mark),

(b) Netzausbau zur Stillegung isohierter Dieselstationen— EDE III

(bis zu vier Millionen Deutsche Mark), .

(c) Siedlungsprogranune Pak Chan und Tai Muang

(bis zu acht Millionen Deutsche Mark),
wenn nach Priifung die Forderungswiirdigkeit festgestellt worden ist, Darlehen
bis zu insgesamit dreiBig Millionen Deutsche Mark aufzunehmen.

(2) Die in Absatz (1) bezeichneten Vorhaben kénnen un Einvernehmen
zwischen der Regierung der Bundesrepublik Deutschland und der Regierung des
Konigreichs Thailand durch andere Vorhaben ersetzt werden.

Artikel 2. (1) Die Verwendung dieser Darlehen sowie die Bedingungen, zu
denen sie gewihrt werden, bestimmen die zwischen den Darlehensnehmern und
der Kreditanstalt fiir Wiederaufbau zu schlieBenden Vertriige, die den in der
Bundesrepublik Deutschland geltenden Rechtsvorschriften unterliegen.

(2) Die Regierung des Konigreichs Thailand, soweit sie mcht selbst
Darlehensnehmerin ist, wird gegeniiber der Kreditanstalt fiir Wiederaufbau alle
Zahlungen in Deutscher Mark in Erfilllung von Verbindlichkeiten der
Darlehensnehmer aufgrund der nach Absatz 1 zu schlieBenden Vertriige
garantieren.

Artikel 3. Die Regierung des Kénigreichs Thailand stellt die Kreditanstalt
fiir Wiederaufbau von sidmtlichen Steuern und sonstigen 6ffentlichen Abgaben
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frei, die im Zusammenhang mit AbschluB und Durchfiihrung der in Artikel 2
erwihnten Vertrige im Konigreich Thailand erhoben werden.

Artikel 4. Die Regierung des Konigreichs Thailand iiberldBt bei den sich
aus der Darlehensgewihrung ergebenden Transporten von Personen und Giitern
im See-, Land- und Luftverkehr den Passagieren und Lieferanten die freie Wahl
der Verkehrsunteruehmen, trifft keine MaBnahmen, welche die gleichberechtigte
Beteiligung der Verkehrsunternehmen mit Sitz in dem deutschen Geltungsbereich
dieses Abkommens ausschlieBen oder erschweren, und erteilt gegebenenfalls die
fiir eine Beteiligung dieser Verkehrsunternehmen erforderlichen Genehmigungen.

Artikel 5. Lieferungen und Leistungen fiir Vorhaben, die aus den Darlehen
finanziert werden, sind international 6ffentlich auszuschreiben, soweit nicht im
Einzelfall etwas Abweichendes festgelegt wird.

Artikel 6. Die Regierung der Bundesrepublik Deutschland legt besonderen
Wert darauf, daB ber den sich aus der Darlehensgewihrung ergebenden
Lieferungen und Leistungen die wirtschaftichen Mogliclikeiten des Landes
Berlin bevorzugt genutzt werden.

Artikel 7. Mit Ausnahme der Bestimmungen des Artikels 4 hinsichtlich des
Luftverkehrs gilt dieses Abkommen auch fiir das Land Berlin, sofern nicht die
Regierung der Bundesrepublik Deutschland gegeniiber der Regierung des
Komigreichs Thailand innerhalb von drei Monaten nach Inkrafttreten des
Abkommens eine gegenteilige Erklirung abgibt.

Artikel 8. Dieses Abkomnien tritt am Tage seiner Unterzeichung in Kraft.

GESCHEHEN zu Bangkok am 28. Dezember 1979 (B. E. 2522) in zwei
Urschriften, jede in deutscher, thailindischer und englischer Sprache, wobei
jeder Wortlaut verbmdlich ist. Bei unterschiedlicher Auslegung des deutschen
und des thailindischien Wortlauts ist der englische Wortlaut maBgebend.

Fir die Regierung der Bundesrepublik Deutschland:

KLAUS HELLMUTH ACKERMANN
Geschiftstriger a.i. der Bundesrepublik Deutschland

Fiir die Regierung des Konigreichs Thailand:

UPADIT PACHARIYANGKUN
Minister des Auswirtigen
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[THAI TEXT-— TEXTE THAIJ]
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AGREEMENT' BETWEEN THE GOVERNMENT OF THE FED-
ERAL REPUBLIC OF GERMANY AND THE GOVERNMENT OF
THE KINGDOM OF THAILAND CONCERNING FINANCIAL
CO-OPERATION

The Government of the Federal Republic of Germany and the Government
of the Kingdom of Thailand,

In the spirit of the friendly relations existing between the Federal Republic of
Germany and the Kingdom of Thailand,

Desiring to strengthen and intensify those friendly relations through financial
co-operation in a spirit of partnership,

Aware that the maintenance of those relations constitutes the basis of this
Agreement,

Intending to contribute to social and economic development in the Kingdom
of Thailand,

Have agreed as follows:

Article 1. (1) The Government of the Federal Republic of Germany shall
enable the Government of the Kingdom of Thailand or other borrowers to be
determined jointly by the two Governments to raise with the Kreditanstalt fiir
Wiederaufbau (Development Loan Corporation), Frankfurt/Main, loans up to a
total of DM 30,000,000 (thirty million Deutsche Mark) for the projects
(a) Bang Pakong gas turbine steam power plant :

(up to eighteen million Deutsche Mark),

(b) Grid development for the purpose of shutting down isolated diesel stations

(EDE IID)

(up to four million Deutsche Mark),

(c) Pak Chan and Tai Muang settlement programmes
(up to eight million Deutsche Mark),
if, after examination, the projects have been found eligible for promotion.

(2) The projects referred to in paragraph 1 above may be replaced by other
projects if the Government of the Federal Republic of Germany and the
Government of the Kingdom of Thailand so agree.

Article 2. (1) The utilization of the loans as well as the terms and conditions
on which they are granted shall be governed by the provisions of the agreements
to be concluded between the borrowers and the Kreditanstalt fiir Wiederaufbau,
which shall be subject to the laws and regulations applicable in the Federal
Republic of Germany.

(2) The Government of the Kingdom of Thailand, to the extent that it is not
itself the borrower, shall guarantee to the Kreditanstait fiir Wiederaufbau all
payments in Deutsclie Mark to be made in fulfilment of the borrowers’ liabilities
under the agreements to be concluded pursuant to paragraph 1 above.

Article 3. The Government of the Kingdom of Thailand shall exempt the
Kreditanstalt fiir Wiederaufbau from all taxes and other public charges levied in

! Came into force on 28 December 1979 by signature, in accordance with article 8.
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the Kingdom of Thailand in connection with the conclusion and implementation
of the agreements to be concluded pursuant to article 2 of the present Agreement.

Article 4. The Government of the Kingdom of Thailand shall allow
passengers and suppliers free choice of transport enterprises for such
transportation by sea, land or air of persons and goods as resuits from the granting
of the loans, abstain from taking any measures that might exclude or impair the
participation on equal terms of transport enterprises having their place of business
in the German area of application of this Agreement, and grant any necessary
permits for the participation of such enterprises.

Article 5. Supplies and services for projects financed from the loans shall,
unless otherwise provided for in individual cases, be subject to international
public tender.

Article 6. With regard to supplies and services resulting from the granting
of the loans, the Government of the Federal Republic of Germany attaches
particular importance to preferential use being made of the economic potential of
Land Berlin.

Article 7. With the exception of those provisions of article 4 which refer to
air transport, this Agreement shall also apply to Land Berlin, provided that the
Government of the Federal Republic of Germany does not make a contrary
declaration to the Government of the Kingdom of Thailand within three months of
the date of entry into force of this Agreement.

B A;‘ticle 8. This Agreement shall enter into force on the date of signature
thereof.

DONE at Bangkok on the twenty-eighth day of December B.E. 2522,
corresponding to A.D. 1979, in duplicate in the German, Thai and English
languages, all three texts being authentic. In case of divergent interpretation of
the German and Thai texts, the English text shall prevail.

For the Government For the Government
of the Federal Repubhc of Germany: of the Kingdom of Thailand:
[Signed] [Signed]
KLAUS HELLMUTH ACKERMANN UPADIT PACHARIYANGKUN
Chargé d’affaires ad interim Minister of Foreign Affairs

Embassy of the Federal Republic
of Germany
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[TRADUCTION — TRANSLATION]

ACCORD' DE COOPERATION FINANCIERE ENTRE LE
GOUVERNEMENT DE LA REPUBLIQUE FEDERALE
D’ALLEMAGNE ET LE GOUVERNEMENT DU ROYAUME
DE THAILANDE"®

Le Gouvernement de la République fédérale d’Allemagne et le Gouverne-
ment du Royaume de Thailande,

Dans I’esprit des relations amicales existant entre la République fédérale
d’Allemagne et le Royaume de Thailande,

Désireux de consolider et de renforcer ces relations amicales par une
coopération financidre réalisée dans un esprit de collaboration,

Conscients que le maintien de ces relations constitue le fondement du présent
Accord.

Et dans I'intention de contribuer au développement économique et social
dans le Royaume de Thailande,

Sont convenus de ce qui suit:

Article premier. 1. Le Gouvernement de la République fédérale d’Alle-
magne habilite le Gouvernement du Royaume de Thailande ou d’autres
emprunteurs qui seront choisis d’un commun accord par les deux gouvernements
4 contracter auprés de la Kreditanstalt fiir Wiederaufbau de Francfort-sur-le-
Main, des emprunts d’un montant de DM 30 000 000 (trente millions de deutsche
marks) au maximum, destinés aux projets suivants:

a) Centrale thermique de Bang Pakong
(& concurrence de dix-huit millions de deutsche marks);
b) Extension du réseau aux fins de mise hors service des stations génératrices
Diesel isolées —EDE III
(2 concurrence de quatre millions de deutsche marks);
¢) Programmes d’implantations humaines & Pak Chan et Tai Muang
(2 concurrence de huit millions de deutsche marks);
a condition qu’aprés examen ces projets aient été reconnus dignes d’étre
encouragés.

2. Les projets visés au paragraphe 1 ci-dessus pourront étre remplacés par
d’autres, moyennant accord entre le Gouvernement de la République fédérale
d’Allemagne et le Gouvernement du Royaume de Thailande.

Article 2. 1. L'’utilisation de ces emprunts et les conditions de leur octroi
seront régies par les clauses des contrats que concluront les emprunteurs et la
Kreditanstalt fiir Wiederaufbau, contrats qui seront soumis aux lois et réglements
applicables en République fédérale d’Allemagne.

2. Le Gouvernement du Royaume de Thailande, pour autant qu’il n’est pas
lui-méme ’emprunteur, garantira 4 la Kreditanstalt fiir Wiederaufbau I’acquitte-
ment de tous les patements en deutsche marks i effectuer en exécution des

! Entré en vigueur le 28 décembre 1979 par la signature, conformément a I’article §.
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obligations contractées par 'emprunteur en vertu des contrats qui seront passés en
application du paragraphe 1 ci-dessus.

Article 3. Le Gouvernement du Royaume de Thailande exemptera la
Kreditanstalt fiir Wiederaufbau de tous impoéts et autres redevances publiques
normalement pergus dans le Royaume de Thailande pour ce qui concerne la
passation et I’exécution des contrats visés & l'article 2 du présent Accord.

Article 4. S’agissant du transport par voie maritime, terrestre ou aérienne
de personnes et de marchandises en Thailande en conséquence de I’octroi des
préts, le Gouvernement du Royaume de Thailande laissera aux personnes
transportées et aux fournisseurs le libre choix des entreprises de transport,
s’abstiendra de toute mesure susceptible d’interdire ou de restreindre la
participation sur un pied d’égalité des entreprises de transport ayant leur si¢ge
dans la zone allemande 2 laquelle s’applique le présent Accord et délivrera, le cas
échéant, les autorisations nécessaires pour la participation desdites entreprises.

Article 5. Sauf dispositions contraires applicables & des cas d’espéce, les
fournitures et services destinés a des projets financés au moyen des emprunts
feront I’objet d’une adjudication publique internationale.

Article 6. S’agissant des marchandises ou services 3 acquérir suite 2
I'octroi des préts, le Gouvernement de la République fédérale d’Allemagne
attache une importance particuliere a ce qui soit privilégié le recours au potentiel
économique du Land Berlin.

Article 7. Exception faite des dispositions de l'article 4 qui ont trait au
transport aérien, le présent Accord s’appliquera également au Land Berlin, &
moins que le Gouvernement de la République fédérale d’ Allemagne n’adresse une
déclaration d’effet contraire au Gouvernement du Royaume de Thailande dans les
trois mois suivant la date d’entrée en vigueur du présent Accord.

Article 8. Le présent Accord entrera en vigueur 3 la date de sa signature.

FAIT & Bangkok le 28 décembre 2522 de I'ére bouddhique, correspondant a
I'année 1979 de I’¢re chrétienne, en deux exemplaires, en allemand, thai et
anglais, les trois textes faisant également foi. En cas d’interprétations divergentes
des textes allemand et thai, le texte anglais prévaudra.

Pour le Gouvernement de la République fédérale d’Allemagne:
Le Chargé d’affaires par intérim
Ambassade de la République fédérale d’Allemagne,
[Signé}
KLAUS HELLMUTH ACKERMANN
Pour le Gouvernement du Royaume de Thailande :
Le Ministre des affaires étrangeres,
[Signé]
UPADIT PACHARIYANGKUN
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[GERMAN TEXT — TEXTE ALLEMAND]

ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDES-
REPUBLIK DEUTSCHLAND UND DER REGIERUNG VON
JAMAIKA UBER FINANZIELLE ZUSAMMENARBEIT

Die Regierung der Bundesrepublik Deutschland und die Regierung von
Jamaika,

im Geiste der bestehenden freundschaftlichen Beziechungen zwischen der
Bundesrepublik Deutschland und Jamaika,

in dem Wunsche, diese freundschaftlichen Beziehungen durch part-
nerschaftliche Finanzielle Zusammenarbeit zu festigen und zu vertiefen,

im BewuBtsein, daB die Aufrechterhaltung dieser Beziehungen die Grundlage
dieses Abkommens ist,

in der Absicht, zur sozialen und wirtschaftlichen Entwicklung in Jamaika
beizutragen,

sind wie folgt iibereingekommen:

Artikel 1. (1) Die Regierung der Bundesrepublik Deutschland ermdéglicht es
der Regierung von Jamaika oder einem anderen von beiden Regierungen
gemeinsam auszuwihlenden Darlehensnehmer, bei der Kreditanstalt fiir
Wiederaufbau, Frankfurt/Main, fiir das Vorhaben ,Lieferung von Fi-
schereibooten ein Darlehen bis zu 6 400 000.— DM (in Worten: sechs Millionen
vierhunderttausend Deutsche Mark) aufzunehmen.

A (2) Die Regierung der Bundesrepublik Deutschland hat sich grundsitzlich

bereit erklidrt, im Rahmen der bestehenden innerstaatlichen Richtlinien und bei
Vorliegen der iibrigen Dekkungsvoraussetzungen Biirgschaften fiir den nicht aus
Darlehen im Rahmen der Finanziellen Zusammenarbeit finanzierten Teil des
Auftragswertes von hochstens 3 100 000,—DM (in Worten: drei Millionen
einhunderttausend Deutsche Mark) fiir solche Ausfuhrgeschifte zu iibernehmen,
die von Firmen mit Sitz im deutschen Geltungsbereich dieses Abkommens fiir die
Durchfiihrung des in Absatz 1 genannten Vorhabens abgeschlossen werden. Die
folgenden Artikel dieses Abkommens gelten auch fiir das Darlehen, das neben
dem Darlelien im Rahmen der Finanziellen Zusammenarbeit vorgesehen ist,
sofern die Kreditanstalt fiir Wiederaufbau Darlehensgeberin ist.

Artikel 2. (1) Die Verwendung dieses Darlehens sowie die Bedingungen, zu
denen es gewihrt wird, bestimmen die zwischen dem Darlehensnehmer und der
Kreditanstalt fiir Wiederaufbau zu schlieBenden Vertrige, die den in der
Bundesrepublik Deutschland geltenden Rechtsvorschriften unterliegen.

(2) Die Regierung von Jamaika, soweit sie nicht selbst Darlehensnehmerin
ist, wird gegeniiber der Kreditanslat fiir Wiederaufbau alle Zahlungen in
Deutscher Mark in Erfiillung von Verbindlichkeiten des Darlehensnehmers
aufgrund der nach Absatz 1 zu schlieBenden Vertrige garantieren. .

Artikel 3. Die Regierung von Jamaika stellt die Kreditanstalt fiir
Wiederaufbau von simtlichen Steuern und sonstigen 6ffentlichen Abgaben frei,
die im Zusammenhang mit AbschluB und Durchfilhrung der in Artikel 2
erwihnten Vertrige in Jamaika erhoben werden.
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Artikel 4. Die Regierung von Jamaika iiberldBt bei den sich aus der
Darlehensgewiihrung ergebenden Transporten von Personen und Giitern im See-
und Luftverkehr den Passagieren und Lieferanten die freie Wahl der
Verkehrsunternehmen, trifft keine MaBnahmen, welche die gleichberechtigte
Beteiligung der Verkehrsunternehmen mit Sitz in dem deutschen Geltungsbereich
dieses Abkommens ausschlieBen oder erschweren, und erteilt gegebenenfalls die
fiir eine Beteiligung dieser Verkehrsunternehmen erforderlichen Genehmigungen.

Artikel 5. Lieferungen und Leistungen fiir Vorhaben, die aus dem Darlehen
finanziert werden, sind beschrinkt auf den deutschen Geltungsbereich dieses
Abkommens &ffentlich auszuschreiben, soweit nicht im Einzelfall etwas
Abweichendes festgelegt wird.

Artikel 6. Die Regierung der Bundesrepublik Deutschland legt besonderen
Wert darauf, daB bei den sich aus der Darlehensgewihrung ergebenden
Lieferungen und Leistungen die wirtschaftlichen Mdglichkeiten des Landes
Berlin bevorzugt genutzt werden.

Artikel 7. Dieses Abkommen gilt mit Ausnahme der Bestimmungen des
Artikels 4 himsichtlich des Luftverkehrs auch fiir das Land Berlin, sofern mcht
die Regierung der Bundesrepublik Deutschland gegeniiber der Regierung von
Jamaika innerhalb von drei Monaten nach Inkrafttreten des Abkommens eine
gegenteilige Erklirung abgibt.

Artickel 8. Dieses Abkommen tritt am Tage seiner Unterzeichnung in
Kraft.

GESCHEHEN zu Kingston am 14. Dezember 1979 in zwei Urschriften, jede in
deutscher und englischer Sprache, wobei jeder Wortlaut gleichermaBen
verbmdlich ist.

Fiir die Regierung der Bundesrepublik Deutschland:
Dr. KLAUS TIMMERMANN

Fiir die Regierung von Jamaika:
ERIC BELL
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AGREEMENT' BETWEEN THE GOVERNMENT OF JAMAICA AND
THE GOVERNMENT OF THE FEDERAL REPUBLIC OF
GERMANY CONCERNING FINANCIAL CO-OPERATION

The Government of Jamaica and the Government of the Federal Republic of
Germany,

In the spirit of the friendly relations existing between Jamaica and the
Federal Republic of Germany,

Desiring to strengthien and intensify those friendly relations through financial
co-operation m a spirit of partnership,

Aware that the maintenance of those relations constitutes the basis of this
Agreement,

Intending to contribute to social and economic development in Jamaica,
Have agreed as follows:

Article 1. (1) The Government of the Federal Republic of Germany shall
enable the Government of Jamaica or another borrower to be determined jointly
by the two Governments to raise with the Kreditanstalt fiir Wiederaufbau
(Development Loan Corporation), Frankfurt/Main, a loan of up to DM 6,400,000
(six million four hundred thousand Deutsche Mark) for the project “Supply of
fishing vessels”.

(2) The Government of the Federal Republic of Germany states its readiness
in principle, on the basis of existing national guidelines and provided the other
conditions for cover are met, to assume guarantees up to a maximum amount of
DM 3,100,000 (three million one hundred thousand Deutsche Mark) in respect of
that part of the order-value not financed from the loan under financial
co-operation for export transactions concluded in impleinentation of the project
referred to in paragraph 1 above by companies having their place of business in
the German area of application of this Agreement.

The following articles of this Agreement shall also apply to the loan granted
in addition to that granted under financial co-operation, provided the
Kreditanstalt fiir Wiederaufbau is the lender.

Article 2. (1) The utilization of the loan as well as the terms and conditions
on which it is granted shall be governed by the provisions of the agreements to be
concluded between the borrower and the Kreditanstalt fiir Wiederaufbau, which
sGhall be subject to the laws and regulations applicable in the Federal Republic of

ermany.

(2) The Government of Jamaica, insofar as it is not itself the borrower, shall
guarantee to the Kreditanstalt fiir Wiederaufbau all payments in Deutsche Mark
to be made in fulfilment of the borrower’s liabilities under the agreements to be
concluded pursuant to paragraph 1 above.

Article 3. The Government of Jamaica shall exempt the Kreditanstalt fiir
Wiederaufbau from all taxes and other public charges levied in Jamaica in
connection with the conclusion and impleinentation of the agreements to be
concluded pursuant to article 2 of the present Agreement.

' Came into force on 14 December 1979 by signature, in accordance with article 8.
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Article 4. The Government of Jamaica shall allow passengers and suppliers
free choice of transport enterprises for such transportation by sea or air of
persons and goods as results from the granting of the loan, abstain from taking
any measures that might exclude or impair the participation on equal terms of
transport enterprises having their place of business in the German area of
application of this Agreement, and grant any necessary permits for the
participation of such enterprises.

Article 5. Supplies and services for projects financed from the loan shall,
unless otherwise provided for in individual cases, be subject to public tender
restricted to the German area of application of this Agreement.

Article 6. With regard to supplies and services resulting from the granting
of the loan, the Government of the Federal Republic of Germany attaches
particular importance to preferential use being made of the economic potential of
Land Berlin.

Article 7. With the exception of those provisions of article 4 which refer to
air transport, this Agreement shall also apply to Land Berlin, provided that the
Government of the Federal Republic of Germany does not make a contrary
declaration to the Government of Jamaica within three months of the date of entry
into force of this Agreement.

Article 8. This Agreement shall enter into force on the date of signature
thereof.

DONE at Kingston on [14 December 1979] in duplicate in the English and
German languages, both texts being equally authentic.

For the Government For the Government
of Jamaica: of the Federal Republic of Germany:
[Signed — Signé ]’ [Signed — Signé]*

! Signed by Eric Bell —Signé par Eric Bell. )
? Signed by Dr. Klaus Timmermann—Signé par Klaus Timmermann.
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[TRADUCTION — TRANSLATION]

ACCORD' DE COOPERATION FINANCIERE ENTRE LE
GOUVERNEMENT DE LA REPUBLIQUE FEDERALE
D’ALLEMAGNE ET LE GOUVERNEMENT DE LA JAMAIQUE

Le Gouvernement de la République fédérale d’Allemagne et le Gouverne-
ment de la Jamaique,

Dans I’esprit des relations amicales existant entre la République fédérale
d’Allemagne et la Jamaique,

Désireux de consolider et de renforcer ces relations amicales par une
coopération financiére dans un esprit d’association,

Conscients du fait que le maintien de ces relations constitue le fondement du
présent Accord,

Se proposant de favoriser le développement économique et social de la
Jamaique,

Sont convenus de ce qui suit:

Article premier. 1. Le Gouvernement de la République fédérale d’Alle-
magne autorise le Gouvernement de la Jamaique ou un autre emprunteur qui
sera choisi d’un commun accord par les deux gouvernements a contracter aupreés
de la Kreditanstalt fiir Wiederaufbau, de Francfort-sur-le-Main, un emprunt d’un
montant maximal de DM 6 400 000 (six millions quatre cent mille deutsche marks)
pour financer le projet de «fourniture de bateaux de péche».

2. Le Gouvernement de la République fédérale d’Allemagne s’est déclaré
prét, en principe, dans le cadre des directives nationales en vigneur et A condition
que les autres conditions de couverture soient remplies, 2 assumer, pour la partie
de la commande non financée par le prét accordé au titre de la coopération
financiere, des cautions d’un montant maximal de DM 3 100 000 (trois millions
cent mille deutsche marks), a I’égard des transactions A I’exportation conclues
pour I’exécution du projet visé au paragraphe 1 ci-dessus par des entreprises
ayant leur siége dans le champ d’application allemand du présent Accord. Les
articles suivants du présent Accord s’appliqueront au prét qui devrait étre
consenti en plus de celui accordé au titre de la coopération financiére, dans la
mesure ol la Kreditanstalt fiir Wiederaufbau serait le préteur.

Article 2. 1. L’utilisation de ’emprunt et les conditions auxquelles il est
accordé sont déterminées par les dispositions des contrats que concluront
I'emprunteur et la Kreditanstalt fiir Wiederaufbau, lesquels seront soumis aux lois
et réglements applicables en République fédérale d’Allemagne.

2. Le Gouvernement de la Jamaique, dans la mesure ol il n’est pas lui-méme
I’emprunteur, garantit 3 1a Kreditanstalt fiir Wiederaufbau tous les versements en
deutsche marks qui doivent étre effectués en exécution des obligations qu’il aura
contractées en vertu des contrats qui seront conclus en application du
paragraphe 1 ci-dessus.

! Entré en vigueur le 14 décembre 1979 par la signature, conformément 2 I'article 8.
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Article 3. Le Gouvernement de la Jamaique exempte la Kreditanstalt fiir
Wiederaufbau de tous imp0ts et autres redevances publiques pergus a la Jamaique
au moment de 1a conclusion ou pendant I’exécution des contrats visés a I’article 2
du présent Accord.

Article 4. S’agissant du transport par voie maritime ou aérienne des
personnes et des biens admis & la Jamaique comme suite 4 1’octroi du prét, le
Gouvernement de la Jamaique laissera aux passagers et aux fournisseurs toute
liberté pour le choix des entreprises de transport, ne prendra pas de mesures
interdisant ou restreignant la participation sur un pied d’égalité d’entreprises de
transport ayant leur siege dans le champ d’ apphcatlon allemand du présent
Accord et accordera, le cas échéant, les autorisations nécessaires pour la
participation desdites entreprises.

Article 5. Sauf dispositions contraires applicables A des cas d’espéce, les
biens et services destinés a des projets financés au moyen de 1’emprunt font
I’objet d’une adjudication publique restreinte a 1a zone d’application allemande du
présent Accord.

Article 6. S’agissant des biens et des services financés au moyen du prét, le
Gouvernement de la République fédérale d’ Allemagne attache une importance
particuliere & ce que la préférence soit donnée a I'utilisation du potentiel
économique du Land Berlin.

Article 7. Exception faite des dispositions de I'article 4 qui ont trait aux
transports aériens, le présent Accord s’applique également au Land Berlin, 2
moins que le Gouvernement de la République fédérale d’ Allemagne n’adresse une
déclaration en sens contraire au Gouvernement de la Jamaique dans les trois mois
suivant la date d’entrée en vigueur du présent Accord.

Article 8. Le présent Accord entrera en vigueur 3 la date de sa signature.

FAIT A Kingston, le 14 décembre 1979, en deux exemplaires, en allemand et
en anglais, les deux textes faisant également foi.

Pour le Gouvernement de la République fédérale d’Allemagne :
[Signé]
KLAUS TIMMERMANN

Pour le Gouvernement de la Jamaique:

[Signé]
ERIC BELL
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ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDES-
REPUBLIK DEUTSCHLAND UND DER REGIERUNG DER
REPUBLIK ZYPERN UBER FINANZIELLE ZUSAMMEN-

ARBEIT

Die Regierung der Bundesrepublik Deutschland und die Regierung der
Republik Zypern,

im Geiste der bestehenden freundschaftlichen Beziechungen zwischen der
Bundesrepublik Deutschland und der Republik Zypern,

in dem Wunsche, diese freundschaftlichen Beziehungen durch part-
nerschaftliche Zusammenarbeit zu festigen und zu vertiefen,

im BewuBtsein, da8 die Aufrechterhaltung dieser Beziehungen die Grundlage
dieses Abkommens ist,

in der Absicht, zur sozialen und wirtschaftlichen Entwicklung in der Republik
Zypern beizutragen,

sind wie folgt iibereingekommen:

Artikel 1. Die Regierung der Bundesrepublik Deutschland erméglicht es der
Regierung der Republik Zypern, bei der Kreditanstalt fiir Wiederaufbau,
Frankfurt/Main, fiir das Vorhaben ,,Wasserversorgung Nikosia“ ein Darlehen bis
zur Héhe von 10 000 000,—DM (in Worten: zehn Millionen Deutsche Mark)
aufzunehmen.

Artikel 2. Die Verwendung dieses Darlehens sowie die Bedingungen, zu
denen es gewihrt wird, bestimmen die zwischen dem Darlehensnehmer und der
Kreditanstalt fiir Wiederaufbau zu schlieBenden Vertrige, die den in der
Bundesrepublik Deutschland geltenden Rechtsvorschriften unterliegen.

Artikel 3. Die Regierung der Republik Zypern stellt die Kreditanstait fiir
Wiederaufbau von simtlichen Steuern und sonstigen éffentlichen Abgaben frei,
die im Zusammenhang mit AbschluB und Durchfiihrung der in Artikel 2
erwihnten Vertrige in der Republik Zypern erhoben werden.

Artikel 4. Die Regierung der Republik Zypern iiberlaBt bei den sich aus der
Darlehensgewihrung ergebenden Transporten von Personen und Giitern im See-
und Luftverkehr den Passagieren und Lieferanten die freie Wahl der
Verkehrsunternehmen, trifft keine MaSnahmen, welche die gleichberechtigte
Beteiligung der Verkehrsunternehmen mit Sitz in dem deutschen Geltungsbereich
dieses Abkommens ausschlieBen oder erschweren und erteilt gegebenenfalls die
fiir eine Beteiligung dieser Verkehrsunternehmen erforderlichen Genehmigungen.

Artikel 5. Lieferungen und Leistungen fiir Vorhaben, die aus dem Darlehen
finanziert werden, sind international 6ffentlich auszuschreiben, soweit mcht im
Einzelfall etwas Abweichendes festgelegt wird.

Artikel 6. Die Regierung der Bundesrepublik Deutschland legt besonderen
Wert darauf, daB bei den sich aus der Darlehensgewiihrung ergebenden
Lieferungen und Leistungen die wirtschaftlichen Méglichkeiten des Landes
Berlin bevorzugt genutzt werden.
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Artikel 7. 'Mit Ausnahme der Bestimmungen des Artikels 4 hinsichtlich des
Luftverkehrs gilt dieses Abkommen auch fiir das Land Berlin, sofern nicht die
Regierung der Bundesrepublik Deutschland gegeniiber der Regierung der
Republik Zypern innerhalb von drei Monaten nach Inkrafttreten des Abkommens
eine gegenteilige Erklarung abgibt.

Artikel 8. Dieses Abkommen tritt am Tage seiner Unterzeichinung in Kraft.

GESCHEHEN zu Nikosia am 16. Januar 1980 in zwei Urschriften, jede in
deutscher und englischer Sprache, wobei jeder Wortlaut gleichermaBen
verbindlich ist.

Fiir die Regierung der Bundesrepublik Deutschland:
G. SOHNKE

Fiir die Regierung der Republik Zypern:
N. A. ROLANDIS
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AGREEMENT' BETWEEN THE GOVERNMENT OF THE REPUB-
LIC OF CYPRUS AND THE GOVERNMENT OF THE FEDERAL
REPUBLIC OF GERMANY CONCERNING FINANCIAL CO-
OPERATION

The Government of the Republic of Cyprus and the Government of the
Federal Republic of Germany,

In the spirit of the friendly relations existing between the Republic of Cyprus
and the Federal Republic of Germany,

Desiring to strengthen and intensify those friendly relations through financial
co-operation in a spirit of partnership,

Aware that the maintenance of those relations constitutes the basis of this
Agreement,

Intending to contribute to social and economic development in the Republic
of Cyprus,

Have agreed as follows:

Article 1. The Government of the Federal Republic of Germany shall
enable the Government of the Republic of Cyprus to raise with the Kreditanstalt
fiir Wiederaufbau (Development Loan Corporation), Frankfurt/Main, a loan up to
DM 10,000,000 (ten million Deutsche Mark) for the project “Nicosia Water

Supply”.

Article 2. The utilization of the loan as well as the terms and conditions on
which it is granted shall be governed by the provisions of thie agreements to be
concluded between the borrower and the Kreditanstalt fiir Wiederaufbau, which
shall be subject to the laws and regulations applicable in the Federal Republic of
Germany.

Article 3. The Government of the Republic of Cyprus shall exempt the
Kreditanstalt fiir Wiederaufbau from all taxes and other public charges levied in
the Republic of Cyprus in connection with the conclusion and implementation of
the agreements to be concluded pursuant to article 2 of the present Agreement.

Article 4. The Government of the Republic of Cyprus shall allow
passengers and suppliers free choice of transport enterprises for such
transportation by sea or air of persons and goods as results from the granting of
the loan, abstain from taking any measures that might exclude or impair the
participation on equal terms of transport enterprises having their place of business
in the German area of application of this Agreement, and grant any necessary
permits for the participation of such enterprises.

Article 5. Supplies and services for projects financed from the loan shall,
unless otherwise provided for in individual cases, be subject to international public
tender.

Article 6. With regard to supplies and services resulting from the granting
of the loan, the Government of the Federal Republic of Germany attaches

! Came into force on 16 January 1980 by signature, in accordance with article 8.
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particular importance to preferential use being made of the economic potential of
Land Berlin.

Article 7. With the exception of those provisions of article 4 which refer to
air transport, this Agreement shall also apply to Land Berlin, provided that the
Government of the Federal Republic of Germany does not make a contrary
declaration to the Government of the Republic of Cyprus within three months of
the date of entry into force of this Agreement.

Article 8. This Agreement shall enter into force on the date of signature
thereof.

DONE at Nicosia on 16th January 1980 in duplicate in the English and
German languages, both texts being equally authentic.

For the Government For the Government
of the Republic of Cyprus: of the Federal Republic of Germany:
[Signed — Signé]! [Signed — Signé]?

! Signed by N. A. Rolandis— Signé par N. A. Rolandis.
* Signed by G. S6hnke—Signé par G. Sohnke.
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[TRADUCTION — TRANSLATION]

ACCORD! DE COOPERATION FINANCIERE ENTRE LE
GOUVERNEMENT DE LA REPUBLIQUE FEDERALE
D’ALLEMAGNE ET LE GOUVERNEMENT DE LA REPU-
BLIQUE DE CHYPRE

Le Gouvernement de la République fédérale d’Allemagne et le Gouverne-
ment de la République de Chypre,

Dans I’esprit des relations amicales existant entre la République fédérale
d’Allemagne et la République de Chypre,

Désireux de consolider et de renforcer ces relations amicales par une
coopération financiére dans un esprit d’association,

Conscients du fait que le maintien de ces relations constitue le fondement du
présent Accord,

Se proposant de favoriser le développement. économique et social de la
République de Chypre,

Sont convenus de ce qui suit:

Article premier. Le Gouvernement de la République fédérale d’ Allemagne
autorise le Gouvernement de la République de Chypre 3 contracter auprés de la
Kreditanstalt fiir Wiederaufbau, de Francfort-sur-le-Main, un emprunt d’un
montant maximal de DM 10 000 000 (dix millions de deutsche marks) destiné a
fmancer le projet « Approvisionnement en eau de Nicosie ».

Article 2. L’utilisation de I’emprunt et les conditions auxquelles il est
accordé sont déterminées par les dispositions des contrats que concluront
I’emprunteur et la Kreditanstalt fiir Wiederaufbau, lesquels seront soumis aux lois
et réglements applicables en République fédérale d’Allemagne.

Article 3. Le Gouvernement de la République de Chypre exempte la
Kreditanstalt fiir Wiederaufbau de tous imp6ts et autres redevances publiques
pergus dans la République de Chypre au moment de la conclusion ou pendant
I'exécution des contrats visés & I'article 2 du présent Accord.

Article 4. S’agissant du transport par voie maritime ou aérienne des
personnes et des biens admis 3 Chypre comme suite i I'octroi du prét, le
Gouvernement de la République de Chypre laissera aux passagers et aux
fournisseurs toute liberté pour le choix des entreprises de transport, ne prendra
pas de mesures interdisant ou restreignant la participation sur un pied d’égalité
d’entreprises de transport ayant leur si¢ge dans le champ d’application allemand
du présent Accord et accordera, le cas échéant, les autorisations nécessaires pour
la participation desdites entreprises.

Article 5. Sauf dispositions contraires applicables 3 des cas d’espece, les
biens et services destinés A des projets financés au moyen de I’emprunt font
Pobjet d’une adjudication publique internationale.

' Entré en vigueur le 16 janvier 1980 par la signature, conformément 2 l'article 8.
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Article 6. S’agissant des biens et des services financés au moyen du prét, le
Gouvernement de la République fédérale d’Allemagne attache une importance
particuliere & ce que la préférence soit donnée i [I'utilisation du potentiel
économique du Land Berlin.

Article 7. Exception faite des dispositions de ’article 4 qui ont trait aux
transports aériens, le présent Accord s’applique également au Land Berlin, 2
moins que le Gouvernement de la République fédérale d’ Allemagne n’adresse une
déclaration en sens contraire au Gouvernement de la République de Chypre dans
les trois mois suivant la date d’entrée en vigneur du présent Accord.

Article 8. Le présent Accord entrera en vigneur a la date de sa signature.

FAIT A Nicosie, le 16 janvier 1980, en deux exemplaires, en allemand et en
anglais, les deux textes faisant également foi.
Pour le Gouvernement de la République fédérale d’Allemagne :
[Signé]
G. SOHNKE
Pour le Gouvernement de la République de Chypre:

[Signé]
N. A. ROLANDIS
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[GERMAN TEXT — TEXTE ALLEMAND]

ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDES-
REPUBLIK DEUTSCHLAND UND DER REGIERUNG DER
REPUBLIK PERU UBER FINANZIELLE ZUSAMMENARBEIT

Die Regierung der Bundesrepublik Deutschland und die Regierung der
Republik Peru,

im Geiste der bestehenden freundschaftlichen Beziehungen zwischen der
Bundesrepublik Deutschland und der Republik Peru,

in dem Wunsche, diese freundschaftlichen Beziehungen durch part-
nerschafthiche Finanzielle Zusammenarbeit zu festigen und zu vertiefen,

im BewuBtsein, daB die Aufrechterhaltung dieser Beziehungen die Grundlage
dieses Abkommens ist,

in der Absicht, zur sozialen und wirtschaftlichen Entwicklung in Peru
beizutragen,

sind wie folgt iibereingekommen:

Artikel 1. Die Regierung der Bundesrepublik Deutschland erméoglicht es der
Regierung der Republik Peru, bei der Kreditanstalt fiir Wiederaufbau, Frankfurt
am Main, fiir das Bewidsserungsvorhaben Jequetepeque ein weiteres Darlehen bis
zu 30 Millionen DM (in Worten: dreiBig Millionen Deutsche Mark) aufzunehmen.

Artikel 2. Die Verwendung dieses Darlehens sowie die Bedingungen, zu
denen es gewihrt wird, bestimmen die zwischen dem Darlehensnehmer und der
Kreditanstalt fiir Wiederaufbau zu schlieBenden Vertrige, die den in der
Bundesrepublik Deutschland geltenden Rechtsvorschriften unterliegen.

_ Artikel 3. Die Regierung der Republik Peru stellt die Kreditanstalt fiir
Wiederaufbau von sidmtlichen Steuern und sonstigen 6ffentlichen Abgaben frei,
die im Zusammenhang mit Abschluf und Durchfiihrung der in Artikel 2
erwihnten Vertrige in Peru erhoben werden.

Artikel 4. Die Regierung der Republik Peru iiberlaft bei den sich aus der
Darlehensgewihrung ergebenden Transporten von Personen und Giitern im See-
und Luftverkehr den Passagieren und Lieferanten die freie Walil der
Verkehrsunternehmen, trifft keine MaBnahmen welche die gleichberechtigte
Beteiligung der Verkehrsunternehmen mit Sitz in dem deutschen Geltungsbereich
dieses Abkommens ausschlieBen oder erschweren, und erteilt gegebenenfalls die
fiir eine Beteiligung dieser Verkehrsunternehmen erforderlichen Genehmigungen.

Artikel 5. Lieferungen und Leistungen fiir Vorhaben, die aus dem Darlehen
finanziert werden, sind international 6ffentlich auszuschreiben, soweit nicht im
Einzelfall etwas Abweichendes festgelegt wird.

Artikel 6. Die Regierung der Bundesrepublik Deutschland legt besonderen
Wert darauf, daB bei den sich aus der Darlehensgewdhrung ergebenden
Lieferungen und Leistungen die wirtschaftlichen Moglichkeiten des Landes
Berlin bevorzugt genutzt werden.
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Artikel 7. Mit Ausnahme der Bestimmungen des Artikels 4 hinsichtlich des
Luftverkehrs gilt dieses Abkommen auch fiir das Land Berlin, sofern nicht die
Regierung der Bundesrepublik Deutschland gegeniiber der Regierung der
Republik Peru innerhalb von drei Monaten nach Inkrafttreten des Abkomimens
eme gegenteilige Erklirung abgibt.

Artikel 8. Dieses Abkomimen tritt am Tage seiner Unterzeichnung in Kraft.

GESCHEHEN zu Lima am einundzwanzigsten Januar neunzehnhundert-
achtzig, in zwei Urschriften, jede in deutscher und spanischer Sprache, wobei
jeder Wortlaut gleichermaBen verbindlich ist.

Fiir die Regierung der Bundesrepublik Deutschland:
HANS-WERNER LOECK
Botschafter der Bundesrepublik Deutschland

Fiir die Regierung der Republik Peru:
ARTURO GARCIA
AuBenminister von Peru
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[SPANISH TEXT — TEXTE ESPAGNOL]

CONVENIO ENTRE EL GOBIERNO DE LA REPUBLICA FEDERAL
DE ALEMANIA Y EL GOBIERNO DE LA REPUBLICA DEL
PERU SOBRE COOPERACION FINANCIERA

El Gobierno de la Repiblica Federal de Alemania y el Gobierno de la
Republica del Peri,

En el espiritu de las relaciones amistosas existentes entre la Repiiblica
Federal de Alemania y la Repiblica del Peri,

En el deseo de consolidar e intensificar estas relaciones amistosas por medio
de una cooperacién financiera entre compartes,

Conscientes de que el mantenimiento de estas relaciones constituye la base
del presente Convenio,

Con el propésito de contribuir al desarrollo social y econémico en el Pera,
Han convenido en lo siguiente:

Articulo 1. (1) El Gobierno de la Repiblica Federal de Alemania otorgara al
Gobierno de la Repiiblica del Perii la posibilidad de contratar con el Kreditanstalt
fiir Wiederaufbau (Instituto de Crédito para la Reconstruccién), Frankfurt/Main,
un nuevo préstanio hasta la suma de 30 millones DM (en letra: treinta millones
Deutsche Mark) para el “Proyecto de riego Jequetepeque”.

Articulo 2. (1) El empleo de este préstamo, asi como las condiciones de su
concesién, se fijaran por los contratos que habrin de concertarse entre el
prestatario y el Kreditanstalt fiir Wiederaufbau, contratos que estaran sujetos a
las disposiciones legales vigentes en la Repiiblica Federal de Alemania.

Articulo 3. El Gobierno de la Repiiblica del Pert eximira al Kreditanstalt
fiir Wiederaufbau de todos los impuestos y demas gravamenes piiblicos que se
devenguen en el Perd en relacién con la concertacion y ejecucién de los contratos
que habrdn de concluirse conforme al articulo 2.

Articulo 4. Respecto a los transportes maritinios y aéreos de personas y
mercancias resultantes de la concesion del préstamo, el Gobierno de la Repiblica
del Perii permitirA a los pasajeros y proveedores elegir libremente entre las
enipresas de transporte, no adoptari medidas que excluyan o dificulten la
participacién de las empresas de transporte con sede en el irea alemana de
aplicacién del presente Convenio y otorgard en su caso las autorizaciones
necesarias para la participacién de esas empresas de transporte.

Articulo 5. Los suministros y prestaciones para proyectos que se financien
con el préstamo deberdn sacarse a licitacidn piiblica internacional sienipre que no
se convenga algo diferente para casos especiales.

Articulo 6. El Gobierno de la Repiblica Federal de Alemania tiene especial
interés en que en los suministros y prestaciones que resultaren de la concesion del
préstamo se utilicen con preferencia las posibilidades econémicas del Land
Berlin.
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Articulo 7. Con excepcién de las disposiciones del articulo 4 en lo referente
a los transportes aéreos, el presente Convenio se aplicard también al Land
Berlin en tanto que el Gobierno de la Republica Federal de Alemania no haga una
declaracién en contrario al Gobierno de la Repiblica del Perti dentro de los tres
meses siguientes a la entrada en vigor del presente Convenio.

Articulo 8. El presente Convemo entrara en vigor el dia de su firma.

HECHO en Lima, el veintiuno de enero de mil novecientos ochenta, en dos
ejemplares, en aleman y espafiol, siendo ambos textos igualmente validos.

Por el Gobierno Por el Gobierno
de la Repiblica Federal de Alemania: de la Reptblica del Peri:
HANS-WERNER LOECK ARTURO GARCIA
Embajador de la Repiblica Federal Ministro de Relaciones Exteriores

de Alemania en el Perd
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[TRANSLATION —TRADUCTION]

AGREEMENT' BETWEEN THE GOVERNMENT OF THE FED-
ERAL REPUBLIC OF GERMANY AND THE GOVERNMENT OF
THE REPUBLIC OF PERU CONCERNING FINANCIAL CO-
OPERATION

The Government of the Federal Republic of Germany and the Government
of the Republic of Peru,

In the spirit of the friendly relations existing between the Federal Republic of
Germany and the Republic of Peru,

Desiring to strengthen and enhance thiese friendly relations through financial
co-operation as partners,

Aware that the 1naintenance of these relations constitutes the basis of this
Agreeinent,

Intending to contribute to social and economic development in Peru,
Have agreed as follows:

Article 1. The Government of the Federal Republic of Germany shall
enable the Government of the Republic of Peru to obtain from the Kreditanstalt
fiir Wiederaufbau, Frankfurt am Main, for the “Jequetepeque Irrigation Project”,
a further loan of up to DM 30 million (thirty million Deutsche Mark).

Article 2. The utilization of this loan as well as the terms and conditions on
which it is granted shall be governed by the contracts to be concluded between the
borrower and the Kreditanstalt fiir Wiederaufbau, which shall be subject to the
laws and regulations applicable mm the Federal Repubhc of Germany.

Article 3. The Government of the Republic of Peru shall exempt the
Kreditanstalt fiir Wiederaufbau from all taxes and other fiscal charges levied in
Pern in connection with the conclusion and implementation of the contracts
referred to in article 2.

Article 4. The Government of the Republic of Peru shall allow passengers
and suppliers free choice of transport enterprises for such transport by sea and air
of persons and goods as results from the granting of the loan, refrain from taking
any measures that might exclude or impede the participation on equal terms of
transport enterprises having their principal place of business in the German area
of application of this Agreement, and grant any necessary permits for the
participation of such enterprises.

Article 5. Supplies and services for projects financed from the loan shall,
unless otherwise provided for in individual cases, be subject to international
public tender.

Article 6. With regard to supplies and services resulting fromn the granting
of the loan, the Government of the Federal Republic of Germany attaches
particular importance to preference being given to the economic potential of Land
Berlin.

! Came into force on 21 January 1980 by signature, in accordance with article 8.

Vol. 1245, 1-20304



1981 United Nations— Treaty Series e Nations Unies— Recueil des Traités 153

Article 7. With the exception of those provisions of article 4 which refer to
air transport, this Agreement shall also apply to Land Berlin, provided that the
Government of the Federal Republic of Germany does not make a declaration to
the contrary to the Government of the Republic of Peru within threc months of
the date of entry into force of this Agreemecnt.

Article 8. This Agreement shall enter into force on the date of its signature.

DONE at Lima on 21 January 1980, in duplicate, in the German and Spanish
languages, both texts being equally authentic.

For the Government of the Federal Republic of Germany:
HANS-WERNER LOECK
Ambassador of the Fedcral Republic of Germany

For the Government of the Republic of Peru:
ARTURO GARCIA
Minister for Foreign Affairs of Peru
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[TRADUCTION — TRANSLATION]

ACCORD' DE COOPERATION FINANCIERE ENTRE LE
GOUVERNEMENT DE LA REPUBLIQUE FEDERALE
D’ALLEMAGNE ET LE GOUVERNEMENT DE LA REPU-
BLIQUE DU PEROU

Le Gouvernement de la République fédérale d’ Allemagne et le Gouverne-
ment de la République du Pérou,

Dans I’esprit des relations amicales qui existent entre la République fédérale
d’Allemagne et la République du Pérou,

Désireux de renforcer et d’approfondir ces relations amicales par une
coopération financiére entre associés,

Conscients que le maintien de ces relations forme la base du présent Accord,

Se proposant de contribuer au développement social et économique au
Péroun,

Sont convenus de ce qui suit:

Article premier. Le Gouvernement de la République fédérale d’Alle-
magne accorde au Gouvernement de la République du Pérou la possibilité de
contracter aupreés de la Kreditanstalt fiir Wiederaufbau de Francfort-sur-le-Main
un nouvel emprunt d’un montant maximal de trente millions de deutsche marks
destiné au «Projet d’irrigation de Jequetepeque ».

Article 2. L’utilisation de cet emprunt et les modalités d’octroi seront
déterminées par les contrats 4 conclure entre I’emprunteur et la Kreditanstalt fiir
Wiederaufbau, dans le cadre de la législation en vigueur dans la République
fédérale d’Allemagne.

Article 3. Le Gouvernement de la République du Pérou exonérera la
Kreditanstalt fiir Wiederaufbau de tous impdts et autres taxes qui seraient a
percevoir au Pérou i 'occasion de la conclusion ou de I’exécution des contrats
visés a l'article 2.

Article 4. En ce qui concerne le transport maritime ou aérien de personnes
et de marchandises qui résulte de ’octroi des crédits, le Gouvernement de la
République du Pérou laissera aux passagers et aux fournisseurs le libre choix des
entreprises de transport ; il ne prendra aucune mesure susceptible d’exclure ou de
restremdre la participation, sur un pied d’égalité, des enu'epnses de transport
ayant leur si¢ge dans le domaine d’ apphcatlon allemand du présent Accord et
délivrera, le cas échéant, les autorisations nécessaires i la participation de ces
entreprises.

Article 5. Les livraisons et prestations destinées aux projets financés au
moyen de ’emprunt feront I’objet d’un appel d’offres international, & moins qu’il
n’en soit disposé autrement dans certains cas d’espéce.

Article 6. S’agissant des livraisons et prestations qui résultent de 1’octroi
des crédits, le Gouvernement de la République fédérale d’ Allemagne attaclie une

' Entré en vigueur le 21 Janvier 1980 par la signature, conformément & I’article 8.
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importance particulidre 4 ce qu'on utilise de préférence les possibilités
économiques du Land Berlin.

Article 7. A I’exception des dispositions de I'article 4 relatives au transport
aérien, le présent Accord s’appliquera également au Land Berlin, sauf déclaration
contraire faite par le Gouvernement de la République fédérale d’Allemagne au
Gouvernement de la République du Pérou dans les trois mois qui suivront ’entrée
en vigueur de I'Accord.

Article 8. Le présent Accord entrera en vigueur & la date de sa signature.
FAIT & Lima, le 2] janvier 1980, en deux exemplaires originaux, chacun en
allemand et en espagnol, les deux textes faisant également foi.
Pour le Gouvernement de la République fédérale d’Allemagne:
L’Ambassadeur de la République fédérale d’Allemagne,
HANS-WERNER LOECK

Pour le Gouvernement de la République du Pérou:
Le Ministre des relations extérieures du Pérou,
ARTURO GARCIA
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[GERMAN TEXT — TEXTE ALLEMAND)]

ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDES-
REPUBLIK DEUTSCHLAND UND DER REGIERUNG DER
REPUBLIK PERU UBER FINANZIELLE ZUSAMMENARBEIT

Die Regierung der Bundesrepublik Deutschland und die Regierung der
Republik Peru,

im Geiste der bestehenden freundschaftlichen Beziehungen zwischen der
Bundesrepublik Deutschland und der Republik Peru.

in dem Wunsche, diese freundschaftlichen Beziehungen durch fruchtbare
Zusammenarbeit auf dem Gebiete der Entwicklungshilfe zu festigen und zu
vertiefen.

im BewuBtsein, daB die Aufrechterhaltung dieser Beziehungen die Grundlage
dieses Abkommens ist,

in der Absicht, zur wirtschaftlichen und sozialen Entwicklung in Peru
beizutragen,

sind wie folgt iibereingekommen:

Artikel 1. (1) Die Regierung der Bundesrepublik Deutschland erméglicht es
der Regierung der Republik Peru oder einem anderen von beiden Regierungen
gemeinsam auszuwihlenden Darlehensnehmer, bei der Kreditanstalt fiir
Wiederaufbau, Frankfurt/Main, fiir das Programm ,,Bewisserungsvorhaben
sidliche Andenzone*, wenn nach Priifung die Forderungswiirdigkeit festgestellt
worden ist, ein Darlehen bis zu 15 Millionen DM (in Worten finfzehn Mllhonen
Deutsche Mark) aufzunelimen.

(2) Das in Absatz | bezeichnete Programm kann im Einvernehmen zwischen
der Regierung der Bundesrepublik Deutschland und der Regierung der Republik
Peru durch andere Vorhaben ersetzt werden.

Artikel 2. (1) Die Verwendung dieses Darlehens sowie die Bedingungen, zu
denen es gewahrt wird, bestimmen die zwischen dem Darlehensnehmer und der
Kreditanstalt fiir Wiederaufbau abzuschlieBenden Vertrige, die den in der
Bundesrepublik Deutschland geltenden Rechtsvorschriften unterliegen.

(2) Die Regierung der Republik Peru, soweit si¢ nicht selbst Dar-
lehensnehinerin ist, wird gegeniiber der Kreditanstalt fiir Wiederaufbau alle
Zahlungen in Deutscher Mark in Erfiilllung von Verbindlichkeiten des
Darlehensnehmers aufgrund der nach Absatz 1 abzuschlieBenden Vertrige
garantieren.

Artikel 3. Die Regierung der Republik Peru stellt die Kreditanstalt fiir
Wiederaufbau von simtlichen Steuern und sonstigen o6ffentlichen Abgaben frei,
die bei Abschluff oder Durchfiihrung der in Artikel 2 erwdhinten Vertrige in Peru
erhoben werden.

Artikel 4. Die Regierung der Republik Peru iiberliBt bei den sich aus der
Darlehensgewahrung ergebenden Transporten von Personen und Giitern im See-
und Luftverkehr den Passagieren und Lieferanten die freie Wahl der
Verkehrsunternehmen, trifft keine MaBnahmen, welche die gleichberechtigte
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Beteiligung der Verkehrsunternehmen mit Sitz in dem deutschen Geltungsbereich
dieses Abkommens ausschlieBen oder erschweren, und erteilt gegebenenfalls die
fiir eine Beteiligung dieser Verkehrsunternehmen erforderlichen Genehmigungen.

Artikel 5. Lieferungen und Leistungen fiir Vorhaben, die aus dem Darlehen
finanziert werden, sind international 6ffentlich auszuschreiben, soweit nicht im
Einzelfall etwas Abweichendes festgelegt wird.

Artikel 6. Die Regierung der Bundesrepublik Deutschland legt besonderen
Wert darauf, daB bei den sich aus der Darlehensgewidhrung ergebenden
Lieferungen die Erzeugnisse der Industrie des Landes Berlin bevorzugt
beriicksichtigt werden.

Artikel 7. Mit Ausnahme der Bestimmungen des Artikels 4 hinsichtlich des
Luftverkehrs gilt dieses Abkommen auch fiir das Land Berlin, sofern nicht die
Regierung der Bundesrepublik Deutschland gegeniiber der Regierung der
Republik Peru innerhalb von drei Monaten nach Inkrafttreten des Abkommens
eine gegenteilige Erklirung abgibt.

Artikel 8. Dieses Abkommen tritt am Tage seiner Unterzeichnung in Kraft.

GESCHEHEN zu Lima am siebenundzwanzigsten Mérz neunzehnhundert-
achtzig in zwei Urschriften, jede in deutscher und spanischer Spache, wobei
jeder Wortlaut gleichermaBlen verbindlich ist.

Fiir die Regierung der Bundesrepublik Deutschland:
HANS-WERNER LOECK
Botschafter der Bundesrepublik Deutschland

Fiir die Regierung der Republik Peru:
ARTURO GARCfA
Auflenminister von Peru
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[SPANISH TEXT—TEXTE ESPAGNOL]

CONVENIO ENTRE EL GOBIERNO DE LA REPUBLICA FEDERAL
DE ALEMANIA Y EL GOBIERNO DE LA REPUBLICA DEL
PERU SOBRE COOPERACION FINANCIERA

El Gobierno de la Repiblica Federal de Alemania y el Gobierno de la
Repiiblica del Peri,

En el espiritu de las relaciones amistosas existentes entre la Republica
Federal de Alemania y la Repiblica del Peri,

En el deseo de consolidar e intensificar estas relaciones amistosas por medio
de una cooperacién provechosa en el campo de la ayuda al desarrollo,

Conscientes de que el mantenimiento de estas relaciones constituye la base
del presente Convenio,

Con el prop6sito de cooperar al desarrollo econémico y social del Peri,
Han convenido en lo siguiente:

Articulo 1. (1) El Gobierno de la Repiiblica Federal de Alemania otorga al
Gobierno de la Repubhca del Perti, o a otro prestatario elegido conjuntamente por
ambos Gobiernos, os1b111dad de contratar con el Kreditanstalt fiir
Wiederaufbau, Frankfurt Main, para el Programa “Proyecto de regadio en la zona
andina mendlonal” si al examinarlo resulta digno de apoyo, un préstamo hasta la
sumia de 15 millones DM (en letras: quince millones de Deutsche Mark).

(2) El Proyecto indicado en el parrafo anterior podra ser sustituido, de
reciproca conformidad entre el Gobierno de la Repiiblica Federal de Alemania yel
Gobierno de la Repiblica del Peni, por otros proyectos.

Articulo 2. (1) El enipleo de este préstanio, asi como las modalidades de su
concesion, se fijardn por los contratos que habrin de concertarse entre el
prestatario y el Kreditanstalt fiir Wiederaufbau, contratos que estardn sujetos a
las disposiciones legales vigentes en la Repubhca Federal de Alemania.

(2) El Gobierno de 1a Republica del Peri, en el caso de no ser él mismo el
prestatario, garantizara frente al Kreditanstalt fiir Wiederaufbau todos los pagos
en Deutsche Mark, en cumplimiento de los compromisos que el prestatario asuma
en virtud de los contratos de préstamo que se concertarin conforme al parrafo
anterior.

Articulo 3. El Gobierno de la Republica del Pert eximira al Kreditanstalt
fiir Wiederaufbau de todos los impuestos y demads graviamenes piiblicos que se
perciban en el Pert al concertarse o ejecutarse los contratos de préstamo
mencionados en el articulo 2.

Articulo 4. Respecto a los transportes maritimos y aéreos de personas y
niercaderias resultantes de la concesion del préstamo, el Gobierno de la Repiblica
del Peri permitiri a los pasajeros y suministradores elegir libreniente las
empresas de transporte y no tomari medida alguna que excluya o dificulte la
participacion en igualdad de derechos de las empresas de transporte con sede en el
irea alemana de aplicacién del presente Convenio, otorgando en caso dado, las
autorizaciones necesarias para la participacién de estas empresas.
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Articulo 5. Los suministros y servicios para proyectos que hayan de
financiarse con el préstamo deberan ser sacados a concurso ptblico internacional,
a no ser que en un caso particular se estipule otra cosa.

Articulo 6. El Gobierno de la Repiiblica Federal de Alemania concederd
especial importancia a que, en lo que se refiere a los suministros que resultaren de
llix c(()lncesnlén del préstamo se dé preferencia a los productos de la industria del

and Berlin.

Articulo 7. Con excepcibén de las disposiciones del articulo 4 en lo referente
a los transportes aéreos, el presente Convenio se aplicard también al Land Berlin,
en tanto que el Gobierno de la Repiiblica Federal de Alemania no haga una
declaracion en contra al Gobierno de la Reptblica del Pert dentro de los tres
meses siguientes a la entrada en vigor del presente Convenio.

Articulo 8. El presente Convemo entrard en vigor el dia de su firma.

HECHO en Lima, el veintisiete de marzo de mil novecientos ochenta, en dos
ejemplares, en lengua alemana y espafiola, siendo ambos textos—lgualmente
vilidos.

Por el Gobierno Por el Gobierno
de la Republica Federal de Alemama: de la Repiblica del Perii:
HANS-WERNER 1.OECK ARTURO GARCiA

Embajador de la Repiblica Federal Ministro de Relaciones Exteriores
de Alemania en el Pert
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[TRANSLATION — TRADUCTION]

AGREEMENT' BETWEEN THE GOVERNMENT OF THE FED-
ERAL REPUBLIC OF GERMANY AND THE GOVERNMENT OF
THE REPUBLIC OF PERU CONCERNING FINANCIAL CO-
OPERATION

The Government of the Federal Republic of Germany and the Government
of the Republic of Peru,

In the spirit of the friendly relations existing between the Federal Republic of
Germany and the Republic of Peru,

Desiring to strengthen and enhance these friendly relations by fruitful
co-operation in the field of development assistance,

Aware that the maintenance of these relations constitutes the basis for the
present Agreement, .

Intending to promote economic and social development in Peru,
Have agreed as follows:

Article 1. (1) The Government of the Federal Republic of Germany shall
enable the Government of the Republic of Peru, or another borrower to be chosen
jointly by the two Governments, to raise a loan up to a total of DM 15,000,000
(fifteen million Deutsche Mark) with the Kreditanstalt fiir Wiederaufbau,
Frankfurt-on-Main, for the “Irrigation Project in the Southern Andean Region”,
provided that, after examination, the project is deemed worthwhile.

(2) The project referred to in paragraph 1 may be replaced by other projects
if the Government of the Federal Republic of Germany and the Government of
the Republic of Peru so agree.

Article 2. (1) Utilization of this loan as well as the terms and conditions on
which it is granted shall be governed by the contracts to be concluded between the
borrower and the Kreditanstalt fiir Wiederaufbau; such contracts shall be subject
to the legal provisions applicable in the Federal Republic of Germany.

(2) The Government of the Republic of Peru, to the extent that it is not itself
a borrower, shall guarantee to the Kreditanstalt filr Wiederaufbau all payments in
Deutsche Mark in discharge of the borrower’s liabilities under the contracts to be
concluded pursuant to paragraph 1 of this article.

Article 3. The Government of the Republic of Peru shall exempt the
Kreditanstalt fiir Wiederaufbau from all taxes and other fiscal charges levied in
Peru at 2the time of the conclusion or execution of the agreements referred to in
article

Article 4. The Government of the Republic of Peru shall allow passengers
and suppliers free choice of transport enterprises for such transportation of
passengers and goods by sea and air as results from the granting of the loan,
refrain from taking any measures that might exclude or impede the participation,
on an equal footing, of transport enterprises having their principal place of

' Came into force on 27 March 1980 by signature, in accordance with article 8.
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business in the German area of application of this Agreement, and shall grant the
relevant permits that may be necessary for the participation of such transport
enterprises.

Article 5. Supplies and services for projects financed from the loan shall be
subject to international public tender unless otherwise provided in individual
cases.

Article 6. The Government of the Federal Republic of Germany attaches
particular importance, with regard to supplies and services resulting from the
granting of the loan, to preference being given to products of the industry of Land
Berlin.

Article 7. With the exception of those provisions of article 4 which refer to
air transport, this Agreement shall also apply to Land Berlin, provided that the
Government of the Federal Republic of Germany does not make a contrary
declaration to the Government of the Republic of Peru within three months from
the date of entry into force of this Agreement.

Article 8. This Agreement shall enter into force on the date of its signature.
DONE at Lima on 27 March 1980, in duplicate, in the German and Spanish
languages, both texts being equally authentic.
For the Government of the Federal Republic of Germany:
HANS-WERNER LOECK
Ambassador of the Federal Republic of Germany
For the Government of the Republic of Peru:

ARTURO GARCIA
Minister for Foreign Affairs of Peru
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[TRADUCTION — TRANSLATION]

ACCORD' DE COOPERATION FINANCIERE EgJTRE LE GOU-
VERNEMENT DE LA REPUBLIQUE FED élALE D’ALLE-
%4 R%I{JE ET LE GOUVERNEMENT DE LA REPUBLIQUE DU

Le Gouvernement de la République fédérale d’Allemagne et le Gouverne-
ment de la République du Pérou,

Dans I’esprit des relations amicales qui existent entre la République fédérale
d’Allemagne et la République du Pérou,

Désireux de renforcer et d’approfondir ces relations amicales par une
coopération fructueuse dans le domaine de I’aide au développement,

Conscients que le maintien de ces relations forme la base du présent Accord,

Pe Se proposant de contribuer au développement économique et social au
rou, '

Sont convenus de ce qui suit:

Article 1. 1. Le Gouvernement de la R?ublique fédérale d’Allemagne
accorde au Gouvernement de la République du Pérou, ou 2 un autre emprunteur
choisir de commun accord entre les deux gouvernements, la possibilité de
contracter auprés de la Kreditanstalt fiir Wiederaufbau de Francfort-sur-le-Main
un emprunt jusqu’a concurrence d’un montant total de DM 15 000 000 (quinze
millions de deutsche marks) pour le programme,« Projet d’irrigation de la zone sud
des Andes », si, aprés exainen, il est établi que ce projet mérite d’étre encouragé.

2. Le programme visé au paragraphe 1 pourra étre remplacé par d’autres
projets, de commun accord entre le Gouvernement de la République fédérale
d’Allemagne et le Gouvernement de la République du Pérou.

Article 2. 1. L’utilisation de cet emprunt et les modalités d’octroi seront
déterminées par les contrats conclus entre I’emprunteur et la Kreditanstalt fiir
Wiederaufbau, dans le cadre de la législation en vigueur dans la République
fédérale d’Allemagne.

2. Le Gouvernement de la République du Pérou, dans la mesure ot il n’est
pas lui-méme !'emprunteur, se portera garant envers la Kreditanstalt fiir
Wiederaufbau de tous les paiements en deutsche marks 3 effectuer en exécution
des obligations conférées a I'emprunteur par les contrats 3 conclure con-
formément au paragraphe 1.

Article 3. Le Gouvernemert de la République du Pérou exonérera la
Kreditanstalt fiir Wiederaufbau de tous les impdts et autres taxes qui seraient 2
percevoir au Pérou 2 I'occasion de la conclusion ou de I’exécution des contrats
mentionnés a I'article 2.

Article 4. En ce qui concerne le transport maritime ou aérien de personnes
et de marchandises qui résulte de 'octroi des crédits, le Gouvernement de la
République du Pérou laissera aux passagers et aux fournisseurs le libre clioix des

! Entré en vigueur le 27 mars 1980 par la signature, conformément 2 1’article 8.
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entreprises de transport ; il ne prendra aucune mesure susceptible d’exclure ou de
restreindre la participation, sur un pied d’égalité, des entreprises de transport
ayant leur siege dans le domaine d’application allemand du présent Accord et
délivrera, le cas échéant, les autorisations nécessaires A la participation de ces
entreprises.

Article 5. Les livraisons et les prestations de services destinées aux projets
financés au moyen de ’emprunt feront I’objet d’un appel d’offres international, 2
moins qu’il n’en soit disposé autrement dans certains cas d’espéce.

Article 6. Le Gouvernement de la République fédérale d’ Allemagne attache
une importance particuliére A ce que, pour les livraisons résultant de P’octroi des
crédits, la- préférence soit donnée aux produits de I’industrie du Land Berlin.

Article 7. A I’exception des dispositions de I'article 4 relatives au transport
aérien, le présent Accord s’appliquera également au Land Berlin, sauf déclaration
contraire faite par le Gouvernement de la République fédérale d’Allemagne au
Gouvernement de la Ré‘fublique du Pérou dans les trois mois qui suivront I’entrée
en vigueur de 1'Accord.

Article 8. Le présent Accord entrera en vigueur 2 la date de sa signature.

FAIT A Lima, le 27 mars 1980, en deux exemplaires originaux, chacun en
allemand et en espagnol, les deux textes faisant également foi.

Pour le Gouvernement de la République fédérale d’Allemagne:
L’Ambassadeur de la République fédérale d’Allemagne,
HANS-WERNER LOECK
Pour le Gouvernement de la République du Pérou:

Le Ministre des relations extérieures du Pérou,
ARTURO GARCIA
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[GERMAN TEXT — TEXTE ALLEMAND]

ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDES-
REPUBLIK DEUTSCHLAND UND DER REGIERUNG DER
REPII{:BLIK ECUADOR UBER FINANZIELLE ZUSAMMEN-
ARBEIT

Die Regierung der Bundesrepublik Deutschland und die Regierung der
Republik Ecuador,

im Geiste der bestehenden freundschaftlichen Beziehungen zwischen der
Bundesrepublik Deutschland und der Republik Ecuador,

in dem Wunsche, diese freundschaftlichen Beziehungen durch part-
nerschaftliche Finanzielle Zusammenarbeit zu festigen und zu vertiefen,

im BewuBtsein, daB die Aufrechterhaltung dieser Beziechungen die Grundlage
dieses Abkommens ist,

in der Absicht, zur sozialen und wirtschaftlichen Entwicklung in der
Republik Ecuador beizutragen,

sind wie folgt iibereingekommen:

Artikel 1. (1) Die Regierung der Bundesrepublik Deutschland erméglicht
es der Regierung der Republik Ecuador oder anderen von beiden Regierun-
gen gemeinsam auszuwihlenden Darlehensnehmern, bei der Kreditanstalt fiir
Wiederaufbau, Frankfurt am Main, fiir
(a) die Entwicklungsbank Banco Nacional de Fomento (BNF) ein Darlehen bis zu

15 Millionen DM (in Worten: fiinfzehn Millionen Deutsche Mark) und
(b) fiir das Vorhaben ,,projektbestimmte Warenhilfe fiir Elektrizititsversorgung

Los Rios* ein Darlehen bis zu 5 Millionen DM (in Worten: fiinf Millionen

Deutsche Mark)
aufzunehmen, wenn nach Priifung die Férderungswiirdigkeit festgestellt worden
ist.

(2) Die in Absatz 1 bezeichneten Vorhaben konnen im Einvernehmen
zwischen der Regierung der Bundesrepublik Deutschland und der Regierung der
Republik Ecuador durch andere Vorhaben ersetzt werden.

Artikel 2. (1) Die Verwendung dieser Darlehen sowie die Bedingungen, zu
denen sie gewihrt werden, bestimmen die zwischen den Darlehensnehmern und
der Kreditanstalt fiir Wiederaufbau zu schlieBenden Vertrige.

(2) Die Regierung der Republik Ecuador, soweit sie nicht selbst Dar-
lehensnehmer ist, wird gegeniiber der Kreditanstalt fiir Wiederaufbau alle
Zahlungen in Deutscher Mark in Erfilllung von Verbindlichkeiten der
Darlehensnehmer aufgrund der nach Absatz 1 zu schlieBenden Vertriige
garantieren.

Artikel 3. Die Regierung der Republik Ecuador stellt die Kreditanstalt fiir
Wiederaufbau von simtlichen Steuern und sonstigen 6ffentlichen Abgaben frei,
die im Zusammenhang mit AbschluB und Durchfiilhrung der in Artikel 2
erwillnten Vertrige in der Republik Ecuador erhoben werden.
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Artikel 4. Die Regierung der Republik Ecuador iiberliBt bei den sich aus der
Darlehensgewihrung ergebenden Transporten von Personen und Giitern im See-
und Luftverkehr den Passagieren und Lieferanten die freie Wahl der
Verkehrsunternehmen, trifft keine MaBnahinen, welche die gleichberechtigte
Beteiligung der Verkehrsunternehmen mit Sitz in dem deutschen Geltungsbereich
dieses Abkommens ausschlieBen oder erschweren, und erteilt gegebenenfalls die
fiir eine Beteiligung dieser Verkehrsunternehmen erforderichen Genehmigungen.

Artikel 5. Lieferungen und Leistungen fiir Vorhaben, die aus dem in
Artikel 1 Absatz 1 Buchstabe b genannten Darlehen finanziert werden, sind
beschrinkt auf den deutschen Geltungsbereich dieses Abkommens Gffentlich
auszuschreiben, soweit nicht im Einzelfall etwas Abweichendes festgelegt wird.

Artikel 6. Die Regierung der Bundesrepublik Deutschland legt besonderen
Wert darauf, daB bei den sich aus der Darlehensgewihrung ergebenden
Lieferungen und Leistungen die wirtschaftlichen Moglichkeiten des Landes
Berlin bevorzugt genutzt werden.

Artikel 7. Mit Ausnahme der Bestimmungen des Artikels 4 himsichtlich des
Luftverkehrs gilt dieses Abkommen auch fiir das Land Berlin, sofern nicht die
Regierung der Bundesrepublik Deutschland gegeniiber der Regierung der
Repubhk Ecuador innerhalb von drei Monaten nach Inkrafttreten des
Abkommens eine gegenteilige Erklirung abgibt.

Artikel 8. Dieses Abkommen tritt am Tage seiner Unterzeichnung in Kraft.

GESCHEHEN zu Quito am dreiBigsten Januar neunzehnhundertundachtzig, in
“zwel Urschriften, jede in deutscher und spamscher Sprache, wobei jeder
Wortlaut gleicherinaBen verbindlich ist.

Fiir die Regierung der Bundesrepublik Deutschland:

KARL ROLF NAGEL
Botschafter

Fiir die Regierung der Republik Ecuador:
ALFREDO PAREJA DIEZCANSECO
AuBenminister
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[SPANISH TEXT— TEXTE ESPAGNOL]

CONVENIO ENTRE EL GOBIERNO DE LA REPUBLICA DEL
ECUADOR Y EL GOBIERNO DE LA REPUBLICA FEDERAL
DE ALEMANIA SOBRE COOPERACION FINANCIERA

El Gobierno de la Repiblica del Ecuador y el Gobierno de la Repiblica
Federal de Alemania,

En el espiritu de las relaciones amistosas existentes entre la Repiblica del
Ecuador y la Repiblica Federal de Alemanmia,

En el deseo de consolidar e intensificar estas relaciones amistosas por medio
de una cooperacién financiera entre compartes,

Conscientes de que el mantemmiento de estas relaciones constituye la base
del presente Convenio,

Con el propésito de contribuir al desarrollo social y econdémico en la
Repiiblica del Ecuador,

Han convemdo en lo siguiente:

Articulo 1. El Gobierno de la Republica Federal de Aleinania otorga al
Gobierno de la Repiblica del Ecuador, o a otros prestatarios que ambos
Gobiernos designen de comidn acuerdo, la posibilidad de contratar con el
Kreditanstalt fiir Wiederaufbau (Instituto de Crédito para la Reconstruccién),
Frankfurt/M:

a) Un préstamo hasta la suma de 15 millones DM (quince millones Deutsclie
Mark) para el banco de desarrollo Banco Nacional de Fomento (BNF); y

b) Un préstamo hasta la suma de 5 millones DM (cinco millones Deutsclie Mark)
para el Proyecto “Ayuda de mercancias para electrificacion Los Rios”,
si este Proyecto después de examinado resulta digno de apoyo.

Los proyectos mencionados en el parrafo primero podrén ser reemplazados
por otros si el Gobierno de la Reptiblica del Ecuador y el Gobierno de la Repiiblica
Federal de Alemama asi lo convienen.

Articulo 1. El empleo de estos préstamos, asi como las condiciones de su
concesion, se fijardn por los contratos que habrin de concertarse entre los
prestatarios y el Kreditanstalt fiir Wiederaufbau.

El Gobierno de la Repiiblica del Ecuador, si no es él mismo el prestatario,
garantizara ante el Kreditanstalt fiir Wiederaufbau todos los pagos en Deutsche
Mark, en cumplimiento de los compromisos que los prestatarios asumen en virtud
de los contratos de préstamo que habrin de concertarse seglin el parrafo
precedente.

Articulo III. El Gobierno de la Repiblica del Ecuador eximirid al
Kreditanstalt fiir Wiederaufbau de todos los impuestos y demis gravimenes
piblicos que se devenguen en la Repiblica del Ecuador en relacién con la
conce;'tai:lién y ejecucidén de los contratos que habran de concluirse conforme al
articulo II.
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Artlculo IV. Respecto de los transportes maritimos y aéreos de personas y
mercancias resultantes de la concesién de los préstamos, el Gobierno de la
Repiblica del Ecuador permitird a los Easajeros y proveedores elegir libremente
entre las empresas de transporte, no adoptard medidas que excluyan o dificulten
la participamén de las empresas de transporte con sede en el 4rea alemana de
aplicacién del presente Convenio, y otorgard en su caso las autorizaciones
necesarias para la participacién de esas empresas de transporte.

Artlculo V. Los suministros y prestaciones para proyectos que se financien
con el préstamo mencionado en el articulo I, parrafo 2, letra b) deberdn sacarse a
licitacién ptiblica, a no ser que se convenga algo diferente para casos especiales.

Articulo VI. El Gobierno de la Repdblica Federal de Alemania tiene
especial interés en que en los suministros y prestaciones que resultaren de la
concesién de los préstamos se utilicen con preferencia las posibilidades
econémicas del Land Berlin.

Articulo VII. Con excepcién de las disposiciones del articulo IV en lo
referente a los transportes aéreos, el presente Convenio se aplicard también al
Land Berlin en tanto que el Gobierno de la Repiblica Federal de Alemania no
haga una declaracién en contrario al Gobierno de la Reptblica del Ecuador dentro
de los tres meses siguientes a la entrada en vigor del presente Convenio.

Articulo VIII. El presente Convenio entrard en vigor el dia de su firma.

HECHO en la ciudad de Quito, a los treinta dias del mes de enero de mil
novecientos ochenta, en dos ejemplares, en castellano y alemén, siendo ambos
textos igualmente vilidos.

Por el Gobierno Por el Gobierno
de la Reptblica del Ecuador: de la Republica Federal de Alemania:
[Signed — Signé) [Signed — Signé)
ALFREDO PAREJA DIEZCANSECO KARL ROLF NAGEL
Ministro de Relacioncs Exteriores Embajador de la Repuiblica Federal

de Alemania

Vol. 1245, 1-20306



172 United Nations—Treaty Series e Nations Unies——Recueil des Traltés 1981

[TRANSLATION — TRADUCTION]

AGREEMENT' BETWEEN THE GOVERNMENT OF THE FED-
ERAL REPUBLIC OF GERMANY AND THE GOVERNMENT OF
THE REPUBLIC OF ECUADOR CONCERNING FINANCIAL
CO-OPERATION

The Government of the Federal Republic of Germany and the Government of
the Republic of Ecuador,

In the spirit of the friendly relations existing between the Federal Republic of
Germany and the Republic of Ecuador,

Desiring to strengthen and enhance these friendly relations through financial
co-operation as partners,

Aware that the maintenance of these relations constitutes the basis of this
Agreement,

Intending to contribute to social and economic development in the Republic
of Ecuador,

Have agreed as follows:

Article 1. (1) The Government of the Federal Republic of Germany shall
enable the Government of the Republic of Ecuador, or other borrowers to be
jointly selected by the two Governments, to obtain from the Kreditanstalt fiir
Wiederaufbau, Frankfurt am Main:

(a) For the Banco Nacional de Fomento (BNF), a loan of up to DM 15 million

(fifteen million Deutsche Mark), and
(b) For the project “Provision of Equipinent for the Los Rios Electricity Supply

Scheme,” a loan of up to DM 15 million (fifteen million Deutsche Mark),

provided that, on examination, the activities are deemed worthwhile.

(2) The projects referred to in paragraph (1) above may be replaced by other
projects if the Government of the Federal Republic of Germany and the
Government of the Republic of Ecuador so agree.

Article 2. (1) The utilization of the loans as well as the terms and conditions
on which they are granted shall be governed by the contracts to be concluded
between the borrowers and the Kreditanstalt fiir Wiederaufbau.

(2) The Government of the Republic of Ecuador, provided that it is not itself
the borrower, shall guarantee to the Kreditanstalt fiir Wiederaufbau all payments
in Deutsche Mark to be made in fulfilment of the borrowers’ obligations under the
agreements to be concluded pursuant to paragraph (1) above.

Article 3. The Government of the Republic of Ecuador shall exempt the
Kreditanstalt fiir Wiederaufbau from all taxes and other fiscal charges levied in
the Republic of Ecuador in connection with the conclusion and implementation of
the contracts referred to in article 2.

! Came into force on 30 January 1980 by signature, in accordance with article 8.
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Article 4. The Government of the Republic of Ecuador shall allow
passengers and suppliers free choice of transport enterprises for such transport by
sea and air of persons and goods as results from the granting of the loans, refrain
from taking any measures that might exclude or impede the participation on equal
terms of transport enterprises having their principal place of business in the
German area of application of this Agreement, and grant any necessary permits
for the participation of such enterprises.

Article 5. Supplies and services for projects financed from the loan referred
to in article 1, paragraph (1) (b), shall, unless otherwise provided for in individual
cases, be subject to public tender within the German area of application of this
Agreement.

Article 6. With regard to sugplies and services resulting from the granting
of the loans, the Government of the Federal Republic of Germany attaches
partlicular importance to preference being given to the economic potential of Land
Berlin.

Article 7. With the exception of those provisions of article 4 which refer to
air transport, this Agreement shall also apply to Land Berlin, provided that the
Government of the Federal Republic of Germany does not make a declaration to
the contrary to the Government of the Republic of Ecuador within three months
of the date of entry into force of this Agreement.

Article 8. This Agreement shall enter into force on the date of its signature.
DONE at Quito, on 30 January 1980, in duplicate, in the German and Spanish
languages, both texts being equally authentic.
For the Government of the Federal Republic of Germany:

[Signed]
KARL ROLF NAGEL
Ambassador of the Federal Republic of Germany

For the Government of the Republic of Ecuador:

[Signed]
ALFREDO PAREJA DIEZCANSECO
Minister for Foreign Affairs
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[TRADUCTION — TRANSLATION]

ACCORD'! DE COOPERATION FINANCIERE ENTRE LE
GOUVERNEMENT DE LA REPUBLIQUE FEDERALE
D’'ALLEMAGNE ET LE GOUVERNEMENT DE LA REPU-
BLIQUE DE L’EQUATEUR

Le Gouvernement de la République fédérale d’Allemagne et le Gouverne-
ment de la République de 1'Equateur,

Dans I’esprit des relations amicales qui existent entre la République fédérale
d’Allemagne et la République de I’Equateur,

Désireux de renforcer et d’approfondir ces relations amicales par une
coopération financiére entre associés,

Conscients que le maintien de ces relations forme la base du présent Accord,

Se proposant de contribuer au développement social et économique dans la
République de 1I’Equateur,

Sont convenus de ce qui suit:

Article premier. 1. Le Gouvernement de la République fédérale d’Alle-~
magne accorde au Gouvernement de la République de I’Equateur, ou a d’autres
emprunteurs i choisir de commun accord entre les deux gouvernements, la
possibilité de contracter auprés de la Kreditanstalt fir Wiederaufbau de
Francfort-sur-le-Main les emprunts suivants: )

a) Un emprunt d’'un montant maximal de DM 15 000 000 (quinze millions de
deutsche marks) pour le Banco Nacional de Fomento (BNF);

b) Un emprunt d’un montant maximal de DM 5000000 (cinq millions de
deutsche marks) destiné au projet de fourniture de matériel pour
I’électrification de Los Rios,

si, aprés examen, il apparait que ce projet mérite d’étre soutenu.

2. Les projets visés au paragraphe | pourront étre remplacés par d’autres
projets de commun accord entre le Gouvernement de la République fédérale
d’Allemagne et le Gouvernement de la République de I’Equateur.

Article 2. 1. L’utilisation de ces emprunts et les modalités d’octroi seront
déterminées par des contrats a conclure entre les emprunteurs et la Kreditanstalt
fiir Wiederaufbau.

2. Le Gouvernement de la République de I’Equateur, dans la mesure o il
n’est pas lui-méme 'emprunteur, se portera garant envers la Kreditanstalt fiir
Wiederaufbau de tous les paiements en deutsche marks 4 effectuer en exécution
des obligations conférées aux emprunteurs par les contrats a conclure
conformément au paragraphe 1.

Article 3. Le Gouvernement de la République de I’Equateur exonérera la
Kreditanstalt fiir Wiederaufbau de tous imp6ts et autres taxes qui seraient a
percevoir dans la République de I’Equateur a I’occasion de la conclusion ou de
I’exécution des contrats visés a I'article 2.

* Entré en vigueur le 30 janvier 1980 par la signature, conformément a I'article 8.
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Article 4. En ce qui concerne le transport maritime ou aérien de personnes
et de marchandises qui résulte de I’octroi des crédits, le Gouvernement de la
République de I’Equateur laissera aux passagers et aux fourmsseurs le libre choix
des entreprises de transport ; il ne prendra aucune mesure susceptible d’exclure
ou de restreindre la pamcnpatlon, sur un pied d’égalité, des entreprises de
transport ayant leur si¢ége dans le domaine d’application allemand du présent
Accord et délivrera, le cas échiéant, les autorisations nécessaires 2 la participation
de ces entreprises.’

Article 5. Les livraisons et les prestatlons de service destinées A des projets
financés au moyen de I'emprunt visé a I'alinéa b du paragraphe 1 de I’article
premier feront I'objet d’un appel d’offres lumté au domaine d’application
allemand du présent Accord, 3 moins qu’il n’en soit disposé autrement dans
certains cas d’espéce.

Article 6. 'S’agissant des livraisons et prestations qui résultent de I’octroi
des crédits, le Gouvernement de la Répubhque fédérale d’Allemagne attache une
importance particuli¢re a2 ce qu’'on utilise de préférence les possibilités
économiques du Land Berlin.

Article 7. A I'exception des dispositions de I’article 4 relatives au transport
aérien, le présent Accord s’appliquera également au Land Berlin, sauf déclaration
contraire faite par le Gouvernement de la République fédérale d’Allemagne au
Gouvernement de la République de I’Equateur dans les trois mois qui suivront
I’entrée en vigueur de I’Accord.

Article 8. Le présent Accord entrera en vigneur a la date de sa signature.

FAIT A Quito le 30 janvier 1980, en deux exemplaires originaux, chacun en
allemand et en espagnol, les deux textes faisant également foi.

Pour le Gouvernement de la République fédérale d’Allemagne:
L’Ambassadeur de la République fédérale d’Allemagne,
[Signé]

KARL ROLF NAGEL
Pour le Gouvernement de la République de I'Equateur:

Le Ministre des relations extérieures,

[Signé]

ALFREDO PAREJA DIEZCANSECO
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[GERMAN TEXT—TEXTE ALLEMAND]

ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDES-
REPUBLIK DEUTSCHLAND UND DER REGIERUNG DER
REPUBLIK ELFENBEINKUSTE UBER FINANZIELLE
ZUSAMMENARBEIT

Die Regierung der Bundesrepublik Deutschland und die Regierung der
Republik Elfenbeinkiiste,

im Geiste der bestehenden freundschaftlichen Beziehungen zwischen der
Bundesrepublik Deutschland und der Republik Elfenbeinkiiste.

in dem Wunsche, diese freundschaftlichen Beziehungen durch part-
nerschaftliche Finanzielle Zusammenarbeit zu festigen und zu vertiefen,

im BewuBtsein, daB die Aufrechterhaltung dieser Beziehungen die Grundlage
dieses Abkommens ist,

in der Absicht, zur sozialen und wirtschaftlichen Entwicklung in der
Republik Elfenbeinkiiste beizutragen,

sind wie folgt iibereingekommen:

Artikel 1. (1) Die Regierung der Bundesrepublik Deutschland erméglicht es
der Regierung der Republik Elfenbeinkiiste oder einem anderen von beiden
Regierungen gemeinsam auszuwihlenden Darlehensnehmer, bei der Kreditanstalt .
fir Wiederaufbau, Frankfurt am Main, fiir das Vorhaben ,,Ausban der
Eisenbahnstrecke Anyama-Agboville*, wenn nach Priifung die Forderungswiir-
digkeit festgestellt worden ist, ein Darlelien bis zu 20 000 000,00 DM (in Worten:
zwanzig Millionen Deutsche Mark) aufzunehmen.

(2) Das in Absatz 1 bezeichnete Vorhaben kann im Einvernehmen zwischen
der Regierung der Bundesrepublik Deutschland und der Regierung der Republik
Elfenbeinkiiste durch andere Vorhaben ersetzt werden.

Artikel 2. (1) Die Verwendung dieses Darlehens sowie die Bedingungen, zu
denen es gewihrt wird, bestimmen die zwischen dem Darlehensnehmer und der
Kreditanstalt fiir Wiederaufbau zu schlieBenden Vertriige, die den in der
Bundesrepublik Deutschland geltenden Rechtsvorschriften unterliegen.

(2) Die Regierung der Republik Elfenbeinkiiste, soweit sie nicht selbst
Darlehensnehmerin ist, wird gegeniiber der Kreditanstalt fiir Wiederaufbau alle
Zahlungen in Deutscher Mark in Erfiillung von Verbindlichkeiten des
Darlehensnehmers aufgrund der nach Absatz 1 zu schlieBenden Vertrige
garantieren.

Artikel 3. Die Regierung der Republik Elfenbeinkiiste stellt die Kreditan-
stalt fiir Wiederaufbau von simtlichen Steuern und sonstigen offentlichen
Abgaben frei, die im Zusammenhang mit AbschluB8 und Durchfiihrung der in
Artikel 2 erwahnten Vertrige in der Republik Elfenbeinkiiste erhoben werden.

Artikel 4. Die beiden Regierungen treffen bei den sich aus der
Darlehensgewihrung ergebenden Transporten von Personen und Giitern im See-
und Luftverkehr keine MaBnahme, welche die gleichberechtigte Beteiligung der
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reguliren Verkehrsunternehmen mit Sitz in ihren jeweiligen Lindern erschwert
und erteilen gegebenenfalls die fiir eine Beteiligung dieser Verkehrsunternehmen
erforderlichen Genehmigungen.

Artikel 5. Lieferungen und Leistungen fiir Vorhaben, die aus dem Darlehen
finanziert werden, sind international 6ffentlich auszuschreiben, soweit nicht im
Einzelfall etwas Abweichendes festgelegt wird.

Artikel 6. Die Regierung der Bundesrepublik Deutschland legt besonderen
Wert darauf, daB bei den sich aus der Darlehensgewihrung ergebenden
Lieferungen und Leistungen die wirtschaftlichen Moglichkeiten des Landes
Berlin bevorzugt genutzt werden.

Artikel 7. Mit Ausnahme der Bestimmungen des Artikels 4 hinsichtlich des
Luftverkehrs gilt dieses Abkoininen auch fiir das Land Berlin, sofern nicht die
Regierung _der Bundesrepublik Deutschland gegeniiber der Regierung der
Reiublik Elfenbeinkiiste innerhalb von drei Monaten nach Inkrafttreten des
Abkommens eine gegenteilige Erklirung abgibt.

Artikel 8. Dieses Abkommen tritt am Tage seiner Unterzeichnung in Kraft.

GESCHEHEN zu Abidjan am 2. Februar 1980 in je einer Urschrift in deutscher
und franzosischer Sprache, wobei jeder Wortlaut gleichermaBen verbindlich ist.

Fir die Regierung der Bundesrepublik Deutschland:

Dr. HANSHEINRICH KRUSE
Botschafter der Bundesrepublik Deutschland
in der Republik Elfenbeinkiiste

Fiir die Regierung der Republik Elfenbeinkiiste:

SIMEON AKE
Minister der Auswirtigen Angelegenheiten
der Republik Elfenbeinkiiste
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ACCORD' DE COOPERATION FINANCIERE ENTRE LE
GOUVERNEMENT DE LA REPUBLIQUE DE COTE D’IVOIRE
ET LE GOUVERNEMENT DE LA REPUBLIQUE FEDERALE
D’ALLEMAGNE

Le Gouvernement de la République de Cdte d’Ivoire et le Gouvernement de
la République fédérale d’Allemagne,

Dans I’esprit des relations amicales qui existent entre la République de Cote
d’Ivoire et la République fédérale d’Allemagne,

Désireux de consolider et d’approfondir ces relations amicales par une
coopération financiére entre partenaires,

Conscients que le maintien de ces relations forme la base du présent Accord,

Dans l’intention dc contribuer au développement social et économique en
République de Cote d’Ivoire,

Sont convenus de ce qui suit:

Article 1. 1) Le Gouvernement de la République fédérale d’Allemagne
rendra possible au Gouvernement de la République de Cote d’Ivoire ou 4 un autre
emprunteur A choisir en commun par les deux Gouvernements de contracter
auprés de la Kreditanstalt fiir Wiederaufbau (Institut de crédit pour la
reconstruction), Frankfurt/Main, pour le projet «<Extension de la ligne de chemin
de fer Anyaina-Agboville», a condition qu’aprés examen le projet ait été reconnu
digne d’étre encouragé, un emprunt jusqu’a concurrence d’un montant total de
20 000 000,00 DM (en toutes lettres: vingt millions de deutsche marks).

2) Le Gouvernement de la République de Céte d’Ivoire et le Gouvernement
de la République fédérale d’Allemagne pourront décider, d’un commun accord,
de remnplacer le projet mentionné au paragraphe 1 ci-dessus par d’autres projets.

Article 2. 1) L’utilisation de cet emprunt ainsi que les modalités d’octroi
seront déterminées par les contrats 3 conclure entre I’emprunteur et la
Kreditanstalt fiir Wiederaufbau, contrats soumis 2 la législation en vigueur en
République fédérale d’Allemnagne.

2) Le Gouvernement de la République de Cdte d’Ivoire, pour autant qu’il ne
soit pas lui-méme emprunteur, se portera garant envers la Kreditanstalt fiir
Wiederaufbau de tous les paiements en deutsche marks en exécution d’obligations
a reinplir par I’emprunteur en vertu des contrats de. prét a conclure aux termes du
paragraphe 1 ci-dessus.

Article 3. Le Gouvernement de la République de Cote d’Ivoire exemptera
la Kreditanstalt fiir Wiederaufbau de tous les imp6ts et autres taxes publiques
percus en République de Coéte d’Ivoire en connexion avec la conclusion et
Yexécution des contrats mentionnés 3 I’article 2 ci-dessus.

Article 4. Pour les transports par mer et par air de personnes et de biens
résultant de I'octroi du crédit, les deux Gouvernewnents ne prendront aucune
mesure susceptible d’entraver la participation a égalité de droits des entreprises

t Entré en vigueur le 2 février 1980 par la signature, conformément a |’article 8.
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de transport courantes ayant leur si¢ge dans leur pays respectif et délivreront, le
cas échéant, les autorisations nécessaires a la participation de ces entreprises de
transport.

Article 5. Les livraisons et prestations destinées A des projets financés au
moyen de I’emprunt devront faire ’objet d’un appel d’offres A 1'échelon
international, s'il n’en est pas disposé autrement dans certains cas d’espéce.

Article 6. Le Gouvernement de la République fédérale d’ Allemagne attache
une valeur particuli¢re & ce que, pour les livraisons et prestations résultant de
I’octroi du crédit, le potentiel économique du Land de Berlin soit utilisé de
préférence.

Article 7. A Tl'exception des dlsposmons de I'article 4 relatives aux
transports aériens, le présent Accord s’appliquera également au Land de Berlin,
sauf déclaration contraire faite par le Gouvernement de la République fédérale
d’Allemagne au Gouvernement de la République de Cote d’Ivoire dans les trois
mois qui suivront I’entrée en vigueur du présent Accord.

Article 8. Le présent Accord entrera en vigueur 2 la date de sa signature.

FAIT & Abidjan, le 2 février 1980, en double exemplaire en langues frangaise
et allemande, les deux textes faisant également foi.

[Signé— Signed]® [Signé— Signed]*
Pour le Gouvernement Pour le Gouvernement
de la République de Codte d’Ivoire de la République fédérale d’ Allemagne

' Signé Siméon Aké—Signed by Siméon Aké.
2 Slxgxé g: Hansheinrich x:ﬂ—sy ed by Dr. Hansheinrich Kruse.
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[TRANSLATION — TRADUCTION]

AGREEMENT' BETWEEN THE GOVERNMENT OF THE FED-
ERAL REPUBLIC OF GERMANY AND THE GOVERNMENT
OF THE REPUBLIC OF THE IVORY COAST CONCERNING
FINANCIAL CO-OPERATION

The Government of the Federal Republic of Germany and the Government of
the Republic of the Ivory Coast.

In the spirit of the friendly relations existing between the Federal Republic of
Germany and the Republic of the Ivory Coast,

 Desiring to consolidate and strengthen these friendly relations through
financial co-operation as partners.

Aware that the maintenance of these relations constitutes the basis for the
present Agreement,

With a view to contributing to social and economic development in the
Republic of the Ivory Coast,

Have agreed as follows:

Article 1. 1. The Government of the Federal Republic of Germany shall
enable the Government of the Republic of the Ivory Coast or another borrower, to
be chosen jointly by both Governments, to obtain a loan of up to DM 20,000,000
(twenty million Deutsche Mark) from the Kreditanstalt fiir Wiederaufbau,
Frankfurt am Main, for the project “Extension of the Anyama-Agboville Railway
Line”, provided that, on examination, it is considered deserving of support.

2. The project specified in paragraph 1 above may, by agreement between
the Government of the Federal Republic of Germany and the Government of the
Republic of the Ivory Coast, be replaced by other projects.

Article 2. 1. The utilization of this loan and the terms and conditions on
which it will be granted shall be determined by agreements to be concluded
between the borrower and the Kreditanstalt fiir Wiederaufbau, which shall be
subject to the legal provisions applicable in the Federal Republic of Germany.

2. The Government of the Republic of the Ivory Coast, if it is not itself the
borrower, shall guarantee to the Kreditanstalt fiir Wiederaufbau all payments in
Deutsche Mark to be made in fulfilment of the borrower’s obligations under the
agreements to be concluded pursuant to paragraph 1 above.

Article 3. The Government of the Republic of the Ivory Coast shall exempt
the Kreditanstalt fiir Wiederaufbau from all taxes and other public charges levied
in the Ivory Coast in connection with the conclusion and execution of the
agreements referred to in article 2.

Article 4. In respect of maritime or air transport of persons and goods arising
from the grant of the loan, the two Governments shall refrain from taking any
measure that might impair equality of participation of the regular transport

' Came into force on 2 February 1980 by signature, in accordance with article 8.
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enterprises having their principal place of business in their respective countries.
and shall grant any permits necessary for participation by such transport
enterprises.

Article 5. Unless otherwise sg_ecified in individual cases, the provision of
supplies and services for projects financed by ineans of the loan shall be subject
to international tender.

Article 6. With regard to supplies and services resulting froin the grant of the
loan, the Governinent of the Federal Republic of Germany attaches particular
il;nplqrtance to the preferential utilization of the economic potential of Land

erlin.

Article 7. With the exception of the provisions of article 4 which relate to air
transport, this Agreement shall also apply to Land Berlin, unless the Government
of the Federal Republic of Germany makes a declaration to the contrary to the
Government of the Republic of the Ivory Coast within three months following the
entry into force of the present Agreement.

Article 8. This Agreement shall enter into force on the date of its signature.

DONE at Abidjan on 2 February 1980, in two original copies, one each in the
German and French languages, both texts being equally authentic.

For the Government of the Federal Republic of Germany:
: [Signed]
Dr. HANSHEINRICH KRUSE

Ambassador of the Federal Republic of Germany
to the Republic of the Ivory Coast

For the Government of the Republic of the Ivory Coast:
[Signed]
‘ SIMEON AKE
Minmister for Foreign Affairs of the Republic of the Ivory Coast
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[GERMAN TEXT— TEXTE ALLEMAND]

ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDES-
REPUBLIK DEUTSCHLAND UND DER REGIERUNG DER
EEIEU?LIC KOREA UBER FINANZIELLE ZUSAMMEN-

EIT

Die Regierung der Bundesrepublik Deutschland und die Regierung der
Republik Korea,

im Geiste der bestehenden freundschaftlichen Beziehungen zwischen der
Bundesrepublik Deutschland und der Republik Korea,

in dem Wunsche, diese freundschaftlichen Beziehungen durch part-
nerschaftliche Finanzielle Zusammenarbeit zu festigen und zu vertiefen,

im BewuBtsein, daB die Aufrechterhaltung dieser Beziechungen die Grundlage
dieses Abkommens ist,

in der Absicht, zur sozialen und wirtschaftlichen Entwicklung in der
Republik Korea beizutragen,

sind wie folgt iibereingekommen:

Artikel 1. (1) Die Regierung der Bundesrepublik Deutschland ermdglicht es
der Regierung der Republik Korea, bei der Kreditanstalt fiir Wiederaufbau,
Frankfurt am Main, Darlehen bis zu insgesamt zweiunddreiBig Millionen
siebenhundertfiinfundsechzigtausend Deutsche Mark aufzunehmen, wovon fiir
die Vorhaben
(a) Genossenschaftsmolkerei NACF II 25,000 Millionen DM
(b) Entwicklungsbank SMIB (III) 7,765 Millionen DM
vorg:sehpn sind, wenn nach Priifung ihre Férderungswiirdigkeit festgestelit
worden 1st

(2) Die in Absatz 1 bezeichneten Vorhaben konnen im Einvernehmen
zwischen der Regierung der Bundesrepublik Deutschland und der Regierung der
Republik Korea durch andere Vorhaben/Programme ersetzt werden.

Artikel 2. Die Verwendung der Darlehen sowie die Bedingungen, zu denen
sie gewidhrt werden, bestimmen die zwischen dem Darlehensnehmer und der
Kreditanstalt fiir Wiederaufbau zu schlieBenden Vertrige, die den in der
Bundesrepublik Deutschland geltenden Rechtsvorschriften unterliegen.

Artikel 3. Die Regierung der Republik Korea stellt die Kreditanstalt fiir
Wiederaufbau von simtlichen Steuern und sonstigen &ffentlichen Abgaben frei,
die im Zusammenhang mit AbschluB und Durchfilhrung der in Artikel 2
erwihnten Vertrige in der Republik Korea erhoben werden.

Artikel 4. Die Regierung der Republik Korea iiberldBt bei den sich aus der
Darlehensgewihrung ergebenden Transporten von Personen und Giitern im See-
und Luftverkehr den Passagieren und Lieferanten die freie Wahl der
Verkehrsunternehmen, trifft keine MaBnahmen, welche die gleichberechtigte
Beteiligung der Verkehrsunternehmen mit Sitz m dem deutschien Geltungsbereich
dieses Abkommens ausschlieBen oder erschweren, und erteilt gegebenenfalls die
fiir eine Beteiligung dieser Verkehrsunternehmen erforderlichen Genehmigungen.
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Artikel 5. Lieferungen und Leistungen fiir Vorhaben, die aus den Darlehen
finanziert werden, sind international 6ffentlich auszuschreiben, soweit nicht im
Einzelfall etwas Abweichendes festgelegt wird.

Artikel 6. Die Regierung der Bundesrepublik Deutschland legt besonderen
Wert darauf, daB bei den sich aus der Darlehensgewihrung ergebenden
Lieferungen und Leistungen die wirtschaftlichen Moglichikeiten des Landes
Berlin bevorzugt genutzt werden.

Artikel 7. Mit Ausnahme der Bestimmungen des Artikels 4 hinsichtlich des
Luftverkehrs gilt dieses Abkomimen auch fiir das Land Berlin, sofern nicht die
Regierung der Bundesrepublik Deutschland gegeniiber der Regierung der
Republik Korea innerhalb von drei Monaten nach Inkrafttreten des Abkommens
eine gegenteilige Erklirung abgibt.

Artikel 8. Dieses Abkommen tritt am Tage seiner Unterzeichnung in Kraft.

GESCHEHEN zu Seoul am 18. Februar 1980 in zwei Urschriften, jede in
deutscher, koreanischer und englischier Sprache, wobei jeder Wortlaut verbind-
lich ist. Bei unterschiedlicher Auslegung des deutschen und des koreanisclien
Wortlauts ist der englische Wortlaut maBgebend.

Fiir die Regierung der Bundesrepublik Deutschland:
KARL LEUTERITZ

Fiir die Regierung der Republik Korea:
TONG-JIN PARK
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AGREEMENT' BETWEEN THE GOVERNMENT OF THE FED-
ERAL REPUBLIC OF GERMANY AND THE GOVERNMENT
OF THE REPUBLIC OF KOREA CONCERNING FINAN-
CIAL CO-OPERATION

The Government of the Federal Republic of Germany and the Government of
the Republic of Korea,

In the spirit of the friendly relations existing between the Federal Republic of
Germany and the Republic of Korea,

Desiring to strengthen and intensify those friendly relations through financial
co-operation in a spirit of partnership,

Aware that the maintenance of those relations constitutes the basis of this
Agreement,

Intending to contribute to social and economic development in the Republic
of Korea,

Have agreed as follows:

Article 1. (1) The Government of the Federal Republic of Germany shall
enable the Government of the Republic of Korea to raise with the Kreditanstalt
fiir Wiederaufbau (Development Loan Corporation), Frankfurt/Main, loans up to
DM 32,765,000 (thirty-two million seven hundred and sixty-five thousand
Deutsche Mark) for the projects
(a) Co-operative dairy NACF II DM 25,000,000
(b) Development bank SMIB (III) DM 7,765,000
if, after examination, the projects have been found eligible for promotion.

(2) The projects referred to in paragraph 1 above may be replaced by other
projects/programmes if the Government of the Federal Republic of Germany and
the Government of the Republic of Korea so agree.

Article 2. The utilization of the loans as well as the terms and conditions on
which they are granted shall be governed by the provisions of the agreements to
be concluded between the borrower and the Kreditanstalt fiir Wiederaufbau,
which shall be subject to the laws and regulations applicable in the Federal Repub-
lic of Germany.

Article 3. The Government of the Republic of Korea shall exempt the
Kreditanstalt fiir Wiederaufbau from all taxes and other public charges levied in
the Republic of Korea in connection with the conclusion and implementation of
the agreements to be concluded pursuant to article 2 of the present Agreement.

Article 4. The Government of the Republic of Korea shall allow passengers
and suppliers free clioice of transport enterprises for such transportation by sea or
air of persons and goods as results from the granting of the loans, abstain from
taking any measures that might exclude or impair the participation on equal terms
of transport enterprises having their place of business in the German area of
apphication of this Agreement, and grant any necessary permits for the
participation of such enterprises.

! Came into force on 18 February 1980 by signature, in accordance with article 8.
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Article 5. Supplies and services for projects financed from the loans shall,
unless otherwise provided for in individual cases, be subject to mternatxonal
public tender.

Article 6. With regard to su¥phes and services resulting from the granting

of the loans, the Government of the Federal Republic of Germany attaches

mdcu]l;ar hu::portance to preferential use being made of the economic potential of
er

Article 7. With the exception of those provisions of article 4 which refer to
air transport, this Agreement shall also ap ay to Land Berlin, provided that the
Government of the Federal Republic of Germany does not make a contrary
declaration to the Government of the Republic of Korea within three months of
the date of entry into force of this Agrcement.

@ A?lcle 8. This Agreement shall enter into force on the date of signature
ereo;

DONE at Seoul on 18 February 1980 in duplicate m the German, Korean and
English languages, all three texts being authentic. In case of divergent
interpretations of the German and Korean texts, the English text shall prevail.

For the Government For the Government
of the Federal Republic of Germany: of the Republic of Korea:
KARL LEUTERITZ TONG-JIN PARK
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[KOREAN TEXT—TEXTE COREEN]
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[TRADUCTION — TRANSLATION]

ACCORD' DE COOPERATION FINANCIERE ENTRE LE
GOUVERNEMENT DE LA REPUBLIQUE FEDERALE
D’ALLEMAGNE ET LE GOUVERNEMENT DE LA REPU-
BLIQUE DE COREE

Le Gouvernement de la République fédérale d’Allemagne et le Gouverne-
ment de la République de Corée,

Dans l'esprit des relations amicales existant entre la République fédérale
d’Allemagne et la République de Corée,

Dési.reux. de consolider et de renforcer ces relations amicales par une
coopération financieére dans un esprit d’association,

Conscients du fait que le 1naintien de ces relations constitue le fondement du
présent Accord,

Se proposant de valoriser le développement économique et social de la
République de Corée,

Sont convenus de ce qui suit:

Article premier. 1. Le Gouvernement de la République fédérale d’Alle-
magne autorise le Gouvernement de la République de Corée a contracter auprés
de la Kreditanstalt fiir Wiederaufbau de Francfort-sur-le-Main, des emprunts d’un
montant maximal de DM 32 765 000 (trente deux millions sept cent soixante-cinq
mille deutsche marks pour financer les projets suivants:

a) Laiterie coopérative NACF 1I DM 25 000 000
b) Banque de développement SMIB (III) DM 7765 000

si, aprés examen, ces projets ont &été jugés dignes d’étre encouragés.

2. Les projets mentionnés au paragraphe 1 ci-dessus pourront étre
remplacés par d’autres projets programmes si le Gouvernement de la République
fédérale d’Allemagne et le Gouvernement de la République de Corée en
conviennent ainsi.

Article 2. 1. utilisation de ces emprunts et les conditions auxquelles ils sont
accordés sont déterminées par les dispositions des contrats que concluront
I’emprunteur et la Kreditanstalt fiir Wiederaufbau, lesquels seront soumis aux lois
et réglements applicables en République fédérale d’Allemagne.

Article 3. Le Gouvernement de la République de Corée exempte la
Kreditanstalt fiir Wiederaufbau de tous impdts et autres redevances publiques
pergus dans la République de Corée au moment de la conclusion ou pendant
I'exécution des contrats visés a I'article 2 du présent Accord.

Article 4. S’agissant du transport par voie maritime ou aérienne des
personnes et des biens admis en Corée comme suite a 1’octroi des préts, le
Gouvernement de la République de Corée laissera aux passagers et aux
fournisseurs toute liberté pour le choix des entreprises de transport, ne prendra

' Entré en vigueur le 18 février 1980 par la signature, conformément a l'article 8.
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pas de mesures interdisant ou restreignant la participation sur un pied d’égalité
d’entreprises de transport ayant leur si¢ge dans le champ d’application allemand
du présent Accord et accordera, le cas échéant, les autorisations nécessaires pour
la participation desdites entreprises.

_ Article 5. Sauf dispositions contraires applicables a des cas d’espéce, les
biens et services destinés a des projets financés au moyen des emprunts feront
I’'objet d’une adjudication publique internationale.

Article 6. S’agissant des biens et services financés au moyen des préts, le
Gouvernement de la République fédérale d’Allemagne attache une importance
particuliere 2 ce que la préférence soit donnée i I'utilisation du potentiel
économique du Land Berlin.

Article 7. Exception faite des dispositions de I'article 4 qui ont trait au
transports aériens, le présent Accord s’applique également au Land Berlin, 4
moins que le Gouvernement de la République fédérale d’ Allemagne n’adresse une
déclaration en sens contraire au Gouvernement de la République de Corée dans
les trois mois suivant la date d’entrée en vigueur du présent Accord.

Article 8. Le présent Accord entrera en vigueur i la date de sa signature.

FAIT & Séoul le 18 février 1980, en trois exemplaires, en allemand, en coréen
et en anglais. En cas de divergences dans I'interprétation des textes allemand et
coréen, le texte anglais prévaudra.

Pour le Gouvernement de la République fédérale d’Allemagne:
KARL LEUTERITZ -

Pour le Gouvernement de la République de Corée:
TONG-JIN PARK
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BELGO-LUXEMBOURG ECONOMIC UNION
and
BULGARIA

Agreement on broadening tbe economic, indnstrial and
technical co-operation betwecn small and medium-
scale enterprises of tbe Belgo-Luxembonrg Economic
Union and the People’s Repubbc of Bulgaria. Signed at
Sofia on 1 June 1981

Authentic texts: French, Dutch and Bulgarian.
Registered by the Belgo-Luxembourg Economic Union on 31 July 1981.

UNION ECONOMIQUE BELGO-LUXEMBOURGEOISE
et
BULGARIE

Accord relatif a 1’élargissement de la coopération écono-
mique, industrielle et technique entre les petites et
moyemies entreprises de 1’Uumion économique belgo-
luxembourgeoise et de la République populaire de
Bulgarie. Signé a Sofia le 1= juin 1981

Textes authentiques: frangais, néerlandais et bulgare.

Enregistré par ['Union économique belgo-luxembourgeoise le 31 juil-
let 1981.
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ACCORD' RELATIF A L’ELARGISSEMENT DE LA COOPERA-
TION ECONOMIQUE, INDUSTRIELLE ET TECHNIQUE
ENTRE LES PETITES ET MOYENNES ENTREPRISES DE
L’UNION ECONOMIQUE BELGO-LUXEMBOURGEOISE ET
DE LA REPUBLIQUE POPULAIRE DE BULGARIE

Le Gouvernement du Royaume de Belgique, tant en son nom qu’au nom du
Gouvernement du Grand-Duché de Luxembourg, en vertu d’accords existants, et
le Gouvernement de la République populaire de Bulgarie,

— Prenant en considération 1'esprit des objectifs fondamentaux de 1'Accord a
long terme sur le développement de la coopération économique, industrielle,
scientifique et techmque du 26 mars 19752, ainsi que du programme de mise en
ceuvre de I’Accord 3 long terme sur le développement de la coopération
économique, industrielle, scientifique et techmque signé 3 Sofia le 24
novembre 1976,

— Confirmant leur désir d’élargir davantage la coopération économique,
industrielle, scientifique et technique sur la base des résultats obtenus et des
possibilités existantes,

— Recherchant de nouveaux moyens et formes dans le but de renforcer et
d’élargir cette coopération dans le cadre des lois et des réglementations en
vigueur dans chacun de leurs pays,

— Désireux de profiter davantage des possibilités de coopération et des échanges
entre les petites et moyennes entreprises des deux Parties,

Sont convenus de ce qui suit:

Article 1. Les Parties contractantes déploieront les efforts nécessaires
pour développer la coopération et les échanges entre les petites et moyennes
entreprises de 1'Union économique belgo-luxembourgeoise et la République
populaire de Bulgarie afin d’augmenter leur part relative dans la coopération
économique, industrielle et technique belgo-luxembourgeoise et bulgare,

Article 2. Les Parties contractantes rechercheront les modalités spécifiques
adaptées au développement de la coopération entre les petites et moyennes
entreprises et favoriseront leur application.

Article 3. Dans le cadre de leurs lois et réglementations en vigueur, les
Parties contractantes s’efforceront d’établir des modalités financieres adéquates
afin de promouvoir la coopération entre les petites et moyennes entreprises, tout
en s’informant mutuelleinent des modifications ultérieures dans les dispositions
légales dans leurs pays respectifs.

Article 4. Les Parties contractantes chargeront leurs institutions respec-
tives, notamment 1’Office belge du commerce extérieur ainsi que la Chambre de
commerce du Grand-Duché de Luxembourg du coté de 1'Union économique
belgo-luxembourgeoise, 1I’Association économique industrielle de Bulgarie et la

' Entré en_vigueur le 1= juin 1981 p~r la signature, conformément 2 I'article 6.
2 Nations Unies, Recueil des Traités, vol. 1023, p. 147.
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Chambre de commerce et d’industrie de Bulgarie du c8té bulgare en coordination
avec les Ministeres et organismes compétents, de faciliter les contacts entre les
entreprises intéressées et de coordonner les efforts d’échanges d’information
contribuant & la réalisation d’opérations concrétes.

Article 5. Les Parties contractantes inviteront leurs organismes compé-
tents, notamment 1'Office belge du commerce extéricur, les fédérations
professionnelles, les Chambres de commerce régionales de Belgique: et la
Chambre de commerce du Grand-Duché de Luxembourg et I’Association
économique industrielle de Bulgarie et la Chambre de commerce et d’industrie de
Bulgarie, 'Umon centrale des coopératives et de I’artisanat et le Ministére
bulgare du commerce mtérieur et des services & promouvoir les contacts entre les
petites et moyennes entreprises des deux Parties, et recommanderont 3 ces
organismes d’encourager les entreprises concernées 2 engager des actions de
coopération. Les activités de ces organismes devraient consister notamment 2
faciliter I’organisation de missions industrielles et conimerciales, la participation
aux foires, expositions et autres manifestations présentant un intérét pour les
petites et moyennes entreprises.

Article 6. Les Parties contractantes sont convenues que la mise en ccuvre
du présent Accord fera I’objet d’un examen de la Commission mixte prévue i
I’Accord & long terme sur le développement de la coopération économique,
imdustrielle, scientifique et technique du 26 mars 1975 et au programme de mise en
ccuvre de ’Accord précité signé le 24 novembre 1976.

Le présent Accord entre en vigueur le jour de sa signature et reste valable
}oendant la durée dudit Accord & long terme du 26 mars 1975, nientionné 3
‘article 6.

FAIT & Sofia, le 1 juin 1981, en deux exemplaires, chacun en langues
frangaise, néerlandaise et bulgare, tous les textes faisant également foi.

Pour I'Umon économique Pour le Gouvernement
belgo-luxembourgeoise : de la République populaire
de Bulgarie:
[Signé] [Signé]
ROBERT URBAIN CHRISTO CHRISTOV
Ministre du commerce extérieur Ministre du commerce extérieur
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{DUTCH TEXT — TEXTE NEERLANDAIS]

OVEREENKOMST BETREFFENDE DE UITBREIDING VAN DE
ECONOMISCHE, INDUSTRIELE EN TECHNISCHE SAMEN-
WERKING TUSSEN DE KLEINE EN MIDDELGROTE
ONDERNEMINGEN VAN DE BELGISCH-LUXEMBURGSE
gg%g%MISCHE UNIE EN DE VOLKSREPUBLIEK BUL-

De Regering van het Koninkrijk Belgié, krachtens bestaande overeenkom-
sten mede uit naam van de Regering van het Groothertogdom Luxemburg, en de
Regering van de Volksrepubliek Bulgarije,

— rekening houdend met de geest van de fundamentele doelstellingen van de
Langlopende _Overeenkomnst betreffende de ontwikkeling van de
economische, industriéle, wetenschappelijke en technischie samenwerking van
26 maart 1975, evenals 1net het Programma ter uitvoering van de Langlopende
Overeenkomst betreffende de economische, industriéle, wetenschappelijke en
techmsche samenwerking, ondertekend te Sofia op 24 november 1976;

— hun wens bevestigend de economische, industri€le, wetenschappelijke en
technisclie samenwerking verder uit te breiden op basis van de behaalde
resultaten en de bestaande mogelijkheden;

— meuwe middelen en vormen zoekend met het doel deze samenwerking in het
kader van de in ieder land van kracht zijnde wetten en voorschriften te
versterken cn uit te breiden;

— geleid door de wens de mogelijkheden tot samenwerking en handelsverkeer
tussen de kleine en middelgrote ondernemingen van beide Partijen nog ineer te
benutten;

zijn overeengekomen als volgt:

Artikel 1. De Overeenkoinstsluitende Partijen doen de nodige inspanningen
om de samenwerking en het handelsverkeer tussen de kleine en middelgrote
ondernemingen van de Belgisch-Luxemburgse Econoimnische Unie en de
Volksrepubliek Bulgarije te ontwikkelen ten einde hun aandeel in de
economische, industriéle en techmsche samenwerking tussen de Belgisch-
Luxemburgse Econoniische Unie en Bulgarije te vergroten.

Artikel 2. De Overeenkomstsluitende Partijen streven er naar specificke
regelingen te vinden die geschikt zijn voor de ontwikkeling van de samenwerking
tussen de kleine en middelgrote ondernemingen, en zij bevorderen de toepassing
daarvan.

Artikel 3. De Overeenkomstsluitende Partijen beijveren zich, in het kader
van hun van kracht zijnde wetten en voorschriften, financiéle maatregelen te
treffen welke van aard zijn de sainenwerking tussen de kleine en middelgrote
ondernemingen te bevorderen; zij stellen elkaar m kennis van latere wijzigingen in
de wetsbepalingen van hun onderscheiden langen.

Artikel 4. De Overeenkomstsluitende Partijen geven hun onderscheiden
instellingen, inet name de Belgische Dienst voor de Buitenlandse Handel alsmede
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de Kamer van Koophandel van het Groothertogdom Luxemburg, wat de
Belgisch-Luxemburgse Economische Unie betreft, de Economische Industriéle
Associatie van Bulgarije en de Kamer van K00phandel en Industrie van Bulgarije,
wat Bulgarije betreft, in overleg met de bevoegde Mimnisteries en instellingen,
opdracht de contacten tussen belanghebbende ondernemingen te vergemakkelij-
ken en de inspanningen met betrekking tot de uitwisseling van informatie die tot
de verwezenlijking van concrete transacties bijdraagt, te coérdineren.

Artikel 5. De Overeenkomstsluitende Partijen nodigen hun bevoegde
instellingen, met name de Belgische Dienst voor de Buitenlandse Handel, de
beroepsverenigingen, de gewestelijke Kamers van Xoophandel van Belgié en de
Kamer van Koophandel van het Groothertogdom Luxemburg, alsook de
Economische Industriéle Associatie van Bulgarije, de Kamer van Koophandel en
Industrie van Bulgarije, de Centrale Unie van Cooperaties en Ambachten en het
Bulgaarse Ministerie van Binnenlandse Handel en Diensten uit de contacten
tussen de kleine en middelgrote ondernemingen van beide Partijen te bevorderen,
en bevelen gezegde instellingen aan de belanghebbende ondernemingen aan te
moedigen gezamenluk vit te voeren werkzaamheden aan te vatten.

De activiteiten van deze instellingen zouden er met name moeten in bestaan
de organisatie van industriéle en handelsmissies, de deelnemmg aan ]aarbeurzen
tentoonstellingen en andere manifestaties die van belang zijn voor de kleine en
middelgrote ondernemingen, te vergemiakkelijken.

Artikel 6. De Overeenkomstsluitende Partijen zijn overeengekomen dat de
uitvoering van deze Overeenkomst zal worden onderzocht door de Gemengde
Commissie waarin de op 26 maart 1975 gesloten Langlopende Overeenkomst
betreffende de ontwikkeling van de economische, industriéle, wetenschappelijke
en technische samenwerking alsook het op 24 november 1976 ondertekende
programma ter uitvoering van voornoemde Overeenkomst, voorzien.

Deze Overeenkomst treedt in werking op de dag van de ondertekening en
blijft van kracht tijdens de geldigheidsduur van de in artikel 6 genoemde
Langlopende Overeenkomst van 26 maart 1975.

GEDAAN te Sofia, de Iste juni 1981, in twee exemplaren, elk in de
Nederlandse, de Franse en de Bulgaarse taal, zijnde alle teksten gelijkelijk
rechtsgeldig.

Voor de Belgisch-Luxemburgse Voor de Regering
Economische Unie: van de Volksrepubliek Bulgarije:
[Signed — Signé] [Signed — Signé ]
ROBERT URBAIN CHRISTO CHRISTOV
Minister van Buitenlandse Handel Minister van Buitenlandse Handel
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[BULGARIAN TEXT — TEXTE BULGARE]

CIIOrOOBA 3A PA3IMHUPIABAHE HA HKOHOMHYECKOTO,
MMPOMHUIVIEHO H TEXHHUYECKO CBHTPYIHUYECTBO
MEXOY MAJKHTE H CPEIHUH IIPENIIPUATHUA HA BEIJI-
FAUCKO-TIOKCEMBYPI'CKHA HKOHOMHUYECKH CHI0O3 H
HAPOIHA PEIIYBIIHKA BBJITAPUA

ITpasurencrBoro Ha KpancTBo Benarus, KakTo OT CBOE HMe, TaKa H OT HMETO
Ha [Ipasurencrsoro Ha Bemako XepuorctBo JliokcembGypr, BB3 OCHOBa Ha
cbinecTByBaluTe crnorog6a, M IlpaBuTtencrBoro ma Hapopna Peny6mika
Bbarapus,

— B3eMalike npel BHJ AYXa H OCHOBHHTE LieJH Ha [I'barocpoynara cnorong6a 3a
Pa3BHTHE Ha HKOHOMHYECKOTO, MPOMHILICHO H HAYYHO-TEXHHYECKO C'bTPYA-
HHYEeCTBO OT 26 mapT 1975 r., kakto u IlporpamaTra 3a oChblIECTBABaHE Ha
dbarocpouynara cnorofn6a 3a pa3BATHE Ha HKOMOMHYECKOTO, TIPOMHIILIEHO H
Hay4YHO-TEXHHYECKO ChTPYJHHYECTBO, HoAamHcaHa B Copusa Ha 24 HOeMBpPH
1976 ronHHa;

— NOTBBbPXKAaBalllH >KCJAaHHETO CH Ja pa3lIHpsBAT OWIE€ NMOBEYEC HKOHOMHYEC-
KOTO, MPOMHIUICHO H HAaYYHO-TCXHHYECKO CBHTPYAHHYECTBO Ha Oa3ara Ha
IIOCTHIrHaTHTE PE3YJTAaTH H CbHINCCTBYBAUIHTC Bb3MOXKHOCTH;

— ThpCceikH HMOBH ()OPMH M CpPeACTBa, C HeN Ja 3HCWIAT H pasuIHpsT
ropeHOCOYEHOTO ChbTPYJHHYECTBO B PAMKHTE Ha JNeHCTBYBAlIHTE BbB BCSKa
€llHa OT CTPAaHHTE 3aKOHH H pas3NopeXXNaHnus;

— BOJ€HH OT >XeJIaHHe [a C€ B'b3MOJ3YBaT Olle NMoBeYe OT Bb3MOXKHOCTHTE 3a
CBLTPYAHHYECTBO H OOMEH MeXAY MAJIKHTE H CPEIHH NMPENNPUATHS Ha JBETE
CTpaHH,

C€ JIOroBopHxa 3€ CJCHAHOTO.

Ynen 1. [loroBapsiliuTe C€ CTPaHH e NOJOXKAT HEOOXONHMUTE YCHIIHA 3a
pa3BHTHE Ha CHLTPYAHHYECTBOTO H CTOKOOOMEHa MeXAY MaJIKHTE H CpeJHH
npeanpHATHA Ha Benruicko-mokceMOyprcKkas HKOHOMHYECKH Cbio3 H HapopHa
peny6iuKka Bbarapus ¢ orjiell yBeJIlAYaBaHe Ha TAXHOTO y4acTHe B OeNrHHCKO-
JIOKCeMOYprcko-0bJrapckor0 HKOHOMHYECKO, INPOMHULIEHO H TEXHHYECKO
CbTPYAHHYECTBO.

Yaen 2. JloroBapsiuuTe c€ CTPaHH e NOTBPCAT CHEnH(HUYNH YCJIOBHS
CHOTBETCTBYBALIH HAa Pa3BHTHETO Ha CLTPYJHHYECTBOTO MEXAY MAJKHTE M
CpellMH NIPEAHPHSATHS # L€ YJECHAT IpPUJIAraHeTO HM.

Yaen 3. B pamkuTe Ha JeHCTBYBallMTE B CTPAHHTE 3aKOHU H pa3lopex-
nauusi, JloroBopAIHTe Ce CTPaHH HIE ce NOCTapasT Aa OlpefAeisT CbOTBETHHTE
¢HHaHCOBH YCIOBHA C OIJIER Aa pa3UIHPAT CbTPYAHHYECTBOTO MEXAY MAJIKMTE H
CpelHH NPpPEANPHATHA, KaTO B3aHMHO Ce€ HH(POPMHpAT 3a HACTHIIBaLIMTE
H3MEHEHMs B NpaBHHUTE pa3nopefl6H B CHOTBETHHTE CTPaHH.

Yaen 4. HoromapsimuTe ce€ CTpPaHHd ILle YNbJAHOMOIIAT CbOTBETHHTE
HHCTHTYLIHHM B CBOHTE CTPaHH H no-ciieuuanyio Benarniickara cayx0a 3a BbHINHA
TBProBusi, KakTo H Tbprosckara Kamapa Ha Bemuko Xepuorctso JIiokceMGypr,
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OT cTpana Ha Benrniicko-nokceMOyprcKHsi HKOHOMHYECKH C'bI03 H Buarapckara
HHAYCTpHAJHa CTONMaHCKa acoluauus H Biarapcka THproBCKO-NPOMHIILIEHA
najara oT OBJrapcka CTpaHa, ChbrjacyBaHO ¢ KOMINETEHTHHTE MHHHCTEPCTBA H
BEIOMCTBA f1a YJIECHSBAT KOHTAKTHTE MEXJY 3aHHTepeCYBAHUTE NPEANPHATHS B
la chIJacyBaT YCHJIHATA CH 3a oOMeH Ha MHGOpPMAUHH CHACHACTBYBAIIH 3a
OCBHUIECTBABAHETO HA KOMKPETHHTE CHEJIKH.

Yaen 5. JoropapsimuTe ce CTpPaHH e MOOMIPSIBAT KOMIETECHTHHTE CH
BEAOMCTBA, a MMeHHO Benruiickara cnyx6a 3a BHBIIHA TBHprosusi, Ilpo-
decuonanuuTte ¢denepanur, PerHoHanMUTe THLProBCKH KamMapu Ha bBeiarns u
TesproBckara kamapa nHa Beauko Xepnorcrpo JliokcemMOypr M bBwiarapcka
HHOYCTpHAJIMA CTONMAHCKA acouuanMs, bbiarapcka TbproBckKo-NpOMHILIEHATA
nanata, lleHTpasHUsT KoONMEepaTHBEH CbhI03 H MHHHCTEPCTBO Ha BbTpPElUIHATa
THLProBUSI H YCJHYIUTE Aa pa3lIMPSBAT KOUTAKTHTE MEXAY MAJIKHTE H CpPeHH
NpeANpUSITHA HA IBETE CTPAHM H NpenopbYBAT Ha FOPENOCOYEHHTE BEJOMCTBA J1a
HAC'BPYABAT 3aMHTEPECYBAaHHTE MPERANPHATHSA Na Y4YacCTBYBAT B CHbBMECTHH
nefinoctu. JlefiHOCTTA HA ropeNOCOYECHATE BEOMCTBA TpAOBa fla ce 3aKIi0yaBaT
MO-CNEMANHO B YJIECHSIBAME OPTraHH3HMPAHETO HA THPrOBCKH M NPOMMILICHH
JleJierallid, y4acTHsl B NMaHaHpH, H3JI0)KOGH H APYrH HMpOSIBH NMpejCTaBAsBallH
HHTEpeC 3a MAJIKHTE M CPEAHH NpENNpHATHS.

Yaen 6. [oroBapsuiuTe ce CTpaMH Ce€ JAOrOBOpHXAa MNpHJIarameTo Ha
Hacrosimata cmoronba npa ObAe NpeAMeT Ma pa3rjexinaHe OT CTpaHa Ha
Cmecenara KOMHCHA, NpenBuaena B JIsarocpounara Cnoron6a 3a pa3BHTHE Ha
HKOHOMHYECKOTO, NPOMHIILUIEHO H HAyYHO TEXHHYECKO ChTPYAHHYECTBO OT 26
Mapt 1975 r., u B Ilporpamara 3a mpHiaraseTro Ha ropecnoMeHarara cnoronba
nopmucana Ha 24 HoeMBpH 1976 ronuua.

Hacrosiimara cnioron6a Bix3a B CHiIa OT JeHs Ha NOANHCBaneTo i U ocTaBa B
CHJa Npe3 BpeMeTpaeHeTO Ha FOpeCHOMeHarara AbJrocpouna cmoroapba or 26
mapt 1975 r., ynomenara B Unen 6.

CBCTABEHA B Codust, Ha 1 10HH 1981 rouua B IBa OpPHIHHAIHH eK3eMILIApa
Ha ¢PEHCKH, HHAEPJAHACKH H OBJArapcKH €3MIH, KaTo BCHYKH TEKCTOBE HMAT
€[HaKBa CHJA.

3a Benruiicko JllokceMOyprekus 3a IlpaBuTeNCTBOTO
Hxonomuyeckd Cbio3: Ha Hapopna Penyb6imka Buaraphs:
[Signed — Signé} [Signed — Signé)
POBEP IOPBEH XPHUCTO XPHUCTOB
MHHHCTHLD Ha BLHUIHATA THProBHS MHHACTHP HAa BHLHIUMATA THLPrOBUS
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[TRANSLATION —TRADUCTION]

AGREEMENT' ON BROADENING THE ECONOMIC, INDUSTRIAL
AND TECHNICAL CO-OPERATION BETWEEN SMALL AND
MEDIUM-SCALE ENTERPRISES OF THE BELGO-
LUXEMBOURG ECONOMIC UNION AND THE PEOPLE’S
REPUBLIC OF BULGARIA

The Government of the Kingdom of Belgium, acting both on its own behalf
and, by virtue of existing agreements, on behalf of the Grand Duchy of
Luxembourg, and the Government of the People’s Republic of Bulgaria,

— Considering the spirit underlying the fundamental objectives of the Long-term
Agreement on the development of economlc, industrial, scientific and
techmcal co-operation of 26 March 1975, and of the programme for
implementing the Long-term Agreement on the development of economic,
industrial, scientific and technical co-operation signed at Sofia on
24 November 1976,

— Confirming their desire further to broaden economic, industrial, scientific and
technical co-operation on the basis of the results achieved and the existing
possibilities,

— Seeking new ways and means of strengthening and broadening such
co-operation within the framework of the laws and regulations in force in each
of their countries,

— Desiring to derive greater benefits from the possibilities for co-operation and
exchanges between the small and medium-scale enterprises of the two Parties,

Have agreed as follows:

Article 1. The Contracting Parties shall make the necessary efforts to
develop co-operation and exchanges between the small and medium-scale
enterprises of the Belgo-Luxembourg Economic Union and the People’s Republic
of Bulgaria in order to enhance their relative share in Belgo-Luxembourg and
Bulgarian economic, industrial and technical co-operation.

Article 2. The Contracting Parties shall endeavour to identify specific
procedures conducive to developing co-operation between small and medium-
scale enterprises and shall promote their application.

Article 3. Within the framework of their laws and regulations in force, the
Contracting Parties shall endeavour to establish effective financial procedures for
promoting co-operation between small and medium-scale enterprises and shall
inform each other of subsequent amendments to the legal provisions in their
respective countries.

Article 4. The Contracting Parties shall instruct their respective institu-
tions, particularly the Belgian Foreign Trade Office and the Chamber of

1 Came into force on 1 June 1981 by signature, in accordance with article 6.
2 United Nations, Treaty Series. vol. 1023, p. 147.
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Commerce of the Grand Duchy of Luxembourg, on the side of the
Belgo-Luxembourg Economic Union, and the Industrial Economic Association of
Bulgaria and the Chamber of Commerce and Industry of Bulgaria, on the
Bulgarian side, in co-ordination with the competent ministries and organizations,
to promote contacts between interested enterprises and to co-ordinate
information exchanges conducive to the execution of specific transactions.

Article 5. The Contracting Parties shall call upon their competent agencies,
particularly the Belgian Foreign Trade Office, professional associations, the
regional Chambers of Commerce of Belgium and the Chamber of Commerce of
the Grand Duchy of Luxembourg and the Industrial Economic Association of
Bulgaria and the Chamber of Commerce and Industry of Bulgaria, the Central
Union of Co-operatives and Trades and the Bulgarian Ministry of Internal Trade
and Services, to promote contacts between small and medium-scale enterprises of
the two Partles and shall recommend that these agencies should encourage the
enterprises concerned to engage in co-operative action. The activities of these
agencies should consist chiefly in promoting the organization of industrial and
trade missions and participation in fairs, exhibitions and other events of benefit to
small and medium-scale enterprises.

Article 6. The Contracting Parties have agreed that implementation of this
Agreement shall be the subject for consideration by the Mixed Commission
rovided for in the Long-term Agreement on the development of economic,
industrial, scientific and technical co-operation of 26 March 1975 and in the
programme for implementing the above-mentioned Agreement signed on
24 November 1976.

This Agreement shall enter into force on the date of its signature -and shall be
val.idl fog the duration of the Long-term Agreement of 26 March 1975 referred to in
article 6.

DONE at Sofia on | June 1981, in two copies, each in the French, Dutch and
Bulgarian languages, all texts being equally authentic.

For the Belgo-Luxembourg For the Government
Economic Union: of the People’s Republic of Buigaria:
{Signed] [Signed]
ROBERT URBAIN CHRISTO CHRISTOV
Minister of Foreign Trade Minister of Foreign Trade
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ACCORD' ENTRE LE GOUVERNEMENT DU ROYAUME DE
BELGIQUE ET LE GOUVERNEMENT DE L’UNION DES
PUBLIQUES SOCIALISTES SOVIETIQUES RELATIF
LA COOPERATION DANS LE DOMAINE DE LA S
PUBLIQUE ET DES SCIENCES MEDICALES

Le Gouvernement du Royaume de Belgique et le Gouvernenient de 1'Union
des Républiques socialistes soviétiques,

Désirant proniouvoir la coopération dans le domaine de la santé publique et
des sciences inédicales, dans 1I'intérét des peuples des deux pays,

Prenant en considération I'importance de la concertation des efforts visant A
accélérer la solution des problémnes médicaux d’intérét conmun,

Convaincus d’apporter par cette coopération une contribution importante au
développement des relations entre les deux pays, dans ’esprit de I’ Acte final de la
Conférence sur la sécurité et la coopération en Europe?,

Sont convenus de ce qui suit:

Article 1”. Les Parties contractantes développeront et élargiront, sur une
base de réciprocité, la coopération dans les domaines de la santé publique et des
sciences médicales, conformément aux législations nationales respectives.

Article 2. Les Parties contractantes favoriseront les forines suivantes de

cette coopération :

a) Les recherches scientifiques en commun sur la base des programmes
concertés,

b) L’échange d’informations scientifico-techniques,

¢) L’organisation en commun des symposia, colloques et rencontres de travail,

d) La participation de spécialistes A des manifestations d’ordre international ainsi
qu’a des congrés des sociétés médicales nationales orgamisés dans 'un des
deux pays,

e) L’échange de spécialistes et de délégations afin d’étudier les acquis dans les
domaincs de la santé publique et des sciences médicales des deux pays,

f) L’échange d’équipements et de préparations pharinaceutiques pour des
épreuves cliniques ainsi que d’études technologiques dans les domaines de la
santé publique et des sciences médicales.

Article 3. Pour la réalisation des dispositions du présent Accord, les Parties
contractantes créent une Commission mixte composée au maximum de quatre
personnes de part et d’autre.

La Commission mixte est chargée d’établir les programmes de travail, de
définir les conditions financieéres et d’évaluer périodiqueimnent I’exécution des
programmes de travail.

La Commission mixte se réunit au inoins une fois tous les deux ans et
alternativement dans chacun des deux pays.

! Entré en vigueur la 15 juin 1981 par la ﬂs:tmture, conformément A ’article 8.
? La Documentation frangaise, Notes et études documentaires, n> 4271-4272, 15 mars 1976, p. 48.
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Article 4. a) En cas de maladie, y compris les maladies stomatologiques,
les bénéficiaires de cet Accord auront droit & ’'aide médicale et & I’hospitalisation
gratuites pendant leur séjour dans le pays d’accueil.

b) A la deniande des Ministéres compétents pour I’exécution de cet Accord,
les Parties contractantes permettront aux ressortissants de |’autre pays de suivre
des traitements médicaux spécialisés dans des cliniques et centres de curos
renommés. Les conditions en seront déterminées par la Commission mixte.

Article 5. Les Parties contractantes coordonneront, au sein de I'Organisa-
tion nmiondiale de la santé, leurs positions concernant des questions d’intérét
commun et donneront & cette Organisation la possibilité de bénéficier de
I’expérience des deux Parties acquise grice A leur coopération.

Article 6. En ce qui concerne le financement des mesures & prendre en
exécution du présent Accord, des dispositions seront prises par la Commission
mixte sur base de réciprocité.

Sauf cas particuliers, le pays d’origine prendra & sa charge les frais de voyage
jusqu’a la capitale du pays d’accueil, ce dermer supportant le séjour et les frais de
déplacement & J'intérieur de son territoire, ainsi que les frais rendus nécessaires
par la mission.

Les modalités financieres afférentes & I'’exécution du présent Accord seront
subordonnées & la disponibilité des crédits budgétaires nécessaires.

Article 7. L’exécution et le financement du présent Accord seront assurés,
du coété du Royaume de Belgique, par le Ministere de la santé publique et de la
famille, du c6té de 1'Union soviétique, par le Ministére de la santé publique de
I'U.R.S.S., I'Académie des sciences médicales et d’autres organismes qui
participent & la coopération.

Article 8. Le présent Accord est conclu pour une période de 5 ans et entre
en vigueur le jour de sa signature. Il sera prorogé par tacite reconduction pour des
nouvelles périodes de méme durée.

Il pourra étre dénoncé moyennant une notification préalable de six mois
avant I'expiration de la période en cours.

FAIT & Moscou, le 15 juin 1981, en deux exemplaires, en langues frangaise,
néerlandaise et russe, les trois textes faisant également foi.

Pour le Gouvernement Pour le Gouvernement de 1'Union des
du Royaume de Belgique: Républiques socialistes soviétiques :
[Signé] [Signé]
CH.-F. NOTHOMB S. P. BOURENKO
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[DUTCH TEXT— TEXTE NEERLANDAIS]

AKKOORD TUSSEN DE REGERING VAN HET KONINKRIJK
BELGIE EN DE REGERING VAN DE UNIE DER SOCIALIS-
TISCHE SOVJET REPUBLIEKEN OVER SAMENWERKING IN
HET VLAK VAN DE VOLKSGEZONDHEID EN VAN DE
GENEESKUNDIGE WETENSCHAPPEN

De Reﬁering van het Koninkrijk Belgi€é en de Regering van de Unie der
Socialistische Sovjet Republieken,

geleid door de wens de samenwerking in het vlak van de volksgezondheit en
van de geneeskundige wetenschappen te bevorderen in het belang van de volkeren
in beide landen,

overwegende het belang van de gezamenlijke inspanningen die de versnelling
tot doel hebben van de oplossing van de medische problemen van gemeenschap-
pelijk belang, -

overtuigd door deze sanmienwerking een belangrijke bijdrage te leveren tot de
ontwikkeling van de betrekkingen tussen beide landen in de geest van de Slotakte
van de Conferentie over Veiligheid en Samenwerking in Europa,

zijn overeengekonien wat volgt:

Artikel 1. De overeenkomstsluitende Partijen Zullen, op grond van het
stelsel van de wederkerigheid, de samenwerking in het vlak van de
volksgezondheid en van de geneeskundige wetenschappen, in overeenstemming
niet de respectieve nationale wetgevingen, ontwikkelen en uitbreiden.

Artikel 2. De overeenkomstsluitende Partijen zullen volgende vormen van

samenwerking bevorderen:

a) gemeenschappelijke wetenschappelijke onderzoekingen op basis van
gemeenschappelijke programma’s,

b) de uitwisseling van wetenschappelijk-technische informatie,

¢) de gemeenschappelijke organisatie van syniposia, colloquia en werkgroepen,

d) de deelname van specialisten aan internationale bijeenkomsten alsook aan
congressen van de nationale medische verenigingen georganiseerd in een van
beide landen,

¢) de vitwisseling van specialisten en van delegaties ten einde de vooruitgang van
beide landen te bestuderen in het vlak van de volksgezondheid en van de
geneeskundige wetenschappen,

) de uitwisseling van uitrustingen en van farmaceutische preparaten voor
klinische proeven alsook van teclhinologische studies in het vlak van de
volksgezondheit en van de geneeskundige wetenschappen.

Artikel 3. Voor de uitvoering van de bepalingen van dit Akkoord richten de
overeenkomstsluitende Partijen een gemengde commissie op die beiderzijds ten
hoogste uit vier personen bestaat.

De gemengde commissie is belast met het opstellen van werkprogranima’s,
het bepalen van de financiéle voorwaarden en het beoordelen op regelmatige
tijdstippen van de uvitvoering van de werkprogramma’s.
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De gemengde commissie vergadert ten minste om de twee jaar beurtelings in
een van beide landen.

Artikel 4. a) In geval van ziekte, ook stomatologische ziekten, hebben de
begunstigden van dit Akkoord recht op kosteloze medische hulp en ziekenhuis-
verpleging gedurende hun verblijf in het gastland.

b) Op verzoek van de voor de uitvoering van dit Akkoord bevoegde
ministeries staan de overeenkomstsluitende Partijen toe dat onderdanen uit het
andere land een speciale geneeskundige behandeling in vooraanstaande klinieken
en kuuroorden volgen. De voorwaarden ervan worden bepaald door de gemengde
commissie.

Artikel 5. De overeenkomstsluitende Partijen zullen, in de Wereldgezond-
heidsorganisatie, hun standpunten coordineren in verband met aangelegenheden
van gemeenschappelijk belang en zullen aan die Organisatie de mogelijkheid
bieden gebruik te maken van de ervaring die beide partijen dank zij hun
samenwerking hebben opgedaan.

Artikel 6. Op het stuk van de financiéring van de maatregelen ter uitvoering
van dit Akkoord worden regelingen getroffen door de gemengde commissie op
basis van wederkerigheid.

Voor zover er geen afwijkende regeling getroffen wordt draagt het land van
herkomst de reiskosten tot in de hoofdstad van het gastland. Het gastland draagt
de reis en verblijfkosten in het binnenland alsook de kosten die %et volbrengen
van de opdracht met zich medebrengen.

De financiéle regelingen met betrekking tot-de uitvoering van dit Akkoord
iirjnd afhankelijk van de voorafgaande goedkeuring van de nodige budgetaire
edieten.

Artikel 7. Voor de uitvoering en de financiéring van dit Akkoord zijn voor
het Koninkrijk Belgié het Ministerie van Volksgezondheid en het Gezin bevoegd,
en voor de Unie der Socialistische Sovjet Republiecken het Ministerie van
Volksgezondheid van de USSR, de Academie van Medische wetenschappen en
andere organen die deelnemen aan samenwerking.

Artikel 8. Dit Akkoord wordt gesloten voor een periode van vijf jaar en
treedt in werking op de dag van de ondertekening. Het zal stilzwijgend worden
verlengd voor nieuwe periodes van dezelfde duur.

Het kan worden opgezegd mits een opzeggingstermijn van zes maanden voor
het verstrijken van de lopende periode in acht wordt genomen.

GEDAAN te Moskou op 15 juni 1981, in twee exemplaren, in het Nederlands,
de Franse en de Russische taal, zijnde de drie teksten gelijkelijk authentiek.

Voor de Regering Voor de Regering van de Unie
van het Koninkrijk Belgié: der Socialistische Sovjet Republieken:

[Signed — Signé] [Signed — Signé]

CH.-F. NOTHOMB S. P. BOURENKO
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[RUSSIAN TEXT — TEXTE RUSSE]

COTJIAIIEHHE MEXIY IIPABHUTEJIBCTBOM KOPOJIEBCTBA
BEJIbTUU N TIPABHUTEJILCTBOM COIO3A COBETCKHX
COUHUATTUCTHUYECKHX PECIIYBJIMK O COTPYIHHYECT-
BE B OBJIACTH 3IPABOOXPAHEHHUA U MEITHIIHMHCKOH
HAYKH

ITpasurenscTBo Koponesctsa Bensrun H I1pasurenscrBo Colo3a CoBeTcKHX
ConuamacTuyeckux PecnyOumk,

JKejas CONeHCTBOBaTh COTPYQHHYECTBY B OOJNacTH 3[pPaBOOXpPaHEHHs H
MEIHIMHCKON HAayKH B HHTepecax HapojpoB 00emx crpam,

NPHHHMAS BO BHHMaHHE BaXXHOCTb O0'LEIHHEHHS YCHIIHI, HAaNpaBJICHHBbIX Ha
YCKOpEHHE pellIeHMH MEeJHIMHCKHX 3a]a4, NpeACTaBJsAIOUIHX OOUIMi HHTepec,

Oynyud yOGeXAeHHbIMH, YTO 3TO COTPYAHHYECTBO BHECET 3HAUHTEbLHbLIH
BKJIAJl B pa3BATHE OTHOIICHHH MEXY KBYMS CTPaHAMH B lyXe 3aKIOYHTENLHOTO
akta Copeljanus no 6e30MacHOCTH H COTPYAHHYeCTBY B EBpOHe,

COTJIACHNIHCh O HHXXECHCAYIOLLECM:

Cmamba 1. [JorosapuBawmmecs CTopoHbl 6yayT pa3BHBaTh H PaCIUHPATD
HA OCHOBe B3aHMHOCTH COTPYAHHYECTBO B 0OOJacTH 34paBOOXPaHEHHSA H
MEHIMHCKOH HAayKH B COOTBETCTBHH C CYIIECTBYIOIUMMH B KaXXuo# crpaHe
3aKOHOJaTeIbHBIMH aKTaMH.

Cmamba 2. HJorosapusarminecs CTopoHb! 6YAYT OTAABAThL NPERNOYTEHHE

cnefyiomuM ¢dopMaM COTPYAHHYECTBA:

a) COBMECTHBIE HayuyHble HCCHEJOBAHHS HAa OCHOBAHHH COrJIACOBANMbIX NpOr-
pamm;

6) oObMeH Hay4yHO-TeXHRYecKod HHbopMmalHes;

6) opranu3anusi COBMECTHLIX CHMHO3HYMOB, KOJUIOKBHYMOB H paGO4YHX BCTpEY;

2) y4yacTHe CHELHAIMCTOB B MeXAYHAPOAHLIX MEPOHPHSITHAX, OpPraHH3yeMBIX B
OAHOH H3 JABYX CTpaH, a TaK)Xe B Cbe3laX HAHHOHAJBHBIX MEJHIMHCKHX
oOIecTB;

0) oOMeH cnieLHATHCTAMH H [ReJICraudsaMH A9 H3Y4YeHHs NOCTHXXeHHI B o6nacTy
31[paBOOXpaHEHHsA H MEJHIHHCKON HAyKH ABYX CTpam;

¢) obMeH obopynoBaHHeM, GpapMaleBTHYECKHMH NIpeHApATAMH [JIs HPOBEJXEHUS
KJIIMHHYECKHX HCNbITAHHH H TEXHOJOrHYeCKHMH pa3paGoTKaMH B 00jacTH
3IPaBOOXPAHCHHA H MEJHIMHCKOH HAYKH.

Cmampba 3. [na peanu3anH mNOJOXKeHHH Hacrosmero CornameHns
HoropapuBatomuecss CTOpOHbI yupeXAaloT CMeEIIaHHYI0O KOMHCCHIO, COCTOS-
mylo He Oosee yeM H3 4 4enoBek c Kakjgod CTOPOHBI.

CMemaHHass KOMHCCHS YIIOJHOMOYEHA ONpefeNaTh pafoure NMporpaMmel,
yCTanaBJKBaTL (PUHAHCOBBIE YCJIOBHA H HEPHOAHYECKH [aBaTh OHEHKY Xofa
BHIHOJIHEHHSI TIPOrpaMMEI COTPYAHHYECTBA.

KoMmHccHs cobHpaeTcs HO KpaiHeil Mepe OiMH pa3 B 2 roja NOOYepERHO B
KaXXi0# H3 JBYX CTpaH.
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Cmamoa 4. a) B ciayyae Gone3HH, BKNOYAaA CTOMATOJIOTHYECKHE
3a0onepaHHs, JHIA, Bbie3KalollHe B OAHY H3 [OroBapHBAIOIHXCH CTPaH B
COOTBETCTBHH ¢ [gaHHBIM CorsamerHeM, GYAYT HMeTh NpaBo Ha GecrnnaTHylo
MEIHIMHCKYIO HOMOIL BO BpeMs HX IpeObIBaHHA B NpHHHAMAlOWEH cTpane.

6) Ilo npocrbe KoMNeTEeHTHbIX MHHHCTEPCTB CTOPOHBI MOTYT Npemoc-
TaBJIATh rpakjgaHam apyro#t Jorosapusalomelics CTOpORBI cHEHHAIH3HPOBAaH-
HO€ MERHIMHCKOE JICYEHHE B Be[YIHX KJIHHHKAX H Jle4eOHbIX HEHTpaX. Y CaoBHsA
TMpHEMA Ha JIeYEeHHE TAKHX rpaxkaaH OyayT onpenenenbl CmelnaHHON KOMHCCHEN.

Cmamos 5. JloroBapuBalomuecsi CTOpoRbl OYAyT COrJacoBLIBaTh B paM-
Kax BcemHpHOM opraHH3aUHH 3paBOOXpaHEHHS CBOH NO3HLHH, KacalolHeCSH
BONIPOCOB, NMPEACTABIAIOMMX B3aHMHBIA HHTEpec, H OYnyT NPenoCTaBNATh ITOH
OpraHM3allid BO3MOXXHOCTh HCHOJIb30BAHEA ombiTa CTOPOH, BKMOYaH OMBIT,
NOJIyYEHHBIA B XOo@e HX COTPYAHHYECTBA.

Cmambs 6. ©DHHAHCOBbie YCJIOBHSI MPOBENCHAS MEPONPHATHH IO BBLINOJ-
HeHHIo HacTosmero Corsamenns GyayT onpenensaTscs Cmemaanolt KoMuccHeil
Ha OCHOBE B3aHMHOCTH.

3a HckmoOueHHEM OCOGBIX ciy4aeB, RampaBasiomas CTOpOHa HeceT
pacxofs! no npoe3fy A0 CTOMHILI NMpHHAMaomed CTOpOHBI, a NPHHAMAIOINAA
CTopoHa HeceT pacXofbl NONpeGhIBaHHIO H IEpee3NaM BHYTPH CTPaHbl, 3 TAKXKe
ApYrHe BbI3BaHHLIE REJIOBOH HEOGXOXHMOCTHIO PACXOMBI.

OHHAHCOBLIC YCJIOBHA, ONpelelAIOMHAE BHIIOJHEHAEe Hactosimero Cor-
JaleHus, OynyT 3aBHCETh OT HATHYHS HEOOXOMHMEBIX GIONXKETHBIX Kpe[HTOB.

Cmamos 7. OcymecTeieREe R ¢HHAHCIpoBaHMe RBactosimero Cor-
JamenHs Oynayr oGecnevenn! co croponn! KoponeBcTsa Benbrun Munmcrep-
CTBOM 3[paBOOXpaHEHHs H cemMbH; cO0 crTopoHb! CCCP MHHECTEpCTBOM
anpaBooxpaHennss CCCP, Axkapemuelt memumuHCKHX HayK CCCP H fnpyrHMH
YY4acTBYIOUIMHMH B COTPYAHHYECTBE OpraHH3AIHIMH.

Cmamosa 8. Hacrosimee CorjalmeHHe 3aKIOYeHO Ha CpPOK S JeT H
BCTYIAaeT B CHAY cO RHA ero nopHHcaHds. OHO OyneT mpoaneBaThcs
aBTOMAaTHYECKH Ha NmOclefyIOI{He NMEPHOABI TAKOM Ke HmpOgOJKHTEJBHOCTH.

Hacrosmee Cornamenae MoxeT ObITh [EHOHECHPOBAHO MOyTeM Hpe-
ABapHTENbLEOTO YBE[IOMJICHAS 33 6 MeCsIeB 0 HCTEHEHHs CpOKa e€ro qelCTBHA.

COBEPIIEHO B r. Mockse 15 mions 1981 r. B ABYX 3K3eMIIApax, KaXabill Ha
HHJEPJAHACKOM, (paHIy3CKOM H PYCCKOM SI3bIKaX, MpHYEM BCe TPH TEKCTa
HMEIOT OXHHAKOBYKO CHIY.

3a I1paBHTENLCTBO 3a IpaerTenscTBo Coi03a CoBETCKHX
Koponesctsa Bennrun: Comnamacruyeckax Pecny6imk:
[Signed — Signé] [Signed — Signé]
CH.—F. NOTHOMB S. P. BOURENKO
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[TRANSLATION—TRADUCTION]

AGREEMENT 'BETWEEN THE GOVERNMENT OF THE KINGDOM
OF BELGIUM AND THE GOVERNMENT OF THE UNION OF
SOVIET SOCIALIST REPUBLICS ON CO-OPERATION IN THE
FIELD OF PUBLIC HEALTH AND MEDICAL SCIENCES

The Government of the Kingdom of Belgium and the Government of the
Union of Soviet Socialist Republics,

Desiring to promote co-operation in the field of public health and medical
sciences, in the interest of the peoples of both countries,

Taking into account the importance of joint efforts to expedite the solution of
medical problems of mutual interest,

Confident that such co-operation will contribute substantially to the
development of relations between the two countries, in the spirit of the Final Act of
the Conference on Security and Co-operation in Europe,

Have agreed as follows:

Article 1. The Contracting Parties shall develop and extend, on the basis of
reciprocity, co-operation in the field of public health and medical sciences, in
accordance with their respective national laws.

Article 2. The Contracting Parties shall foster this co-operation in the

following ways:

(a) Joint scientific research, on the basis of agreed programmes;

(b) Exchange of scientific and technical information;

(c) Organization of joint symposia, colloquia and working meetings;

(d) Participation of specialists in events of an international nature as well as in
congresses of national medical societies held in either of the two countries;

(e) Exchange of specialists and delegations with a view to the study of advances
in the field of public health and medical sciences in both countries;

(f) Exchange of equipment, pharmaceutical products for the conduct of clinical
tests and technological studies in the field of public health and medical
sciences.

Article 3. With a view to implementing the provisions of this Agreement,
the Contracting Parties shall establish a Mixed Commission composed of a
maximum of four persons on each side.

The Mixed Commission shall be entrusted with the task of establishing work
programmes, defining financial conditions and evaluating, at regular intervals, the
implementation of those work programmes.

. The Mixed Commission shall meet at least once every two years, alternately
in each of the two countries.

Atrticle 4. (a) In the event of illness, including stomatological illnesses, the
beneficiaries of this Agreement shall be entitled to medical care and
hospitalization free of charge during their stay in the host country.

! Came into force on 15 June 1981 by signature, in accordance with article 8.
? International Legal Materials, vol. X1V, 1975, p. 1292.
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(b) At the request of the Ministries responsible for the iniplementation of
this Agreement, the Contracting Parties shall permit nationals of the other country
to undergo specialized medical treatment at leading clinics and sanatoria. The
conditions for such treatment shall be determined by the Mixed Commission.

Article 5. The Contracting Parties shall co-ordinate their positions with
regard to matters of mutual interest within the framework of the World Health
Organization and shall provide that Organization with the opportunity of utilizing
the experience of both Parties gained as a result of their co-operation.

Article 6. With regard to the financing of measures to be taken in
iniplementation of this Agreenient, arrangements shall be made, on a basis of
reciprocity, by the Mixed Commission.

_ Except in special cases, the sending country shall meet the travel costs to the
capital of the host country, and the host country the subsistence and transport
costs incurred within its territory as well as any other related and necessary costs.

The financial arrangements for the iniplementation of this Agreement shall
be subject to the availability of the necessary budgetary appropriations.

Article 7. The implementation and financing of this Agreement shall be the
responsibility, in the case of the Kingdom of Belgium, of the Ministry of Public
Health and the Family and, in the case of the Soviet Union, of the USSR Ministry
of Health, the Academy of Medical Sciences and other organizations taking part
in this co-operation.

Article 8. This Agreement is concluded for a period of five years and shall
enter into force on the date of its signature. It shall be renewed by tacit agreenient
for further periods of five years.

It may be denounced by means of advance notice six months before the
expiry of the current period.

DONE at Moscow on 15 June 1981, in duplicate in the French, Dutch and
Russian languages, the three texts being equally authentic.

For the Governnient For the Government of the Union
of the Kingdom of Belgium: of Soviet Socialist Republics:
[Signed] [Signed]
CH.-F. NOTHOMB S. P. BOURENKO
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No. 20311

UNITED NATIONS
and
FRANCE

Agreement concerning the United Nations Conference on
the least developed countries (with annexes and related
letters). Signed at Geneva on 31 July 1981

Authentic text: French.
Registered ex officio on 31 July 1981.

ORGANISATION DES NATIONS UNIES
et
FRANCE

Accord concernant la Conférence des Nations Unies snr les
pays les moins avancés (avec annexes et lettres
counexes). Signé a Geneve le 31 juillet 1981

Texte authentique: frangais.
Enregistré d’office le 31 juillet 1981.
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[TRANSLATION — TRADUCTION]

AGREEMENT' BETWEEN THE
UNITED NATIONS AND THE
GOVERNMENT OF THE
FRENCH REPUBLIC CON-
CERNING THE UNITED NA-
TIONS CONFERENCE ON
THE LEAST DEVELOPED
COUNTRIES

Publication effected in accordance
with article 12 (2) of the General
Assembly regulations to give effect to
Article 102 of the Charter of the United
Nations as amended in the last instance
by General Assembly resolution
33/141 A of 19 December 1978.

* Came into force on 31 Jul

1981 by signature, in
accordance with article ).

Vol. 1245, 1-20311

ACCORD' ENTRE L'ORGANI-
SATION DES NATIONS
UNIES ET LE GOUVERNE-
MENT DE LA REPUBLIQUE
FRANCAISE CONCERNANT
LA CONFERENCE DES NA-
TIONS UNIES SUR LES PAYS
LES MOINS AVANCES

Publication effectuée conformément
au paragraphe 2 de !article 12 du
réglement de I’Assemblée générale des-
tiné a mettre en application I’Ar-
ticle 102 de la Charte des Nations Unies
tel qu’amendé en dernier lieu par la
résolution 33/141 A de [I’Assemblée
générale en date du 19 décembre 1978.

t Entré en vigueur fe 31 Jmllet 1981 par la signature,
conformément au paragraphe x'ﬁa



No. 20312

UNITED NATIONS
and
ARGENTINA

Agreement concerning the Office of the Economic Commis-
sion for Latin America in Bnenos Aires. Signed at
Buenos Aires on 9 April 1979

Authentic text: Spanish.
Registered ex officio on 1 August 1981.

ORGANISATION DES NATIONS UNIES
et
ARGENTINE

Accord relatif au Bureau de la Commission économique
pour I’Amérique latine 2 Buenos Aires. Signé & Buenos
Aires le 9 avril 1979

Texte authentique : espagnol.
Enregistré d’office le 1 aoft 1981.
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[SPANISH TEXT — TEXTE ESPAGNOL)]

CONVENIO ENTRE LAS NACIONES UNIDAS Y EL GOBIERNO DE
LA REPUBLICA ARGENTINA

Las Naciones Unidas por intermedio de la Comisién Econ6mica para
América Latina (en adelante denominada la CEPAL) y el Gobierno de la
Repiblica Argentina han resuelto celebrar un convenio para la continuaci6n de las
actnl/)ildades de la Oficina de CEPAL en Buenos Aires, en las condiciones que se
establecen:

Articulo 1°. La CEPAL continuara con la Oficina de la ciudad de Buenos
Aires que—ademas de cumplir funciones de representacién de la institucién —
realizarA programas de actividades técnicas en materia de estudios e
investigaciones en el campo econ6mico y social.

Articulo 2°. El Secretario Ejecutivo de la CEPAL delegar4 en un Director
las tareas de direccién y administracién de las actividades de la Oficina de la
CEPAL en Buenos Aires.

Articulo 3°. La Oficina de la CEPAL en Buenos Aires y sus funcionarios
internacionales gozarin de todos los derechos, privilegios ¢ inmunidades que
establecen la Convencién sobre Prerrogativas ¢ Ininunidades de las Naciones
Unidas y el Acuerdo entre el Fondo Especial de las Naciones Unidas y el
Gobierno de la Republica Argentina, ambos ratificados por el Gobierno argentino.

Articulo 4°. El presente Convenio sustituye en todas sus partes al firmado
el 12 de diciembre de 1973 entre la CEPAL y el Gobierno argentino.

HECHO en la ciudad de Buenos Aires, Capital de la Repiblica Argentina, a
los nueve dias del mes de abril del afio mil novecientos setenta y nueve en dos
ejemplares originales en idioma espaiiol igualmente validos.

Por la Organizacién Por el Gobierno
de las Naciones Unidas: de la Reptiblica Argentina:
[Signed — Signé] [Signed — Signé]
ENRIQUE V. IGLESIAS CARLOS W. PASTOR
Secretario Ejecutivo Ministro de Relaciones
de la CEPAL Exteriores y Culto
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[TRANSLATION—TRADUCTION]

AGREEMENT' BETWEEN THE UNITED NATIONS AND THE
GOVERNMENT OF THE ARGENTINE REPUBLIC

The United Nations, through the Economic Commission for Latin America
(hereinafter referred to as “ECLA”), and the Government of the Argentine
Repubhc have decided to conclude an agreement on the continuation of the
activities of the ECLA Office in Buenos Aires, in accordance with the conditions
established below:

Article 1. ECLA shall maintain the Office in the city of Buenos Aires,
which, in addition to representing the Commission, shall carry out technical
programmes consisting of studies and research in the economic and social fields.

Article 2. The Executive Secretary of ECLA shall delegate to a Director
the tasks of supervising and administering the activities of the ECLA Office in
Buenos Aires.

Article 3. The ECLA Office in Buenos Aires and the international
personnel attached thereto shall enjoy all the rights, privileges and immunities
estabhshed in the Convention on the Privileges and Immunities of the United
Nations? and the Agreement between the United Nations Special Fund and the
Government of the Argentine Republic?, both of which have been ratified by the
Argentine Government.

Article 4. The terms of the present Agreement supersede those of the
Agreement signed on 12 December 1973 between ECLA and the Argentine
Government *,

DONE in the city of Buenos Aires, capital of the Argentine Republic, on

9 April 1979, in two original copies in the Spanish language, the two texts being
equally authentic.

For the United Nations: For the Government
of the Argentine Republic:
(Signed] [Signed]
ENRIQUE V. IGLESIAS CARLOS W. PASTOR
Executive Secretary of ECLA Minister for Foreign Affairs

and Worship

! Came into force on 9 April 1979 by slgnature

? United Nations, Treaty Series, vol. 1, 15, and vol, 90, p. 327 (corrigendum to vol. 1. 18).

3 See “Agreement between the United Natlons Special Fund and the Government of Argentma concerning
assistance from the Special Fund, signed at New York on 4 December 1959”, ibid., vol. 345, p. 263.

4 United Nations, Treaty Series, vol. 1132, p. 3.
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[TRADUCTION — TRANSLATION]

ACCORD' ENTRE L’ORGANISATION DES NATIONS UNIES ET
LE GOUVERNEMENT DE LA REPUBLIQUE ARGENTINE

L’Organisation des Nations Unies ceuvrant par l'intermédiaire de la
Commission économique pour I’Amérique latine (ci-aprés dénommée « CEPAL »)
et le Gouvernement de la République argentine sont convenus de conclure un
accord relatif i la poursuite des activités du Bureau de la CEPAL 2 Buenos Aires,
aux conditions énoncées ci-aprés:

Article premier. La CEPAL maintiendra le Bureau de Buenos Aires qui,
outre les fonctions de représentation de la Commission dont il s’acquitte,
entreprendra des programmes techniques d’étude et de recherche dans le domaine
économique et social.

Article 2. Le Secrétaire exécutif de la CEPAL chargera un directeur de
diriger et d’administrer les activités du Bureau de la CEPAL 2 Buenos Aires.

Article 3. Le Bureau de la CEPAL 3 Buenos Aires et les fonctionnaires
internationaux qui y seront attachés jouiront de tous les droits, privileges et
immumtés qu’établissent la Convention sur les privileges et immunités des
Nations Unies? et I’Accord entre le Fonds spécial des Nations Unies et le
Gouvernement argentin®, que ce dernier a ratifiés.

Article 4. Le présent Accord remplace dans son intégralité celui que la
CEPAL et le Gouvernement argentin ont signé le 12 décembre 1973°.

FAIT 2 Buenos Aires, capitale de la République argentine, le 9 avril 1979, en
deux exemplaires originaux en espagnol, qui font également foi.

Pour I’Organisation des Nations Unies : Pour le Gouvernement
de la République Argentine:
Le Secrétaire exécutif de la CEPAL, Le Ministre des relations extérieures

et du culte,
[Signé] [Signé]
ENRIQUE V. IGLESIAS CARLOS W. PASTOR

! Entré en vigueur le 9 avril 1979 par la signature.

* Nations Unies, Recueil des Traites, vol. 1, p. 15.

3 Voir «Accord entre le Fonds spécial des Nations Unies et le Gouvernement argentin relatif 3 une assistance du
Fonds spécial, signé 3 New-York le 4 décembre 1959», ibid., vol. 345, p. 263.

¢ Nations Unies, Recueil des Traités, vol. 1132, p. 3.

Vol. 1245, 1-20312



No. 20313

MULTILATERAL

International Cocoa Agreement, 1980 (with annexes).
Concluded at Geneva on 19 November 1980

Authentic texts: English, French, Russian and Spanish.

Objection by the United Kingdom of Great Britain and
Northern Ireland to a declaration made by the Union of
Soviet Socialist Repnblics upon signature

Registered ex officio on 1 August 1981.

MULTILATERAL

Accord international de 1980 sur le cacao (avec annexes).
Coiiclu a Genéve le 19 novembre 1980

Textes authentiques: anglais, frangais, russe et espagnol.

Objection par le Royaume-Uni de Grande-Bretagne et
d’Irlande du Nord a une déclaration faite par I’Union
des Républiques socialistes soviétiques lors de la
signature

Enregistrés d’office le 19 aodit 1981.
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INTERNATIONAL COCOA AGREEMENT,' 1980

CHAPTER 1. OBJECTIVES

Article 1. OBJECTIVES

The objectives of the International Cocoa Agreement, 1980 (hereinafter re-
ferred to as this Agreement), taking into account resolutions 93 (IV)? and 124 (V)3
on the Integrated Programme for Commodities adopted by the United
Nations Conference on Trade and Development, are:

(a) To alleviate serious economic difficulties which would persist if adjustment
between the production and consumption of cocoa cannot be effected by
normal market forces alone as rapidly as circumstances require;

(b) To prevent excessive fluctuations in the price of cocoa which affect adversely
the long-term interests of both producers and consumers;

(c) To make arrangements which will help stabilize and increase the earnings
from the exports of cocoa of producing member countries, thereby helping to
provide the necessary incentive for a dynamic and rising rate of production
and to provide such countries with resources for accelerated economic growth
and social development, while at the same time taking into account the
interests of consumers in importing member countries, in particular the need
to increase consumption;

. ' Came into force provisionally on 1 August 1981, the date agreed upon at a meeting of the following States and
intergovernmental organizations which had deposited instruments of ratification, acceptance, approval or accession,
or notifications of provisional application with the Secretary-General, in accordance with article 66 (3):

Date of deposit of the Date of deposit of the
instrument of ratification, instrument of ratification,
acceptance (A), approval (AA),) acceptance (A), approval (AA),
Participant accession (a), or of the Participant accession (a), or of the
(Importing or notification of provisional (Importing or notification of provisional
exporting member *) application (n). exporting member *) application (n)
Argentina ............. 26 June 1981 n Mexico* .............. 26 May 1981 n
Belgium .............. 29 May 1981 n Netherlands . . . ......... 31 March 1981 n
Brazil* ............... 8 May 1981 (For *~ the Kingdom in
Czechoslovakia ......... 29 May 1981 AA Europe.)
nmark . . ............ 29 May 1981 n Nigeria* .............. 29 May 1981 n
Deminica ............. 28 May 1981 a Norway .............. 27 May 1981 n
Ecuador .............. 14 May 1981 n PapuaNew Guinea ....... 14 April 1981
European Economic Com- Peru................. 27 May 1981 n
munity . . ............ 29 June 1981 n Saint Vincent and the Gre-
Finland . . ............. 18 June 1981 n nadines ............. 29 May 1981 a
France ........ e 29 May 198! n Samoa .. ....... ..., 9 July 1981 a
German Democratic Repub- Sweden............... 20 March 1981
Re** .. ............ . 29 May 1981 AA Switzerland .. .......... 19 March 1981 n
Germany, Federal Republic Trinidad and Tobago ...... 29 May 1981 a
of ..., 26 June 1981 n Union of Soviet Socialist Re-
Ghana*............... 14 May 1981 n publics** . . .......... 13 May 1981 A
Greece «......oiinn.n. 29 May 1981 n United Kingdom of Great :
Haiti................. 1 June 1981 n Britain and Northern Ire-
Hungary .............. 10 June 1981 a land** .. ............ 29 May 1981 n
Ireland . .............. 27 May 1981 n United Republic of
Italy . ................ 31 March 1981 n Cameroon* .......... 31 March 1981 n
Jamaica............... 13 July 1981 a Venezuela ............. 19 May 1981 n
Luxembourg ........... 29 May 198t n Yugoslavia ............ 29 May 1981 n

* Exporting niember.
** See p. 383 of this volume for the texts of the declarations and reservations made upon acceptance,
approval and notification of provisional application.
2 Gnited Nations, Proceedings of the United Nations. Conference on Trade and Development, Fourth Session,
Volume I, Report and Annexes, p. 6.
3 Ibid., Fifth Session, Volunie I, Report and Annexes, p. 9.
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(d) To assure adequate supplies at reasonable prices, equitable to producers and
consumers; and

(e) To facilitate expansion of consumption and, if necessary, and in so far as
possible, an adjustment of production, so as to secure an equilibrium in the
long term between supply and demand.

CHAPTER II. DEFINITIONS

Article 2. DEFINITIONS

For the purpose of this Agreement:

(a) “Cocoa” means cocoa beans and cocoa products;

(b) “Cocoa products” means products made exclusively from cocoa beans,
such as cocoa paste, cocoa butter, unsweetened cocoa powder, cocoa cake and
cocoa mbs, as well as such other products containing cocoa as the Council may
determine if necessary;

(c) “Fine or flavour cocoa” means cocoa produced in the countries listed in
annex C to the extent specified therein;

(d) “Tonne” means the metric ton of 1,000 kilogrammes or 2,204.6 pounds;
and “pound” means 453.597 grammes;

(e) “Cocoa year” means the period of 12 months from 1 October to
30 September inclusive;

) “Export of cocoa” means any cocoa which leaves the customs territory of
any country; and “import of cocoa” means any cocoa which enters the customs
territory of any country; provided that, for the purposes of these definitions,
customs territory shall, in the case of a member which comprises more than one
custobn;s territory, be deemed to refer to the combined customs territories of that
member;

(g) “Organization” means the International Cocoa Organization referred to
in article §;

(h) “Council” means the International Cocoa Council referred to in article 6;

(i) “Contracting Party” means a Government, or an intergovernmental
organization as provided for in article 4, which has consented to be bound by this
Agreement provisionally or definitively;

() “Member” means a Contracting Party as defined above;

(k) “Exporting country” or “exporting member” means a country or a
member respectively whose exports of cocoa expressed in terms of beans exceed
its imports. However, a country whose imports of cocoa expressed in terms of
beans exceed its exports but whose production exceeds its imports may, if it so
chooses, be an exporting member;

() “Importing country” or “importing member” means a country or a
member respectively whose hnports of cocoa expressed in terms of beans exceed
its exports;

(m) “Producing country” or “producing member” means a country or a
member respectively which grows cocoa in commercially significant quantities;

(n) “Simple distributed majority vote” means a majority of the votes cast by
exporting members and a majority of the votes cast by importing members,
counted separately;

(o) “Special vote” means two thirds of the votes cast by exporting members
and two thirds of the votes cast by importing members, counted separately, on
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condition that the number of votes thus expressed represents at least half the
present and voting members;

(r) “Entry into force” means, except when qualified, the date on which this
Agreement first enters into force, whether provisionally or definitively.

CHAPTER II. MEMBERSHIP

Article 3. MEMBERSHIP IN THE ORGANIZATION

1. Each Contracting- Party shall constitute a single member of the
Organization.

2. A member may change its category of membership on such conditions as
the Council may establish.

Article 4. MEMBERSHIP BY INTERGOVERNMENTAL ORGANIZATIONS

1. Any reference in this Agreement to “Governments” shall be construed as
including the European Economic Commumty and any intergovernmental
organization having responsibilities in respect of the negotiation, conclusion and
application of international agreements, in particular conmodity agreements.
Accordingly, any reference in this Agreement to signature or to deposit of
instruments of ratification, acceptance or approval, or to notification of
provisional application, or to accession shall, m the case of such intergovernmen-
tal organizations, be construed as including a reference to signature, or to deposit
of instruinents of ratification, acceptance or approval, or to notification of
provisional application, or to accession, by such intergovernmental organizations.

2. In the case of voting on matters within their competence, such
organizations shall vote with a number of votes equal to the total number of votes
attributable to their member States in accordance with article 10.

3. Such organizations may participate in the Executive Committce on
matters within their competence.

CHAPTER IV. ORGANIZATION AND ADMINISTRATION
Article 5. ESTABLISHMENT, HEADQUARTERS AND STRUCTURE
OF THE INTERNATIONAL COCOA ORGANIZATION

1. The International Cocoa Organization estabhished by the International
Cocoa Agreement, 1972,' shall continue in being and shall administer the
provisions and supervise the operation of this Agreement.

2. The Organization shall function through:

(a) The International Cocoa Council and the Executive Committee;
(b) The Executive Director and the staff.

3. The headquarters of the Organization shall be in London unless the
Council, by special vote, decides otherwise.

Article 6. COMPOSITION OF THE INTERNATIONAL COCOA COUNCIL

1. The highest authority of the Organization shall be the International Cocoa
Council, which shall consist of all the members of the Organization.

T United Nations, Treaty Series, vol. 882, p. 67.
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2. Each member shall be represented on the Council by a representative and,
if it so desires, by one or more alternates. Each member may also appoint one or
more advnsers to its representative or alternates.

Article 7. POWERS AND FUNCTIONS OF THE COUNCIL

1. The Council shall exercise all such powers and perform or arrange for the
performance of all such functions as are necessary to carry out the express
provisions of this Agreement.

2. The Council shall, by special vote, adopt such rules and regulations as are
necessary to carry out the provisions of this Agreement and are consistent
therewith, including its rules of procedure and those of its committees, the
financial and staff regulations of the Organization and rules for the admimstration
and operation of the buffer stock. The Council may, in its rules of procedure,
provide for a procedure whereby it may, without meeting, decide specific
questions.

3. The Council shall keep such records as are required for the performance
of its functions under this Agreement, and such other records as it considers
appropriate.

Article 8. CHAIRMAN AND VICE-CHAIRMAN OF THE COUNCIL

1. The Council shall elect a Chairman and a first and a second
Vice-Chairman for each cocoa year, who shall not be paid by the Organization.

2. Both the Chairman and the first Vice-Chairman shall be elected from
among the representatives of the exporting members or from among the
representatives of the importing members and the second Vice-Chairman from
among the representatives of the other category. These offices shall alternate
each cocoa year between the two categories.

3. In the temporary absence of both the Chairman and the two
Vice-Chairmen or the permanent absence of one or more of them, the Council
may elect new officers from among the representatives of the exporting members
or from among the representatives of the importing members, as appropriate, on a
temporary or permanent basis as may be required.

4. Neither the Chairman nor any other officer presiding at meetings of the
Council shall vote. His alternate may exercise the voting rights of the member
which he represents.

Article 9. SESSIONS OF THE COUNCIL

1. As a general rule, the Council shall hold one regular session in each half
of the cocoa year.

2. In addition to meeting in the other circumstances specifically provided for
in this Agreement, the Council shall meet in special session whenever it so decides
or at the request of:

(a) Any five members;

(b) A member or members having at least 200 votes;

(c) The Executive Committee; or

(d) The Executive Director, for the purposes of articles 27, 31, 36 and 37.

Vol. 1245, 1-20313



226 United Nations— Treaty Serles o Nations Unies— Recueil des Traités 1981

3. Notice of sessions shall be given at least 30 days in advance, except in
case of emergency or where the provisions of this Agreement require otherwise.

4. Sessions shall be held at the headquarters of the Organization unless the
Council, by special vote, decides otherwise. If, on the invitation of any member,
the Council meets elsewhere than at the headquarters of the Organization, that
member shall pay the additional costs involved.

Article 10. VOTES

1. The exporting members shall together hold 1,000 votes and the importing
members shall together hold 1,000 votes, distributed within each category of
members — that is, exporting and importing members, respectively —in accord-
ance with the following paragraphs of this article.

2. For each cocoa year, the votes of exporting members shall be distributed
as follows: 100 shall be divided equally among all exporting members to the
nearest whole vote for each member; the remaining votes shall be destributed
among the exporting members listed in annex A on the basis of the percentage
which the average of each exporting member’s annual exports in the preceding
four cocoa years for which final figures are available in the Organization
represents in the total of the averages for all the exporting members listed in the
said annex. For this purpose, exports shall be calculated as gross exports of cocoa
beans plus gross exports of cocoa products, converted to beans equivalent using
the conversion factors as specified in article 28. The Council shall revise the lists
in annexes A and B, if the development of exports of an exporting member so
requires.

3. For each cocoa year, the votes of importing members shall be distributed
as follows: 100 shall be divided equally among all importing members to the
nearest whole vote for each member; the remaimng votes shall be distributed
among the importing members on the basis of the percentage which the average of
each importing member’s annual imports in the preceding three cocoa years for
which final figures are available in the Organization represents in the total of the
averages for all the importing members. For this purpose, imports shall be
calculated as net imports of cocoa beans plus gross imports of cocoa products,
cor_lvlertzegi to beans equivalent using the conversion factors as specified in
article 28.

4. No member shall have more than 300 votes. Any votes above this figure
arising from the calculations in paragraphs 2 and 3 of this article shall be
redistributed among the other members on the basis of those paragraphs.

5. When the membership in thie Organization changes or when the voting
rights of a member are suspended or restored under any provision of this
Agreement, the Council shall provide for the redistribution of votes in accordance
with this article.

6. There shall be no fractional votes.

Article 11. VOTING PROCEDURE OF THE COUNCIL

1. Each member shall be entitled to cast the number of votes it holds and no
member shall be entitled to divide its votes. A member may, however, cast
differently from such votes any votes which it is authorized to cast under
paragraph 2 of this article.
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2. By written notification to the Chairman of the Council, any exporting
member may authorize any other exporting member, and any importing member
may authorize any other imﬁorting member, to represent its interests and to cast
its votes at any meeting of the Council. In this case the limitation provided for in
paragraph 4 of article 10 shall not apply.

3. A member authorized by another member to cast the votes held by the
authorizing member under article 10 shall cast such votes in accordance with the
instructions of the authorizing member.

4. Exporting members producing exclusively fine or flavour cocoa shall not
tali(f? part inkvoting on matters relating to the administration and operation of the
buffer stock.

Article 12. DECISIONS OF THE COUNCIL

1. All decisions of the Council shall be taken, and all recommendations shall
be made, by a simple distributed majority vote unless this Agreement provides
for a special vote.

2. In arriving at the number of votes necessary for any of the decisions or
recommendations of the Council, votes of members abstaining shall not be taken
into consideration.

3. The following procedure shall apply with respect to any action by the

Council which under this Agreement requires a special vote:

(a) If the required majority is not obtained because of the negative vote of three
or less exporting or three or less importing members, the proposal shall, if the
Council so decides by a simple distributed majority vote, be put to a vote
again within 48 hours;

(b) 1f the required majority is again not obtained because of the negative vote of
two or less exporting or two or less importing members, the proposal shall, if
the Council so decides by a simple distributed majority vote, be put to a vote
again within 24 hours;

(c) If the required inajority is not obtained in the third vote because of the
negative vote cast by one exporting or one importing member, the proposal
shall be considered adopted;

(d) If the C(?iouncil fails to put a proposal to a further vote, it shall be considered
rejected.

4. Members undertake to accept as binding all decisions of the Council under
the provisions of this Agreement.

Article 13. CO-OPERATION WITH OTHER ORGANIZATIONS

1. The Council shall make whatever arrangements are appropriate for
consultation or co-operation with the United Nations and its organs, in particular
the United Nations Conference on Trade and Development, and with the Food
and Agriculture Organization of the United Nations and such other specialized
agencies of the United Nations and intergovernmental organizations as
appropriate.

2. The Council, bearing in mind the particular role of the United Nations
Conference on Trade and Development in international commodity trade, shall,
a;‘ appr;:priate, keep that organization informed of its activities and programmes
of work.
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3. The Council may also make whatever arrangements are appropriate for
maintaining effective contact with international organizations of cocoa producers,
traders and manufacturers.

Article 14. ADMISSION OF OBSERVERS

1. The Council may invite any non-member State to attend any of its
meetings as an observer.

2. The Council may also invite any of the organizations referred to in
article 13 to attend any of its meetings as an observer.

Article 15. COMPOSITION OF THE EXECUTIVE COMMITTEE

1. The Executive Commiittee shall consist of eight exporting members and
eight importing members, provided that if either the number of exporting
members or the number of importing members in the Organization is ten or less
the Council may, while maintaining parity between the two categories of
members, decide, by special vote, the total number on the Executive Committee.
Members of the Executive Committee shall be elected for each cocoa year in
accordance with article 16 and may be re-elected.

2. Each elected member shall be represented on the Executive Commiittee
by a representative and, if it so desires, by one or more alternates. Each such
member may also appoint one or more advisers to its representative or alternates.

3. The Chairman and Vice-Chairman of the Executive Committee, elected
for each cocoa year by the Council, shall both be chosen from among the
delegations of the exporting members or from among the delegations of the
importing members. These offices shall alternate each cocoa year between
the two categories of members. In the temporary or permanent absence of the
Chairman and the Vice-Chairman, the Executive Committee may elect new
officers from among the representatives of the exporting members or from among
the representatives of the importing members, as appropriate, on a temporary or
permanent basis as may be required. Neither the Chairman nor any other officer
presiding at meetings of the Executive Committee may vote. His alternate may
exercise the voting rights of the member which he represents.

4. The Executive Committee shall meet at the headquarters of the
Organization unless, by special vote, it decides otherwise. If, on the invitation of
any member, the Executive Committee meets elsewhere than at the headquarters
of the Organization, that member shall pay the additional costs involved.

Article 16. ELECTION OF THE EXECUTIVE COMMITTEE

1. The exporting and importing members of the Executive Committee shall
be elected in the Council by the exporting and importing members respectively.
The election within each category shall be held in accordance with paragraphs 2
and 3 of this article.

2. Each member shall cast all the votes to which it is entitled under article 10
for a single candidate. A member may cast for another candidate any votes which
it is authorized to cast under paragraph 2 of article 11.

3. The candidates receiving the largest number of votes shall be elected.
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Article 17. COMPETENCE OF THE EXECUTIVE COMMITTER

1. The Executive Committee shall be responsible to, and work under the
general direction of, the Council.

2. The Executive Committee shall keep the market under continuous review
and recommend to the Council such measures as it may consider advisable.

3. Without prejudice to the right of the Council to exercise any of its powers,
the Council may, by a simple distributed majority vote or a special vote,
depending on whether a decision by the Council on the subject requires a simple
distributed majority vote or a special vote, delegate to the Executive Committee
the exercise of any of its powers, except the following:

(a) Redistribution of votes under article 10;

®) Apprlovia3l of the administrative budget and assessment of contributions under
article 23;

(c) Revision of prices under articles 27, 36, 37 or 38;

(d) Revision of annex C under paragraph 3 of article 29;

(e) Action relating to supplementary measures under article 40;

Relief from obligations under article 55;

(g@) Decision of disputes under article 58;

(h) Suspension of rights under paragraph 3 of article 59;

(i) Establishment of conditions for accession under article 64;

(i) Exclusion of a member under article 69;

(k) Extension or termination of this Agreement under article 71;
() Recommendation of amendments to members under article 72.

4. The Council may at any time, by a simple distributed majority vote,
revoke any delegation of powers to the Executive Committee.

Article 18. VOTING PROCEDURE AND DECISIONS OF THE EXECUTIVE COMMITTEE

1. Each member of the Executive Committee shall be entitled to cast the
number of votes received by it under the provisions of article 16, and no member
of the Executive Committee shall be entitled to divide its votes.

2. Without prejudice to the provisions of paragraph 1 of this article and by
written notification to the Chairman, any exporting or importing member which is
not a member of the Executive Committee and which has not cast its votes under
paragraph 2 of article 16 for any of the members elected may authorize any
exporting or importing member of the Executive Committee, as appropriate, to
represent its interests and to cast its votes in the Executive Committee.

3. In the course of any cocoa year a member may, after consultation with the
member of the Executive Committee for which it voted under article 16,
withdraw its votes from that member. The votes thus withdrawn may be
reassigned to another member of the Executive Committee but may not be
withdrawn from that member for the remainder of that cocoa year. The member
of the Executive Committee from which the votes have been withdrawn shall
nevertheless retain its seat on the Executive Committee for the remainder of that
cocoa year. Any action taken pursuant to the provisions of this paragraph shall
become effective after the Chairman has been informed in writing thereof.

4. Any decision taken by the Executive Committee shall require the same
majority as that decision would require if taken by the Council.
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5. Any member shall have the right of appeal to the Council against any
decision of the Executive Committee. The Council shall prescribe, in its rules of
procedure, the conditions under which such appeal may be inade.

Article 19. QUORUM FOR THE COUNCIL AND THE EXECUTIVE COMMITTEE

1. The quorum for the opening meeting of any session of the Council shall be
constituted by the presence of a majority of exporting nembers and a majority of
importing members, provided that such members together hold in eacb category
at least two thirds of the total votes of the members in that category.

2. If there is no quorun in accordance with paragraph 1 of this article on the
day appointed for the opening ineeting of any session and on the following day,
the quorum on the third day and throughout the remainder of the session shall be
constituted by the presence of a majority of exporting members and a majority of
importing members, provided that such meinbers together hold in each category a
simple majority of the total votes of the members in that category.

3. The quorum for meetings subsequent to the opening meeting of any
session gursuant to paragraph 1 of this article shall be that prescribed in
paragraph 2 of this article.

4. Representation in accordance with paragraph 2 of article 11 shall be
considered as presence.

5. The quorum for any meeting of the Executive Committee shall be
prescribed by the Council in the rules of procedure of the Executive Committee.

Article 20. THE STAFF OF THE ORGANIZATION

1. The Council, after consulting the Executive Committee, shall appoint the
Executive Director by special vote. The terins of the appointinent of the
Executive Director shall be fixed by the Council in the light of those applying to
corresponding officials of similar intergovernmental organizations.

2. The Executive Director shall be the chief administrative officer of the
Organization and shall be responsible to the Council for the administration and
operation of this Agreement in accordance with the decisions of the Council.

3. The Council, after consulting the Executive Committee, shall appoint the
Buffer Stock Manager by special vote. The terins of appointinent of the Manager
shall be fixed by the Council.

4. The Manager shall be responsible to the Council for the functions
conferred upon him by this Agreement as well as for such additional functions as
the Council mnay determine. The responsibility for these functions shall be
exercised in consultation with the Executive Director.

5. Without prejudice to the provisions of paragraph 4, the staff of the
Organization shall be responsible to the Executive Director, who in turn shall be
responsible to the Council.

6. The Executive Director shall appoint the staff in accordance with
regulations to be established by the Council. In drawing up such regulations, the
Council shall have regard to those applying to officials of similar intergovernmen-
tal organizations. Staff appointinents shall be made in so far as is practicable from
nationals of exporting and importing members.
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7. Neither the Execuﬁve Director nor the Manager, nor any other member of
the staff, shall have any financial interest in the cocoa industry, the cocoa trade,
cocoa transportation or cocoa publicity.

8. In the performance of their duties, the Executive Director, the Manager
and the other members of the staff shall not seek or receive instructions from any
member or from any other authority external to the Organization. They shall
refrain from any action which might reflect on their position as international
officials responsible only to the Organization. Each member undertakes to
respect the exclusively international character of the responsibilities of the
Executive Director, the Manager and the staff and not to seek to influence them in
the discharge of their responsibilities.

9. No information concerning the operation or administration of this
Agreement shall be revealed by the Executive Director, the Manager or the other
staff of the Organization, except as may be authorized by the Council or as is
necessary for the proper discharge of their duties under this Agreement.

CHAPTER V. PRIVILEGES AND IMMUNITIES

Article 21. PRIVILEGES AND IMMUNITIES

1. The Organization shall have legal personality. It shall in particular have
the capacity to contract, to acquire and dispose of movable and immovable
property and to institute legal proceedings.

2. The status, privileges and immunities of the Organization, of its Executive
Director, its staff and experts and of representatives of members whilst in the
territory of the United Kingdom of Great Britain and Northern Ireland for the
%urpose of exercising their functions, shall continue to be governed by the

eadquarters Agreement concluded between the Government of the United
Kingdom of Great Britain and Northern Ireland (hereinafter referred to as the
host Government) and the International Cocoa Organization in London on
26 March 1975.

3. The Headquarters Agreement referred to in paragraph 2 of this article
shall be independent of this Agreement. It shall, however, terminate:
(a) By agreement between the host Government and the Organization;
(b) In the event of the headquarters of the Organization being moved from the
territory of the host Government; or
(c) In the event of the Organization ceasing to exist.

4. The Organization may conclude with one or more other members
agreements to be approved by the Council relating to such privileges and
immunities as may be necessary for the proper functioning of this Agreement.

CHAPTER VI. FINANCE

Article 22. FINANCE

1. There shall be kept two accounts—the administrative account and the
buffer stock account—for the administration and operation of this Agreement.

2. The expenses necessary for the administration and operation of this
Agreement, excluding those attributable to the operation and maintenance of the

! United Nations, Treaty Series, vol. 990, p. 141.
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buffer stock instituted under article 30, shall be brought into the administrative
account and shall be met by annual contributions from members assessed in
accordance with article 23. If, however, a member requests special services, the
Council may require that member to pay for them.

3. Any expenditure which is attributable to the operation and maintenance of
the buffer stock under article 33 shall be brought into the buffer stock account.
The liability of the buffer stock account for any expenditure other than that
specified in article 33 shall be decided by the Council.

4. The financial year of the Organization shall be the same as the cocoa year.

5. The expenses of delegations to the Council, to the Executive Committee
and to any of the committees of the Council or of the Executive Committee shall
be met by the members concerned.

Article 23. APPROVAL OF THE ADMINISTRATIVE BUDGET AND
ASSESSMENT OF CONTRIBUTIONS

1. During the second half of each financial year, the Council shall approve
the administrative budget of the Organization for the following financial year, and
shall assess the contribution of each member to that budget.

2. The contribution of each memiber to the administrative budget for each
financial year shall be in the proportion which the number of its votes at the time
the administrative budget for that financial year is approved bears to the total
votes of all the members. For the purpose of assessing contributions, the votes.of
each member shall be calculated without regard to the suspension of any
member’s voting rights and any redistribution of votes resulting therefrom.

3. The initial contribution of any member joining the Organization after the
entry into force of this Agreement shall be assessed by the Council on the basis of
the number of votes to be held by that member and the period remaining in the
current financial year, but the assessment made upon other members for the
current financial year shall not be altered.

. 4. If this Agreement enters into force before the beginning of the first full
financial year, the Council shall, at its first session, approve an administrative
budget covering the period up to the commencement of the first full financial
year.

Article 24. PAYMENT OF CONTRIBUTIONS TO THE ADMINISTRATIVE BUDGET

1. Contributions to the administrative budget for each financial year shall be
payable in freely convertible currencies, shall be exempt from foreign exchange
restrictions and shall become due on the first day of that financial year.
Contributions of members in respect of the financial year in which they join the
Organization shall be due on the date on which they become members.

2. Contributions to the administrative budget approved under paragraph 4 of
article 23 shall be payable within three months of the date of assessment.

3. If, at the end of five months after the beginning of the financial year or, in
the case of a new member, five months after the Council has assessed its
contribution, a member has not paid its full contribution to the administrative
budget, the Executive Director shall request that inember to make payment as
quickly as possible. If, at the expiration of two months after the request of the
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Executive Director, that member has still not paid its contribution, the voting
rights of that member in the Council and the Executive Committee shall be
suspended until such time as it has made full payment of the contribution.

4. A member whose voting rights have been suspended under paragraph 3 of
this article shall not be deprived of any of its other rights or relieved of any of its
obligations under this Agreement unless the Council, by special vote, decides
otherwise. It shall remain liable to pay its contribution and to meet any other
financial obligations under this Agreement.

Article 25. AUDIT AND PUBLICATION OF ACCOUNTS

1. As soon as possible, but not later than six months after the close of each
financial year, the statement of the Organization’s accounts for that financial year
and the balance-sheet at the close of that financial year under each of the accounts
referred to in paragraph 1 of article 22 shall be audited. The audit shall be carried
out by an independent auditor of recognized standing in co-operation with two
qualified auditors from member Governments, one from exporting members and
one from importing members, to be elected by the Council for each financial year.
The auditors from member Governments shall not be paid by the Organization.

2. The forms of appointment of the independent auditor of recognized
standing, as well as the intentions and objectives of the audit, shall be laid down in
the financial regulations of the Organization. The audited statement of the
Organization’s accounts and the audited balance-sheet shall be presented to the
Council at its next regular session for approval.

3. A summary of the audited accounts and balance-sheet shall be published.

CHAPTER VII. PRICES, BUFFER STOCK
AND SUPPLEMENTARY MEASURES

Article 26. DAILY PRICE AND INDICATOR PRICE

1. For the purposes of this Agreement, the price of cocoa beans shall be
determined by reference to a daily price and an indicator price.

2. The daily price shall, subject to paragraph 4 of this article, be the average
taken daily of the quotations for cocoa beans of the nearest three active future
trading months on the New York Cocoa Exchange at noon and on the London
Cocoa Terminal Market at closing time. The London prices shall be converted to
United States cents per pound by using the current six months forward rate of
exchange published in London at closing time. The Council shall decide the
method of calculation to be used when the quotations on only one of these two
cocoa markets are available or when the London Exchange Market is closed. The
time for shift to the next three-month period shall be the fifteenth of the month
immediately preceding the nearest active maturing month.

3. The indicator price shall be the average of the daily prices over a period of
five consecutive market days. Any reference in this Agreement to the indicator
price beinﬁ at, below or above any figure means that the average of the daily
prices of the previous five consecutive market days was at, below or above that
figure. The Council shall adopt rules to implement the provisions of this

paragraph.
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4. The Council may, by special vote, decide on any other methods of
determining the daily price and the indicator price if it considers such methods to
be more satisfactory than those set out in paragraphs 2 and 3 of this article.

Article 27. PRICES

1. For the purposes of this Agreement, there shall be established: a minimum
price of 100 United States cents per pound, a maximum price of 160 United
States cents per pound, a lower intervention price of 110 United States cents per
pound and an upper intervention price of 150 United States cents per pound.

2. (a) Each cocoa year, at its second regular session, the Council shall
review and may, by special vote, revise the prices established under paragraph 1
of this article.

(b) In conducting this review, the Council shall take into consideration the
trend of cocoa prices, consumption, production, stocks, the influence on cocoa
prices of changes in the world economic situation or monetary system and any
other factors which might affect the achievement of the objectives set out in this
Agreement. The Executive Director shall supply the data necessary for the
appropriate consideration of the foregoing elements.

3. (a) If net buffer stock purchases exceeding 100,000 tonnes have taken
place within any period not exceeding 12 consecutive months since the date of
entry into force of this Agreement or, if prices have been revised, the date of the
last revision, the Council shall meet in special session within 10 working days.
Unless the Council, by special vote, decides otherwise, the intervention prices
shall be reduced by 4 United States cents per pound.

(b) If, subsequently, additional net buffer stock purchases exceeding
75,000 tonnes have taken place within any period not exceeding 12 consecutive
months, the Council shall meet in special session within 10 working days. Unless
the Council, by special vote, decides otherwise, the intervention prices shall be
reduced by 4 Umted States cents per pound.

4. (a) If net buffer stock sales exceeding 100,000 tonnes have taken place
within any period not exceeding 12 consecutive months since the date of entry
into force of this Agreement or, if prices have been revised. the date of the last
revision, the Council shall meet in special session within 10 working days. Unless
the Council, by special vote, decides otherwise, the intervention prices shall be
raised by 4 United States cents per pound.

(b) 1f, subsequently, additional net buffer stock sales exceeding 75,000 ton-
nes have taken place within any period not exceeding 12 consecutive months, the
Council shall meet in special session within 10 working days. Unless the Council,
by special vote, decides otherwise, the intervention prices shall be raised by
4 United States cents per pound.

(c) If the quantity of cocoa in the buffer stock is such as to render
inoperative the provisions of subparagraphs (a) and (b) above, the following
provision shall apply: if, on the day of the commencenient of any regular session
of the Council, the indicator price is at or above the upper mtervention price and
has on average been so for 60 consecutive market days, the intervention prices
shall be raised by 4 United States cents per pound, unless the Council, by special
vote, decides otherwise.

5. There shall be no more than two consecutive price revisions in the same
direction under paragraph 3 or paragraph 4 of this article during the first three
years of this Agreement.
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6. In exceptional circumstances, such as those referred to in article 38, the
Council shall review and may, by special vote, revise the prices stated in
paragraph 1 of this article. In conducting this review, the Council shall also take
Into consideration the elements mentioned in paragraph 2(b) of this article.

7. The provisions of article 72 shall not be applicable to the revision of prices
under this article.

Article 28. CONVERSION FACTORS

1. For the purpose of determining the beans equivalent of cocoa products,
the following shall be the conversion factors: cocoa butter 1.33; cocoa cake and
powder 1.18; cocoa paste and nibs 1.25. The Council may determine, if necessary,
that other products containing cocoa are cocoa products. The conversion factors
for cocoa products other than those for which conversion factors are set out in
this paragraph shall be fixed by the Council.

2. The Council may, by special vote, revise the conversion factors in
paragraph 1 of this article.

Article 29. FINE OR FLAVOUR COCOA

1. Notwithstanding article 35, the provisions of this Agreement concerning
contributions for financing the buffer stock shall not apply to fine or flavour
cocoa from any exporting member listed in paragraph 1 of annex C whose
production is exclusively of fine or flavour cocoa.

2. Paragraph 1 of this article shall also apply in the case of any exporting
member listed in paragraph 2 of annex C, part of whose production consists of
fine or flavour cocoa, to the extent of the proportion of its production stated in
paragraph 2 of annex C. With regard to the remaining proportion, the provisions
of this Agreement concerning contributions for financing the buffer stock and
other limitations of this Agreement shall apply.

3. The Council may, by special vote, revise annex C.

4. If the Council finds that the production of, or export from, countries listed
in annex C has risen sharply, it shall take appropriate steps to ensure that no abuse
or evasion of this Agreement is taking place.

5. Each member undertakes to require the presentation of an authorized
Council control document before permitting the export of fine or flavour cocoa
from its territory. Each member undertakes to require the presentation of an
authorized Council control document before permitting the import of fine or
flavour cocoa into its territory. The Council may, by special vote, suspend all or
part of the provisions of this paragraph.

Article 30. INSTITUTION OF THE BUFFER STOCK

1. A buffer stock arrangement is hereby instituted. The capacity of the
buffer stock shall be 250,000 tonnes of cocoa beans equivalent. If, under the
provisions of article 71, the Council decides to extend this Agreement for two
years, the capacity of the buffer stock may be increased by special vote of the
Council, provided that such an increase shall not exceed a total of 100,000 tonnes
of cocoa beans equivalent.

2. The Buffer Stock Manager shall purchase and hold cocoa beans but,
under conditions to be determined by the Council, may also purchase and hold up
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to 10,000 tonnes of cocoa paste. If problems of trading or storage of this cocoa
paste should arise in this experiment, the provisions of this paragraph shall be
suspended by the Council for further examination at its next regular session.

3. The Manager shall, in accordance with rules established by the Council,
be responsible for the operation of the buffer stock and for buying cocoa, selling
and maintaining in good condition stocks of cocoa and, without incurring market
risks, replacing lots of cocoa in accordance with the relevant provisions of this
Agreement.

Article 31. FINANCING OF THE BUFFER STOCK

1. In order to finance its operations, the buffer stock account shall receive
regular income in the form of contributions charged on cocoa in accordance with
the provisions of article 35.

2. The Buffer Stock Manager shall keep the Executive Director and the
Council informed of the financial position of the buffer stock: '
(a) If the financial position of the buffer stock is, or appears likely to be,

insufficient to finance its operations, the Manager shall so inform the

Executive Director. The Executive Director shall call a special session of the

Council within 14 days unless the Council is otherwise scheduled to meet

within 30 days. The Council may authorize the Manager to borrow funds

commercially in freely convertible currency from appropriate sources. The

Manager may secure such loans through warehouse warrants issued on cocoa

held by the buffer stock. Any such loans shall be repaid out of the proceeds of

contributions and of the sale of cocoa by the buffer stock, and out of
miscellaneous income of the buffer stock, if any. Individual members shall
not be responsible for the repayment of such loans;

(b) Within approximately 12 months after entry into force of this Agreement, the
Council shall, by special vote, decide on recommendations to members for
possible arrangements for any additional financing required, other than that
provided for under subparagraph (a) above. Any such recommendations by
the Council shall take into account the limitations of the constitutional and/or
legislative procedures of members.

Article 32. RELATIONSHIP WITH THE COMMON FUND FOR COMMODITIES

When the Common Fund for Commodities becomes operational, the Council
shall have the authority to negotiate the modalities and, upon decision taken by
special vote, implement the required measures for association with the Fund
according to the principles set out therein, with a view to making full use of the
financial possibilities offered by the Fund.

Article 33. COST OF OPERATING AND MAINTAINING THE BUFFER STOCK

The cost of operating and maintaining the buffer stock, including:

(a) The remuneration of the Buffer Stock Manager and members of the staff who
operate and maintain the buffer stock, the cost to the Organization of
administering and controlling the collection of contributions and interest or
capital charges due on sums borrowed by the Council; and

(b) Other costs such as the cost of transportation and insurance from the f.o0.b.
point into the buffer stock storage point, storage including fumigation,
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handling charges, insurance, management and inspection and any expenditure
incurred in replacing lots of cocoa to maintain their condition and value;

shall be met out of the regular source of income from contributions as provided
for in article 35 or loans or the'proceeds of resale.

Article 34. INVESTMENT OF SURPLUS BUFFER STOCK FUNDS

1. Part of the funds of the buffer stock as are temporarily surplus to that
required to finance its operations may be suitably deposited in importing and
exporting member countries in accordance with rules established by the Council.

2. These rules shall take into account, inter alia, the liquidity necessary for
the full operation of the buffer stock and the desirability of maintaining the real
value of the funds.

Article 35. CONTRIBUTIONS FOR FINANCING THE BUFFER STOCK

1. The contribution charged on cocoa either on first export by a member or
on first import by a member shall be 1 United States cent per pound of cocoa
beans and proportionately on cocoa products in accordance with article 28. In any
case the contribution shall be charged only once. For this purpose, imports of
cocoa by a member from a non-member country shall be deemed to have
originated from that non-member unless satisfactory evidence is given that such
cocoa originated from a member. The Council shall review annually the buffer
stock contribution and, notwithstanding the provisions of the first sentence of this
paragraph, may, by special vote, determine a different rate of contribution or
decide to suspend the contribution in the light of the financial resources and
obligations of the Organization in relation to the buffer stock.

2. Certificates of contribution shall be issued by the Council in accordance
with the rules which it shall establish. Such rules shall take into account the
interests of the cocoa trade and shall cover, inter alia, the possible use of agents
and the payment of contributions within a given time limit.

3. Contributions under this article shall be payable in freely convertible
currencies and shall be exempt from foreign exchange restrictions.

4. Nothing contained in this article shall affect the right of any buyer or
seller to regulate the terms of payment for supplies of cocoa by agreement
between them.

Article 36. BUFFER STOCK PURCHASES

1. When the indicator price is above the lower intervention price, the Buffer
Stock Manager shall purchase cocoa only in so far as it is necessary to rotate
cocoa, already held in the buffer stock, in order to preserve quality. The rotation
programme shall be submitted by the Manager for approval by the Council.

2. When the indicator price is at or below the lower intervention price, the
Manager shall purchase, in accordance with rules established by the Council, such
quantities of cocoa as are necessary so that the indicator price rises above the
lower intervention price.

3. If, 20 market days after the commencement of purchases under paragraph
2 of this article, the indicator price is not above the lower intervention price, the
Council shall meet in special session to review the operations of the buffer stock
and to give further instructions to the Manager as to the necessary action to be
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taken to ensure that the indicator price does rise above the lower inter-
vention price.

4. When the Manager has made net purchases of cocoa up to 80 per cent of
the full capacity of the buffer stock, the Council shall meet in special session
within 10 working days to review the market situation and to decide, by special
vote, on appropriate corrective measures; these may include a poss1ble downward
revision of prices which shall come into effect when purchases into the buffer
stock reach 250,000 tonnes.

5. The Manager may purchase in origin and secondhand markets. The
Manager shall give first refusal to sellers in exporting member countries.

6. The Manager shall purchase only cocoa of recognized standard
marketable grades and in quantities of not less than 100 tonnes. Such cocoa shall
be the property of the Organization and under its control.

7. The Manager shall purchase cocoa at prevailing market prices in
accordance with rules established by the Council.

8. The Manager shall maintain appropriate records to enable him to fulfil his
functions under this Agreement.

9. The buffer stock shall be stored in such locations as will facilitate
immediate ex-store delivery to buyers referred to in paragraph 6 of article 37.

Article 37. BUFFER STOCK SALES

1. When the indicator price is below the upper intervention price, the Buffer
Stock Manager shall sell cocoa only in so far as it is necessary to rotate cocoa,
already held in the buffer stock, in order to preserve quality. The rotation
programme shall be submitted by the Manager for approval by the Council.

2. When the indicator price is at or above the upper intervention price, the
Manager shall sell, in accordance with rules established by the Council, such
quantities of cocoa as are necessary so that the indicator price falls below the
upper intervention price.

3. If, 20 market days after the commencement of sales under paragraph 2 of
this article, the indicator price is not below the upper intervention price, the
Council shall meet in special session to review the operations of the buffer stock
and to give further instructions to the Manager as to the necessary action to be
taken to ensure that the indicator price does fall below the upper intervention
price.

4. When the Manager has sold all the supplies of cocoa at his disposal, the
Council shall meet in special session within 10 working days to review the market
situation and to decide, by special vote, on appropriate corrective measures; these
may include a possible upward revision of prices.

5. The Manager shall sell cocoa at prevailing market prices.

6. In making sales in accordance with paragraphs 2 and 3 of this article, the
Manager shall, in accordance with rules established by the Council, sell through
normal trade channels to firms and organizations in member countries, but mainly
in importing member countries, engaged in the trade in or processing of cocoa.

Vol. 1245, 1-20313



1981 United Nations— Treaty Series e Nations Unies— Recueil des Traités 239

Article 38. CHANGES IN THE EXCHANGE RATES OF CURRENCIES

1. A special session of the Council shall be called by the Executive Director
either on his own initiative or at the request of members in accordance with
paragraph 2 of article 9, if conditions on the foreign exchange markets are such as
to have important implications for the price provisions of this Agreement. Special
sessions of the Council under this paragraph shall be convened within four
working days.

2. After calling such a special session and pending its outcome, the
Executive Director and the Buffer Stock Manager may take such minimum
interim measures as they consider necessary to avoid serious disruption of the
effective functioning of this Agreement on account of conditions on the foreign
exchange markets. In particular, they may, after consultation with the Chairman
of the Council, temporarily restrict or suspend operations of the buffer stock.

3. After consideration of the circumstances, mcluding a review of the
interim measures that may have been taken by the Executive Director and the
Manager and of the potential effect that conditions on the foreign exchange
markets mentioned above may have on the effective operation of this Agreement,
the Council may, by special vote, take any necessary corrective measures.

Article 39. LIQUIDATION OF THE BUFFER STOCK

1. If this Agreement is to be replaced by a new agreement which includes
provisions relating to the buffer stock, the Council shall make such arrangements
as 1tk considers appropriate regarding the continued functioning of the buffer
stock.

2. If this Agreement terminates without being replaced by a new agreement
which includes provisions relating to the buffer stock, the following provisions
shall apply:

(a) No further contracts shall be made for the purchase of cocoa for the buffer
stock. The Buffer Stock Manager shall, in the light of current market
conditions, dispose of the buffer stock in accordance with the rules laid down
by the Council by special vote on the entry into force of this Agreement,
unless, prior to the termination of this Agreement, the Council revises these
rules by special vote. The Manager shall retain the right to sell cocoa at any
time during liquidation to meet the costs thereof;

(b) The proceeds of sales and monies standing to the account of the buffer stock
shall be used to pay, in the following order:

(i) The costs of liquidation;

(ii) Any outstanding balance of, plus interest on, any loan incurred by or on
behalf of the Organization in respect of the buffer stock;

(c) Any monies remaining after payments have been made under subparagraph
(b) above shall be paid to the exporting members concerned in proportion to
the contribution-paid exports of each such exporting member; except that the
proportion of monies attributable to contributions paid on imports under this
Agreement in relation to other funds shall be identified and distributed under
rules established by the Council.

Article 40. SUPPLEMENTARY MEASURES TO DEFEND THE MINIMUM
AND MAXIMUM PRICES

1. In the event that the buffer stock arrangement established under this
Agreement, after the full utilization of its imitial capacity of 250,000 tonnes,
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proves to be inadequate to maintain the price of cocoa béans between the
mimimum and maximum prices of this Agreement, the Council may, by special
vote, institute supplementary measures.

2. The Council shall establish rules for the implementation of the
supplementary measures referred to in paragraph 1 of this article.

Article 41. CONSULTATION AND CO-OPERATION WITHIN THE COCOA ECONOMY

1. The Council shall encourage members to seek the views of experts in
cocoa matters.

2. In fulfilling their obligations under this Agreement, members shall
conduct their activities in a manner consonant with the established channels of
trade and shall take due account of the legitimate interests of all sectors of the
cocoa economy.

3. Members shall not interfere with the arbitration of commercial disputes
between cocoa buyers and sellers if contracts cannot be fulfilled because of
regulations established in order to implement this Agreement, nor place
impediments in the way of the conclusion of arbitration proceedings. The
requirement that members comply with the provisions of this Agreement shall not
be accepted as grounds for non-fulfilment of contract or as a defence in such
cases.

CHAPTER VIII. REPORTING OF EXPORTS AND IMPORTS,
AND CONTROL MEASURES

Article 42. REPORTING OF EXPORTS AND IMPORTS

1. The Executive Director shall, in accordance with rules established by the
Council, maintain a record of members’ exports and imports of cocoa.

2. For this purpose, each member shall report to the Executive Director the
quantities of its exports of cocoa by country of destination and the quantities of
its imports of cocoa by country of origin, at such intervals as the Council may
determine, together with such other data as the Council may prescribe.

Article 43. CONTROL MEASURES

1. Each member exporting cocoa shall require the presentation of an
authorized Council control document and, if applicable, a valid certificate of
contribution, before pernitting the shipment of cocoa from its custoins territory.
Each mnember inporting cocoa shall require the presentation of an authorized
Council control document and, if applicable, a valid certificate of contribution,
before permitting the import of any cocoa into its customs territory whether from
a meinber or a non-member.

2. Certificates of contribution shall not be required for exports by exporting
members for humanitarian or other non-commercial purposes in so far as the
Council is satisfied that the cocoa has been exported for those purposes. The
Council shall arrange to issue appropriate control documents to cover such
shipments.

3. The Council shall, by special vote, establish such rules as it considers
necessary in respect of certificates of contribution and other authorized Council
control documents.
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4. For fine or flavour cocoa, the Council shall establish such rules as it
ccasiders necessary in respect of the simplification of the procedure for
authorized Council control docunents, taking into account all relevant factors.

5. The Council may, by special vote, suspend all or part of the provisions of
this article.

CHAPTER 1X. SUPPLY AND DEMAND

Article 44. CO-OPERATION AMONG MEMBERS

1. Members recognize the importance of ensuring the greatest possible
growth of the cocoa economy and therefore of co-ordinating their efforts to
encourage the dynainic expansion of production and consumption so as to secure
the best equilibriuin between supply and demand. They shall co-operate fully with
the Council in the attaininent of this objective.

2. The Council shall identify the obstacles to the harinonious developinent
and the dynamic expansion of the cocoa economy and shall seek mutually
acceptable practical measures designed to overcome these obstacles. Meinbers
s‘éhall qllldeavour to apply the measures elaborated and recoinmended by the

ouncil.

3. The Organization shall collect and keep up to date the available
inforination needed to establish, in the most reliable way, the world’s current and
potential consumption and production capacity. Members shall co-operate fully
with the Organization in the preparation of these studies.

Article 45. PRODUCTION AND STOCKS

1. Each exporting member may develop a prograinme to adjust its
production, in order that the objective set forth in article 44 inay be attained. Each
exporting member concerned shall be responsible for the policies and procedures
it applies to attain this objective and shall endeavour to inforin the Council of such
measures on as regular a basis as possible.

2. On the basis of a detailed report presented by the Executive Director at
least once a year, the Council shall review the general situation regarding cocoa
production, evaluating particularly the development of global supply in the hight
of the provisions of this article. The Council may make recommendations to
members based on this evaluation. The Council may establish a Comunittee to
assist it in respect of this article.

3. The Council shall review annually the level of stocks held throughout the
world and make any necessary recommendations based on this review.

Article 46. ASSURANCE OF SUPPLIES AND ACCESS TO MARKETS

1. Members shall conduct their trade policies so that the objectives of this
Agreement may be attained. In particular, they recognize that regular supplies of
cocoa and regular access to their markets for cocoa are essential for both
importing and. exporting members.

2. Exporting members shall endeavour, within the limits of the constraints of
their developinent, to pursue sales and export policies, in accordance with the
provisions of this Agreement, which will not artificially restrict offer for sale of
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available cocoa and which will ensure the regular supply of cocoa to importers in
importing member countries.

3. Importing members shall make every effort, within the limits of their
international commjtments, to pursue policies, in accordance with the provisions
of this Agreement, which will not artificially restrict demand for cocoa and which
will ensure to exporters the regular access to their markets for cocoa.

. 4. Members shall inform the Council of all measures adopted with a view to
implementing the provisions of this article.

5. The Council may, in order to further the purposes of this article, make any
recommendations to members and shall examine periodically the results
achieved.

Article 47. CONSUMPTION

1. Al members shall endeavour to promote the expansion of cocoa
consumption in accordance with their own means and methods.

2. All members shall endeavour to inform the Council on as regular a basis as
possible of pertinent domestic regulations and information concerning cocoa
consumption.

3. On the basis of a detailed report presented by the Executivo Director, the
Council shall review the general situation regarding cocoa consumption,
evaluating particularly the development of global demand in the light of the
provisions of this article. The Council may make recommendations to members
based on this evaluation.

4. The Council may establish a committee whose aim shall be to stimulate
the expansion of consumption of cocoa in both exporting and importing member
countries. Membership of the committee shall be limited to members contributing
to the promotion programme. Costs of such promotion programmes shall be met
by contributions from exporting members. Importing members may also
contribute financially. The committee shall seek the approval of a member before
conducting a campaign m the territory of that member.

Article 48. (COCOA SUBSTITUTES

1. Members recognize that the use of substitutes may prejudice the
expansion of cocoa consumption. In this regard, they agree to establish
regulations on cocoa products and chocolate or to adapt existing regulations, if
necessary, so that the said regulations shall prohibit materials of non-cocoa origin
from being used in place of cocoa to mislead the consumer.

2. In preparing or reviewing regulations based on the principles in paragraph
1 of this article, members shall take fully into account the recommendations and
decisions of competent international bodies such as the Council and the Codex
Committee on Cocoa Products and Chocolate.

. 3. The Council may recommend to a member that it take any measures
which the Council considers advisable for assuring the observance of the
provisions of this article.

4. The Executive Director shall present an annual report to the Council on
the development of the situation in this respect and on tlie manner in which the
provisions of this article are being observed.
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Article 49. SCIENTIFIC RESEARCH AND DEVELOPMENT

The Council may encourage and promote scientific research and develop-
ment in areas of cocoa production, manufacture and consumption as well as the
dissemination and practical application of the results obtained in this field. To this
end, the Council may co-operate with international organizations and research
mstxtutlons

CHAPTER X. PROCESSED COCOA

Article 50. PROCESSED COCOA

1. The needs of developing countries to broaden the base of their economies
through, inter alia, industrialization and the export of manufactured products—
including cocoa processing and the export of cocoa products and chocolate—are
recognized. In this connection, the need to avoid serious injury to the cocoa
economy of importing and exporting members is also recognized.

2. If any member considers that there is a danger of injury to its interest in
any of the above respects, that member may consult with the other member
concerned with a view to reaching an understanding satisfactory to the parties
concerned, failing which the member may report to the Council, which shall use
its good offices in the matter to reach such understanding.

CHAPTER XI. RELATIONS BETWEEN MEMBERS AND NON-MEMBERS

Article 51. COMMERCIAL TRANSACTIONS WITH NON-MEMBERS

1. Exporting members undertake not to sell cocoa to non-members on terms
commercially more favourable than those which they are prepared to offer at the
same time to importing members, taking into account normal trade practices.

2. Importing members undertake not to buy cocoa from non-members on
terms commercially more favourable than those which they are prepared to
accept at the same time from exporting members, taking into account normal
trade practices.

3. The Council shall periodically review the operation of paragraphs 1 and 2
of this article and may require members to supply appropriate information in
accordance with article 52.

4. Any member which has reason to believe that another member has not
fulfilled the obligation under paragraph 1 or paragraph 2 of this article may so
inform the Executive Director and call for consultations under article 57, or refer
the matter to the Council under article 59.

CHAPTER XI1I. INFORMATION AND STUDIES

Article 52. INFORMATION

1. The Organization shall act as a centre for the collection, exchange and

publication of:

(a) Statistical information on world production, sales, prices, exports and
imports, consumption and stocks of cocoa; and

() In so far as is considered appropriate, techmcal information on the
cultivation, processing and utilization of cocoa.
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2. In addition to information which members are required to furnish under
other articles of this Agreement, the Council may require members to furnish
such information as it considers necessary for its operations, including regular
reports on policies for production and consumption, sales, prices, exports and
imports, stocks and taxation.

3. If a member fails to supply, or finds difficulty in supplying, within a
reasonable time, statistical and other information required by the Council for the
proper functioning of the Organization, the Council may require the member
concerned to explain the reasons therefor. If it is found that technical assistance is
needed in the matter, the Council may take any necessary measures.

4. The Council shall at appropriate times but not less than twice a year
publish estimates of production of cocoa beans and grindings for the current
cocoa year.

Article 53. STUDIES

The Council shall, to the extent it considers necessary, promote studies of the
economics of cocoa production and distribution, including trends and projections,
the impact of governmental nmieasures in exporting and importing countries on the
production and consumption of cocoa, the opportunities for expansion of cocoa
consumption for traditional and possible new uses, and the effects of the
operation of this Agreement on exporters and importers of cocoa, including their
terms of trade, and may submit recommendations to members on the subject of
these studies. In the promotion of these studies, the Council niay co-operate with
international organizations and other appropriate institutions.

Article 54. ANNUAL REVIEW AND ANNUAL REPORT

1. The Council shall, as soon as practicable after the end of each cocoa year,
review the operation of this Agreement and the performance of members in
conforming to the principles and promoting the objectives thereof. It may then
make recommmendations to members regarding ways and means of improving the
functioning of this Agreement.

2. The Council shall publish an annual report. This report shall include a
section on the annual review for which provision is made in paragraph 1 of this
article.

3. The Council may also publish such other information as it considers
appropriate.

CHAPTER XIII. RELIEF FROM OBLIGATIONS, AND DIFFERENTIAL
AND REMEDIAL MEASURES

Article 55. RELIEF FROM OBLIGATIONS IN EXCEPTIONAL CIRCUMSTANCES

1. The Council may, by special vote, relieve a niember of an obligation on
account of exceptional or emergency circunistances, force majeure, or
international obligations under the Charter of tlie United Nations for territories
administered under the trusteeship system.

2. The Council, in granting relief to a member under l;;aragraph 1 of this
article, shall state explicitly the terms and conditions on which and the period for
whicli the member is relieved of the obligation and the reasons for which the relief
is granted.
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3. Notwithstanding the foregoing provisions of this article, the Council shall

not grant relief to a member in respect of:

(a) The obligation under article 24 to pay contributions, or the consequences of a
failure to pay them;

(b) The lol:;lisgatiou to require payment of any contribution charged under
article 35.

Article 56. DIFFERENTIAL AND REMEDIAL MEASURES

Developing importing members, and least developed countries which are
members, whose interests are adversely affected by measures taken under this
Agreement may apply to the Council for appropriate differential and remedial
measures. The Council shall consider taking such appropriate measures in
accordance with paragraph 3 of section III of resolution 93 (IV) adopted by the
United Nations Conference on Trade and Development.

CHAPTER XIV. CONSULTATIONS, DISPUTES AND COMPLAINTS

Article 57. CONSULTATIONS

Each member shall accord sympathetic consideration to any representations
made to it by another member concerning the interpretation or application of this
Agreement and shall afford adequate opportunity for consultations. In the course
of such consultations, on the request of either party and with the consent of the
other, the Executive Director shall estabhsh an appropriate conciliation
procedure. The costs of such procedure shall not be chargeable to the
Organization. If such procedure leads to a solution, this shall be reported to the
Executive Director. If no solution is reached, the matter may, at the request of
either party, be referred to the Council in accordance with article 58.

Article 58. DISPUTES

1. Any dispute concerning the interpretation or application of this
Agreement which is not settled by the parties to the dispute shall, at the request of
either party to the dispute, be referred to the Council for decision.

2. When a dispute has been referred to the Council under paragraph 1 of this
article, and has been discussed, a majority of members, or members holding not
less than one third of the total votes, may require the Council, before giving its
decision, to seek the opinion on the issues in dispute of an ad hoc advisory panel
to be constituted as described in paragraph 3 of this article.

3. (@) Unless the Council unanimously decides otherwise, the ad hoc
advisory panel shall consist of:

(i) Two persons, one having wide experience in matters of the kind in dispute
and the other having legal standing and experience, nominated by the
exporting members;

(i) Two such persons nominated by the importing members;

(iii) A chairman selected unanimously by the four persons nominated under (i)
and (i) above or, if they fail to agree, by the Chairman of the Council.
(b) Nationals of members shall not be meligible to serve on the ad hoc
advisory panel.
(c) Persons appointed to the ad hoc advisory panel shall act in their personal
capacities and without instructions from any Government.
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(d) The costs of the ad hoc advisory panel shall be paid by the Organization.

4. The opinion of the ad hoc advisory panel and the reasons therefor shall be
submitted to the Council, which, after considering all the relevant information,
shall decide the dispute.

Article 59. COMPLAINTS AND ACTION BY THE COUNCIL

1. Any complaint that any member has failed to fulfil its obligations under
this Agreement shall, at the request of the member making the complaint, be
referred to the Council, which shall consider it and take a decision on the matter.

2. Any finding by the Council that a member is in breach of its obligations
under this Agreement shall be made by a simple distributed majority vote and
shall specify the nature of the breach.

3. Whenever the Council, whether as a result of a comnplaint or otherwise,
finds that a member is in breach of its obligations under this Agreement, it may,
without prejudice to such other measures as are specifically provided for in other
articles of this Agreement, including article 69, by special vote:

(a) Suspend that member’s voting rights in the Council and in the Executive
Committee; and

(b) If it considers necessary, suspend additional rights of such member, including
that of being eligible for, or of holding, office in the Council or in any of its
committees, until it has fulfilled its obligations.

4. A mermaber whose voting rights are suspended under paragraph 3 of this
article shall remain liable for its financial and other obligations under this
Agreement.

CHAPTER XV. FAIR LABOUR STANDARDS

Article 60. FAIR LABOUR STANDARDS

Meinbers declare that, in order to raise the levels of living of populations and
provide full employment, they will endeavour to maintain fair labour standards
and working conditions in the various branches of cocoa production in the
countries concerned, consistent with their stage of development, as regards both
agricultural and industrial workers employed therein.

CHAPTER XVI. FINAL PROVISIONS

Article 61. SIGNATURE

This Agreement shall be open for signature at United Nations Headquarters
from S5 January 1981 until and including 31 March 1981 by parties to the
International Cocoa Agreement, 1975,' and Governments invited to the United
Nations Cocoa Conference, 1980.

Article 62. DEPOSITARY

The Secretary-General of the United Nations shall be the depositary of this
Agreement.

t United Nations, Treaty Series, vol. 1023, p. 253.
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Article 63. RATIFICATION, ACCEPTANCE, APPROVAL

1. This Agreement shall be subject to ratification, acceptance or approval by
the signatory Governments in accordance with their respective constitutional
procedures.

2. Instruments of ratification, acceptance or approval shall be deposited
with the depositary not later than 31 May 1981. The Council under the
International Cocoa Agreement, 1975, or the Council under this Agreement may,
however, grant extensions of time to signatory Governments which are unable to
deposit their instruments by that date.

3. Each Government depositing an instrument of ratification, acceptance or
approval shall, at the time of such deposit, indicate whether it is an exporting
member or an importing member.

Article 64. ACCESSION

1. This Agreement shall be open to accession by the Government of any
State upon conditions to be established by the Council.

2. The Council of the International Cocoa Agreement, 1975, may, pending
the entry into force of this Agreement, establish the conditions referred to in
paragraph 1 of this article, subject to confirmation by the Council of this
Agreement.

3. In establishing the conditions referred to in paragraph 1 of this article, the
Council shall determine under which of the annexes to this Agreement the
acceding State is to be deemed to be listed, if such State is not listed in any of
these annexes.

4. Accession shall be effected by deposit of an instrument of accession with
the depositary.

Article 65. NOTIFICATION OF PROVISIONAL APPLICATION

1. A signatory Government which intends to ratify, accept or approve this
Agreement or a Government for which the Council has established conditions for
accession, but which has not yet been able to deposit its instrument, may, at any
time, notify the depositary that it will apply this Agreement provisionally either
when it enters into force in accordance with article 66 or, if it is already in force,
at a specified date. Eacli Government giving such notification shall at that time
state whether it will be an exporting member or an importing member.

2. A Government which has notified under paragraph 1 of this article that it
will apply this Agreement eitlier when it enters into force or at a specified date
shall, from that time, be a provisional member. It shall remain a provisional
member until the date of deposit of its instrument of ratification, acceptance,
approval or accession.

Article 66. ENTRY INTO FORCE

1. This Agreement shall enter into force definitively on 1 April 1981, or on
any date within two months thereafter, if by such date Governments representing
at least five exporting countries accounting for at least 80 per cent of the total
exports of countries listed in annex D and Governments representing importing
countries having at least 70 per cent of total imports as set out in annex E have
deposited their instruments of ratification, acceptance, approval or accession
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with the depositary. It shall also enter into force definitively once it has entered
into force provisionally and these percentage requirements are satisfied by the
deposit of instruments of ratification, acceptance, approval or accession.

2. If this Agreement has not entered into force definitively in accordance
with paragraph 1 of this article, it shall enter mto force provisionally on 1 April
1981, or on any date within two months thereafter, if by such date Governments
representing at least five exporting countries accounting for at least 80 per cent of
the total exports of countries listed in annex D and Governments representing
importing countries having at least 70 per cent of total imports as set out in annex
E have deposited their instruments of ratification, acceptance, approval or
accession or have notified the depositary that they will apply this Agreement
provigionally when it enters into force. Such Governments shall be provisional
members.

3. If the requirements for entry into force under paragraph 1 or paragraph 2
of this article have not been met by 31 May 1981, the Secretary-General of the
United Nations shall, at the earliest time practicable, convene a nieeting of those
Governments which have deposited instruments of ratification, acceptance,
approval or accession, or have notified the depositary that they will apply this
Agreement provisionally. These Governments may decide to put this Agreement
into force provisionally or definitively among themselves in whole or in part. While
this Agreement is in force provisionally under this paragraph, those Governments
which have decided to put this Agreement into force provisionally among
themselves in whole or in part shall be provisional menibers. Such Governments
may meet to review the situation and decide whether this Agreement shall enter
into force definitively among themselves, or continue in force provisionally, or
terminate.

Article 67. RESERVATIONS

Reservations may not be made with respect to any of the provisions of this
Agreement.

Article 68. WITHDRAWAL

1. At any time after the entry into force of this Agreement, any member may
withdraw from this Agreement by giving written notice of withdrawal to the
depositary. The meniber shall immediately inform the Council of the action it has
taken.

2. Withdrawal shall become effective 90 days after the notice is received by
the depositary.

~Article 69. EXCLUSION

If the Council finds, under paragraph 3 of article 59, that any member is in
breach of its obligations under this Agreement and decides further that such
breach significantly impairs the operation of this Agreement, it may, by special
vote, exclude such niember from the Organization. The Council shall immediately
notify the depositary of any such exclusion. Ninety days after the date of the
Council’s decision, that member shall cease to be a member of the Organization.
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Article 70. SETTLEMENT OF ACCOUNTS WITH WITHDRAWING
OR EXCLUDED MEMBERS

1. The Council shall determine any settlement of accounts with a
withdrawing or excluded member. The Organization shall retain any amounts
already paid by a withdrawing or excluded member, and such member shall
remain bound to pay any amounts due from it to the Organization at the time the
withdrawal or the exclusion becomes effective, except that, in the case of a
Contracting Party which is unable to accept an amendment and consequently
ceases to participate in this Agreement under the provisions of paragraph 2 of
artlclesz the Council may determine any settlement of accounts which it finds
equitable

2. Subject to paragraph 1 of this article, a member which withdraws or is
excluded from, or otherwise ceases to participate in, this Agreement shall not be
entitled to any share of the proceeds of liquidation of the buffer stock under the
grovnsmns of article 39 or the other assets of the Organization, nor shall it be

urdened with any part of the deficit, if any, of the buffer stock or of the
Organization upon termination of this Agreement, except in the case of an
exporting member whose exports are subject to the provisions of paragraph 1 of
article 35. In such a case, the exporting member shall be entitled to its share of the
funds of the buffer stock when it is liquidated under the provisions of article 39 or
when this Agreement expires, whichever is earlier, provided that at least 12
months notice of withdrawal is given to the deposntary by such exporting member,
not earlier than one year after the entry into force of this Agreement.

Article 71. DURATION, EXTENSION AND TERMINATION

1. This Agreement shall remain in force until the end of the third full cocoa
year after its entry into force, unless extended under paragraph 3 of this article, or
terminated earlier under paragraph 4 of this article.

2. While this Agreement is in force, the Council may, by special vote, decide
to renegotiate it with a view to having the renegotiated Agreement enter into force
at the end of the third cocoa year referred to in paragraph 1 of this article, or at the
elx;d of anly period of extension decided upon by the Council under paragraph 3 of
this article.

3. Before the end of the third cocoa year referred to in paragraph 1 of this
article, the Council may, by special vote, extend this Agreement in whole or in
part fora period or periods not exceeding two cocoa years in all. The Council shall
notify the depositary of any such extension or extensions.

4. The Council may at any time, by special vote, decide to terminate this
Agreement. Such termination shall take effect on such date as the Council shall
decide, provided that the obligations of members under article 35 shall continue
until the financial liabilities relating to the buffer stock have been discharged. The
Council shall notify the depositary of any such decision.

5. Notwithstanding the termination of this Agreement, the Council shall
remain in being for as long as necessary to carry out the liquidation of the
Organization, settlement of its accounts, and disposal of its assets, and shall have
during that period such powers and functions as may be necessary for these
purposes.
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6. Notwithstanding the provisions of paragraph 2 of article 68, a member
which does not wish to participate in this Agreement as extended under this article
shall so inform the Council. Such member shall cease to be a member at the end of
the third full cocoa year.

Article 72. AMENDMENTS

1. The Council may, by special vote, recommend an amendment of this
Agreement to the Contracting Parties. The amendment shall become effective 100
days after the depositary has received notifications of acceptance from
Contracting Parties representing at least 75 per cent of the exporting members
holding at least 85 per cent of the votes of the exporting members, and from
Contracting Parties representing at least 75 per cent of the importing members
holding at least 85 per cent of the votes of the importing members, or on such later
date as the Council may, by special vote, have determined. The Council may fix a
time within which each Contracting Party shall notify the depositary of its
acceptance of the amendment, and, if the amendment has not become effective
by such time, it shall be considered withdrawn.

2. Any member on behalf of which notification of acceptance of an
amendment has not been made by the date on which such amendment becomes
effective shall as of that date cease to participate in this Agreement, unless any
such member satisfies the Council at its first meeting following the effective date
of the amendment that acceptance could not be secured in time owing to
difficulties in completing its constitutional procedures, and the Council decides to
extend for such member the period fixed for acceptance until these difficulties
have been overcome. Such member shall not be bound by the amendment before
it has notified its acceptance thereof.

3. Immediately upon adoption of a recommendation for an amendment the
Council shall communicate to the depositary copies of the text of the amendment.
The Council shall provide the depositary with the information necessary to
determine whether the notifications of acceptance received are sufficient to make
the amnendment effective.

Article 73. SUPPLEMENTARY AND TRANSITIONAL PROVISIONS

1. This Agreement shall be considered as a replacement of the International
Cocoa Agreemnent, 1975.

2. All acts by or on behalf of the Organization or any of its organs under the
International Cocoa Agreement, 1975, which are in effect on the date of entry into
force of this Agreement and the terms of which do not provide for expiry on that
date shall remain in effect unless changed under the provisions of this Agreement.

3. Buffer stock funds accuniulated under the International Cocoa Agree-
ment, 1972, and the International Cocoa Agreement, 1975, shall be transferred to
the buffer stock account under this Agreement.

IN WITNESS WHEREOF the undersigned, being duly authorized thereto, have
affixed their signatures under this Agreement on the dates indicated.

DONE at Geneva on this nineteenth day of Noveinber, one thousand nine
hundred and eighty, in one original in the English, French, Russian and Spanish
languages, all texts being equally authentic.
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ANNEXES

ANNEX A

PRODUCING COUNTRIES EXPORTING 10,000 TONNES OR MORE
OF BULK COCOA ANNUALLY

Brazil Mexico
Dominican Republic Nigeria
Ghana Togo
Ivory Coast United Republic of Cameroon
Malaysia
ANNEX B

PRODUCING COUNTRIES EXPORTING LESS THAN 10,000 TONNES
OF BULK COCOA ANNUALLY

Angola Liberia
Benin Nicaragua
Bolivia Papua New Guinea
Colonibia Peru .
Congo Philippines
Costa Rica Sao Tome and Principe
Cuba . Sierra Leone
Equatorial Guinea Solonion Islands
Fiji Uganda
Gabon United Republic of Tanzania
Guatemala Vanuatu
Haiti Zaire
Honduras

ANNEX C

FINE OR FLAVOUR COCOA PRODUCERS

1. Producing countries exporting exclusively fine or flavour cocoa

Dominica Saint Lucia

Ecuador Samt Vincent and the Grenadines
Grenada . Samoa

Indonesia Sri Lanka

Jamaica Suriname

Madagascar Trinidad and Tobago

Panama Venezuela

2. Producing countries exporting fine or flavour cocoa, but not exclusively

Costa Rica . (25 per cent)
Sao Tome and Principe (50 per cent)
Papua New Guinea (75 per cent)
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ANNEX D

EXPORTS OF COCOA CALCULATED FOR THE PURPOSES OF ARTICLE 66"
(In thousands of tonnes)

Country® 1975176 1976177 1977178 1978/79 Average  Percentage
Brazil .. .........coc.., 221.5 201.2 220.5 277.8 230.25 19.93
Dominican Republic. . ........ 22.5 29.6 25.9 30.6 27.15 2.35
Ghana................... 404.3 320.7 252.5 240.4 304.48 26.35
IvoryCoast ............... 213.6 236.0 266.3 325.1 260.25 22.52
Malaysia ................. 13.9 15.9 2.2 27.2 19.80 1.7
MEXICO + v v v v cvvnnnennnnn 13.1 8.9 10.1 9.1 10.30 0.89
Nigeria . ................. 243.0 185.4 212.2 139.1 194,93 16.87
TORO . v v v v v v et eiiinneen 17.7 15.4 15.9 13.9 15.73 1.36
United Republic of Cameroon . . . 99.4 80.5 9.8 93.9 92.65 8.02

ToTaL 1249.0 10936 11224 1157.1 1155.54 100.00

Source: Derived from data in ICCO Quarterly Bulletin of Cocoa Statistics (London), vol. VI, No. 4
(September 1980).

» Four-year average, 1975176-1978/79. of gross exports of -cocoa beans plus gross exports of cocoa products,
converted to boans equivalent using the conversion factors as oggulated in article 28.
© List restricted to those producing countries exporting 10,000 tonnes or more of bulk cocoa annually.

ANNEX E

IMPORTS OF COCOA CALCULATED FOR THE PURPOSES OF ARTICLE 66"
(In thousands of tonnes)

Country 1976177 1977/78 1978(79 Average Percentage

United States of America . ........ 328.0 344.1 353.5 341.9 22.54
Germany, Federal Republicof ... ... 191.7 198.7 200.0 196.8 12.97
Netherlands . ................. 154.7 157.6 159.5 157.3 10.37
United Kingdom of Great Britain and

NorthernIreland ............. 125.6 134.1 122.3 127.3 8.39
Unmion of Soviet Socialist Republics . ..  118.4 88.8 147.4 118.2 71.79
France. ... ..ovvevinnnneennnn 98.4 100.5 107.0 102.0 6.72
Italy .......... ... ... . 38.1 40.4 4.4 41.0 2.70
Japan . ... ... 50.1 36.0 343 40.1 2.64
Belgmm/Luxembourg ............ 379 37.2 36.1 37.1 245
Poland ..... . . ... cciii i 35.2 35.5 36.6 35.8 2.36
Canada .o.. . v v v ee et it i 33.2 27.5 28.0 29.6 1.95
Switzerland .................. 27.3 31.0 27.8 28.7 1.89
Spain ........... ..., 28.3 23.6 20.5 4.1 1.59
German Democratic Republic. . . .. .. 25.8 21.2 21.7 229 1.51
Australia .. .................. 19.5 18.8 19.8 19.4 1.28
Yugoslavia . . ................. 219 12.5 20.9 184 1.21
Czechoslovakia .. .............. 18.8 18.4 13.3 16.8 .11
Austria .........coiiiiuaan 16.0 16.2 17.4 16.5 1.09
Hungary .................... 13.8 17.5 15.4 15.6 1.03
Sweden . .................... 14.8 13.6 14.1 14.2 0.93
Bulgaria..................... 14.3 11.2 9.3 11.6 0.76
China ........coviieiuenanns 6.0 10.0 15.0 10.3 0.68
Romania ............cccuuun 10.1 10.0 8.7 9.6 0.63
Ireland ........cocviiniinnn 8.3 8.5 8.4 8.4 0.55
Norway ........coiiiieeieenn 7.8 8.2 8.5 8.2 0.54
Greece . .....ce i 6.6 6.7 8.5 73 0.48
Denmark ............c0c0u.... 13 6.8 7.2 7.1 0.47
Argentina.................... 7.7 5.6 7.2 6.8 0.45
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Country 1976/77 1977/78 1978/79 Average Percentage
SouthAfrica.................. 1.7 5.1 6.9 6.6 0.43
Finland . .................... 56 54 6.1 5.7 0.38
NewZealand ................. 6.0 2.6 6.4 5.0 0.33
Israel . ........ ... vt 6.0 4.4 4.3 4.9 0.32
SINGAPOTE. .« oo v eveeeeeeannns 2.7 3.4 6.5 4.2 0.28
Philippines . . ................. 3.0 2.8 4.0 33 0.22
Portugal..................... 38 2.6 2.6 3.0 0.20
Chile............ .o, 1.9 1.8 1.7 1.8 0.12
Turkey ..........coviinn. 2.1 1.6 1.5 1.7 0.11
Egypt ....... ...l 1.0 1.7 1.7 1.5 0.10
Republicof Korea . . ............ 0.7 1.1 2.0 1.2 0.08
Urnuguay ............c.0un... 09 0.9 09 0.9 0.06
ElSalvador .................. 0.9 0.6 0.6 0.7 0.05
Tonisia . .................... 0.7 0.7 0.7 0.7 0.05
Algeria . .................... 09 0.8 0.8 0.8 0.05
Ilan .........ci i, 0.8 0.6 0.5 0.6 0.04
Iceland . ................... ‘ 0.4 0.4 04 0.4 0.03
Syrian ArabRepublic . . .......... 0.5 0.2 0.2 03 0.02

....................... 0.3 0.3 0.3 03 0.02
Moroceo ............couiun..n 0.3 0.2 0.2 0.2 0.01
Lebanon .................... 0.2 0.2 0.1 0.2 0.01
India..........o...ivena.. 0.2 0.1 0.1 0.1 0.01

ToraL 15122 1477.7 1561.3 1517.1 100.00

Source: 1CCO Secretariat. Based mainly on data contained in Quarterly Bulletin of Cocoa Statistics (London),
vol. VI, No. 4 (Septeinber 1980).

* Three-year average, 1976/77-1978/79, of net imports of cocoa beans plus gross imports of cocoa products,
converted to beans equivalent using the conversion factors as specified in article 28.
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‘ACCORD‘ INTERNATIONAL DE 1980 SUR LE CACAO

CHAPITRE PREMIER. OBJECTIFS

Article premier. OBJECTIFS

Les objectifs de I’Accord international de 1980 sur le cacao (dénommé
ci-aprés le présent Accord), compte tenu des résolutions 93 aVv)iet 124 (V) que
la Conférence des Nations Unies sur le comnierce et le développenient a adoptées
au sujet du programnie intégré pour les produits de base, sont les suivants:
a) Atténuer les graves difficultés économiques qui persisteraient si ’adaptation
entre la production et la consommation de cacao ne pouvait étre assurée
uniquement par le jeu normal des forces du marché aussi rapidement que les
circonstances l'exigent;

b) Empécher les fluctuations excessives du prix du cacao qui nuisent aux intéréts
a long terme des producteurs conime des consommateurs ;

¢) Aider, par les dispositions voulues, A niaintenir et & accroitre les recettes que
les pays membres producteurs tirent de I’exportation du cacao, contribuant
ainsi & donner I’encouragement nécessaire i un accroissement dynamique de la
production et a procurer des ressources a ces pays en vue d’une croissance
économique et d’'un développenient social accélérés, tout en tenant compte des

! Entré en vigueur a titre provisoire le 1+« aoQt 1981, date fixée lors d’une réunion des gouvernements et
organisations inter, gouvemementales suivants ayant déposé des instruments de ratification, d’acceptation,
d‘approbanon ou d’'adhésion ou s’étant engagés a I'appliquer provisoirement, conformément au paragraphe 3 de

Particle 66:
Date du dépit de 'instrument Date du dépot de l'instrument
de ratification, d’acceptation de ratification, d’acceptation
(A), d"approbation (AA) ou (A), d’approbation (AA), ou
d’adhésion (a), o la d’adhésion (a), ou de la
Participant (Membre importateur notification  d’app P i (Membre imp notification  d’application
ou exportateur®) provisoire (n) ou cxpormteur‘) provisoire (n)
Allemagne, République , uasie-Nouvelle-Guinée . .. ... 14 avril 1981
fédéraled” ........... 26 juin 1981 n l;z:ms-Bas .............. 31 mars 1981n
Al ntme ............. 26 Juin 1981 n our l¢ Royaume en
Belgique ............... 29 mai 1981 n urope
Brésil* .......... e 8 mai 1981 Pérou . .........counue. 27 mai 1981n
Communauté économique R ubhque démocrauque al- .
curopéenne . ............ 29 juin 1981 n emande** ........... 29 mai 1981 AA
Danemark ............. 29 mai 1981 n Républlque-Ume du Came-
Dominique. ............ 28 mai 1981 a roun* . 31 mars 198in
Equateur.............. 14 mai 1981 n Royaume-Uni de  Grande-
Finlande .............. 18 juin 1981 n re et d'Irflande du
France ............... 29 mai 1981 n Nord** ... ........... - 29 mai  198in
Ghana*............... 14 mal 1981 n Saint - Vincent - et - Grena- .
Gréce ................ 29 mai 1981 n dines . ......00uun.n. 29 mai 198la
Haiti................. 1= juin 1981 n Samoa ............... 9 juillet 1981 a
Hongrie .............. 10 juin 1981 q Sudde ................ 20 mars 1981
Irlande ............... 27 mai 198t n Suisse . .........0 ... 19 mars 1981n
Italie ................ 31 mars 1981 n Tchécoslovaguie . . . ... ... 29 mai 1981 AA
Jamaique . . ............ 13 juillet 1981 a Trinité—et-'l‘ ......... 29 mai 1981a
Luxembourg ........... 29 mai 1981 n Umion Répubhgues .
Mexique* ............. 26 mai 1981 n soclahstes sowéuques 13 mai 1981 A
Nigéria* .............. 29 mai 1981 n Venezuela .........,,.. 19 mai 198in
Norvége .............. 27 mai 1981 n Yougoslavie. ... ........ 29 mai 1981n

* Membre exportateur

** Voir p. 387 du présent volume pour les textes des déclarati_ons et réserves faites lors de I'acceptation, de

la probation et de la notification d’application provisoire.
anons Unies, Conférence des Nations Unies sur le commerce et le développement, dans TD/RES/93(IV) du

leuml

3 Ibid., dans TD/RES/124(V) du 29 juin 1979.
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intéréts des consommateurs dans les pays membres importateurs, en
particulier de la nécessité d'augmenter la consommation ;

d) Assurer un approvisionnement suffisant & des prix raisonnables, équitables
pour les producteurs et pour les consommateurs; et

e) Faciliter I'accroissement de la consommation et, au besoin, dans toute la
mesure possible, I'ajustement de la production, de fagon a assurer un équilibre
A long terme entre 1'offre et la demande.

CHAPITRE I. DEFINITIONS

Article 2. DEFINITIONS

Aux fins du présent Accord:

a) Le terme «cacao» désigne le cacao en feves et les produits dérivés du
cacao;

b) L’expression « produits dérivés du cacao » désigne les produits fabriqués
exclusivement a partir de cacao en féves, tels que péte de cacao, beurre de cacao,
poudre de cacao sans addition de sucre, pite débeurrée et amandes décortiquées,
%i:si.que tous autres produits contenant du cacao que le Conseil peut désigner au

soin ; '

¢) L’expression «cacao fin» (« fine» ou « flavour» ) désigne le cacao produit
dans les pays figurant dans I’annexe C, dans les proportions qui y sont indiquées ;

d) Le terme «tonne » désifne la tonne métrique de 1 000 kilogrammes, soit
2 204,6 livres avoirdupois, et le terme livre désigne la-divre avoirdupois, soit
453,597 grammes ; .

ez L’expression « année cacaoyere » désigne la période de douze mois allant
du 1° octobre au 30 septembre inclus;

f) L’expression «exportations de cacao» désigne tout cacao qui quitte le
territoire douanier d'un pays quelconque, et I'expression «importations de
cacao» désigne tout cacao qui entre dans le territoire douanier d’un pays

uelconque, étant entendu qu’aux fins de ces définitions le territoire douanier,
ans le cas d'un membre qui coniprend plus d’un territoire douanier, est réputé
viser I'ensemble des territoires douaniers de ce membre;

) Le terme « Orgamsation » désigne I’Organisation internationale du cacao
mentionnée A l'article 5;

h) Le terme «Conseil » désigne le Conseil international du cacao mentionné
a larticle 6;

i) L'expression «Partie contractante» désigne un gouvernement. ou une
organisation intergouvernementale visée a I'article 4, qui a accepté d’étre lié par le
présent Accord A titre provisoire ou définitif ;

j) Le terme «membre » désigne une Partie contractante selon la définition
donnée ci-dessus;

k) L’expression «pays exportateur» ou «membre exportateur» désigne
respectivement un pays ou un membre dont les exportations de cacao converties
en équivalent de cacao en feéves dépassent les importations. Toutefois, un pays
dont les importations de cacao converties en équivalent de cacao en feves
dépassent les exportations, mais dont la production dépasse les importations,
peut, s'il le désire, étre membre exportateur;

) L’expression «pays importateur» ou «membre importateur» désigne
respectivement un pays ou un membre dont les importations de cacao converties
en équivalent de cacao en féeves dépassent les exportations;
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m) L’expression «pays producteur» ou «membre producteur» désigne
respectivement un pays ou un membre qui produit du cacao en quantités
importantes du point de vue commercial;

n) L’expression « majorité répartie simple » signifie la majorité des suffrages
exprimés par les membres exportateurs et la majorité des suffrages exprimés par
les membres importateurs, comptés séparément;

o) L’expression «vote spécial » signifie les deux tiers des suffrages exprimés
par les membres exportateurs et les deux tiers des suffrages exprimés par les
membres importateurs, comptés séparément, 3 condition que le nombre de
suffrages ainsi exprimés représente la moitié au moins des membres présents et
votants ;

p) L’expression «entrée en vigueur» désigne, sauf précision contraire, la
32? _altl_aquelle le présent Accord entre en vigueur, 2 titre soit provisoire soit

initif.

CHAPITRE IlI. MEMBRES

Article 3. MEMBRES DE L'ORGANISATION
1. Chaque Partie contractante constitue un seul membre de 1'Organisation.

blz' Un membre peut changer de catégorie aux conditions que le Conseil peut
établir. A

Article 4. PARTICIPATION D’ORGANISATIONS INTERGOUVERNEMENTALES

1. Toute référence faite dans le présent Accord 3 des «gouvernements » est
réputée valoir aussi pour l]a Communauté éconontique européenne et pour toute
organisation intergouvernementale ayant des responsabilités dans la négociation,
la conclusion et I’application d’accords internationaux, en particulier d’accords
sur des produits de base. En conséquence, toute mention, dans le présent Accord,
de la signature ou du dépdt d’instruments de ratification, d’acceptation ou
d’approbation, ou de la notification d’application 2 titre provisoire, ou de
I’adhésion est, dans le cas desdites organmisations intergouvernementales, réputée
valoir aussi pour la signature ou pour le dép6t d’instruments de ratification,
d’acceptation ou d’approbation, ou pour la notification d’application 3 titre
provisoire, ou pour I'adhésion, par ces organisations intergouvernementales.

2. En cas de vote sur des questions relevant de leur compétence, lesdites
organisations disposent d’'un nombre de voix égal au nombre total de voix
attribuables 3 leurs Etats membres conformément 3 I'article 10.

3. Lesdites organisations peuvent participer aux travaux du Comité exécutif
sur des questions relevant de leur compétence.

CHAPITRE IV. ORGANISATION ET ADMINISTRATION

Article 5. CREATION, SIEGE ET STRUCTURE DE L'ORGANISATION
INTERNATIONALE DU CACAO

1. L’Organisation internationale du cacao créée par I'Accord international
de 1972 sur le cacao' continue d’exister et elle assure la mise en ceuvre des
dispositions du présent Accord et en contrdle I’application.

! Nations Unies, Recueil des Traités, vol. 882, p. 67.
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2. L’Organisation exerce ses fonctions par 1'intermédiaire :
a) Du Conseil international du cacao et du Comité exécutif ;
b) Du Directeur exécutif et du personnel.

3. Le si¢ge de I'Organisation est 2 Londres, 2 moins que le Conseil, par un
vote spécial, n’en décide autrement.

Article 6. COMPOSITION DU CONSEIL INTERNATIONAL DU CACAO

1. L’autorité supréme de 1'Organisation est le Conseil international du
cacao, qui se compose de tous les membres de 1’Organisation.

. 2. Chaque membre est représenté au Conseil par un représentant et, s'il le
désire, par un ou plusieurs suppléants. Chaque membre peut en outre adjoindre 2
son représentant ou A ses suppléants un ou plusieurs conseillers.

Article 7. POUVOIRS ET FONCTIONS DU CONSEIL

1. Le Conseil exerce tous les pouvoirs et s’acquitte, ou veille 2
Paccomplissement, de toutes les fonctions qui sont nécessaires a I’application des
dispositions expresses du présent Accord.

2. Le Conseil, par un vote spécial, adopte les réglements qui sont
nécessaires 4 I’application des dispositions du présent Accord et compatibles avec
celles-ci, notamment le réglement intérieur du Conseil et celui de ses comités, le
réglement financier et le réglement du personnel de 1'Organisation, ainsi que les
régles relatives & I’administration et au fonctionnement du stock régulateur. Le
Conseil peut prévoir, dans son réglement intérieur, une procédure lui permettant
de prendre, sans se réunir, des décisions sur des questions spécifiques.

3. Le Conseil tient les registres nécessaires 2 Iexercice des fonctions que le
présent Accord lui confére et tous autres registres qu’il juge appropriés.

Article 8. PRESIDENT ET VICE-PRESIDENTS DU CONSEIL

1. Le Conseil €lit pour chaque année cacaoyere un président, ainsi qu'un
premier et un deuxiéme vice-président, qui ne sont pas rémunérés par
I’Organisation.

2. Le Président et le premier Vice-Président sont tous deux élus parmi les
représentants des menibres exportateurs ou parmi les représentants des membres
importateurs, et le deuxidme Vice-Président parmi les représentants de I’autre
catégorie. Il y a alternance, par année cacaoyére, entre les deux catégories.

3. En cas d’absence temporaire simnultanée du Président et des deux
Vice-Présidents, ou en cas d’absence permanente d’un ou plusieurs d’entre eux,
le Conseil peut élire, parmi les représentants des membres exportateurs ou parmi
les représentants des membres iniportateurs, selon qu’il convient, de nouveaux
titulaires de ces fonctions, temporaires ou permanents suivant le cas.

4. Ni le Président, ni aucun autre membre du Bureau qui préside une réunion
du Conseil ne prend part au vote. Son suppléant peut exercer les droits de vote du
membre qu’il représente.

Article 9. SESSIONS DU CONSEIL

1. En régle générale, le Conseil se réunit en session ordinaire une fois par
semestre de I’année cacaoyere.
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2. Outre les réunions qu’il tient dans les autres circonstances prévues
expressément dans le présent Accord. le Conseil se réunit en session
extraordinaire s’il en décide ainsi ou s’il en est requis:

a) Soit par cinq membres ;

b) Soit par un niembre ou plusieurs membres détenant au moins 200 voix ;
¢) Soit par le Comité exécutif ;

d) Soit par le Directeur exécutif, aux fins des articles 27, 31, 36 et 37.

3. Les sessions du Conseil sont annoncées au moins 30 jours a I'avance,
sauf e‘tilécas d’urgence ou quand les dispositions du présent Accord exigent un
autre délai.

4. Les sessions se tiennent au siége de I'Organisation, 4 moins que le Conseil,
par un vote spécial, n’en décidc autrement. Si, sur I'invitation d’un membre, le
Conseil se réunit ailleurs qu’au siége de I'Organisation, ce membre prend a sa
charge les frais supplémentaires qui en résultent.

Article 10. VOIX

1. Les membres exportateurs détiennent ensemble 1000 voix et les
membres importateurs détiennent ensentble 1 000 voix ; ces voix sont réparties a
I'intérieur de chaque catégoric de membres, c’est-d-dire celle des membres
exportateurs et celle des membres importateurs, conformément aux paragraphes
sutvants du présent article.

2. Pour chaque année cacaoyere, les voix des membres exportateurs sont
réparties comnie suit: 100 voix sont réparties de maniere égale entre tous les
miembres exportateurs, au nombre entier de voix le plus proche pour chaque
niembre ; les voix restantes sont réparties entre les membres exportateurs figurant
dans I’annexe A selon le pourcentage que la moyenne des exportations annuelles
de chaque membre exportateur pendant les quatre années cacaoyéres antérieures
pour lesquelles ’Organisation dispose de chiffres définitifs représente dans le
total des moyennes de I’ensemb.e des membres exportateurs figurant dans ladite
annexe. A cette fin, les exportations sont calculées en ajoutant aux exportations
brutes de cacao en feves les exportations brutes de produits dérivés du cacao,
converties en équivalent féves au moyen des coefficients de conversion indiqués
A l’article 28. Le Conseil révise les listes des annexes A et B si I'évolution des
exportations d’'un membre exportateur 1’exige.

3. Pour chaque année cacaoyere, les voix des membres importateurs sont
réparties comme suit: 100 voix sont réparties de maniere égale entre tous les
membres importateurs, au nombre entier de voix le plus proche pour chaque
membre ; les voix restantes sont réparties entre les membres importateurs selon le

ourcentage que la moyenne des importations annuelles de chaque membre
importateur pendant les trois années cacaoyéres antérieures pour lesquelles
I'Organisation dispose de chiffres définitifs représente dans le total des moyennes
de I’ensemble des membres importateurs. A cette fin, les importations sont
calculées en ajoutant aux importations nettes de cacao en féves les importations
brutes de produits dérivés du cacao, converties en équivalent féves au moyen des
coefficients indiqués a I’article 28.

4. Aucun membre ne détient plus de 300 voix. Les voix en sus de ce chiffre
qui résultent des calculs indiqués aux paragraphes 2 et 3 du présent article sont
redistribuées entre les autres membres selon les dispositions desdits paragraphes.
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5. Quand la composition de 1'Organisation change ou quand le droit de vote
d'un membre est suspendu ou rétabli en application d’une disposition du présent
Accord, le Conseil procéde a une nouvelle répartition des voix conformément au
présent article.

6. 1l ne peut y avoir de fractionnement de voix.

Article 11. PROCEDURE DE VOTE DU CONSEIL

1. Chaque membre dispose, pour le vote, du nombre de voix qu’il détient et
aucun membre ne peut diviser ses voix. Un membre n’est toutefois pas tenu
d’exprimer dans le méme sens que ses propres voix celles qu'il est autorisé a
utiliser en vertu du paragraphe 2 du présent article. .

2. Par notification écrite adressée au Président du Conseil, tout membre
exportateur peut autoriscr tout autre membre exportateur, et tout membre
importateur peut autoriser tout autre membre importateur, A représenter Ses
intéréts et A utiliser ses voix 2 toute réunion du Conseil. Dans ce cas, la limitation
prévue au paragraphe 4 de I'article 10 n’est pas applicable.

3. Un membre autorisé par un autre membre 2 utiliser les voix que cet autre
membre détient en vertu de I'article 10 utilise ces voix conformément aux
instructions regues dudit menibre.

4. Les membres exportateurs qui produisent uniquement du cacao fin (fine
ou flavour) ne prennent pas part au vote sur les questions relatives 2
I’administration et au fonctionnement du stock régulateur.

Article 12. DECISIONS DU CONSEIL

1. Le Conseil prend toutes ses décisions et fait toutes ses recommandations
par un vote 2 la majorité répartie simple, 2 moins que le présent Accord ne prévoie
un vote spécial.

2. Dans le décompte des voix nécessaires pour toute décision ou
recommandation du Conseil, les voix des membres qui s’abstiennent ne sont pas
prises en considération.

3. La procédure suivante s’applique 2 toute décision que le Conseil doit, aux
termes du présent Accord, prendre par un vote spécial:

a) Si la proposition n’obtient pas la majorité requise en raison du vote négatif
d’un, deux ou trois membres exportateurs ou d’un, deux ou trois membres
importateurs, elle est, si le Conseil en décide ainsi par un vote A la majorité
répartie simple, remise aux voix dans les 48 heures ;

b) Si, a4 ce deuxidme scrutin, la proposition n’obtient encore pas la majorité
requise en raison du vote négatif d’un ou deux membres exportateurs ou d’un
ou deux membres importateurs, elle est, si le Conseil en décide ainsi par un
vote .A la majorité répartie simple, remise aux voix dans les 24 heures;

c) Si, A ce troisi®me scrutin, la proposition n’obtient toujours pas la majorité
requise en raison du vote négatif émis par un membre exportateur ou par un
membre importateur, clle est réputée adoptée ;

d) Sile Conseil ne remet pas une proposition aux voix, elle est réputée rejetée.

4. Les membres s’engagent 3 se considérer comme liés par toutes les
décisions que le Conseil prend en application des dispositions du présent Accord.
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Article 13. COOPERATION AVEC D'AUTRES ORGANISATIONS

1. Le Conseil prend toutes dispositions appropriées pour procéder i des
consultations ou coopérer avec I'Organisation des Nations Unies et ses organes,
en particulier la Conférence des Nations Unies sur le coninierce et le
développement, et avec I’Organisation des Nations Unies pour I’alimentation et
I’agriculture et les autres institutions spécialisées des Nations Unies et
organisations intergouvernenientales appropriées.

2. Le Conseil, eu égard au réle particulier dévolu a la Conférence des
Nations Unies sur le commerce et le développement dans le conmimerce
international des produits de base, tient cette organisation, d’une miamere
appropriée, au courant de ses activités et de ses programimes de travail.

3. Le Conseil peut aussi prendre toutes dispositions appropriées pour
entretenir des contacts effectifs avec les orgamsations internationales de
producteurs, de négociants et de fabricants de cacao.

Article 14. ADMISSION D'OBSERVATEURS

1. Le Conseil peut inviter tout Etat non membre a assister A I'une
quelconque de ses réunions en qualité d’observateur.

2. Le Conseil peut aussi inviter I'une quelconque des organisations visées a
I'article 13 A assister 4 I’'une quelconque de ses réunions en qualité d’observa-
teur.

Article 15. COMPOSITION DU COMITE EXECUTIF

1. Le Comité exécutif se conpose de huit membres exportateurs et de huit
menibres iniportateurs, sous réserve que, si le nonibre des membres exportateurs
ou le nonibre des membres importateurs de I’Organisation est égal ou inférieur a
dix, le Conseil peut, tout en maintenant la parité entre les deux catégories de
membres, décider, par un vote spécial, du nombre total des membres du Comité
exécutif. Les membres du Comité exécutif sont élus pour chaque année
cacaoyere conformément a I'article 16 et sont rééligibles.

2. Chaque membre €lu est représenté au Comité exécutif par un représentant
et, s’il le désire, par un ou plusieurs suppléants. Il peut en outre adjoindre a son
représentant ou a ses suppléants un ou plusieurs conseillers.

3. Le Président et le Vice-Président du Comité exécutif, élus pour chaque
année cacaoyere par le Conseil, sont tous deux choisis soit parmi les délégations
des membres exportateurs, soit parmi les délégations des membres importateurs.
Il y a alternance, par année cacaoyere, entre les deux catégories de membres. En
cas d’absence temporaire ou permanente du Président et du Vice-Président, le
Comité exécutif peut élire parmi les représentants des membres exportateurs ou
parnii les représentants des membres importateurs, selon qu’il convient, de
nouveaux titulaires de ces fonctions, temporaires ou permanents suivant le cas.
Ni le Président ni aucun autre membre du Bureau qui préside une réunion du
Comité exécutif ne peut prendre part au vote. Son suppléant peut exercer les
droits de vote du niembre qu’il représente.

4. Le Coniité exécutif se réunit au siege de I’'Organisation, 3 moins qu’il n’en
décide autrement par un vote spécial. Si, sur I’invitation d’un membre, le Comité
exécutif se réunit ailleurs qu’au siege de 1’Organisation, ce membre prend A sa
charge les frais supplémentaires qui en résultent.
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Article 16. ELECTION DU COMITE EXECUTIF

1. Les membres exportateurs et les membres importateurs du Comité
exécutif sont élus au Conseil respectlvement par les membres exportateurs et par
les membres importateurs. L’élection dans chaque catégorie a lieu selon les
dispositions des paragraphes 2 et 3 du présent article.

2. Chaque membre porte sur un seul candidat toutes les voix dont il dispose
en vertu de I'article 10. Un membre peut porter sur un autre candidat les voix
qu’il est autorisé A utiliser en vertu du paragraphe 2 de I’article 11.

3. Les candidats qui obtiennent le plus grand nombre de voix sont élus.

Article 17. COMPETENCE DU COMITE EXECUTIF

1. Le Comité exécutif est responsable devant le Conseil et exerce ses
fonctions sous la direction générale du Conseil.

2. Le Comité exécutif suit constamment 1’évolution du marché et
recommande au Conseil les mesures qu’il estime opportunes.

3. Sans préjudice du droit du Conseil d’exercer 'un quelconque de ses
pouvoirs, le Conseil peut, par un vote a la majorité répartie simple ou par un vote
spécial, selon que la décision du Conseil en la matiere exige un vote 3 la majorité
répartie simple ou un vote spécial, déléguer au Comité exécutif I'un quelconque
de ses pouvoirs, 3 I'exception des suivants:

a) Redistribution des voix conformément i 1’article 10;

b) Approbation du budget administratif et fixation des contributions conformé-
ment A I’article 23 ;

¢) Révision des prix conformément aux articles 27, 36, 37 ou 38;

d) Révision de I’annexe C conformément au paragraphe 3 de 1’article 29;

¢) Décision relative aux mesures complémentaires conformément a I’article 40 ;

) Dispense d’obligations conformément 3 I’article 55;

g) Réglement des différends conformément A I’article 58 ;

h) Suspension de droits conformément au paragraphe 3 de I'article 59;

i) Détermination des conditions d’adhésion conformément A I'article 64 ;

) Exclusion d’un membre conformément i I’article 69;

k) Prorogation ou fin du présent Accord conformément A I’article 71 ;

1) Recommandation d’amendements aux membres conformément 2 I'article 72.

4. Le Conseil peut A tout moment, par un vote a la majorité répartie simple,
révoquer toute délégation de pouvoirs au Comité exécutif.

Article 18. PROCEDURE DE VOTE ET DECISIONS DU COMITE EXECUTIF

1. Chaque membre du Comité exécutif est autorisé 2 utiliser, pour le vote, le
nombre de voix qui lui est attribué aux termes de I’article 16, et aucun membre du
Comité exécutif ne peut diviser ses voix.

2. Sans préjudice des dispositions du paragraphe 1 du présent article et par
notification écrite adressée au Président, tout membre exportateur ou tout
membre importateur qui n’est pas membre du Comité exécutif et qui n’a pas porté
ses voix, conformément au paragraphe 2 de I’article 16, sur I’'un quelconque des
membres élus peut autoriser tout membre exportateur ou tout membre
importateur, selon le cas, du Comit4 exécutif A représenter ses intéréts et 3 utiliser
ses voix au Comité exécutif.
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3. Pendant une année cacaoyeére quelconque, un membre peut, aprés
consultation avec le membre du Comité exécutif pour lequel il a voté
conformément 2 I'article 16, retirer ses voix a ce membre. Les voix ainsi retirées
peuvent étre alors attribuées 3 un autre membre du Comité exécutif, mais ne
pouvent lui étre retirées pendant le reste de cette année cacaoyére. Le membre du
Comité exécutif auquel les voix ont été retirées conserve néanmoins son si¢ge au
Comité exécutif pendant le reste de cette année cacaoyere. Toute décisiou prise
en application des dispositions du présent paragraphe devient effective aprés que
le Président en a été informé par écrit.

4. Toute décision prise par le Comité exécutif exige la méme majorité que si
elle était prise par le Conseil.

5. Tout membre a le droit d’en appeler -au Conseil de toute décision du
Comité exécutif. Le Conseil, dans son réglement intérieur, prescrit les conditions
auxquelles cet appel peut étre fait.

Article 19. QUORUM AUX REUNIONS DU CONSEIL ET DU COMITE EXECUTIF

1. Le quorum exigé pour la réunion d’ouverture d’une session du Conseil est
constitué par la présence de la majorité des membres exportateurs et de la
majorité des membres importateurs, sous réserve que les membres de chaque
catégorie ainsi présents détiennent au moins les deux tiers du total des voix des
menibres appartenant i cette catégorie.

2. Si le quorum prévu au paragraphe 1 du présent article n’est pas atteint le
jour fixé pour la réunion d’ouverture de la session ni le lendemain, le quorum, a
partir du troisi¢me jour et pendant le reste de la session, est réputé constitué par la

résence de la majorité des membres exportateurs et de la majorité des membres
Importateurs, sous réserve que les membres de chaque catégorie ainsi présents
détiennent la majorité simple du total des voix des membres appartenant A cette
catégorie.

3. Le quorum exigé pour les réunions qui suivent la réunion d’ouverture
d’une session conformément au paragraphe 1 du présent article est celui qui est
prescrit au paragraphe 2 du présent article.

4. Tout membre représenté conformément au paragraphe 2 de I’article 11
est considéré comme présent.

5. Le quorum exigé pour toute réumon du Comité exécutif est fixé par le
Conseil dans le réglement intérieur du Comité exécutif.

Article 20. LE PERSONNEL DE L’ORGANISATION

1. Le Conseil, aprés avoir consulté le Comité exécutif, nomme le Directeur
exécutif par un vote spécial. Il fixe les conditions d’engagement du Directeur
exécutif en tenant compte de celles des fonctionnaires homologues d’organisa-
tions intergouvernementales similaires.

2. Le Directeur exécutif est le plus haut fonctionnaire de 1’Organisation; il
est responsable devant le Conseil de I’admimstration et du fonctionnement du
présent Accord conformément aux décisions du Conseil.

3. Le Conseil, aprés avoir consulté le Comité exécutif, nomme le Directeur
du stock régulateur par un vote spécial. Les conditions d’engagement du
Directeur du stock régulateur sont arrétées par le Conselil.
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4. Le Directeur du stock régulateur est responsable devant le Conseil de
I’accomplissement des fonctions que le présent Accord lui confére, ainsi que de
toutes autres fonctions que le Conseil peut déterminer. La responsabilité qui lui
incombe dans I’accomplissement de ces fonctions est exercée en consultation
avec le Directeur exécutif.

5. Sans préjudice des dispositions du paragraphe 4, le personnel de
I’Organisation est responsable devant le Directeur exécutif, lequel, de son c6té,
est responsable devant le Conseil.

6. Le Directeur exécutif nomme le personnel conformément au réglement
arrété par le Conseil. Pour arréter ce réglement, le Conseil tient compte de ceux
qui s’appliquent au personnel d’organisations intergouvernementales similaires.
Les fonctionnaires sont, dans la mesure du possible, choisis parmi les
ressortissants des membres exportateurs et des membres importateurs.

7. Ni le Directeur exécutif ni le Directeur du stock régulateur ni les autres
membres du personnel ne doivent avoir d’intérét financier dans I’industrie, le
commerce, le transport ou la publicité du cacao.

8. Dans ’accomplissement de leurs devoirs, le Directeur exécutif, le
Directeur du stock régulateur et les autres membres du personnel ne sollicitent ni
n’acceptent d’instruction d’aucun membre, ni d’aucune autorité extérieure 2
I’Organisation. Ils s’abstiennent de tout acte incompatible avec leur situation de
fonctionnaires mtematlonaux responsables seulement envers 1’Organisation.
Chaque membre s’engage a respecter le caractére exclusivement international des
fonctions du Directeur exécutif, du Directeur du stock régulateur et du personnel,
et 2 ne pas chercher 2 les influencer dans I'exercice de leurs fonctions.

9. Le Directeur exécutif, le Directeur du stock régulateur ou les autres
membres du personnel de I’ Orgamsatlon ne doivent divulguer aucune information
concernant le fonctionnement ou I’administration du présent Accord, sauf sile
Conseil les y autorise ou si le bon exercice de leurs fonctions au titre du présent
Accord 'exige.

CHAPITRE V. PRIVILEGES ET IMMUNITES

Article 21. PRIVILEGES ET IMMUNITES

L’Orgamisation a la personnalité juridique. Elle a en particulier la capacxté
de contracter, d’acquérir et de céder des biens meubles et immeubles et d’ester en
justice.

2. Le statut, les privileges et les immunités de I’Organisation, de son
Directeur exécutlf de son personnel et de ses experts, ainsi que des représentants
des membres qui se trouvent sur le territoire du Royaume-Uni de Grande-
Bretagne et d’Irlande du Nord pour exercer leurs fonctions, continuent d’étre
régis par I’Accord relatif au siége conclu & Londres, le 26 mars 1975, entre le
Gouvernement du Royaunie-Uni de Grande-Bretagne et d’Irlande du Nord
(déno:pmé~ ci-aprés «le Gouvernenient hote ») et I'Organisation internationale du
cacao .

3. L’Accord relatif au sieége mentionné au paragraphe 2 du présent article est
indépendant du présent Accord. Il prend cependant fin:

a) Par consentement inutuel du Gouvernement hote et de I'Organisation ;
! Nations Unies, Recueil des Traités, vol. 990, p. 141.
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b) Si le siege de I'Organisation est transféré hors du territoire du Gouvernement
héte ; ou
¢) Si I'Organisation cesse d’exister.
4. L’Organisation peut conclure avec un ou plusieurs autres membres des
accords, qui doivent étre approuvés par le Conseil, touchant les privileges et
inimumités qui pouvent étre nécessaires a la bonne apphcation du présent Accord.

CHAPITRE VI. DISPOSITIONS FINANCIERES

Article 22. DISPOSITIONS FINANCIERES

1. I est tenu deux comptes —le compte administratif et le compte du stock
régulateur —aux fins de I’administration et du fonctionnement du présent
Accord.

2. Les dépenses requises pour I’admimistration et le fonctionnement du
présent Accord, 3 I’exclusion de celles qui découlent du fonctionnement et de la
conservation du stock régulateur institué conformément 3 I’article 30, sont
imputées au compte administratif et sont couvertes par les contributions
annuelles des inembres fixées comme il est mdiqué 2 1’article 23. Toutefois, si un
membre demande des services particuliers, le Conseil peut lui en réclamer le
paiement.

3. Toute dépense qui découle du fonctionnement et de la conservation du
stock régulateur aux termes de l’article 33 est imputée au compte du stock
régulateur. Le Conseil décide si une dépense autre que celles qui sont spécifiées 2
I'article 33 est imputable au compte du stock régulateur.

4. L’exercice budgétaire de I'Organisation coincide avec I'année cacaoyere.

5. Les dépenses des délégations au Conseil, au Comité exécutif et 2 tout
autge c%mité du Conseil ou du Comité exécutif sont 3 la charge des membres
intéressés.

Article 23. ADOPTION DU BUDGET ADMINISTRATIF ET FIXATION
DES CONTRIBUTIONS

1. Pendant le deuxi¢me semestre de chaque exercice budgétaire, le Conseil
adopte le budget admimstratif de I'Orgamisation pour I’'exercice suivant et fixe la
contribution de chaque niembre a ce budget.

. 2. Pour chaque exercice, la contribution de chaque membre est proportion-
nelle au rapport qui existe, au moment de 1’adoption du budget administratif de
cet exercice, entre le nombre de voix de ce membre et le nonibre de voix de
I’ensemble des membres. Pour la fixation des contributions, les voix de chaque
membre sont comptées sans prendre en considération la suspension éventuelle
déesuldroits de vote d’un membre ni la nouvelle répartition des voix qui en
résulte.

3. Le Conseil fixe la contribution initiale de tout membre qui entre dans
I’Organisation aprés I’entrée en vigueur du présent Accord en fonction du nombre
des voix qui lui sont attribuées et de la fraction non écoulée de ’exercice en cours;
toutefois, les contributions assignées aux autres membres pour 1’exercice en
cours restent inchangées.
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4. Sile présent Accord entre en vigueur avant le début du premier éxercice
complet, le Conseil, 2 sa premiere session, adopte un budget administratif pour la
période allant jusqu’au début de ce premier exercice complet.

Article 24. VERSEMENT DES CONTRIBUTIONS AU BUDGET ADMINISTRATIF

1. Les contributions au budget administratif de chaque exercice budgétaire
sont payables en monnaies librement convertibles, ne sont pas assujetties a des
restrictions en matiere de change et sont exigibles dés le premier jour de
I’exercice. Les contributions des membres pour I’exercice au cours duquel ils
deviet:ment membres de I'Organisation sont exigibles a la date o ils deviennent
membres.

2. Les contributions au budget administratif adopté en vertu du paragraphe 4
de I'article 23 sont exigibles dans les trois mois qui suivent la date a laquelle elles
ont été fixées.

3. Si, a la fin des cinq premiers mois de I’exercice ou, dans le cas d’un
nouveau membre, cinqg mois aprés que le Conseil a fixé sa quote-part, un membre
n’a pas versé intégralement sa contribution au budget administratif, le Directeur
exécutif lui demande d’en effectuer le paiement le plus t0t possible. Si, a
I’expiration d’un délai de deux mois & compter de la date de la demande du
Directeur exécutif, le membre en question n’a toujours pas versé sa contribution,
ses droits de vote au Conseil et au Comité exécutif sont suspendus jusqu’au
versement intégral de la contribution.

4. Un membre dont les droits de vote ont été suspendus conformément au
paragraphe 3 du présent article ne peut &tre privé d’aucun autre de ses droits ni
dispensé d’aucune des obligations que le présent Accord Iui impose, & moins que
le Conseil, par un vote spécial, n’en décide autrement. Il reste tenu de verser sa
contribution et de faire face A toutes les autres obligations financieres découlant
du présent Accord.

‘i Article 25. VERIFICATION ET PUBLICATION DES COMPTES

1. Aussitdt que possible, mais pas plus de six mois apres la cléture de chaque
exercice budgétaire, le relevé des comptes de I'Organisation pour cet exercice et
le bilan 2 Ia cl6ture dudit exercice, au titre de chacun des comptes mentionnés au
paragraphe 1 de Particle 22, sont vérifiés. La vérification est faite par un
vérificateur indépendant de compétence reconnue, en collaboration avec deux
vérificateurs qualifiés des gouvernements membres, dont I'un représente les
membres exportateurs et ’autre les membres importateurs et qui sont élus par le
Conseil pour chaque exercice. Les vérificateurs des gouvernements membres ne
sont pas rémunérés par I’Organisation.

2. Les conditions d’engagement du vérificateur indépendant de compétence
reconnue, ainsi que les intentions et les buts de la vérification, sont énoncés dans
le réglement financier de 1’Organisation. Le relevé des comptes et le bilan vérifiés
de I’Organisation sont soumis au Conseil pour approbation 2 sa session ordinaire
suivante.

3. Il est publié un résumé des comptes et du bilan ainsi vérifiés.

Vol. 1245, 1-20313



266 United Nations— Treaty Series ¢ Nations Unies— Recueil des Traités 1981

CHAPITRE VII. PRIX, STOCK REGULATEUR ET MESURES
COMPLEMENTAIRES

Article 26. PRIX QUOTIDIEN ET PRIX INDICATEUR

1. Aux fins du présent Accord, le prix du cacao en feves est déterminé par
rapport 4 un prix quotidien et A un prix indicateur.

2. Le prix quotidien. est, sous réserve des dispositions du paragraphe 4 du
présent article, la moyenne calculée quotidiennement des cours du cacao en feéves
des trois mois actifs A terme les plus rapprochés 2 la Bourse du cacao de New
York 4 midi et au Marché 2 terme du cacao de Londres 2 la cléture. Les cours de
Londres sont convertis en cents des Etats-Unis la livre au moyen du taux de
change du jour A six mois de terme établi 2 Londres 2 la cloture. Le Conseil décide
du mode de calcul 2 utiliser quand seuls les cours sur I’un de ces deux marchés du
cacao sont disponibles ou que le marché des changes de Londres est fermé. Le
passage 2 la période de trois mois suivante s’effectue le quinze du mois qui
pricééde immédiatement le niois actif le plus rapproché ot les contrats viennent
échéance.

3. Le prix indicateur est la moyenne des prix quotidiens établie sur une
période de cmq jours de bourse consécutifs. Quand il est question dans le présent
Accord du prix indicateur égal, inférieur ou supérieur a un chiffre quelconque, il
faut entendre que la moyenne des prix quotidiens des cinq jours de bourse
consécutifs précédents a été égale, inférieure ou supérieure a ce chiffre. Le
Conseil adopte des régles pour Papplication des dispositions du présent
paragraphe.

. 4. Le Conseil peut, par un vote spécial, décider d’utiliser, pour déterminer le
prix quotidien et le prix indicateur, tous autres niodes de calcul qu’il estime plus
satisfaisants que ceux qui sont indiqués aux paragraphes 2 et 3 du présent article.

Article 27. PRIX

1. Aux fins du présent Accord, il est fixé : un prix minimal de 100 cents des
Etats-Unis la livre, un prix niaximal de 160 cents des Etats-Unis la livre, un prix
d’intervention inférieur de 110 cents des Etats-Unis la livre et un pnx
d’intervention supérieur de 150 cents des Etats-Unis la livre.

2. a) Chaque année cacaoyere, a sa deuxiénie session ordinaire, le Conseil
revoit et peut, par un vote spécial, réviser les prix fixés au paragraphe 1 du
présent article.

b) En effectuant ce réexamen, le Conseil prend en considération la tendance
des prix du cacao, de la consommation, de la production et des stocks de cacao,
'influence de I’évolution de la situation économique mondiale ou du_systeéme
monétaire mondial sur les cours du cacao, ainsi que tout autre facteur qui pourrait
influer sur la réalisation des objectlfs deflms dans le présent Accord. Le Directeur
exécutif fournit les données nécessaires 4 I’examen approprié des éléments
ci-dessus.

3. a) Si le stock régulateur a effectué des achats nets supérieurs a 100 000
tonnes au cours d’une période quelconque ne dépassant pas 12 mois consécutifs a
compter de la date d’entrée en viguéur du présent Accord ou, au cas ol les prix
auraient été révisés, & compter de la date de leur derniére révision, le Conseil se
réunit en session extraordmalre dans les 10 jours ouvrables. A moms que le
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Conseil n’en décide autrement par un vote spécial, les prix d’intervention sont
alors réduits de 4 cents des Etats-Unis la livre.

b) Si par la suite le stock régulateur effectue des achats supplémentaires nets
supérieurs 2 75 000 tonnes au cours d’une période quelconque ne dépassant pas 12
mois consécutifs, le Conseil se réunit en session extraordinaire dans les 10 jours
ouvrables. A moins que le Conseil n’en décide autrement par un vote spécial, les
prix d’intervention sont réduits de 4 cents des Etats-Unis la livre.

4. a) Si le stock régulateur a effectué des ventes nettes supérieures 2
100 000 tonnes au cours d’une période quelconque ne dépassant pas 12 mois
consécutifs A compter de la date d’entrée en vigueur du présent Accord ou, au cas
ot les prix auraient été révisés, A compter de la date de leur derni2re révision, le
Conseil se réunit en session extraordmaire dans les 10 jours ouvrables. A moins
que le Conseil n’en décide autrement par un vote spécial, les prix d’intervention
sont alors augmentés de 4 cents des Etats-Unis la livre.

b) Si par la suite le stock régulateur effectue des ventes supplémentaires
nettes supérieures 2 75000 tonnes au cours d’une période quelconque ne
dépassant pas 12 mois consécutifs, le Conseil se réunit en session extraordinaire
dans les 10 jours ouvrables. A moins que le Conseil n’en decide autrement par un
ﬁote spécial, les prix d’intervention sont augmentés de 4 cents des Etats-Unis la

vre.

¢) Si la quantité de cacao détenue par le stock régulateur est telle que les
dispositions des alinéas a et b ci-dessus ne peuvent entrer en jeu, il est procédé
comme suit: si le jour de I’ouverture d’une session ordinaire quelconque du
Conseil le prix indicateur se trouve au mveau ou au-dessus du prix d’intervention
supérieur et s’y est maintenu en valeur moyenne pendant 60 jours de bourse
consécutifs, les prix d’intervention sont augmentés de 4 cents des Etats-Unis la
livre, 3 moins que le Conseil n’en décide autremient par un vote spécial.

5. 1l ne peut y avoir plus de deux révisions consécutives des prix dans le
méme sens, au titre du paragraphe 3 ou du paragraphe 4 du présent article, au
cours des trois premieres années suivant I’entrée en vigueur du présent Accord.

6. Dans des circonstances exceptionnelles, telles que celles dont il est
question a Particle 38, le Conseil revoit et peut, par un vote spécial, réviser les
prix fixés au paragraphe 1 du présent article. En effectuant ce réexamen, le
Conseil prend 4galement en considération les élements inentionnés a ’alinéa b du
paragraphe 2 du présent article.

7. Les dispositions de I’article 72 ne sont pas applicables a la révision des
prix opérée en vertu du présent article.

Article 28. COEFFICIENTS DE CONVERSION

1. Aux fins de déterminer I’équivalent en féves des produits dérivés du
cacao, les coefficients de conversion sont les suivants: beurre de cacao:1,33;
pite débeurrée et poudre de cacao:1,18; pite de cacao et amandes
décortiquées : 1,25. Le Conseil peut décider, s’il y a lieu, que d’autres produits
contenant du cacao sont des produits dérivés du cacao. Les coefficients de
conversion applicables aux produits dérivés du cacao autres que ceux pour
lesquels des coefficients de conversion sont indiqués dans le présent paragraphe
sont fixés par le Conseil.

2. Le Conseil peut, par un vote spécial, réviser les coefficients de
conversion prévus au paragraphe 1 du présent article.
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Article 29. CACAO FIN («FINE» OU «FLAVOUR»)

1. Nonobstant larticle 35, les dispositions du présent Accord en matiere de
contributions destinées au financement du stock régulateur ne s’appliquent pas au
cacao fin (fine ou flavour) de tout membre exportateur figurant au paragraphe 1
?le I’annexe C dont la production consiste exclusivement en cacao fin (fine ou

avour).

2. La paragraphe 1 du présent article s’applique également dans le cas de
tout membre exportateur figurant au paragraphe 2 de I’'annexe C dont une partie
de la production consiste en cacao fin (fine ou flavour), a concurrence du
pourcentage de sa production qui est indiqué au paragraphe 2 de I’anfiexe C. Les
dispositions du présent Accord relatives aux contributions destinées A financer le
stock régulateur et les autres limitations prévues dans le présent Accord
s’appliquent au pourcentage restant.

3. Le Conseil peut, par un vote spécial, réviser I’annexe C.

4. Si le Conseil constate que la production ou les exportations des pays
figurant dans I’annexe C ont fortement augmenté, il prend les mesures voulues
pour faire en sorte que les dispositions du présent Accord ne soient pas appliquées
abusivement ou sciemment méconnues.

5. Chaque membre s’engage A exiger la présentation d’un document de
contrdle agréé par le Conseil avant d’autoriser I’exportation de cacao fin (fine ou
flavour) de son territoire. Chaque membre s’engage 3 exiger la présentation d’un
document de contrdle agréé par le Conseil avant d’autoriser I'importation de
cacao fin (fine ou flavour) sur son territoire. Le Conseil peut, par un vote spécial,
suspendre en totalité ou en partie les dispositions du présent paragraphe.

Article 30. INSTITUTION DU STOCK REGULATEUR

1. 1 est institué un stock régulateur d’une capacité de 250 000 tonnes
d’équivalent feéves de cacao. Si, au titre des dispositions de I'article 71, le Conseil
décide de proroger de deux ans le présent Accord, la capacité du stock régulateur
peut étre augmentée par un vote spécial du Conseil, 3 condition que cette
augmentation n’excéde pas au total 100 000 tonnes d’équivalent feéves de cacao.

2. Le Directeur du stock régulateur acliéte et conserve en stock du cacao en
feéves, mais il peut aussi, dans des conditions qui seront déterminées par le
Conseil, acheter et conserver en stock de la pite de cacao jusqu’a concurrence de
10 000 tonnes. Au cas ou les transactions comnmerciales sur la pate de cacao ou
son stockage poseraient des probitines, le Conseil suspend 1’application des
dispositions du présent paragraphe et les examine plus avant A sa session ordinaire
suivante.

3. Le Directeur, suivant les régles établies par le Conseil, est responsable du
fonctionnement du stock régulateur ainsi que de I'achat de cacao, de la vente et de
la conservation en bon état des stocks de cacao et, sans s’exposer aux risques du
marché, du renouvellemnent des lots de cacao conformément aux dispositions
pertinentes du présent Accord.

Article 31. FINANCEMENT DU STOCK REGULATEUR

1. Pour financer ses opérations, le compte du stock régulateur est alimenté
réguli¢rement par des versements correspondant aux contributions percues sur le
cacao conformément aux dispositions de I'article 35.
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2. Le Directeur du stock régulateur tient le Directeur exécutif et le Conseil
au courant de la situation financiere du stock régulateur:

a) Si la situation financiére du stock régulateur ne permet pas ou semble ne pas
devoir permettre d’en financer les opérations, le Directeur du stock régulateur
en informe le Directeur exécutif. Le Directeur exécutif convoque une session
extraordinaire du Conseil dans les 14 jours, & moins qu’il ne soit prévu par
ailleurs que le Conseil se réunira dans les 30 jours. Le Conseil peut autoriser le
Directeur du stock régulateur 4 emprunter, 4 des conditions commerciales, des
fonds en monnaie librement convertible a des sources appropriées. Le Directeur
du stock régulateur peut, en garantie de ces emprunts, émettre des récépissés
d’entrep6t sur le cacao détenu par le stock régulateur. Les emprunts ainsi
contractés sont remboursés sur le produit des contributions et de la vente de
cacao par le stock régulateur et, éventuellement, sur les revenus divers du
stock régulateur. Les membres ne sont pas individuellement responsables du
remboursement de ces emprunts.

b) Dans un délai d’environ 12 mois aprés I’entrée en vigueur du présent Accord,
le Conseil adopte, par un vote spécial, des recommandations 4 I’intention des
membres concernant les dispositions & prendre éventuellement pour s’assurer
les ressources financiéres supplémentaires qui seraient nécessaires indépen-
damment de celles que prévoit 'alinéa a ci-dessus. Ces recommandations
tiennent compte des limitations liées aux procédures constitutionnelles et/ou
législatives des membres.

Article 32. RELATIONS AVEC LE FONDS COMMUN
POUR LES PRODUITS DE BASE

Lorsque le Fonds commun pour les produits de base commencera a
fonctionner, le Conseil sera habilité 4 négocier les modalités d’association avec
celui-ci et, sur décision adoptée par un vote spécial, 3 mettre en oecuvre les
mesures nécessaires en vue de cette association, conformément aux principes qui
lf;, régissent, afin d’utiliser pleinement les possibilités financieres offertes par le

onds.

Article 33. DEPENSES DE FONCTIONNEMENT ET DE CONSERVATION
DU STOCK REGULATEUR

Les dépenses de fonctionnement et de conservation du stock régulateur, y
compris :

a) La rémunération du Directeur du stock régulateur et des membres du
personnel qui gerent et assurent la conservation du stock régulateur, les
dépenses que I'Organisation fait pour administrer et contrdler le recouvrement
des contributions et les intéréts ou le remboursement des sommes empruntées
par le Conseil, et

b) Les autres dépenses, telles que les frais de transport et d’assurance i partir du
pomt de livraison f.o.b. jusqu’au lieu d’entreposage du stock régulateur,
Pentreposage, y compris la fumigation, les frais de manutention, d’assurance,
de gestion et d’inspection et toutes dépenses engagées pour le renouvellement
des lots de cacao afin d’en assurer la conservation et d’en maintenir la valeur,

sont couvertes par la source ordinaire de revenu provenant des contributions
visées a l’article 35, par des emprunts ou par le produit des reventes.
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Article 34. PLACEMENT DES FONDS EN EXCEDENT DU STOCK REGULATEUR

1. Une partie des fonds du stock régulateur qui sont temporairement en
excédent du montant requis pour en financer les opérations peut étre déposée de
maniere appropriée dans des pays membres importateurs et exportateurs,
conformément aux régles que le Conseil établit.

2. Ces régles tiennent compte notamment de la liquidité nécessaire au
fonctionnement intégral du stock régulateur et de I'intérét qu’il y a a préserver la
valeur réelle des fonds.

Article 35. CONTRIBUTIONS AU FINANCEMENT DU STOCK REGULATEUR

1. La contribution pergue sur le cacao, soit lors de sa premi2re exportation
par un membre; soit lors de sa premiere importation par un membre, est de 1 cent
des Etats-Unis par livre de cacao en féves, et elle est fixée proportlormellement
pour les produits dérivés du cacao conformément a l’article 28. En tout état de
cause, la contribution n’est percue qu’une fois. A cette fin, les importations de
cacao effectuées par un membre en provenance d’un non-niembre sont réputées
originaires de ce non-membre, & moins qu’il ne soit établi de maniére probante que
ce cacao était originaire d’'un membre. Le Conseil réexamine chaque année la
contribution au stock régulateur et, nonobstant les dispositions de la premiére
phrase du présent paragraphe, peut, par un vote spécial, déterminer un taux
différent de contribution ou décider de suspendre la contribution, compte tenu
des ressources et engagements financiers de 1'Organisation concernant le stock
régulateur.

2. Les certificats de contribution sont délivrés par le Conseil conformément
aux regles qu'il a fixées. Ces régles tiennent compte des intéréts du commerce du
cacao et reglssent notamment le recours éventuel A des agents et le versement des
contributions dans un délai donné.

3. Les contributions pergues conformément aux dispositions du présent
article sont payables en monnaies librement convertibles et ne sont pas assujetties
au contrfle des changes.

4. Aucune disposition du présent article ne porte atteinte au droit de tout
acheteur et de tout vendeur de fixer d'un commun accord les conditions de
paiement des livraisons de cacao.

Article 36. ACHATS DU STOCK REGULATEUR

1. Quand le prix imdicateur se trouve au-dessus du prix d’intervention
inférieur, le Directeur du stock régulateur n’achiéte de cacao que dans la mesure
ol il est nécessaire de renouveler du cacao se trouvant déja dans le stock
régulateur, afin de préserver la qualité. Le Directeur du stock régulateur présente
le programme de renouvellement au Conseil pour approbation.

2. Quand le prix indicateur se trouve au niveau ou au-dessous du prix
d’intervention inférieur, le Directeur du stock régulateur achéte, conformément
aux régles fixées par le Conseil, les quantités de cacao nécessaires pour faire
renionter le prix indicateur au-dessus du prix d’intervention inférieur.

3. Si, 20 jours de bourse aprés le commencement des achats effectués en
application du paragraphe 2 du présent article, le prix indicateur n’est pas revenu
au-dessus du prix d’intervention inférieur, le Conseil se réunit en session
extraordinaire pour examiner les opérations du stock régulateur et donner de
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nouvelles instructions au Directeur du stock régulateur quant aux mesures 2
prendre pour que le prix indicateur remonte effectivement au-dessus du prix
d’intervention inférieur.

4. Quand le Directeur du stock régulateur a effectué des achats nets de cacao
jusqu’a concurrence de 80 pour cent de la capacité maximale du stock régulateur,
le Conseil se réunit en session extraordinaire dans les 10 jours ouvrables pour
examiner la situation du marché et décider, par un vote spécial, des mesures
correctives appropriées; ces mesures peuvent comprendre éventuellemient une
révision en baisse des prix, prenant effet & compter du monient ol les achats de
cacao pour le compte du stock régulateur atteignent 250 000 tonnes.

5. Le Directeur du stock régulateur peut acheter sur les marché d’origine et
sur les marchés de seconde main. Ce faisant, il donne la priorité aux vendeurs des
pays niembres exportateurs.

6. Le Directeur du stock régulateur achéte uniquement du cacao de qualités
comnierciales courantes reconnues et en quantités d’au moms 100 tonnes. Ce
cacao est la propriété de I'Organisation et il est sous son contrdle.

7. Le Directeur du stock régulateur achete du cacao aux prix courants du
marché, conformément aux régles étabhes par le Conseil.

8. Le Directeur du stock régulateur tient les registres propres a lui permettre
de s’acquitter des fonctions que le présent Accord lui confére.

. 9. Le stock régulateur est entreposé en des endroits choisis pour faciliter la
hvralslon unm7 édiate de cacao en entrep6t aux acheteurs visés au paragraphe 6 de
Particle 37.

Article 37. VENTES DU STOCK REGULATEUR

1. Quand le prix indicateur se trouve au-dessous du prix d’intervention
supérieur, le Directeur du stock régulateur ne vend de cacao que dans la mesure
ol il est nécessaire de renouveler du cacao se trouvant déja dans le stock
régulateur, afin de préserver la qualité. Le Directeur du stock régulateur présente
le programme de renouvellement au Conseil pour approbation.

2. Quand le prix indicateur se trouve au niveau ou au-dessus du prix
d’intervention supéricur, le Directeur du stock régulateur vend, conforménent
aux régles fixées par le Conseil, les quantités de cacao nécessaires pour faire
revenir le prix indicateur au-dessous du prix d’intervention supérieur.

3. Si, 20 jours de bourse aprés le commencenient des ventes effecuées en
application du paragraphe 2 du présent article, le prix indicateur n’est pas revenu
.au-dessous du prix d’intervention supérieur, le Conseil se réunit en session
extraordinaire pour examiner les opérations du stoek régulateur et donner de
nouvelles instructions au Directeur du stock régulateur quant aux mesures 3
prendre pour que le prix indicateur reviennc effectivement au-dessous du prix
d’intervention supérieur.

4. Quand le Directeur du stock régulateur a vendu tous les approvisionne-
ments de cacao dont il disposait, le Conseil s¢ réunit en session extraordinaire
dans les 10 jours ouvrables pour exaniiner la situation du marché et décider, par
un vote spécial, des mesures correctives appropriées; ces mesures peuvent
comiprendre éventuellemient une révision en hausse des prix.
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5. Le Directeur du stock régulateur vend le cacao aux prix courants du
marché.

6. Quand il procéde a des ventes en application des paragraphes 2 et 3 du
présent article, le Directeur du stock régulateur, conformément aux régles
établies par le Conseil, vend, par les circuits commerciaux normaux, a des
entreprises et organisations 51tuées dans des pays membres, mais surtout dans des
pays membres importateurs, qui font le commerce du cacao ou s’occupent de sa
transformation.

Article 38. MODIFICATION DES TAUX DE CHANGE DES MONNAIES

1. Le Directeur exécutif convoque une session extraordinaire du Conseil soit
de sa propre initiative, soit 4 la demande de membres conformément au
paragraphe 2 de Darticle 9, si les conditions sur les marchés des changes sont de
nature a avoir des incidences importantes sur les dispositions du présent Accord
relatives aux prix. Les sessions extraordinaires du Conseil convoquées en
apphcgtxon du présent paragraphe se tiennent dans un délai de quatre jours
ouvrables

2. Aprés avoir convoqué cette session extraordinaire et en attendant ses
conclusions, le Directeur exécutif et le Directeur du stock régulateur peuvent
prendre le minimuni de mesures intérimaires qu’ils jugent nécessaires pour éviter
que le fonctionnement effectif du présent Accord ne soit gravement désorganisé
par suite des conditions sur les marcliés des changes. IIs peuvent, en particulier,
aprés consultation avec le Président du Conseil, limiter temporairement ou
suspendre les opérations du stock régulateur.

3. Apres avoir examiné la situation, y compris les mesures mitérimaires que
le Directeur exécutif et le Directeur du stock régulatem ont pu prendre et les
conséquences que les conditions susmentionnées sur les marchés des changes
peuvent entrainer pour ’application effective du présent Accord, le Conseil peut,
par un vote spécial, prendre toutes mesures correctives nécessaires.

Article 39. LIQUIDATION DU STOCK REGULATEUR

1. Sile présent Accord doit &tre remplacé par un nouvel accord conportant
des dispositions relatives au stock régulateur, le Conseil prend les mesures qu'’il
juge appropriées pour que le stock régulateur continue de fonctionner.

2. Si le présent Accord prend fin sans &tre remplacé par un nouvel accord
comportant des dispositions relatives au stock régulateur, les dispositions
suivantes sont applicables:

a) Il n’est pas conclu de nouveaux contrats pour ’achat de cacao destiné au
stock régulateur. Le Directeur du stock régulateur, eu égard aux conditions
courantes du marché, écoule le stock régulateur conforménient aux régles que
le Conseil a établies, par un vote spécial, lors de I’entrée en vigueur du présent
Accord, a moins que, avant la fin du présent Accord, le Conseil ne révise ces
régles par un vote spéclal Le Directeur du stock regulateur conserve le droit
ge vendre du cacao a tout moment pendant la liquidation pour en couvrir les

rais ;

b) Le produit de la vente et les sommes restant inscrites au conite du stock
régulateur servent a régler, dans 'ordre:

i) Les frais de liquidation;
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i) Tout montant restant dd, majoré des intéréts, au titre de tout emnprunt
contracté par I’Organisation ou en sou nomn 2 I’intention du stock
régulateur;

¢) Quand les paiements visés & I'alinéa b ci-dessus ont été effectués, le solde
éventuel est versé aux membres exportateurs concernés, au prorata des
exportations de chacun d’eux sur lesquelles la contribution a été pergue, étant
entendu toutefois que la part des sommes correspondant aux contributions
gergues sur les importations en vertu du présent Accord par rapport aux autres
onds est calculée et répartie conformément aux régles établies par le Conseil.

Article 40. MESURES COMPLEMENTAIRES POUR DEFENDRE
LES PRIX MINIMAL ET MAXIMAL

1. Dans le cas oa@ le stock régulateur institué dans le cadre du présent
Accord, aprés la pleine utilisation de sa capacité initiale de 250 000 tonnes, se
révele msuffisant pour maintenir le prix du cacao en féves entre le prix minimal et
le éprlx maximal prévus dans le présent Accord, le Conseil peut, par un vote
spécial, décider de niesures coniplémentaires. '

2. Le Conseil fixe des régles en vue ‘de I’application des mesures
coniplémentaires visées au paragraphe 1 du présent article.

Article 41. CONSULTATION ET COOPERATION DANS L'ECONOMIE DU CACAO

1. Le Conseil encourage les membres 3 prendre I'avis d’experts des
questions relatives au cacao.

2. Dans P’exécution des obhigations que le présent Accord leur impose, les
membres meénent leurs activités de maniére 2 respecter les circuits commerciaux
établis et tiennent dGment compte des intéréts légitimes de tous les secteurs de
I’économie du cacao.

3. Les membres n’interviennent pas dans Darbitrage des différends
comimerciaux entre acheteurs et vendeurs de cacao si des contrats ne peuvent étre
exécutés en raison de réglements établis aux fins de I'application du présent
Accord, etils n’opposent pas d’entraves 2 la conclusion des procédures arbitrales.
Le fait que les membres sont tenus de se conformer aux dispositions du présent
Accord n'est pas accepté, en pareils cas, comme motif de non-exécution d’un
contrat ou comme défense.

CHAPITRE viiI. AVIS D'IMPORTATIONS ET D’EXPORTATIONS
ET MESURES DE CONTROLE

Article 42. AVIS D'IMPORTATIONS ET D’EXPORTATIONS

1. Le Directeur exécutif, conforméinent aux régles que le Conseil établit,
tient un registre des importations et des exportations des membres.

2. A cette fin, chaque miembre avise le Directeur exécntif, a tels intervalles
que le Conseil peut fixer, du voluine total de ses exportations de cacao par pays de
destination et du volume total de ses importations de cacao par pays d’origine, en
y joignant tous autres renseignements que le Conseil peut demander.

Article 43. MESURES DE CONTROLE

1. Chaque meinbre qui exporte du cacao exige la présentation d’un
document de contrble agréé par le Conseil et, le cas échéant, d’un certificat de
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contribution valide, avant d’autoriser I’expédition de cacao de son territoire
douanier. Chaque membre qui importe du cacao exige la présentatlon d’'un
document de contrdle agréé par le Conseil et, le cas échéant, d’un certificat de
contribution valide, avant d’autoriser toute importation, sur son territoire
douanier, de cacao en provenance d’un niembre ou d’un non-membre.

2. Il n’est pas exigé de certificat de contribution pour le cacao exporté par
des pays membres exportateurs i des fins humanitaires ou a4 d’autres fins non
commerciales dans la mesure ol justification en est apportée au Conseil. Le
Conseil fait le nécessaire pour délivrer les documents de contrdle appropriés
relatifs 4 ces expéditions.

3. Le Conseil, par un vote spécial, fixe les régles qu’il juge nécessaires en ce
qui concerne les certificats de contribution et autres docunients de contréle agréés
par lui.

4. Pour le cacao fin (fine ou flavour), le Conseil fixe les régles qu’il juge
nécessaires en ce qui concerne la simplification de la procédure relative aux
documents de contrfle agréés par le Conseil, en tenant compte de toutes les
données pertinentes.

5. Le Conseil peut, par un vote spécial, suspendre la totalité ou une partie
des dispositions du présent article.

CHAPITRE I1X. OFFRE ET DEMANDE

Article 44. COOPERATION ENTRE LES MEMBRES

1. Les membres reconnaissent qu’il importe de développer le plus possible
I’économie du cacao et, par conséquent, de coordonner leurs efforts pour
encourager l’accrmssement dynamique de la production et de la consommation
afin d’assurer le meilleur équilibre entre I'offre et la demande. Ils coopérent
pleinement avec le Conseil pour atteindre ces objectifs.

2. Le Conseil identifie les obstacles au développement harmomeux et 2
I’expansion dynamique de I’économie du cacao et recherche les mesures
mutuellement acceptables qui pourraient étre prises dans la pratique pour
surmonter ces obstacles. Les membres s’efforcent de mettre en ceuvre les
mesures élaborées et recommmandées par le Conseil.

3. L’Organisation rassemble et tient 2 jour les informations disponibles qui

sont nécessaires pour déterminer, de la maniére la plus fiable possible, la capacité

mondiale actuelle et potentielle de production et de consommation. Les membres
coopérent pleinement avec I’Organisation dans la préparation de ces études.

Article 45. PRODUCTION ET STOCKS

1. Chaque membre exportateur peut établir un plan d’ ajustement de sa
production de maniére que I'objectif énoncé i I'article 44 puisse étre atteint.
Chaque membre exportateur intéressé est responsable de la politique et des
méthodes qu’il applique pour atteindre cet objectif et s’efforce d’informer le
Conseil de ces mesures aussi régulierement que possible.

2. Sur la base d’un rapport détaillé présenté par le Directeur exécutif au
moins une fois par an, le Conseil passe en revue la situation générale concernant
la production de cacao, en évaluant notamment I’évolution de I’offre globale eu
égard aux dispositions du présent article. Le Conseil peut adresser aux membres
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des recommandations fondées sur cette évaluation. Le Conseil peut instituer un
comité chargé de I’aider en ce qui concerne le présent article.

3. Le Conseil examine chaque année le niveau des stocks détenus dans le
monde et fait les recommandations qui s’imposent a la suite de cet examen.

Article 46. ASSURANCES D’APPROVISIONNEMENT ET ACCES AUX MARCHES

1. Les membres ménent leurs polithues commerciales de maniere que les
objectifs du présent Accord puissent étre atteints. Ils reconnaissent en
partncuher que des approvisionnements réguliers en cacao et un accés régulier de
ce produit & leurs marchés sont essentiels, tant pour les membres importateurs
que pour les membres exportateurs.

2. Les membres exportateurs s’efforcent, dans la limite des contraintes de
leur développement, de suivre, conformément aux dlsposmons du présent
Accord, des politiques de vente et d’exportation qui n’aient pas pour effet de
restremdre artificiellement ’offre 2 la vente du cacao disponible et qui assurent
lapprov1s1onnement régulier en cacao des importateurs des pays membres
importateurs.

3. Les membres importateurs font tous leurs efforts, dans la limite de leurs

agements internationaux, pour sunvre, conformément aux dispositions du

p sent Accord, des politiques qui n’aient pas pour effet de restreindre

artificiellement la demande de cacao et qui assurent aux exportateurs un acces
régulier & leurs marchés.

4. Les membres informent le Conseil de toutes les mesures adoptées en vue
d’appliquer les dispositions du présent article.

5. Le Conseil peut, aux fins du présent article, adresser des recommanda-
tions aux meinbres, et il examine périodiquement les résultats obtenus.

Article 47. CONSOMMATION

1. Tous les membres s’efforcent de favoriser I'accroissement de la
consommation de cacao selon les moyens et méthodes qui leur sont propres.

2. Tous les membres s’efforcent d’informer le Conseil aussi régulierement
que possible des réglementations intérieures et données pertinentes relatives 2 la
consommation de cacao.

3. Sur la base d’un rapport détaillé présenté par le Directeur exécutif, le
Conseil passe en revue la situation générale concernant la consommation de
cacao, en évaluant notamment I’évolution de la demande globale eu égard aux
dispositions du présent article. Le Conseil peut adresser aux membres des
recommandations fondées sur cette évaluation.

4. Le Conseil peut instituer un comité ayant pour objectif de stimuler la
consommation de cacao 2 la fois dans les pays membres exportateurs et dans les
pays membres importateurs. La composition du Comité est limitée aux membres
qui contribuent au programme de promotion. Le co0t des programmes de
promotion de ce genre est financé par des contributions des membres
exportateurs. Les membres importateurs peuvent aussi apporter leur contribution
financi?re. Avant de lancer une campagne sur le territoire d’'un membre, le
Comité demande 1’agrément de ce membre.
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Article 48. PRODUITS DE REMPLACEMENT DU CACAO

1. Les membres reconnaissent que I'usage de produits de remplacement peut
nuire A ’accroissement de la consommation de cacao. A cet égard, 1ls conviennent
d’établir une réglementation relative aux produits dérivés du cacao et au chocolat
ou d’adapter, au besoin, la réglementation existante de maniére qu’elle empéche
que des 1natieres ne provenant pas du cacao ne soient utilisées au lieu de cacao
pour induire le consommateur en erreur.

2. Lors de I’établissenient ou de la révision de toute réglementation fondée
sur les principes énoncés au paragraphe 1 du présent article, les membres tiennent
pleinenent compte des recomninandations et décisions des organismes inter-
nationaux compétents tels que le Conseil et le Comité du Codex sur les produits
cacaotés et le chocolat.

3. Le Conseil peut recommander & un membre de prendre les mesures que le
Conieil juge opportunes pour assurer le respect des dispositions du présent
article.

4. Le Directeur exécutif présente au Conseil un rapport annuel sur
I’évolution de la situation dans ce domaine et sur la maniere dont les dispositions
du présent article sont respectées.

Article 49. RECHERCHE-—DEVELOPPEMENT SCIENTIFIQUE

Le Conseil peut encourager et favoriser la recherche —développement
scientifique dans les domaines touchant la production, la fabrication et la
consommation de cacao, ainsi que la diffusion et I’application pratique des résultats
obtenus en la matiére. A cet effet, il peut coopérer avec des organisations
internationales et des instituts de recherche.

CHAPITRE X. CACAO TRANSFORME

_ Article 50. CACAO TRANSFORME

1. Il est reconnu que les pays en développeinent ont besoin d’élargir les bases
de leur économie, notamment par I’industrialisation et I’exportation d’articles
manufacturés, y comnpris la transformation du cacao et I'exportation de produits
dérivés du cacao et de chocolat. A ce propos, il est également reconnu qu’il
importe de veiller & ne pas porter de préjudice grave a I’économie du cacao des
meinbres exportateurs et des niembres nnportateurs.

2. Si un niembre estime qu’il risque d’&tre porté préjudice a ses intéréts dans
I’'un quelconque de ces domaines, il peut engager des consultations avec I’autre
membre intéressé en vue d’arriver A une entente satisfaisante pour les parties en
cause, faute de quoi le membre peut en référer au Conseil, qui préte ses bons
offices en la matiere pour réaliser cette entente.

CHAPITRE XI. RELATIONS ENTRE MEMBRES ET NON-MEMBRES

Article 51. OPERATIONS COMMERCIALES AVEC DES NON-MEMBRES

1. Les membres exportateurs s’engagent & ne pas vendre de cacao & des
non-membres & des conditions commerciales plus favorables que celles qu’ils sont
disposés a offrir au Inéme moment & des membres importateurs, compte tenu des
pratiques commerciales normales.
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2. Les membres importateurs s’engagent a ne pas acheter de cacao 2 des
non-membres 2 des conditions commerciales plus favorables que celles qu’ils sont
disposés a accepter au méme moment de membres exportateurs, compte tenu des
pratiques commerciales normales.

3. Le Conseil revoit périodiquement I’application des paragraphes 1 et 2 du
présent article et peut demander aux membres de communiquer les renseigne-
ments appropriés conformément a I'article 52.

4. Tout membre qui a des raisons de croire qu’un autre membre a manqué 2
I’obligation énoncée au paragraphe 1 ou au paragraphe 2 du présent article peut
en informer le Directeur exécutif et demander des consultations en application de
Particle 57, ou en référer au Conseil en application de I’article 59.

CHAPITRE XII. INFORMATION ET ETUDES

Article 52. INFORMATION

1. L’Organisation sert de centre pour la collecte, I’échange et 1a publication :
a) De renseignements statistiques sur la production, les ventes, les prix, les
exportations et les importations, la consommation et les stocks de cacao dans
le monde; et
b) Dans la mesure ou elle le juge approprié, de renseignements techniques sur la
culture, la transformation et I'utilisation du cacao.

2. Outre les renseignements que les membres sont tenus de communiquer en
vertu d’autres articles du présent Accord, le Conseil peut demander aux membres
de lui fournir les données qu’il juge nécessaires A I’exercice de ses fonctions,
notamment des rapports périodiques sur les politiques de production et de
consommation, les ventes, les prix, les exportations et les importations, les stocks
et les mesures fiscales.

3. Siun membre ne donne pas ou a peine A donner dans un délai raisonnable
les renseignements, statistiques et autres, dont le Conseil a besoin pour le bon
fonctionnement de I’Organisation, le Conseil peut requérir le membre en question
d’en expliquer les raisons. Si une assistance technique se révele nécessaire a cet
égard, le Conseil peut prendre toutes mesures qui s’imposent.

4. Le Conseil publie 4 des dates appropriées, mais pas moins de deux fois par
an, des estimations de la production de cacao en féves et des broyages pour
I’année cacaoyére en cours.

Article 53. ETUDES

Le Conseil encourage, autant qu’il le juge nécessaire, des études sur
I’économie de la production et de la distribution du cacao, y compris les tendances
et les projections, I'incidence des mesures prises par le gouvernement dans les
pays exportateurs et dans les pays importateurs sur la production et la con-
sommation de cacao, les possibilités d’accroitre 1a consommation de cacao dans
ses usages traditionnels et éventuellement par de nouveaux usages, ainsi que les
effets de I’application du présent Accord sur les exportateurs et les importateurs
de cacao, notamment en ce qui concerne les termes de 1’échange, et il peut
adresser des recommendations aux membres sur les sujets a étudier. Pour
encourager ces études, le Conseil peut coopérer avec des organisations
internationales et d’autres mstitutions appropriées.
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Article 54. EXAMEN ANNUEL ET RAPPORT ANNUEL

1. Le Conseil, aussitdt que possible aprés la fin de chaque année cacaoyere,
examine le fonctionnement du présent Accord et la maniére dont les inembres se
conforment aux principes dudit Accord et en servent les objectifs. Il peut alors
adresser aux membres des recoininandations quant aux moyens d’améliorer le
fonctionnement du présent Accord.

2. Le Conseil publie un rapport annuel. Ce rapport comporte une section
relative 4 '’examen annuel prévu au paragraphe 1 du présent article.

3. Le Conseil peut aussi publier tous autres renseignements qu’il juge
appropriés.

CHAPITRE XIII. DISPENSE D’OBLIGATIONS ET MESURES
DIFFERENCIEES ET CORRECTIVES

Article 55. DISPENSE D'OBLIGATIONS DANS DES CIRCONSTANCES
EXCEPTIONNELLES

1. Le Conseil peut, par un vote spécial, dispenser un membre d’une
obligation en raison de circonstances exceptionnelles ou critiques, d’un cas de
force inajeure, ou d’obligations internationales prévues par la Charte des Nations
Unies 2 I’égard des territoires adininistrés sous le régime de tutelle.

2. Quand il accorde une dispense 2 un membre en vertu du paragraphe 1 du
présent article, le Conseil précise explicitement selon quelles inodalités, a quelles
conditions et pour combien de teinps le membre est dispensé de ladite obligation,
ainsi que les raisons de cette dispense.

3. Nonobstant les dispositions précédentes du présent article, le Conseil
n’accorde pas de dispense 2 un miembre en ce qui concerne:
a) L’obligation faite audit meinbre 2 I'article 24 de verser sa contribution, ou les
conséquences qu’entraine le défaut de versement;
b) ll,;?glilgagign d’exiger le paiement de toute contribution pergue au titre de
"article 35.

Article 56. MESURES DIFFERENCIEES ET CORRECTIVES

Les meinbres en développement importateurs et ceux des pays les moins
avancés qui sont membres peuvent, si leurs intéréts sont 1ésés par des mesures
prises en application du présent Accord, demander au Conseil des mesures
différenciées et correctives appropriées. Le Conseil envisage de prendre lesdites
mesures appropriées conforméinent au paragraphe 3 de la section III de la
résolution 93 (IV) adoptée par la Conférence des Nations Unies sur le commerce
et le développement.

CHAPITRE XIV. CONSULTATIONS, DIFFERENDS ET PLAINTES

Article 57. CONSULTATIONS

Chaque membre accueille favorableinent les représentations qu’un autre
membre peut lui faire au sujet de I’mterprétation ou de I’application du présent
Accord, et il lui donne des possibilités adéquates de consultations. Au cours de
ces consultations, & la demande de I'une des parties et avec ’assentiment de
’autre, le Directeur exécutif fixe une procédure de conciliation appropriée. Les
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frais de ladite procédure ne sont pas imputables sur le budget de 1'Organisation. Si
cette procédure aboutit 2 une solution, il en est rendu compte au Directeur
exécutif. Si aucune solution n’intervient, la question peut, a la demande de ’'une
des parties, &tre déférée au Conseil conformément A Iarticle 58.

Article 58. DIFFERENDS

1. Tout différend relatif & I'interprétation ou a I'application du présent
Accord qui n’est pas réglé par les parties au différend est, 4 la demande de I'une
des parties au différend, déféré au Conseil pour décision.

2. Quand un différend est déféré au Conseil en vertu du paragraphe 1 du
présent article et a fait ’objet d’un débat, la majorité des membres, ou plusieurs
membres détenant ensemble un tiers au moins du total des voix, peuvent
demander au Conseil de prendre, avant de rendre sa décision, 1’opinion, sur les
questions en litige, d’un groupe consultatif spécial constitué ainsi qu’il est indiqué
au paragraphe 3 du présent article.

3. a) A moins que le Conseil n’en décide autrement a I'unanimité, le groupe
consultatif spécial est composé de:

i) Deux personnes, désignées par les membres exportateurs, dont I’'une posséde
une grande expérience des questions du genre de celles qui sont en htige, et
dont I’autre est un juriste qualifié et expérimenté ;

ii) Deux personnes de qualifications analogues, désignées par les membres
iImportateurs ;

iii) Un président choisi & I'unanimité par les quatre personnes désignées
conformément anx sons-alinéas i et ii ci-dessus ou, en cas de désaccord entre
elles, par le Président du Conseil.

b) Il n’y a pas d’empéchement & ce que des ressortissants de membres
siegent au groupe consultatif spécial.

c) Les membres dn groupe consultatif spécial siegent 2 titre personnel et
sans recevoir d’instructions d’aucun gouvernement.

d) Les dépenses du groupe consultatif spécial sont 2 la charge de

I’Organisation.

. 4. L’opinion motivée du groupe consultatif spécial est soumise au Conseil,
qui régle le différend aprés avoir pris en considération toutes les données
pertinentes.

Article 59. ACTION DU CONSEIL EN CAS DE PLAINTE

1. Toute plainte pour manquement, par un membre, aux obligations que lui
inipose le présent Accord est, 3 la demande du membre auteur de la plainte,
déférée au Conseil, qui I’examine et statue.

2. La décision par laquelle le Conseil conclut qu’un membre enfreint les
obligations que lui impose le présent Accord est prise a la majorité répartie simple
et doit spécifier la nature de l'infraction. :

3. Toutes les fois qu’il conclut, que ce soit ou non a la suite d’une plainte,
%u’un membre enfreint les obligations que lui impose le présent Accord, le
onseil peut, par un vote spécial, sans préjudice des autres mesures prévues
expressément dans d’antres articles du présent Accord, y compris I’article 69:
a) Suspendre les droits de vote de ce membre au Conseil et au Comité exécutif, et
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b) S’il le juge nécessaire, suspendre d’autres droits de ce membre, notamment
son éligibilité & une fonction au Conseil ou 2 I'un quelconque des comités de
celui-c1, ou son droit d’exercer une telle fonction, jusqu’a ce qu’il se soit
acquitté de ses obligations.

4. Un membre dont les droits de vote ont été suspendus conformément au
faragraphe 3 du présent article demeure tenu de s’acquitter de ses obligations
inanciéres et:autres obligations prévues par le présent Accord. :

CHAPITRE XV. NORMES DE TRAVAIL EQUITABLES

Article 60. NORMES DE TRAVAIL EQUITABLES

Les membres déclarent qu’afin d’élever le niveau de vie des populations et
d’mstaurer le plein emploi, ils s’efforceront de maintenir pour la main-d’ceuvre
des normes et conditions de travail équitables dans les diverses branches de la
production de cacao des pays intéressés, en conformité avec leur niveau de
développement, en ce qui concerne aussi bien les travailleurs agricoles que les
travailleurs industriels qui y sont employés.

CHAPITRE XVI. DISPOSITIONS FINALES

Article 61. SIGNATURE

Le présent Accord sera ouvert, au Si¢ge de I'Organisation des Nations
Unies, & partir du 5 janvier 1981 jusqu’au 31 mars 1981 inclus, a la signature des
parties a I' Accord international de 1975 sur le cacao ! et des gouvernements invités
a la Conférence des Nations Unies sur le cacao, 1980.

Article 62. DEPOSITAIRE
Le Secrétaire général de 1’Organisation des Nations Umies est le dépositaire
du présent Accord.
Article 63. RATIFICATION, ACCEPTATION, APPROBATION

1. Le présent Accord est sujet  ratification, acceptation ou approbation par
les gouvernements signataires conformément 2 leur procédure constitutionnelle.

2. Les instruments de ratification, d’acceptation ou d’approbation seront
déposés auprés du dépositaire au plus tard le 31 mai 1981, Toutefois, le Conseil
institué aux termes de 1’Accord international de 1975 sur le cacao, ou le Conseil
institué aux termes du présent Accord, powrra accorder des délais aux
gouvernements signataires qui n’auront pu déposer leur instrument 3 cette date.

3. Chaque gouvernement qui dépose un instrument de ratification,
d’acceptation ou d’approbation mdique, au moment du dépdt, s’il est membre
exportateur ou miembre importateur.

Article 64. ADHESION

1. Le présent Accord est ouvert & I'adhésion du gouvernement de tout Etat
aux conditions que le Conseil établit.

2. Le Conseil institué aux termes de I’Accord international de 1975 sur le
cacao peut, en attendant I’entrée en vigueur du présent Accord, établir les
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conditions visées au paragraphe 1 du présent article, sous réserve de confirmation
par le Conseil institué aux termes du présent Accord.

3. En établissant les conditions mentionnées au paragraphe 1 du présent
article, le Conseil détermine dans laquelle des annexes du présent Accord I’Etat
qui adhere audit Accord est réputé figurer, s’il ne figure pas dans l'une
quelconque de ces annexes.

4. L’adhésion s’effectue par le dép6ot d’un instrument d’adhésion auprés du
dépositaire.

Article 65. NOTIFICATION D’APPLICATION A TITRE PROVISOIRE

1. Un gouverneinent siguataire qui a I'intention de ratifier, d’accepter ou
d’approuver le présent Accord ou un gouvernement pour lequel le Conseil a fixé
les conditions d’adhésion, 1nais qui n’a pas encore pu déposer son instruinent,
peut, A tout moment, notifier au dépositaire qu’il appliquera le présent Accord 2
titre provisoire soit quand celui-ci entrera en vigueur conformément 2 'article 66
soit, s’il est déja en vigueur, A une date spécifiée. Chaque gouvernement qui fait
cette notification déclare, au moment ol il 1a fait, s’il sera membre exportateur ou
ineinbre importateur.

2. Un gouvernement qui a notifié conformément au paragraphe 1 du présent
article qu’il apphquera le présent Accord soit quand celui-ci entrera en vigueur
soit & une date spécifiée est des lors membre 2 titre provisoire. Il reste meinbre a
titre provisoire jusqu'a la date de dép6t de son instrument de ratification,
d’acceptation, d’approbation ou d’adhésion.

Article 66. ENTREE EN VIGUEUR

1. Le présent Accord entrera en vigueur A titre définitif le 1 avril 1981, ou 3
une date quelconque dans les deux inois qui suivront, si & cette date des
gouvernements qui représentent au moins cinq pays exportateurs comptant pour
80 pour cent au moins dans les exportations totales des pays figurant dans
I’annexe D, et des gouvernements qui représentent des pays importateurs
groupant 70 pour cent au moins des importations totales, telles qu’elles sont
indiquées dans I’annexe E, ont déposé leur instrument de ratification,
d’acceptation, d’approbation ou d’adhésion auprés du dépositaire. Il entrera
aussi en vigueur a titre définitif, apres &tre entré en vigueur a titre provisoire, dés
que les pourcentages requis ci-dessus seront atteints par suite du dépot
d’instruments de ratification, d’acceptation, d’approbation ou d’adhésion.

2. Si le présent Accord n’est pas entré en vigueur A titre définitif
conformément au paragraphe 1 du présent article, il entrera en vigueur a titre
provisoire le 1 avril 1981, ou 4 une date quelconque dans les deux mois qui
suivront, si A cette date des gouvernements qui représentent au moins cing pays
exportateurs comptant pour 80 pour cent au moins dans le exportations totales
des pays figurant dans I'annexe D, et des gouvernements qui représentent des
pays importateurs groupant 70 pour cent au moins des importations totales, telles
qu’elles sont indiquées dans l'annexe E, ont déposé. leur instrument de
ratification, d’acceptation, d’approbation ou d’adhésion ou ont notifié au
dépositaire qu’ils appliqueront le présent Accord 2 titre provisoire quand il entrera
en vigueur. Ces gouvernments seront membres 2 titre provisoire.

3. Si les conditions d’entrée en vigueur prévues au paragraphe 1 ou au
paragraplie 2 du présent article ne sont pas encore remplies le 31 mai 1981, le
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Secrétaire général de 'Organisation des Nations Unies convoquera, dans un délai
aussi court que possible, une réunion des gouvernements qui ont déposé un
instrument de ratification, d’acceptation, d’approbation ou d’adhésion, ou qui ont
notifié au dépositaire qu’ils appliqueront le présent Accord a titre provisoire. Ces
gouvernements pourront décider de mettre le présent Accord en vigueur entre
eux, 2 titre provisoire ou définitif, en totalité ou en partie. Pendant que le présent
Accord sera en vigueur A titre provisoire en vertu du présent paragraphe, les
gouvernements qui auront décidé de le mettre en vigueur entre eux a titre
provisoire, en totalité ou en partie, seront membres 2 titre provisoire. Ces
gouvernements pourront se réunir pour réexaminer la situation et décider si le
présent Accord entrera en vigueur entre eux  titre définitif, s’il restera en vigueur
3 titre provisoire ou s'il cessera d’étre en vigueur.

Article 67. RESERVES
Aucune des dispositions du présent Accord ne peut faire I’objet de réserves.

Article 68. RETRAIT

1. A tout moment aprés I’entrée en vigueur du présent Accord, tout membre
peut se retirer du présent Accord en notifiant son retrait par écrit au dépositaire.
Le membre informe immédiatement le Conseil de sa décision.

2. Le retrait prend effet 90 jours aprés réception de la notification par le
dépositaire.

Article 69. EXCLUSION

Si le Conseil conclut, suivant les dispositions du paragraphe 3 de I’article 59,
qu’un membre enfreint les obligations que le présent Accord lui impose et s’il
décide en outre que cette infraction entrave séricusement le fonctionnement du
présent Accord, il peut, par un vote spécial, exclure ce membre de I’'Organisation.
Le Conseil notifie immédiatement cette exclusion au dépositaire. Quatre-vingt-
dix jours aprés la date de la décision du Conseil, ledit membre cesse d’étre
membre de 1’Organisation.

Article 70. LIQUIDATION DES COMPTES EN CAS DE RETRAIT OU D’EXCLUSION

I. En cas de retrait ou d’exclusion d’'un meinbre, le Conseil procede 2 la
liquidation des coinptes de ce membre. L’Organisation conserve les sommes déja
versées par ce membre, qui est, d’autre part, tenu de lui régler toute somme qu'il
lui doit a la date effective du retrait ou de 'exclusion; toutefois, s’il s’agit d’une
Partie contractante qui ne peut accepter un amendement et qui, de ce fait, cesse
de participer au présent Accord en vertu du paragraphe 2 de I'article 72, le
Conseil peut liquider le compte de la mameére qui lui semble équitable.

2. Sous réserve du paragraphe 1 du présent article, un membre qui se retire
du présent Accord, qui en est exclu ou qui cesse d’une autre inaniére d'y
participer, n’a droit 2 aucune part du produit de la liquidation du stock régulateur
effectuée conformément aux dispositions de I’article 39, ni des autres avoirs de
I'Organisation, et il ne lui est imputé aucune part du déficit éventuel du stock
régulateur ou de I’Organisation quand le présent Accord prend fin, 3 moins qu’il
ne s’agisse d’un membre exportateur dont les exportations sont assujetties aux
dispositions du paragraphe 1 de I'article 35. Dans ce dernier cas, le niembre
exportateur a droit & sa part des fonds du stock régulateur au moment de la
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liquidation de celui-ci conformément aux dispositions de I'article 39, ou & la fin de
I’Accord si elle intervient avant, a condition que ce membre exportateur notifie
son retrait au dépositaire au moins 12 mois i ’avance, et pas moins d’un an aprés
I’entrée en vigueur du présent Accord.

Article 71. DUREE, PROROGATION ET FIN

1. Le présent Accord restera en vigueur jusqu’a la fin de la troisi¢tme année
cacaoyére compléte qui suivra son entrée en vigueur, & moins qu’il ne soit prorogé
en application du paragraphe 3 du présent article ou qu’il n’y soit mis fin
auparavant en application du paragraphe 4 du présent article.

2. Tant que le présent Accord sera en vigueur, le Conseil pourra, par un vote
spécial, décider qu’il fera ’objet de nouvelles négociations afin que le nouvel
accord négocié puisse &tre mis en vigueur a la fin de la troisiéme année cacaoyére
visée au paragraphe 1 du présent article, ou 2 la fin de toute période de
prqr(;gation décidée par le Conseil conformément au paragraphe 3 du présent
article.

3. Avant la fin de la troisieme année cacaoyére visée au paragraphe 1 du
présent article, le Conseil pourra, par un vote spécial, proroger le présent Accord,
en totalité ou en partie, pour une ou plusieurs périodes ne dépassant pas au total
deux années cacaoyeéres. Le Conseil notifiera cette prorogation ou ces
prorogations au dépositaire.

4. Le Conseil peut 4 tout moment, par un vote spécial, décider de mettre fin
au présent Accord, lequel prend alors fin 4 la date fixée par le Conseil, étant
entendu que les obligations assumées par les membres en vertu de I’article 35
subsistent jusqu’a ce que les engagements financiers relatifs au stock régulateur
aient été remplis. Le Conseil notifie cotte décision au dépositaire.

5. Nonobstant la fin du présent Accord, le Conseil continue d’exister aussi
longtemps qu’il le faut pour liquider I’Organisation, en apurer les comptes et en
répartir les avoirs; il a, pendant cette période, les pouvoirs et fonctions qui
peuvent lui étre nécessaires a ces fins.

6. Nonobstant les dispositions du paragraphe 2 de I’article 68, un membre
qui ne désire pas participer au présent Accord tel qu’il est prorogé en vertu du
présent article en informe le Conseil. Ce membre cesse d’étre membre 2 la fin de
la troisitme année cacaoyére compléte.

Article 72. AMENDEMENTS

1. Le Conseil peut, par un vote spécial, recommander aux Parties
contractantes un amendement au présent Accord. L’amendement prend effet
100 jours aprés que le dépositaire a regu des notifications d’acceptation de Parties
contractantes qui représentent 75 pour cent au moins des membres exportateurs
groupant 85 pour cent au moins des voix des membres exportateurs, et de Parties
contractantes qui représentent 75 pour cent au moins des membres importateurs
groupant 85 pour cent au moins des voix des membres importateurs, ou a une date
ultérieure que le Conseil peut, par un vote spécial, avoir fixée. Le Conseil peut
fixer un délai avant I’expiration duquel chaque Partie contractante doit notifier au
dépositaire qu’elle accepte I’amendement, et si 'amendement n’est pas entré en
vigueur A I’expiration de ce délai, il est réputé retiré.

2. Tout membre au nom duquel il n’a pas été fait de notification
d’acceptation d’un amendement 2 la date ol celui-ci entre en vigueur cesse, a
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cette date, de participer au présent Accord, 3 moins que ledit membre ne prouve
au Conseil, lors de la premiére réunion que celui-ce tient apres la date d’entrée en
vigueur de I’amendement, qu’il n’a pu faire accepter ’amendement en temps
voulu par suite de difficultés rencontrées pour mener 3 terme sa procédure
constitutionnelle, et que le Conseil ne décide de prolonger le délai d’acceptation
pour ledit membre jusqu’a ce que ces difficultés aient été surmontées. Ce membre
n’est pas lié par Pamendement jusqu’a ce qu'il ait notifié son acceptation dudit
amendement.

3. D¢s I’adoption d’une recommiandation d’amendement, le Conseil adresse
au dépositaire copie de I’amendement. Le Conseil donne au dépositaire les
renseignements nécessaires pour déterminer si le nombre des notifications
d’acceptation regues est suffisant pour que I'amendement prenne effet.

Article 73. DISPOSITIONS SUPPLEMENTAIRES ET TRANSITOIRES

1. Le présent Accord sera considéré comme remplacant I’Accord interna-
tional de 1975 sur le cacao. '

2. Toutes les dispositions prises en vertu de I’Accord international de 1975
sur le cacao, soit par I’Organisation ou par I’un de ses organes, soit en leur nom,
qui seront en vigueur 2 la date d’entrée en vigueur du présent Accord et dont il
n’est pas spécifié que 'effect expire A cette date resteront en vigueur, 3 moins
qu’elles ne soient miodifiées par les dispositions du présent Accord.

3. Les fonds du stock régulateur accumulés pendant la durée de I’ Accord
international de 1972 sur le cacao et de I’Accord international de 1975 sur le cacao
seront transférés au compte du stock régulateur au titre du présent Accord.

. ENFOIDE QUOI les soussignés, ddment autorisés a cet effet, ont apposé leurs
siguatures sur le présent Accord aux dates indiquées.

. .FAIT a Geneve, le dix-neuf novembre mil neuf cent quatre-vingts, en un seul
original en anglais, en espagnol, en frangais et en russe, tous les textes faisant
également foi.

ANNEXES
ANNEXE A
PAYS PRODUCTEURS EXPORTANT 10 000 TONNES OU PLUS DE CACAO ORDINAIRE PAR AN
Brésil . Nigéria
Cote d’Ivoire République dominicaine
Ghana République-Unie du Cameroun
Malaisie Togo
Mexique
ANNEXE B
PAYS PRODUCTEURS EXPORTANT MOINS DE 10 000 TONNES DE CACAO ORDINAIRE PAR AN
Angola Cuba
Bénin Fidji
Bolivie Gabon
Colombie Guatemala
Congo Guinée équatoriale
Costa Rica Haiti
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Honduras Philippines
Iles Salomon République-Unie de Tanzanie
Libéria Sao Tomé-et-Principe
Nicaragua Sierra Leone
Ouganda Vanuatu
Papouasie-Nouvelle-Guinée Zaire
Pérou
ANNEXE C

PRODUCTEURS DE CACAO FIN («FINE» OU «FLAVOUR»)
1. Pays producteurs exportant exclusivement du cacao fin (fine ou flavour):

Dominique
Equateur
Grenade
Indonésie
Jamaique
Madagascar
Panama

Sainte-Lucie
Saint-Vincent-et-Grenadines
Samoa

Sri Lanka

Suriname

Trinité-et-Tobago
Venezuela

2. Pays producteurs exportant, mais non exclusivement, du cacao fin (fine ou flavour):

Costa Rica

Sao Tomé-et-Principe
Papouasie-Nouvelle-Guinée

(25 pour cent)
(50 pour cent)
(75 pour cent)

ANNEXE D

EXPORTATIONS DE CACAO CALCULERS AUX FINS DE L’ARTICLE 66°

(En milliers de tonnes)

Pays® 1975176 1976/77 1977178 1978/79 Moyenne  Pourcentage

Brésil ................... 221,5 201,2 220,5 277,8 230,25 19,93
Coted’Ivoire .............. 213,6 236,0 266,3 325,1 260,25 22,52
Ghana................... 404,3 320,7 252,5 240,4 304,48 26,35
Malaisie ................. 13,9 15,9 22,2 27,2 19,80 1,71
Mexique ................. 13,1 8,9 10,1 9,1 10,30 0,89
Nigéria . ................. 243,0 185,4 212,2 139,1 194,93 16,87
République dominicaine . ...... 22,5 29,6 25,9 30,6 27,15 2,35
République-Unie ¢u Cameroun . . 99,4 80,5 96,8 93,9 92,65 8,02
TOBO .« v it i e, 17,7 15,4 15,9 13,9 15,73 1,36

ToTAL 1249,0 10936 11224 1157,1 115554 100,00

SOURCE : Chiffres publiés dans le Bulletin trimestriel de statistiques du cacao de I'Organisation internationale
du cacao, Londres, vol. VI, n° 4 (septembre 1980).
* Moyenne, pour les quatre années 1975/76-1978/79, des exportations brutes de feves de cacao, augmentées des
exportations brutes de produits dérivés du cacao, converties en équivalent féves de cacao par application des

coctficients de conversion prévus & Particle 28.

* Liste limitée aux pays producteurs exportant 10 000 tonnes ou plus de cacao ordinaire par an.

ANNEXE E

IMPORTATIONS DE CACAO CALCULEES AUX FINS DE L’ARTICLE 66°
(En milliers de tonnes)

Pays 1976/77 1977/78 1978/79 Moyenne Pourcentage
Etats-Unisd’Amérique . . . . ....... 328,0 344,1 353,5 3419 22,54
Allemagne, République fédérale d’. .. 191,7 198,7 200,0 196,8 12,97

Vol. 1245, 1-20313



286 United Nations—Treaty Series ¢ Nations Unies — Recuell des Traités 1981
Pays 1976/77 1977/78 1978/79 Moyenne Pourcentage
Pays-Bas . ................... 154,7 157,6 159,5: 157,3 10,37
Royaume-Uni de Grande-Bretagne et
d'IrlandeduNord ... .. ......... 125,6 134,1 122,3 127,3 8,39
Union des Républiques socialistes
soviétiques ................. 118,4 88,8 147,4 118,2 7,79
France. .........onoevennnnnn. 98,4 100,5 107,0 102,0 6,72
Italie . . . .................... 38,1 40,4 44,4 41,0 2,70
Japon .. ........ .. .. . 50,1 36,0 34,3 40,1 2,64
Belgique/Luxentbourg . .......... 37,9 37,2 36,1 37,1 2,45
Pologne ..................... 35,2 35,5 36,6 35,8 2,36
Canada ..........c00nvmuenn. 33,2 27,5 28,0 29,6 1,95
Suisse .......... .. i, 27,3 31,0 278 28,7 1,89
Espagne............couuuun.. 28,3 23,6 20,5 24,1 1,59
République démocratique allemande . . 25,8 21,2 21,7 2,9 1,51
Australie .. .................. 19,5 18,8 19.8 19,4 1,28
Yougoslavie . ................. 21,9 12,5 20,9 18,4 1,21
Tchécoslovaquie . .............. 18,8 18,4 13,3 16,8 L
Autriche .................... 16,0 16,2 17,4 16,5 1,09
Honmgrie . .................... 13,8 17,5 15,4 15,6 1,03
Sudde ........... . . 14,8 13,6 14,1 14,2 0,93
Bulgarie..................... 14,3 11,2 9,3 11,6 0,76
Chine ...................... 6,0 10,0 15,0 10,3 0,68
Roumanie ................... 10,1 10,0 8,7 9,6 0,63
Ilande ..................... 8,3 8,5 8,4 8,4 0,55
Norvege .........ccivvvunnn. 7.8 8,2 8,5 8,2 0,54
Gréce . ...ttt 6,6 6,7 8,5 7,3 0,48
Danemsark ................... 73 6,8 7,2 7,1 0,47
Argentine. . .................. 7,7 5.6 7,2 6,8 0,45
AfriqueduSud ................ 7.7 5.1 6,9 6,6 0,43
Finlande .................... 5.6 54 6,1 57 0,38
Nouvelle-Zélande .............. 6,0 2,6 6,4 50 0,33
Israél ...................... 6,0 4,4 4,3 4,9 0,32
Singapour ................... 2,7 34 6,5 4,2 0,28
Philippines . . ................. 3,0 2,8 4,0 3,3 0,22
Portugal . .................... 3.8 2,6 2,6 3,0 0,20
Chili ............. .. ... .... 1,9 1,8 1,7 1,8 0,12
Turquie . .................... 2,1 1,6 1,5 1,7 0,11
Egypte .........ciiinin... 1,0 1,7 1,7 1,5 0,10
RépubliquedeCorée ............ 0,7 1,1 2,0 1,2 0,08
Uruguay .................... 0,9 0,9 0,9 0,9 0,06
El Salvador .............. TN 0,9 0,6 0,6 0,7 0,05
Tunisie ..................... 0,7 0,7 0,7 0,7 0,05
Algérie .. ... ... ............. 0,9 0,8 0,8 0,8 0,05
Fran ....................... 0,8 0,6 0,5 0,6 0,04
Islande ........ e e 0,4 04 04 0,4 0,03
République arabe syrienne . . .. ... .. 0,5 0,2 0,2 0,3 0,02
Iraq ........ . .. .. 0,3 0,3 0,3 0,3 0,02
Maroc .. ..........ciiiun.n. 0,3 0,2 0,2 0,2 0,01
Liban ...................... 0,2 0,2 0,1 0,2 0,01
Inde ....................... 0,2 0,1 0,1 0,1 0,01
ToraL 1512,2 14777 1561,3 1517,1 100,00

SOURCE ; Secrétariat de 1'Organisation interationale du cacao. Chiffres fondés essentiellement sur des données
parues dans le Bulletin trimestriel de statistiques du cacao (Londres), vol. VI, n® 4 (septembre 1980).

coefficients de conversion prévus dans l'article 28.
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[RUSSIAN TEXT—TEXTE RUSSE]
MEXJIYHAPOIHOE COTJIAIIEHHUE IIO KAKAO, 1980 IO

I'MABA L. IIEJIHA
Cmampa 1. IIEIH

Ilem MexXayHapogHOro COrjialleHHsA mo Kakao 1980 ropa (HMeHyeMmoro
nanee «HactosmuuM CorsialieHHeM»), YCTAaHOBIEHHBIE C YYETOM pe3oJoimi 93
(V) 1 F 24 (V), kacaromuxcs VHTErpMpOBaHHON MPOrpaMMel AN ChIPhEBBIX
ToBapoB H NpHHATHIX KoHdepennuelt Opraunszanuu O6benqnuenHbix Hanmdt mo
TOProOBJIE H PA3BHTHIO, 3aKIOYAIOTCA B ClEQYIOUEM:

a) obneryuTs cephe3Hble IKOHOMHYECKHE TPYAHOCTH, KOTOPhIE MPOJOIKAH 611
CYIIEeCTBOBATh, €caH Okl peryMpoBaHHE COOTHOINEHHS NPOH3BOACTBA H
norpebieHAs1 KaKao He MOIJIO OCYIIECTRIATLCS JHIIL NeHCTBHEM OOBIYHEIX
PHIHOYHLIX (aKTOPOB HAaCTONBEKO OBICTPO, HACKOJBKO 3TOro Tpebylor
obcrosiTeNbCTRA;

6) MpenoTBPATHTL Ype3MEpHbIe KoJeGaHus [eH Ha KaKao, KOTOphle OKa3bIBalOT
OTPHIIATEIbHOE BAMAHHUE HA JOJrocpoYHble HHTEPEChl KaK MPOH3BOAHTENEH,
TaK H norpeCGHreneci;

C) TMIpHHSATL MEpbl, KOTOpble GYyRYT CcHOCOGCTBOBATH CTAGHIM3aNUH H YBEJH-
YEHHIO MOCTYIUICHH#H MPOH3BOMMAIIAX CTPaH-YYaCTHHKOB OT 9KCIIOPTAa KaKao,
cofeficTByss TE€M caMbIM HPEROCTABJIECHHIO HEOGXORMMOro CTHMyNa QI
JOCTH)XXEHHsl JHHAMMYHLIX H BO3PacTalOMHUX TEMNOB POCTAa NPOH3BOXACTBA H
NpeoCTaBICHAIO RaHHLIM CTPaHAM PeCYPCOB JJISi YCKOPEHHA 3KOHOMUYECKO-
ro pocTa H CONBAJLHEOrO Pa3BHTHS, YYHTHIBAasi OJHOBPEMEHHO H HHTEpPECHI
noTrpebHTeNnef B HMNOPTHPYIOIIHX CTPaHAaX-y4YaCTHHKax, B YacTHOCTH
HeoOXxOoaAMOCTh pacIIMpeHHsi NOTpebieHnAs ; '

0) obGecneyHTh JOCTATOYHOE NMPENJIOKEHEE KaKao MO pa3yMHLIM IIEHaM, KOTOphie
6bUm Obl cnpaBefJIMBLIMH MO OTHOIIEHHIO K MNPOH3BOAHTENASIM H MOT-
peOuTesiM; |

e) coneliCTBOBaTh PaCHIHPEHHIO MOTPeGJICHHS H, B cIyyae HeoGXOUMOCTH H 1o
Mepe BO3MOXXHOCTH, PeryJIApOBaHHIO NPOH3BOACTBA, C TEM YTOOBI 06eceyHTs
B JIOJTOCPOYHOM ILUIaHE PaBHOBECHE INPERJIOIKEHHAS H CIpoca.

INABA 1II.  OITPEJNEJIEMU A
Cmamoa 2. OIPEJIEIEHUA

s uenet macrosmero CornaleHus:

a) «KakKao» 03Mayaer Kakao-606kl H Kakao-NPORYKTHI;

b) «Kakao-MpORAYKThI» 03HAYAIOT MPOAYKTHI, H3TOTORJICHHBIE HCKIIOYHTE b~
HO H3 Kakao-6000B, Takde, KaK KaKao-Macca, Kakao-MacJjio, HENOACAMCHHbIK
KaKao-MopollloK, KaKao-KMbIX H KaKao-KpYIKa, a TakyXe APYrHe cofeprKalfHe
KaKao HPOAYKTbI, KOTopble COBET MOJKET ONPENEIHTD B CJIydac HEOGXONUMOCTH:

C) «BBICOKOKQYECTBEHHOE HJIH AapOMAaTHUECKOEe KaKao» O3HayaeT Kakao,
MPOH3BOHMOE B CTPaHAaX, MEPEYKCIEHHLIX B NPILUIO)KEHHHA C, B COOTBETCTBHH C
YCTAHOBJICHHRIMH B HEM JOJSAMM MPOH3BOACTBA;

d) «rouMHa» 03MayaeT METPHUYECKYIO TOHHY, paBHy10 1000 Kunorpammam HiH
2204,6 dyura; dyHT o3Havaer 453,597 rpamma;

€) «CeJbCKOXO3SIMCTBEHHBIH rof RAA KaKao» O3HAYAET JABEHANLATAMECS-
4HbI epHOA € 1 OkTsA6ps Mo 30 CeHTAGPs BKIIOYHTENLHO,
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f) «3KcHopT KaKao» O3Ha4YaeT BbIBO3 Kakao B JHOGOM BHie 3a Hpefesibl
TaMOXXeHHOH TeppATOPHH JMOGOH CTpaHBl, a «HMIIOPT KaKao» 03madaeT BBO3
KaKao B J060M BHA€ Ha TaAMOXKCHHYIO TEPPHTOPHIO OGO CTpaHB! NpH YC/IOBHH,
YTO B CMBICJI€ HaCTOSINHX ONpe/ie/ieHHH TaMOXKeHHAsA TEPPATOPHS IPHMEHHTETh-
HO K YYaCTHHKY, HMelomeMy 6osiee ofHOR TaMOJKeHHON TEppHTOPHH, CYATAETCS
OTHOCAIeHcss K COBOKYNHOCTH TaMOXXEHHBIX TEPPHTOpPHH 3TOro y4YacTHHKA;

g) «OpraHm3andsa» oO3Ha4aeT MeXOYHapOOHYI0 OpraHHM3alfHi0 No Kakao,
YHOMSHYTYIO B CTaThe 5; o

h) «Coer» o3madaer' Me>XnyHapoAHBI# COBET IO KaKao, YHOMSHYThbiM B
crathbe 6; '

i) «[loropapHBalOmMasAcCss CTOPOHA» O3HAYAET NPABHTEJILCTBO HIH MeX-
AYHApOANYIO OPraHA3aIHIO B COOTBETCTBHH CO CTaTheld 4, KOTOpBIE COrNAaCHIHCh
OLITh CBA3AHHLIMH macTosmuM CorjallleHHeM Ha BpeMEHHOM HIH mocTOSHHOM
OCHOBE;

j) «ydacTHMK» oO3Hadaer [lOroBapHBAaIOIIYIOCS CTOPOHY COIJAcHO BhIle-
NPHBEIECHHOMY ONpeAeeHHIO;

k) «3kcmopTEpylomas crpaHa» HIH «3KCHOPTHPYIOIHHA y4aCTHHK» O3Mma-
YalOT COOTBETCTBEHHO CTpaHy HJIH YYaCTHHKa, 3KCHOPT KAKa0 KOTOpLIX B
nepecyere ma Kakao-606bl HpeBblmaeT HX HMmopT. OANaKko cTpaHa, HMIIOPT
Kakao KOTOpo#l B IepecyeTe Ha Kakao-606bl NpPEBHHHAET €€ 3KCHOPT, IO
OpOH3BOJICTBO KOTOPOH HpeBbIIaeT ee HMIIOPT, MOXKET, €CJIM OHA IPHMET TaKoe
pellleHHe, ABNSATHCSA 3KCHOPTHPYIOIMHM YYACTHHKOM;

) «<aMmopTHpPYIOmas CTpaHa» HJIH «AMIOPTHPYIOIIAM YYaCTHHK» 03Ma4aloT
COOTBETCTBEHHO CTPaHy HJIH yYaCTHHKA, HMIOPT KaKao KOTOPBIX B iepecyeTe na
Kakao-600b! NmpeBbIIAeT HX 3KCHOOPT;

m) «OpOH3BONSAINAA CTPaHa» HIH «NPOH3BOAAIMHN YYacTHHK» O3HA4aloT
COOTBETCTBEHHO CTpaHy HJIH YYaCTHHKA, KOTOpPhI€ BHIPAIMBAIOT Kakao-600LI B
3Na9YATEJILHBIX - C KOMMEPYEeCKOR TOUKH 3pEeHEs KOJHYECTBAX;

n) «OpocToe pa3feibHOe GOJBIMHCTBO rOJOCOB» 03HadaeT GOJIbIIMHCTBO
roJiocoB, NOJlaHHLIX 3KCHOPTHPYIOUIMMHA Y4aCTHMKAaMH, I 60JILITHHCTBO roJa0coB,
NOfIaHHBIX HMIIOPTHPYIONIHMH Y4YaCTHHKAaMH, NOJACYHMTAHNBIX pa3felbno;

0) «xBaMM(HIMPOBaHHOE GONBLUIMHCTBO FOJIOCOB» O3HA4YaeT MABE TpPETH
rojiocoB, MOAAHHLIX 3KCNOPTHPYIOIMMHA YYaCTHHKAMH, H JIB¢ TPETH rojocos,
NOfaHHLIX HMIIOPTHPYIOIIHMH YYaCTHHKAMH, MOACYHMTAHHBIX pa3fieJbHO, HpH
YCNOBHH, YTO YHCJIO HOAAHHBIX TaKHM 00pa3oM roJIOCOB HPEACTABISET O
MeHbIIEH Mepe NOJOBHHY NPHCYTCTBYIOINEX N TOJIOCYIOIHX Y4aCTHHKOB;

D) «BCTYIJICHHE B CHJIYy» O3HAa4aeT, €CJIH He OrOBOPEHO HHOE, ATy NEpBOro
BCTyIUIeHBs: Hacrosumero CornameHdst B CHIY Ha BpeMEHHON HJIH mOCTOSHHOM
OCHOBE.

rmABa m. COCTAB YYACTHHKOB
Cmamva 3. YYACTHE B OPTAHHM3ALIUH

1. Kaxnas JloroBapHBalomascs CTOPOHA ABISAETCS OTAEJILHBIM YYACTHHKOM
Oprann3angd.

2. Y4acTHMK MO>XeT H3MEHHThL KaTEerOpHIO CBOEr0 YYacCTHS Ia YCJIOBHSX,
ycTaHOBJIeHHBIX COBETOM.

Cmampa 4. YYACTHE MEXIIPABUTEJILCTBEHHBIX OPITAHH3ALIMM
1. JIio6as cchuika B HacTosmeM COrallieHAN Na «IPaBHTENbCTBA» pacCMaT-
pHBaeTcsl KaK BKJIOYalomias cchbUIKY Ha EBpomneiickoe 3kOHOMHYecKoe C006-
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MECTBO H Ha J06YI0 MEXNPABHTENLCTBEHHYIO OPraHH3alHIO, HECYILYIO OTBET~
CTBEHHOCTb B OTHOIUEGHHH OGCY)KJEHHS, 3aK/JIOYEHHS H MpHMEHENHs MeX-
NYHapONHBbIX COrJAlIeHHH, B YaCTHOCTH TOBapHbIX cornameHnii. CooTBeTCTBEH-
HO, obas cchiika B HactosuueM CoriameHHH Ha TNONNHCAaHHE WIH Jie-
NMOHHPOBaHHE PAaTHQHKAIMONMLIX IPAaMOT WIH JOKYMEHTOB O NPHHATHH HIH
yTBEP>KJICHHH, 1a YBElOMJIEHHE O BpeMeHHOM npHAMeHeHuH CorjalleHus WK na
NPHCOEHHEHHE K NIEMY PaCCMAaTPHBAETCS MO OTHOLIEHHIO K 3THM MEXKIIPABHTE b~
CTBEHHLIM OpPraHH3aIMsAM KaK BKJIOYAlOmas CChUIKY Ha IMOANHCAHHE WIH
NENOHAPOBAaHHE PATHGHKALMONHLIX MPAMOT WM JOKYMEHTOB O MPHHATHH WIM
YTBep)KIeHHH, Ha YBe[JOMJEHHE O BPEMEHHOM INpHMENEHHH WIH Ha MPHCO-
€HHECHHE TAKHX MEXXIPABHTE/JbCTBEHHLIX OpraHM3al[Hii.

2. B cny4ae rosnocoBaHHs IO BONPOCaM, OTHOCAIIMMCS K HX KOMIIETEHIIHH,
TaKHe OpPraHH3alMH HCIONb3YIOT YHCIO TrOJIOCOB, paBHOE o6meMy YHCITY
rojocos, NpPefOCTABISIEMBIX HX TrOCYAapCTBaM-‘UJIeHAaM B COOTBETCTBHH CO
cTaTheit 10.

3. TaknHe opraHM3alM¥ MOCYT Y4YacTBOBaTb B pabore HMcnoymuresnsuHoro
KOMHTETAa N0 BONPOCAaM, OTHOCAIUMCS K HX KOMIIETEHI[HH.

IMABA Iv. OPTAHHU3ALIUA U YIIPABJIEHHUE

Cmampa 5. YYPEXJEHHWE, MECTOIIPEERIBAHHE H CTPYKTYPA
MEXIYHAPOITHOM OPTAHH3ALIMU 110 KAKAO

1. MexpayHapoiHasi OpraHH3alHs MO0 KakKao, YyYpeXpaeHHas Mex-
JIYHApOJHBLIM COrJiallleHHeM Mo Kakao 1972 ropga, mpoAoJKaeT CyllecTBOBaTh H
OCYHIECTBJISIET YMpaBJieHHE MeXaHH3MOM HacTosero CoriameHHs H KOHTPOJIb
3a ero gelicrsHeMm.

2. OpraHH3aIHA OCYIIECTBIISAET CBOH (DYHKIMH uepe3:
a) MexxnyrapofHbifi coBeT no Kakao H VICHOJMHHUTENBHBIA KOMHTET;
b) cnoNHATEIHLHOrO ANMPEKTOpa H MEepCOHAI.

3. MecronpeGuiBanneM OpraHu3angH ssisiercst Jlonpgon, ecin Coser
KBIM(PRIHEPOBAHHLIM GOJILIIMHCTBOM rOJIOCOB HE NMPHMET HHOrO pelleHHS.

Cmampsa 6. COCTAB MEXIYHAPOJHOTO COBETA II0 KAKAO

1. BeicimMm opraioM OpraHu3alyd sBIsieTCsi MeXXIyHapoJdHLIA COBET MO
KakKao, COCTOSIIHH H3 BCeX Y4acTHHKOB OpraHH3alMH.

2. Kaxnpif yyacTHHK npefcraBiieH B CoBeTe MpeNCTaBHTENIEM H, MO €ro
JKEJIAHHIO, OJIHEM WJIH HECKOJILKMMH 3aMECTHTENAMH npefcrasurens. Kaxubli
YYaCTHHK MOJKET TaK>Xe€ Ha3HAYHTb OJIHOr0 WJH MeCKOJBKHX COBETHHKOB
NpeNCcTaBHTES WIH 3aMeCTHTeNe# npencTaBuTeNs.

Cmamvs 7. TIOTHOMOYHS U ®YHKIIUU COBETA

1. CoBer obGnagaeT BceMH NOJHOMOYHIMH H BEHIONHAET HIH 06ecneynBaeT
BbIIOJIHEHHE BCEX (bymcm-[ﬁ, KOTOpble HeOOXONHMBI [N BBITIOJTHEHASA KOH-
KPETHBIX nonoxeHud Hactosmuero CoriarleHus.

2. Coser KBaJHGIHNHPOBAHHLIM G0OJILIIMHCTBOM I'OJIOCOB NPHHHMAET ITpaBH-
Ja H NONOXEHHS, HeoOGXOqHMble IS BLINOJHEHHS NOJOKEHHH HaCTOSIIEro
CornameHHss H COBMeCTHMble C HHMH, BKJIOYas CBOH IpaBuWJjia NpoLENyphl H
npaBWia NpOLEAypbl CBOMX KOMHTETOB, (HHAHCOBble MPaBWiA, MPABANA O

Vol. 1245, 1-20313



290 United Nations— Treaty Series e Nations Unies—Recuell des Traités 1981

nepcorane OpraHH3agdH H NpaBRIA, peErJaMEHTHPYIOINHE YTpaBJIcCHHE
cTaCRIH3aqHOHHBIM 3aacOM H OHepalldH ¢ HUM. COBeT MOXXeT NpelyCMOTpETh B
CBOHIX NpaBHjax Mpouenypbl HOPAAOK pa3pellleHHsA KOHKPETHbIX BONpocos Ge3
cO3bIBa 3acej]

3. Coser BefieT ROKYMERTAILHIO, HEOOXOXAMYIO IS BHINOJHEHAS MM CBOHX
¢yHKnHi B COOTBETCTBHH ¢ HacTosuM CorallieHHeM, a TakXKe JIo6yi0 HHYIO
JOKYMEHTaHI0, KOTOPYI0O OH CUHTAeT >XeJaTeJbHOMH.

Cmampvsa 8. TIPEACEIATENL H 3AMECTHUTEJIM IIPENCENATENA COBETA

1. Coser H30HpaeT Ha KaXKAbli CeNLCKOXO3ISHCTBEHHBId rop AJIs Kakao
Ilpencenarensi, a Takke mepsoro H BToporo 3amectmresieit Ilpencemarens,
KOTOpble He MOJYYaloT Bo3HarpakaeHHs oT OpraHA3anmH.

2. Ilpencenarens H nepBolit 3aMecTHTENb IIpencenarens n3GApaoTCs TH60
H3 YHCJIAa HpeRCTaBHTeJIeH 3KCHOPTHPYIOIIHX YYacTHHKOB, JHG0 H3 4YHCJA
HPEACTaBHTe/IeH HMIOPTHPYIOIMHX YYacTHHKOB, a BTOpo# 3aMecTHTeNns Ilpen-
ceflaTeNns —H3 YHCJA NpefacTaBuTesiel Apyroi kareropun. Pacnpenenende aTHx
JIOJKHOCTEH YepenyoTcs MeXXIy ABYyMS KaTErOpPHSMH KaXKjbIl CeJIbCKOXO3sH-
CTBEHHBIH TI'OR RJIA Kakao.

3. B ciyuae BpeMEHHOr0 OTCYTCTBHS Hpencenareml H 000HX 3aMecTHTeNeH
Ilpencenarens WM HOCTOSSHHOrO OTCYTCTBHA OfHOro Wi Gosnee H3 Hux CoBcT
MO>XeT H36paThb HOBBIX ROJDKHOCTHBIX JIMI[ H3 YHCJIA MpEeACTaBHTEeNeH 3KCHOp-
THPYIOIMX YYaCTHMKOB HJIM COOTBETCTBEHHO H3 YHCJIA PECTaBRTeNeH# HMIOp-
THPYIOIHX YYacTHHKOB Ha BpeMEHHOH HIH NOCTOSTHHOH OCHOBE, KaK TOro MOryT
HOTpe6oBaTh 00CTOATENLCTBA.

4. Hu Ilpepcenatens, HH KaKoe-ym60 Apyroe ROKHOCTHOE JIHIO, Mpe-
AcenaTeNbCcTBYIOIee Ha 3aceRamHax CoBera, He NpPHHHMAET Y4YacTHS B
ronocoeandd. IIpaBo ronoca TOro y4acTHMKAa, KOTOpPOTO OHH npenc'ramxo'r,
MOJXCT OCYIIECTBIIATh 3aMeIalolee JIALO.

Cmamvs 9. CECCHH COBETA

1. Kak #pasmio, CoBeT HPOBOAHT ONHY OYEPERHYIO CECCHIO B Ka’KAOM
HONYrORHHA CeNIbCKOXO3AHCTBEHHOro rofa AJs Kakao.

2. ITomuMo npoBefeHHs 3aceNaHHH B CBA3H ¢ HAbIMH OOCTOSTE/LCTBAMH,
KOHKPETHO IMpeRyCMOTPEeHHbIMH HacTosImM CornamenHeM, COBCT cobHpaercs
TaK>Ke Ha ClenHalbHyI0 CECCHIO BCHKME pa3, KOrja OH MpHHHMAET pemeHHe 06
3TOM, WIH N0 TpeOOBaHHIO:

a) moObIX NATH YYACTHHUKOB;

b) yyacTHHMKAa HJIH yYacTHMKOB, HMEIOIIMX He MeHee 200 rosocos;

¢) HcnosHuTeILHOTO KOMHTETA, HWIH

d) McnoHHTEILHOrO RHPEKTOpa— A uenel crareit 27, 31, 36 u 37.

3. ¥YBenomsieHus 0 coO3bIBe CecCHil pacchUIaloTcs Mo KpaiimeH mepe 3a
30 anelt O HX OTKPLITHSA, 32 HCKIIOYEHHEM 3KCTPEHHBIX CIY4YaeB HIH CJIydaes,
KOrjla noJIo>XeHnsa Hactosunero CorjameHdAs NpeAYCMATPHBAIOT HHOM CPOK.

4. Ceccun npoBopsaTcs B mraG-kBapTepe OpraHu3anuu, ecad Coser
KBUTH GHAIHPOBaRHLIM 00JILIIHHCTBOM I0JIOCOB He MPHMET HROTo pemenns. EciH,
N0 HPHIJIaIEHHIO KaKoro-as60 y4acTHHKa, CoBeT cOGHpaeTcs B HHOM MECTe, YeM
mTa6-kBapTHpa OpraHH3alHd, TO 3TOT YYACTHHK OHJIAYHBAET CBSI3aHHBIE C 3THM
IONOJHUTENLHbIE PACXORbI.
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Cmamposa 10. TONOCA

1. JxcnopTupyOlUIMe YYaCTHAKH, BMecTe B3siTble, MMeloT 1000 ronocos, u
UMIIOPTHPYIOIIME YYACTHHKH, BMecTe B3siTble, HMeloT 1000 ronocor, npavem aTH
rojioca pacnpefensioTci MeXJy YYacTHHMKaMH Ka)kjod KareropHm, T. €.
3KCOOPTHPYIOIHMH YYAaCTHHKAMH H MMIIOPTHPYIOUIHMH YYaCTHHKAMH COOTBET-
CTBEHHO, COTJIACHO MHDKECJICAYIOIMMM NYHKTAM HACTOSINEH CTaTbH.

2. Ha Kaxpablif CeJIbCKOXO3AHCTBEHMbIN rofi AJis Kakao rosjoca 3KCOop-
THPYIOIHX Y4YaCTHHKOB paclpefeNsioTcs ciaenyiommMm odpazom: 100 ronmocor
JIeNATCA NOPOBHY MEX(y BCEMH 3KCHOPTHPYIOLIHMII YYaCTHHKAMH N0 Oymkaii-
[Mero MNeJoro rojoca JJIA KaKAOro - yYacTHMKA; OCTaJlbHble rojioca pac-
NpEeNeNAIOTCA MEXAY SKCHOPTHPYIOUMMH YYAaCTHHKAMH, NEpeYHCIICHHBIMH B
MPWIOXKEHHH A, Ha OCHOBE NpPOLUECHTHOK JIOJM, KOTOPYI0 COCTaBAsET HX
CPENHErofiOBOH 3KCHOPT 3a NMPENIIECTBYIONIME YEThIpe CEeNLCKOX03SAACTBEHHBIX
roga Ans Kakao, mo KoTtopeiM OpraHW3audsi pacnojiaraeT OKOHYaTeNIbHbIMH
JlaHHbLIMH, OT OOINEro CpeRHErofOROr0 3KCOOPTAa BCEX SKCMOPTHUPYIOINHX
YYaCTHHKOB, NEPEYHCJICHHbIX B YKa3aHHOM NpHaOXKeHHH. [lasa 3TOHM ueam
3KCHOPT PACCYHTHIBAETCA KaK 3KCOOPT HETTO Kakao-6000B ILTIOC 3KCHOPT
OpyTTO Kakao-MpORYKTOB B MNepecyere Ha KaKao-000bl ¢ HCNONb30BAHHEM
K03 DHIMEHTOR MepecyeTa, YKa3aHHbIX B craTbe 28. CoBer mepecMaTpuBaeT
CIACKH, COJIeprKalliAECS B MPHIOKEHHAX A H B, ec/m 3TOro Tpe6GyIoT H3MeHeHAs
B 3KCIOPTE KaKoro-mmb0 3KCOOPTHPYIOLIEr0 Y4YacTHHKA.

3. Ha KaXpblH CcelbCKOXO3SHCTBEHHbIH TOJl MJIA KaKao rojoca HMIop-
THPYIOIMX YYaCTHHKOB pacupeliesfloTcs cienyiolum ob6pa3om: 100 rosmocor
HEeNATCA NMOPOBHY MEXAY BCEMH HMIOPTHPYIOUHMH YYaCTHHKAMH A0 Gimkaii-
Iero WeJIoro rojsoca MIJis KaXKAOr0 YYacTHHKA; OCTalLbHble rojioca pac-
OpeResiOTCA MeXXJIY HMIOPTHPYIOIMHMH YYaCTHMKAMH, NEpEYHCIIEHHBIMH B
npanoxeHuH [I, Ha OCHOBE NPOHEHTHOM MOJM, KOTOPYIO COCTABNfAET HX
CPeNHeroflOBOM HMIOPT 3a MPENIIECTBYIOUIME NATh CeNbCKOX03ANCTREHHBIX JIeT
JIJIA KakKao, mo KoTopbIM OpraHn3aliis pacnojiaraeT OKOHYaTeJIbHbIMH JaHHBIMH,
oT O0OWIEero cpenHerofoBOr0 HMIIOPTa BCEX HMIOPTHPYIOIMX YYaCTHHKOBR,
DEpPevyHnCICHHBIX B YKa3aHHOM MNPIUVIOXKEHHH. [l 3TOK uenH HMIIOPT pac-
CYHTBIBAacTCSA KaK HMIIOPT HETTO KakKao-0000B mmoc HMIopT OpyTTO Kakao-
OPOJYKTOR B mepecuere Ha Kakao-0600bl ¢ HCNOJNb30BaHHeM K03(DHIHMEHTOB
nmepecyera, yKa3aHHBIX B craThe 28.

4. Hu o y4acTHHK He MoXXeT uMeTh Gonee 300 ronocos. JIio6oe uncno
TONOCOB CBepX 3TO# mHdpLI, MONyYaeMoOe MPH pacyeTe COrjacHO MyHKTaM 2 H 3
HACTOSIEH CTaTbH, mepepacHpefenseTcs MeXAy APYrHMHM YYacCTHHKAMH Ha
OCHOBE 3THX HYHKTOB.

5. B cayvasx, KOrja HNpOHMCXONSAT H3MEHEHHs B COCTaBe YYaCTHHKOB
Oprand3agud WIH KOrAa OpHOCTAHABJIMBAETCH HJIH BOCCTABaBJIHBAETCA NMPaBO
roJI0Ca O{HOr0 B3 YYACTHHKOR COTJIACHO NOJI0XKEeHHAM HacTosero Cornamenus,
CoBer mNpHHHMAaeT Mephl N0 NepepacnpelleIeHHi0 rOJIOCOR B COOTBETCTBHH C
HaCTOsMIIEH eraTbel.

6. [Ipobnenne ronocoB ue NOMyCKaeTcs.

Cmamvs 11. TIPOLEIYPA FOJIOCOBAHUSA B COBETE

1. Kaxxabi#f y4acCTHHK HMEeT PaBO MORABaTh TO YHCJO roJIOCOB, KOTOPbIM
OH pacHOJIaraeT, H HHKTO He MOXKET AeNHTh CBoM ronoca. JIiobo# yyacTHHK
MOXET, OJIHAaK0, HCIOJb30BaTh HMauye JIOObIe rojioca, Ha NOfaYy KOTOPLIX OH
YIOJHOMOYEH COTJIACHO MYHKTY 2 HacCTOSINEH CTaTbH.
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2. [lyreM NHCHLMERHOTO YBENOMJICHHS, HampaBiaseMoro Ilpencenareimo
Copera, mo6Goil 3KCNOPTHPYIOIHE YYaCTHHK MOJXKeT YIOJHOMOYHTL mo6Goro
APYroro 3KCIOPTHPYIOWIEro YYacTHHKA, a Jo6o# AMIOpTHpyomml y4aCTHHK
MOJXET YMOJHOMOYHTE JI0GOro Apyroro HMIOPTHPYIOLIETO YYACTHHKA Ipef-
CTaBJIATh €ro HHTEPECH! H NOAABATH €T0 rojioca Ha moGoMm 3acenannn Copera. B
3TOM CJIyyae OrpaHHYEHHE, NpPEeAYCMOTpPeHHOe B nyHKTe 4 cTtaren 10, He
NIPAMEHSAETCA.

3. YuacTHHAK, YNOJMHOMOYeHHbIA APYIrHM YYacTHHKOM MOfaBaTh rosoca,
KOTOPBLIMH pacloiaraeT YNOJHOMOYHBAIOUIMH YYacTHHK B COOTBETCTBHH CO
craTheit 10, mopaeT TakHe rojioca COrJIACIIO YKa3aHHAM YNOJHOMOYHBAIOUIETO
y4JacCTHHKA.

4. DKCNOPTHPYIOI[HE  YYACTHHKH, MNPOH3BOAAINME  HCKJIIOUHTENILHO
BbICOKOKAYECTBEHHOE HJIH apOMATHYECKOe Kakao, Ne NMPHHHMAIOT YYaCTHS B
TOJIOCOBAaHMHA IO BONPOCaM, OTHOCSIIAMCS K YIIPABRJICHHIO CTaCHIH3AIHOHHBIM
3anacoM H ONepauHsAM C HHM.

Cmampos 12. PEIIEHHUA COBETA

1. Bce pemenna H Bce peKoMenpauuH CoBeTa NPHHHMAIOTCH NPOCTHIM
pa3feNbHbIM GOJIBIIHHCTBOM TOJIOCOB, €cJH B macrosmeM CorjalieHHH He
IpefyCMaTpHBaeTCs KBATHAGHIMPOBaHHOE GONBIIMHCTBO TOJIOCOB.

2. Ipy moncyeTe 4YHCIA roJIOCOB, HEOGXOMHMOrO AJIS OPHHATHS OGOro
pelllcHHs WA pekoMeHaalun CoBeTa, rosioca Bo3AepKaBUIAXCH OT IOJIOCOBAHHS
YYaCTHHKOB Il€ YYHTBIBAIOTCS.

3. B oTHomeHH® moboro nocraHosjeHns CoBera, A1 KOTOpOro, COrJIacCHO
RacTrosmemy Cornamennio, Tpebyercsa KBamAGHIMPOBAaHHOES OG0JILIIHECTBO
roJiocoB, NpHMEHAETCA CleAylolasl mpoUenypa:

a) eciH TpebGyeMoe OOJILIIHHECTBO HE MOJYYEHO BCJECACTBHE NOAA4YH T'OJIOCOB
«IPOTHB» TPEMS HIH MeHee IKCIOPTHPYIOIIHMH YYACTHHKAMH JHGO TpeMs
HJIH MeHee HMIOPTHPYIOIIMMH YYACTHHKAMH, TO AAHHOE IpPeJIOKemHe
CTaBHTCS CHOBa HMa roJIoCOBaHHe B TeueBHe 48 4acos, ecH COBET NpOCThIM
pa3feabHbIM GOJILIIHHCTBOM TOJIOCOB NPHMET pemieHHe o6 3TOM;

b) ecrn TpeGyeMoe GOJNBIIMHCTBO CHOBAa He IOJYy4YeHO BCJEACTBHE NORAYH
roJIoCOB «NpOTHB» ABYMSI HIH OJHHAM 3KCIIOPTHPYIOIHAM YYaCTHHKOM JHGO
ABYMS HIH ONHAM HMIIOPTHPYIOIIHM YYacTHHKOM, TO AaHHOE NMpPENJIOKEHHE
CTaBHTCS CIIOBa Ma IOJIOCOBaHHE B TedeHHE 24 4acoB, eciH COBET MpOCTHIM
pa3jenbHbiM GONBLIIMHCTBOM roJIOCOB NPHMET pellIeHHe 00 3TOM;

¢) eciH TpebGyeMoe OOJBIIHHECTBO He MOJYYeNnod NpH TPETbEM TOJIOCOBAHHH
BCJIEACTBHE IOAAYH rojioca «HPOTHB» OJHHM 3KCHOPTHPYIOIIMM HJIH OXHAM
AMIIOPTHPYIOIOHM YYACTHMKOM, TO JaHHOE [peJIOXKEeNHe CUYHTAeTCS
NPHHATHIM;

d) econ CoBeT He CTaBHT JaHHOE IIPERJIOKENHE Ha NMOBOE rOJOCOBAaHHE, OHO
CUHATAETCH OTKIIOHEHHBIM.

4. Y4acTHHKH 00SA3YIOTCS CUATATh A1 ceGs 0053aTeIbHBIME BCE PELIICHHS,
npuaiMaeMble COBETOM Ha OCIIOBaHMH MOJIOKeHHH HacTosmmero CornameHHs.

Cmamba 13. COTPYAHHYECTBO C APYIHMH OPTAHM3ALMSIMH

1. CoBeT mpuHHMAaeT MOOble Me0GXOIAMBIE MEPLI B OTHOIICHHA KOMCYJb-
Tamuii WM corpyanmyectsa ¢ Opramn3anmeil OO0benuuennnix Haumit M ee
opraHami, B 4acTHOCTH ¢ Kondepenumeit Oprann3amun O6benaneanbix Harmii
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10 TOproBJie 1 pa3sBHTHIO, a TakXe ¢ [IpOROBONLCTBEHHON B CENbCKOX03AMCTBEH-
"ot opramn3ammelt O6nenHHeHnbIXx Hammlt ¥ mpu HeoOXORHMOCTH C [PYrHMH
CrenMaTA3HPOBaHALIME yupeskaeHRsaMH Opranm3anmu OGbenuneRRbIX Hanpl u
MeXKIIPaBHTEILCTBEHAbIMH OpraHM3alHAMH.

2. Coser, yuntbiBaas ocoOyio ponp Kondepenmpm Oprammsamau O61-
enHHenHbIx Hama#t no ToproBie n Pa3BHTHIO B MEXXIYHAapoRXHOH Toprosie
ChIpheBhIMH TOBAapaMH, JNOJDKHBIM 00pa3oM HHGOPMHpPYET 3TY OPraHH3alHio O
cBoell NeATEeNLHOCTH H HporpamMMax paGoTsl.

3. CoBeT MOXET TaK)Ke NPHHHAMATh JOOLle Mepbl, HeOGXOMHMBIE s
noxpaepKands 3p@PeKTHBHLIX KOHTAKTOB C MeXXAYHAaPOAHBIMH OPraHH3alHAMH
NPOU3BOAHTENEeH KaKao, TOProBIEB H MPOH3BONHTENEeH roTOBBLIX H3feMHH H3
Hero.

Cmamps 14. TIPMIIIAIIEHHE HABJIOJATENEN

1. CoBeT MOXeET NPHrIaCHTb JIO60€ rocylapcTBO-HEyYaCTHAKA MPHCYTCTBO-
BaTh Ha MOOGOM H3 ero 3acejamdii B KauecTBe Habmopxarens.

2. CoBeT MOXET TaKKe DPHIrIACHTb JII06YI0 H3 OpraHu3anHl, YIIOMSHYTHIX B
craThe 13, mpHCYTCTBOBaTH Ha MOGOM H3 ero 3acefaHnit B KauecTse HabmonaTe-
ns.

Cmambosa 15. COCTAB HCIIOJIHUTENBHOIO KOMHTETA

1. McnoJHHTENLHBIA KOMHMTET COCTOMT H3 BOCBMH 3KCNOPTHPYIOLIHX
YYacTHHAKOB H BOChbMH HMIOPTHPYIOLIHX YYACTHHKOB MpH YCJOBHH, YTO, €CJIH
YHCJIO 3KCTIOPTHPYIOIMX YYACTHHKOB MJIH YHCJIO HMIIOPTHPYIOLHX YYACTHHKOB B
OpranmM3adH COCTABNSICT RecATh Wi MeHee, COBEeT MOXET, COXpaHss
NMApHTETHOE MNpEefCTABHTENLCTBO O0OeHX KaTeropuift y4yacTHHKOB, KBa-
NAPHIMPOBAHHBLIM GONLUIMHCTBOM TONIOCOB NPHHATHL pellleHHE OTHOCHTENLHO
obmero uncja wienoB UcnosHurennHoro komurera. Ynennl Ucnomanrennuoro
KOMHTeTa H30HpalOTCA HAa KaXKABIA CENLCKOXO3AMCTBEHHBIA rof AJs Kakao B
COOTBETCTBHH CO cTaThel 16 H MOryr nepem3bGHparbcs Ha HOBBIM CpOK.

2. Kaxapit H30paHubIf Y49acTHHK npefcTasieH B UCNOJMHTEIbHOM KOMH-
TeTe IPeRACTABHTENEM H, MO €ro >KeJaHHI0, ONHAM WIH HEeCKOJLKHMH 3aMec-
THTENSAMH npefcTaBuTeNs. Kaxkapii Tako# yuacTHHK MOXKET TaK)Ke HAa3HAYMTh
OHOTO WIH HECKOJBKHX COBETHHKOB NpeACTaBHTENs WIH 3aMeCTHTEJN HIH
3aMecTuTelNlell mpexcTaBHTESA.

3. Kak Ilpencenarens, Tak B 3aMecTHTenb [Ipeacemarens UcnomHuTenn-
HOTO KOMHTETa, H3GHpaemMble COBEeTOM Na KaXKAhill ceNbcKOX03siicTBEHHBIH roj
IJIA KaKao, H3CHPaIOTCs B3 YMCIIA AeNeraniil 9KCIOPTHPYIOINHX YYaC THHKOB HIH
H3 YHCNA Jejeramuii HMIOPTHPYIOINHX YYacTHHKOB. PachpejesieHHe 3THX
HOJDKHOCTEH depefyeTcsl MeXJY HBYMS KATEropHAMH YYaCTHHKOB KaXKIbId
cebCKoX03salicTBe HHBIN rof AN Kakao. B ciydae BpeMeHHOr0 Wi NNOCTOSHHOrO
orcyrcTees [Ipeacepatens H 3amectrrens Ilpencemarenss HMcnonHuTenHBbIN
KOMHTET MOXeT H30paTh HOBBIX ROJDKHOCTHBIX JIMI H3 YHCNA MpejcTaBHTENeH
3KCNOPTHPYIOINHX HIH COOTBETCTBEHHO H3 YHCJIa HMIIOPTHPYIOINHX YYaCTHHKOB
Ha BpeMeHHOH WIH Ha NNOCTOSHHOH OCHOBE B 3aBHCHMOCTH OT 06CcTOATeNnbeTB. Hu
IIpencenarens, HE MO6GOe Apyroe QODKHOCTHOE JIHIO, BpencefaTelbCcTBYIOMEE
Ha 3acefiaHdAX HcNoNHWTENRHOrO KOMHTETa, He MOXKET MPWHHMATH YYacTHS B
rojiocopanud. I[IpaBo ronoca TOro y4acTHHKAa, KOTOPOrO OHH IpPENCTAaBJISIOT,
MOJKET OCYIIECTBJIATH 3aMelalolee JHLO.
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4. UcnonHHTENbHLI KOMATET COOHpaeTcs Ha 3acefaHUs B IITaG-KBapTHpe
OpraHHA3alUHHA, eCJIH OH KBaHGHIAPOBAHABIM GOILIMHHCTBOM I'0JIOCOB He MPHMET
HHOTO pemenHsi. Ec/H No NpHIIAalIeHHIO XKaKoro-qa6o ydvacTHEka Hcnos-
HHTeJILHBIX KOMHTET CcOOHpaeTCa B HHOM MecTe, deMm mrabG-kBaprmpa Op-
raHH3alMid, TO 3TOT YYAaCTHHK HeCeT CBfA3aHHbIE C 3THM JOHOJHHTEJLHbIE
pacxofsbl.

Cmampsa 16. BBHIBOPH UCHOIHUTEILHOTIO KOMHMTETA

1. DXCHOPTHPYIOIIHE H HMIOPTHPYIOIIHE YIaCTHAKH-WieHbl NcnonmHuress-
HOTrO KOMHTeTa H30upalorcs B CoBeTe COOTBETCTBEHHO 3IKCHOPTHPYIOINHMH H
MMIOOPTHPYIOIIUMHE YYaCTHAKAMH. BBIGOpHI B KaKJOH KATErOPHH YYaCTHHKOB
MPOBOASITCA B COOTBETCTBHH C MOJIOKEHHAMH NYHKTOB 2 H 3 HAaCTOAIEH CTaThHH.

2. Kaxapli y4YyacTHHK NofaeT Bce rojoca, KOTOPhIMH OH pacroJaraer
corjacHo crathe 10, TONBLKO 33 OJHOrO KAHAHAATA. YYaCTHHK MOXKET 1ojaBaTh
3a APYroro KaHiHjaTa JoGble rojioca, Ha MOJAYy KOTOPbIX OH YNOJHOMOYEH
COrJIACHO NMYHKTY 2 cTaThH 11.

3. A30paHHBIMH CUMTAIOTCS KaHXHAAThl, DOJYyYHBIOHE HaHGOJAbLIEE YHCJIO
roJIOCOB.

Cmampoa 17. KOMINETEHUHSA HUCNOJHHTEIBHOIO KOMHTETA

1. AcnoxHATENLHBIN KOMHTET OTBETCTBEHEH iepel CoBeTOM H paGoTaer nop
ero oGIIEM pYKOBOACTBOM.

2. HcnoHATEeNLHbIH KOMHTET NOCTOAHHO CJIERHT 33 COCTOSIHHEM PBIHKA H
pexkomenayer CoBeTy Mephbl, KOTOpble Ol CYHTAET UENecO00pa3HBIMH.

3. Be3 ymep6a s npaBa CoBeTa OCYIeCTBIIATS H0G0e H3 ero HoJIHOMOYHH
CoBeT MOXET NPOCTHIM pa3feJbHbIM  OOJBLINMACTBOM TOJIOCOB HIH
KBaTHGHIMPOBAHHBIM OGOJILIMHHCTBOM TIOJOCOB—B 3aBHCHMOCTH OT TOrO,
Tpebyerca M pnsA npuHEATHAA COBETOM pellleHHs N0 JAHHOMY BOMPOCY NMPOCTOE
pa3fienbpnoe GONLIIHACTBO IOJIOCOB HIH KBaJAGHNHPOBAHHOE OOJILIIHHCTBO
roJIoCOB— HepeRaTh VICHONHATENBLHOMY KOMHTETY MO0O€ H3 CBOHX HOJHOMO-
ymif, 3a HCKJIIOYEHHEM CJIeNYIOIHX:

a) nepepacnpefesieHHe roJIOCOB COIJIACHO CTaThe 10;

b) yTBep)KaeHHe agMHHHCTPATHBHOro Olom)kera H YCTaHOBJIEHHE pa3Mmepa
B3HOCOB COTIJIACHO CTaThe 23;

¢) mepecMOTp LICH COrJacHO cTaTthsaM 27, 36, 37 H 38;

d) nepecmotp npmioxenus C coriacCHo NyHKTY 3 craTeH 29;

€) pellleHHS B OTHOLIEHHE JONOJHATENLALIX MEPONPHATHH corjiacno crarbe 40;

) ocBoGoxfierre OT 00A3aTeNbLCTB COTJIACHO CTaThe 55;

g) pa3pelieHHe CIOPOB COIJIACHO CTaThe 68;

h) npHOCTaHOBNEHHE OCYINECTBJIEHHS NpaB COIJIACHO NMYyHKTY 3 cTaThm 59;

i) onpenenenre YCIOBHH NPHCOEAHHEHHS COrJACHO CTaThe 64;

j) HCKmOYeHHe Y4YaCTHHKA COTJIaCHO cTaThe 69;

k) mponnenne WIH npeKpamenHe felcrera nacrosumero CoryameHHs COrJIaCHO
crathbe 71;

1) pexoMeHNalMA YYaCTHHKAM O BHECEHHH NONPABOK COIJIACHO CTaThe 72;

4. CoBer MOXXeT B J000e BpemMs OTMEHHTb NPOCTBIM pa3febHBIM
GONBUIMHCTBOM TOJIOCOB JOGble NOJHOMOYHSA, nepefannbie VicnosaATERHOMY
KOMHTETY.
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Cmamova 18. TIPOLIEAYPA I'OJIOCOBAHMSA U INPUHSTHE PEMIEHWN B HCHOJ-
HUTEJIBHOM KOMHMTETE

1. Kaxnpiii uieH MCHONHHTENLHOTO KOMHTETAa HMEET HpaBO NOAaBaTh TO
YHCJIO IOJIOCOB, KOTOpOe ObLIO HM HOJYYE€HO B COOTBETCTBHH C MOJIOXKEHHSMH
cTaThH 16, ¥ HHKTO H3 wWicHOB VICNOJHHTENBLHOTO KOMHTETA HE MOXET ACJIATH
‘CBOH roJyioca.

2. Be3 ymep6a nns Honoxxenud HyHKTa 1 HacToslleH CTaThH H IIyTeM
HHCHMEHHOTO YBeAOMJIEHHs, HaBpamisieMoro Ilpencenarenmo, mo6oit 3kcnop-
THPYIOIAH HJIM MMIOPTHPYKIIMA YYacTHHMK, KOTOPbIH He sABAsAETCS WICHOM
HICHONHHTENIEHOTO KOMHTETa H KOTOpbI# He mnojaBaJl CBOHX TrOJIOCOB B
COOTBETCTBHH C NMYHKTOM 2 cTaThH 16 3a Kakoro-iH60 H3 H30paHHBIX YJICHOB,
MOKET YIIOJHOMOYHTE JIHOG0T0 3KCHOPTHPYIOUIETO HJIH COOTBETCTBEHHO HMHOP-
THPYIOIErO y4acTHHKa-wieHa VICTIOJHHMTENLHOr0 KOMHTETAa NpEJCTABNIAThE €ro
HHTEpEChl H HOAaBaTh €ro rojoca B MCHONHHTENEHOM KOMHTETE.

3. B TeueHHe mMOOOro CenbCKOXO3AHCTBEHHOro roja AJjs Kakao Jo60o#
YYaCTHMK MOXET I0CJie KOHCYJbTAHH C WIeHOM W CHONHATEILHOTO KOMHMTETA,
3a KOTOPOTO OH I'0JIOCOBAJI B COOTBETCTBHM CO CTaThel 16, 0TKa3aTh 3TOMY WieHy
B CBOHX rojocax. JTH rojioca MOryT ObITh HepefaHbl NPYIroMy 4WieHY
HMcnonHuTEenIbHOr0 KOMHTETA, HO 3TOMY WIEHY YK€ He MOXET ObITh 0TKa3aHo B
TaKHX rojiocax B TeUY€HHe OCTaBlIeHCs YacTH JAHHOTO CeNbCKOXO03AMCTBEHHOTO
roaa ans Kakao. UneH MCHONHATENLHOTO KOMHTETA, KOTOpOMY OBLIIO OTKa3aHo B
rojocax, TeM He MeHee ocTaeTcs WieHOM CHONHATEILHOro KOMHTETA B TEYCHHE
OCTaBINeHCA YacCTH NaHHOTO CeJbCKOXO3AHCTBEHHOro roma ans Kakao. Jlio6as
Mepa, IPHHATAast COrJIACHO MOJIOKEHHSM HACTOSIIEro NyHKTa, obpeTaeT Cmily
nocne nonydeHus IlpencenareneM HHCHMEHHOTO YBENOMJICHHS O Held.

4. JIio60e peuieHHe, NpHHEMaeMoe CHONHATENbHBIM KOMATETOM, TpebyeT
Takoro e OOJIbIIHHCTBA roJIOCOB, Kakoe HeOOXOMHMO [Jisi NPHHUSATHA 3TOrO
pewenusi 8 Cosere.

5. JIroOo# yyacTHHK uMMeeT npaBo o0xkanoBaTh B Cosere moboe peleHHe
HcnonaurenbHoro Komurera. COBET yCTaHaBIMBAeT B CBOHX IpaBWIaxX INpo-
nefAypbl YCIOBHS TaKOro oG>KaJoBaHHs.

Cmamps 19. KBOPYM HA 3ACEJAHMAX COBETA MCINOMHHTEILHOIO
KOMMUTETA

1. KBopyM Ha oTKpbITHH ceccur CoBeTa COCTaBIseT NPHCYTCTBHe Gonb-
IIHHCTBA SKCHOPTHPYIOIIHX Y4YaCTHHKOS H OOJBIUHHCTBA HMIIOPTHPYIOIHX
YYACTHHKOB IIPH YCJIOBHM, YTO 3TH YYAaCTHHKH BMECTE paciioflaraloT 8 KaXnoi 13
3THX JABYX KaTeropHH no KpaifHeil Mepe N8yMs TpeTAMH OGIIEro YMcja rojocos
BCEX YYaCTHHKOB, HpHHaJJIEXAIMX K 3TOH KaTeropwM.

2. Ecim B feHb, HA3HAYECHIBIHA /)11 OTKPLITHA CECCHH, H Ha CIIEAYIOMIHI NeHb
KBOPYM B COOTBETCTBHH C NYHKTOM 1 macTtosmel cTaTbH He obGecnedeH, TO Ha
TPETHA J€Hb M B TEYEHHME BCEro OCTAIOIIErocs NEPHOAA CECCHH KBOPYM
COCTaBJIsieT NPHCYTCTBHE OONBIIMHCTBA 3KCIOPTHPYIOIIHX YYACTHHKOS H GOJIb-
IIHHCTBA HMIIOPTHPYIOIMX YYACTHHKOB IPH YCJIOBHH, YTO 3TH YYaCTHHKH BMeCTe
pacmoyiaraloT 8 KaxkKHoH H3 3THX KaTeropH# HpOCTbIM OOJIBIIHHCTBOM OOGIIEro
YHCJa roJIOCOB BCeX YYACTHHKOB, NMPHHANJIEXAIIHX K 3TOH KaTeropHH.

3. KBopyM na 3acefaHHfX, CJHeAYIOIIMX 3a OTKpbLITHEM JOGOH CEeCCHH B
COOTBETCTSHM C IIYHKTOM 1 HacTOsAIEe# CTaThH, ONpPENEasCTCA B COOTBETCTBHH C
OYHKTOM 2 HacTosleH CTaThH.
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4. IlpencraBATEILCTBO B COOTBETCTBHH C MYHKTOM 2 CTaThH 11 paccmar-
PHBaeTCH KaK MpHCYTCTBHE.

5. KBopyM B OTHOIIIEHHH JHOGOro 3acenaHns MCHOJHATENLHOTO KOMHTETA
onpepensercs CoBeTOM B NpaBHjax mponenypbl MCnoJHATELHOrO KOMHTETA.

Cmamosa 20. TIEPCOHAJI OPTAHU3ALIHH

1. Coser nocne KOHCYnbTanuu ¢ VUCHOJHATENLHBIM KOMHTETOM Ha3HAYaeT
KBaJIHPHIHPOBAHABLIM GOJLIIHHCTBOM rojiocoB MCHOJHHTEILHOTO NHPEKTOpa.
Ycnosus na3uayenns McnonnurensHoro aapexTropa onpepesiorcs Coserom ¢
Y4€TOM YCJIOBHI, JIeACTBYIOIMX B OTHOIIEHAH COOTBETCTBYIOMIHX JJOJDKHOCTHBIX
JIAL, aHAJIOTHYHBIX MEKIPABHTEJIbCTBEHHBIX OpraHH3aIMH.

2. HcnonHuTenbHBIH JHPEKTOP SABISAETCA IJIABHLIM aJMHHHCTPATHBHBIM
HOJDKHOCTHBIM JAnoM OpraHA3alHH H HECET OTBETCTBEHHOCTD Nepe CoBeTOM 32
HCNOJIHEHHE H MpHMEHeHHe HacTtosunero CorjialieHHss B COOTBETCTBHH C
pemiernsiMA CoBeTa.

3. CoBeT nocjie KOHCYJbTalHH ¢ HcnosHATeILHBIM KOMHTETOM Ha3HadyaeT
KBAJIH(PHIMPOBAHHBIM  OOJIBINMHCTBOM TOJIOCOB YNPaBAAIOMIEr0 CTaGmwim-
3a0MOMHBLIM 3aHACOM. YCJIOBHS Ha3HAYeHHA YTPaBJAIOIIEr0 ONpeensiorcs
CoseroM.

4. Yopasnsiomuil orsedaer nepef CoOBETOM 3a BBLINOJHEHHE BO3JIOXKEHHBIX
Ha Hero HacTosuHM CorjamendeM 00sA3aHHOCTeH, a TakKe JONOJHHTENLHBIX
o6s3aHHOCTeH, KOTOphle CoOBeT MOXeT omnpelelATb. OTBETCTBEHHOCTL 3a
BRINOJIHEHHE 3THX O0A3aHHOCTEH OCYIIECTBIAETCA B KOMCYJbTallHH ¢ HMcHon-
HHATEJLHBIM JHPEKTOPOM.

5. Be3 ymep6a nis noJjioxxeHHd MyHKTa 4 nepcoran OpraHd3anAd OTHeYaeT
nepep McnoHHTeILHLIM JHPEKTOPOM, KOTOPbIH B CBOIO 0O4epeNh OTBEYAET Hepe
CoBeToM.

6. UcHONMHMTeNBLHBIH AHPEKTOpP Ha3HaYaeT MepCOHal B COOTBETCTBHH C
MOJIOXEHHSIMH, ycTaHaBymBaeMbIMH CoBeroM. IIpH pa3paGoTke TakKHX HOJO-
KeHAH CoOBeT YYHTbIBaeT NOJIOXKEHHs, NeHACTBYIOIIME B OTBOILICHHH ROJDK-
HOCTHBIX JIHIX aHAJIOTHYHBIX ME)XIIPaBHTEILCTBEHNLIX OpradA3anuii. HasnayeHus
nepcoHana NpoM3BOAATCA, HACKOJIBKO 3TO MIPAKTHYECKH OCYIIECTBHMO, H3 IHCJIA

rpakfjlal 3KCHOPTHPYIOIIMX H HMINOPTHPYIOWHX YYaCTHHKOB.

7. Ha UcnojHHTEILHbIA AAPEKTOP, HA YIPaBJIAIOMMAHA, HH ApYrHe COTpy.-
HHKH He JAOJDKHBI MMeThb Kakod-JHO00 ¢HHAHCOBOH 3aHHTEpeCOBAHHOCTH B
HPOH3BOACTBE H INpPOMLIOUIEHHOH NepepaGoTKe Kakao, B TOProBje Kakao,
HmepeBO3Ke KaKa0 HWIH peKjlaMe Kakao.

8. IIpn HcmonHeHEH CcBOHX 00s3aHHOcTedl HcCnonmHTE/NBHBIH RHPEKTOp,
Yupasnsmiomuii H Jpyrde COTPYAHHKH He NOJDKHBI 3alpallHBaTh HAH NONYYaTb
yKa3aHHi# OT YYaCTHHKOB WM OT KaKoro-aabo gpyroro opraHa, ie OTHOCSIIErocs
K Oprarm3anuu. OHH JOKHEBI BO3JEPKHBATBCA OT JIOOLIX NeHCTBHHA, KOTOpble
MOTYT OTPa3HTbCA Ha HX MOJIOKE€HHH KaK MeXXAyHapORHBIX NOJDKHOCTHBIX JIHIY,
OTBETCTBEHHBIX TOJBKO mepen Opramm3anued. Kaxkupli ydyacTHHK 00s3yercs
yBaXkaTh CTPOro MeXXAYHapOIHbIA xapakTep 00s3auHocTed HcnoaHETEIBLHOrO
DHpEKTOpa, YNpaB/siOmero H NepcoHajJa H He MbITaTbCAd OKa3hIBaTh Ha HHX
BJIHAHPE [PH UCHOJHEHHM MMH CBOHX 006sA3aHHOCTEH.

9. Hukakasa uHdopMmanusa, Kacamomanacs (QyHKIHOHHPOBAHHA WJIH OCYyIne-
CTBIeHHS Hacrosulero CorylammeHus, He JO/DKHA packpeiBarkes Mcnon-
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HATENbHBIM JHPEKTOPOM, YNpaBisiOlEM HIH JApyruM nepcoHanom Op-
raHH3alMA, 33 MCKMOYEHHEM TeX CIYy4aeB, KOrja MoJydeHO COOTBETCTBYIOLIEE
pa3pemeHne CoBeTa HJIH 5Ke KOTa 3TO HEOGXOMMMO AJIS JOJDKHOrO BLINOMEHHS
HX GYHKUHHA B COOTBETCTBHH C HacToslmuM CornalleHHeM.

rnaBav. ITPUBHIEIrHH U UMMYHUTETHL

Cmamosa 21. TIPUBWIETHH U HMMYHHTETBI

1. OpraHH3auusi ABNAETCA IOpHUAHMYECKAM uioM. OHa noab3yercs, B
YACTHOCTH, TpaBOM 3aKJIIOYaTh AOroBOpbl, NpHOGPETaTh H PpacHOPAXKATLCH
OBAKHMAIM U HEJBHOKAMbBIM HMYIIECTBOM H BBICTYNATh HCTIIOM H OTBETYHKOM B
cyne.

2. Crartyc, NpHBHJIETHHE M HMMYHHTeTH Opranu3aust, ee McnoiuuarensHoro
OHpEKTOpa, NepcoMaja ¥ 3KCMEPTOB, 8 TaKXKe NPefCTaBHTeNeHd YJYaCTHHKOB B
nmepuop HX npeObiBanAs Ha TeppuTopuu CoegHHeHHoro KoponescTsa Benuko6-
puraniH B CeBepuolt Hpnaagud (MMEHYEMOro Jajiee <«IIPaBHTENLCTBOM
OpHHAMasOLleH CTpaHbl») © MeXXgyHapoRHoH opradH3alHe#f Mo Kakao.

3. Cornamende 0 MecTonpeGLIBaHHH, YIIOMAHYTOE B MYHKTE 2 HACTOSMIEH
CTaThH, He 3aBHCHT OT HacTosiero CornauieHnsa. Ero peiicTBHe, oanako,
MpEeKpallaeTCA:

a) 0 JROrOBOPEHHOCTH MEXKJY HpPaBHTEJIbCTBOM NpPUHHEMAIOWIEH CTpaHbl H
Oprauun3anueif;

b) B caydae, ecimd MecTonpeObiBaHde OpraHH3anuy NEPEBOJHTCSA C TEPPHTOPHHI
OpHHHMaONIE# CTpaHbl B Apyroe MeCcTo; HIH

C) B ciaydae NpeKpalleHHs cyllecTBoBanHs OpraHH3al[uH.

4. OpraHA3anus MOXXET 3aKJIOYaTh ¢ OfHHM HJIHM HECKOJBKHMH JPYrdMH
y4acCTHHKAMM COTJIAllIeHHs, KacaloLIHecs NpHBHWIErHid H HMMYHHTETOB, KOTOpbIE
MOryT mnoTpeGoBaThCsi AJA Magiexamero ¢GyHKIHOHHPOBAHHS HACTOSIIErO
CornalllcHHS.

IMABA V. ®UHAHCBI

Cmampba 22. POHUHAHCHI

1. nsa uese#t ynpaBiieHHA MeXaHu3MOM H GYHKUHOHMPOBAHUS HACTOMAILIErO
CornallleHHss BeAYTCA fBa cdYeTa: aIMHHHCTPATHBHLIA CYeT H  cYeT
cTaCHIIH3aIMOHHOrO 3amaca.

2. Pacxonbl, HeoOXOmHMMBIE [Jisi YNPABICHHA MEXaHH3MOM H (YHK-
LMOHApPOBaHHs nacTosulero CorjalleHHs, 3a HCKIKOYEHMHEM PacxXxoloB, OTHO-
CAIUXCS K ONEepalHsM C YYpEeXKAEHHLIM B COOTBETCTBHH €O cTarhed 30
CTaGHIH3AHOMKBIM 3aM1acCOM M K €0 MOANEPIKAHMIO, NPOBORATCS MO aiMHHHC-
TPATHBHOMY CYETY M OILUIAYHBAIOTCA 38 CYET €XKErofiHbIX B3HOCOB YYaCTHHKOB,
pa3Mep KOTOPLIX YCTAHABJIHBACTCS B COOTBETCTBHHA CO cTaThed 23. OnHaKo, ecH
KaKo#i-/i60 y4acTHMK 3aHpammrsaeT ocoOble yenyru, CoBeT MoxeT HOTpe6oBaThL
OT Hero HX OIUIATHI.

3. JIrobble pacxoibl, OTHOCAIOHECH K ONEpalMsiM CO CTaOMNH3alMOMHBIM
3aacoM H K ero DORAEP KaHHIO B COOTBETCTBHH CO CTaTbel 33, npoBoasTcs no
cdeTy crabumH3ammonsoro 3anaca. OTBETCTBEHHOCTb MO CYETY CTAaOHIH3aIAOH-
HOro 3amaca 3a JiHoGble pacxofibl, KpOME TeX, KOTOpble YKa3aHbl B CTaThe 33,
onpenensietcss CoBeToM.
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4. DHHAHCOBBIA rop Oprannaamm COBNAjaeT C CeJbCKOXO3AHCTBEHHLIM
rogoM NJis Kakao.

5. Pacxonsl neneranmil B CoBere, B UCNOJIHATE ILHOM KOMHTETE H B JIO6BLIX
xomuTeTrax CoBera WiIH HCIONHHTENBIIONO KOMHTETA OIUIAYHBAIOTCA COOTBET-

CTBYIOUIMMH YYaCTHHKAMH.

Cmambs 23. YTBEPXIEHHE AIMHHHCTPATHBHOI'O BIO[UKETA
H YCTAHOBJIEHHE PA3MEPOE B3HOCOB

1. Bo BTopo#t monoBHHe Kaxkaoro ¢puHaHCOBOro roga CoBeT yTBepXKJaeT
aIMHHHCTPAaTHBHLIA Giogxer OpraHu3auud Ha crenyomui dbHRAHCOBLIN ron #
YCTaHABJIHMBAaeT pa3Mep B3HOCA KaXKJOro YYacTHHKA B 3TOT OlOmXKer.

2. B3rOoC Kaxxporo yyacTHHKa B aiMHHHCTpaTHBHBIH GlOIKeT Ia KaXKanli
¢HHAAHCOBbIH FrOA YCTAHABIHBAETCH B pa3Mepe, NPONOPIHHOHAILHOM [oOJie
roJjlocoB, NMpHHAMJIEKALIEX 3TOMY YYACTHHKY B MOMEHT YTBEpP>K/ICHHS aJiMHHHC-
TpaTHBHOTrO 6i0/1’)KeTa Ha 3TOT (PHHAHCOBLIA roji, B o6uieM YHCJIE FOJ0COB BeEX
YYacCTHHKOB. B IeNfix YCTaHOB/IEHHS pa3Mepa B3HOCOB roJ0ca KaXKJoro
YYacTHHKA HOJNCHHMTHIBAIOTCA Oe3 ydyeTa NpPHOCTAHOBJIEHHS TMpaBa roJioca
Kakoro-mm6o y4acTHHKa H Jno60oro nponcmiefmero B pe3yabTare 3TOro
nepepaclpefneNcHAsA rojJloCoB.

3. Pa3Mep nepBoHa4yanbHOro B3Hoca Moboro y4acTHHKA, PHCOEHASAIOME-
roca K OpraHu3aniM HOCJIe BCTYIUIEHHS B CHiIy Hacrosmero CornameHns,
ycranaBimBaeTcsi COBETOM B COOTBETCTBHH C YHCJIOM FOJI0COB, KOTOpHIM 6yneT
pacnojaraTh AaHHbIH YYaCTHHK, H CO CPOKOM, OCTAIOImIEMCH [0 HCTEeYeHHS
TeKymero (¢HHAHCOBOrO rojia, ORHAKO B3HOCHI, YCTAaHOBNEHHBbIC IJIA JPYrHX
YYaCTHHKOB Ha TeKymmi ¢HHAHCOBBIH ropy, He H3IMEHAIOTCH.

4. Ecom mactosimee CorjamenHe BCTYNHT B CHIY [0 Hayana HepBOro
nonaoro ¢unrancosoro roga, Coeer Ha cBoell nepBOd CeCCHH yTBEpOHT
aMHHHCTPAaTHBHbIH O6ION>KeT, OXBATHIBAIOMHA NepHOA [0 Hadajs IMepBOro
nonAHOro ¢HHAHCOBOrO rofa.

Cmamos 24. YIUIATA B3HOCOB B AAMHHHUCTPATHBHLIN BIOJXET

1. B3rochl B afMHHHCTPAaTHBHLIA 6I0/>KeT Ha KaKablifi ¢HHAHCOBBIR rop
NOMJIEXXAT YyIUIaTeé B CBOOORHO KOHBEpTHpPYEMOH BamoTe, H Ha HHX He
pacpOCTPaHAIOTCA BAMOTHLIE OrpaHHYEHHS ; CPOK YIUIaThI HACTYNAET B NEPBLIH
IeHb naHHOro cuAaHcoBoro rofa. CpoK ymIaThl B3HOCOB YYacTHHKOB 3a
¢HBaHCOBBIH rol, B KOTOPOM OHH IpHCOeNHHAIOTCA K OpraHH3anul, HacTynaeT B
TOT JieHb, KOIfla OHH CTAHOBATCA Y4YacTHHKamMH OpraHHM3alnyH.

2. B3HOCH B afMHHHCTPAaTHBHBI# GIONXKET, YTBEPKICHHBIA B COOTBETCTBHH
¢ NYHKTOM 4 CTaTbH 23, MOQJIEXKAT YIUIATE B TE€UCHHE TPEX MECAUEB CO NHA
ONlpefe/icHHS HX Pa3MepoB.

3. EcJH N0 HCTEYECHHH IISTH MECALEB ¢ Havaja GHHAHCOBOro roja WiH —B
OTHOLICHHH HOBOTO YYaCTHHKA— M0 HCTE€YEHHH IATH MecAmEB Nocje TOro, Kak
CoBeT pellliJI BOIIPOC O pa3sMepe €ro B3HOCa, TOT HIH HHOH YYAaCTHHK HE YIUIaTHI
NMOJHOCTBIO CBOEro B3HOCA B af{MHHHCTPATHBHBIH Grogxker, McnoJHHTeabHBIR
IHPEKTOP NPOCHT NAHHOTO YYaCTHHKA IPOH3BECTH IUIATEX B KpaTdadimmi cpok.
Ecnu 1o HCTeYeHHH ABYX MecsieB nocie npocb6bl HcnoJBATENLHOrO RHPEKTOpA
JaHHBIA YYaCTHHK BCE ellle He YIUIATHJ CBOero B3HOCa, ero NpaBO rojoca B
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CoBete H HcnonrrTeNIbHOM KOMHATETE NPHOCTAHABIMBAETCA O TEX NOP, NOKa OH
HC YIIATHT NoJIHOH CYMMBI B3HOCaA.

4. Y4acTHHK, [IpaHO rojI0ca KOTOpPOro NPHOCTaHABJMBAETCA B COOTBETCTBHH
C NYHKTOM 2 HacTOsIeH cTaThbH, He JHINAETCA [PYTHX CBOHX NpaB H He
ocB00GOXK/IaeTCA HA OT KaKHX 0053aTeNLCTB N0 HacTodmeMy CornaieHsio, eCiH
CoBer xBayHHIEPOBAHHLIM OGOJBUIMHCTBOM rOJIOCOB He HNpHMET HHOro pe-
menns. OH no-npexxHeMy o6s3aH YIIAYHBATH CBOH B3MOC H BHIBOJIHATL MOOLIE
npyrie ¢dHHaHCOBLIe 00s3aTenbcTBa N0 HacTosulemy CorialieHnro.

Cmambpsa 25. PEBH3UA H ONYBJIMKOBAHHME OTYETHOCTH

1. B Kparuaiiimme no B0O3MOKHOCTH CPOKH, HO He NO3/IHee IECTH MeCAIeB
N0 HCTEYEHHH KaXXRoro ¢pHHAHCOBOro rofia, IPOBEPAETCA COCTOSHHE CUETOB
Oprand3ande 3a AaHH dHBaHCcOBLIE rog H GajaHCc Ha KOHEH HaHHOrO
HMHAHCOBOrO rofia ro KaXjaoMy H3 CYETOB, YIOMSHYThIX B MyBKTe 1 cTaThH 22.
POBepKa NMPOH3BOAHTCSA HE3aBHCHMBIM GYXralTepOM-peBH30pOM C NpH3HANHON
penyraiue COBMECTHO C OByMsA KBaHGHUHPOBARHHBIMH GyXrajarepamu-
PEBH30pPaMH OT MPAaBHTEILCTB CTPAH-YYaCTHHKOB — OIHHM OT SKCNOPTHPYIOIIHX
YYaCTHHKOB H ONHHM OT HMINOPTHPYIOIIAX YYacCTHHKOB,— H3GIpaeMbIMH
CoBeToM Ha KaXXxbli pHHAHCOBLIA rof. Byxranrepbl-peBH30pPbI OT IPABATENLCTB
CTpaH-yYaCTHHKOB H€ [OJY4aloT BO3narpa)caeHnss or OpraHH3alHH.

2. YcnoBHA Ha3Ha4YeHHS Be3aBHCHMOro Gy Xrajirepa-peBH30pa C IpH3HaHHOH
penyTaume, a Tak)Ke 3aJayd H HeJH NPOBEPKH YKa3bIBalOTCA B (PHHAHCOBBLIX
nonoxxeHusax Oprann3zammun. IlpoBepeHHass BeNOMOCTh OTYETa O COCTOSHHHA
CYEeTOB H MNpoBepeHHbIH GajaHc OpraHH3alEE nNpeAcTaBAATCS CoBeTy Ha
yTBepXKJieHHe Ha ero Oimxadime# odepenuo# ceccHHM.

3. Ily6nukyeTcs KpaTkaH CBOJIKAa NpOBepeHNBbIX CYeTOB H GajaHca.

TIABA viI. ILIEHBI, CTABMIIM3ALHOHHEIH 3AITAC
U JONOIHUTEIBHBIE MEPOITPUATHUS

Cmamba 26. 1IEHA OHA H HHOUKATOPHASA LIEHA

1. Ina uene#t Hacrosmnero CorialleHHs IeHa Ha Kakao-6o6Gbl ycTaHas-
JIHBa€TCA B 3aBHCHMOCTH OT I€Hbl AHS H HHIHKATOPHOH HEHHI.

2. llera gHA C y4YeTOM IOJIOXKEHHH NYyHKTa 4 macToslled cTaThbH mpef-
craBysieT cO60H BHIYHCIIAEMYIO €)Xe[IHEBHO CPEHIOK KOTHPOBOK Ha KaKao-000k1
MO CPOYHBLIM CAEeJKaM Ha Gimxaliinve TpH aKTHBHBIX Mecana na Helo-Uopkckol
GHpiKe Kakao B NoJieHb H Ha JIOHROACKOH CpO4HO#H GIpoke KaKao NpH 3aKpbITHH.
JlonponckHe neHbl nepesopsircs B meAThl CIHIA 33 ¢yHT ¢ HCnoab3oBaHHEM
TEKYILIEro IIECTHMECAYHOr0 OOMEHHOro Kypca MO CpOYHbLIM CHAEIKam, my6-
JEKyemoro B JIoHfORe npH 3akpbiTHH. COBET onmpefieifieT METON pacyeTa B TOM
cllyqae, €C/IA KOTHPOBKH HMEIOTCS TOJILKO Ha OHOH H3 9THX GHp)K Kakao, HJIH B
caydae 3aKkpbiTHH JIoHfOHCKOH BamoTHOM Onp>kH. MoMeHTOM Hepexola K
cnepyomeMy TpeXMECSUYHOMY NEpHOAY cCHHMTaeTcs 15-e umcino Mecsna, Hemoc-
PENACTBEHHO NpefINecTByIOmEero OimxalineMy aKTHBHOMY MecCSIY, B TeYeHHE
KOTOpOr0 HAacCTYNaeT CPOK CHENKH.

3. UupukaTopHaH IeHa INpefcraBiseT coGoH cpeqHIO IeH fAHS 3a 5
NOCJIeROBATENLABIX PLIHOYHLIX fHEH. JIlo6as cchliKa B HacToAEeM Cornalle HAH
Ha HHIHKATOPHYIO IeHY, HAXORSINYIOCS HAa YpPOBHE HHDKE HJIH BhILE€ TOTrO HJIH
HHOTO MNOKa3aTeis, O3HAa4YaeT, YTO CpefHsAA LeH AHA 3a npeasiaymme 10

Vol. 1245, 1-20313



300 United Nations— Treaty Series e Nations Unies — Recueil des Traités 1981

NOCNE{OBATENHLHLIX DHIHOYHBIX AHell GbLla Ha ypOBHe HFDKE HJIA BbIIe JaH-
Horo mnokasaress. CoOBET NPHHHMAeT NpaBHJIA OCYHIECTBJICHHS MOJIOXeHAH
HACTOALIEro MyHKTA.

4. CoBer MOXeT KBaIH(QHIAPOBAHHLIM OGOJLIIMHCTBOM rOJIOCOB NPHHATH
pelenre 06 HCNONBL30BaHHH JMIOGOr0 APYroro MeTofa OHpENieNeHAs eHb! NHSA H
HHJIAKATOPHOM IeHBbI, ECH, IO ero MHEHHIO, NORoGHLIH MeTox Gonee ynoBseT-
BODHTEJIEH, €M METOJbl, H3NIO)KEHHBIE B MYyHKTax 2 H 3 Hactosmueif cTaThbH.

Cmamovsa 27. 1IEHH

1. dns ueneii Hacrosumero CornanleHAs YCTAHABJMBAIOTCA: MHHHMAJIbHASA
neHa B pa3mepe 100 nearop CHIA 3a ¢yHT, MakcHManbHas IieHa B pa3mepe
160 nertop CIIA 3a dyHT, GOoNnee HH3Kas LleHA BMEHIATENLCTBA B pa3Mepe
110 ueutoB CIIA 3a dyHT H Gonee BLICOKafA IieHAa BMelaTeALCTBa B pa3Mepe
150 nentos CHIA 3a ¢yHT.

2. a) Kaxpplil cenbckoxo3sAlCTBeHHBIH roj ANsA Kakao Ha cBoell Bropoi
ouepenHOH ceccHH COBET pacCMaTpHBaceT H MOXKET KBAIHGHIHPOBaHHBLIM
GONBIIHECTBOM TOJIOCOB MNEPECMOTPETh LEeHbl, YCTAHOBJIEHHBIE B IYHKTE |
HacTosmieH CTaThH.

b) IIpr paccmMoTpeHHH LeH COBET NMPHHAMAET BO BHAMAHHE TEHJCHIHH B
o6nacTd IeH Ha Kakao, MNOTpebieHHe, NPOM3BOACTBO, 3amachl, BJHAHHE
H3MeHeHHH B MEPOBOM 3KOMOMHYECKOM NOJIO)KEHHH HJIA B BANIOTHON CHCTEMe Ha
IleHb! Ha KaKao, a Takxke Jobble Ipyrde GakTophl, KOTOPhIE MOI'YT NOBJHSTL Ha
AOCTHKEHHE IesieH, YCTamoBJIEHHBIX B HacrosumeM Cornamendd. HMcnon-
HUTENLHBIA JUPEKTOP NpPEACTABIAET Bce He0GXOHMble HaHHBIE AJIS COOTBET-
CTBYIOIIEr0 pPacCMOTPEHHA BLINIEYKa3aHHLIX (PaKTOPOB.

3. a) Ecnid HeTTO-3aKYNKHM B CTaGHIHM3aIMOHHBIA 3amlac, mpeBLIUAIOLIHE
100 Thic. TOHH, OBUIM MNpOH3BeJeHb! B NI0GoH mnepHOX, He mnpeBbIIAIOIHA
JABEHaaTH NMOCJeJOBATENLHBIX MECSIIEB C KATh! BCTYILUIEHHSA B CHJIY HACTOSIIEro
CornameHds, HIH €CHH IeHbl ObLIH HEPECMOTpPEHB! € JaThl IIOCJEAHETO
nepecMoTpa IieH, TO COBeT NMPOBOJHT CHEIHAILHYIO CECCHIO B TeYeHHE eCATH
paGounx pHeH. Ecim CopeT KBambHIEPOBAHALIM GOJILITHHCTBOM TOJIOCOB HE
NPHHAMAEeT HHOTO PEllleHHs, TO IIEHA BMEIIATENLCTBA COKpAIMaeTcs Ha 4 IeHTa
CHIA 3a ¢yHT.

b) Eci BHOCNENCTBHH JOHOJNHHTENbHbIE HETTO-3aKYNKH B CTOHH-
3auMOHHLIH 3amac, mpeBbIIAICIKE 75 THIC. TOHH, OLLIM NMPOH3BEJEHbI B TEUYCHHE
moboro HepHOAa, HE NPEBLINAIONIEro JBEHARIATH NOCJIE0BaTEILHEIX MECSIIEB,
Coser coOHpaeTcsa Ha CHelHANLHYIO CECCHIO B TeUeHHe fecATH paGouux fgHel.
Ecrm CoBer KBaIMOHNMPOBAHHLIM GOJBLIIHECTBOM TrOJIOCOB HE MPHHHEMAET
HHOrO pellleHMR, TO I[eHa BMelIaTelhcTBa coKpamaerca Ha 4 menta CHIA 3a

¢ynur.

4. a) Ec/ HeTTO-NpOoja’KH H3 CTAaOHIA3aHOHHOTrO 3anaca, HpeBhINIalomHe
100 Tbic. TOHH, ObLUIH NpPOH3BecHbl B TEUEHHE NEPHOAA, He HPEBLINIAIOLIErO
ABEeHANNATH NOCJIEROBATENLHBIX MECALEB C JaThl BCTYILICHAA B CHIY HaCTOSIIErO
CornaimieHAs, HJIH €ClMH IeHb! ObUIH HEPEeCMOTPEHBI C JAThl NOCIENHEro
nepecMoTpa IieH, CoBeT COOHpaeTcs Ha CHENHANLHOE COBEINAHEE B TEYEHHE
pecsatH pabGounmx puedi. Ecom CoBer KBaJH(MHOHEPOBAHABIM GOJLITHHCTBOM
roJIocoB He IPHHAMAET HHOTO PENIeHHsA, TO I[eHa BMeNIaTe hCTBA MOBLIACTCA Ha
4 yenra CIIA 3a ¢ynT.

b) Eciv BNOCNEACTBHH [OMOJIHHTEJLHLIE HETTO-MPOJaKH H3 cTaGHIHM3a-
IIHOHHOT O 3anaca, HpeBLIIAOINHE 75 ThIC. TOHH, GBLLIH MPOH3BENECHLI B TEUECHHE
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Jo60ro nepHofa, He MPeBbILAIOIIErO ABEHANLATH NOC/IE0BaTEIbHbIX MECSLIED,
CoBer coGHpaeTCsi Ha CHEUHAILHYIO CECCHIO B TeYEHHE JleCATH paGouyux nueil.
Ecmn CopeT xBaMbHIHPOBaHHBLIM GOJILITHHCTBOM I'OJIOCOB HE IPHHHMAET MHOT'O
pellleHHs, TO LieHa BMemaTeNhLCTBA NMoBblmaercs Ha 4 neHta CIHIA 3a ¢yHT.

¢) EcH KOJHYEeCTBO KaKao B CTaOHJM3AIlHOHHOM 3amace AeJaeT HEBO3MO-
JKHBIM MNpHMEHEHHE MNOJIOXKEHHH BbllIeNpHBEJEeHHbLIX MNOANYHKTOB 4 n b,
npAMeHsieTCs clieflyiolee NOJIOXKEHHe: eClH Ha [leHb Havaya moGoll oduepenroi
ceccusi CoBera HHHKATOpHAas I[¢HA HaXOJNHTCA HAa YPOBHE HJIM Bbillle BepxHei
EHbl BMeELIaTeJbCTBA H B CpeNHEM OCTaBajlaCh TaKoBOH B TedeHHe 60
MOCNeNOBaTeIbMbIX pPhLIHOYHBIX fAHel, IeHa BMelIATeJIbCTBAa MOBLINIAETCH Ha
4 nerra CIIA 3a ¢yur, ecrm CoBer KBaIH(MHIHPOBAHHLIM GOJLIIHHCTBOM
rojiocoB HE MPHHAMAET HHOr'O peUICHHA.

5. IlpopopuTca He Gosee ABYX MOCHENOBATENIbHbIX MEPECMOTPOB LEH B
OIlHOM HallpaBJIeHHH B COOTBETCTBHH C MYHKTOM 3 WJH MMYHKTOM 4 3TOH CTaThH B
TedeHHe MEepBLIX Tpex JeT NelicTBua Hacrosmero CoraameHus.

6. B HCKUIIOYHTENbHBIX OOGCTOATENLCTBAX, AHAJIOMYHBLIX TeM, KOTOpble
yKa3anbl B ctaThbe 38, COBEeT nmepecMaTpHBAaE€T H MOJXKET KBaIH(HIMPOBAHHbLIM
GONBIIMHCTBOM I'OJIOCOB H3MEHHTDL LEeHbI, YKa3aHHbiE B MyHKTe 1 HacTosmel
cratbH. IIpH nepecmorpe e CoBeT MPHHAMAET TAKXKE BO BHEMauHe (haKTophl,
yKa3aHHbie B MyHKTe 2b HacTosine#d CTaThH.

7. B OTHOIIEHMH MIEPECMOTPa IEH COrJIACHO HacToAumlel CTaThe MOJIOXKEHHS
cTaThl 72 He NPHMEHSIIOTCH.

Cmamosa 28. KO39OHUIIUEHTH NEPECYETA

1. Ins onpenencHWsAs 3SKBHBAJIECHTa KaKao-MPOAYKTOB B KaKao-600ax yc-
TaHaBJIMBAIOTCA clefyiolHe Ko3¢dPHIHEHTH! NepecieTa B KaKao-600b1: KaKao-
Macyo 1,33; Kkakao-)KMbIX M Kakao-nopomok 1,18; xakao-macca H kpynka 1,25.
CoBer MoXxeT B ciaydae HEOGXONMMOCTH NPHHATh pelleHHe, 4TO JApYyrue
MPOAYKTBI, COfePIKallHe KaKao, ABNAKTCS KaKkao-npoaykrame. KoaddunuenaTs!
nepecyeTa A8 APYrHX KaKao-MPOAYKTOB, MOMHMO TeX, ANA KOTOPbIX KO3g-
8mme}m,1 nepecyera yKa3aHbl B HACTOsIlIeM NYHKTE, YCTaHABJIHABAIOTCS

OBETOM.

2. CoBeT MOXeT KBAIA(MHIHPOBAHHBLIM GOJILIIHHCTBOM FOJOCOB MEPECMOT-
peth ko3ddHIHEHTH NepecyeTa, HPeAyCMOTpeHHble B NyHKTe ! HacTosmed
CTaThH.

Cmamposa 29. BBICOKOKAYECTBEHHOE HJIH APOMATHYECKOE KAKAO

1. He3aBHCHMO OT MNOJIOXKEHHH cTaThH 35 mojoxxewus Hacrosiero Cor-
JIalleHKsA O B3HOCAaX JUiA (PHHANCHPOBAHHA CTAOHIM3AHOHHOrO 3arnaca He
NPAMEUSIOTCA K BbICOKOKAYEeCTBEHNOMY HJIH apOMAaTHYECKOMY Kakao Jo6oro
IKCNOPTHPYIOIIEre y4acTHHKA, KOTOphI# yka3aH B nyHkTe | npunoxkendsi C H
MPOAYKIMS. KOTOPOTr0 COCTOAT HCKIIOYHTENLHO H3 BhICOKOKAYECTBEHHOTO WM
apoMaTHYECKOro KaKao.

2. Ilonoxxenns HYHKTa 1 pacrosined CTaTbH MPHMEHSIOTCA TaKXe K
JMO60MYy 3KCINOPTHPYKILEMY Y4acCTHHKY, KOTOpbIH yKa3zan B MyHKTe 2 NpHJIO-
keHuss C H 4acTb NPOAYKIHH KOTOPOro COCTORT H3 BHICOKOKAYECTBEHHOrO HIH
apoMaTHYECKOro Kakao, B Mpefiesax JOJH 3TOro MPOH3BONCTBA, YKA3aNHOH B
nyrkTe 2 npunoxenuss C. K ocranbHo# 4acTH NPOAYKUHH MNPHUMEHSIOTCSH
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nonoxeHHs CornalleHHs 0 B3HOCAX AJA (PHHAHCHPOBAaHHMA CTAGHJIH3AIHOHHOIO
3afaca O Jpyrde orpaHMYeHHsA, NpedyCMOTperHbIe B HacTosmeM CoriamieHn .

3. CoBeT MOeT KBaIHGHIUAPOBAHILIM GOJNLITHHCTBOM IOJIOCOB IEPECMOT-
peThb Hpunoxenne C.

4. Ecom CoBeT OGHapy>XHT, YTO OpPOH3BOACTBO HJH 3KCOOPT CTpaH,
IepeYHCICHHBIX B HPHJIOJKEeHHH C, pe3K0 BO3pOCJH, OH NpHHEEMAET HafijiesKalAe
MEpHI AJI NpefOTBpalleHUsl 3I0YNOTpeGlieHds1 HJIH YKJIOHEHHS OT BLINOJNHEHHS
Hactosimero CorJaileHns.

5. Kaxanlii yyacTHHK 06s13yeTCst Tpe6OBaTh Ipe b ABJICHHS YTBEPKIEHHOrO
CoBeTOM KOHTPOJBHOrO HOKYMEHTA, MNpexjae 4YeM pas3pelluTb SKCOOpPT
BLICOKOKa4YeCTBEHIOTO HIH apOMaTHYECKOro KaKao CO CBOed TeppHTOpHH.
Kaxapni yvyactHEK 06s3yeTcss TpeGopaTh mnpelbsBICHHS YTBEPKACHHOro
CoBeToM KOHTPOJBHOI'O AOKYMEHTA, NPEXXE YEM pa3pelllHTh HMIIOPT BLICOKOKa-
YECTBEIIHOro HJIM apOMaTHYeCKOro Kakao Ha CBOK TeppHTOPHIO. CoBeT MOXeT
KBaTHGHOAPOBAaHHBIM GOJILUIHHCTBOM IOJIOCOB NPHOCTAHOBHTEL AEHCTBHE BCex
H/H YaCTH HOJIOXKEHHMH HAcTOAmero IMYHKTA.

Cmampa 30. YYPEXIEHHE CTABHIIM3ALIHOHHOI'O 3AITACA

1. HacTosilnuM yupe>xaaeTcsi CHCTeMa cTabmum3anuonHoro 3anaca. O6nem
CTaOHJM3aIAOHHOro0 3anaca cocrabiseT 250 TbiC. TOHH 3KBHBAJIERBTa B KaKao-
606ax. EciH B COOTBETCTBHH C HOJOXKEHHAMH CTaThH 71 COBET penIuT NpojJIHTh
HacTtossmee CornameHde Ha fgBa rofga, To CoBeT MOXeT YBENHYHTL O6BLEM
CTaOHM3alHOHHOTO 3aHaca KBAIHGHIMPOBAHHBIM GOJLIMTHHCTBOM T'OJOCOB IIpH
YCIOBHH, 4YTO TaKoe YBeJIHYeHHe He NpeBblimaeT B neaoM 100 ThIC. TOHM
IKBHBAJIEHTa B KaKao-000ax.

2. Vnpasnsiomuii cTabMWIM3alHOHHBIM 3alIaCOM 3aKyHNaeT H XpaHHT KaKao-
606b1, oHAKO B chay4asix, onpenensieMbix COBETOM, MOXKeT TaKe 3aKymaTh H
XpaHdaTh A0 10 ThIC. TOHH Kakao-MaccChl. EC/IM HpH 3TOM BO3HHKAIOT OPOGJeMbl
TOProOBJIH KaKao-MacCOM WJIH ee XpameHus, NeifCTBHE IOJIOJKEHHH HAcTOSAIEro
IOYHKTa MOX€T ObITh IPHOCTaHOBJIEHO COBETOM [JIS RanbIeHIlero pacCMOTPEHHS
Oa ero cjenymomeil oyepeqHoll CecCHH.

3. YopasnsoImjgi B COOTBETCTBHH C MNpaBHJIAMH, YcTanosjcHubiMH Co-
BETOM, HeCET OTBETCTBEHHOCTh 32 ONEPAIHH CO CTAGHIH3AIMOHABIM 3aIlacoM, a
TaKXXe 3a 3aKYINKy Kakao, Opofaky H NOfJiep)KaHHe 3aHacOB Kakao B XOpOIIeM
COCTOSIHHH H 3a oOHOBJIIEHHe — (€3 OmacHOCTH IJA phIHKA— NapTHH Kakao
COrjIacio COOTBETCTBYIOMAM MOJIOXKEHHAM HacTosmero CornaileHus.

Cmampsa 31. OHHAHCHPOBAHHME CTABWIM3ALIMOHHOT'O 3AIIACA

1. Ina ¢pUHAHCHPOBAHHS oNmepanuii co cTaGHH3aNMOARLIM 3al1aCOM Ha CUET
CTaOHIM3alHOHHOTO 3alaca HadHCHASIOTCSA peryjsipHble NOCTYIUIEHHs B GOpMe
B3HOCOB, B3HMaeMbIX C KaKa0, B COOTBETCTBHH C HOJIOXKEHHSIMH CTaThbH 35.

2. Yopasmsnomuii cTaGHIH3alHOHHBLIM 3aNacOM MOCTOSIHHO HHGOPMHpPYET
HcnomaurensHoro nHpexkTopa H CoBeT 0 (HHAHCOBOM IOJIOKEHHH CTa-
OHWM3aIHORHOro 3amaca:

a) Ecm ¢HEancoBoe MOJOXEHHEe CTaGHIM3anHOHHOrO 3aMaca SBANETCS HIH
HPEACTaBNAAETCS HEAOCTAaTOYHO MPOYHLIM IS (HHANCHPOBAHHA €ro
oHepanui, YHpaBusowuii BEGopmEpyer 006 3romM HcnoiHHTENLHOrO
AHpeKTOpa. HCIOJHHTENbIBIH AHPEKTOP CO3LIBAET CHEMHANLHYIO CECCHIO
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Cosera B TeuerHe 14 pHEeH, ecim TonbKo co3biB CoBeTa He HaMeYeH HHBIM
o6pa3om B Teuenne 30 gHed. CoBeT MOXET YHOJTHOMOYHTh YTIPaBJSAIOMETQ
HAa HpHBJICYEHHE 3a€MHBIX CPEJCTB Ha KOMMepYeCKOd ocHOBe B cBOOONHO
KOHBEPTHPYEMOH BaJIIOTE H3 COOTBETCTBYIOIIHX HCTOYHHKOB. YHpPaB/AIO0-
mMEH MOXeT 00eClieYHBAaTh TaKHe 3aHMBI CKJIAICKHMH CBHETEJILCTBAMH Ha
KaKao, XpaHHMOe B cTaOwm3anuonHOM 3anace. JIioGble Takme 3aiMmbl
NOraijaljoTCA 3a CYET NOCTYIUIEHAH B3HOCOB, MpPOJakH KakKao H3
cTablWmM3auOHHOrO 3amaca, a TaKXe H3 pa3jIHYHbIX [HOXO[0B CTa-
OHJIM3AIHOHHOrO 3aHACa, €CJIH TaKoBble HMEIOTCA. OTHeNbHbIE YYACTHUKH
He HECYT OTBETCTBEHHOCTH 3a HOTallleHHEe TaKHX 3aiMOB.

b) B Teuenme HpHMepHO 12 MecsileB HOCJie BCTYIUIERHS Hacrosimero Cor-
namendss B cany CoBeT KBaH(PHUHPOBAHABIM GOJIBIIHACTBOM TIOJIOCOB
NMPHHHEMAET pelieHHe 0 PEKOMEHAAUHIX YYaCTHAKAM OTHOCHTEJBHO BO3MO-
JKHBIX Mep Mo TpeGyeMOMY NOHOJHHTENLHOMY (PHHAHCHPOBAHHIO, IIOMHMO
HPEYCMOTPEHHOTO BhIlliE B MyHKTE «4 ». B NIOOBIX TaKHX PeKOMEHJALHAX
CoBeTa JOJKHBI YYHTBIBATLCH OrpaHMYCHHS, CBS3aHHLIE C KOR-
CTHTYLUMOHHBIMH H/MJIH 3aKOHONATE/IbHBIMH HPOIENYPaMH YYaCTHHKOB.

Cmampoa 32. CBA3b C OBHIUM ®OHJOM Il CHLIPBEBEIX TOBAPOB

Coser obnajaer NMOAHOMOYHSMH Ha BEJE€HHE NEPEroBOpoB 06 YCJIOBHAX
acconpaiid ¢ OO6mmM ¢oOHAOM pJif ChIphEBBIX TOBAapOB HOCJE Havaja
yHKIMOHHPOBaHAsA HOCJNENHET0 H, B CJiydyae IMpPHHATHS pelIeHHS KBa-
JHIEpoBaNHbIM 60NLUIHHCTBOM TrOJIOCOB, OCYLIECTBSAET REOGXOHMbIE MEPLI
Ans accoupalMH ¢ POHAOM B COOTBETCTBHH C YCTamOBJIEHHBIMH B HEM
MPHHUHHAMH C NEJbI0 MOJHOTO HCHOJIb30BaHMA (bHHAHCOBBIX BO3MOXKHOCTEH,
HpenocTaBnsieMbIx DOHAOM.

Cmambpa 33. PACXOQOB!I 11O ONEPAHHAM CO CTABHIH3AIIMOHHBIM 3ATIACOM
H ETO COJEPXAHHIO

Pacxofgel mo omepamMsiM CO CTAaOHJH3aHMOHHLIM 3amacoM H €ro cojep-

JKaHHIO, BKJHOYAs:

a) BoO3HarpakfieHHe YHpaBJAIOUIEro CTaGHIH3auHOHHBIM 3amacoM H COTpyj-
HHKOB IepCOHaJIa, MPOH3BOASIIHX ONEpalHH CO CTaOHJIH3alHOHHLIM
3aHacOM H OIIEpallMH N0 €ro COAEp>KaHHIO, pacxoibl OpramH3aguH Mo
YHpPaBJIEHHIO H KOHTPOJHPOBaHHIO c60pa B3HOCOB H pacXofkl, CBS3aHHBIE C
norameHAeM HOJTydeHHbIX 3aiiMmoB COBETOM H yIUIaTOH NPOUEHTOB MO HUM; H

b) wuHBle pacxoibl, TaKHe, KaK TpPaHCHOPTHbIE pPacXOoAbl H CTPaxOBaHHE C
MOMEHTA HOCTAaBKH Ha ycoBHAX (o0 10 NOCTaBKH Ha CKJIa[l CTaGHIH3alHOH-
HOro 3amaca, pacxofbl, CBsI3aHHbI€ CO CKJIaJJHPOBaHHeM, BKmodas ¢y-
MHTaUHIo, ¢ rpy30BoH oO6paboTKoH, CTpaxOBaHHEM, yIIpaBJieHREM H HACIEK-
mHel, a TaK>Ke pacxojibl, CBSI3aHHBIE C OOHOBJICHHEM MAapTHH KaKao ¢ Heablo
noaJep>KaHHsT HX TOBapHLIX KOHAHIOHA H CTOHMOCTH;

NOKPBIBAKOTCA 332 CYET OOLIYROr0 HCTOYHHKA JOXOJOB-OT B3HOCOB, KaK 3TO

IpeAyCMOTPEHO B CTaThe 35, WM 3aHMOB WIH HOCTYIUICHHH OT mepenpofaH.

Cmamova 34. PA3MEHIEHHE H3JHIOHHUX CPEACTB CTABHIMN3AIIHOHHOI'O
3AIIACA

1. Yacte cpeicTB cTaGHiIn3al#OHHOTO 3amnaca, BPEMEHHO HPEBBILIAIOLINX
NOTPeGHOCTH /1A PHHAHCHPOBAaHHSA ONepalHil ¢ HHM, MOXET COOTBETCTBYIOIHM
o6pa3omM pasMel|aThcsi B WMIOOPTHPYIOIHX H 3KCHOPTHPYIOMHX CTpaHax-
y4aCcTHHKaX B COOTBETCTBHH C MPAaBWJIaMH, YCTaHOBJICHHLIMH COBETOM.
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2. DOTH npaBWiIa, B YaCTHOCTH, YYHTBIBAIOT IAKBHAHOCTL, HEOOXOMHMYIO JJIS
BCEX onepanHii co cTaGHIM3aLlHORHEIM 3allacoM, H XKeJIATeNbHOCTh HORANEPIKaHHA
peaJibHOIl CTOHMOCTH 3THX CPEJCTB.

Cmamos 35. B3HOCHI 1ji1 ®HHAHCHPOBAHHS CTABAIIM3AITMOHHOTO 3AITACA

1. B3noc, B3HMaeMblli C KaKao, BNEpBble SKCHOPTHPYEMOTO Yy4aCTHHKOM,
JH60 BrepBble HMIIOPTHPYEMOTO YYacTHHKOM, cocTaBiseT 1 nent CIIIA 3a ¢pyHr
Kakao-6060B H MPONOPLHOHAJLHOE KOMHYECTBO KaKao-NMPONYKTOB B COOTBET-
CTBHH CcO cTaThel 28. B mo6oM ciaydae B3HOC B3EMAETCs TONBKO OfHH pa3. s
3TOH UeNnH HMIOPT KaKao CTPAHOH-YYACTHHKOM H3 CTpaHbl-HEy4acTHHKA
CYHTaeTCs IPOHCXOMSLIMM H3 3TOH CTpalbl-HEY4YaCTHHKA, €CJIH He HpeJCTaBJICHb]
YAOBJIETBOpPHTEbHbIE NOKAa3aTeAbCTBA TOro, YTO TaKOe KaKao HPOHCXONHT H3
CTpaHnl-y4acTHHKa. COBEeT €)XerojHO HepecMaTpHBAaeT pa3Mephl B3HOCOB JJis
¢dunaHCcHpOBaHAs CTAOWJIA3aNHOMHOrO 3anaca H, HE3aBHCHMO OT INOJIO)KEHHH
HEpPBOTO IMPeJIOXKEHHS HAaCTOAUIEro MNYHKTa, MOXKeT KBaJH(HIHPOBAHABIM
OOJBHIAHCTBOM TOJIOCOB YCTAalaBIMBaThL OoJiee MH3KHH YpoBeHb B3HOCA WIH
BbIHOCHTH pellleHHe O BpEMEHHOM IpeKpallleHAR B3HOCA C Y4eTOM (PHHANCOBBIX
pecypcoB H o00si3aTenbcTB OpraHH3alldid B OTHOHICHHH CTaGHJIH3aHOMHOTO
3apaca.

2. CeprHdpuKaThl 06 yImiaTe B3Hoca BbIIAIOTCsI COBETOM B COOTBETCTBHH C
NpanAiaMH, KOTOphle OH YCTaHOBHT. Takme npanmna AOJDKHBI YYHATLIBaTh
HHTepechl TODPrOBJH KaKao H HpeJyCMaTpHBaTh, B YaCTHOCTH, BO3MOJXKHOE
HCHOJIb30BaHHE areHTOB H BBIIUIATY B3HOCOB B YCTAHOBJIEHHBIH MNpefesbHbIH
CPOK.

3. B3HOCHI, B3EMaeMble COIIACHO NOJIO>KEHHSIM HACTOsIIeH CTaThH, BbIILIA-
YHBAIOTCA B CBOOOAHO KOHBEPTHpYeMOH BaJlOTE H OCBOOOXAAIOTCA OT
BAJMIOTHHIX OrpaHHYeHHH.

4. HuyTo B HacTosIIeH crarbe He 3aTparHBaeT Npasa JIo6oro noKyHareas
WJTH [IPOAaBlLa PEryJMpOBaTh YCJIOBHS ILIaTeXKa 3a NOCTaBKH KaKao [0 B3aHMHOMY
COIJIAIIEHHIO.

Cmamba 36. 3AKYIIKH B CTABUSHU3AITHOHHLINA 3AIIAC

1. Koraa HHAMKaTOpHAs [eHA NMpeBbIIIAET HIOKHIOK LEHY BMeLIaTeNbCTBa,
Vapasnsomuii craGuiA3andoHHbLIM 3aHACOM 3aKyHaeT KakKao JIHIIb B TOM
obbeMe, B KaKOM 3TO HeoOXOOHMO JJift 3aMeHbl KaKao, y>K€ XPaHHMOro B
cTa6MIM3aOHOHHOM 3amace, C LeJbl0 coXpanmeHHs KavecTsa. IIporpamMma
oGHOBJICHHS! 3a11aCOB NMPEACTABAAETCs YIpaBJsIOMEM Ha yTBepXcune Copera.

2. Korna HHAHKATOpHA LIeHa HaXOJHTCSl HAa YPOBHE HJIH HH)KE HIDKHEH LeHbI
BMELIATENIbCTBA, YIPaBASIOUHE 3aKynaeT B COOTBETCTBHH C HpaBHJIAMH,
ycTaHoOBJeHHbIMA COBETOM, TaKOe KOJHYECTBO KaKao, Kakoe HeoGXOmMHMO AJs
TOoro, 4roObl HHOHKATOpHAs IleHa HOJHsIACh BbINle HHKHeH LEHbI BMe-
HIaTeNbCTBA.

3. Eciym yepe3 20 ppIHOYHBIX JHEH NMOCJe Havajia 3aKyNOK B COOTBETCTBHH C
NYHKTOM 2 HacTosIield CTaThbH HHHKATOPHAs LieHa He CTAllOBHTCA Bhlle HHKHEH
UeHbl BMemIaTedbcTBa, CoBeT cOOHpaeTCs Ha CIHENMANLHYIO CECCHIO NJA
PacCMOTpEHHS OmNepalMi CO CTAaOWJIH3alMOHHLIM 33aHACOM H IPEJCTABICHHS
JanbHeHIHX YKa3aHAH VYnpapnsiomeMy B OTHOIICHHAH JeHCTBHE, KOTOphIe
HeoOXONHMO NPEeNHPHHATH ANS TOro, 4YTO6bl HMHAHKATOpHAs LEHA HONHANACH
Bblllle WIDKHeH LIeHbI BMeLIaTelbCTBA.
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4. Korga Ynpapasomuid IpOA3BOIHT HETTO-3aKYNIKH Kakao A0 ypoBHaA 80
OpOLEHTOB OT MAaKCHMaJbHOTO o0beMa CTaGHIM3aUMOHHOrO 3amaca, CoBeT
cobmpaeTcss Ha CHEUMANBHYIO CECCHI0O B TedeHHe 10 paGovHx faHeHd nmns
pacCMOTpEeHHSI MNOJIOKEHHS Ha pbIHKE H MPHHATHA KBaJHGHIMPOBAHHBIM
OONBIIHHCTBOM TOJIOCOB PpEIIeHHS O COOTBETCTBYIOIIHX KOPPEKTHPYIOIHX
Mepax; 3TH Mepbl MOTYT BKJIIOYATh NEpPECMOTP IEeH B CTOPOHY HX MOHMIKEHHA,
KOTOpO€ BCTYHaeT B CHJY, KOrfa 3aKyNnKkH B CTHOWIH3aIHOHHLIH 3amac
mocTuraloT 250 ThIC. TOHH.

5. Yopapnsiiomuil MOXKeT NPOH3BOAWTb 3aKYNKH Ha PbIHKAX HPOHCXOX-
HEHMS TOBapa H Ha BTOPHYHBIX pBhIHKaX. YTNpaBjsOmHH HanpapiaseT NepBbli
OTKa3 HpOAAaBLAM B 3KCHOPTHPYIOLHE CTpPaHbl-y4YaCTHHKH.

6. YnpaBasomHi 3aKynaeT Kakao JHIIbL NMPH3HAHHBIX CTaHAAPTHLIX TO-
BapHBIX COPTOB H B KoJM4ecTBax ne meHnee 100 ToHH. Takoe Kakao sBIAeTCS
CcOOCTBEeHHOCTHI0O OpranH3alid H HaXORHTCS NOJ| €€ YNpaBJCHHEM.

[

7. Ynpapnsionmmil 3aKynaeT Kakao no npeo6iafalomdM pbIHOYHbIM [€HaM B
COOTBETCTBHH C MpaNdaMH, YCTaHOBJIEHHbIMH COBETOM.

8. Ynpasnsoumii BeleT naajiexamuil yueT, No3BONAIOUIME €My BBIIOJHATH
ero GyHKIHH B COOTBETCTBHM ¢ HacTOSAIHM CorjalleHHEM.

9. Mecra qiA XpaHenns CTaGHIM3aMOHHOrO 3amaca BbIGHpAIOTCA TAaKHM
o6pa3oM, 4YTOObl OONEryHTL HEMENJEHHYIO J[JOCTAaBKY (ppaHKO-CKJIam mo-
KylNaTeJisiM, yKa3agHbIM B NyHKTe 6 crathbh 37.

Cmampa 37. TIPOOAXH U3 CTABHWJIM3AIMOHHOIO 3AIIACA

1. Korga HHAMKaTOpHas Iena HH)Ke BepXHell IeHbl BMeNIaTeNbCTBa,
Vopapnsiomuii cTaGAIM3aMHOMHBIM 3a0acoM MpojaeT Kakao JIHIIL B TOM
o6beMe, B KaKOM 3TO NeoOXOAHMO ANs 3aMeHbl KaKao, Y)X€ XPaHHMOro B
CTaOMIM3alMOHHOM 3amace, ¢ LeJbl0 COXpaHeHHS KayecTBa. IIporpamMma
OGHOBJIEHHS 3allacOB NpeJCTABIAETCA Y IpaBJISIOUHM Ha yTBepxecune CoBeTta.

2. Korjga HHOHKaTOpHAdA IleHa HAXOMHTCS Ha YPOBHE HJIH BbIllle BepxHek
neHbl BMENIATENLCTBA, YMpaBIAIOIAN NMPOAaeT B COOTBETCTBHH C IpaBHJIAMH,
ycTaRoBJIeHHBIMH COBETOM, Takoe KOJHMYeCTBO KaKao, KaKoe NeoOXomuMo s
Toro, 4ToObl HHOHUKATOpHAd lieHa ONYCTHJIACh HHIXKE BepxHed NeHbl BMe-
LIaTeLCTBA.

3. Ecmm yepe3 20 ppIHOUNBIX JHEH HOC/E Hayajla HpOJaXK B COOTBETCTBHH C
OYHKTOM 2 HAacTOsIIled CTaTbH HHRHKATOPHAs [IeHa He ONyCKaeTCs HHOKe BepXHel
[eHbl BMelaTesbcTBa, CoBeT coOMpaeTcs Ha CHENHAJIBHYIO CECCHIO Qs
PacCMOTpEHHst onepanui cO CTaGHIA3anMOHHBLIM 3aMacoM H MNpelCTaBJICHHS
JaIbHEHIIHX yKa3aHHN YnpaBiaflolieMy B OTHOINEHHH NeHCTBHHE, HeOOXOMHMBIX
AN TOoro, 4roGbl HHAHMKATOpHAsA Il€eHa ONYCTWIAaCh HHXKE BepXHeH LeHbl
BMeEIIATEbCTBA.

4. Korna YnpapjsIOliHil pacnpoAaeT Bce HMEBIIHECSH B €r0 pacloOps>KEHHH
3anacel Kakao, CoBeT coGHpaeTCs Ha CHEHHAJILHYIO CECCHIO B TeueHne 10
pabouyMx [He# [N pPacCMOTPEHHS MOJIOXKEHHS HAa pbIHKE H IOPHHATHS
KBIHGHUMPOBAHHLIM GOJILIIMHCTBOM TrOJIOCOB pELIEHHS O COOTBETCTBYIOIIHX
KOPPEKTHDYIOLIHX MepaX; 3TH Mepbl MOrYT BKJIOYaThb BO3MOXHbIH HEepecMOTp
LEH B CTOPOHY HX INOBBIIIEHHS.

5. Yopasasionui npofaeT Kakao o npeo6afaloliHM pLIHOYHLIM IIEHAM.
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6. Ilpn oCyleCTBJIEHHH NpONa’KH B COOTBETCTBHA C MYHKTaMH 2 H 3
HacTosiel CTaThbH YMpaBJIAIOIAR B COOTBETCTBHH C MNpaBHIaMH, YCTaHOB-
neHHBIME COBETOM, OCYIIECTRIIAET NPOAaKy Yepe3 0ObIYHbIe TOProBhle KaHaJb]
¢HpMaM H OpraHM3anusM B CTpaHaX-y4aCTHHKaX, OHaKoO IjaBHbIM 00pa3oM B
HMOOPTHPYIOIIMX CTpaHaX-y4yaCTHHKaX, 3aHHMAIOMIHXCA Topromjedf wm o6-
paboTKOH Kakao.

Cmamba 38. HW3MEHEHHE OBMEHHBIX KYPCOB BAJIIOT

1. UCnoJHATENBEHBIA MHPEKTOP CO3BIBAET CHEIMHANBHYIO ceccHi0 CoBeTa
ymmbo no cBoe# HHUIHATHBE, JHGO MO MpOCHOEe YYACTHMKOB B COOTBETCTBHH C
NYHKTOM 2 CTaThH 9, €CJIM YCJIOBHS HA BAIIOTHBIX PLIHKAX YpeBaThl CEpPhe3NbIMH
NOC/IEACTBHAMHE AJis nosioxxenni CorjallieHus, Kacalommxcs neH. Cnenuanbabie
ceccar CoBeTa CO3BIBAIOTCSA B COOTBETCTBHHE C HACTOSIIAM MYHKTOM B TCUYCHHE
YyeThipex paboymx pmes.

2. Ilocne co3biBa Takoii cnemmanbHOM CECCHH H [0 €€ 3aBeplicHHs
HMCHONHATENLHLIA JAHPEKTOP H YIPaBIAIOMHAH CTaOHIH3AOHOHHLIM 3alacoM
MOTYT NpHHAMATL TaKHe MHHHMAJILHbIe BpEMEHHbIE Mepbl, KaKHe OHH COYTYT
HEOGXOOHAMBLIMH [Jisl MpeJOTBPAlICHHS CEPbEe3HOro HapyIleHHA 3¢ ¢EKTHBHOIO
JeficTBus Hactosmmero CornameHns B pe3yJbTaTe YCJIOBHI, CYMECTBYIOMHEX Na
BAJIOTHBbIX PphIHKaX. B 4acTHOCTH, OHM MOryT Hocjie KoncyJibTamdR ¢ Ilpen-
cepatenem CoBeTa BpeMEeHHO OrpaHHYHTh HJIH IPHOCTAHOBHTL ONEpPAlHH CO
CTaOWIM3AIHOHHBLIM 3aMacoM.

3. Ilocne paccMOTpPeHHst 0GCTOATENLCTB, BKIOYAst pacCCMOTpPeHHE IeHCTBHSA
BPEMEHHbBIX Mep, KOTOpbie MOTJIM 6b1Th NPHHATH M CIOJIHATEILHBIM JHPEKTOPOM
H YnpaBisiiOIUM, H BO3MOJXXHOTO BJHSHHS YNOMSHYTBHIX BbIllle YCJIOBHH Ha
BAIOTHLIX PbIHKax Ha 3¢ d¢eKTHBHOCTL AEHCTBHA HacTosmero CornameHHs:
CoBeT MOXeT KBWIH(MHIUHPOBAHHLIM OONBLIIMHCTBOM TOJIOCOB IIPHHATH
HeODXOAHMBIE MEpPHI /Il HCIPaBJIECHAS MOJIOXKCHHS.

Cmamos 39. JIMKBHUOAIHNSA CTABHIIM3ALIMOMHOTO 3AITACA

1. Ecie HacTosee Cornamenne GyleT 3aMeHEHO HOBLIM COIJIALLICHAEM,
BKJIIOYAIOIIHM MOJNOXKEHHS O CTaGHAH3alHOHHOM 3amace, COBeT MpHMET TakHe
Mephbl B OTHOMUIEHHH NPOROJKEHHS OlEepalHi CO CTAOWIH3AAOHHBLIM 3alacoM,
KaKHe OH COYTET Heecoobpa3HbIMH.

2. Ecim pelicrBue HacTosilero CoryallleHHs IpeKpallaeTcss H OHO He
3aMeHSeTCH HOBBIM COrMIallleHHEM, BKJIIOYAIOIIAM TI0JI0)KEHHAS 0 CTa0WIH3aHOu-
HOM 3alace, TO NPHMEHSIOTCS CJICRAYIOMIHE MOJIOMKEHHS:

a) [JaneHeRIIHX KOHTPAKTOB HA 3aKYNKY KaKao B CTAOHIM3aIHOHHLIN 3anac He
3aKJII0YaeTCs. YNPaBIAOIMHN cTaOHIH3aHONHBIM 3a1acoM, co00pa3ysch ¢
KOIBIOMKTYPO# pPhIHK2, peajlH3yeT CTAaGHIH3anHOMABLIA 3aHAC B COOTBET-
CTBHH C UPaBHIaMH, YCTAHOBJICHHHIMH COBETOM KBaJIH(DHIMPOBAHHBIM
GOJILIIMHCTBOM T'0JIOCOB 1O BCTYIUICHHIO B CHIIY HacTosmero CornallieHHd,
ecJli A0 UpeKpameHHs pAeicTBHs Hactosmero Cornamends CoscT
KBaJMHGHIOHPOBAHHBIM GOJILIIHHCTBOM r0JIOCOB HE EPECMOTPHT STH HpaBH-
na. YOpaBisAOOMH cOXpaHseT MpaBO HpO4aBaTh KakKao B Mmo6Goe Bpems B
NEPHOJ, JIHKBHAAIHA [ NMOKPHITHS H3[epXKeK MO JHKBHIAIHH.

b) BeIpyuka OT DpPOAa’KH H IcHEXXHbIe CPeACTBA Ha CYETE CTAaOWIH3aIMOHHOrO
3amaca HCNOJIB3YIOTCA JJisl NIOKPBITHA B CAEAYIOLIEM MOpsAaKe:
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i) H3gepXeK MO JMKBUIALMH;

ii) HemoramleHHOM 4YacTH Jo6oro 3aiiMa, nmonyuenHoro OpraHu3anueii HiIH
OT ee HMEHH [IJId CTaOHIA3aHOHHOrO 3amnaca, H IPOHEHTOB MO TaKOMY
3aifmy.

¢) Bce genexHble CpeAcCTBa, OCTAIOLIHECS NOCJE MPOH3BOACTBA IUIATEXKEH B

COOTBETCTBHH C UPHBEJECHHbLIM BhIlIE HOANYHKTOM b BhLIIUIAYHBAIOTCS

COOTBETCTBYIOLIMM 3KCHOPTHPYIOUIHM YYaCTHHKAM MPONOPUHOHANLHO 06'b-

€My 3KCHOPTa KaXK0ro TaKOro 3KCIOPTHPYIOILErO YYaCTHHKA, B OTHOLICHHH

KOTOpOTO yIIadyeHbl B3HOChI, 32 T€M HCKJIIOYEHMEM, YTO JOJIsl AeHEXHbIX

CPeICTB, OTHOCALMXCS K B3HOCaM, YIUIAYEHNLIM NO HMIOPTY B COOTBET-

cTBHH ¢ Hacrosium CorjalleHneM, NO OTHOIIEHHIO K Jpyram ¢ougam

OOJKHa GbITh onpefelieHa H paclpefiefieHa COrJIaCHO MpaBHJIaM, YCTaHOB-

seHHbIM CoBeTOM.

Cmamosa 40. JTONOJNHUTENLHBIE MEPONIPUATHS U1 3AIIMTH MUHUMAJIbLHON
U MAKCHMAJIBHOM LIEH

1. B cayuyae, eciin MexaHu3M CTaOHIH3aIlMOHHOrO 3aMaca, yYpeXAeHHbIH no
HactosiieMy CornameHmio, OKaXXeTCsl IO0CJieé NOJHOrOo HCHOJIL30BaHWA €ro
NepBOHAYAILHOTO 00beMa, T. €. 250 ThIC. TOHN, HENOCTATOYNBLIM A NOANEP-
JKaHAs [eH Ha KakKao-600bl B npefesiaXx MHHHMAJIbHOH H MaKCHMAJILHOH IieH
nacrosuero Cornamenns, CoBeT MOXKET KBaNHGHIHPOBAHHLIM GOJILITHACTBOM
rOJIOCOB MPERYCMOTPETh AONOJHHTENbHbIE MEPOIPHATHUS.

2. CoBeT ycTaHaBJIMBaeT NMPaBHJIa OCYLIECTBIICHHS JOMOJHHTELHLIX MEPO-
MPUATHH, YNIOMAHYTHIX B IYHKTEe 1 HAacTOsIIEH CTaThH.

Cmambos 41. KOHCYINBTAIIHA U COTPYIHHUYECTBO B SKOHOMHKE KAKAO

1. Coser noompsAeT YYacTHHKOB 3anpaillHBaTb MHCHHE 3KCHEPTOB IO
BOIIpOCaM KakKao.

2. IIpH BBINOJIHEHAH CBOMX 00513aTE/LCTB, BLITEKAIOIIHX H3 HACTOAILEro
CornamieHnsi, YYaCTHAKH OCYIIECTBASIOT CBOIO [EATENLHOCTh coobGpa3no
YCTanoBJIEHHBIM KaHaJIaM TOPrOBJIH H IOJKHBIM 06pa30oM YYHTHIBAIOT 3aKOHHLIE
HHTEpECh! BCEX CEKTOPOB 3KOHOMHKH KaKao.

3. Y4acTHHMKH He BMEIIHBAIOTCA B ap6GHTPak KOMMEPUYECKHX CIIOPOB MEXAY
NMOKYHaTeNsIMH H T[PpPOAAaBiaMH KakKao, €CJIM KOHMTPaKThl HE MOTryT ObITh
BLINOJIHEHBI H3-3a MOJIOXKEHHH, NPHHATHIX C HEJbI0 BLITOJHEHHS HACTOSLLEro
Cornaniennsi, H Te YHHAT MPEHATCTBHH OCYWIECTBICHHIO apOHTPa>kKHOro
pa3bupartenbcTBa. TpebGoBanHe O COGJIIONEHUH YYACTHMKAaMM NOJIOXKEHHH Hac-
Tosimiero CoryalleHdss He NMPHHHMAETCS KAaK OCHOBaHWE AJIsS HEBbLITOJHCHHS
KOHTpaKTa HJA KaK Mepa 3al0HThl B TaKHX CAy4Yasx.

rmaBA vil. COOBHIEHHA OB J3KCIIOPTE U HMIIOPTE H MEPHI
KOHTPOIJIA

Cmambs 42. COOBHNIEHHUA OF 3KCIOPTE U UMIIOPTE

1. B cOOTBeTCTBHM C mNpaBHJIaMH, yctaHosjeHHbBIMH CoBetoM, Hcnon-
HAHTENLHBIA JIHPEKTOP BEJET y4eT HMIOPTAa H 3KCNOpTa KaKao YYaCTHHKaMH.

2. C 310l penbl0 KaXK[AblH YYacTHHK mpefcTaBiiseT Hcnonnureinnomy
JHpEKTOPY 4Yepe3 MpOMEXYTKH BpeMeHH, yCTaHaB/MBaeMble COBETOM, JJaHHKIE
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06 o6BeMe CBOero 3KCNOpTa Kakao No CTpaHaM Ha3HauyeHHs I 06 o6beme cBoero
HMNIOPTa Kakao MO CTpaHaM NPOHCXOXKJECHHSA HapsAfy ¢ JAPYTHMH IaHHbLIMH,
KOoTOpble MOryT ObITh mpeanncanbsl CoBeTOM.

Cmampvsa 43. MEPBI KOHTPOIA

1. Kaxkgplii yYacCTHHK, 3KCNOPTHPYIOLIME Kakao, TpeGyeT HpelCcTaBJicHHS
yTBepxaeHNnoro CoBETOM KOHTPOJILHOTO JOKYMEHTAa H, B COOTBETCTBYIOLIMX
ciayyasx, AeHCTBHTenbHOro ceprudHKara o6 ymwiaTe B3HOCZ OO BbIJa4yH
pa3pellleHAs] Ha OTNPaBKy KaKao CO CBOeiH Tamo)xXeHHOH TeppHTOpHH. Kaxknbii
YYaCTHHK, HMNODPTHPYIOIIHH Kakao, TpeOyeT HpeACTABJICHHS YTBEPXKIEHHOTO
CoBeTOM KOHTPOJLHOTO HAOKYMEHTa H, B COOTBETCTBYIOIOHX CHYyuasix, neii-
CTBHTEJIbHOrO CepTH(HKaTa 00 ymiaTe B3HOCAa 4O BbIJayH pa3pelleHHs] Ha
HMIIOPT KaKao Ha CBOK TaMOXKEHHYIO TEPPHTOPMIO KaK N3 CTPaHbI-y4aCTHHKA,
TaK H H3 CTpaHBbI-HEYYaCTHHKA.

2. CeptadHKaThl 06 ymnare B3Hoca He 6YAyT TpeGoBaThCA AN IKCNOPTA H3
SKCNOPTHPYIOIIHX CTPaH-YYaCTHHKOB JANS (PHAAHTPONHYECKHX HIH APYIHX
HeKOMMepUYeCKHX nejeil, ecm CoBeT pacnojaraeT J0Ka3aTeNbCTBaMH TOTO, YTO
KaKkao JIKCHOPTHpPOBaHO JJisi 3THX mened. CoBer obecneydHBaeT BhIgavy
HafyeXalHX KOHTPOJIbHBIX JOKYMEHTOB [jisi TAKHX NOCTAaBOK.

3. CoBeT KBaMH(HUIHPOBAHHBIM GONLIIMHCTBOM TOJIOCOB YCTaHABIHBAET
npaBHja, KOTOpble OH CYHTaeT HEOOGXONHMBIMH B OTHOLIEHHH BBITAYH cep-
TH}HKaTa 06 ymwaTe B3HOCA H APYIHX YTBepXiacHHBIX COBETOM NOKYMEHTOB.

4. B OTHOIIEHHH BbLICOKOKAYECTBEHHOr0 HJIH apOMaTHYeCKOro Kakao CoseT
yCTaHaBJIMBaeT MpaBHja, KOTOPble OH CUHTAeT HeOOXOMMMEBIMH [IJisl YIIPOIIEHHS
npoueayp opopMmieHHs YTBepKAEHHLIX COBETOM KOHTPOJIBHBIX JOKYMEHTOB, C
Y4YeTOM BCEX OTHOCSIIMXCH K Jieay (paKkTOpOB.

5. CoBeT KBaMH(UIMPOBAHHLIM GONBIIAHCTBOM TOJIOCOB MOXKET IPHOC-
TaHOBHTb AeiiCTBHE BCEeX WM YaCTH MOJOXEHMH HacTOsmied CTaThH.

rABA 1X. ITPEQJIOXEIIUE U CITPOC

Cmampa 44. COTPYAHUYECTBO MEXIY YYACTHUKAMH

1.. YYacTHAKH NpN3HAIOT BAXKHOCThL 00ecNneyeHHsT MaKCHMAJLHOTO BO3MOXK-
HOr'o pocTa 3KONOMHKH KaKao H, CJIe[OBaTeNbHO, KOOPNHHAIMH CBOHX J{eHCTBHIA,
HaHpaBJICHHBIX Ha COAeHCTBHE NHHAMHYHOMY pacHIHpEHHMIO NPOH3BOACTBA H
noTpebieHEs, ¢ TeM 4ToGnl 00eCrmeyHTh Nawydvlliee PaBHOBECHE MEXAY
npeayioxxeddeM H cnpocoM. OHH B monHOH Mepe coTpyaHH4aloT ¢ CoBeToM B
JOCTHOKEHHH 3TOil DesH.

2. Coser onpenenseT NpenATCTBHA NS apMOHHYHOrO pPa3BHTHS H JH-
HaMHYHOro pacClIMPeHHs 3KOHOMHKH KaKao H N3bICKHBAET B3aHMONpHEMJIEMEIE
NpaKTHYeCKHE MeEpbl, HaHpaBJIEHHblE Ha YCTpaHEHHE 3THX MpeHSTCTBHIA.
Y4YacTHHKH NpHAAralOT YCHJIMA K NPHHATHIO Mep, pa3paboTaHHLIX H pEKOMEH-
nyembix CoBeTom.

3. Oprann3ands cobGHpaeT H OOCHOBJISIET HMEWINYIOCH HHGOPMANHMIO,
HeoOXoguMyI0 J1Jis NOJyduyeHHs HaHOOJIee HaleXXHBIX NAHHBLIX B OTHOUICHHH
TEKYIEro H NOTCHIHAILHOIO MHPOBOTO MOTpebjieHHs H MpPOH3BOACTBEHHOIO
NOTeHIHala. YYacTHHKH B HOJHOH Mepe COTpyAHH4YalT ¢ Opramusanueli B
NOArOTOBKE 3THX HCCJIeMOBaHHI.
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Cmampos 45. TIPOU3BOICTBO H 3AIIACHI

1. Kaxkgblif 3KCNOpTHPYIOUMA YYaCTHHK MOXXeT pa3paborarb mporpamMMmy
peryJMpoBaHHS CBOEro NMPOHM3BOACTBA [JIA JOCTHIKCHHS LEJH, H3NOXEHHOH B
crarbe 44. Kaxapli COOTBETCTBYIOIIHH 3IKCMNOPTHPYIOIIMH YYaCTHHAK HeceT
OTBETCTBEHHOCThL 33 MOJHTHKY H MpOLEAYypbl, KOTOpble OH NpPHMEHSAET R
NOCTHXKEHHS 3TOH LeJIH, H CTpeMHTCS HHdopMHpoBaTh COBET O TaAKHX Mepax Kak
MOXXHO 6oJniee peryJspHo.

2. Ha ocuoBe moppo6Horo noknapa, npencrasiasieMoro HcnonHuTenbHbiM
IHPEKTOPOM Ile peXXe OfHOro pa3a B roj, Coser nposogur 0630p o6uiero
MOJIOXKEHHS B OTHOIICHHMH TMPOH3BOACTBA KaKao, OLEHHBasi, B 4YacTHOCTH,
IHHAMHKY MHPOBOTO NpPENJIOXeHHs B CBETE NMOJOKenHd HacTosmel craren. Ha
OCHOBe 3TO# OlieHKH COBET MO’KET BBIHOCHTh peKOMEHRAlMA y4acTHHKaM. CoBeT
MOXET YYPENHTh KOMHTET JJIsl OKa3aHHA €My MOMOILIH B CBA3H C MOJIOXKEHHAMH
HacTosuleH CTaTbH.

3. CoBeT exerofHo pacCMaTpHBAaET BONpoc 00 YpOBHE 3amacoB, HMEIO-
LIIAXCS BO BCEM MHpE, H BHIHOCHT PEKOMEHJAalHH Ha OCHOBE TAKOro paccMoOT-
penns.

Cmamosa 46. TAPAHTHH IIOCTABOK H JOCTYI K PLIHKAM

1. Y4yacTHHKH DPOBOAST CBOK TOProBYH0 MOJMHTHKY TaKuMm o6Gpa3om,
KOTOpBIH NMO3BOJWI Obl JOCTHYL LieseH HacTosumero Cornamnienusi. B 4acTHOCTH,
OHH MPH3HAIOT, YTO peryjsipHble MOCTAaBKA KaKao H peryJsipHbiH JOCTYIN Ha HX
PHIHKH KaKa0 CYIIECTBEHHO BaXXHbl KaK JJIS HMIOPTHPYIOLUHX, TaK H JJs
3KCMOPTHPYIOLINX YYACTHHKOB.

2. DKCNOPTHPYIOWHE YYACTHHKH CTPEMSATCSH B mpeaenax, o6yClOBIEHHBIX
OpraHHvYMBalOMMH GaKTOpaMH, CBA3aHHBIMH C HX Pa3BHTHEM, OCYIIECTBJISITH
COOTBETCTBYIOLIYIO TOJIOKEHHAM HacTosmero CoriameHns MOJHTHKY B OT-
HOIIEHMH MPoJaX< H 3KCMOPTa, KOTopas He GyldeT HCKYCCTBENHO OrpaHHYHBATh
NPeNJIOXKEHHE HMEIOLIErocsA B HAJIHYMH KaKao JJs MpoAaXKH H Kotopas Gyner
ofecneyHuBaTh peryJispHbie MOCTAaBKM Kaxao HMIOpPTEPaM B HMIOPTIPY HOLIAX
CTpaHax-y4acTHHKaX.

3. IMnopTHpYIOLIHE YYAaCTHHKH I[IPHIAaraloT BCe YCHIHMS B Ipefenax,
06yCNOBIEHESIX HX MEXKJYHAapOAHbIMH 00si3aTeNIbCTBaMH, JJIS IPOBENECHHS B
COOTBETCTBHH C NMOJOXEHHAMH HacTosuero CornaueHHs NOJHTHKH, KOTOpas He
OyleT HCKYCCTBEHHO OrpaHHYMBATh CIIpOC Ha Kakao H 6yner obGecneuHBaTh
3KCMOpTepaM peryJisApHbli ROCTYN Ha HX PHIHKH KaKao.

4. YuactHukH uudopmupyoT CoBeT 0 BCceX MepaX, MPHHATHIX C LEAbIO
BBLINOJIHEHHUS MONOXKEHHH HacTosmeH CTaThH.

5. Jnsa copeHCTBHS QOCTHXKEHHIO Lienied HacTosulel craThH CoBeT MOXeT
NpeACTaB/IATh YYAaCTHHKAM JIOOble pEeKOMEHRAUHH H MEPHORHYECKH PacCMart-
PHBaTh JOCTHTHYThHIE pe3yJbTaTbl.

Cmambvs 47. TIOTPEBJEHHE

1. Bce YYacCTHMKH CTpeMSATCA CONEHCTBOBAaTb paCHIHPERHIO MOTpebiieHus
KaKa0 B COOTBETCTBHH C HX COGCTBEHHBLIMH CPEeXCTBAaMH H METORAMH.

2. Bce yyacTHHKH cTpemaATcs HHPopMHpoBaTh COBET Ha BO3MOXHO Goliee
PEryJsipHoii OCHOBE O COOTBETCTBYIOLIMX BHYTPEHHHX MNpaBWIAaX H JaHHbIX,
KacalolAXxcs noTpebnenns Kakao.
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3. Ha ocHoBe mofgpoOHOTro AoKjajfa, mpepncraBisieMoro McnoiHHTEIbHBIM
gupekTopoM, CoBeT NpoBOOHT 00630p OOIEro MOJIOKEHHS B OTHOLLICHHH
noTpebJICHHsA KaKao, OLEHHBas, B YAaCTHOCTH, JHHAMHKY MHpOBOTO COpoca B
CBeTe HOJIOKEHHH HacTosileH crathbH. Ha ocHoBe artoii oneHkH CoBeT MOXeT
BHIHOCHTb PEKOMEHIALMH YYacCTHHMKaM.

4. CoBeT MOXET YYPEOHTh KOMHTET, 3ajaya KOTOpPOTO 3aKJIOYacTcs B
CTHMYJIMPOBAHHH PaCUIHPEHHA NMOTPe6ICHAA KaKao KaK B 9KCIOPTHPYIOIIHX , TaK
H B HMIIOPTHPYIOIIHX CTpaHaX-y4yacTHHKax. COCTaB KOMHTETa OrpalHyHBaeTCs
Y4acCTHHKaMH, BHOCAIIMMHE BKJaJl B NpOrpaMMy CTHMY/HpOBaHHS. Pacxopwl,
CBsI3aHHbIE C TAKHMH NPOrpaMMaMH CTHMYJIMPOBaHHs, NOKDLIBAIOTCSA 33 CYET
B3HOCOB 3KCIHOPTHPYIOIIHX YYaCTHHKOB. MMINOpPTHPYIOIHE YYaCTHHKH TaK)Ke
MOTYT jenaTh (PHHAHCOBBIC B3HOCHI. KOMHTeT 3ampaminBaeT cornacHe yyacTHHKa
[0 MpOBeNCHHS KakOH-THO0 KaMIIAHHH a ero TEpPHTODHH.

Cmampa 48. 3AMEHUTEIH KAKAO

1. YYaCTHHKH HpH3HAIOT, YTO HCHONb30BAaHHE 3aMEHHTENEH MOXKeT
NOMeIaTh paclIHPeHHIO MOTPebJIeHAsA Kakao. B cBsi3d ¢ 3THM OHH cornamaloTcs
YCTaHOBHTb NpaBHJA MO KaKao-NPOAYKTaM H LIOKOJaly HJH BHECTH B cJy4ae
HEOOXOIHMOCTH H3MEHEHHS B CYIIECTBYIOUIHE MpPaBHJIA, C TEM YTOOBI JaHHBIMH
NpaBHIaMH 3alpellajioch HCMOJb30BallHE BMECTO KaKao TOBapOB, HE OTHOCH-
IHXCA K Kakao, HMEIOIee Leabl0 BBECTH NOTpeGHTENss B 3a0My>KAcHHE.

2. B nponecce noAroToBKH WIH NepecMOTpa NpaBHj, OCHOBLIBAIOIIHXCA Ha
NPHHLUHMIAX, H3JI0XKEHHBIX B NYHKTe | HacTosme#d cTaThbH, YYaCTHHKH B MOJTHOM
MEpe YYHTBIBAIOT PCKOMEHJALMH H pelleHHS TaKHX KOMIIETCHTHBIX MEX-
AyHapoiHbIXx opraHoB, kKak CoBer H Komurer no Beipaborxe Kopekca mo
KaKao-MpoJYyKTaM H IIOKOJany.

3. CoBeT MOXET pEKOMENAOBaTb YYaCTHUKY MNpPHHSATL JIOOLIE Mepel,
Kotopble CoBeT coYTET ueiecooOpa3sHbIMH, s ofecneyeHHs cOOMIONCHHS
HNONIOXKEHHH HacTosAleH CTaThH.

4. HUcnonHuTENLHBIH OHpEKTOp mpeAcTapiseT COBETY €XErofgHbIH ROKIAf
06 H3MeHENHH MNOJNIOKCHHS B ITOM OTHOIICHHM H O TOM, KakuM 00pa3oM
cobiIopalTCst TONIOXKEHHST HACTOSAIIEH CTAaThH.

Cmampa 49. HAYYHBIE HCCIEJOBAHHUSA U PA3PABOTKH

CoBeT MOXeT NOOmPATh H CTUMYJAPOBATH HAay4yHble HCCIACHOBAHHA H
pa3paboTKH B 0o6sacTH NPOH3BOJCTBa, MepepabOTKH H HOTpebJicHHS KaKao, a
TaKXXe pacNpOCTPaHCHHE H IPaKTHYECKOE MNpHMEHEHHe Ppe3yJIbTATOB, INOJY-
yeHHBIX B 3ToH ob6nactH. C 3T0if Hennio COBET MOXET COTPYOHHYATh C
MEXAYHAPOAHBIMH OPTaHH3aLHSAMH H HCCJIENOBATEIbCKHMH YUYpEXXIECHHSIMH.

rMABA X. OBPABOTAHHOE KAKAO

Cmampsa 50. OBPABOTAHHOE KAKAO

1. IIpu3naloTcsi NOTPeGHOCTH pa3BHBAIOIIMXCA CTpall B DPACIOIHPEHHH
OCHOBBI HMX 3KOHOMHKH, B YaCTHOCTH, IyTeM HHAYCTPHAJIM3ALMH H IKCIOPTa
rOTOBBIX MPOAYKTOB, BKIIOYAs NepepaboTKy KaKao H 3KCIOPT KaKao-MpodyKTOB
H mokonana. B 3Tofl CBA3M TakKke NpH3HaeTCs HEOOXOAHMOCTh HM30erathb
HaHeCEeHHs Cephe3HOro ylepba 3KONMOMHKe KaKao KaK HMOOPTHPYIOIMX, TAK H
3KCNOPTHPYIOIHMX YYaCTHHKOB.
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2. Ecma Kakoi-mbo YYacTHMK CYHMTaeT, 4YTO CYHIECTBYET ONAacHOCThb
HaHeceHMs yiiepba ero uATEpecam 1o MoOoMy H3 BbIIEYTOMSHYTBHIX BOHPOCOB,
3TOT YYacTHHK MOXeT INMpPOBECTH KOHCYJNBTAUHH C JIPYTHM 3alHTEPECOBAHHLIM
YYaCTHHKOM B IEJSAX NOCTHXKEHHS OTOBOPEHHOCTH, MpHEMJIEMON sl 3aHH-
TepecOBAaHHBIX CTOPOH; €CJIH 3TO He RAcT MNOJOXHTENbHBIX pe3yJbTaroB,
YYAaCTHHK MOXeT oOpaTuThcsi K CoBeTy, KOTOPhIH NMPENOCTaBHT CBOH J00Opble
YCJIYTH B RAHHOM BOMPOCE AJIsi NOCTHKEHHS TakoH NOrOBOPEHHOCTH.

TJIABA X1. OTHOUWEHWA MEXNDY YYACTHHKAMH
U HEYYACTHHKAMHU

Cmampsa 51. TOPrOBBIE CIENKU C HEYYACTHHKAMH

1. DKCIoOpTHPYIOIHAE YYaCTHHKH OGA3YIOTCS He NpojaBaTh KaKao Hey4acT-
HHAKaM Ha YCNOBHSX, Gosee GNaronpusTHBIX B KOMMEpYeCKOM OTHOLIEHHH, YeM
YCNOBHS, KOTOpPble OHH FOTOBBI MPENJIOXKATEL B TO )K€ BpeMsl HMIOPTHPYIOLTHM
YYacTHMKaM, ¢ y4eToM OObIYHOH TOproBo# MpaKTHKH.

2. UmMnopTHpPYIOIHEe YYaCTHHKH O0S3YIOTCA He 3aKyNaTh Kakao y veydact-
HHAKOB Ha YCJIOBHSX, 00jice OaaronpusiTHbIX B KOMMEPY€CKOM OTHOLUCHHH, YeM
Te, KOTOpble OHH TOTOBBI NPHHATH B TO >X€ BpeMs OT 3KCHOPTHPYIOIIMX
YYaCTHHKOB, ¢ Y4eTOM OOBIYHOH TOpProBOH MpPaKTHKH.

3. CoBeT mnepHOAHYECKH pPacCMaTpHBaeT BHIMOJHEHHAE MYHKTOB 1 H 2
HacTOsIIe CTAaThbM H MOXeET MNOTpeGoBaTh OT YYACTHMKOB IMpeNCTaBJICHHS
neoGxonuMoit HHpopMalMH B COOTBETCTBHH CO craThell 52.

4. JIioGo#f y4acTHHK, KOTOpbI HMeeT OCHOBaHHS MOJAaraTh, YTO ApYyro#
YYAacCTHHK HE€ BBINOJHII 00S3aTEeNbCTBa MO MyNKTY | MM MyHKTY 2 HacTosIeH
CTaTbd, MOXXeT HHGPOPMHPOBaTh 00 3TOM MCHOJHHTENLNOrO JHPEKTOpa H
3alPOCHTh KOHCYJbTAHH B COOTBETCTBHH CO CTaThel 57 WM nepefaTrh BOMPOC
CoBeTy B COOTBETCTBHH CO cTarbeH 59.

TIABA X1I. UHOOPMAIIMA U UCCIEIOBAHUA

Cmambsa 52. HHOOPMALIMA

1. Opranu3anus BbmoNHsAeT ¢QYHKUHH NeHTpa no cbopy, o0OmeHny H

nyOmMKauH:

a) CTaTHCTHYECKHX JaWHbIX O MHpPOBOM NpOH3BOJACTBE, MpojaXke, IeHax,
3KCNOpTe W MMNOPTE, MOTPeGJICHHH H 3amacax Kakao; M

b) nockoAbLKY 3TO NpH3HAEeTCH Heleco0Gpa3HbIM — TEXHHYECKHX CBEIEHHH O
BLIpAIlIMBAHHH, Nepepa0oTKe H HCMNOJIb30BaHHH KaKao.

2. B ponoJiHeHHE K CBEeNAAM, KOTOpPbIe Y4aCTHHKH AOJKHBI NPEICTABATD
COrJIaCHO JpPYruM craThsiM Hacrosmmero Corjamenmsi, CoBeT MOXeT 3an-
palMBaTh ¥ YYACTHHKOB CBEJ€HHS, KOTOPLIE OH CUHTAET HEOOXOMUMBIMH MJISt
CBOe#l paboThl, BKIIIOYAsl NEPHOJHYECKHE OTYETHI O NOJHMTHKE B OTHOIIEHHH
MPOU3BOICTBA H NOTpPeGeHHs, IPOJAa’kKH, LieH, 3KCIOPTa H HMIIOPT3, 3aNacoB H
HaAJIOr000I0>K eHUSI.

3. Ec/m KakoH-iHGO0 Y4YacTHHK M€ MNpeJcTaBiisieT HAH HaXONHT 3aTpyh-
HHTEJbLHBIM NPENCTAaBATL B pa3yMHbIE CPOKH CTATHCTHYECKHE H HHbIE CBEICHHS,
neobxonumebie CopeTy miIs nmagiaexamero ¢yYHKIHOHHpoBaHHS OpraHH3anfH,
CoBeT MoxeT noTpefoBaTh OT 3TOr0 YYacTHHKA pa3bACHEHHSA NMPHYHH 3TOrO.
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Ecym oKaxeTcs, YTO B JaHHOM cJIy4yae HeoOxonHaMa TEXHAYECKAs MOMOMIb, Coger
MOX>XET INpPHHATH HeoOXOHMBIE Mephl.

4. CoBeT B COOTBETCTBYIOUIHE MOMEHTHI, N0 He peXe ABYX pa3 B rof,
NyGIHKYeT ONEeHOYHble NaHHble B OTHOIIEHHH MPON3BOACTBA KaKao-6060B H
NOMOJIa B TEKYIIEM CeJIbCKOX03AHCTBEHHOM rofly MJIsA KakKao.

Cmambs 53. HWCCIENOBAHUA

CoBeT B Toil Mepe, B KaKoil OH CYHTAeT 3TO NEoOGXONHMbIM, coliehCTByeT
NOATOTOBKE HCCJIEAOBAaHHA B 00JIaCTH NMPOH3BOJACTBA H PacNpefieJIeHHsl Kakao,
BKJIIOYAs TEHAECHIHHA H NPOrHO3bl, BIASHHE [IPaBHTEILCTBEHHBIX MEPOTIPHATHH B
SKCIOPTHPYIOUIAX H HMIIOPTHPYIOIIHX CTPaHaX Na NPOH3BOACTBO H NOTpebieHAe
KaKao, BO3MOJXHOCTH PAacCIIHpeHHs HOTpeOJIeHHs1 KakKao /I TPaXHIHOHHBIX H
BO3MOJKHBIX HOBBIX BHEOB HCHOJIb30BaHHS, a TAKXKE NMOCNENCTBHA HACTOSIIErO
Cornamenus OJS SKCHOPTEPOB I MMIIOPTEPOB KAaKao, BKIIOYAsA YCJIOBHA HX
TOPrOBJIM, H MOXET MNpeACTaBIATh YJACTHHKAM PEKOMEHJAOHH OTHOCHTEJIHLHO
TeMAaTHKH 3THAX HccaefoBaHmi. IlpH oKa3anmw colelCTBHSI TakAM HC-
ciepoBaHAssM COBET MOXET COTPYAHHYATDh C MEXXAYHAPONHLIMH OpraHA3alHsIMH
H [APYTHMH COOTBETCTBYIOIGHMH Y4Ype>KJCHHAMH.

Cmampvsa 54. EXETONHBI OB30P U EXXETOJHBIA OTYET

1. CoBeT B KpaTuaiIHe M0 BO3MOXXHOCTH CPOKH NOCJIe OKOHYaHAA KOKAOro
CeJIbCKOXO03AHCTBEHHOIO rojja i KaKkao MpOBOJHAT 0630p JeHcTBHA HaCTOSIIEro
CorjlaleHus ¥ [feATeJbHOCTH YIACTHHKOB HO COOIONEHMIO €ro NpHHIHIIOB H
HOCTHXKeHHIo ero nened. CoBeT MOKeT 3aTeM AaBaTh PEKOMEHANHH YIACTHHKaM
OTHOCHTEJILHO NyTeH H CPEACTB yiyJlleHns qeicTeusa nacTosumero CoryalleHus.

2. CoBeT Ny6/HMKYeT €XXerofHblif OTYET. DTOT OTYET BKIIOYAET pas3fie] O
eXerogHoM o0630ope, KOTOpBIH MNpefycMaTpuBaeTcss B NMyHKTe 1 HacTosmel
CTaThH.

3. CoBeT MoOXeT Takxe NybiHMkoBaTh JnoOyio Ipyryio HHPOpMANHIO,
KOTOpPYIO OH CUHTaeT HeoOXONHMOH.

MMABA Xxim. OCBOBOXIEHHWE OT OBS3ATEJILCTB, JHPPEPEH-
IIMPOBAHHEIE U KOPPEKTUPOBOYHBIE MEPLI

Cmamposa 55. OCBosoxihEnHE OT OBS3ATEJBCTB IIPH HCKIIOUYUTEIBHBIX
OBCTOSATEJIBCTBAX

1. CoBeT MOeT KBUIH(HIAPOBAHALIM GOJILIIAHCTBOM I'OJI0COB OCBOOONHTH
y4YacTHHKa OT TOr0 HWIH HHOro 00s3aTe/IbCTBa BBHAY HCKJIIOYHTENbHBIX HIH
Yype3BblyaliHbIX, JH60 HOPC-MakKOPHBIX 0OCTOSTENLCTB, HIH MEXKAYHapOAHBIX
06513aTeIbCTE, BITEKAOIHX H3 YcTraa Opranu3anua O6nequnennbix Hanwii B
OTHOILIGHHH TEpPHTOpHH, YNpaBisieMbIX B PaMKaX CHCTEMBI ONEKH.

2. OcBo6OXpas# YYaCTHHKa B CHJIYy NYHKTa | HacTosmmeH CTaTbH OT
o6s3aTenncTB, COBET SICHO ONpeHesieT, Na Kakux YCJIOBHSX H Ha KaKo# Cpok
3TOT YYACTHHK OCBOGOXKHAeTCA OT JaHHOro 00s3aTesbCTBa, a TakXke TO, IO
KaKHM NpHYMHAM NPEeNOCTABIAETCA TaKoe OCBOOOXKJIEHHE.

3. He3aBHCHMO OT BBIICH3IJIOXKEHHBIX NOJIOXKEHAH HAcTOsMeHd CTaThH,
CoBer ne ocBobo)xaaeT yYacTHHKA OT:
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a) o6s3aTeabcTBa YILUIATHI B3HOCOB COIJIACHO CTaThe 24 HIIH MOCNENCTBHU HX
HEYIUIaThI;

b) obs3aTenncTBa TpeGOBaTh YIIATHI JOOBIX B3HOCOB, B3HMaeMBbIX COrJIaCHO
crarbe 35.

Cmampa 56. [TUSGOEPEHUMPOBAHHBIE H KOPPEKTUPOBOYHKEIE MEPkhI

PaspuBalonMecss HMNOPTHPYIOLHE YYaCTHHKH H HaHMeNee pa3BHTLIE
CTpaHbI-yYaCTHHKH, Ha HHTepechbl KOTOPBIX OKa3bIBAlOT HeGIarompHATHOE
BJMsIHHE MeEpbl, NPHHAMAEMbIE B gamcax Hacrosero CornaleHAs, MOryT
obpamarbcst K CoBery ¢ npochGoHt NPHHSTH COOTBETCTBYIOWHAE ARbdepen-
IHpOBaHHble H KOPPEeKTHPOBOUYHble Mepbl. COBET pacCMaTPHBAET BOIPOC O
MPHHATHA TAaKHX HANJIe)Kal[HX Mep B COOTBETCTBHH C MyHKTOM 3 pa3spena III
pesomomuu 93 (IV), npunsto#t Kondepenimest Opranusamuy O6beAHHERNBIX
Hamuit mo ToproBie H pPa3sBHTHIO.

IIABA XIVv. KOHCVYJIBLTALIMU, CIIOPHI U XAJIOBHI

Cmamopa 57. KOHCYJIbBTAIIUH

Kaxbiff yJyacTHHK OJsarokenaTesibHO paccMaTpHBaeT JlOOble MpencTaB-
JICHAS, CHEeJIaHHble €My JPYrHM YYaCTHHKOM B OTHOLICHHH TOJKOBAHHS HJIH
MpHMEeReHHs1 Hacrosilero Cornamennsi, R ofecneynBaeT HaujeXxallEe BO3MO-
JKHOCTH AJISi KOHCYJLTAamH#, B Xxone TakHX KOHCYJhTamuit, mo npocwbe omxHOM
CTOPOHBI H C corjlacusa Apyro#, VCnoNHATENbHBIN AHPEKTOP YCTaHABJIHBAET
COOTBETCTBYIOIIYIO IPHEMHpPHTENLHYIO Npolenypy. - OpraHH3alEs He mnecer
pacxofoB mno Tako# mpouexype. EciM Takas mnpoueaypa NpHBOANT K
yperyJHMpoBaHHIO BONpoca, 06 3TOM coobmaeTcs UCNONHATENBLROMY AHPEKTOPY.
Ecim e He OKa3bIBAa€TCSl BO3MOXKHBIM JOCTHYbL COTJIaLIENMHAsl, TO MO MpockLOe
moGo#t H3 CTOPOH BOAPOC MOXKET ObITh mepenaH CoBeTy B COOTBETCTBHH CO
craTtbelt 58.

Cmamos 58. CIIOPHI

1. JIio6Go# criop OTHOCHTENBNO TOJKOBAHHA WIM MPHMEHEHHs! HACTOSILIETO
CornanieHns, He yperyJHpOBaHHbI# CTOPOHAMH B CIIOpeE, IepefaeTcs No npockie
To¥ WM pgpyro¥#f cTopomnsl B cnope Ha peiueHHe CoBera.

2. Tlocxe nepenaun cnopa B CoseT COrnacHo NyHKTY 1 HacTosIeH CTaThH H
ero o6¢cyKieHnst 60JLUIHACTBO YYACTHHKOB HJIH YYaCTHHKH, KOTOPhIM NIPHHAAJIE-
SKHT He MeHee OIHOH TpeTH 001ero 4Yucja rojiocoB, MOTyT NOTpe6oBaTh, YTOGKI
CoBer 10 BbIHECEHHS PeLICHMS 3aHPOCHJ MO NPeRMETY CNnopa 3aKiodYeHue
cnenHaIbHOH KOHCYJLTAaTHBHON rpYIMbi, KOTOpas CO3[JaeTCsl COTJIACHO NOJIO-
JKeHHsAM NYHKTa 3 HacTosmie# cTarbH.

3. a) Ecu CoBeT He BRIHOCHT €HHOIJIACHO HHOIO pellleHHs, ClelHaIbHas
KOHCYJIbTATHBHAS IPyMila COCTOHMT N3:

i) mBYX JHI, Ha3HAaYaeMbIX OSKCNOPTHPYIOIMMH YYacCTHHKaMH, OJHO H3
KOTOpbIX 06/1aiaeT OGLIMPHBLIM ONERITOM B BONPOCaX, aHAJIOTHYHBIX JAHHOMY
CTMOPHOMY BOIPOCY, a APYroe — GONLINAM IOPHIHYECKHM aBTOPHTETOM H
OILITOM;

ii) ABYX JHN, Ha3HauyaeMbIX HMIOPTHPYIOUMMH YYAaCTHHKAMH M OTBEYAIOLIMX
AHAJIOTHYHBLIM TpeGOBaHHAM;
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ili) npefcenarens, €IHHOINACHO H30HPaeMOro 4YeTHIDbMS JHIAMH, Ha3Ha-
YEHHBIMH COTJIaCHO NOJINYHKTaM «i» H «ii» Bblllle, AJH, €CJTH OHH HE CMOTYT
npHiiTH K cornamendio,— [Ipencenarenem Copera;
b) B COCTaB CNEIHAILHOA KOHCYJLTAaTHBHOM TIpymmbl MOIYT BXOIHTH
rpa’kjlaie CTpaH-y4acCTHHKOB;
¢) JNHIA, Ha3HauYeHHble B COCTaB CNENHANLEON xoncymmmnoﬁ rpymisl,
HOeHCTBYIOT B CBOeM JIHYHOM Ka4yeCTBe, He NOJyvas yKa3aHHH OT Kakoro-jau6o
NpaBHTENIbCTBA; ‘
d) pacxonb! CNeLHAJILHON KOHCYJILTATHBHOH rpynms! omnaumBaioTcs Op-
raHu3anHel.

4. 3akmoYeHHE CNENHANLHON KOHCYNBLTATHBHON IpYNNLI H MOTHBHPOBKA
3TOro 3aKJIlOYeHHs HpelcTaBasoTca CoBeTy, KOTOphI# MO pacCMOTPEHHH sceh
OoTHOCsuelicAa K Aeny HAGQOpPMAaNMHA BREIHOCHT pelicHHE MO JAHHOMY CHOpY.

Cmamosa 59. JKAJOBBI H MEPHI, TIPHHHMAEMBIE COBETOM

1. Beskas xxano6a Ha TO, YTO KakoH-ITHG0 YYAaCTHAK He BBHIONHSICT CBOHX
06s3aTenbCTB MO HacTosAmeMy CornanieHHIo, nepegaercs no npockbe nogarome-
ro 3ty xanofy yuyactHuka B CoBer, KOTOpDbI# paccCMarpHBaer €e¢ H BbIHOCHT
peHieHHE IO JaHHOMY BONPOCY.

2. Beskoe 3akmouenne CoBeTa O MapyIIeHWH TeM HWIH HHLIM YYaCTHHKOM
CBOHX 0053aTeNbCTB MO HacTosmeMy COrnalleHHI0O BHIHOCHTCS NpPOCTBHIM
pa3feJbHBIM GONBITAHCTBOM TOJIOCOB ¢ YKa3aHHEM XapaKTepa HapyIIeHHS.

3. Bo Bcex ciyvasx, korjga Coser B pe3yJbTaTe NOCTYILUIEHHA >KaJIo0hbl HJIH B
CHJIY ApYro# NpHYHHBI COYTET, YTO TOT WM HHOM YYaCTHHK He BBHIONHSICT CBORX
06sa3aTenncTB N0 HacTosmemy CornanieHHIO, OH MoxkeT 6e3 yiep6a ns Apyrux
Mep, 0c060 NMpefyCMOTPEBHBIX B JPYTHX CTaThfAX HacTosmiero CorialieHds,
BKJIIOYAs CTaThl0 69, KBaJIH(HIMPOBAHHLIM GOJILIIAHCTBOM TOJIOCOB:

a) NpHOCTANOBHTH OCYILECTBJIERHE 3THM YYaCTHHKOM IpaBa ronoca B CoBere H

B HcnoNHATeNILHOM KOMHTCTe; H
b) ecma CoBer couTer 3TO HeOOXOAHMBIM, NPHOCTAHOBHTh OCYILECTBJICHHE

3THM Y4YaCTHHKOM JONOJHATEAbHBIX NPAB, BKIIOYAJ NpaBo ObITh H3GpaHHLIM

WIH 3aHHMATB JOJDKHOCTHOHN nocT B COBeTE WM B KAKOM-JIHOO0 113 KOMATETOB

CoBera, 10 TeX NOp NOKa OH He BBLIMOJHHT CBOMX OGSA3aTeNbCTB.

4. Y4acTHHK, OCYIECTBJIEHHE NpaBa rojioca KOTOPOro NMPHOCTAHOBJIEHO B
COOTBETCTBHH C NYHKTOM 3 HacTosmed cTaTeH, NPONOJ/DKAET HECTH OTBETCTBEH-
HOCTh N0 CBOHM (DHHMAHCOBLIM H HHbIM 00S3aTeJILCTBaM B COOTBETCTBHH C
RacTostieM CornalieHHeM.

IIMABA Xv. CIIPABEIJIMBBIE TPYJOBBLIE HOPMBI

Cmamoa 60. CIIPABEIUTMBHIE TPYOOBBIE HOPMEI

YYacTHHKH 3asBJIAIOT, YTO B OEJIAX NOBLINIECHHA YPOBHA KH3KH NaceIeHHs H
obecnieyeHnst MoJHOH 3aHATOCTH OHM GYAYT NPRJIATATh YCHIHA K MO/ EPIKAaHHIO
ClpaBe/UIABLIX TPYAOBBIX HOPM H YCJOBHH TpyAa B Pa3NHUYHBIX OTPaCiAX
NPOH3BOACTBA KaKa0 KaK J[JIf CebCKOXO3AHCTBEHHBIX, TaK H Ml MOpo-
MBIILJICHHBIX paGoUunX, 3aHATHIX B 3THX OTPacisiX, B COOTBETCTBYIOIIHEX CTPaHax
c006pa3HO HX YpOBHIO Pa3BHTHs.
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rABA XVI. 3AKIIIOYUTENBHBIE ITOJIOXKEHHUA

Cmamos 61. TIOOANMUCAHHUE

Hacrosmee CornamieHHe OTKPLITO A MORMHCaHAA B IleHTpanbHbIX

xneauax Opranusanud O6venunennbix Haumit ¢ 5 smsaps 1981 ropga no
31 mapra 1981 rona BK/IIOYHTENBHO YYACTHHKAaMH MeXIyHapogHOTO cor-
JlalieHns TO Kakao 1975 roga ¥ mpaBHTe/NLCTBAMHM CTpaH, MPHIJIAIIEHABIX Ha
Koudepenmuio ‘Oprasu3ammn O6beannennbix Hammit no kaxao 1980 ropa.

Cmamos 62. JENO3UTAPHA

Heno3nrapuem Hactosmmero CornalieHAs sBisAeTcA [eHepalbHbIA CeK-
petaps Oprann3zamr O6benuaeHnbix Haimi.

Cmamobsa 63. PATHOUKAIIMA, IPUHATHE, YTBEPXIEHHE

1. Hacrosmee CornamieAse MORJNEXHT paTHhHKAOHA, NPHHATHIO HIH
YTBEPXKJCHHIO TMORMHCABIIHMH €ro INpaBHTEJIbCTBAMH B COOTBETCTBHH C HX
KOHCTHTYIHOHHBIMH IpOLIENYPaMH.

2. PatTudHxaunHORHbIE rPaMOTDhI, JOKYMEHRThI O NIPHHSATHH WIH YTBEPXKJeHHH
CHAlOTCA Ma XpaWellHe Jeno3WTapHio Me mo3nuee 31 mas 1981 roma. Opgmaxo
CoBeT, CO3MaHHBIA B COOTBETCTBHM ¢ MeXXIYHApOAHBIM COTJIAMIEHHEM MO KaKao
1975 ropa, unm CoBeT, CO3RAHHBIN B COOTBETCTBHH ¢ HACTORIIHM CorallieHHeM,
MOJXKET IMPEeROCTaBAThL NOMOJIHATENbHBIA Ccpok nopmucaBiiuM Corialenue
MpaBHTENLCTBAM, KOTOpPbiE HMe CMOTIJH NENOHAPOBAaTh CBOH PaTH(PHKAIHOHHbIE
rpaMoThl WUIH JOKYMEHRTBI K BbIUI€YKa3aHHOH paTe.

3. Kaxpoe mnpaBHTENLCTBO, CHalolllee Ha XpaWenHe paTH(HKAIHOHHYIO
rpaMOTy WJIH NOKYMEHT O MPHHATHH WIH YTBEpPXKICHHH, 3afABJSE€T B MOMEHT
REMOHHPOBAHAA O CBOEH MPWHANJIE)KHOCTH K SKCIOPTHPYIOIMM HIH HMMIIOp-
THPYIOIIAM Y4acTHAKAM.

Cmamos 64. TIPMCOEIHHEHHE

1. Hacrosmee CornalieAHe OTKPLITO [ANA TNPHCOSOHHEHAA K HEMY
MpaBHTENLCTBA MO6Oro rocyapcTea Ha YCIOBHAX, YCTaHABIABaeMbLIX COBETOM.

2. CoBer MexayuapoRHOro corjameHnss mo kakao 1975 roma MoxkeTr no
BCTYIUICHAA B cwiy #Hacrosmero CornalleHAss YCTaHaBIMBaThL YCJIOBHA,
YIOMSIHYTbIe B MyHKTe | Hacrosimeil cTaTbH, NMpH YCJIOBHH HX NMOATBEPKACHHS
Coserom uactosimero CornalieHHs.

3. IlpH ycTaHOBJNIEHHHM YCJIOBHH, YHOMSAHYTBIX B NyHKTe 1 Hacrosmei
craTbd, CoBeT ompefensieT, B KAKOM U3 NPHJIOXKEHHH K HacTosmeMy Coramne-
HHIO JIOJDKHO CUMTATHCA YHCHAIMMCS MPHCOERHHAIOIEECH FOCYAapCTBO, €C/H
Takoe TOCYNapcTBO €Ille He YHCIHTCS HH B OJHOM H3 3THX NPHJIOXKEHHH.

4, Henpncoemmemxe OCYIIECTBIIACTCA MOCPENCTBOM CAayd Ha XpaHEHHE
NEeNO3HTApHIO NOKYMCECHTA O NMPHCOCOAHHEHHH.
Cmamopa 65. YBEIOMJIEHHE O BPEMEHHOM IIPUMEHEHUU

1. Nopmicapmee wacrosmee Coriallende MpaBHTEALCTBO, KOTOpOE Hame-
peBaercs paTudHANHPOBATH, NPHHATL WIH YTBEpAHTL HacTosmee CorJjamieHue,
HIH [PaBHTENbCTBO, A KOTOPOro CoBeT YCTaHOBHJ YCJIOBHS NPHCOEAHHEHHST,
HO KOTOPO€ BCe ellle 0Ka3aioch He B COCTOSTHHH [eNIOHAPOBATh CBOIO IpaMOTy MM
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ROKYMEHT, MOXET B 060€ BpeMsl yBENOMHT JIENO3HTAPHsI O TOM, YTO OHO OyzeT
NPHMEHATh HacTosimee CornalleHHe BpEMEHHO JIHG0 ¢ MOMEHNTa ero BCTYIUICHHS
B CHJIY B COOTBETCTBHH CO CTaTbed 66, MHGO C KOHKPETHO ONpeRejieHHOTO
MOMEHTA B TOM CJiy4ae, €CJIH OHO y>Ke BCTYIHIO B ciity. Kaxkoe npaBHTENLCTBO,
HalpaBJISIOLIee TaKOe YBEAOMJIEHHE, ONHOBPEMEHIIO 3asBIISIET O CBOEH IMPHHAJ-
JIEJKHOCTH K 3KCHOPTHPYIOIUAM HJIH HMIIOPTHPYIOIHHM Y4acCTHHKAM.

2. TlpaBHTENBLCTBO, KOTOPOE HANpaBHJIO YBEROMJEHHE B COOTBETCTBHH C
OYHKTOM 1 HacToseH CTaTbH O TOM, YTO OHO OyHeT NMPHMEHSATh HACTOAIIEe
Cornamende JH60 ¢ MOMEHTa ero BCTYIUIEHHS B CWIY, JHOO C KOHKPETHO
ONpEN{eJICHHOTO MOMEHTa, CTAaHOBHTCSI C 3TOr0O MOMEHTAa BpEMEHMbIM Y4YaCTHH-
KoM. OHO ocTaeTcst BpEMEHHBIM YYaCTHHKOM JO NaThl [eNOHHPOBaHHS CBOEH
PaTHHKAHOHION IpaMOThl HIH NOKYMEHTa O NPHHSTHH, YTBEp)KACHHH HIH
MPHCOEHHEHH.

Cmampvs 66. BCTYIUIEHHE B CHNY

1. IMactosimee CornalenHe OKOHYaTENbHO BCTYHAaeT B cuiy | anpens
1981 rona wma B moGOH REeHEL B TEYEHHE BYX MECSLEB HOCJIE 3TOTO, €CJIH K TOMY
BpEeMEHH [IPaBHTEJILCTBA, PENCTARIAIOIIHE HO MEHbILIEH Mepe NATL IKCIOPTHPY -
OIMX CTPaH, Ha KOTOpbie NPHXOAHTCS O MeHbIleH Mepe 80 MpoLEHTOB BCero
9KCHOpTA CTPaH, NEPEeYHCIICHHBIX B IPHJIOXKEHHA D, H MpaBHTENLCTBA, HPERCTAB-
JISIOIIHEe UMIIOPTHPYIOIIHE CTpaHsl, Ha KOTOpble MPHXONHTCS MO MEHBIIEH Mepe
70 npOLEHTOB BCEro HMNOpTa, KaK yKa3amo B MPHIIOXKEHHH E, [enoHHpYOT y
REMO3HTapHs paTH(QHKAIHOHHbIE TIPaMOThl HWJIH JOKYMEHTHl O HpHHSTHH,
YTBEPXKIAEHHH WIH NpACOeAHHENHH. OHO BCTYNAET TaK>Ke OKOHUYATENLAO B CHIY
mocne TOro Kak OHO BpEMEHHO BCTYNHNO B CHWIY, Kak TOJbKO OynyT
YOBJIETBOPEHBI 3TH TpeOOBaHHsA O MPOLEHTHbIX NOJAX MyTEeM NAEMOHHPOBAHHA
paTH(HKAHOHHBIX IPaMOT H JOKYMEHTOB O NPHHSATHH, YTBEp)KACHHH HJH
NMPACOCAARCHUH.

2. Ecim Hactosimiee CornalieHde He BCTYIMHIIO OKOHYATENLHO B CHJIY B
COOTBETCTBHH ¢ MyHKTOM | HacTOsIIEH CTaThH, TO ONO BpeMEHHO BCTYNAeT B CHITY
1 anpens 1981 ropa wym B mo6OH NeHb B TEYEHHE ABYX MECHIEB MOC]E 3TOrO,
€CJI K 3TOMY BPEMEHH IIPABHTENLCTBA, IPENCTABAAIOIHE IO MEHbIICH Mepe NATh
9KCHOPTHPYIOUIMX CTpaH, Ha KOTOpble NpPHXONHTCS MO MeHbIIEeH Mepe
80 mponeHTOB BCcero IKCNOpTa CTpaH, HEPEeYHRCJEHHbIX B NMpUJOKeHHHA D, ®
MIPaBHTENLCTBA, [IPEACTABJSIONHE HMIIOPTHPYIOUIME CTpaHbl, Ha KOTOphIe
NPHXONHTCSA MO MeHbHIeH Mepe 70 MpOLEHTOB BCEro HMIIOPTa, KAk YKa3aHO B
NpUIOXKEHHH E, NeNoHnpyioT paTHPHKaHOMHbIE TPaMOThI HJIH JOKYMEHTEHI O
NPHHATHH, YTBEPXXACHHH HJH NPHCOERHHEHHM JHOO YBENOMAT [EMO3HTapHA O
TOM, YTO OHH OyNyT MpAMeHATH HacTosiee CorjalieHHe BpEMEHHO C MOMEHTa
BCTYIUIEHHSt €ro B cHny. Takde NpaBHTENbCTBA CTAHOBATCH BPEMEHHBIMH
Y4YaCTHHKAMH.

3. Ecim ycnoBusa BcrywieRHs CorjallieHHst B CHJIY B COOTBETCTBHH C
IMYHKTOM 1 HUTH MyHKTOM 2 HacTosmieH CTaThH He OYAYyT BBIMOMHEHHI K 31 masn
1981 rofa, I'eHepanbHbIi cekpeTaps Oprana3zamun O6LeanHenHbix Hammii B
KpaT4aHIlIHH BO3MOXKHBIH CPOK CO3bIBAaeT COBEH[aHHE MpPaBHTENILCTB, KOTOphIE
REHOHHPOBANM pPAaTHQHKAHOHHbIE TIpaMOThl HJIM ROKYMEHTbl O TNpPUHSTHH,
‘YTBEP>K/ICHHH HJIA NpPHCOE[HHEHHH, JHOO YBEROMHJIH NENO3HTapHs, YTO OHH
6ynyT npHMeHATh CoriallleHHe BPEMEHHO. JTH NMPaBHTENLCTBA MOTYT NPHHSTH
pelieHne 0 BpeMEMHOM HIH OKOHYATENLHOM, HOJHOM HITH YaCTHYHOM BCTYIUICHHH
Cornamenus B cwiy Mexxay HumH. JIo Tex mop moka Hactosimee Cornamlense
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HAXONHUTCSI B CHJIE BPEMEHHO B COOTBETCTBHHM C [MOJIOXKEHHSMH HACTOSLIErO
NYHKTa, NOpPaBHTEAbCTBA, NPHHSBUIHE pelleNHe O BPEMEHHOM BCTYIUICHHH
CornallieHdsi B CHNY MeXXJy HUMH, SABJISAIOTCS BPeMeHHBIMH yJYacTHHKaMH. Takue
NpPaBHTENLCTBA MOTYT MPOBOJHTH COBELIAHHS [/ PACCMOTPEHHS MOJIOXKEHHS H
NPUHATHS pelieHus! 0 TOM, BCTYNaeT JIH HacTosmee CoraileHye B CHIY MeXay
HHUMH OKOHYATEJbHO, MPOAOJIKAET JIH ONO MPHMEHSATHLCS HA BpEMEHHOM OCHOBE
HIM ero aelcTBHe Npekpamiaercs.

Cmamoa 67. OTrOBOPKH

OroBopkH HH MO ONHOMY H3 moyioKeHMH Hactosunero CornameHus: ue
AONYCKAIOTCA.

Cmampsa 68. BHIXOJ

1. B mo6oe BpeMs mocje BCTYIUIEHHS B CHIY HacTosuuero CornaleHHs
mo6oH YYACTHMK MOJKET BHIHTH W3 Hacrosmero CornaileHHs NMyTeM MOAa4YH
MHCHMEHHOr0 YBENOMJICHHS AEMO3HTAapHI0O O CBOEM BEIXOfE. ITOT YYACTHHK
ueMmenaeHHo HHpopMHpyeT COBET O NPHHATOM MM pPEIICHHH.

2. BrIXop BCTyHmaeT B CHIY IO HCTedeHHHM 90 JHeH CO BpeMeHH MOaydYeHHs
YBENOMJICHHS [ eNO3HTapHeM.

Cmampa 69. HCKIIOYEUHUE

Eciu Coser courer, corjacHoO MYHKTY 3 craThH 59, uro kKako#-iu60
Y4YacCTHHK HapyIllaeT CBOH o00s3aTenscrBa No Hacrosunemy CorjaleHHIo, u
PEUINT, KpOME TOFO, YT0 TaKOe HapyllleHHe 0053aTeNbCTB CYIIECTBEHHBIM
o6pa3oM 3arpyausier aelicreue Hactosuero CorjameHHs, OH MOXKeT KBajiHdH-
APOBAHHBIM OOJILIIMHCTBOM FOJIOCOB HCKJIIOYHTh TAKOTO YYaCTHHKA H3 OpraHu-
sammm. O KakJoM TakoM HMcKmodeHHH CoBET HeMeNJIeHHO YBeJOMIIsieT
aeno3uTapus. Yepes NeBAHOCTO AHeH mocie AaThl NPAAATHS COBETOM pellIeHHs
TaKOH yYacTHHK HepecTaeT OBITh yyacTHHMKOM OprauM3anuH.

Cmampbsa 70. PACYETHI C BHIXOJAIIHUMH WX HCKIOYEHHBIMH
YYACTHHKAMH

1. Bce pacyerbl ¢ BBHIXOAAIHEMH HIH HCKIIOYEHHBIMH Y4YaCTHHKaMH
onpepenstorca CoBerom. OpraHu3anus yAep>KUBAET BCE CYMMBI, YK€ OILIa4eH-
HbI€ BBIXOSIIMM HJIM HCKIOYEHHBIM YYaCTHHMKOM, M 3TOT YYacCTHHK OCTAeTCsH
00s3aHHbIM YIUIATHTh BCEe CYMMBI, NPHYHTAIOIMECS C Hero Opraun3anue Ha
MOMEHT BCTYIUIEHHS B CHJIy €r0 BBIXOJ[a WIH HCKIIIOYEHHS, 33 TEM HCK/IIOYEHHEM,
YTO B OTHOLIEHMH [{oroBapHBaiomiecsi CTOPOHBI, KOTOpas He MOXXET NPHHATH
KaKyl0-nHO0 mompaBKy H B CHJIY 3TOro NepecraeT y4acTBOBaTh B HACTOSILEM
CornameHHH B COOTBETCTBHM € MOJIOKEHHAMH NMYHKTa 2 cTaThd 72, CoBeT MOXKeET
YCTaHOBHTH JIIOG0H MOPSAJOK PacyeTOB, KOTOPHIH OH COYTET CIpaBeJIHBBLIM.

2. IIpH ycnoBHM cOOJIIOJEHHS NOJIOXKEHWH MyHKTA | HACTOSAILEH CTaThH,
BBIXOASMIIMA WIH HCKIIOYEHHBIH MMM HHMBIM 00pa3oM NpeKpamaomui cBoe
y4yacTHe B HacToseM CorialleHHH YYaCTHHK He HMEET NpaBa HH Ha KaKyIo OO0
OOCTYIUICHHH OT JIMKBHAAQLHH CTAOHJIM3AI[HOHHOrO 3araca B COOTBETCTBHH C
NOJIOKEHHSAMH CTaTbH 39 WM [pyrux akTHBOB OpraHM3aluH, Wa Hero He
PAaCHpPOCTpaHsAETCA HHKAKasA 4acTh BO3MOXKHOrO JedHUUTa CTaGHIH3aIHOHHOIO
3anaca Wi Opraun3audi nocjie npeKpaileHMs aeicTpus Hacrosauero Corname-
HMs1, 332 HCKJIIOYEHHEM cJlydass 3KCHOPTHPYIOLIEr0 YyYacTHHKA, Ha 3KCHOOPT
KOTOPOrO pacNpoCTPaHAIOTCS NMONOXKEHHS NMyHKTa | craThH 35. B TakoM cnydae
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SKCINOPTHPYIOLIMH YYacCTHHK HMeeT MpaBO Na CBOIO [OJIO B CpelcTBax
CTAaOMJIM3aLHOMHOro 3anaca, Korjaa nocJjeIuuii JMKBUHIHUPYETCSA B COOTBETCTBHH C
MOJNIOXKEHHSIMH CTaTbH 39 MM KOIJja HCTEKaeT CPOK AeHCTBHS HACTOSIIEro
Cornanleuusi, B 3aBHCUMOCTH OT TOro, YT0 NMPOU3OHAET paHbllle, MPH YCJIOBHH,
YTO YBEOMJIEHHE O BHIXOJl€ TAKOI'0 IKCMIOPTHPYIOLIEr0 YYaCTHHKA HAIIPaBJIsAETCA
LENO3HTAPHIO N0 Kpaiiuell Mepe 3a 12 MecsLeB, PIIYEM II€ palniee, YeM yepe3 r'of
mocJje BCTyIUIENIHA B CHJy HacTosimero Corjamedns.

Cmamova 71. CPOK, INPOIJIEHUE U NMPEKPAHEHUE JEVCTBHUA COTNAIIEHUSA

1. Hactosmee Coriamledde OCTaeTCs B CHJIE 10 KOHUA TPEThEro MOJIIOro
CeJIbCKOX03AHCTBEHHOro rofa AJif KaKao I0cJie ero BCTYIUIEHHS B CHITY, €CJIH €r0
neicTBHe He OYyIeT MpOAJIEHO B COOTBETCTBMH C IYHKTOM 3 MACTOMILEH CTAaThH
HJIH HpeKpalleno paHblle B COOTBETCTBHH C NMYHKTOM 4 HACTOMIIEH CTAThH.

2. Korna Hactosimiee CoriainedHe HaxogMTcssi B ciuie, CoBeT MoOKeT
KBUIHPHIHPOBaHHBIM GOJILIIHHCTBOM FOJIOCOB NPHHAThL DEllleHAe O ero Inepe-
CMOTpe C TakHM pacyeToM, 4To6bl mepecMorpendoe CoryanleHHe BCTYIHIIO B
CIUTY B KOHLE TPeThero CeIhCKOXO3SHCTBEHHOro rofa Ajs Kakao, 0 KOTOpOM
rOBOPHTCSI B NyHKTe 1 macTosineil CTaThbH, WM N0 MCTEUEeHHH JIOGOro nepuona
npopjentsi, 0 KoTopoM CoBeT NPHHAN pelleHHe B COOTBETCTBHH C NMYyHKTOM 3
HACTOSAILEH CTaThH.

3. Jlo HCTeYeHHSA TpeTbero CeJbCKOXO3SHCTBEHHOro roga OJs KakKao, O
KOTOpOM rOBOpPHTCS B MyHKTe 1 HacTosAmeH craTthbi, COBET MOXKeT KBaIHPHIHPO-
BaHUbIM OOJILHIMMCTBOM TOJIOCOB NPHHSATH pelleHHe O NPONJIEHHH HACTOSIIEro
Cornamenus NOJHOCTHIO WM YaCTHYHO Ha NIEPHON MM NMepHOAbI He Gonee aByX
CEJIbCKOXO3AHCTBEHHBIX JIET IJIst KAKao B LesioM. COBET U3BelIaeT AeNO3UTAaPHs O
TakoM INPOAJIEHHH HJIH IpPOJJICHHSIX.

4. CoBeT MOoXer B 000e BpeMsi KBAMM(HIUHPOBAHHBIM GOJLIIMHCTBOM
roJIoCOB NPHHSITH pelIeHHEe O IIpeKpalleHnH feHCTBHS HacToAllero CoriameRns.
Ero peificTBHe IpeKpalaeTcsi C AaThl, ycTanoBjaeHHoit COBETOM, NPH YCJIOBHH,
yTo 005A3aTeNbCTBAa YYACTHHKOB COrJIACHO cTaThe 35 OyAyT MNpOAOJIKATH
IeHCTBOBaThL 00 TeX HOp, NoKa He OYAYT BbIIOJANEHHI ¢HNANcoBble 06a3aTeh-
CTBa, Kacalwlliecs cTabHIM3aHOHHOro 3anaca. CoBeT U3BeIlaeT JeNO3HTAPHS O
JI060M TaKOM peEHICHHH.

5. He3aBHCHMO OT NpeKpalleHHs aeiicTeus HacTosmero Cornamenns CoBer
MPOROJIKAET CYLIECTBOBATh B TeYEeHHE BpEMEHH, HEOOX OTHMOro J1 TMKBHIALHMHA
Oprauu3alum, NpOH3BOJCTBA €€ PACYETOB H PEaJIH3AlMH €€ AKTHBOB, H HMEET B
TeYeHHe ITOT0 BPEMEHH NOJIHOMOYHS U YHKLHAH, HEOOXORUMBIE LISl YKa3aHHbIX
ueneii.

6. He3zaBucumo OT moJIOKeHHH IMYHKTA 2 CTaThH 68 YYaCTHHK, He KeJIaIOLIHH
y4yacTBOBaTh B HacTosmeM CorJjialieHHH, NMPOAJIEHHOM COrJIACHO IOJIOXKEHASM
HACTOAIEH CTaTbH, AOJDKeH coobmmuTh 00 3atom Comery. Takoif y4acTHHK
nepecTaeT 6bITh YYaCTHHKOM C KOHLA TPEThEro MOJHOI0 CENbCKOX03AHCTBEHHO-
ro roga JJis Kaxao.

Cmamps 72. TIOIIPABKH

1. CoBeT MO>XeT KBATHPHIMPOBAHHLIM GONBLIIHHCTBOM rOJIOCOB pEKOMEHIO-
BaTh JloroBapHBalOUIUMCA CTOpOHaM BHECTH MONMpaBKy B HacTtosumee Cornallie-
Hue. [TonpaBka BcTynaet B cHiy Yepe3 100 qHelt mocie HOMYYEHHS A€NO3UTaApHEM
YBEOOMJIEHHH O ee MOPHHATHH OT J[[OroBapHBAalOIIMXCS CTOPOH, KOTOphIe
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NIPEICTABASIOT 110 MeHbIlEH Mepe 75 POLIEHTOB IKCNOPTHPYIOLMX YYACTHHKOB H
pacnojaraloT M0 MeHbllleld Mepe 85 NpPOUEHTAMH roONOCOB 3KCHOPTHPYIOLHX
YYacCTHHKOB, H OT [loroBapHBAalOLHXCSH CTOPOH, KOTOpble NPEACTaBASIOT MO
MeHbllel Mepe 75 NMPOUEHTOB UMNOPTHPYIOIUX YYACTHHKOB H pacnojiaraior mo
MeHblIeH Mepe 85 NMPOLEHTAaMH rojIoCOB HMNOPTHPYIOIHX YYACTHHKOB, HWJIH B
6osiee NO3MHUK CPOK, YCTaHOBICHHBIH COBETOM KBAIHDHLHPOBAHHBIM GONIBIIKH-
CTBOM ronocoB. CoBET MOXKET YCTaHOBHTb CPOK, B Npelenax KOToporo Kaxjas
JloroBapHBalOIIasCs CTOPOHA YBENOMJISIET JENO3HTAapHA O HPHHATHH €10
MIONpaBKH, H, €CJIH K KOHLY TaKOTO CpOKa 3Ta NONpaBKa fie BCTYNaeT B CHIy, OHa
CUMTAETCA CHATOH.

2. 1060 y4YaCTHMK, OT HMEHH KOTOPOro fie CHAeJaHO YBENOMJICHHE O
NPHHATHH TIOTIPaBKH K TOMY JHIO, KOTa Takasd MOMpaBKa BCTYMAaeT B CHIY,
nepecraer ObITh YYaCTHMKOM HacTosiero Cornaliends ¢ 3TOro MAHs, 3a
HCKJIIOYEHHEM TeX Clydaes, Koraa Jio6oii Takoit yuacTHuk npencrasnsier CoBery
Ha TEPBOM €ro 3acellaHkH HOCJE BCTYIUIEHHs 3TOH INONpaBKH B CHIY
yGequTenbHOE 3aBEpeHHE, UYTO NPHHATHE B CPOK ObUJIO HEBO3IMOXHO H3-3a
TPYAHOCTEM, CBA3aHHBIX C KOHCTHTYLHOHMBIMH NPOLENYPaMH 3TOr0 yYaCcTHHKA,
H CoBeT pemaeT NpONJMTL AJsl 3TOTO YYACTHHKA YCTAHOBJICHHBIN NepHO[
NPHHSATHSI [0 MOMEHTA TIpeONOJIEHHS YKAa3aHHbIX TpyaHocTel. s Takoro
YYaCTHHKA TONpaBKa HE ABJAETCA 00A3aTeNLHOH N0 MOMEHTA HaNpaBNeHHs UM
YBEIOMIICHHA O ee IPHUHSNTHH.

3. Cpa3y xe 10 IpHHATAH peKOMEHalMK O nonpaske CoBeT NpenpoBoOXia-
eT NeNO3HTapHIO TeKCT NompaBok. CoBer nepenaer NeNO3HTAPHIO CBENEHHS,
He0oOXOMMBIE ISl TOTO, YTOOBI ONPENENIUTD, ABJAETCA JIH YHCIO YBENOMIIECHHI O
NPHUSATHH [NOCTAaTOYHBbIM RS BCTYIUIEHHS HOMPaBKH B CHITY.

Cmamobsa 73. JIONOJHUTENLHBIE U NEPEXORHLIE NOJIOXXEHUS

1. Hacrosigee CornallleHHe pacCMaTpHBaeTCs KaK 3aMeHswollee Mex-
IYHApOIHOE cOrjaumeHHe mo kakao 1975 ropa.

2. Bce peficTBylolilde Ha 1aTy BCTYIUIeHHs HacTosllero Cornamenys B CHNY
aKThl, KOTOpble OBUIM COBEpIICHBl B COOTBETCTBHH ¢ MeXAyHapOJHLIM
corjialleHHeM no kakao 1975 ropa Opranu3anueil WM KaKUM-THGO ee Opramom,
WIH OT HX HMEHHM M YCJIOBHS KOTOPBIX He MpelyCMATPHBAIOT NPEKpPaIleHus HX
NEeACTBHA K BBILIEYNOMSAHYTOMY CPOKY, OCTAlOTCSA B CHJIE, €CJIH TOJBKO OHHM HE
6ynyT M3MeHeHbl COIJIACHO MOJIOXKEHHAM HacTosero CorJlameHus.

3. CpencrBa cTabWIH3aLMOHHOI'O 3amaca, HaKoOIUIEHHble B pamMkax Mex-
JYHapOJHOIO COrnallleHusi Ho Kakao 1972 ropa u MesxgyHapONHOro corjalieHus
no kKaxao 1975 ropa, mepeBOAATCS Ha CyeT CTAGMNM3AIMOHHOrO 3amaca B
COOTBETCTBHH C HacTosAwMM CorjalleHueM.

B YOOCTOBEPEHME YEI'0 MHXKENOJIHCABIIHECS, JONKHBIM 00pa3oM Ha TO
YIONHOMOYEHHbIE, MOANUCATH HacTosllee CornaileHHe B YKa3aHHbIC JHH.

COBEPIIEHO B JXeHeBe [eBATHAAUATOrO HOAOpA ThICAYA [EBATHCOT
BOCBMHAECATOrO roja B ONHOM 3K3eMIUISpE Ha aHIJIMHCKOM, HCNMAHCKOM,
pycckoM H ¢paHUYy3CKOM s3blKax, NpHYEM BCE TEKCTbl ABJSIIOTCS PaBHO
aYTEHTHYHLIMH.

Vol. 1245, 1-20313



320 United Nations—Treaty Series e Nations Unies—Recueil des Traités 1981

NMPHAJIOXEHHHA
MPUJIOXKEUHE A

ITPOU3BOJAIMUE CTPAHBI, 3KCIIOPTHPYIOWME 10 THIC. TOHH WM BOJEE CTAHHAPTHBIX
COPTOB KAKAO B rof

Beper Caorosoft KocTd MekcuKa

Bpa3mmsa Hurepus

Tana O6tnenunernas PecnybGiuka Kamepyr
HJomuunkanckas PecnyGiHka Toro

Manaiizus

IPUJIOXEHHE B

ITPOM3BOSAIIHE CTPAHBI, 3KCIIOPTUPYIOIIME MEHEE 10 THIC. TOHH
CTAHIAPTHHIX COPTOB KAKAO B Iroji

AHrona JIu6epns

BeHun Hukaparya

BoyiuBAs O6bennuennas PecnyOymka TaH3anus
Banyary INanya-HoBasa I'smues
Tabor Ilepy

larTH Can-Tome u IlpuncHmm
I'Baremana Creppa-Jleoue
Toupgypac ConomoroBbl OcTpoBa
3aup VYranpga

Koaymb6us DUNKH

Konro DHIHIMHAHBI

Kocra-Puka OxkBaropuanbnass I'saues
Ky6a

IMPUIOXEHHE C

CTPAHH, NNPOHU3BOAAMHME BLICOKOKAYECTBEHHOE HJIH APOMATHYECKOE KAKAO

1. ITpou3eodsawyue cmpamnbl, IKCNOPMUPYIOUiUE UCKAIOHUMENDHO 8bICOKOKAUeCMBeHHOe
uAu apomamuuecKkoe Kakao:

Benecyana Ceur-BurcenT # I'penagHsub!
I'penana Ceur-Jiocus

JloMAHKKA Cypunam

Hunonesus Tpunagag 4 TobGaro
Maparackap Ilipu Jlanka

ITapama JKBagop

Camoa SAmaiika

2. Ilpou3eodaujie cmpanbt, 3KCNOPMUPYIOUiUE BbICOKOKAUECMEeHHOe LA apomam uyec-
Koe Kaxkao Hapady ¢ Opyzumu cCOpmamu Kaxkao:

KocTa-Puka (25 npoueHToB)
Can-Tome u INpuHCHIH (50 mpoueHTOB)
IManya-Hosas I'Banes (75 nmpoueHTOB)
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MMPHJIOXKEHHNE D

BKCHOPT KAKAO, PACCYHTAITHBIA IS LEJNEN CTATBH 66°

(mvic. moun)
Cpednue  Ipo-

Cmpara® 1975/76  1976/77  1977/78  1978/79  nokasa- yeH-
meau mu
Bpaswimust . . .. .. .. h it 221,5 201,2 220,5 277,8 230,25 19,93
MoMuuukanckas Pecnybnuka . . . . . 22,5 29,6 25,9 30,6 27,15 2,35
FaHa ............ 0. 404,3 320,7 252,5 240,4 304,48 26,35
Beper CnonoBo#t Koctu. . .. .. ... 213,6 236,0 266,3 325,1 260,25 22,52
Manma#ausa. . .. .............. 13,9 15,9 22,2 27,2 19,80 1,71
MEKCHKA . .. .o\ ovvevevnnnnn 13,1 8,9 10,1 9,1 10,30 0,89
Hurepusa.................... 243,0 185,4 212,2 139,1 194,93 16,87
Toro ...... e e e 17,7 15,4 15,9 13,9 15,73 1,36
O6benunernas Pecnybnuxa Kame-
PYH. . oottt et e 99,4 80,5 96,8 93,9 92,65 8,02

Hroro 12490 10936 11224 1157,1 115554 100,00
HUCTOYHHK: cocTaBneHo Ha ocHoBe AaHNLIX MOK «Quarterly Bulletin of Cocoa Statistics» (London) vol. VI,
No. 4 (Sept. 1980).

. g)enneronosaﬂ BEJIMUHHA 3a ueThipexjeTunit nepuop 1975/76—1978/79 rr. GpyTTo-3kcnopTa Kakao-6060B
Noc OpYTTO-3KCNOPT KAKao-POAYKTOB B MEépecuyeTe Ha KaKao-606hl ¢ mcnomb3oBaHWeM Ko3¢hdHIHeRTOB
mepecyera, YKa3aHHLIX B CTaTbe 28.

b B panHbLI# Nepeverb BKIIIOUYEHBI JIMIIB Te IPOH3BOASIIHNE CTPaHbl, KOTOPbIE IKCHOPTHPYIOT- 10 THIC. TOHH WIH
Gonee CTAHOAPTHBIX COPTOB KaKao B rof.

MMPUIOXEHHE E

HMIIOPT KAKAO, PACCUHMTAHHHHN I LETEN CTATHH 66°
(8 muvic. moun)

CpedHue Hpo-
Cmpanuni 1976177 1977/78 1978/79  noxaszameau yermo
Coennnennvle lllTarbl AMepuxd . . . . .. 328,0 344,1 353,85 3419 22,54
deneparupnas Pecny6imka I'epmanun . . 191,7 198,7 200,0 196,8 12,97
Hupgepnafpl . . . . ..o vvvin ... 154,7 157,6 159,5 157,3 10,37
Coenunennoe KoponeBctBo Benmnko-

6putannH H Cepepnoit Upnanpuum . . . 125,6 134,1 122,3 127,3 8,39
Coio3 Coserckux CoupanncTuyeckux Pe-

COyOIMHK . .. ... 118,4 88.8 1474 118,2 1,79
DPAHUHSA . .« v\ eoove e e e 98,4 100,5 107,0 - 102,0 6,72
Hramasa . ............... 000, 38,1 40,4 44,4 41,0 2,70
SAMOHAST . ..ot it i e e e et in e 50,1 36,0 34,3 40,1 2,64
Benbrusa/MTiokceM6ypr. . . ... ....... 37,9 37,2 36,1 37,1 2,45
Hompmra . . ... ... ... 35,2 35,5 36,6 35,8 2,36
Kamaga. . ...........co.nnn : 33,2 27,5 28,0 29,6 1,95
Mee#apusa . . . ................. 27,3 31,0 27.8 28,7 1,89
HCmaHs . . . . oo v v i i e e 28,3 23,6 20,5 24,1 1,59
I'epmanckas JlemoxparHueckas Pecny6-

JHKA « v ove e et een et 25,8 21,2 21,7 229 1,51
ABCTPAMHMSA . . o v vvvvvin i e aeaenn 19,5 18,8 19,8 19,4 1,28
IOrocnaBHst . . . .. ii it 21,9 12,5 20,9 18,4 1,21
YeXOCHOBAKHA « . . « v v v v v v v e o 18,8 18,4 13,3 16,8 1,11
ABCTPHA . . . v v vt i v e e e e i e ee 16,0 16,2 17,4 16,5 1,09
BeHrpust . . .. ... ... 13,8 17,5 15,4 15,6 1,03
Meemus .. ........c..ovn... 14,8 13,6 14,1 14,2 0,93
Bosmrapast . . ............. . ..... 14,3 11,2 9,3 11,6 0,76
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Cmpann 1976/77 1977/78 1978/79 noﬁﬁ;g':nuesm ug'ft:u

Karalff ...................0... 6,0 10,0 15,0 10,3 0,68
PyMBIHAA . ............0cc00ennn 10,1 10,0 8,7 9.6 0,63
Hpnasmusa . ... ......cvvv v 8,3 8.5 8.4 84 0,55
HopBerss . .. .........ccouueun. 7.8 8,2 8,5 8,2 0,54
TpemlEA. .. ....ovvieivnannnnnnn 6.6 6,7 8,5 7,3 0,48
JaHESA . .......c000iiinnennnnnn 7.3 6,8 7.2 7,1 0,47
APreBTHHE . ..........c0oonuuunnn 7,7 5,6 7,2 6,8 0,45
OxnasAdpaxa. ................ 7,7 5.1 6,9 6,6 0,43
QUANAHIHA . . o v v e oo v e v een v o s ns 5.6 5,4 6,1 5,7 0,38
Hopass3emabgfasa . .. ... .ovvevn.n 6,0 2,6 6,4 5.0 0,33
M3pammb . ..................... 6,0 4,4 43 4,9 0,32
CHHTAMYP . . . . oo vvv v ieenneenans 2,7 34 6,5 4,2 0,28
QHIAIIIHHEE . . . . .« .2 v e venoe s 3,0 2,8 4,0 3,3 0,22
Hopryramast ................... 3,8 2,6 2,6 3,0 0,20
YBIH .o cvvv v eieeeianeenennn 1,9 1,8 1,7 1,8 0,12
TYPHHA. . o o i vttt ietereen e e 2,1 1,6 1,5 1,7 0,11
ErHmer . .......ouuiiinneennnn. 1,0 1,7 1,7 1,5 0,10
Kopetickas Pecnybmaka . . ......... 0,7 1,1 2,0 1,2 0,08
VpyrBalf ...............00on... . 0,9 0,9 0,9 0,9 0,06
CamsBaioP - . - - v« v v v ee i 0,9 0,6 0,6 0,7 0,05
TYHHC ..ottt it it et 0,7 0,7 0,7 0,7. 0,05
AIDKHD . . o o ottt it ieieen s 0,9 0,8 0,8 0,8 0,05
Hpal .. ......coviieiinnennnn. 0.8 0,6 0,5 0,6 0,04
Mcmamgs . . . ... ..o vt it i 04 0,4 0,4 0,4 0,03
Cupuiickas ApaGckas Pecry6inka 0,5 0,2 0,2 0,3 0,02
Hpak .........oiuiiiinnnnn.n. 0,3 0,3 0,3 0,3 0,02
MapoOKKO . .........couieunannn 0,3 0,2 0,2 0,2 0,01
JIMBAH . ... ..o iininnnnnannnns 0,2 0,2 0,1 0,2 0,01
HagHsa . ...ttt 0,2 0,1 0,1 0,1 0,01
Hroro 1512,2 1477,7 1561,3 1517,1 100,00

Hcrounnk: Cekperapratr MOK. Cocrasieno rnanm.m 06pa3oM Ha OCHOBE RAHHBIX, ONYGIMKOBAHHBIX
«Quarterly Bulletin of Cocoa Statistics» (London), vol.

* Cpenueerofiosasi BeJIHYHHA 33 TPEXJCTHAN nepunog l976/77—l978/€9 IT. OETTO-UMIIOpPTa Kakao-6060B rwmoc

GpYTTO-HMNIOPT KaKao-MPOAYKTOB B Iepecyere Na Kakao-600bl ¢ HCHO/L30BaHHEM KO3 dHAIMEHTOB nepecdera,

yKa3aHHbIX B cTaThe 28.
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[SPANISH TEXT — TEXTE ESPAGNOL]
CONVENIO INTERNACIONAL DEL CACAO, 1980

CAPITULO 1. OBJETIVOS

Articulo 1. OBIETIVOS

Los objetivos del Convenio Internacional del Cacao, 1980 (an adelante
denominado el presente Convenio), habida cuenta de las resoluciones 93 (IV) y
124 (V), relativas al Progrania Integrado para los Productos Bésicos, aprobadas
por la Conferencia de las Naciones Unidas sobre Comercio y Desarrollo, son los
siguientes: .

a) Aliviar las graves dificultades econémicas que persistirian en el caso de que el
ajuste entre la producci6n y el consumo de cacao no pudiera efectuarse por la
acci6n exclusiva de las fuerzas normales del mercado con toda la rapidez que
las circunstancias exigiesen;

b) Prevenir las fluctuaciones excesivas del precio del cacao perjudiciales para los
intereses a largo plazo tanto de los productores como de los consumidores;

¢) Tomar disposiciones que ayuden a estabilizar e incrementar los ingresos que
los pafses productores miembros obtengan de las exportaciones de cacao,
contribuyendo asf a proporcionar el incentivo necesario para lograr una tasa de
produccién dinidmica y creciente y a proporcionar a esos paises recursos para
acelerar su expansiéon econémica y su desarrollo sociai, teniendo en cuenta al
propio tiempo los intereses de los consumidores de los paises importadores
miembros, en particular la necesidad de aumentar el consumo;

d) Garantizar un suministro adecuado a precios razonables y equitativos para
productores y consumidores; y

e) Facilitar la expansién del consunio y, de ser necesario y en lo posible, un
reajuste de la produccién, de modo que se asegure el equilibrio a largo plazo
entre la oferta y la demanda.

CAPITULO II. DEFINICIONES

Articulo 2. DEFINICIONES

A los efectos del presente Convenio:

a) Por “cacao” se entenderi el cacao en grano y los productos de cacao;

b) Por “productos de cacao” se entenderd los productos elaborados
exclusivamente con cacao en grano, como la pasta de cacao, la manteca de cacao,
el cacao en polvo no edulcorado, la torta de cacao y los granos descortezados de
cacao, asi como los demis productos que contengan cacao que el Consejo
determine en caso de ser necesario;

¢) Por “cacao fino o de aroma” se entender4 el cacao producido en los paises
enumerados en el anexo C, en la proporcién en él especificada;

d) Por “tonelada” se entenderd la tonelada métrica de 1.000 kilogranios o
2.204,6 libras, y por “libra” se entendera 453,597 gramos;

e) Por “afio cacaotero” se entenderd el periodo de 12 meses comprendido
entre el 1° de octubre y el 30 de septiembre, inclusive;

) Por “exportacién de cacao” se entenderd todo cacao que salga del
territorio aduanero de cualquier pais, y por “importacién de cacao” se entenderd
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todo cacao que entre en el territorio aduanero de cualquier pais; a los efectos de
estas definiciones, por territorio aduanero se entenderd, en el caso de todo
miembro que comprenda méis de un territorio aduanero, el territorio aduanero
combinado de ese miembro;

g) Por “Organizacién” se entenderd la Organizacién Internacional del Cacao
a que se refiere el articulo 5;

h) Por “Consejo” se entenders el Consejo Internacional del Cacao a que se
refiere el articulo 6;

i) Por “Parte Contratante” se entenderd todo gobierno, o toda organizacién
intergubernamental comprendida en el articulo 4, que haya consentido en
obligarse provisional o definitivamente por el presente Convenio;

j) Por “miembro” se entenderd toda Parte Contratante;

k) Por “pais exportador” o “miembro exportador” se entenderd, respec-
tivamente, todo pafs o todo miembro cuyas exportaciones de cacao, expresadas en
su equivalente en cacao en grano, sean mayores que sus importaciones. No
obstante, todo pais cuyas importaciones de cacao, expresadas en su equivalente en
cacao en grano, excedan de sus exportaciones, pero cuya produccién exceda de sus
importaciones, podrd, si asi lo decide, ser miembro exportador;

1) Por “pais importador” o “miembro importador” se entendera, respec-
tivamente, todo pais o todo miembro cuyas importaciones de cacao, expresadas
en su equivalente en cacao en grano, sean mayores que Sus exportaciones;

m) Por “pais productor” o “miembro productor” se entenderd, respec-
tivamente, todo pais o todo miembro que cultive cacao en cantidades de
importancia comercial;

n) Por “mayoria simple distribuida” se entenderé la mayoria de los votos
emitidos por los miembros exportadores y la mayoria de los votos emitidos por los
miembros importadores, contados separadamente;

o) Por “votacién especial” se entenderd toda votacién que requiera una
mayoria de dos tercios de los votos emitidos por los miembros exportadores y de
dos tercios de los votos emitidos por los miembros importadores, contados
separadamente, a condicién de que el ndmero de votos asi emitidos represente por
lo menos la mitad de los miembros presentes y votantes;

p) Por “entrada en vigor” se entenderd, salvo que se indique otra cosa, la
fecha en que el presente Convenio entre en vigor provisional o definitivamente.

CAPITULO 11I. MIEMBROS DE LA ORGANIZACION

Articulo 3. MIEMBROS DE LA ORGANIZACION
1. Cada Parte Contratante constituird un solo miembro de la Organizacién.

2. Todo miembro podrd cambiar de categoria en las condiciones que el
Consejo establezca.

Articulo 4. PARTICIPACION DE ORGANIZACIONES INTERGUBERNAMENTALES

1. Toda referencia que se haga en el presente Convenio a los “gobiernos”
serd interpretada en el sentido de que mcluye una referencia a la Comunidad
Econ6émica Europea y a cualquier organizaci6n intergubernamental que sea
competente en lo que respecta a la negociacién, celebracién y aplicacién de
convenios internacionales, en particular de convenios sobre productos bésicos.
En consecuencia, toda referencia que se haga en el presente Convenio a la firma o
al depésito de instrumentos de ratificacién, aceptacién o aprobacién, o a la
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notificacién de aplicacién provisional, o a la adhesién, sera interpretada, en el
caso de esas organizaciones intergubernamentales, en el sentido de que incluye
una referencia a la firma o al depésito de instruinentos de ratificacién, aceptacién
o aprobacién, o a la notificacién de aplicacién provisional, o a la adhesién, por
esas organizaciones intergubernamentales.

2. En el caso de que se vote sobre cuestiones de su competencia, esas
organizaciones tendrdn un néimero de votos igual al total de los votos que puedan
asignarse a sus Estados miembros conforme al articulo 10.

3. Tales organizaciones podradn participar en el Comité Ejecutivo sobre
cuestiones de su competencia.

CAPITULO IV. ORGANIZACION Y ADMINISTRACION

Articulo 5. ESTABLECIMIENTO, SEDE Y ESTRUCTURA DE LA ORGANIZACION
INTERNACIONAL DEL CACAO

1. La Organizacién Internacional del Cacao establecida en virtud del
Convenio Internacional del Cacao, 1972, seguir4 en funciones, pondr4 en prictica
las disposiciones del presente Convenio y supervisard su aplicacién.

2. La Organizacién funcionard mediante:
a) El Consejo Internacional del Cacao y el Comité Ejecutivo;
b) El Director Ejecutivo y el personal.

3. La sede de la Organizaci6n estard en Londres, a menos que el Consejo,
por votacién especial, decida otra cosa.

Articulo 6. COMPOSICION DEL CONSEJO INTERNACIONAL DEL CACAO

1. La autoridad suprema de la Organizacidn sera el Consejo Internacional del
Cacao, que estari integrado por todos los mienibros de aquélla.

. 2. Cada miembro estar4 representado en el Consejo por un representante y,
si asi lo desea, por uno o varios suplentes. Cada miembro podri nombrar ademas
uno o varios asesores de su representante o suplentes.

Articulo 7. ATRIBUCIONES Y FUNCIONES DEL CONSEJO

1. El Consejo ejercerd todas las atribuciones y desempefiar4, o haré que se
desempeiien, todas las funciones necesarias para dar cumplimiento a las
disposiciones expresas del presente Convenio.

2. El Consejo aprobar4, por votacién especial, las normas y reglamentos que
sean necesarios para aplicar las disposiciones del presente Convemo y que sean
compatibles con éste, tales como su propio reglamento interior y los de sus
comités, el reglamento financiero y el del personal de 1a Organizacién, asi como
las normas de administracién y funcionamiento de 1a reserva de estabilizacién. El
Consejo podra prever en su reglamento interior un procedimiento que le permita
decidir determinados asuntos sin reunirse.

3. ElConsejo tendré al dia 1a documentaci6n necesaria para el desenipefio de
las funciones que le confiere el presente Convenio, asi como cualquier otra
documentacién que considere apropiada.
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Articulo 8. PRESIDENTE Y VICEPRESIDENTES DEL CONSEJO

1. Para cada afio cacaotero, el Consejo elegird un Presidente, asi como un
primer Vicepresidente y un segundo Vicepresidente, que no serdn remunerados
por la Orgamizacién.

2. Tanto el Presidente como el primer Vicepresidente serin elegidos, ya
entre los representantes de los miembros exportadores, ya entre los
representantes de los miembros importadores, y el segundo Vicepresidente entre
los representantes de la otra categoria. Estos cargos se alternarin cada afio
cacaotero entre las dos categorias.

3. En caso de ausencia temporal simultinea del Presidente y de los dos
Vicepresidentes o en caso de ausencia permanente de uno o varios de ellos, el
Consejo podra elegir nuevos titulares de esas funciones entre los representantes
de los miembros exportadores o entre los representantes de los miembros
importadores, segln ¢l caso, con caricter temporal o permanente, segin sea
necesario.

4. Ni el Presidente ni ningiin otro miembro de la Mesa que presida las
sesiones del Consejo tendrdn voto. Su suplente podra ejercer los derechos de voto
del miembro al que represente.

Articulo 9. REUNIONES DEL CONSEJO

1. Como norma general, el Consejo celebrard una reumén ordinaria cada
semestre del afio cacaotero.

2. Ademids de reunirse en las demds circunstancias previstas expresamente
en ¢l presente Convemo, el Consejo celebrara reuniones extraordinarias si asi lo
decide o a peticién de:

a) Cinco miembros cualesquiera;

b) Uno o varios miembros que tengan por lo menos 200 votos;

¢) El Comité Ejecutivo; o

d) El Director Ejecutivo, a los efectos de los articulos 27, 31, 36 y 37.

3. La convocatoria de las reuniones habré de notificarse al menos con 30 dias
de anticipacién, excepto en caso de emergencia o cuando las disposiciones del
presente Convenio exijan otra cosa.

4. Las reuniones se celebrardn en la sede de la Organizacién, a menos que el
Consejo, por votacién especial, decida otra cosa. Si, por invitacién de un
miembro, €l Consejo se reiine en un lugar que no sea la sede de la Organizacién,
ese miembro sufragari los gastos adicionales que ello suponga.

Articulo 10. VOTACIONES

1. Los miembros exportadores tendrdn en total 1.000 votos y los miembros
importadores tendrén en total 1.000 votos, distribuidos dentro de cada categoria
de miembros-—es decir, miembros exportadores y miembros importadores,
respectivamente—couforme a los parrafos siguientes de este articulo.

2. Para cada afio cacaotero, los votos de los miembros exportadores se
distribuirdn como sigue: se dividirdn 100 votos por igual entre todos los miembros
exportadores, redondeando las fracciones hasta el préximo entero en el caso de
cada miembro; los votos restantes se distribuirdin entre los miembros
exportadores enumerados en €l anexo A sobre la base del porcentaje que el
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promedio de las exportaciones anuales de cada miembro exportador durante los
cuatro afios cacaoteros precedentes para los cuales se disponga de cifras
definitivas en la Organizacién represente con respecto al total de los promedios de
todos los miembros exportadores enumerados en ese anexo. A tal efecto, las
exportaciones se calculardn como exportaciones brutas de cacao en grano mas
exportaciones brutas de productos de cacao, convertidas en su equivalente en
cacao en grano aplicando los factores de conversién indicados en el articulo 28.
El Consejo revisard las listas de los anexos A y B si la variacién de las
exportaciones de algiin miembro exportador asi lo exige.

3. Para cada afio cacaotero, los votos de los miembros importadores se
distribuirdn como sigue: se dividiran 100 votos por igual entre todos los miembros
importadores, redondeando las fracciones hasta el pr6ximo entero en el caso de
cada miembro; los votos restantes se distribuirdn entre los miembros
importadores sobre la base del porcentaje que el promedio de las importaciones
anuales de cada miembro importador durante los tres afios cacaoteros
precedentes para los cuales se disponga de cifras definitivas en la Organizacién
represente con respecto al total de los promedios de todos los miembros
iniportadores. A tal efecto, las importaciones se calculardn como importaciones
netas se cacao en gran0 md4s imiportaciones brutas de productos de cacao,
convertidas en su equivalente en cacao en grano aplicando los factores de
conversion indicados en el articulo 28.

4. Ningin miembro tendrd méis de 300 votos. Todos los votos que, conmo
resultado de los célculos indicados en los parrafos 2 y 3 de este articulo, excedan
dgrr esfa cifra serdn redistribuidos entre los dem4s miembros conforme a esos
parratos. '

5. Cuando el nimero de miembros de la Organizacién cambie o cuando el
derecho de voto de algiin miembro sea suspendido o restablecido conforme a
cualquier disposicién del presente Convenio, el Consejo dispondr4 la redistribu-
cién de los votos conforme a este articulo.

6. No habri fracciones de voto.

Articulo II. PROCEDIMIENTO DE VOTACION DEL CONSEJO

1. Cada miembro tendra derecho a emiitir el nimero de votos que posea y
ningin miembro tendr4 derecho a dividir sus votos. Sin embargo, todo miembro
podré emitir de modo diferente al de sus propios votos los que esté autorizado a
emitir conforme al parrafo 2 de este articulo.

2. Mediante notificacién por escrito dirigida al Presidente del Consejo, todo
miembro exportador podra autorizar a cualquier otro miembro exportador, y todo
miembro importador a cualquier otro miembro importador, a que represente sus
intereses y emita sus votos en cualquier sesién del Consejo. En tal caso no serd
aplicable la limitacién dispuesta en el parrafo 4 del articulo 10.

3. Todo miembro autorizado por otro miembro a emitir los votos asignados a
este Gltimo con arreglo al articulo 10 emitira esos votos de conformidad con las
instrucciones del miembro autorizante.

4. Los miembros exportadores que produzcan exclusivamente cacao fino o
de aroma no participardn en las votaciones relativas a la administracién y
funcionamiento de la reserva de estabilizacién.
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Articulo 12. DECISIONES DEL CONSEJO

1. El Consejo adoptard todas sus decisiones y formulard todas sus
recomendaciones por mayoria simple distribuida, a menos que el presente
Convenio disponga una votacién especial.

2. En el cénmiputo de los votos necesarios para la adopcién de cualquier
decisién o recomendacién del Consejo, las abstenciones no se considerardn como
votos.

3. Con respecto a cualquier medida del Consejo que conforme al presente
Convenio requiera votacién especial, se aplicard el siguiente procedimiento:
a) Si no se logra 1a mayoria requerida a causa del voto negativo de tres o menos

miembros exportadores o de tres o menos miembros importadores, la
propuesta se someterd nuevamente a votacién en un plazo de 48 horas, si el
Consejo asi lo decide por mayoria simple distribuida;

b) Si en la segunda votacién no se logra la mayoria requerida a causa del voto
negativo de dos 0 menos miembros exportadores o de dos 0 menos miembros
importadores, la propuesta se someterd nuevamente a votacién en un plazo de
24 horas, si el Consejo asi lo decide por miayoria siniple distribuida;

¢) Si en la tercera votacién no se logra la mayoria requerida a causa del voto
negativo de un miembro exportador o de un miembro importador, se
considerard aprobada la propuesta;

d) Si el Consejo no somete a nueva votacién la propuesta, ésta se considerard
rechazada. '

_4. Los miembros se comprometen a aceptar como obligatorias todas las
dcec1S1on_es que adopte el Consejo conforme a lo dispuesto en el presente
onvenio.

Articulo 13. COOPERACION CON OTRAS ORGANIZACIONES

1. El Consejo adoptard todas las disposiciones apropiadas para celebrar
consultas o cooperar con las Naciones Unidas y sus 6rganos, en particular la
Conferencia de las Naciones Unidas sobre Comercio y Desarrollo, con la
Organizacién de las Naciones Unidas para la Agricultura y la Alimentacién y con
los denids organismos especializados de las Naciones Unidas y organizaciones
intergubernanientales apropiados.

2. El Consejo, temendo presente la funcién especial de 1a Conferencia de las
Naciones Unidas sobre Comercio y Desarrollo en el coniercio internacional de
productos bésicos, mantendra informada a esa organizacién, segiin proceda, de
sus actividades y programas de trabajo.

3. El Consejo podrd adoptar asimismo todas las disposiciones apropiadas
para mantener un contacto eficaz con las organizaciones internacionales de
productores, comerciantes y fabricantes de cacao.

Articulo 14. ADMISION DE OBSERVADORES

1. El Consejo podri invitar a cualquier Estado no miembro a que asista a
cualquiera de sus sesiones en calidad de observador.

2. El Consejo podré también invitar a cualquiera de las organizaciones a que
se refiere el articulo 13 a que asista a cualquiera de sus sesiones en calidad de
observador.
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Artfculo 15. COMPOSICION DEL COMITE EJECUTIVO

1. El Comité Ejecutivo se compondrd de ocho miembros exportadores y
ocho miembros importadores; no obstante, en caso de que el niimero de miembros
exportadores o el de miembros importadores de la Organizacién sea igual o
inferior a diez, el Consejo, sin dejar de mantener la paridad entre ambas
categorias de miembros, podré decidir por votacién especial el nimero total de
miembros del Comité Ejecutivo. Los miembros del Comité Ejecutivo se elegirdn
para cada afio cacaotero conforme al articulo 16 y podran ser reelegidos.

2. Cada miembro elegido estar4 representado en el Comité Ejecutivo por un
representante y, si asi lo desea, por uno o varios suplentes. Cada uno de tales
miembros podrd ademAs nombrar uno o varios asesores de su representante o
suplentes.

3. Para cada afio cacaotero, el Consejo elegird tanto al Presidente como al
Vicepresidente del Comité Ejecutivo, ya entre las delegaciones de los miembros
exportadores, ya entre las delegaciones de los miembros importadores. Estos
cargos se alternaran cada afio cacaotero entre las dos categorias de miembros. En
caso de ausencia temporal o permanente del Presidente y del Vicepresidente, el
Comité Ejecutivo podrd elegir nuevos titulares de esas funciones entre los
representantes de los miembros exportadores o entre los representantes de los
miembros importadores, segin el caso, con caricter temporal o permanente,
seglin sea necesario. Ni el Presidente ni ningin otro miembro de la Mesa que
presida las sesiones del Comité Ejecutivo tendrdn voto. Su suplente podra ejercer
los derechos de voto del miembro al que represente.

4. El Comité Ejecutivo se reuniri en la sede de la Organizacién, a menos
que, por votacién especial, decida otra cosa. Si, por invitacién de un miembro, el
Comité Ejecutivo se retline en un lugar que no sea la sede de la Organizacién, ese
miembro sufragard los gastos adicionales que ello suponga.

Articulo 16. ELECCION DEL COMITE EJECUTIVO

1. Los miembros exportadores y los miembros importadores del Comité
Ejecutivo serin elegidos en el Consejo por los miembros exportadores y los
miembros importadores, respectivamente. La eleccién dentro de cada categoria
se efectuard conforme a los parrafos 2 y 3 de este articulo.

2. Cada mieml_)ro emitird en favor de un solo candidato todos los votos a que
tenga derecho en virtud del articulo 10. Todo miembro podra emitir en favor de
otro clandldato los votos que esté autorizado a emitir en virtud del parrafo 2 del
articulo 11.

3. Seran elegidos los candidatos que obtengan el mayor nimero de votos.

Articulo 17. COMPETENCIA DEL COMITE EJECUTIVO

1. El1 Comité Ejecutivo serd responsable ante el Consejo y actuari bajo la
direccién general de éste.

2. El Comité Ejecutivo seguird constantemente la evolucién del mercado y
recomendard al Consejo las medidas que estime apropiadas.

_ 3. El Consejo, sin perjuicio de su derecho a ejercer cualquiera de sus
atribuciones, podré, por mayoria simple distribuida o por votacién especial, segiin
que la decisién del Consejo sobre la cuestién requiera mayoria simple distribuida
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o votacién especial, delegar en el Comité Ejecutivo el ejercicio de cualquiera de

sus atribuciones, excepto las siguientes:

a) La redistribucién de los votos conforme al articulo 10;

b) La aprobacién del presupuesto administrativo y la fijacién de las contri-
buciones conforme al articulo 23;

¢) La revisi6bn de los precios conforme a los articulos 27, 36, 37 6 38;

d) La revisién del anexo C conforme al parrafo 3 del articulo 29;

¢) La adopcién de medidas complementarias conforme al articulo 40;

) La exoneracién de obligaciones conforme al articulo 55;

g) La solucién de controversias conforme al articulo 58;

h) La suspensién de derechos conforme al péirrafo 3 del articulo 59;

i) El establecimiento de las condiciones de adhesién al presente Convenio
conforme al articulo 64; :

j) La exclusién de un miembro conforme al articulo 69;

k) La prérroga o la terminacién del presente Convenio conforme al articulo 71;

1) La recomendacién de enmiendas a los miembros conforme al articulo 72.

4. El Consejo podra revocar en cualquier momento, por mayoria simple
distribuida, toda delegacién de atribuciones al Comité Ejecutivo.

Articulo 18. PROCEDIMIENTO DE VOTACION Y DECISIONES
DEL COMITE EJECUTIVO

1. Cada miembro del Comité Ejecutivo tendr4 derecho a omitir el nimero de
votos que haya recibido conforme al articulo 16, y ningtin miembro del Comité
Ejecutivo tendrd derecho a dividir sus votos.

2. Sin perjuicio de lo dispuesto en el parrafo 1 de este articulo y mediante
notificacién por escrito dirigida al Presidente, todo miembro exportador o
importador que no sea miembro del Comité Ejecutivo y que no haya emitido sus-
votos conforme al parrafo 2 del articulo 16 por ninguno de los miembros elegidos
podréd autorizar a todo miembro exportador o importador del Comité Ejecutivo,
segln el caso, a que represente sus intereses y emita sus votos en el Comité
Ejecutivo.

3. En el curso de cualquier afio cacaotero, todo miembro podr4, después de
consultar con €l miembro del Comité Ejecutivo por el cual haya votado conforme
al articulo 16, retirar sus votos a ese miembro. Los votos asi retirados podran
reasiguarse a otro miembro del Comité Ejecutivo, pero no podrén retirarse a ese
otro miembro durante el resto de ese afio cacaotero. El miembro del Comité
Ejecutivo al que se hayan retirado los votos conservar4, no obstante, su puesto en
el Comité Ejecutivo durante todo el afio cacaotero. Toda medida que se adopte en
cumplimiento de lo dispuesto en este parrafo surtird efecto después de ser
comimmicada por escrito al Presidente.

4. Toda decisién adoptada por el Comité Ejecutivo requerird la misma
mayoria que habria requerido para ser adoptada por el Consejo.

5. Todo miembro tendr4 derecho a recurrir ante el Consejo contra cualquier
decisién del Comité Ejecutivo. El Consejo determinar4 en su reglamento interior
las condiciones en que podrd ejercerse tal recurso.

Vol. 1245, 1-20313



1981 United Nations —Treaty Serfes o Nations Unies— Recueil des Traités kx) |

Articulo 19. QUORUM PARA LAS SESIONES DEL CONSEJO
Y DEL COMITE EJECUTIVO

1. Constituirdin quérum para la sesi6bn de apertura de toda reunién del
Consejo la presencia de la mayoria de los miembros exportadores y de la mayoria
de los miembros importadores, siempre que, en cada categoria, tales miembros
representen conjuntamente por lo menos dos tercios del total de los votos de los
miembros de esa categoria.

2. Si no hay quérum conforme al parrafo 1 de este articulo el dia fijado para
la sesién de apertura de toda reunién y el dia siguiente, el quérum estard
constituido, el tercer dia y durante el resto de la reunién, por la presencia de la
mayoria de los miembros exportadores y de la mayoria de los miembros
importadores, siempre que, en cada categorfa, tales miembros representen
conjuntamente la mayoria simple del total de los votos de los miembros de esa
categoria.

3. El quérum para las sesiones siguientes a la de apertura de toda reunioén
conforme al parrafo 1 de este articulo seré el que se establece en el parrafo 2 de
este articulo.

4. La representacién conforme al péarrafo 2 del articulo 11 se considerara
como presencia.

5. El quérum para toda sesién del Comité Ejecutivo seré el que determine el
Consejo en el reglamento del Comité Ejecutivo.

Articulo 20. PERSONAL DE LA ORGANIZACION

1. El Consejo, después de consultar al Comité Ejecutivo, nombrar4 por
votacién especial al Director Ejecutivo. El Consejo fijara las condiciones de
nombramiento del Director Ejecutivo teniendo en cuenta las que rigen para los
funcionarios de igual categorfa de las organizaciones intergubernamentales
similares.

2. El Director Ejecutivo. ser4 el mas alto funcionario administrativo de la
Organizaci6n y asumir4 ante el Consejo la responsabilidad de la administracién y
aplicacién del presente Convenio conforme a las decisiones del Consejo.

3. El Consejo, después de consultar al Comité Ejecutivo, nombrars por
votacion especial al Gerente de la reserva de estabilizacién. El Consejo fijar4 las
condiciones de nombramiento del Gerente.

4. El Gerente asumird ante el Consejo la responsabilidad del desempeiio de
las funciones que se le asiguan en el presente Convenio, asi como de las demds
funciones que pueda determinar el Consejo. La responsabilidad del desempefio de
esas funciones se ejercerd en consulta con el Director Ejecutivo.

5. Sin perjuicio de lo dispuesto en el parrafo 4 de este articulo, el personal de
la Organizaci6n serd responsable ante el Director Ejecutivo, quien a su vez serd
responsable ante el Consejo.

6. El Director Ejecutivo nombrar4 al personal conforme al reglamento que
establecera el Consejo. Al preparar tal reglamento, el Consejo tendra en cuenta el
que rige para los funcionarios de las organizaciones intergubernamentales
similares. Los nombramientos del personal se hardn en lo posible entre nacionales
de los miembros exportadores e importadores. '
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7. Ni el Director Ejecutivo ni el Gerente ni ningtin otro miembro del personal
tendr4n ningin interés financiero en la industria, el comercio, el transporte o la
publicidad del cacao.

8. En el desempefio de sus funciones, el Director Ejecutivo, el Gerente y los
dem4s miembros del personal no solicitardn ni recibirdn instrucciones de ningiin
miembro ni de ninguna otra autoridad ajena a la Organizacién. Se abstendrén de
actuar de forma incompatible con su condicién de funcionarios internacionales
responsables dnicaniente ante la Organizacién. Cada miembro se comproinete a
respetar el caricter exclusivainente internacional de las funciones del Director
Ejecutivo, del Gerente y del personal, y a no tratar de influir en ellos en el
desempeiio de sus funciones.

9. El Director Ejecutivo, el Gerente o los dem4s miembros del personal de la
Organizacién no revelardn ninguna inforinacién relativa a la aplicacién o
administracién del presente Convenio, salvo cuando lo autorice el Consejo o
cuando ello sea necesario pdra el adecuado desempefio de sus funciones con
arreglo al presente Convenio.

CAPITULO V. PRIVILEGIOS E INMUNIDADES
Articulo 21. PRIVILEGIOS E INMUNIDADES

1. La Organizacién tendr4 personalidad juridica. En particular, tendréd
capacidad para contratar, para adquirir y enajenar bienes muebles e inmuebles y
para litigar.

2. La condicién juridica, los privilegios y las imnunidades de la
Organizacién, de su Director Ejecutivo, su personal y sus expertos y de los
representantes de los miembros mientras se encuentren en el territorio del Reino
Unido de Gran Bretaiia e Irlanda del Norte con el fin de ejercer sus funciones
continuarén rigiéndose por el Acuerdo de Sede celebrado en Londres, el 26 de
marzo de 1975, por el Gobierno del Reino Unido de Gran Bretafia e Irlanda del
Norte (denominado en adelante el Gobierno huésped) y la Organizacién
Internacional del Cacao.

3. El Acuerdo de Sede a que se refiere el parrafo 2 de este articulo serd
independiente del presente Convenio. Sin embargo, se dard por terminado:
a) En virtud de acuerdo entre el Gobierno huésped y la Organizacién;

b) En el caso de que la sede de la Organizacién deje de estar situada en el
territorio del Gobierno ltuésped; o
¢) En el caso de que la Organizacién deje de existir.

4. La Organizacién podra celebrar, con otro u otros miembros, acuerdos,
que habran de ser aprobados por el Consejo, sobre los privilegios ¢ inmunidades
que puedan ser necesarios para el adecuado funcionamiento del presente
Convenio.

CAPITULO V1. DISPOSICIONES FINANCIERAS

Articulo 22. DISPOSICIONES FINANCIERAS

1. Se llevaran dos _contabilidades, la cuenta _administra_tiva y la cuenta de 1a
reserva de estabilizacién, para la administracién y aplicacién del presente
Convenio.
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2. Los gastos necesarios para la administracién y aplicacién del presente
Convenio, excepto los relativos a las operaciones y al mantenimiento de la
reserva de estabilizacién instituida por el articulo 30, se cargarin a la cuenta
administrativa y se sufragardn mediante contrlbucmnes anuales de los mlembros
fijadas conforme al articulo 23. Sin embargo, si un miembro solicita servicios
especiales, el Consejo podra exigirle su pago.

3. Todo gasto relativo a las operaciones y al mantenimiento de la reserva de
estabilizacién conforme al articulo 33 se cargard a la cuenta de la reserva de
estabilizacién. El Consejo decidiri si han de sufragarse con cargo a la cuenta de la
reserva de estabilizacion los gastos distintos de los especificados en el articulo 33.

4. El ejercicio econémico de la Organizacién coincidird con el afio
cacaotero.

5. Los gastos de las delegaciones ante el Consejo, el Comité Ejecutivo y
cualquiera de los comités del Consejo o del Comité Ejecutivo serdn sufragados
por los miembros interesados.

Articulo 23. APROBACION DEL PRESUPUESTO ADMINISTRATIVO Y
DETERMINACION DE LAS CONTRIBUCIONES

1. Durante el segundo semestre de cada ejercicio econémico, el COI‘ISC]O
aprobard el presupuesto administrativo de la Organizacién para el ejercicio
siguiente y fijar4 el importe de la contribucién de cada mienibro al presupuesto.

2. La contribucién de cada mienibro al presupuesto administrativo paracada
ejercicio econémico sera proporcional a la relacién que exista entre el nimero de
sus votos y la totalidad de los votos de todos los mienibros en el moniento de
aprobarse el presupuesto administrativo correspondiente a ese ejercicio. Al
efecto de fl]al' las contribuciones, los votos de cada uno de los miembros se
calcularén sin tener en cuenta la suspensién del derecho de voto de alguno de los
mienmibros ni la redistribuciéon de votos que resulte de ella.

3. La contribucién inicial de todo miembro que ingrese en la Organizacién
después de la entrada en vigor del presente Convenio seré fijada por el Consejo
atendiendo al nimero de votos que se asigue a ese miembro y al periodo que reste
del ejercicio econémico en curso, pero no se modificardn las contribuciones
fijadas a los demis mienibros para el ejercicio econémico de que se trate.

4. Si el presente Convenio entra en vigor antes del coniienzo del primer
ejercicio econémico completo, el Consejo aprobard en su primera reunién un
presupuesto adniinistrativo que abarque el periodo que falte hasta el comienzo del
primer ejercicio econémico conipleto.

Articulo 24. PAGO DE LAS CONTRIBUCIONES AL PRESUPUESTO ADMINISTRATIVO

1. Las contribuciones al presupuesto administrativo de cada ejercicio
econéniico se abonarin en monedas hibremente convertlbles estardn exentas de
restricciones cambiarias y serdn exigibles el primer dia de ese ejercicio. Las
contribuciones de los mienibros correspondientes al ejercicio econémico en que
ingresen en la Organizacién serdn exigibles en la fecha en que pasen a ser
nnembros.

2. Las contribuciones al presupuesto administrativo aprobado con arreglo al
parrafo 4 del articulo 23 se abonaran dentro de los tres meses siguientes a la fecha
en que hayan sido fijadas.
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3. Si un miembro no ha pagado integramente su contribucién al presupuesto
administrativo en un plazo de cinco meses contado a partir del comienzo del
ejercicio econémico o, en el caso de un nuevo miembro, en un plazo de cinco
meses contado a partir de la fecha en que el Consejo haya fijado su contribucién,
el Director Ejecutivo pedird a ese miembro que efectie el pago lo méis pronto
posible. Si tal miembro no paga su contribucién en un plazo de dos meses contado
a partir de la fecha de esa peticién, se suspenderd su derecho de voto en el
Consejo y en el Comité Ejecutivo hasta que haya abonado integramente su
contribucién.

4. El miembro cuyos derechos de voto hayan sido suspendidos conforme al
parrafo 3 de este articulo no serd privado de ninguno de sus otros derechos ni
quedari exento de ninguna de las obligaciones que haya contraido en virtud del
presente Convenio, a menos que el Consejo, por votacién especial, decida otra
cosa. Dicho miembro seguird obligado a pagar su contribucién y a cumplir las
demads obligaciones financieras establecidas en el presente Convenio.

Articulo 25. CERTIFICACION Y PUBLICACION DE CUENTAS

1. Tan pronto como sea posible, pero dentro de los seis meses que sigan al
cierre de cada ejercicio econémico, se certificardn el estado de cuentas de la
Organizacién para ese ejercicio y el balance al final de él con arreglo a cada una de
las cuentas a que se refiere el parrafo 1 del articulo 22. Har4 tal certificacién un
auditor independiente de reconocida competencia, en colaboracién con dos
auditores calificados de gobiernos miembros, uno de los miembros exportadores y
otro de los miembros importadores, que serén elegidos por el Consejo para cada
ejercicio econémico. Los auditores de los gobiernos miembros no serdn
remunerados por la Organizacién.

2. Las condiciones de nombramiento del auditor independiente de
reconocida competencia, asf como las intenciones y objetivos de la certificacién
de cuentas, se enunciardn en el reglamento financiero de la Organizacién. El
estado certificado de cuentas y el balance certificado de la Organizacién seran
presentados al Consejo en su siguiente reunién ordinaria, para que los apruebe.

3. Se publicard un resumen de las cuentas y el balance certificados.

CAPITULO ViI. PRECIOS, RESERVA DE ESTABILIZACION Y MEDIDAS
COMPLEMENTARIAS

Articulo 26. PRECIO DIARIO Y PRECIO INDICATIVO

1. A los efectos del presente Convenio, el precio del cacao en grano se
determinard en relacién con un precio diario y un precio indicativo.

2. Sin perjuicio de lo dispuesto en el parrafo 4 de este articulo, el precio
diario ser4 el promedio, calculado diariamente, de las cotizaciones de futuros de
cacao en grano durante los tres meses activos més pr6ximos en la Bolsa de Cacao
de Nueva York, a mediodfa, v en la Bolsa de Cacao de Londres, a la hora del
cierre. Los precios de Londres se convertirdn en centavos de délar de los Estados
Unidos por libra utilizando el tipo de cambio vigente para futuros a seis meses
publicado en Londres a la hora del cierre. El Consejo decidird el método de
calculo que se utilizara cuando sélo se disponga de las cotizaciones de una de esas
dos bolsas de cacao o cuando el mercado de cambios de Londres esté cerrado. El
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paso al periodo de tres meses siguientes ‘se efectuard el 15 del mes que preceda
inmediatamente al mes activo mis préximo en que venzan los contratos.

3. El precio indicativo serd el promedio de los precios diarios durante un
periodo de cinco dias de mercado consecutivos. Toda referencia que se haga en el
presente Convenio a un precio indicativo igual, inferior o superior a una cifra
determinada significa que el promedio de los precios diarios de los cinco dias de
mercado consecutivos anteriores fue igual, inferior o superior a esa cifra. El
Consejo adoptard normas para aplicar las disposiciones de este parrafo.

4. El Consejo podr4, por votacién especial, decidir utilizar, para determinar
el precio diario y el precio indicativo, cualesquiera otros métodos que considere
mas satisfactorios que los indicados en los parrafos 2 y 3 de este articulo.

Articulo 27. PRECIOS

1. A los efectos del presente Convenio, se establecerdn un precio minimo de
100 centavos de délar de los Estados Unidos por libra, un precio méximo de
160 centavos de délar de los Estados Unidos por libra, un precio de intervencién
inferior de 110 centavos de délar de los Estados Unidos por libra y un precio de
intervencién superior de 150 centavos de délar de los Estados Unidos por libra.

2. a) Cada afio cacaotero, en su segunda reunién ordinaria, el Consejo
estudiard los precios establecidos con arreglo al parrafo 1 de este articulo y podr4,
por votacién especial, revisarlos.

b) Al efectuar ese estudio, el Consejo tomar4 en consideracién la tendencia
de los precios del cacao, el consumo, la produccién y las existencias de cacao, la
influencia de las fluctuaciones de la situacién econémica o del sistema monetario
mundiales en los precios del cacao y cualesquiera otros factores que puedan
afectar la consecucién de los objetivos enunciados en el presente Convenio. El
Director Ejecutivo proporcionard los datos necesarios para la adecuada
consideracién de los elementos arriba mencionados.

3. a) Si se han verificado compras netas de la reserva de estabilizacién por
encima de 100.000 toneladas durante cualquier periodo que no exceda de
12 meses consecutivos a contar de la fecha de entrada en vigor del presente
Convenio o, en el caso de que se hayan revisado los precios, después de la fecha
de la tdltima revisién, el Consejo celebrari una reunién extraordinaria dentro de
los 10 dias laborables siguientes. Salvo que el Consejo, por votacién especial,
decida otra cosa, los precios de intervencién se reducirdn en 4 centavos de délar
de los Estados Unidos por libra.

b) Si posteriormente se han verificado compras netas adicionales de la
reserva de estabilizacién por encima de 75.000 toneladas durante cualquier
periodo que no exceda de 12 meses consecutivos, el Consejo celebrard una
reunién extraordinaria dentro de los 10 dias laborables siguientes. Salvo que el
Consejo, por votacién especial, decida otra cosa, los precios de intervencién se
reducirin en 4 centavos de délar de los Estados Unidos por libra.

4. a) Si se han verificado ventas netas de la reserva de estabilizacién por
encima de 100.000 toneladas durante cualquier periodo que no exceda de
12 meses consecutivos a contar de la fecha de entrada en vigor del presente
Convenio o, en el caso de que se hayan revisado los precios, después de la fecha
de la dltima revisién, el Consejo celebrari una reunién extraordinaria dentro de
los 10 dias laborables siguientes. Salvo que el Consejo, por votacién especial,
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decida otra cosa, los precios de intervencién se aumentaridn en 4 centavos de
délar de los Estados Umidos por libra.

b) Si posteriormente se han verificado ventas netas adicionales de la reserva
de estabilizacién por encima de 75.000 toneladas durante cualquier periodo que
no exceda de 12 meses consecutivos, el Consejo celebrardi una reumén
extraordinaria dentro de los 10 dias laborables siguientes. Salvo que el Consejo,
por votacién especial, decida otra cosa, los precios de intervencién se aumentarén
en 4 centavos de dolar de los Estados Unidos por libra.

c) Si la cantidad de cacao en poder de la reserva de estabilizacién es tal que
no puedan cumplirse los apartados a) y b) de este pérrafo, se aplicard la
disposicién siguiente: si el dia de la apertura de cualquier reunién ordinaria del
Consejo el precio indicativo es igual o superior al precio de intervencién superior
y lo ha sido, en promedio, durante 60 dias de mercado consecutivos, los precios
de itervenci6n se aumentarén en 4 centavos de délar de los Estados Unidos por
libra, salvo que el Consejo, por votacién especial, decida otra cosa.

_ 5. No se procedera a més de dos revisiones consecutivas de precios en el
misnio sentido- con arreglo a los parrafos 3 6 4 de este articulo durante los
primeros tres afios de vigencia del presente Convenio.

6. En circunstancias excepcionales, tales como aquellas a que se refiere el
articulo 38, el Consejo estudiara los precios indicados en el parrafo 1 de este
articulo y podré por votacién especial, revisarlos. Al efectuar ese estudio, el
Consejo tomard también en consideracién los elementos mencionados en el
apartado b) del parrafo 2 de este articulo.

7. Lo dispuesto en el articulo 72 no ser4 aplicable a la revisién de precios
que se efectie en virtud de este articulo.

Articulo 28. FACTORES DE CONVERSION

1. A los efectos de determinar el equivalente en grano de los productos de
cacao, se aplicardn los siguientes factores de conversién: manteca de cacao, 1,33;
torta de cacao y cacao en polvo, 1,18; pasta de cacao y granos descortczados
1,25. El Consejo podra decidir, si es necesario, que otros productos que
contengan cacao son productos de cacao. El Consejo fijard los factores de
conversién aplicables a los productos de cacao distintos de aquellos cuyos
factores de conversién se indican en este parrafo.

2. El Consejo podrd revisar, por votaciéon especial, los factores de
conversién establecidos en el parrafo 1 de este articulo.

Artfculo 29. CACAO FINO O DE AROMA

1. No obstante el articulo 35, lo dispuesto en el presente Convenio sobre las
contribuciones para la financiacién de la reserva de estabilizacién no se aplicar4 al
cacao fino 0 de aroma de ninguno de los miembros exportadores enumerados en el
pérrafo 1 del anexo C cuya produccién sea exclusivamente de cacao fino o de
aroma.

2. El parrafo 1 de este articulo se aplicars también en el caso de cualquiera
de los miembros exportadores enumerados en el pirrafo 2 del anexo C que
produzca en parte cacao fino o de aroma, respecto del porcentaje de su
produccién que se indica en el péarrafo 2 del anexo C. En cuanto al resto de la
produccion, se aplicard lo dispuesto en el presente Convenio sobre las
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contribuciones para la financiacién de la reserva de estabilizacién, asi como las
demas limitaciones establecidas en el presente Convenio.

3. El Consejo podr4, por votacién especial, revisar el anexo C.

4. El Consejo, si estima que la produccién o las exportaciones de los paises
enumerados en el anexo C han.aumentado bruscamente, deberd adoptar las
medidas pertinentes para que el presente Convenio no se aplique abusivamente ni
se eluda.

5. Todo miembro se compromete a exigir la presentacién de un documento
de control autorizado por el Consejo antes de permitir la exportacién de cacao
fino o de aroma de su territorio. Todo miembro se compromete a exigir la
presentacién de un documento de control autorizado por el Consejo antes de
permitir la importacién de cacao fino o de aroma en su territorio. El Consejo
podrd, por votacién especial, suspender en su totalidad o en parte las
disposiciones de este parrafo.

Articulo 30. INSTITUCION DE LA RESERVA DE ESTABILIZACION

1. Por este articulo se instituye una reserva de estabilizacién. La capacidad
de la reserva de estabilizacién sera de 250.000 toneladas de equivalente de cacao
en grano. El Consejo, si decide prorrogar por dos afios el presente Convenio con
arreglo a lo dispuesto en el articulo 71, podra aumentar, por votacién especial, la
capacidad de la reserva de estabilizacién, siempre que tal aumento no exceda en
total de 100.000 toneladas de equivalente de cacao en grano.

2. El Gerente de la reserva de estabilizacién comprard y mantendra cacao en
grano, pero también podr4, en las condiciones que determine el Consejo, comprar
y mantener hasta 10.000 toneladas de pasta de cacao. Si en este experimento
surgen problemas de comercio o almacenamiento de esa pasta de cacao, el
Consejo suspenderd la aplicacién de las disposiciones de este parrafo para
examinarlas de nuevo en su siguiente reunién ordinaria.

3. El Gerente, conforme a las normas establecidas por el Consejo, sera
responsable del funcionamiento de la reserva de estabilizacién, de la compra
de cacao, de la venta y mantenimiento en buen estado de las existencias de cacaoy,
sin exponerse a los riesgos del mercado, de la renovacién de las partidas de cacao
conforme a las disposiciones pertinentes del presente Convenio.

Articulo 31. FINANCIACION DE LA RESERVA DE ESTABILIZACION

1. Para financiar sus operaciones, la cuenta de la reserva“de estabilizacién
percibira ingresos regulares en forma de contribuciones sobre el cacao conforme
al articulo 35.

2. El Gerente de la reserva de estabilizacibn mantendri informados al
Director Ejecutivo y al Consejo acerca de la situaciéon financiera de la reserva de
estabilizacién:

a) Si la situacion financiera de la reserva de estabilizacién es insuficiente para
financiar sus operaciones, 0 si parece probable que lo sea, el Gerente lo
notificari al Director Ejecutivo. El Director Ejecutivo convocara una reunién
extraordinaria del Consejo dentro de los 14 dias siguientes, a menos que esté
prevista otra reunién del Consejo dentro de los 30 dias siguientes. El Consejo
podra autorizar al Gerente a obtener préstamos comerciales, en monedas
libremente convertibles, de las fuentes pertinentes. El Gerente podri
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garantizar tales préstamos con certificados de depésito extendidos sobre el
cacao mantenido por la reserva de estabilizacién. Tales préstamos habran de
reembolsarse con el producto de las contribuciones y de las ventas de cacao de
la reserva_de estabilizacién, y con los ingresos varios de la reserva de
estabilizacién, si los hubiere. Los miembros no serdn individualmente
responsables del reembolso de tales préstamos.

b) Dentro de los 12 nieses, aproxiniadamente, siguientes a la entrada en vigor del
presente Convenio, el Consejo decidird, por votacién especial, hacer
recomendaciones a los miembros sobre las medidas que puedan adoptarse para
conseguir los fondos adicionales que se necesiten, aparte de los previstos en el
apartado a) de este parrafo. En tales recomendaciones del Consejo se tendrin
en cuenta las limitaciones de los procedimientos constitucionales o legislativos
de los miembros.

Articulo 32. RELACION CON EL FONDO COMUN PARA LOS PRODUCTOS BASICOS

Cuando el Fondo Comtin para los Productos Bésicos sea operacional, el
Consejo estard facultado para negociar las modalidades y, previa decisién
adoptada por votacién especial, aplicar las medidas necesarias para la asociacién
con el Fondo, de conformidad con los principios establecidos a este respecto, a
fin de utilizar plenamente las posibilidades fmancieras que ofrezca ese Fondo.

Articulo 33. GASTOS DE FUNCIONAMIENTO Y MANTENIMIENTO
DE LA RESERVA DE ESTABILIZACION

Los gastos de funcionamiento y mantemimiento de la reserva de
estabilizacién, incluidos:

a) La remuneracién del Gerente de la reserva de estabilizacién y del personal que
se encargue del funcionamiento y mantenimiento de la reserva de
estabilizacién, los gastos que efectGe la Organizacién para administrar y
controlar la recaudacién de las contribuciones y los pagos de intereses o de
capital por las sumas tomadas en préstamo por el Consejo, y

b) Otros gastos tales como los gastos de transporte y seguro desde el punto de
entrega f.0.b. hasta el lugar de almacenamiento de la reserva de estabilizacién,
los gastos de almacenamiento, incluida la fumigacién, los gastos de
manipulacién, seguros, gestién e inspeccién y todos los gastos que se hagan
para renovar las partidas de cacao a fin de mantener su estado y su valor,
se sufragarin con los ingresos ordinarios procedentes de las contribuciones
previstas en el articulo 35 o con préstamos, o con el producto de reventas.

Articulo 34. INVERSION DE FONDOS SOBRANTES
DE LA RESERVA DE ESTABILIZACION

1. Parte de los fondos de la reserva de estabilizacién que no se necesiten
temporalmente para fmanciar sus operaciones podrin ser adecuadamente
depositados en paises miembros importadores y exportadores conforme a las
normas establecidas por el Consejo.

2. En esas normas se tendrdn en cuenta, entre otras cosas, la liquidez
necesaria para el pleno funcionamiento de la reserva de estabilizacién y la
convemencia de mantener el valor real de los fondos.
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Articulo 35. CONTRIBUCIONES PARA LA FINANCIACION
DE LA RESERVA DE ESTABILIZACION

1. La contribucién impuesta sobre el cacao exportado por primera vez por
un miembro o importado por primera vez por un miembro sera de 1 centavo de
délar de los Estados Unidos por libra de cacao en grano y proporcionalmente de
productos de cacao, conforme al articulo 28. En cualquier caso, la contribucién
se impondrd sélo una vez. A estos efectos, el cacao 1mportado por un pais
miembro de un pais no miembro se considerars originario de ese pais no miembro
a menos que se presenten pruebas satisfactorias de que ese cacao proviene de un
miembro. El Consejo estudiara todos los afios la contribucién a la reserva de
estabilizacién y, no obstante lo dispuesto en la primera frase de este pérrafo,
podra, por votacién especial, determinar una tasa de contribucién diferente o
suspender la contribucién, teniendo en cuenta los recursos y obligaciones
financieros de la Organizacién con respecto a la reserva de estabilizacién.

2. El Consejo expedira certificados de contribucién conforme a las normas
que establezca. Tales normas tendrdn en cuenta los intereses del comercio del
cacao y abarcarin, entre otras cosas, el uso posible de agentes y el pago de las
contribuciones dentro de un plazo determinado.

3. Las contribuciones a que se refiere este articulo sern pagaderas en
monedas libremente convertibles y estarin exentas de toda restriccién en materia
de divisas.

4. Ninguna de las disposiciones de este articulo ir4 en perjuicio del derecho
de todo comprador y de todo vendedor a fijar de comtin acuerdo las condiciones
de pago por el suministro de cacao.

Articulo 36. COMPRAS DE LA RESERVA DE ESTABILIZACION

1. Cuando el precio indicativo sea superior al precio de intervencién inferior,
el Gerente de la reserva de estabilizacién comprara cacao solamente en la medida
en que sea necesario para efectuar la rotacién del cacao en poder de la reserva de
estabilizacién a fin de preservar la calidad. El Gerente someteri el programa de
rotacién a la aprobacién del Consejo.

2. Cuando el precio indicativo sea igual o inferior al precio de intervencién
inferior, el Gerente, conforme a las normas establecidas por el Consejo, compraré
las cantidades de cacao necesarias para que el precio indicativo suba por encima
del precio de intervencién inferior.

3. Si, 20 dias de mercado después de que hayan comenzado las compras
conforme al parrafo 2 de este articulo, el precio indicativo no es superior al precio
de intervencién inferior, el Consejo celebraré una reunién extraordinaria a fin de
examinar las operaciones de la reserva de estabilizacion y dar nuevas
instrucciones al Gerente para que se adopten las medidas necesarias con objeto de
que el precio indicativo suba por encima del precio de intervencién inferior.

4. Cuando el Gerente haya efectuado compras netas de cacao hasta alcanzar
el 80% de la capacidad mixima de la reserva de estabilizacién, el Consejo
celebraré una reuni6n extraordinaria dentro de 10 dias laborables para estudiar la
situacién del mercado y tomar, por votacién especial, una decisién sobre las
medidas correctivas apropiadas, que podrén incluir una revisién a la baja de los
precios, la cual entrara en vigor cuando las compras de la reserva de estabilizacién
alcancen 250.000 toneladas.
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5. El Gerente podrd hacer compras en los mercados de origen y en los
mercados de segunda mano, y dard prioridad a los vendedores de los paises
miembros exportadores.

6. El Gerente comprard sélo cacao de calidad comercial uniforme
reconocida y en cantidades no inferiores a 100 toneladas. Tal cacao serd
propiedad de la Organizacién y estard bajo el control de ésta.

7. El Gerente comprard cacao a los precios vigentes del mercado conforme a
las normas establecidas por el Consejo.

8. El Gerente llevard la documentacién apropiada para desempefiar las
funciones que se le encomiendan en el presente Convenio.

9. La reserva de estabilizacién se almacenard en lugares que faciliten la
entrega inmediata desde el almiacén a los compradores a que se refiere el parrafo 6
del articulo 37.

Articulo 37. VENTAS DE LA RESERVA DE ESTABILIZACION

1. Cuando el precio indicativo sea inferior al precio de intervencién superior,
el Gerente de la reserva de estabilizacién vendera cacao solamente en la medida
en que sea necessario para efectuar la rotacion del cacao en poder de lareserva de
estabilizacién a fin de preservar la calidad. El Gerente sometera el programa de
rotacién a la aprobacién del Consejo.

2. Cuando el precio indicativo sea igual o superior al precio de intervencién
superior, el Gerente, conforme a las normas establecidas por el Consejo, vendera
las cantidades de cacao necesarias para que el precio indicativo descienda por
debajo del precio de intervencién superior.

3. Si, 20 dias de mercado después de que hayan comenzado las ventas
conforme al parrafo 2 de este articulo, el precio indicativo no es inferior al precio
de intervencién superior, el Consejo celebrard una reunién extraordinaria a fin de
examinar las operaciones de la reserva de estabilizacién y dar nuevas
instrucciones al Gerente para que se adopten las medidas necesarias con objeto de
que el precio indicativo descienda por debajo del precio de intervencién superior.

4. Cuando el Gerente haya vendido todas las existencias de cacao de que
disponia, el Consejo celebrard una reunién extraordinaria dentro de 10 dias
laborables para estudiar la situacién del mercado y tomar, por votacién especial,
una decisién sobre las medidas correctivas apropiadas, que podran incluir una
revisién al alza de los precios.

5. El Gerente venderd cacao a los precios vigentes del mercado.

6. Al efectuar ventas conforme a los parrafos 2 y 3 de este articulo, el
Gerente, conforme a las normias establecidas por el Consejo, venderd cacao por
los circuitos comerciales norniales a las empresas y organizaciones de los paises
miembros, pero principalmente de los paises miembros importadores, que se
dediquen al comercio o la elaboracién de cacao.

Articulo 38. CAMBIO DE LAS PARIDADES DE LAS MONEDAS

1. El Director Ejecutivo convocara una reunién extraordinaria del Consejo,
bien por iniciativa propia, bien a peticién de los miembros conforme al parrafo 2
del articulo 9 del presente Convenio, si las condiciones existentes en los
mercados de divisas tienen repercusiones importantes en las disposiciones del
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presente Convenio relativas a los precios. Las reuniones extraordinarias del
Consejo que se convoquen conforme a este parrafo se celebrardn dentro de los
cuatro dias laborables siguientes.

2. Después de convocar esa reunién extraordinaria y en espera de su
resultado, el Director Ejecutivo y el Gerente de la reserva de estabilizacién
podrén adoptar las medidas provisionales mininias que consideren necesarias para
evitar que las condiciones existentes en los mercados de divisas perturben
serianiente el funcionamiento eficaz del presente Convenio. En particular podrén,
previa consulta con el Presidente del Consejo, suspender o restringir
teniporalmente las operaciones de la reserva de estabilizacion.

3. Después de examinar las circunstancias, incluidas las medidas pro-
visionales que puedan haber adoptado el Director Ejecutivo y el Gerente, asi
como el posible efecto de las condiciones existentes en los miercados de divisas
arriba mencionadas sobre el eficaz funcionamiento del Convenio, el Consejo
podra, por votacién especial, adoptar todas las niedidas correctivas necesarias.

Artfculo 39. LIQUIDACION DE LA RESERVA DE ESTABILIZACION

1. Si el presente Convenio ha de ser reemplazado por un nuevo convenio que
incluya dlsposwlones sobre la reserva de estabilizacion, el Consejo adoptara las
medidas que juzgue apropiadas en relacién con la continuacién del funciona-
miento de la reserva de estabilizacion.

2. Si el presente Convenio se da por terminado sin haber sido reemplazado
por uno nuevo que contenga disposiciones sobre la reserva de estabilizacién, se
aplicardn las siguientes normas:

a) No se hardn nuevos contratos para comprar cacao con destino a la reserva de
estabilizacién. El Gerente de la reserva de estabilizacién, teniendo en cuenta
las condiciones de mercado imperantes, dispondri de la reserva de
estabilizacién conforme a las normas fijadas por el Consejo, por votacién
especial, al entrar en vigor el presente Convenio, a menos que, antes de darse
por terminado el presente Convenio, el Consejo modifique esas normas por
votacién especial. El Gerente seguu'é teniendo derecho a vender cacao en
cualquier momento durante la liquidacién para sufragar los costos de ésta.

b) El producto de la venta y los fondos que haya en la cuenta de la reserva de
estabilizacién seran utilizados para pagar, en el siguiente orden:

i) Los costos de liquidacién;
ii) Todo saldo pendiente, mds el interés de los préstamos obtenidos por la
Organizacién o en su nombre en relacién con la reserva de estabilizacion.

¢) Los fondos que queden una vez hechos los pagos indicados en el apar-
tado b) de este parrafo se abonaran alos miembros exportadores interesados, en
proporcion a las exportaciones de cada uno de esos miembros exportadores por
las que se hayan pagado contribuciones; sin embargo, se identificard y
distribuird, con arreglo a las normas establecidas por el Consejo, la proporcién
atribuible a las contribuciones pagadas respecto de las importaciones en virtud
del presente Convenio, en relacién con otros fondos.

Articulo 40. MEDIDAS COMPLEMENTARIAS PARA DEFENDER
LOS PRECIOS MINIMO Y MAXIMO

1. En el caso de que el mecanismo de la reserva de estabilizacion establecido
por el presente Convenio resulte insuficiente, después de utilizar totalinente su
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capacidad inicial de 250.000 toneladas, para mantener el precio del cacao en grano
entre los precios minimo y méiximo establecidos en el presente Convenio, el
Consejo podri,por votacién especial, instituir medidas complementarias.

2. El Consejo establecerdi normas para la aplicacién de las medidas
complementarias a que se hace referencia en el parrafo 1 de este articulo.

Articulo 41. CONSULTAS Y COOPERACION DENTRO DE LA ECONOMIA DEL CACAO

1. El Consejo alentar4 a los miembros a que soliciten la opinién de expertos
en cuestiones relativas al cacao.

2. Al cumplir las obligaciones que les impone el presente Convenio, los
niienmibros realizarin sus actividades de manera que respeten los circuitos
comerciales establecidos y tendrin debidamente en cuenta los legitimos intereses
de todos los sectores de la economia del cacao.

3. Los miemibros no intervendrin en el arbitraje de controversias
comerciales entre compradores y vendedores de cacao cuando no sea posible
cumplir los contratos a causa de las normas establecidas a los efectos de la
aplicacién del presente Convemo, y no pondrén obsticulos a la conclusién del
procedimiento arbitral. En ta]es casos, no se aceptard como motivo de
incumplimiento de un contrato m como defensa el hecho de que los miembros
deben observar las disposiciones del presente Convenio.

CAPITULO viII. NOTIFICACION DE LAS EXPORTACIONES
E IMPORTACIONES Y MEDIDAS DE CONTROL

Articulo 42. NOTIFICACION DE LAS EXPORTACIONES E IMPORTACIONES

1. El Director Ejecutivo llevard, conforme a las normas establecidas por el
Consejo, un registro de las exportaciones € importaciones de cacao de los
miembros.

2. Con este fin, todo miembro deberd notificar al Director Ejecutivo el
volumen de sus exportaciones de cacao por pais de destino y el volumen de las
importaciones de cacao por pafs de origen, con los intervalos que fije el Consejo,
junto con los demds datos que el Consejo solicite.

Articulo 43. MEDIDAS DE CONTROL

1. Todo miembro que exporte cacao exigird la presentacion de un
documento de control autorizado por el Consejo y, si procede, un certificado de
contribucién valido, antes de permitir el envio de cacao desde su territorio
aduanero. Todo miembro que importe cacao exigird la presentacién de un
documento de control autorizado por el Consejo y, si procede, un certificado de
contribucién vélido, antes de permitir la importacién de cacao en su territorio
aduanero, ya proceda de un miembro o de un no miembro.

2. No se exigirdn certificados de contribucién para las exportacmnes de los
miembros exportadores con fines humamitarios u otros fines no comerciales en la
medida en que, a juicio del Consejo, el cacao haya sido exportado para esos
propésitos. El Consejo efectuard lo necesario para expedir los documentos de
control correspondientes a esos envios.

3. El Conscjo establecer4, por votacién espec1al las normas que considere
necesarias respecto de los cemflcados de contribucién y otros documentos de
control autorizados por éste.
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4. Para el cacao fino o de aroma, el Consejo establecerd las normas que
considere necesarias respecto de la simplificaci6bn del procedimiento de los
documentos de control autorizados por el Consejo, teniendo en cuenta todos los
factores pertinentes.

5. El Consejo podr4, por votacién especial, suspender en su totalidad o en
parte las disposiciones de este articulo.

CAPITULO IX. OFERTA Y DEMANDA

Articulo 44. COOPERACION ENTRE LOS MIEMBROS

1. Los miembros reconocen la importancia de asegurar el mayor crecimiento
posible de la economia del cacao y, por consiguiente, de coordinar sus esfuerzos
para fomentar la expansién dinidmica de la produccién y del consumo a fin de
alcanzar el equilibrio 6ptimo entre la oferta y la demanda. Los miembros
cooperardn plenamente con el Consejo para la consecucién de ese objetivo.

2. El Consejo determinard los obsticulos al desarrollo armordoso y a la
expansion dindmica de la economia del cacao y procurara que se adopten medidas
practicas mutuamente aceptables destinadas a superar esos obsticulos. Los
rgiembyos se esforzaran por aplicar las medidas elaboradas y recomendadas por el

onsejo.

3. La Organizacién obtendri y mantendrd actualizada la informacion
disponible necesaria para determinar, de la manera mds fidedigua, la capacidad de
produccién y de consumo actual y potencial del mundo. Los miembros
cooperarin plenamente con la Organizacién en la preparacién de esos estudios.

Articulo 45. PRODUCCION Y EXISTENCIAS

1. Todo miembro exportador podr4 establecer un programa de ajuste de su
produccién a fin de lograr el objetivo expuesto en el articulo 44. Cada miembro
exportador interesado serd responsable de las politicas y procedimientos que
aplique para lograr ese objetivo y procurard comunicar al Consejo esas medidas
con la mayor regularidad posible.

2. Basindose en un informe detallado presentado por el Director Ejecutivo
por lo menos una vez al afio, el Consejo examinari la situacién general de la
produccién de cacao, evaluando en especial la evolucion de la oferta global a la
luz de lo dispuesto en este articulo. El Consejo podra formular recomendaciones a
los miembros basidndose en esa evaluacion. El Consejo podra establecer un
comité para que le ayude con respecto a este articulo.

3. El Consejo examinard anualmente el nivel de las existencias en todo el
mundo y formulard las recomendaciones necesarias a la luz de este examen.

Articulo 46. SEGURIDAD DEL SUMINISTRO Y ACCESO A LOS MERCADOS

1. Los miembros llevardn sus politicas comerciales de manera que puedan
alcanzarse los objetivos del presente Convenio. En particular, reconocen que el
suministro regular de cacao y el acceso regular a sus mercados de cacao es
indispensable para los miembros tanto importadores como exportadores.

2. Los miembros exportadores tratardn, dentrc de los limites impuestos por
las exigencias de su desarrollo y conforme a las disposiciones del presente
Convenio, de seguir politicas de venta y de exportacién que no restrinjan
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artificialmente la oferta del cacao disponible para la venta y que aseguren el
suministro regular de cacao a los importadores de los paises miembros
importadores.

3. Los miembros importadores hardn cuanto puedan, dentro de los limites
impuestos por sus compromisos internacionales y conforme a las disposiciones
del presente Convenio, para seguir politicas que no restrinjan artificialmente la
demanda de cacao y que aseguren a los exportadores el acceso regular a sus
mercados de cacao.

4. Los miembros comunicar4n al Consejo todas las medidas adoptadas con
miras a la aplicacién de las disposiciones de este articulo.

5. El Consejo podr4, para contribuir a la consecucién de los objetivos de
este articulo, formular cualesquiera recomendaciones a los miembros y examinara
penédxcamente los resultados obtenidos.

Articulo 47. CONSUMO

1. Todos los miembros procurardn promover la expansién del consumo de
cacao conforme a sus propios medios y métodos.

2. Todos los miembros procurardn comunicar al Consejq con la mayor
regularidad posible las normas y la informacién nacionales pertinentes sobre el
consumo de cacao.

3. Basidndose en un informe detallado presentado por el Director Ejecutivo,
el Consejo examinar4 la situacién general del consumo de cacao, evaluando en
especial la evolucién de la demanda global a la luz de lo dispuesto en este articulo.
El a?onsejo podré formular recomendaciones a los miembros basdndose en esa
evaluacién.

4. El Consejo podrad establecer un comité cuya finalidad ser4 estimular la
expansi6n del consumo de cacao tanto en los paises miembros exportadores como
en los paises miembros importadores. La composicién del comité se limitara a los
miembros que contribuyan al programa de promoci6n. El costo de esos programas
de promocién se fihanciardA mediante contribuciones de los miembros
exportadores. Los miembros importadores podrdn también contribuir finan-
cieramente. Antes de realizar una campaiia en el territorio de un miembro, el
comité recabari la aprobacién de ese miembro.

Artfculo 48. SUCEDANEOS DEL CACAO

1. Los miembros reconecen que la utilizaciébn de suceddneos puede
perjudicar la expansién del consumo de cacao. A este respecto, convienen en
establecer normas sobre los productos de cacac y el chocolate o adaptar las
normas existentes, si es necesario, de modo que dichas normas prohiban que
materias no derivadas del cacao se utilicen en lugar del cacao con el prop6sito de
mducir en error a los consumidores.

2. Al preparar o revisar las nornias basadas en los principios que se enuncian
en el parrafo 1 de este articulo, los miembros tendrdn plenamente en cuenta las
recomendaciones y decisiones de los organismos internacionales competentes,
Eaies como el Consejo y el Comité del Codex sobre Productos del Cacao y

ocolate.
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3. El Consejo podré recomendar a un miembro que adopte cualquier medida
que el Consejo considere aconsejable para asegurar el cumplimiento de las
disposiciones de este articulo.

4. El Director Ejecutivo presentard al Consejo un informe anual sobre la
evolucién de la situacién en este campo y la forma en que se esté cumpliendo lo
dispuesto en este articulo.

Articulo 49. INVESTIGACION Y DESARROLLO CIENTIFICOS

El Consejo podrd fomentar y promover la investigacién y desarrollo
cientificos en los sectores de la produccién, la manufactura y el consumo de
cacao, asi como en la difusién y aplicacién practica de los resultados obtenidos en
esa esfera. Con tal fin, el Consejo podrd cooperar con las organizaciones
internacionales y las instituciones de Investigacién.

CAPITULO X. CACAO ELABORADO

Articulo 50. CACAO ELABORADO

1. Se reconoce que los paises en desarrollo necesitan ampliar la base de sus
economias, en especial mediante la industrializaciébn y la exportacién de
manufacturas, incluida la elaboracién del cacao y la exportac16n de chiocolate y de
productos de cacao. A este respecto se reconoce también que es necesario evitar
que se produzcan graves perjuicios a la economia del cacao de los miembros
importadores y exportadores.

2. Todo miembro que considere que liay peligro de que sus intereses sufran
perjuicios en algunos de los aspectos mencionados podré celebrar consultas con el
otro miembro interesado con miras a llegar a un entendimiento satisfactorio para
las partes afectadas, a falta de lo cual el miembro podra hacer una notificacién al
Consejo, que mterpondré sus buenos oficios en el asunto a fin de llegar a tal
entendimiento.

CAPITULO XI. RELACIONES ENTRE MIEMBROS Y NO MIEMBROS

Articulo 51. TRANSACCIONES COMERCIALES CON NO MIEMBROS

1. Los miembros exportadores se comprometen a no vender cacao a no
miembros en condiciones comercialmente més favorables que las que estén
dispuestos a ofrecer al mismo tiempo a los miembros importadores, teniendo en
cuenta las pricticas comerciales normales.

2. Los miembros importadores se comprometen a no comprar cacao de no
miembros en condiciones comercialmente mds favorables que las que estén
dispuestos a aceptar al mismo tiempo de los miembros exportadores, teniendo en
cuenta las pricticas comerciales normales.

3. El Consejo examinard periédicamente la aplicacién de los parrafos 1y 2
de este articulo y podra pedir a los miembros que lo proporcionen la informacién
pertinente conforme al articulo 52,

4. Todo miembro que tenga motivos para creer que otro miembro no ha
cumplido la obligacién que le impone el parrafo 1 o el parrafo 2 de este articulo
podrd comunicarlo al Director Ejecutivo y pedir que se celebren consultas en
virtud del articulo 57 o someter la cuestién al Consejo en virtud del articulo 59.

Vol. 1245, 120313



346 United Nations—Treaty Series o Nations Unies — Recuell des Traités 1981

CAPITULO XII. INFORMACION Y ESTUDIOS

Articulo 52. INFORMACION

1. La Organizacidén actuard como centre para la reunion, el intercambio y
la publicacién de:

a) Informacién estadistica sobre la produccién, las ventas, los precios, las
exportaciones e importaciones, el consumo y las existencias de cacao en el
mundo; y

b) En la medida en que se considere adecuado, informacién técnica sobre el
cultivo, la elaboracién y la utilizacién del cacao.

2. Ademis de la informacién que habrin de proporcionarle los miembros en
virtud de otros articulos del presente Convenio, el Consejo podra pedirles que le
proporcionen la que considere necesaria para sus operaciones, en particular
informes periédicos sobre las politicas de produccién y consumo, las ventas, los
precios, las exportaciones e importaciones, las existencias y los impuestos del
cacao.

3. Si un miembro no proporciona en un plazo razonable datos estadisticos u
otra informacién solicitada por el Consejo para el adecuado funcionamiento de la
Organizacién, o si tiene dificultades para proporcionarlos, el Consejo podra
exigirle que explique las razones de ello. Si se comprueba que se necesita
asistencia técnica en la cuestién, el Consejo podrd adoptar cualquier medida
necesaria al respecto.

4. El Consejo publicari en fechas apropiadas, pero no menos de dos veces al
afio, estimaciones de la produccién de cacao en grano y de la molienda para el afio
cacaotero en curso.

Articulo 53. ESTUDIOS

El Consejo promover4, en la medida que estime necesaria, la preparacion de
estudios sobre la economia de la produccién y la distribucién del cacao, en
particular sobre las tendencias y proyecciones, la repercusién de las medidas
adoptadas por los gobiernos de los paises exportadores e importadores sobre la
produccién y el consumo de cacao, las oportunidades de expansién del consumo
de cacao destinado a usos tradicionales y a posibles nuevos usos y las
consecuencias de la aplicacién del Convenio para los exportadores e importadores
de cacao, en especial su relacién de intercambio, y podrd formular reco-
mendaciones a los miembros acerca de los temas de tales estudios. Para la
promocién de esos estudios, el Consejo podra cooperar con las organizaciones
Internacionales y otras instituciones pertinentes.

Articulo 54. EXAMEN ANUAL E INFORME ANUAL

1. El Consejo, tan pronto como sea posible después de finalizado cada afio
cacaotero, examinaré la aplicacién del presente Convenio y la manera en que los
miembros observan los principios y contribuyen al logro de los objetivos en él
enunciados. El Consejo podra entonces hacer recomendaciones a los miembros
en cuanto a la forma de mejorar el funcionaniiento del presente Convenio.

2. El Consejo publicara un informe anual. Este informe incluira una seccién
relativa al examen anual previsto en el parrafo 1 de este articulo.

3. El Consejo podr4 también publicar cualquier otra informacién que estime
apropiada.
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CAPITULO XIII. EXONERACION DE OBLIGACIONES Y MEDIDAS
DIFERENCIALES Y CORRECTIVAS :

Articulo 55. EXONERACION DE OBLIGACIONES
EN CIRCUNSTANCIAS EXCEPCIONALES

1. El Consejo podrd, por votacion especial, exonerar a un miembro de una
obligacién por razén de circunstancias excepcionales o de emergencia, fuerza
mayor u obligaciones internacionales asumidas en virtud de la Carta de las
Naciones Unidas respecto de territorios que administre con arreglo al régimen de
administracién fiduciaria.

2. El Consejo, al exonerar a un miembro en virtud del parrafo 1 de este
articulo, manifestara explicitamente las modalidades y condiciones en las cuales
ese miembro queda relevado de la obligacién, asi como el periodo correspon-
diente y las razones por las que se concede la exoneracion.

. 3. No obstante las anteriores disposiciones de este articulo, el Consejo no
exonerarid a un miembro:
a) De la obligacién que tiene, en virtud del articulo 24, de pagar contribuciones ni
de las consecuencias de la falta de ese pago;
b) De la obligacién de requerir el pago de cualquier contribucién impuesta en
virtud del articulo 35.

Articulo 56. MEDIDAS DIFERENCIALES Y CORRECTIVAS

Los miembros importadores en desarrollo, y los paises menos adelantados
que sean miembros, cuyos intereses resulten perjudicados como consecuencia de
medidas adoptadas en virtud del presente Convenio podrin pedir al Consejo que
aplique medidas diferenciales y correctivas. El Consejo estudiari la posibilidad de
adoptar medidas apropiadas de esa indole, conforme al parrafo 3 de la seccién 111
de la resolucién 93 (IV) aprobada por la Conferencia de las Naciones Unidas
sobre Comercio y Desarrollo.

CAPITULO XIV. CONSULTAS, CONTROVERSIAS Y RECLAMACIONES

Articulo 57. CONSULTAS

Todo miembro adoptard una actitud favorable sobre cualquier observacién
que pueda hacerle otro miembro con respecto a la interpretacién o aplicacién del
presente Convenio, y dard las facilidades necesarias para la celebracién de
consultas. En el curso de tales consultas, a peticién de una de las partes y con el
consentimiento de la otra, el Director Ejecutivo establecera un procedimiento de
conciliacién adecuado. Los gastos que suponga ese procedimiento no serin
sufragados por la Organizacién. Si tal procedimiento lleva a una solucién, ello se
pondr4 en conociniiento del Director Ejecutivo. Si no se llega a ninguna solucién,
la cuestion podra ser remitida al Consejo a peticion de una de las partes, conforme
al articulo 58.

Articulo 58. CONTROVERSIAS

1. Toda controversia relativa a la interpretacién o aplicacion del presente
Convenio que no sea resuelta por las partes en la controversia ser4 sometida, a
peticiéon de cualquiera de ellas, a la decisién del Consejo.
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2. Cuando una controversia haya sido sometida al Consejo conforme al
parrafo 1 de este articulo y haya sido debatida, la mayoria de los miembros o
varios miembros que tengan por lo menos un tercio del total de votos podran pedir
al Consejo que, antes de adoptar su decision, solicite la opinién de un grupo
consultivo especial, que habrd de establecerse en la forma prescrita en el
parrafo 3 de este articulo, acerca de las cuestiones objeto de la controversia.

3. a) A menos que el Consejo decida otra cosa por unanimidad, el grupo
consultivo especial estard compuesto por:

i) Dos personas designadas por los miembros exportadores, una de ellas con
gran experiencia en cuestiones del tipo de la que sea objeto de controversia, y
la otra con autoridad y experiencia en cuestiones juridicas;

ii) Dos personas de calificaciones anilogas designadas por los miembros
importadores; :
iti) Un Presidente nombrado por unanimidad por las cuatro personas designadas

conforme a los incisos i) y ii) de este apartado o, en caso de desacuerdo, por
el Presidente del Consejo;
b) No habri impedimento para que los nacionales de los miembros formen
parte del grupo consultivo especial;
¢) Las personas designadas para formar parte del grupo consultivo especial
actuardn a titulo personal y sin recibir instrucciones de mingin gobierno;
d) Los gastos del grupo consultivo especial serin sufragados por la
Organizacién.

4, Laopini6n del grupo consultivo especial y las razones en que se funde seran
sometidas al Consejo, que resolvera la controversia después de considerar toda la
informacién pertinente.

Articulo 59. RECLAMACIONES Y MEDIDAS DEL CONSEJO

1. Toda reclamacién de que un miembro ha dejado de cumplir las obligaciones
que le impone el presente Convenio serd remitida al Consejo, a peticion del
miembro que formule la reclamacién, para que el Consejo la examine y decida al
respecto.

2. Toda conclusién del Consejo de que un miembro ha incumplido las
obligaciones que le impone el presente Convemio requerird una votacién por
mayoria simple distribuida y especificar4 la naturaleza de tal incumplimiento.

3. Siempre que el Consejo, como resultado de una reclamacién o por otra
causa, llegue a la conclusién de que un miembro ha incumplido las obligaciones que
le impone el presente Convemnio, podra, por votacion especial y sin perjuicio de las
demas medidas previstas expresamente en otros articulos del presente Convemio,
en particular el articulo 69:

a) Suspender el derecho de voto de ese miembro en el Consejo y en el Comité
Ejecutivo; y

b) Si lo estima necesario, suspender otros derechos de ese miembro, en particular
el de poder ser designado para desempeiiar funciones en el Consejo o en
cualquiera de sus comités o el de desempeiiar tales funciones, hasta que haya
cumplido sus obligaciones.

4. Todo miembro cuyo dereclio de voto haya sido suspendido conforme al
pérrafo 3 de este articulo seguird estando obligado a cumplir las obligaciones
financieras y de otra indole que haya contraido er virtud del presente Convemio.
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CAPITULO XV. NORMAS JUSTAS DE TRABAJO

Articulo 60. NORMAS JUSTAS DE TRABAJO

Los miembros declaran que, con objeto de elevar los niveles de vida de las
poblaciones y de proporcionar pleno empleo, procurarén mantener, en los
diversos sectores de la produccién del cacao en los paises respectivos, normas
laborales y condiciones de trabajo justas compatibles con su estado de desarrollo,
en lo que se refiere tanto a los trabajadores agricolas como a los trabajadores
industriales en ellos empleados.

CAPITULO XVI. DISPOSICIONES FINALES

Articulo 61. FIRMA

El presente Convenio estar4 abierto en la Sede de las Naciones Unidas, desde
el 5 de enero. de 1981 hasta el 31 de marzo de 1981 inclusive, a la firma de las
Partes en el Convenio Internacional del Cacao, 1975, y de los gobxernos invitados
a la Conferencia de las Naciones Unidas sobre el Cacao, 1980.

Articulo 62. DEPOSITARIO

El Secretario General de las Naciones Unidas serd el depositario del presente
Convenio.

Articulo 63. RATIFICACION, ACEPTACION, APROBACION

1. El presente Convenio estara sujeto a ratificacién, aceptacién o aprobacién
por los gobiernos signatarios, conforme a sus respectivos procedimientos
constitucionales.

2. Los instrumentos de ratificaciébn, aceptacibn o aprobacién serin
depositados en poder del depositario a mas tardar el 31 de mayo de 1981. El
Consejo creado por el Convenio Internacional del Cacao, 1975, o el Consejo
creado por el presente Convenio podran, no obstante, conceder prérrogas a los
gobiernos signatarios que no puedan depositar sus instrumentos en esa fecha.

3. Todo gobierno que deposite un instrumento de ratificacién, aceptacién o
aprobacién indicard, en el momento de hacer tal depdsito, si es miembro
exportador o miembro importador.

Articulo 64. ADHESION

1. Podr4 adherirse al presente Convenio, en las condiciones que el Consejo
establezca, el gobierno de cualquier Estado.

2. Hasta que entre en vigor el presente Convenio, el Consejo del Convenio
Internacional del Cacao, 1975, podra establecer las condiciones a que se refiere el
parrafo 1 de este artxculo a reserva de que sean confirmadas por el Consejo del
presente Convenio.

3. Al establecer las condiciones a que se refiere el parrafo 1 de este articulo,
el Consejo determinard en cudl de los anexos del presente Convenio se
considerar incluido el Estado que se adhiera, si éste no figura en ninguno de esos
anexos.

4. La adhesion se efectuard mediante el depésito de un instruniento de
adhesién en poder del depositario.
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Artfculo 65. NOTIFICACION DE LA INTENCION DE APLICAR
EL PRESENTE CONVENIO CON CARACTER PROVISIONAL

1. Todo gobierno signatario que tenga intencién de ratificar, aceptar o
aprobar el presente Convenio o todo gobierno para el que el Consejo haya
establecido condiciones de adhesi6n, pero que todavia no haya podido depositar
su instrumento, podr4d en todo momento notificar al depositario que aplicari el
presente Convenio con caricter provisional, bien cuando éste entre en vigor
conforme al articulo 66, bien, si esta ya en vigor, en la fecha que se especifique.
Todo gobierno que haga tal notificacién declarard en ese momento si serd
miembro exportador o miembro importador.

2. Todo gobierno que haya notificado conforme al parrafo 1 de este articulo
que aplicaréd el presente Convemo, bien cuando éste entre en vigor, bien en la
fecha que se especifique, serd desde ese momento miembro provisional.
Continuard siendo niiembro provisional hasta la fecha en que deposite su
instrumento de ratificacién, aceptacién, aprobacién o adhesién.

Articulo 66. ENTRADA EN VIGOR

1. El presente Convenio entrard en vigor definitivamente el 1° de abril de
1981 o en cualquier fecha dentro de los dos meses siguientes, si para esa fecha un
ndmero de gobiernos que representen conio mininto a cinco paises exportadores a
los que corresponda por lo nienos el 80% de las exportaciones totales de los paises
enumerados en el anexo D y un niimero de gobiernos que representen a paises
importadores a los que corresponda por lo menos el 70% de las importaciones
totales, seglin se indican en el anexo E, han depositado sus instrumentos de
ratificacién, aceptacién, aprobacién o adhesién en poder del depositario. Entrara
también en vigor definitivamente cuando, después de haber entrado en vigor
provisionalmente, se cuniplan los requisitos relativos a los porcentajes mediante
el depésito de instrumentos de ratificacién, aceptacién, aprobacién o adhesi6n.

2. Si el presente Convenio no ha entrado en vigor definitivamente conforme
al parrafo 1 de este articulo, entrard provisionalmente en vigor el 1° de abril de
1981, o en cualquier fecha dentro de los dos meses siguientes, si para esa fecha un
ndmero de gobiernos que representen como miminio a cinco paises exportadores a
los que corresponda por lo nienos el 80% de las exportaciones totales de los paises
enumerados en el anexo D y un niniero de gobiernos que representen a paises
importadores a los que corresponda por lo ntenos el 70% de las importaciones
totales, seglin se indican en el anexo E, han depositado sus instrumentos de
ratificacién, aceptacién, aprobacién o adhesién o han notificado al depositario
que aplicaran provisionalmente el presente Convenio cuando éste entre en vigor.
Tales gobiernos serdn mienibros provisionales.

3. Si los requisitos para la entrada en vigor previstos en el parrafo 1 o el
pérrafo 2 de este articulo no se han cuniplido el 31 de mayo de 1981, el Secretario
General de las Naciones Unidas convocar4, en la fecha mas pré6xima posible, una
reunién de los gobiernos que hayan depositado sus instrumentos de ratificacién,
aceptacion, aprobacién o adhesién, o que hayan notificado al depositario que
aplicaran provisionalmente el presente Convenio. Esos gobiernos podrédn decidir
poner en vigor provisional o definitivamente entre ellos el presente Convenio, en
. su totalidad o en parte. Mientras el presente Convenio esté en vigor
provisionalmente conforme a este parrafo, los gobiernos que hayan decidido
poner en vigor provisionalmente entre ellos el presente Convenio, en su totalidad
0 en parte, seran miembros provisionales. Tales gobiernos podran reunirse para

Vol. 1245, 1-20313



1981 United Nations— Treaty Series e Nations Unies— Recueil des Traités 351

examinar la situacién y decidir si el presente Convenio entrard en vigor
definitivamente entre ellos, o continuari en vigor provisionalmente, o se dara por
terminado.

Articulo 67. RESERVAS

No podrén formularse reservas respecto de ninguna de las disposiciones del
presente Convenio.

Articulo 68. RETIRO

1. En cualquier momento después de la entrada en vigor del presente
Convenio, todo miembro podr4 retirarse del presente Convenio notificando por
escrito su retiro al depositario. El miembro comunicard inmediatamente su
decisién al Consejo.

2. El retiro surtird efecto a los 90 dias de haber recibido el depositario tal
notificacién.

Articulo 69. EXCLUSION

El Consejo, si estima, con arreglo al parrafo 3 del articulo 59, que un miembro
estd infringiendo las obligaciones que le impone el presente Convenio y
decide adem4s que tal infraccién entorpece seriamente la aplicacién del presente
Convenio, podri, por votacién especial, excluir a tal miembro de la Organizaci6n.
El Conse;o notificari inmediatamente al depositario tal exclusién. Noventa dias
después de la decisi6on del Consejo, ese mienibro dejard de ser miembro de la
Organizaci6n.

Articulo 70. LIQUIDACION DE LAS CUENTAS EN CASO DE RETIRO O EXCLUSION

1. En caso de retiro o exclusién de un miembro, el Consejo procederd a la
hquidacién de las cuentas que en su caso corresponda. La Organizacién retendra
las cantidades ya abonadas por ese miembro, el cual quedari obligado a pagar
toda cantidad que adeude a la Organizacién en el momento de tener efecto tal
retiro o exclusién, con la salvedad de que, en el caso de que una Parte Contratante
no pueda aceptar una enmienda y, en consecuencia, deje de participar en el
presente Convenio con arreglo a lo dispuesto en el parrafo 2 del articulo 72, el
Consejo podra decidir cualquier liquidacién de cuentas que considere equitativa.

2. Sin perjuicio de lo dispuesto en el parrafo 1 de este articulo, el miembro
que se retire o sea excluido del presente Convenio, o que por otra causa cese de
participar en él, no tendrd derecho a recibir ninguna parte del producto de la
liquidacién de la reserva de estabilizacién en virtud de lo dispuesto en el
articulo 39 o de otros haberes de la Organizacién, ni responder4 de ninguna parte
del déficit de la reserva de estabilizaci6n o de la Organizacién, si lo hubiere, al
expirar el presente Convenio, salvo en el caso de un miembro exportador a cuyas
exportaciones se apliquen las disposiciones del parrafo 1 del articulo 35. En
tal caso, el miembro exportador tendra derecho a su parte de los fondos de la
reserva de estabilizacién cuando ésta se liquide en virtud de lo dispuesto en el
articulo 39 o cuando expire el presente Convenio, si esto ocurre antes, siempre
que, con una antelacién de 12 nieses como minimo, ese miembro exportador
comunique su decisi6n de retirarse al depositario, no antes de un afio despuésdela
entrada en vigor del presente Convenio.
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Articulo 71. DURACION, PRORROGA Y TERMINACION

1. El presente Convenio permaneceré en vigor hasta que finalice el tercer
afio cacaotero completo a partir de su entrada en vigor, a menos que haya sido
prorrogado conforme al parrafo 3 de este articulo o que se declare terminado con
anterioridad conforme al pérrafo 4 de este articulo.

2. Mientras permanezca en vigor el presente Convenio, el Consejo podra,
por votacién especial, decidir que se renegocne con miras a que el Convenio
renegociado entre en vigor al finalizar el tercer afio cacaotero mencionado en el
pirrafo 1 de este articulo, o al finalizar el periodo de prérroga que el Consejo
decida en virtud del pirrafo 3 de este articulo.

3. Antes de finalizar el tercer afio cacaotero a que se hace referencia en el
parrafo 1 de este articulo, el Consejo podr4, por votacién especial, prorrogar el
presente Convenio, en su totalidad o en parte, durante un periodo o varios
periodos que no excedan de un total de dos afios cacaoteros. El Consejo
notificard tal prérroga o tales prérrogas al depositario.

4. El Consejo podri en cualquier momento, por votacién especial, declarar
terminado el presente Convenio. Tal terminaci6n surtird efecto a partir de la fecha
que decida el Consejo, entendiéndose que las obligaciones que impone a los
miembros el articulo 35 subsistirdn hasta que se hayan cuniplido las obligaciones
financieras relacionadas con la reserva de estabilizacién. El Consejo notificar4 tal
decisién al depositario.

5. No obstante la terminacién del presente Convenio, el Consejo seguird
existiendo durante todo el tiempo que sea necesario para liquidar la Organizacién,
cerrar sus cuentas y disponer de sus haberes, y tendré durante ese periodo todas
las atribuciones y funciones que sean necesarias a tal efecto.

6. No obstante lo dispuesto er el parrafo 2 del articulo 68, el miembro que
no desee participar en el presente Convenio prorrogado conforme a este articulo
informar4 en consecuencia al Consejo. Ese miembro dejard de ser miembro al
fmalizar el tercer afio cacaotero completo.

Articulo 72. ENMIENDAS

1. El Consejo podrd, por votacién especial, recomendar a las Partes
Contratantes una enmienda al presente Convenio. La enmienda entrari en vigor
100 dias después de que el depositario haya recibido las notificaciones de
aceptacién de Partes Contratantes que representen al menos el 75% de los
miembros exportadores y tengan al menos el 85% de los votos de los miembros
exportadores, y de Partes Contratantes que representen al menos el 75% de los
miembros importadores y tengan al menos el 85% de los votos de los miembros
importadores, o en la fecha posterior que el Consejo pueda haber determinado por
votacién especial. El Consejo podrd fijar un plazo para que cada Parte
Contratante notifique al depositario su aceptacién de la enmienda; si, transcurrido
dicho plazo, la enmienda no ha entrado en vigor, ésta se considerar retirada.

2. Todo mienibro en cuyo nombre no se haya notificado la aceptacién de una
enmienda antes de la fecha en que ésta entre en vigor dejard en esa fecha de
partncnpar en el presente Convenio, a menos que pruebe a satisfaccién del
Consejo, en su primera reunién después de la fecha en que la enmienda empiece a
surtir efecto, que por dificultades de procedimiento constitucional no se pudo
conseguir a tiempo su aceptacién, y que el Consejo decida prorrogar respecto de
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tal miembro el plazo fijado para la aceptacién hasta que se hayan superado esas
dificultades. Ese miembro no estari obligado por la enmienda hasta que haya
notificado su aceptacién de la misma.

3. Inmediatamente después de la aprobacién de una recomendacién de
enmienda, el Consejo enviard al depositario copias del texto de la enmienda. El
Consejo proporcionar4 al depositario la informacién necesaria para determinar si
las notificaciones de aceptacién recibidas son suficientes para que la enmienda
entre en vigor.

Articulo 73. DISPOSICIONES SUPLEMENTARIAS Y TRANSITORIAS

1. El presente Convenio serid considerado como la continuacién del
Convenio Internacional del Cacao, 1975.

2. Todas las medidas adoptadas por la Organizacién, o en su nombre, o por
cualquiera de sus 6rganos, en virtud del Convenio Internacional del Cacao, 1975,
que estén vigentes en la fecha de entrada en vigor del presente Convenio y en
cuyos términos no se haya estipulado su expiracién en esa fecha permanecerin en
Eigor, a menos que se modifiquen en virtud de las disposiciones del presente

onvenio.

3. Los fondos de la reserva de estabilizacién acumulados en virtud del
Convenio Internacional del Cacao, 1972, y del Convenio Internacional del Cacao,
1975, se transferirdn a la reserva de estabilizacién instituida por el presente
Convenio.

_ EN FE DE LO CUAL los infrascritos, debidamente autorizados al